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 Tuesday,  August  29,  l078/Bhadra  7,
 1980  (Sake)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.  _

 (Ma.  Devury  Setaxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 MR.  DEPUTY-SPEAKER  :  Mr.

 Bharat  Singh  Chowhan.
 SHRI  VASANT  SATHE.:  It  is  such  a

 shocking.  toneeersnsen
 MR.  DEPUTY  SPEAKER  :  Mr.  Sathe

 what  isshocking?  The  tion  Hour  is
 not  a  shocking  a  a  I  am
 very  sorry,  Mr.  Sathe,  youcan  not  just
 get  up  andraise  any  matter  you  like.

 (Interruptions)
 SHRI  VASANT  SATHE  :  Two  child-

 ren  were  killed.
 MR.  DEPUTY-SPEAKER  :  No,  no

 please  Mr.  Sathe.  There  is  a  way  of
 raising  things.  You  cannot  do  that  here  ;
 and  you  cannot  obstruct  the  Question  Hour
 like  this,  We  have  never  done  this  before
 and  I  am  very  sorry  I  will  not  allow  you.
 Mr.  Bharat  Singh  Chowhan.

 (Interruptions)**
 SHRI  SAUGATA  ROY:  Let  the

 whole  thing  be  expunged,
 MR.  DEPUTY-SPEAKER  :  The  whole

 thing  is  expunged.
 SHRI  SAUGATA  ४0५  :  Thank  you

 very  much.

 SHRI  VAYALAR  RAVI  :  Thank  you
 very  much,

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Mr.
 Minister.  Please  take  your  seats.

 (Interruptions).

 tet  ouy bp  {

 Na  a  i  te
 ite  ee:  gh  tg

 किक्ुर
 MR.  DEPUTY-SPEAKE  फ्  र्फ

 tT.

 be  ripe  tease’  wake  “your  seat.  Mr.
 an,  you  have  Pye  the  question  -Sm

 Yeo,  Mr.  Minister.

 निर्धारित  समय  के  बाद  wet  anh  रेलकड़ियां  हूँ!

 Teel  ४

 +  488.  शी  भारत  लिए  (क्या रेस  अंदी
 मंदी  जे  दान  ह्  ह:  हि]

 नि
 क्या  यह  सच  है  कि  अहुत  सी  रेसभाड़िनाँ

 झपने  सगय  के  बाइ  चलती  हैं;  at

 =)
 बाद  हू

 यो
 कया  र्फ  ते  सह  भ करने  थे  लिए  कि  रेजगाड़ियां  देर  से  व  wet,  कर्म-

 चारियों  को  प्रोत्साहन  देने  की  कोई  बोजना  तैयार  की

 (ग)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  है;
 और

 (घ)  थदि.  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?
 रेल  मंत्री  (प्रो०  मधु  दय  )  :  (क)  भीषण  गर्मी

 के  दौरान  मई  78  स्  में  गाड़ियों  का  समय-पालन
 सन्तोषजनक  नहीं  था  t  लेकिन,  जुलाई  में  समय-पालन
 90°  6  प्रतिशत  तक  हो  गया  है।

 ड्  ।  ्
 से  (घ).  गाड़ियों  को  समय  से  चलाना

 की  सामान्‍य  श्यूटी  है  1  फिर  भी,
 साड़ियों  के  समय-पालन  में  सुधार  लाने  के  लिए  कर्म-
 आरियों  द्वारा  किये  गये  विशेष  प्रयासों  क ेलिए  सगद
 पुरस्कारों,  प्रशासित  पत्रों  भादि  के  रुप  में  उन्हें  कुछ
 प्रोत्साहन  दिये  जाते  हैं

 शी  झारत  सिह  थोहान  :  मैं  रेल  मंत्री  जी  से  यह
 जानना  चाहता  हूं  कि  जो  गाड़ियां  लेट  चलती  हैं  उनसे
 संबंधित  भ्धिरकारियों  को  दण्डित  किया  जाता  हैया
 नहीं  ?

 प्रो०  मू  दंडबते  :  माननीय,  जब  गाड़ियां  लेंट
 भ्ाती  है  तो  उसके  कई  कारण  होते  हैं।  जैसे  मैंने  पहले
 भी  बताया  था  कि  लम  चैन  पुलिग,  धोखें  से  'जंजीर
 खींचमे  के  केसिज  जनवरी  से  मई  महीने  में  सब  से  ज्यादा
 थे  V  उसके  बाद  जून  महीने  में  कम  हुए  हैं।  जब  किसी
 भी  कर्मचारी  की  पंकचुएलिटी  कम  होती  है  भा  वह
 उसके  लिए  जिम्मेदार  होता  है  तो  उसके  बारे  में  जरूर
 एक्शन  लिया  जाता  है।  यह  पहले  भी  मैंने  बताया  था,
 झसको  फिर  दोहराना  चाहता  हूं।

 जी  भारत  सिह  चौहान  :  उपाध्यक्ष  महोदय,  यह
 जो  कच्छीगुडा-प्रजमेर  लाइन  है,  यह  प्रकसर  लेट  अलती
 है.  भोर  इसका  कारण  हू  है  कि  पिछले  50  सालों  से

 ¢eExpunged  as  ordered  by  the  Chair.



 3  Oral  Answers

 इंजढों  में  कोई  बरवल  नहीं  किया  गया  जबकि बर
 11
 -  बाहीचय :.  भाप  प्रश्म  पूछिए  1

 ्य
 ४  मेरा  कि भारत  लिह  चौहुण  $  मेरा

 वेश्चन  यह
 है

 यह  कच्छी-

 Wo  अधु  बंदयते
 ट्  पह

 बात  सही  है  कि  हम
 शोगों  के  पास  स्टीम  इंजनों  डीजल  इंजन
 कम  है।  मैं  माननीय  सदस्य  को  बताना  चाहता  हूं  कि
 हमारे  थास  8263  स्टीम  इंजन,  903  डीजल  इंजन
 झौर  844  इलैक्ट्रिक  @ii97:  के
 बाद  से  स्टीम  सोकोमोटिब्ज  मैन्युफेक्चर  करने  का
 काम  हम  लोगों  ने  बन्द  किया है।  झागे चल  कर  डीजल
 झौर  इसैक्ट्रिक  लोकोसोटिण्ज  ही  रहेंगे  ।  लेकिन  जय

 इंजन  हैं,  थे जरूर  तकलीफ  देते  हैं।  उन  पर
 झ  काफी  करना  पड़ता  है  माननीय  सदस्य
 को  यह  शिकायत  सही  है  कि  जिन  रूटस  पर  पुराने
 टीम  इंजन  हैं,  वहां  काफी  तकलीफ  रहती  है,  वहां
 लास  झाफ  पंकचएसिटी  भी  होता  है  ।  लेकिन  झ्राहिसता
 प्राहिस्‍्ता  जैसे  जैसे  स्टीम  इंजन  कम  होते  जायेंगे,  उसकी
 जगह  पर  डीजल  इंजन  लगाये  जाते  रहेंगे  1

 शो  राम  क  बेरदा  :  उपाध्यक्ष  महोदय,
 माननीय  मंत्री  जो  से  जानना  चाहता  हूं  कि  पिछले
 दिनों  में  रेलों  क॑  ड्राइवर्स  को  प्रमोशन  दी  गयी  थो
 उनको  क्लास  ए्‌  में  कर  के  स्पैशल  ग्रेड  में  कर  दिया  था,
 इसके  संबंध  में  जब  हमारी  निचले  स्तर  के  रेलबे  कमें-
 चारियों  से  बातचीत  हुई  तो  उन्होंने  बताया  कि  जो
 झच्छा  काम  करने  वाले  हैं,  उन्हें  इनाम  नहीं  दिया
 जाता  है,  धौर  मंत्री  महोदय  यह  कह  रहे  हैं  हम  उनको
 पुरस्कृत  करते  हैं  तो  इनमें  कौन  सी  बात  मही  है  ?  क्‍या
 रेलों  कमंचारियों  में  इस  बारें  में  प्सन्‍्तोष  नहीं  है?
 क्या  इसकी  शिकायतें  भाप.  के  पास  श्रायी  हैं  ?  क्‍या
 इसकी  शिकायत  भी  आपके  पास  आयी  है  कि  जो
 झहमदाबाद  मेल  जाती  है  वह  आंदीकुई  में  जाकर  के
 लेट  हो  जाती  है  शौर  उस  समय  लेट  हो  जाती  है  जबकि
 सामने  से  कोई  ट्रेन  नहीं  भा  रही  होती  है  ?

 प्रो०  मधु  बंडबले  :  शरीमनू,  मैंने  पहले  ही  बताया  है
 कि  जब  कोई  भी  गाड़ी  लेट  होती  है  तो  उसके  बाद  टाइम
 को  मेकनप  किया  जाता  है  जौर  प्रन्तिस  स्टेशन  पर  बह
 गाड़ी  ठीक  समय  पर  पहुंचती  है  t  ऐसे  ड्राइवरों  को  हम
 नकद  और  बिशेष  प्रकार  के  पुरस्कार  देते  हैं।  इस  प्रकार
 की  खर्नी  पूरो  होने  के  बाद  15 रुपए  से  25  रुपए
 तक  हम  उन्हें  नकद  पुरस्कार  देते  है  भ्रौर  यह  तब  देते  हैं
 जब  वे  टाइम  मेक  अप  करते  है

 भी  हृररिका  भाज  तिवारी  :  कया  यह  बात  सही  है
 कि  चैनें  बीच  के  स्टेशनों  पर  खींची  जाती  हैं  भौर  तभी
 गाड़ी  लेट  हो  सकती  है  ?  क्‍या  यह  बात  भी  सही  नहीं  है
 कि  जहां  से  शाड़ी  चलती  है,  या  जहां  से  गाड़ी  खोली

 AUGUST  29,  98

 दस  कोई  तेज  रफ्तार
 म्यी  |  में  स्टीम  इंजन  *  व्य  ह

 Oral  Answers

 अगर  उत्त  स्टेशन  पर  इसको  चार  बजे
 RR

 Rcagtd
 of

 होगी
 है  सिर  बब  हं  सक

 पर  गाड़ी  बाने  बाली  हैं  सौर  इन  को  कलीमर  रखा  जाए
 क्या  इस  कारणों  से  भी  बाड़ियां  लेट  नहीं  होती  हैं?

 बको,  :  मानतीय  सदस्य  ते  पूछा  है  कि
 गाड़ियां  निक  हैं?  उसके  बारे  में  बतागों
 जरूरी  है।  कई  मतंवा
 बाली  है  उस  पर.  .  .  साइन  कलीयरेंस  सैचुरेटेड
 है  झौर  लाइन  कैपेसिटी

 नहीं है,
 ्तो

 जिस  स्टेशन  से  गाड़ी
 शुरू

 करनी  है

 श्री  हृतरिका न  तिधारो  :  जब  गाड़ी लेट  होती
 है  तो  सिगनल पर खड़ी पर  लड़ी  करके  झौर  लेट  कर  दो  भाती
 है,  इसका  क्या  जवाब  है?

 ह
 'डबते  :  हर  स्टेशन  कौ  कोई  टमिनल

 कंपेसिटो  है।  मैंने  पहले  भी  कहा  कि  कई  मर्तबा
 गाड़ी  ठीक  समय  पर  धाती  है  लेकिन  हर  स्टेशन  को
 जो  टर्मिनल  कैपेप्तिटी  कभी  कभी  पूरी

 फ पाइड  होती  है  इसलिए  से  बन्द  थाई  पहले
 सिगनल  के  पास  रोकी  जाती  है,  जौर  जब  स्टेशन  प्लेट-
 फार्म,  से  गाड़ी  क्‍्लीयर  हो  जाती  है  तब  गाडी  स्टेशन
 पर  झाती  है।

 श्री  शंकर  देव  :  हम रजेंसो  के  समय  में  एक  ही  दिन
 में  एक  ही  प्राडेर  के  अनुसार  देश  के  प्रन्दर  सारी
 गाड़ियां  समय  पर  चलने  लगी  थीं,  क्या  माननीय  मंत्री
 समझते  हैं  कि  यह  इमरजेंसी  का  एक  भ्रचीवमेंट  था  ?
 भ्राज  भी  सारी  गाड़ियों  को  पंक्चझली  चलाने  के  लिए
 झाप  ऐसा  झाडर  दे  सकते  हैं  या  नहीं  ?

 सी  दिया  वा  के  इमरजेंसी  के  दिनों  में  गाड़ियों की  जो
 ब्चुएलिटो  थी  उसके  मुकाबले  में  भ्राहिसता  प्राहिसता

 पक्चूए  सिटी  बढ़ती  रहे  i  उसके  बाद  मई  महीने  में  गर्मो
 में  कम  हुई  थी।  जहां तक  बौड  गेज  का  सबाल  है
 लगातार  हर  महीने  में  हमारी  कोशिश  होने  के  बाद  मई
 महीने  में  i978  के  पंकचुएलिटी  श्रोड  गेज  पर  82.  4
 परसेंट  थी,  जून  978 मं  rr  i  परसेंट  हो  गई,  जुलाई
 में  90.  6  परसेंट  हो  गई  पौर  उसके  बाद  झगस्त  महीने
 में  90.  4  परसेंट  हो  गई  a  भौर  ी थोडा  सा  उसमें
 सुधार  हुभा है पौर कई ऐसे पौर  कई  ऐसे  णोंस  हैं  जहां,  95,  96
 परसेंट  भी  पंकक्‍्थुएलिटी  हुई  है।  तो  इमरजेंसी  न  होते
 हुए  भी  हमारी  कोशिश  होगी  कि

 ह
 जारी

 रहे  नहीं  शो  प्राप  मांग  करेंगे  कि  लाइए  t

 यो  मीठा  लाल  1... ह  मैं  मंत्री  जो  से  जानता
 चाहता  हूं  कि  कई  एक  पैसेंजर  ट्रेनों

 में  जैसे  बदुरा
 बड़ौदा

 पर  एक  ही  कोच  है  तो  एक  कोच  एक  दफा  लेट  होने पर दो,  चार  दिन  तक  बह  लगातार  सेठ  होती  चली  जाती

 Sito
 ny  to

 इस  सवाल  का  जवाब  मैंने  पहले
 इम
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 परलेंटेज  कया  है,  श्रौर  कितनी  गाड़ियां  समय  पर  नहों
 लीं,  उनका  परसेंटंज  क्‍या  है  ?

 Sto  wa  ंड  :  मेने  तो  बताया,  भ्रभी  भापके
 सामने  जो  भांकड़े  ब्रोढ  गेज  के  बताएं  उसमें  बताया  कि
 मई  i978  में  पंक्युएलिटी  82.  4  परसेंट  रही  है  भौर
 मीटर  गेज  पर  ge.i  परसेंट  रही,  भौर  हिन्दुस्तान
 में  जो  1,000,  गाड़ियां  चल  रही  हैं  उसमें  6,000
 पैसेंजर  ट्रेंस  है ंइसलिये  6,000  पैसेंजर  ट्रेंस  का  हिसाब
 लगा  कर  झापके  सामते  यह  परसेंटेआ  रखा  है  भाप
 कैलकुलेशन  कर  लीजिए  1

 SHRI  ANNASAHEB  GOTKHINDE  :
 Sir,  we  are  informed  that  the  Janata  Party
 train  was  waiting  outside  the  outer  si

 gna. Because  of  the  mediation  efforts  in  which
 the  Railway  Minister  was  also  involved.
 J  would  like  to  know  whether  he  will  as-
 sure  the  House  that  the  said  train  will
 reach  the  destination  in  time.

 PROF.  MADHU  DANDAVATE  :  I
 welcome  the  question.  It  might  be  true
 that  the  Janata  Party  train  might  actually
 be  waiting  at  the  outer  signa!  ,  but  in  the
 Emergency  the  Congress  train  and  demo-
 cracy  were  completely  derailed.  They
 have  actually  allowed  the  derailment.

 Railway  Station  at  Sheloo

 9489.  SHRI_D.B,  PATIL:  Will  the
 Minister  of  RAILWAYS  ०८  pleased
 tostate  ३

 (a)  whether  there  is  a  constant  demand
 for  the  last  20  years  for  a  railway  station  at

 Sheloo  (between  Neral  and  Wangani)  on
 a  Foe  line  ;

 ४
 a

 (b)  whether  it  is  a  fact  that  near  about
 2500  passengers  from  that  area  travel  by
 railway;

 (c)  whether  itis  also  a  fact  thata  station
 is  provided  for,  if  there  are  more  than  five
 hundred  passengerstravelling  dailyfrom  a
 particular  spot;  and

 (व)  if  so,  what  are  the  reasons  for  not
 sanctioning  and  constructing  a  station  at
 Sheloo?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE
 (a)  Yes,  Sir,  A  statement  is  laid  ont
 table  of  the  House.

 (b)  About  2200  passengers  travel  dail
 from  Neral  and  Vangani  stations  whic
 are  at  a  distance  of  4.87  Kms,  and  3.26
 Kms.  respectively  from  the  proposed  site.

 (c)  There  is  no  such  rule.

 (d)  The  proposal  was  examined  in  the
 past  but  was  not  found  operationally
 feasible  and  there  wasno  financia)  justifica-
 tion  also.  However,  this  proposal  is  be-
 ing  examined  afresh  inview  of  the  persist=
 ent  demand  from  the  people  in  this  arca.

 Statement

 Reilway  Station  at  Sheloo

 The  following  representaticns  have  been
 received  from  the  public  for  opening  2
 station  at  Sheloo  since  7958  :—

 S.  Nameofthepartyfromwhom  Year
 No,  the  representation  was

 received

 I  2  8

 :  Shri  M.J.  Dave,  Village
 Sheloo.  Taluka  Karjat
 Distt.  Kolaba  7958

 2  Shri  Tukaram  Laxman,  Sona-
 vale  &  others  village  Shelu,
 through  the  Commissioner,
 Bombay  Division.  :  7959

 3  The  Collector  of  Kolaba_  390

 4  Ajoint  representation  from
 the  residents  of  Village
 Bhadwal  &  Damat,  Talu-
 ka-Karjat  (Kolaba)  i96%

 ShriB.N.  Dighe,  the  then  M.P.,
 Lok  Sabha  3964
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 6  -Sarpanch,  Group  Grampan-
 chayat,  Damat  Dahiwali  964

 ave’  Shelv,  (Distt.
 Olaba)  «  ,  ‘  7973

 8  Shri  Shantaram
 Fon

 Nim-
 ane,  Sarpanch,  Group
 Gram  Panchayat,  Sheloo  ‘  3972

 9  Shri  S,V.  Dhamankar,  the
 then  M.P.  (LokSabha)  3972

 30  Shri  Yashvant  Gopal  Patil,
 Village,  Sheloo  .  °  3973

 7  Sarpanch,Group  Gram  Pane
 K

 ir  Shri  K.B,  Tare  from  Sheloo  977
 ३2  Shri  Vasudev  Pitkar,  Presi-

 dent  ,  Janata  Party,  Neral.  978

 SHRI  D.B.  PATIL:  It  has  been  ad-
 mitted  thatthere  is  aconstant  demand  for
 the  last  20  years  and  as  many  as2,200  pass-
 engers  travel  daily  from  this  particular
 place.  Among  those  passengers  are  stud.
 ents  and  workers  going  to  Bombay,  Poona
 and  other  industrial  areas,  and  vegetable
 growers  taking  the  vegetables  to  Bombay and  other  industrial  areas,  In  view  ofthe
 fact  that  it  is  necessary  and  also  ,in  view
 of  the  fact  that  you  are  going  to  examine
 this  demand.  I  would  like  toknowfrom  the
 hon,  Minister  whetherin  the  near  futurcit
 is  likely  to  be  taken  up.

 PROF.  MADHU  DANDAVATE  ;  In
 7964  the  problem  was  examined  in  depth and  at  that  time  it  was  found  out  that  the
 capital  investment  that  would  be  required for  the  introduction  of  the  station  would  be
 about  3२९,  2  lakhs.  Tobe  exact,  it  would
 be  Rs.  2,36,335.  And  it  was  also  found
 out  that  the  recurring  losses  per  year  would
 be  of  the  order  of  Rs,69,000.  That  would
 beactuallvRs.69,495  per  annum.  Third-
 ly,  it  is  found  out  that  since  the  distance
 brtwren  the  existing  two  stations,  Neral
 and  Wangani  is  7  kilometres,  and  within
 such  a  short  distance,  if  we  try  to;introd- uce  an  additional  station,  since  Bombay  to
 Poonaisahighly  density  traffic  route,  and
 the  capacity  of  the  section  is  completely saturated  today,  running  of  trains  is  likely to  be  disturbed.  But  in  spite  of  that
 we  have  received  the  latest  communica-
 tion  on  —23-5-977  from  a  prominent
 person,

 Mr.  K.B,  Tare,  from  that  area  and
 have  already  decided  on  771977  that

 that  particular  problem  should  be  gone
 through  by  the  Central  Railway  and  only
 when  the  problemis  thoroughly  examin-
 ed,  I  will  be  able  to  give  further  informa-
 tion.
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 ‘SHRI  RK,  MHALGI  :  When  would
 thin  full  exeminatiop  of  the  problem  be
 ecanplesed  ?

 done  in  the  matter.  Whether  the  reply is  positive  or  negative,  3  will  be  able  to

 ee
 information  to  the  Hon'ble  Mem-

 -

 war  स्टेशन  बनाना  होगा,  तो  उसके  लिए  कितनी
 पूंजी  सगानी  होगी,  वह  भ्रांकड़ा  मैंने  2,36,335
 अपए  बताया  है।  मैंदे  पह  भी  बताया  है  कि  स्टेशन
 बनने  के  दाद  भी  हर  सास  रेकरिंग  लास  69,405
 चपए  होपा  ।

 नी  लालणी  भाई  :  मंत्री  महोदय  ने  पह  गहीं

 sto  mq  teak  :  प्रगर  यह  स्टेशन  बन  जाता,
 है,  तो  इस  की  कैपिटल  कास्ट  :  2,36,335  रुपए
 झतिग्ज  :  7,446  रुपए,  एक्सपेंडियर  :  716,881
 रुपए  झौर  इस  सिए  सास  :  49,405  रुपए  होगा  ।

 Robberies  in  Running  Trains

 490.  प्त  K.  LAKKAPPA  :
 SHRI  DURGA  CHAND  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  lay  a  statement  showing  :

 (a)  whether  Government's  attcnticn  has
 becn  drawn  to  the  serious  situation  arising out  of  the  activities  of  robbers  in  the  runn-
 ing  trains  throughout  the  country;

 (b)  if  so,  the  number  of  train  robberies
 during  the  last  one  year,  monthwise,  to-
 gether  with  date  and  the  number  of  persons arrested  ;

 (c)  estimated  loss  to  the  passengers  in
 ¢ach  case  and  how  Government  propose to  compensate  them  ;  and

 (a)
 whether  any  steps  have  been  taken

 by  Government  to  minimise  the  robbery cases  in  the  Railway  and  if  so,  the  details
 thereof?
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 THE  MINISTER  OF  RAILWAYS

 (  PROF,  MADHU  DANDAVATE
 Ra (a)  to  (d).  A  statement  is  laid  en

 Table  of  the  House.

 Statement

 (a)  Yes.

 (b)  and  (c).  Number  of  robberies
 and  dacoities,  monthwise  together  with  the
 date  and  the  aumber  of  persons  arrested
 as  well  as  the  value  of  property  lost  by  the
 p  gers,  is  indi  din  sta  ‘A’,
 and  ‘BS’  laid  on  the  Table  of  the  House.

 5086
 in  Library.  See  No.  LT-2730/78] $  pr  the  existing  rules  no  compensation isadtnissible  to  the  victims  of  such  crimes.

 (dj  The  responsibility  of  ensuring  the
 persuaal  safety  of  the  passengers  and  the
 secuity  of  their  belongings  cests  with  the
 Governnent  Railway  Police  which
 functions  under  the  administrative
 and  disciplinary  control  of  the  State  Gov-
 ernments.Crime  prevention  and  detection
 in  respect  of  passenger  safety  and  secu-
 rity  of  cheir  belongings  fall  under  the  cate-
 gory  of  ‘law  and  order’  which  is  a
 State  subject  under  the  Consti-
 tution,  However,  the  Railways  render
 necessary  assistance  whenever  required
 and  close  liaison  is  maintained  at  all  levels
 with  the  State  Police  Agencies,  The  Railway Protection  Force  constituted  under  the
 RPF  Act  has  pr  tive  and  di  ive
 powers  only  in  respect  of  unlawful  possess~ ion  of  railway  property.  The  R.P.F.  is
 concerned  with  the  protection  of  goods  en-
 trusted  to  the  Railways  for  carriage  and
 Railway  materials,

 Bsing  concerned  with  the  spate  of  hein-
 ous  crimes  in  Uttar  Pradesh,  Bihar,  West
 Benzal  and  Madhya  Pradesh,  the  Minister
 of  Railways  had  written  to  the  Chief
 Ministers  ofthese  States  requesting  them  to
 take  such  measures  to  curb  crimesin  runn-
 ing  trains.  On  5-8-78,  there  was  a  high
 level  meeting  between  the  Minister  of
 Ruilways  and  the  Chicf  Minister  of  Uttar
 Prartesh  at  Lucknow  in  which  the  problem
 of  crimss  on  railways  was  highlighted,
 The  Railway  Minister  discussed  this  prob-
 lem_  pz:rsonally  with  the  Chief  Minister  of
 Msharashtra  at  Bombay  on  August  r0,3978
 and  by  telephone  with  the  Chief  Minister
 of  Madhva  Pradesh  on  August  13,  1978,

 The  response  from  the  State  Govern.
 ments  has  been  encouraging,

 Earlice  on  16-6-1978,  a  high  level
 meeting  between  the  officers  of  the  Minigtr- ies  of  Railways  and  Home  Affairs  was held.  The  following  firm  decisions  were
 |

 which  have  yielded  encouraging  re- eults  ;
 (4)  As  the  dacoits/robbers  were  silencing the  passengers  by  show  of  fire  arms  and caping  after  of  crime  general. ly  by  pulling  alarm  chain  under  cover  of

 darkness  a  prompt  channel  of  communica- tion  to  the  armed  police  guard  whenever
 alarm  chain  was  pulled  at  night  was  con- sidered  necessary.  Itwas  decided  that  the alarm  chain  whistle  should  be  sounded
 repeatedly  by  the  driver.  On  hearing  of
 this  alarm  the  armed  police  escort  should split  themselves  in  two  parts  and  detrain to  apprehend  escaping  criminals.

 (2)  The  police  escort  should  be  accom:
 modated  i al

 as  far  as  possible  in  the
 centre  of  the  train  and  they  should  be equipped  with  powerful  torches.

 (3)  The  police  escort  party  ma
 ‘gressive  be  equipped  with  very  fsht pistols  which  would  be  useful  in  lighting  up the  area  on  both  sides  of  the  train  at  night.

 (4)  The  Guards  and  Brakesmen  sh be  provided  with  powerful  torch  lights  it vulnerable  trains  over  affected  sections,
 (5)  There  should  be  aliaison  wi

 States  principally  affected  for  stepping  na police  protection.  Chief  Security  Officers of  Eastern,  South  Eastern,  Northern  and Central  Railways  were  specifically  nomina-
 ted  to  maintain  close  liaison  with  the  State Police  authorities  of  West  Bengal,  Bihar U.P.,  Madhya  Pradesh  and  Maharashtra’ The  CSOs  of  other  Railways  were  directed to  maintain  liaison  with  above  4  Chief
 Security  Officers,  They  were  directed  to indicate  to  the  State  Governments  the

 strength  of  police  guard  which  should  be required  on  vulnerable  trains  and  request the  State  Police  authorities  to  Provide  the necessary  protection.  The requirement  of
 State  Governments  has  been  Projected  to Ministry  of  Home  Affairs,

 The  Zonal  Railways  have  launched  a drive  ,to  ensure  strict  adherence  to  the following  preventive  measures  in  coaches:
 (i)  Vestibuled  doors  are  kept

 boli  Nai  urs  a  06.00  =  by  a rhli  ‘icket
 perayeiling  ic  miners/Coach  At»

 (ii)  Travelling  Ticket  FE
 Coach  Attendants  remain  vigilant  during night  time  and  prevent  entry  of  intruders
 308

 and  unauthorised  persons  into  the
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 (iii)  Tn  case  ofnon-vestibuled  trains,  the
 vesti  doors  are  tly  closed
 roar  permanently  closed  or

 The  above  measures  formulated  are  ia
 continuation  of  the  various  preventive  steps taken  by  the  Govt.  Railway  Police  under
 the  State  Governments.  The  G.R.P.
 being  alive  to  the  problem  adopted  several
 regular  preventive  measures  which  are
 given  below  ३

 (3)  Escorting  ofimportant  trains  atnight armed  guards  of  Govt,  Railway  Police
 the  concerned  State  Government.

 (2)  Beat  patrolling at  stations,  platforms/
 waiting  halls.

 (3)  Surveillance  over  criminals  and
 kn  bad  ch:

 (4)  Checking  of  night  trains  by  Super-
 visory  Officers,

 (5)  Armed  pickets  at  vulnerable  sta-
 tions.

 (6)  Special  Squads  of  the  C.I.D.  of  the
 State  Governm:  take  up  investigation  of
 important  cases  to  apprehend  the  gangs  res-
 ponsible  for  these  crimes,

 The  measureshave  beenintensified  by  the
 Government  Railway  Police.

 bberi of  train  r  ,  the
 Minister  of  Railways  ordered  deploy-
 ment  of  armed  RPF  ieee  44

 the  affected

 Asa  further  measures  to
 sal

 with  occur-
 and  dacoiti

 trains  running  in.  vuln
 Primarily,  they  will  protect  railway

 ee perty  and  willalsohelptoinstil  confiden-
 ceamongstthetravellmg  public  and  deter
 criminals  from  ०

 perating
 on  trains.  Over

 340००  armed  RPF  men  were  put  on  escort
 duty  on  different  Railways  from  the  first
 weekof  July,  1978.  Thisjnumber has  been increased  to  2,000  since  6th  August,
 1978,

 SHRI  K.  LAKKAPPA  ;  The  question
 was  held  over  on  that  day  because  the
 Minister  was  not  furnishing  the  full  facts
 tothisHouse,  Ihave  got  great  res

 pi
 for

 Mr.  Dandavate  personally.  But  I  do  not
 know  why  hcehasfailed  asa  Railway  Minis-
 ter,  This  question  is  regarding  the  spate
 of  robberies  in  running  trains.  The
 answer  that  has  been  given  is  not  only
 unsatisfactory  but  also  not  convincing.  I
 do  not  know  what  arc  his  powers  and  con-
 trols.  Hehasstatedinhisreply  that  as  per
 the  existing  rules,  no  compensation  is
 admissible  to  the  victims  of  such  crimes.
 He  has  also  stated  that  the  responsibility  of
 ensuring  personal  safety  of  the  passenger  is
 mainly  the  function  of  the  State  Govern-
 ments  and  the  disciplinary  control  of  the
 State  Governments  and  that  it  comes  under
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 fredeapey  २४८
 of  law  and  order  which  is  a State  subject  under  the

 reece
 So, versuch  things,

 In  our  country  about  six  thousand  pass-
 enger  trainsand  five  thousand  goods  trains
 arerunning  every  day  and  twenty  thousand
 CRP  men  have  been  engaged.  But  still
 the  loss  to  theexchequerisabout  Rs,  4 crores.  They  have  not  even  cared  to
 protect  the  passengers  and  the  robberiesand
 dacoities  are  on  the  increase,  and  they have  not  been  properly  identified  because
 he  has  no  control  over  the  States  and  the
 States  are  not  furnishing  the  correct
 figures.  He  has  laid  a  wrong  statement
 on  the  Table  of  this  House  and  thus  bluffing this  House.  I  do  not  agree  with  this.
 I  would  like  to  say  that  in  five  months
 from  January  to  May,  there  has  been
 an  increase  in  the  number  of  robberies
 and  dacoities.  But  the  statement  shows
 thatthere  is  no  increase  88  compared  tothe
 position  that  existed  in  1977.

 What  I  would  like  to  arrive  at  is  this.
 Whether  this  House  has  allowed  him  to
 make  such  a  wrong  statement  on  the  Floor
 of  the  House  under  the  Rules  of  Procedure.
 Will  you  kindly  tell  me  about  it?  That  is
 why  I  would  like  to  bring  to  your  kind
 Notice......

 MR,  DEPUTY-SPEAKER  :  You  are
 asking  a  question  from  me...I  am  asking
 you  to  put  a  question.

 SHRI  K.  LAKKAPPA:  With  your  kind
 rmission  ,  I  would  like  to  bring  to  your

 50०  notice  that  people  are  losing  faith  in
 travelling  trains.  On  that  day,  you  know
 probably,  there  were  about  20  commotions
 speciallyin  the  south  bound  trains.  Asfar
 as  the  area  of  Madhya  Pradesh  is  concern-
 ed,  I  do  not  know  how  Madh

 Me
 Pradesh

 ig  famous  for  dacoities.  Whether  you
 have  taken  any  action  against  this.  The
 hon.  Minister  has  no  control  over  the  law
 and  order  situation.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Have  you
 put  your  question  ?

 (Interruptions)
 SHRI  K.  LAKKAPA  :  He  has  no  con-

 trol  over  the  law  and  order  situation

 SHRI  SURATH  BAHADUR  SHAH  i
 Can  I  seek  one  clarification?

 MR.  DEPUTY-SPEAKER  :  No.

 SHRI  SURATH  BAHADUR  SHAH  :
 Mr.  Lakkappais  using  this  form  for  asking
 useless  questions.
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 MR,  DEPUTY-SPEAKER  :  Actually, he  has  over-stepped  the  mark  heh
 not  put  thequestion  bynow.

 |
 (Interruptions)

 SHRI  K.  LAKKAPPA  :  Robbery  and
 4

 are  increasing,  He  has  no  control
 over  the  States  because  the  Constitution
 will  comein  the  way.  There  are  no  rules,
 at  Present,

 to  give  compensation  to  the
 victims.

 MR.  DEPUTY-SPEAKER  :  You  can-
 not  make  a  speech  during  the  Questi Hour.

 SHRI  Kw  LAKKAPPA  :  On  the  basis
 ofthe  statement,  I  am  putting  a  supplemen- tary.  Then  he  himself  has  admitted  that
 there  are  no  laws  to  give  compensation to  the  victims.  Property  worth  about
 Rs,  4  lakh  has  been  looted  during  the  last
 +s  months  especially  in  the  trains.

 MR.  DEPUTY-SPEAKER  :  You  are
 repeating  the  same  thing.

 SHRI  K.  LAKKAPPA  ;  Therefore,  in
 the  absence  of  relevant  rules  and  regulations, how  the  hon.  Minister  is  going  to  check
 effectively  this  kind  ofa  dacoity  and  robbery in  the  running  trains?  How  would  he  cone
 trol  the  railway  police  ?  In  view  of
 these  things,  will  he  ider  to  plug  the
 Joopholes  and  also  try  to  bring  legislation to  this  effect  in  order  to  have’  more
 control  over  these  railway  accidents
 and  save  these  running  trains  from  bein
 attacked  by  robbery,  murder,  dacoity  an:
 what  not?

 PROF.  MADHU_  DANDAVATE  :
 Mr.  Deputy-Speaker,  Sir,  regarding  his
 inaugural  speech  while  asking  the  question, I  will  come  tothe  point

 pore:
 Firstly, hehas  saidthatIhadtriedto  place a  wrong and  inadequate  information  before  the

 House,  Sir,  on  the  other  hand  a  very elaborate  statement  has  been  laid  and  you
 will  be  pleasntly  surprised  to  find  that various  annexures  which  I  have  provided
 as  areply  to  the  question  contain  month-
 wise  the  number  of  accidents,  the  value  of

 goods
 that  have  been  lost,  the  steps  that

 ve  been  taken  and  how  many  people

 I  did  not  interfere  when  you  were  asking
 questions,

 MR,  DEPUTY-SPEAKER  :  You  took
 so  many  minutes  in  asking  your  questions,
 He  has  not  even  started  fh  ¢  answer.

 PROF.  MADHU  DANDAVATE:  I
 did  not  interfere  with  the  question  when
 my  hon.  friend  was  asking  the  question,
 So,  lethim  have  the  same  patience.  He
 hes  raised  a  question  as  towhat  exactly  is
 the  authority  of  the  railway  in  dealing  with
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 plied  oy  But  we  have  evolved  a
 machinery  in  cooperation  with  the  State

 areas  which  are  vulnerable  areas,  for  rob-
 bery  and  dacoities.  In  thatarea,  wherever there  are  vestibule  trains,  we  have  opened
 out  vestibule  between  =  two
 coaches;  and  for  évery  two  coaches,  we
 have  kept  two  men,

 ‘We  are  putting  one  T.T.  and  two  a:med
 RPF.  I  am  happy  to  inform  the  House
 that  with  the  help  of  this  arrangement  we
 are  able  to  contro]  the  situation

 beige  . it  took  some  time.  Let  me  come  to  the
 dates,  Initially  there  wastrouble.  There
 were  dacoities.—after  ath  August  when
 we  made  this  machinery  ti

 ght
 not  a  single

 case  of  robbery  and  dacoity  has  taken  place
 in

 yanabya
 Pradesh.  Though  efforts  were made,  (eoeeeene

 (Interruptions)

 Let  mecomplete  the  answer.  (interruption:  )
 That  is  before  that.

 After  sth  August,  no  robberies
 and  dacoities  have  taken  place  in  Madhya
 Pradesh.  But  that  docs  not  mean  that
 efforts  were  not  made.  Efforts  were  made
 by  G.R.P.  one  RPF  was  able  to  detect
 them  and  we  have  been  able  to  arrest
 them.  I  have  given  you  in  the  table  the
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 number  of  persons  that  have  been  arrested.  ©
 I,  therefore,  do  not  want  to  repeat  it.

 SHRI  K.
 pine

 PA  :
 aT  would I  cannot  get  a  relevant  reply.  I  woul

 like  to  nly  the  reason  why  the  Railway
 Ministry  is  not  functioning  propesly.
 There  is  a  conspiracy  in  the  Government
 itself,  Mr.  Dandavate.  The  Home  Minis-
 try  wanted  to  bring  and  also  throw  a  muz-
 zlingon  the  Railway  Ministry.  The  Hindi
 etait

 officers  arc  playing  tricks  and
 letting  this  loose  in  the  arcas  where

 Jayant
 ti

 Janta  operates,  G.T.  operates  and
 That  Madbya Press  ope!
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 trains  are  being  attacked,  type  of
 people  are  operating.  I  will  read  out..

 । MR,  DEPUTY  SPEAKER  :  I  do  not
 want  any  helpfrom  you  to  deal  with  the
 member.  I  will  deal  with  him  myself.
 4  Lakkappa,  please  put  the  question,

 SHRI  K,  LAKKAPPA;  Nearly  400
 people  in  the  form  of  a  gang  again  and
 again  are  operating  in  the  same  place,

 5  <dnterruptions).
 ‘MR  DEPUTY  SPEAKER  :  The  more

 members  get  up  the  more  time  he  will  (०८

 Pradesh  daily.  All  ghese  south  bound

 Mr,  Lakkappa,  please  come  to  the  ques-
 +e

 SHRI  K.  LAKKAPPA:  Such  gangs are  operating  in  collusion  with  these  officers
 who  are  knowing  Hindi  and  they  are  pur-
 posefully  attacking  and

 bringing
 a  bad

 name  tothe  Railway  Ministry.  erefore, T  would  like  to  know  —~because  there  is  an
 impression  already  carried  in  the

 ial  y  inthe  S  th  5  hat y  spec!
 the  passengers  traveling  in  these
 trains  have  no  safety—whether  such  a
 conspiracy  is  there?  The  same  gangs are  operating  =  several  titnes.  What machinery  has  been  enginecred  to
 stop  all  this.

 MR.  DEPUTY  SPEAKER  ;  You  keep on  repeating.
 बा  SHRI  K.  LAKKAPPA:  I  have  not
 repeated.  Youcan  take  action,  ifeven  a word  has  been  repeated,

 MR.DEPUTY  SPEAKER  :  I  willshow
 you,  You  will  yourself  know  this  tomorrow when  you  go  through  all  this,

 PROF.  MADHU  DANDAVATE  :  Let
 me  first  totally  refute  the  charge  that  cither in  the  past  or  at  present  there  is  any  civil war  between  the  Home  Department  and the  Railway  Department.  I  completely
 refute  that.  Then  again  there  is  no  con-
 Spiracy  on  the  basis  of  language  at  all. Robbers  and  dacoits  have  a  language of  their  own,  and  that  is  the  language  of
 dacoity  and  language  of  TODDETY. sssseseeeee
 (Interruptions)  Ido  not  want  to  inject  the
 language  issue  into  the  question  of  dacoi  ty and  robbery  at  all.  Ihad  already  given  a
 statement  of  robberies  and  dacoities  state- wise  thathave  taken  place  and  you  cannot
 expect  any  one  particular  language  group to  be  responsible  for  dacoities  throughout countrv,  and  therefore,  I  refute  that  cha:
 altogether.  I  do  not  want  either  the Southern  States  or  the  Northern  States  to 97  alleged  that  they  are  responsible  for  any type  of  coaspiracy,
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 But  there:  are  certain  vulnerable.  areas

 where  the  law  and  order  situation  is  bad.
 He  made  reference  to

 =  7१५
 lar  portion of  Madhya  Pradesh.  exe  we  have  en-

 forced  our  machinery  and  J  tell  the  House
 very  firmly  shat  after  the  enforcement  of
 that  machinery,  after  stth  of  August
 perticularly,

 in  that  particular  area  of
 adhya  Pradesh,  not  a

 single  dacoity  and
 robbery  has  been  successful,

 st  quien:  जो  स्टेटमेंट  टैबल  पर  रखी  है
 उससे  यह  मालूम  होता  है  कि  -  7  7  के  30-6-78
 तक  यानी  डेढ़  साल  को  झबधि  में  सारे  देश

 हि
 में

 i84  राबरीज  भौर  76  डकैतियां  पढ़ी  हैं  भौर

 शह  र
 59,0

 1
 बौर,

 3200
 में  5,88,000

 के  करीब  की  लूट  हुई  है।  बिहार,
 ह

 ॥  उत्तर
 प्रदेश,  बैस्ट  बंगाल  में  राबरीज  झर  डरकेतियाँ  बहुत
 पड़ी  हैं  ।  स्टेटमेंट  से  मालूम  होता  &  कि  सदने
 रेलवे  हारा  जो  कदम  उठाए  गए  हैं  थे  तसल्शीवछ्त
 हैं  भौर  क्राइम्ज  को  रोकने  में  मदद  मिली  है
 ब्रापने  यह  कहा  है  :

 “The  Railway  Protection  Force  consti-
 tuted  under  the  RPF  Act  has  preventive and  detective  powers  only’  in  respect  of
 lawful  sete

 ion  of  railway  property. The  RPF  is  concerned  with  the  protection  of
 goods  entrusted  to  the  Railways  for
 carriage  and  Railway  materials’.

 इतनी  ही
 ह 3

 है  कि
 ह  ्

 प्रापर्टी को  प्रोटैक्ट
 करे  शौर  ह  को  िक  करे  |  पैसेंजर्ण  की
 प्रापर्टी  ,भौर  उनकी  लाइफ  को  भ्रोटेक्ट  करने  की
 उसकी  जिम्मेदारी  नहीं  है  ।  में  समझता  हूँ  कि
 रेल  मंत्रालय  को  इस  झोर  भी  ध्यान  देना  चाहिए
 जिस  की  जिम्मेदारी  पैसैंजर्च  की  लाइफ/प्ौर  प्रापर्टी  की
 रक्षा  करना  हो  और  राण्य  सरकारों  से  भी  भ्रधिक
 तालमेल  की  जदरत  है  ।  मैं  जानना  चाहता  हूं  कि
 क्या  सरकार  ऐसा  करने  जा  रही  है  ?

 कौचिज  में  रखते  हैं  शौर  जी  भार
 पावबर्ज:  है  उसकी  तरफ  भ्राप  ने  जाएं  ।  लेकित

 The  very  existence  of  RPF  acts  asa
 deterrent,

 भ्रच्छा  चल  रहा  है।  पूरे  डिटैल्ज  में  नहीं
 बैता  हूं

 ।

 हुई,  उन  में  प्रापर्टी  का  कितना  भाग  रिकरबव  हमा
 वह  मैं  झापको  बता  देना  चाहता  हूं  ।  इस  साल
 जितनी  प्रापटी  शोरी  हुए  उसका  बीस  परसेंट  रिकिवर

 फ्ल
 जबकि  पिछले  साल  दस  परसेंट  हुआ  था।

 हमें  संतोष  नहीं  है;  हम  पौर  भी  तरक्की
 करता  बाहें  हैं।  लेकिन  दस  परसेंट  से  तरकी
 बीस  बरसें  तक  हुई  है  ।
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 SHRI  T.  A.  PAI:  Sis,  for  the
 Py  8०

 yeara  we  never  had  a  situation  like  this
 that  law  and  order  is-given  a  go-bye  and
 the  railway  passch  have  become
 victims  of  robbery  and  dacoity.  It  has
 al  been  the  explanation  of  the  Railway
 Minister  that  this  is  a  problem  for  which
 the  State  Governmtents  are  responsible.
 Now,  is  it  the  fault  of  the  passenger  who
 travels  long

 distance  that  the  train  has  to
 through  so  many  States  and  in  every

 State  he  has  to  look  to  the  State  Govern-
 ment  to  look  after  him,  or  is  it  the
 primary  responsibility  of  the  Railways
 who  have  undertaken  to  give  him  this
 journey,  to  protect  his  interests?
 Railway  Minister  has  said  that  the  State
 Governments  have  agreed  to  cooperate
 and  prevent  such  occurrence.  But  we
 do  not  know  how  far  that  would  be  efféc-
 tive.  Even  if  he  is  able  to  get  all  the
 assistance  from  the  State  Governments,
 will  he  give  an  undertaking  to  the  country
 that  the  Railway

 caps  Aad
 wild  be

 responsible  if  there  are  ५  and
 it the

 lives  and  the  property  is  the  responsibility
 of  the  Railways?  And  this  is  a  question
 which  cannot  be  avoided.  Otherwise,
 I  think  this  explanation  will  not  satisly
 anybody  and  ‘travelling  by  railways  is
 going  to  be  more  and  more  hazardous.

 PROF.  MADHU  DANDAVATE:  The
 hon.  Member  himself  was  fortunately  a
 Railway  Minister.  I  have  got  with  me
 all  the  statistics.  He  has  raised  very  rele-
 vant  questions.  I  do  not  want  to  attribute
 any  motive  to  him.  He  has  raised  the
 question:  Will  the  Railways  shrik  the
 responsibility  and  let  the  entire  matter  of
 safety  of  passengers  be  left  only  to  the
 State  machinery?  I  want  to  assure  him
 that  though  there  are  certain  jurisdictional

 roblems,  sitting  together  we  have  already
 cen  able  to  tack! ic  them  and  without

 raising  this  technical  issue  the  recent
 coordination  that  we  have  brought  about
 is  albe  to  ensure  better  safety.

 In  addition  to  what  I  stated  earlier,
 [  want  to  state  that  in  addition  to  joint
 patrolling  by  RPF  and  GRP  men  es-
 pecially  in  the  vulnerable  sections  where
 more  robberies  arc  taking  place,  we  have
 taken  some  additional  care,  Sometimes
 when  the  dacoits  commit  an  act  of  .dacoity
 and  try  to  run  away,  the  passengers
 dv  not  know  and  probably  other  staff
 members  do  not  know  whether  the  train
 has  stopped  because  there  is  no  signal  or
 there  is  some  mischief.  When  therefore,
 there  is  a  pulling  of  the  chain,  we  have
 set  up  a  certain  code  whistle  by  he  engine
 driver.  As  soon  as  that  is  given,  all  the
 policemen,  GRP  men  and  RPF  men  on
 the  train  divide  themselves  into  two  ba-
 tches,  one  will  go  to  the  left  of  the  train
 and  the  other  will  go  to  the  right  of  the
 train  and  if  it  is  evening  or’night,  we  have
 made  special  arrangements  and  put

 croad  t lights  on  both  sides  of  the  train.
 rever  vestibule  trains  are  there,  at

 7०  O'Clock  in  the  the  vestibule
 doors  will  be  kept  cl  Fo  Only  between
 two  coaches  the  vestibule  door  will  be
 open  because  it  has  to  be  protected  by
 RPF  and  GRP  men.  For  two  coaches
 we  have  set  up  this  machinery  and  I  can
 assure  he  hon.  Member  ‘that  especially
 after  the  tightening  of  this  machincry
 incidence  of  crime,  robbery  and  dacoily
 has  gone  down  and  therefore,  as  demanced
 by  the  hon.  Member,  I  can  assure  this
 House  that  we  shall  not  shirk  the  responsi-
 bility,  but  we  will  undeftake  the  res
 ponsibility  that  has  devolved  on  us.

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  Sir,  I  charge  the  Minister  for
 deliberately  misleadin:

 gts
 House.  On

 769  August  at  2  0!  k  in  the  night
 between  Nagpur  and  Bhopal  there  was
 a  robbery  in  the  Andhra  Expres.  I  was
 also  present  there  at  that.time.  There
 isa

 rary  _  Bhopal.  Whatever  he  said
 is  al  tely  wrong.  This  happened
 in  the  air-conditioned  chalr  ae  THe
 brief  cases  were  snatched  away  and  the
 train  was  stopped  and  the  robbers  went
 away.  The  people  went  to  the  constable
 who  was  5  King  in  the  compartment
 pale  ar

 the  night.  In  spite  of  the
 complaint  the  constable  did  not  taken  any action.  In  the  morning  at  07.30  hrs.
 all  the  passengers  forced  the  train  to  stop at  Bhopal  for  nearly  two  hours  and  have
 a  complaint  to  the  police.  Unfortunately
 all  your  arrangements  are  not  effective.
 You  must  think  of  some  more  t
 methods  which  will  infuse  confidence  into
 the  people  who  travel  by  train.  I  request the  Minister  not  to  miselead  the  House, but  to  take  more  effective  steps  and  see
 that  nothing  happens.

 PROF.  MADHU  DANDAVATE:  It
 is  never  my  intention  to  mislead  the
 House.  I  have  concretised  the  various
 a

 that  are  taken  and  they.  are  wotking well.  If  you  have  listened  to  my
 rep

 ly
 very  carefully,  I  did  not  say  that  T
 vith  August,  not  asingle  effort  was  made
 by  the  decoits  and  robbers.  All  that  I
 have  said  is  that

 bptd
 made  efforts  after

 ith  of  August,  but  they  did  not  succeed.
 (Interruptions)

 SHRI  A.  BALA  PAJANOR:  I  am  forced
 to  believe  from  what  the  hon.  Minister
 said  that  nothing  has  happened  for  the
 pe

 ts
 I

 day
 s.  He  wanted  that  to  be  on

 re  Sut  he  should  not  say  that.  He
 must  admit  it.

 PROF.  MADHU  DANDAVATE:;  I
 have  never  tried  to  mislead  this  House.
 I  want  to  make  it  clear  that  I  used  the
 wordS,.....+.  (Interruptions)  Please  listen
 to  me.  There  are  three  types  of  things that  are  happening  in  the  trains,  there
 are  sometimes  thefis,  there  are  robberies
 and  there  are  dacoities.  Please  check  up
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 the  records.  Sir,  may  also  ae
 + the  records.  I  mot  say  that  thefe have  not  taken  in  trains.  You  can place check  up  the  records.  The  hon.  Members

 may  laugh.  But  in  my  written  statement,
 T  had  drawn

 ned
 distinction  between  minor

 people  openly  come  abd  indulge'in  such openly  come  in  s
 activities.  The

 Bra  =
 instance,  to

 which  the  hon.  Member  has  made  a
 Teference,  is  a  theft.  You  can  yourself
 check  the  records.  In  my  tabulation  also,
 I  have  divided  the  crimes  into  thefts,
 robberies  and  dacoities  and  I  have  given
 separate  charts  for  them.  Therefore,
 minor  thefts  are  taking  place  and  I  have
 never  said  that  there  are  no  thefts.  But
 there  are  no  armed  robberies  and
 dacoities  in

 pic  gangs  are  coming  *
 and

 successfully  ig  8  ings.  t  is
 what  I  have  said  and  I  stand  by  that.
 As  far  as  this  particular  theft  is  concerned,
 I  will  try  to  enquire  into  the  matter  and
 give  the  details.

 wa
 cos  SHRI  JYOTIRMOY  BOSU:

 the  Minister  of  LAW,
 ee pleased AND  COMPANY  AFFAIRS

 to  state:

 (a)  whether  Government  have  by  now
 taken  a  decision  to  slash  appropriately the  fantastic  salaries,  allowances,  per-
 quisites  drawn  by  the  Chairmen/Mana-
 ging  Directors,  Executive  Directors  and
 other  top  executives  in  public  limited

 Geenpenics
 like  Union  Carbide  and

 ers:

 (b)  if  so,  what  and  if  not,  the  reasons
 therefor;  and

 (c)  the  difficulties  which  lic  in  the  way
 Government  in  taking  necessary  action

 to  cut  down  the  very  high  salaries  etc.
 which  have  a  direct  bearing  on  the  prices of  articles  ufactured  by  such
 Companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI SATISH  AGRAWAL)  (a)  to  (०).  The
 question  of  the  revision  of  the  existing
 guidelines  relating  to  the  remuneration
 payable  to  Managing  Directors/Whole-
 time  Directors/Managers  of  Public  Li-
 mited  Companies  and  Private  Companies
 which  are  subsidiaries  of  Public  Limited
 Companies  is  still  under  consideration  of
 the  Government.  _It  is  not  possible  to
 give  further  details.

 SHRI  JYOTIRMOY  BOSU  :  In  our
 country,  the  salary  of  the  first  citizen  of
 this  country,  the  President  of  India  is
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 Rs.  10,000,  a  month,  the  salary  of  the
 Chief  Justice  of  India  is  Rs.  5,000  a
 month  and  the  salary  of  the  Prime  Mi-
 nister,  ral

 Iam  right,  is  about  Rs.  3,000 4  month.

 ual

 piss,  for
 the  09  Moree

 &
 ent  25  5»

 the  Unt.  Manager  Re  ie  ‘162.  4४45
 are  io  figures  per  —  i  —

 to

 Peltvols
 20,000  amonth,  In  gate

 hm]  ve  [tae
 Private  Limited,  the

 Managing  Director  gets  Rs.
 Sete

 the
 Director  (manufacturing)——Rs.  2,190,900

 and  in
 mg  emi  (India)  are  os Managing  Director  gets  2,210,400;

 in  Glaxo  Taboratores,  the  Managing
 rsa  ६०

 ts  Rs.  2442, 712,  and  the  Director,
 Techni  Division  gets  Rs.  2,78,52.
 I  have  got  one  or  two  more  examples,

 I  gather  that  there  is  a  ceiling  of  Rs.
 7500,  on  the  basic  salary.  How  is  it  that
 in  the  case  of  Cadbury  (India)  Limited,
 Mr.  D.W.McPhie  has  been  given  a  salary of  Rs.  7,700,  which  exceeds  Rs.  7,500 and  how  is  it  that  in  the  case  of  Colgate
 Palmolives,  Mr.  H.  Rai,  an  Indian  na-

 ‘tional  is  given  a  salary  of  Rs.  t0,000  a
 month  and  a  tota]  remuneration  which
 exceeds  Rs.  2,12,000  ?  In  this  context,
 I  would  like  to  ask  the  hon.  Minister
 to  give  us  the  break-up  of  these  high
 salaries  that  have  been  paid  to  the  Exe-
 cutives  of  the  different  multinational
 companies  and  big  business  houses  of
 India.  What  is  the  maximum  percentage on  profit  that  you  allow  as  commission
 to  executives  of  companies  ?

 SHRI  SATISH  AGRAWAL  :  So  far
 as  the  break-up  of  the  remuneration  that
 is  permissible  under  the  Company  Law  is
 concerned,  I  may  inform  the  hon.  House
 that  for  salaries,  the  maximum  limit  is
 Rs.  7,500  per  month,  which  comes  to
 99,000,  per  annum.

 SHRI  JYOTIRMOY  BOSU:  How  is
 it  that  Mr.  McPhie  is  getting  more?

 SHRI  SATISH  AGRAWAL  :  I  will
 come  to  that  later.  I  am  just  submitting
 what  is  provided  under  the  law.  Under
 the  law,  there  are  four  items.  One  is
 Salaries,  the  maximum  limit  of  which
 fs  Rs.  7,500  per  month,  which  comes
 to  Rs.  90,000  per  annum.  Then  comes,
 the  Commission  on  profits  at  the  rate  of
 one  per  cent  subject  to  a  maximum  of  50
 per  cent  of  the  salary,  ‘Le,  Rs.  45,000
 per  annum;  then,  perquisities  limited  to
 one-third  of

 ae  i.e.,  house  rent,  car
 telephone  and  club  subscription,  the
 maximum  ceiling  being  Rs.  90,000
 angus  and  fact  —

 a  total  of
 -1,0§,000.,  e  fo  category  is  ap-
 44८०  mate  value  of  benefits  not  included
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 in  the  third
 is mil

 above,  viz.,  per-
 i.e,  t  Fund  contribution

 ment  of  actual  entertainment  expenditure
 os

 6,000  per  annum,  that  makes  a
 toe le  750

 annum  under  this
 The  %  of  these  four  heads  come™to
 Rs. aids 09,750  per  annum,  These  are  the
 ont  maximum  ceiling  limits  prescribed under  the  law.

 So  far  as  the  specific  instances  are  con-
 cemed,  for  the  expatriates  there  is  a
 different  limit.

 SHRI  JYOTIRMOY  BOSU  :  Mr.
 Rai  is  an  Indian  national,

 SHRI  SATISH  AGRAWAL  :  I  do  not
 know  about  Mr.  Rai.  You  know  more
 than  I  do  about  persons.  You  have  been
 in  Parliament  for  twenty  years  and  I  have

 at  rte
 here.  So,  I  do  not  know  about

 individuals.  But  I  will  look  into  the

 about  which  you  were  enquiring,  are
 concerned,  I  may  give  the  details  of  the

 tion  that  ex:  ists  in  some  of  the  large
 Fouses,  For  exam

 pics
 in  Godrej  Soaps

 Limited,  Dr.  B.P.  gets  a  salary  of
 Rs.  7,500  per  month  plus  a  commission
 of  Rs.  45,000  per  annum.  Similarly, in  Guest  Keen  Williams  Limited,  Shri
 Sukhenduaray  gets  Rs,

 74500  as
 Rs.

 ¢ geno
 commission;  in  J.K.  Chemicals

 ited,  Mr.  ्,  Singhania  gets  Rs.
 6,000  per  month  as  salary,  in  Tata  Iron
 &  Steel  Company  Limited,  Mr.  ्,  H.
 Mody  gets  Rs.  7,500  as  a

 a  plus Rs.  45,0000  as  commission;  in  Greaves
 Cotton  &  Co.  Mr.  Mathrani  gets  Rs.
 71§00°  per  month  asa  salary  and  Rs.  45,000

 as  ion,  in  Hoechst  Pharmaceuti-
 cals  Limited,  Shri  R.  Bink  gets  Rs.  0,000,
 per  month  as  salary,  in  this  case  he  may  be
 a

 meee
 in

 gna
 India  Limited,

 Mr.  M.W.L.  A  ole  time  Director
 gets  ्र,

 ype
 per  month  as  salary  and  half

 percent  e  profit  as  commission  sub-
 ject  to  a  maximum  of  Rs.  30,000  per annum.  Of  course,  in  the  case  of  repa-
 triates,  the  limits  are  somewhat  different.
 They  are  decided  on  the  basis  of  technical
 knowhow,  their  requirements,  and  the
 administrative  ministry  makes  a  reco-

 dation  to  the  Company  Law  Board
 and  then

 pr
 give  their  a

 thar
 It

 may  be  a  different  thing.  (Interruptions)
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 MPs  are  not  appointed  by  the  Compan: Law  Board,  but  they  phasferort  by  the
 people

 at  large.  Mr.  Patwari  cannot
 -  appointed  a

 a
 te  ee  direct ee of  a  company  buy  the  pany  Law

 Board,  bat  be  can  be  elected  as  a  Member
 of  Parliament  by  the  people.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Agrawal  has  not  replied  to  my  question as  to  how  Mr.  H.  Rai  why  is  not  an
 expatriate—who  is  very  much  an  Indian
 national—of  Colgate  Palmolives  get  a
 salary  and  remuneration  of  Rs.  2,12 ,42¢
 le  ane

 a  which  exceeds  Rs.  210,000 is  it  being  allowed?  Mr.  Baldik
 of  Batas,  who  is  only  a  Commerce  graduate and  who  is  not  a  tech:

 ——
 gets  Rs.

 2,70,650.  Last  year,  he  got  Rs.
 3,t0,000,  Y  would  like  to  know  how
 these  were  allowed  and  how  these  are
 being  allowed  now.  My  second  questi is,  he  has  stated  in  his  i

 Ee
 this  shows

 the  lack  of  political  will  on  the  part  of  the
 Government,  as  it  was  the  case  with  the
 previous  Government—

 “The  question  of  the  revision  of  the
 existing  guidelines  relating  to  the  re-
 muneration  payable  to

 rem,  ri Directors/Whole-time  direct
 Gomapas

 nagers  of  Public  Limited  ies
 and  Private  Companies  which  are
 subsidiaries  of  Public  Limited  Com-
 panics  is  still  under  consideration  of  the
 Government.  It  is  not  possible  to  give further  details.”

 I  would  like  to  ask  a  specific  question here.  Since  what  date  this  is  lying  with
 the  Cabinet  and  why  is  it  that  it  has  been
 delayed  to  this  extent  ?

 SHRI  SATISH  AGRAWAL:  The
 decision  with  regard  to  the  fixation  of
 ceiling  for  managerial  remuneration  is
 pending  with  the  Cabinet.
 In  the  month  of  October’77,  Govern-
 ment  appointed  a  study  group  under  the
 chairmanship  of  Shri  Bhoothalingam  and
 this  committee  submitted  its  report  some-
 where  in  May,  78.  This  is  being  studied.
 The  report  of  the  Sachar  Commission
 is  also  to  be  received  by  the  Government.
 In  the  light  of  these  two  reports  the
 Government  is  to  take  a  final  decision.
 When  the  final  decision  is  taken,  these
 things  will  be  considered.

 श्री  राम  बिलास  चासयान :  उपाध्यक्ष  महोदय,
 एक  तरफ  इस  देश  में  लोगों  की  सलाना  झामदती
 250  ९०  भी  नहीं  है।  लोग  जानवर  की  तरह

 देश
 भी  कर्मचारी  का,  चाहे  वह  सरकारी  कर्मचारी  हो
 शैर-सरकारी  कर्मचारी  हो,  किसी  का  वेतन  500

 ‘Qo  से  कम  तहीं  होगा  भौर  2,000  Fo...
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 ft  we  एल०  पतथारी  :  किती  का  बैतन
 एमं०  पी०  ते  ज्यादा  न  ही  ।

 ी  राम  घिलतस  पालजाम :.  में
 ता हँ कि  किसी  भी  सरकारी  या  #र-सरकारी  ४०१५

 की  जो  तमाम  तरह  की  सुविधायें  और  बेतन  हैं
 उन  सब  को  मिला  कर  500  to  से  कम  नहीं
 होना  चाहिए  झौर  2,000  रु०  से  अधिक  न  हो
 दया  इस  पर  सरकार  बिचार  करेगी  ?

 की  सशोश  coer  :  जहां  तक  माननीय  सदस्य
 का  प्रश्न  है  कि  soo  रु०  से  कम  किसी  का
 बेतन,  भत्ता  झौर  अन्य  सुविधायें  नहीं  होनी  चाहिएं
 झोर  2,000  रु०  से  भ्रधिक  किसी  को  नहीं  मिलना
 बाहिए  ,

 7
 झौर  झचिकतम  निर्धारित  करने

 के  सम्बन्ध  में  जो  उन्होंने  प्रशन  किया  है,  व्यक्तिगत
 रुप  से  मैं  उनकी  राय  से  सहमत  हो  सकता

 ह पश्म्तु  इस  सम्बन्ध  में  भ्रमी  तक  सरकार  ने
 मीति  निर्धारित  नहीं  की  है  t  इस  सम्बन्ध  में  सरकार
 के  सामने  सारा  प्रश्म  विचाराधीन  है  और  सरकार
 चाहती  है  कि  प्रामदनी  के  पन्हर  को  बढाया  जाये  ,
 कस  किया  जाए  ौर  कम  से  कम  किया  जाए  ।

 SHRI  SAUGATA  ROY  :  I  do  not
 agree  with  the  Minister  when  he  refers
 to  the  Bhoothalingam  Committee  report which  has  been  totally  rejected.  (in-
 terruplions).  In  a  large  number  of  Indian
 companies  also,  salaries  beyond  Rs.  103000,
 per

 month  are  being  give  n.The  Minister
 ES  not  replied  to  Part  (c)  of  the  question
 of  Shri  Jyotirmoy  Bosu  as  to  what  are  the
 difficuities  being  faced  by  the  Govern-
 ment  in  the  question  of  reducing  the
 salaries,  whether  the  difficulties  are  that
 in  principle,  the  Government  is  opposed
 to  the  reduction  of  the  large  salaries  in
 private  sector  undertakings  or  whether
 there  are  other  positive

 bes  z
 I  hurdies

 in  the  way  of  reducing  the  salaries  in  the
 top  private  sector  undertakings.

 SHRI  SATISH  AGRAWAL:  There  are
 no  legal  hurdles  in  the  way  of  the  Govern-
 ment  so  far  as  the  reduction  in  the  re-
 muneration  is  concerned.  So  far  as  the
 question  of  principle  is  cerned,  the
 Government  is  not  opposed  to  the  idea  of
 limiting  or  putting  a  ceiling  on  the  re-
 muneration  of  the  whole-time  Directors,
 Managing  Directors  and  business  exe-
 cutives.  As  I  said  earlier,  the  Sachar
 Committee  report  is  to  be  received  by  the
 Government  and  one  of  the  terms  of
 इटपिलाएट  is  this.  After  studying  the  report,
 Government  will  take  a  decision  very
 soon  in  the  matter.

 चोधरी  अलधोर  सिह  :  उपाध्यक्ष  महोदय,  यह
 रिपोर्ट  की  स्टडी  करने  का  क्‍या  सवाल  है  ?  शौध
 सा  सवाल  है  कि  प्राप  ठंची  से  ऊंची  कोई  लिमिट
 मूकरर  करने  को  तैयार  हैं  कि  कितनी  झामदनी
 च्यादा  से  ज्यादा  किसी  झादमी  को  साशाना  सिम
 सके  ?  बहू  रिपोर्ट्स  शो  धलती  जायेंगी,  भूषसिंगम
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 weer के  झलावा  कोई  झौर  कमेटी
 यह  कांग्रेस  का  साथा  भाप  पर  कितनी  देर  रहेगा?
 झाप  कितनी  देर  सगायेंगे,  जल्द  से  जल्द  इसके  लिए
 ब्क्त  मुकरर  करें  ny  श्राप  यह  भी

 “6
 ह; उ

 ज्यादा  से  ज्यादा  तनव्याह  महू
 नहीं  होगी  ?

 भी  सतौश  अग्रवाल  :  कृम्पतियों  के  प्रबन्ध  के
 सम्बन्ध  में  निर्णय  करनेट्रका  बहुत  शीघ्र  सरकार  का
 विचार  है,  इसमें  किसी  प्रकार  का  विलम्ब  करने
 का  सरकार  का  विचार

 ३०
 धौर  जल्दी  से  जल्दी

 इस  सम्बन्ध  में  निर्णय  जाएगा  |

 WRITTEN  ANSWERS  TO  QUESTIONS
 प्रतिजेथिक  (एच्टीबायोटिक)  ग्रौदधियों  की  कमी

 +  49  शाण  अहादीपक  ्तिह  शाक्य :  कया
 लियम  रसाधन  जौर  ्  ह  बहू  ि की  कृपा  करेंगे  कि  :

 (क)  क्या  बमाजार  में  प्रतिजविक  भ्रौषधियों  की
 बहत  कमी  है  ;  पौर

 a
 की

 यदि  हां  तो  सरकार  हारा  क्‍या  उपचारा-
 त्मक  कीजा  रही  है  ?

 हावी
 ट्

 खाक)
 (क)

 पोज  पर _मम्बन  2  (*  <  (खत).
 एण्टीबायोटिक्स  फार्मूलेशनों  के  नि  में  वेश  के  विधिन्न
 भागों  &  कमी  की  रिषोर्ट  प्राप्त  हुई  है,  वे  स्ट्रैव्टोमाइसीन
 इतजेक्शन  धौर  क्ट्रप्टो  पेंसिलिन  इस्मेक्शन  हैं  क्ल
 पेंसिलिय  का  पर्याप्त  उत्पादन  होता  है  लेकिन
 अन्तर्राष्ट्रीय  बाजार  में  प्रपर्याप्त  उपलब्धता  के  कारण
 पभ्रायातित  स्ट्रैप्टोमाइसीन  सल्फेट  के  देर  के  पहुंचने
 को  परिणाम  स्वरुप  उपरोक्त  फार्मूलेशनों  की  कुछ
 कमी  ही  गईं  थी  ।

 स्टेट  कैमिकल्स  एण्ड  फार्भास्यूटिकल्ज  कारपोरेशन
 झाफ  इंडिया  लि०  ने  इम  फार्मूमेशनों  के  उत्पादन  के
 सिए  विभिन्न  आयलरों  को  अब  बल्क  स्ट्रैप्टोमाइसीन
 सल्फीट  की  चर्याप्ट  मात्रा  की  सप्लाई  कर  दी  है  t
 भरप्रैस-जून,  978  के  दौरान  हिन्दुस्तान  ए्टीबायो-
 टिक्स  लि०  शौर  इंडियन  ड्ग्ज  एण्ड

 है  8
 कल्लू

 लि०  में  स्ट्रंप्टोमाइसीन  का  उत्पादन  गत  दो  बचों
 की  तुलता  में  भ्रांशिक  रुप  से  झजिक  रहा  है।

 Ea  from  passen;  and  goods =
 Tieaigortesiots

 .

 4
 SHRI  DHARMA  VIR  VASISHT:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  earnings  in  the  first  quarter
 of  the  current  year  from  passengers  and
 goods  on  Railways  suffered  as  compared to  the  same  period  last  year;

 (b)  if  a0,  the  details  of  the  same  month:
 wise  with  reasons;



 as  Written  Answers  BHADRA  7,  800  (SAKA)  Written  Answers  26

 (0)  whether
 a १८८  cs,  Pet

 extent;  and

 (d)  whether  Government  stil]
 pre

 for
 a  sizeable  surplus  this  year,  the
 reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 (a)  and  (b),  As  compared  to  the  period
 June  197%,  there  has  been  an

 inerease of  Rs.  o5r  croresunder
 ‘pesvenger earnings  and  a  shortfall  of  14°57, crores  under  goods  earnings  during  the

 quarter
 ending  June

 97)
 8.  Month-wise

 8  of  the  ings  under  passenger  and
 goods  traffic  is  as  under:

 (Figures  in  crores)

 Month  Passenger  Goods
 Earnings  Earnings

 ¥977-  1978+  1977-,  1978-
 78  79  78  79

 April  53:00  56.77  118-85,  UNTO7
 May  .  62:07  64:77  116*02,  112-89,
 June  .  (54°40  61-10  109-42,  7०04  86

 Total
 upto  June  769  47  181-98  344  99  329  729

 are  continuing  to  overcome  the  gperational
 difficulties.in  reapect  of  goods  traffic  and
 if  the  lost  ground  in  respect  of  goods  traffic
 can  a  Sena

 during  the  remaining
 mon  year,  our  expectations  re-
 garding

 peice
 28  surplus  di  th

 year  will  be  ful  uring  5

 Cases  of  I
 eotes  ot

 passengers  in
 South  traina

 Maan,  SHRIN.  SREEKANTAN  NAIR:
 wal  the  ‘inister Mi  of  RAILWAYS  be
 pleased  to  state:

 (a)  how  many  cases  of lootin,
 ay passengers  have  been  reported  calender

 year in  the  Sotuth  bound  leaving New  Delhi/Nizamuddin/Delhi  Stations.

 (b)  what  steps  have  been  taken  to
 Prevent  the  mounting  looting  of  railway
 passengers;

 (c)  whether  the  victims  of  looting  had
 been  given  campensation  by  the  Railways, if  not,  whether  the  Railway  will  seriously consider  such  a  proposal  while  intensi-
 fying  security  measures  at  least  in  long- distance  trains;  and

 (d)  whether  the  newly  introduced  alarm
 system  is  a  success?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 (a)  Durin
 ag

 calendar  year,  so  far, there  have  four  cases  of  looting  of
 ail  gers  in  the  South  bound

 The  Railways’  gross  carnings  during
 April  to  June,  1978,  amounted  to  Rs.
 544-96  crores,  which  was  Rs.  9  lakhs
 more  than  the  earnings  of  the  correspon-
 ding  quarter  of  the  last  year  (Rs.  544-87
 crores).

 Shortfall  under  goods  earnings  has
 been  as  a  result  of  a  drop  in  tonnage lifted  to  the  extent  of  5:28  million  tonnes
 compared  to  the  budget  target  for  the
 quarter  ending  June  1978  and  3-r4
 million  tonnes  as  compared  to  the  corres-
 ponding  period  of  last  year.

 The  various  sectors  affected  include
 collieries,  washeries,  steel  plants,  ore  mines
 and  ports.  The  drop  in  loading  in  these
 sectors  was  largely  due  to  shortfall  in
 production  and  other  factors,

 (c)  During  the  period  ending  June,  १78
 there  has  been  an  increase  of  Rs.  29-68,
 Crores  under  working  expenses  as  compared
 to  the  period  en  ding  June,  7977«

 (d)  It  is  too  early  to  make  a  forecast
 as  to  whether  8  sizeable  surplus  will  be
 achieved  by  the  end  of  the  year.  Efforts

 trains  Ieeving  Now  Delhi/Nizamuddin/
 Delhi  Stations.

 (b)  The  responsibility  of  ensuring  the
 personal  safety  of  the  passengers  and  the
 security  of  their  belongings  rests  with  the
 Government  Railway  Police  which  func-
 tions  under  the  administrative  and  dis
 ciplinary  control  of  the  State  Govern-
 ments.  Crime  prevention  and  detection
 in  respect  of  passenger  safety  and  security
 of  their  belongings  fall  under  the  category
 of  ‘law  and  order’  which  is  a  State  subject
 under  the  Constitution.  However,  the
 Railways  render  necessary  assistance
 whenever  required  and  close  liaison  is
 maintained  at  all  levels  with  the  State
 Police  Agencies.  The  Railway  Protection
 Force  constituted  under  the  RPF  Act
 has  preventive  and  detective  powers  only
 in  respect  of  unlawful

 Rr
 ossion_  of  railway

 property.  The  R.P.F.  is  concerned  with
 the  protection  of  goods  entrusted  to  the
 Railways  for  carriage  and  Railway
 materials.

 On  16-6-1978  a  high  level  meeting between  the  officers  of  the  Ministries  of
 Railways  and  Home  Aflairs  was
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 held.  The  following  firm  decisions
 ware  taken  which  have  yielded  very  en-
 couraging  results:

 Q)  As  the
 So  ae  were  eee th  show  arms

 wid  esca  tine  Y  reer  of
 crime  generally  by  pulling  alarm
 chain  under  cover  of  darkness  &
 to  the  armed  police  guard  whenever alarm  chain  was  pulled  at  night was  considered  necessary.  It  was decided  that  the  alarm  chain  whistle
 should  be  sounded  repeatedly  by  the
 driver.  On  hearing  of  this  alarm the  armed  police  escort  should  split
 themselves  in  two  parts  and  de-train
 to  apprehend  criminals PP  ping

 (2)  The  Police  escort  should  be  accom~-
 modated  together  as  far  as  pogsible in  the  centre  of  the  train  and  they
 should  be  equipped  with  powerful torches.

 {3)  The  police  escort  party  may  pro- gressively  be  equipped  with  very  light
 pistols  which  would  be  useful  in  lighting
 up  the  area  on  both  sides  of  the  train
 at  night.

 (4)  The  Guard  ani  Brakesmen  should  be
 provided  with  powerful  torch  lights in  vulnerable  trains  over  affected
 sections,

 (5)  There  should  be  liaison  with  the
 States  principally  affected  for  step-
 ping  up  police  protection.  Chief
 Security  Officers  of  Eastern,  South
 Eastern,  Northern  and  Central
 Railways  were  specifically  nomi- nated  to  maintain  close  liaison  with
 the  State  Police  authorities  of  West
 Bengal,  Bihar,  U.P.,  Madhya  Pradesh and  Maharashtra.  The  CSOs  of
 other  Railways  were  directed  to
 maintain  liaison  with  above  4  Chief
 Security  Officers.  They  were  directed to  indicate  to  the  State  Governments the  strength  of  police  guard  which should  be  required  on  vulnerable trains  and  request  the  State  Police authorities  to  provide  the  necessary
 protection.  The  requirements  of State  Governments  have  been  pro- jected  to  Ministry  of  Home  Affairs.

 The  Zonal  Railways  have  launched a  drive  to  ensure  strict  adherence  to  the
 following  preventive  es  in  h
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 during  night  time
 apd  pinto

 en
 of  intruders,  hawkers  nar’  tarsak| persons  into  the  coaches.

 (iii)  In
 gate  of  non-vestibuted  trains,  ay vesti  loors  are  permanen closed  or  dummiced.

 The  above  measures  formulated  are  in
 continuation  of  the  various  preventive

 lop  Preventive  measures which  are  given  below:
 (7)  Escorting  of  important  trains  at  night by  armed  guards  of  Government

 Railway  Police  of  the  concerned  State
 Government.

 (2)  Beat  patrolling  at  stations;  platforms/ waiting  halls.

 (3)  Surveillance  over  criminals  and  known bad  characters.
 (4)  Checking  of  night  trains  by  Super- visory  Officers,
 (5)  Armed  pickets  at  vulnerable  stations.

 (6)  Special  Squads  of  the  C.LD.  of  the State  Govts,  take  up  investigation of  important  cases  to  apprehend
 the  gangs  responsible  for  these
 crimes,

 These  measures  have  been  intensified
 by  the  Government  Railway  Police.

 As  a  further  measure  to  deal  with
 occurrences  of  train  robberies  and  da-
 coities,  the  Minister  of  Railways  ordered
 erent

 of  armed  RPF  to  escort  the afiected  trains  running  in  vulnerabl
 sections,  Primarily,  they  will  protect railway  property  and  will  also  help  to
 instil  confidence  amongst  the  travelling public  and  deter  criminals  fro  ‘ing on  trains,  Over  1400,  armed  RPF  t men
 were  put  on  escort  duty  on  different  Rail-
 ways  from  the  first  week  of  July;  tye Since  :6th  August  over  2000  R.P.F.
 personnel  have  been  deployed  in  escorting trains.  Being  concerned  with  the  spate of  heinous  crimes  in  Madhya  Pradesh
 area,  Minister  of  Railways  had  written
 to  the  Chief  Minister  of  Madhya  Pradesh

 (i)  Vestibuled  doors  are  kept  locked between  22.00  hrs.  and  06.00  hrs.  by the  Travelling  Ticket  Examiners/ Coach  Attendants.
 (ii)  Travelling  Ticket  Examiners  and Coach  Attendants  remain  vigilant

 requesting  him  to  take  special  measures
 to  curb  crimes  in  running  trains.  He
 had  also  spoken  to  him  on  phone  on
 August  1978.  In  the  affected  Divi-
 sions  viz,  Jhansi  and  Nagpur  ,.220  RFP
 personnel  are  escorting  20  trains  of  which
 76  are  long  distance  trains  and  4  short
 distance  trains.  go  GRP  personnel  are
 escorting  9  long  distance  trains.  The
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 sry nis  ere  9(9.  02 Janata  ae  @
 jammu  Tawi  Ex- J press,  (5)  jadi

 Andhra  Pradesh  and  oO  ि हिट)
 (c)  Crimes  like  robberie:

 ‘  =  | those  committed  on  trains,  Py  a  fing order  problem  which  is  a  State  subject. Under  extant  rules,  no  com  is admissible  to  the  victims  of  such  crimes.
 (१)  Yes,  Sir,  On  15-8-1978  while  RPF Was  escorting  130  Down  Jayanti  Janata

 Express,  its  alarm  chain  was
 pulled

 near outer  signal  of  Bhopal.  The  escort on  heari  the  code  whistle  got  down and  Jap  mh ended  one
 pe

 son  who  pulled the  chain.  He  was  handed  over  toG.R.P., Bhopal,  for  prosecution.

 »  Concession  in  Rail  Freight way  Freig

 rage.
 SHRI  BHARAT  SINGH CHOWHAN:;  Will  the  Minister  of  RAIL- WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  order  to
 promote  country’s  export  trade  Govern- ment  have  agreed  in  principle  to  help by  way  of  giving  concession  in  railway freight  charges;

 (b)  if  sv,  whether  Government  will introduce  this  scheme  in  respect  of  all
 exportable  commodities;  and

 ०)  ifnot,  the  names  of  the  commodities
 in  respect  of  which  this  concession  will  be
 Biven  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :
 {a)  and  (b).  No,  Sir.

 (e)  Does  not  arise.
 Dacolty  in

 a  aaneaeel
 Local

 *497.  SHRI  YADVENDRA  DUTT: Will  the  Minister  of  RATLWAYS  be
 pleased  to  state:

 (a)  whether  on  ist  July,  1978  Aligarh and  Chandausi  local  train  was  stopped and  more  thana  dozen  armed  dacoits entered  the  train  and  looted  it;
 (b)  have  the  criminals  been  traced  and

 arrested;  and

 (c)  steps  to  prevent  such  high  rise  of
 crimes  on  Railways?

 THE  MINISTER  OF  RAILWAY
 PROF.  MADHU  DANDAVATE)
 a)  There  was  no  dacoity  on  :-7-78  in

 Aligarh-Chandausi  lucal  trgin.  But  there

 was  3  dacoity  in  955  UP
 pores  प्र्

 train
 (AligaBarey)

 on  78
 Bake?

 at).  When  ba
 train  started  from Station  §  to  who  were

 already  sitting  in  oe  cs compartment
 threatened  Sh.  Ajay  Bahadur  Jobri  and his  friends  with

 |
 pistol  and  looted

 propert  wort!  700
 (Approx. Government  Railway  Palice,
 ५

 &
 registered  crime  No.  dated

 42274
 under

 section  395  IPC  (Dacoity),  case  is
 Pending  investigation.

 (b)  So  far,  there  has  been  no  recovery
 oP  roperty

 *
 nor  has  any  arrest  been

 ie.

 (०)  The  responsibility  of  ensuring  the
 personal  safety  of  the  passengers  and  the
 security  of  their

 2000  ars
 rests  with  the

 Government  Railway  Police  which  func- tions  under  the  administrative  and  dis-
 ciplinary  control  of  the  State  Govern-
 ments.  Crime  prevention  and  detection
 in  respect  of  passenger  safety  and  security of  their  belongings  fi  under  the  category of  ‘law  and  order’  which  is  a  State  subject under  the  Constitution.  However,  the
 Railways  render  necessary  _  assistance
 whenever  required  and  close  liaison  is
 maintained  at  all  levels  with  the  State
 Police  Agencies.  The  Railway  Protection
 Force  constituted  under  the  RPF  Act  has
 preventive  and  detective  powers  only  in
 respect  of  unlawful  ion  of  railway
 property.  The  RPF  is  concerned  with  the
 protection  of  goods  entrusted  to  the  railways for  carriage  and  railway  property, materials  and  stores.

 Being  concerned  over  crimes  on  Rail-
 ways,  Minister  of  Railways  had  drawn
 attention  of  Chief  Minister  of  Uttar  Pra-
 desh  through  Demi  Official  letters.  On
 5-8-78  there  was  a  high  level  mecting between  Minister  of  Railways  and  Chief
 Minister  of  U.P.  in  which  problems  of
 crime  were  highlighted.

 On  166-1978  a  high  level  meeting between  the  officers  of  the  Ministries  of
 Railways  and  Home  Affairs  was  held.
 The  following  firm  decisions  were  taken
 which  have  yielded  very  encouraging regults:

 (t)  As  the  dacoits/robbers  were  silencing the  passengers  by  show  of  fire  arms
 and  escaping  commission  of  crime
 generally  by

 pons
 alarm  chain

 under  cover  of  darkness  a
 Prompt hi  lof  to  the

 armed  Police  guard
 whenever  alarm

 chain  was  pulled  at  night  was  consi-
 dered  necessary.  It  was  decided  that
 the  alarm  chain  whistle  should  be
 sounded  repeatedly  by  the  driver.
 On  hearing  of  this  alarm  the  armed
 police  escort  should  split  themselves
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 in  two  perts  and  de-tram  to  appre-
 head  escaping  criminals,  ®

 (2)  The  police  escort  should  be  accom-
 modated  together  as  far  as  posible
 in  the  centre  of  the  train  and  they
 should  be  equipped  with  powerful
 torches.

 (3)  The  police
 ppd

 may  progres-
 sively  be  equipped  wih  very  fight

 istols  which  would  be  useful  in

 1
 hting  up  the  area  on  both  sides  of
 ८  train  at  night.

 (4)  The  Guards  and  Brakesmen  should  be
 provided  with  powerful  torch  lights
 in  vulnerable  trains  over  affected
 sections.

 (5)  There  should  be  liaison  with  the  States
 principally  affected  for  stepping  up
 police  protection.  Chief  Security
 Officers  of  Eastern,  South  Eastern,
 Northern  and  Central  Railways  were

 epee
 nominated  to  maintain

 lose  liaison  with  the  State  Police
 authorities  of  West  Bengal,  Bihar,
 U.P.,  Madhya  Pradesh  and  Maha-
 rashtra.  The  CSOs  of  other  Railways
 were  directed  to  maintain  liaison  with
 above  4  Chief  Security  Officers.
 They  were  directed  to  indicate  to  the
 State  Governments  the  strength  of
 police  guard  which  should  be  required on  vulnerable  trains  and  request  the
 State  Police  authorities  to  provide the  necessary  protection.

 The  Zonal  Railways  have  launched  a
 drive  to  ensure  strict  adherence  to  the
 following  preventive  measures  in  coaches:—
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 (3)  Surveillance  over  criminals  amd
 known:  -bad  characters,

 (4)  Checking  of  night  trains  by  Supervisory Officers.

 (5)  Armed  pickets  at  vulnerable  static  ns.

 (6)  Special  Squads  of  the  C.I.D.  of  the
 State  Governments  ‘take  up  investi-
 gation  of  important  cases  to  aj
 hend  the  gangs  responsible  for  "hee crimes.

 These  measures  have  been  intensificd  hy the  Government  Railway  Police.
 As  a  further  measure  to  deal  with

 occysrences  of  train  robberics  and  dacoiti¢s,
 the  Minister  of  Railways  ordered  deploy- ment  of  armed  RYF  to  escort  the  affected
 trains  running  in_  vulnerable  section.  *
 Primarily,  they  will  protect

 Load  pro.
 perty  and  will  also  he!  A  to  instil  confidence
 amongst  the  travelling  public  and
 deter  criminals  from  operating  on  trains.
 Over  ‘1400,  armed  RPF  men  were  put  an
 escort  duty  on  different  Railways  from  the
 first  week  of  July,  1978.  Since  369
 August  7978  over  2000  RPF  personnel
 have  been  deployed  in  escorting  trains.

 The  following  trains  are  escorted  in
 Aligarh-Chandausi_  section  jointly  by
 Railway  Protection  Force/Govt.  Railway
 Police  :६--

 Escort  RPF  G  bE:

 (i)  Vestibuled  doors  are  kept  locked
 between  22.00  hrs.  and  06.00  hrs.
 by  the  Travelling  Ticket  Examiners/
 Coach  Attendants.  Aligarh

 3  AB  Passenger  Bareilly  1-3  Arned  2
 train  Bareilly  to  Aligarh

 both  ways.

 (ii)  Travelling  Ticket  Examiners  and
 Coach  Attendents  remain  vigilant
 during  night  time  and  prevent  entry
 of  intruders,  hawkers  and  unautho-
 rised  persons  into  the  coaches.

 2  ACM  Ali-  Aligarh-  t-3  Armed  =  2
 garh-Chandausi  Morad-
 Moradabad-  abad
 Passenger.

 (iii)  In  case  of  non-vestibuled  trains,  the
 vestibuled  doors  are  permanently closed  ot  dummicd,  356  Dn.  Rareil-

 ) ly-Aligarh.
 The  above  measures  formulated  are  in  UP  Ali

 Both  ways  t-3  Armed  2
 continuation  of  the  various  preventive  355  3  ‘lly steps  taken  by  the  Government  Railway  garh-Bareilly
 Police  under  the  State  Gov
 The  G.R.P.  being  alive  to  the  problem
 adopt  several  regular  preventive  measures
 which  are  given  teow:

 In  all  87  passenger  trains  are  being
 escorted  Railway  Protection  Force,
 206  by  GRP,  of  which  60  trains

 srejontly escorted  by  RPF  and  GRP  in  U.

 In  these  duties  6g0  RPF  and  328  GRP
 men  have  been  deployed  in  Uttar  Pradesh.

 (a)  Escorting  of  important  trains  at  night
 by  armed  ards  of  Government
 Railway  Po fice  of  the  concemed
 State  Government.
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 Union  Office  Bearers  Transferred
 from  Delhi  to  Jodbper  Division

 ag
 98.  SHRI  CHANDRADEO  PRA-

 §.  VERMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  8  fact  that  some  office
 ‘3  Of  recognised

 Railay
 Union  of

 Delhi  Division  were  transferred  from  Delhi
 Division  to Jodhpur  Division  in  April,  1978

 (b)  whether  some  departmental  enquiry
 proceedings  were  instituted  against  them
 during  emergency  for  some  previous  claim
 cases;

 (c)  whether  all  other  employees,  against whom  same  or  similar  proceedings  have
 been  instituted,  have  also  been  transferred;
 if  not,  the  rcasons  thereof;

 (d)  whether  there  are  policy  orders  to
 the  effect  that  office  bearers  of  recognised
 union  cannot  be  transferred  without  the
 consent  of  the  unions,  unless  it  is  a  case  of
 pr  tion  or  a  vigil  case  is  subs-
 tantiated  against  such  office  bearers;  if
 so,  whether  the  trade  union  officials  so
 transferred  to  Jodhpur  Division  come
 under  the  above  category;  and  cy

 (९)  whether  itis  also  a  fact  that  thirteen
 Members  of  Parliament  had  made  the  re-
 presentation  in  May/June,  1978  against  the
 above  mentioned  transfers;  if  so,  whether
 the  transfers  are  being  cancelled  or  pended.
 asa  result  thereof?

 THE  MINISTER  OF  {RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  A  Chief  Parcel  Clerk  at  New  Delhi
 Station,  who  is  also  the  Vice  President  of
 the  Uttar  Railway  Mazdoor  Union,  New
 Delhi  Branch,  was  relieved  on  transfer  to
 Jodhpur  Division  on  /,80-4-1978,

 (b)  Proceedings  under  the  Railway
 Servants  Discipline  &  Appeal  Rules  i969
 for  inposition  of  a  major  penalty  were
 initiated  against  him  in  September  1976.

 (०)  No,  Sir,  Orders  transferring  the
 Chief  Parce]  Clerk  were  issucd  for  admi-
 nistrative  reasons.

 (०)  The  extent  policy  orders  to  provide
 that  the  office  bearers  of  recognised  unions
 should  not  be  transferred  without  the  con-
 currence  of  the  unions.  However,  the
 General  Managers  of  the  Zonal  Railways
 have  special  po

 wers  to  order  transfers  even
 without  such  concurrence,  after  giving
 them  an  opportunity  tohave  their  say.

 (e)  Yes,  Sir.  Representations  have
 been  received  from  Members  of  Parliament
 against  the  transfer,  The  case  is  under
 consideration.

 Delay  in  Laying  Pipelin ’

 ay  Virgen
 end

 H  Refinery

 re:
 Shri  70.  N.  TIWARY:  Will

 the  Minister  of  PETROLEUM,  CHEMI.-.
 CALS  AND  FERTILIZERS  be  pleased to  state:

 (a)  whether  there  has  been  considerable
 delay  in  laying  the  pipeline  system  frcm
 Salaya  to  Viramgam  and  from  Viramgam
 toKoyali  refinery;

 (b)  when  the  tender  was  called  for  and
 when  it  was  finalised;

 (c)  the  reasons  for  the  delay  in  the  ex-
 ecutien  of  this  project;  and

 Q
 losses  incurred  due  to  non-layin

 of  this  pipeline?
 me

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA)  :  (a) to  (a).  Separate  tenders,  one  for
 the  construction  of  the  Viramgam-Koyali
 ‘aia

 and  another  for  the  Salaya-
 iramgam  pipeline  were  called  by  Indian

 Qil  Corporation  in  December,  7975  and
 March,  976  and  the  orders  were  placed  in
 March,  3976  and  July,  976  respectively. The  Viramgam-Koyali  secticn  was  to  be
 completed  by  June,  3977  and  the  Salaya-
 Viramgam  section  by  Octobcr,  1977+ The  works  were,  however,  actually  com-
 pleted  in  May,  7978  and  June,  7978  and
 there  was  thus  a  delay  of  7  months  and
 .

 months  respectively  beyond  the  contract
 ates,

 2.  The  pipeline  project  is  designed  to
 feed  crude  to  the  Koyali  Refinery  in  the
 context  of  its  capacity  expansion  frem
 4°3  million  tonnes  per  annum  to  ह
 million  tonnes  per  annum,

 3  The  delay  in  the  completion  of  the
 contracts  for  laying  the  pipclines  as  ccm-
 pared  tothe  completion  dates  menticned  in
 the  contracts  is  mainly  due  to  (a)  delay  in
 arriva]  of  specialised  constructicn  equip- ments’  from  abroad,  (b)  non-availability.  of
 blasting  material,  (c)  failures  occurring
 in  the  pipes  during  hydro-static  testing  of
 the  Viramgam-Koyalipipeline,etc.  Parti-
 cular  mention  may  be  made  of  the
 numerous  failures  in  the  18"  line  pipes
 used  in  the  Viramgam-Koyali  pipeline which  has  contributed  mainly  to  the  delay
 in  completion.  In  fact  the  pressure  rating
 of  the  pipeline  had  to  be  reduced  from
 93  kg/cm?  as  originally  specified  to  80  kg/
 cm!  in  order  to  successfully  complete  test-
 ing  of  the  pipeline.  However,  the  desired
 rin

 i
 of  5  million  tonnes  per  year

 willstill  be  achieved.
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 4.  The  contracts  provide  for  grant  of

 safer  levy  of  liquidated  Simptction for  del as  for  levy  of  liquidated  damages  for  delays
 piri

 beyond  the  extended  time  of  com-
 eon

 Disparity  in  Wage  Structares  and
 Allowace  of  Various Drag  and  Chemi- cal  Undertkings.

 500.  SHRI  RK  MHALGI:  Will  the
 Minister  of  PETROLIUM,  CHEMICALS
 AND  FERTILIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  is  a
 great  disparity  in  the  wage  structure  and
 allowances  ofthe  various  drug  and  chemical
 units/undertakings  controlled  by  Gov-
 ernment;

 (b)  whether  Gavernm-nt  have  any  pro-
 prsals  to  bring  them  in  line  with  other
 firms  in  private  sector  and  maintain  a
 uniformity  in  the  wage  structure  and  allow-
 ances  at  leastamong  the  chemical  and  drug fir-as  contrlied  by  Goveroument;  and

 (2)  what  are  the  reasons  for  this  delay in  imolemonting  the  L.L.O.  convention  of
 equal  pay  for  equal  work?

 THE  MINISTER  OF  PETROLEUM
 &  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  ्,  BAHUGUNA)  :
 (a)  Wage  structures  and  allowances
 vary  in  the  units  under  the  control  of
 Government.

 (b)  There  is  no  prop  »sal  to  bring  about
 uniformity  with  the  private  sector.  Asa
 matter  of  fact,  it  cannot  be  said  that  there
 is  any  degree  of  uniformity  in  this  regard within  the  private  sector  itself.

 While  approving  wage  agreements  in
 public  sector  undertakings,  Government
 take  into  account  am>ng  other  things,  the
 wage  structure  prevailing  in  respect  of
 comparable  posts  in  other  similar  public
 sector  undertakings,  keeping  in  mind  also
 other  relevant  factors  like  regional  wage
 conditions.

 (०)  The  relevant  J.L.0.  Convention
 prohibits  discrimination  in  the  payment
 of  wages  on  the  ground  ofsex.  It  doesnot
 provid:  for  the  payment  of  equal  wages
 for  the  sam-  or  similar  type  of  work  in
 different  establishment.

 _महादेवपुर--बिहपुर  रेलवे  स्टीमर  सेवा

 *s50i.  डा0  रामजी  ह.  :  कया  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बरारो-महादेवपुर-बिहुपुर  रेलवे  स्टीमर
 सेवा  कितने  वर्जों  तक  खलती  रही  है  भौर  गत  तोन
 बचों  में  इराकी  धीच  बीच  में  बन्द  कर  दिए  जाने
 के  क्‍या  कारण  हैं  ;
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 (सर)  क्या  रेल  मंत्री  के  धाश्यासन  के

 1 इस  बर्ष  बहू  रेले  स्टीमर  सेवा  बन्द  कर  सी

 (3)
 क्या  कुछ

 क्  अधिकारी
 तीन  यों  के

 प्रयास  के  पश्चात  इस  जानबूझकर  बावबून में  बन्द  करने  में  सफल  हो  गए  हैं  ताकि  प्राइवेट
 झापरेटरों  को  लाभ  हो  सकें  ;  शौर

 ()
 चक्

 रेलवे  स्टीमर  सेवा  पुनः  काय
 चालू  होगी  बौर  क्‍या  इसके  भगले  बर्ष  भी  बन्द
 रहने  की  सम्भावना  है  ?

 रेल  मंत्रालय  में  राज्य  संत्री  (भी  शिव  नारायण)  :
 (क)  झौर  (व).  थाना  बिहंपुर-महादेवपुर  घाट

 रेलगाड़ी  सेवा  भौर  महादेवपुरधाट  तथा  बारीधाट
 के  बोच  स्टीमर  सेवाएं  rod  शताब्दी  के  झम्तिम

 गड़बड़ी  हो  गई  है  ।  इस  ह ल  भी  बाद  के  कारण
 20-  7-78  से  सेवा  रह  कर  देनी  पड़ी  थी  t

 (ग)  जी,  नहीं  a

 (घ)  जैसे  ही  नदीय  परिस्थितियां  धनुकूल
 होंगी,  ये  सेवाएं  फिर  चालू  कर  दी  जायेंगी।  अगले  बर्ष
 इन  मेवाधों  को  चालू  रखता  झथवा  इन्हें  रद  करना
 इस  बात  पर  निर्भर  करेगा  कि  उस  समय  पररिस्थि-
 तियां  कैसी  रहती  है  t

 Rail  Finances  in  a  Jam
 %502.  SHRI  VASANT  SATHE:  Will

 the  Minister  of  RAILWAYS  be  pleased to  state,

 (a)  whether  attention  of  the  Govern-
 ment  has  been  drawn  to  the  news  report
 appearing  in  the  National  Herald  dated
 23rd  July,  3078  under  the  caption  “Rail
 financesin  aJam’”’  ;

 (b)  ifso,  whatis  the  reaction  of  the
 Government  to  the  various  observations
 made  therein;

 (c)  the  facts  of  the  matter;  and

 (d)  details  regarding  the  action  taken/
 proposed  to  be  taken?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :
 fa)  Yes,  Sir.

 (b)  The  news  report  refers  to  the  drop
 in  the  Railways’  goods  loading  and  traffic
 earnings  and  to  certain  factors  that  have
 added  to  the  working  expenses.  The
 report  contains  some  inaccuracies  and  has
 drawn  exaggerated  conclusions,
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 {c)  The  facts  ave  as  woder:—~

 (i)  Gross  Earnings  ५5

 The  Railways’  gross  carnings  during
 April  to  June,  3978  amounted  to  Rs.
 5$6°96-  crores,  which  was  Rs.  g  lakhs
 more  than  the  earnings  of  the  corres
 ponding  quarter  of  last  year  (Rs.  544°87
 crores)  but  were  short  of  the

 budget  'S partion  for  the  current  year  (Rs.  568+ 46
 crores)  by  Rs.  23°50  crores.  While  the
 earnings  are  more  than  the  budget  anti-
 cipations  in  respect  of  Passenger,  Parcels and  Miscellaneous,  there  is  a  drop  in
 total  earnings  due  cntirely  to  a  wend  ack
 in  Goods  traffic.

 (ii)  Originating  Goods  Loading:—
 ! joading  di The  Revenuc  goods  ili

 ing
 April  to  June,  1978,  was  49°  09 Rosai

 tO-
 nnesas  compared  to  52°73  million  tonnes
 during  the  corresponding  quarter  of  last
 year  and  the

 ee,  i  apc  of  54°  go tnillion  =  tonnes.  ©  current  year’s
 loading,  therefore,  shows  a  drop  ol
 दवा  million  tonnes  as  compared  to  last
 year  and  isshort  of  the  target  by  5°28
 milion  tonnes.  The  various  sectors  affec-
 ted  include  collieries,  washeries,  steel
 plants,  ore  a  mines  and  ports.  The  drop
 in  goods  loa‘lings  in  these  sectors  was
 largely  due  to  shortfall  in  production
 and  otherfactors.

 fiii)  Warking  Expenses  -—

 The  Woring  Expenses  during  the
 first  quarter  of  the  current  year  amount
 to  Ra,  389°58  crores  as  against  Rs.  59  50
 crores  in  the  corresponding  period  of  last
 vear.  Theexpenditure  during  April  to
 June,  1978  is  within  the  budget  for  the
 current  year.

 The  allegation  that  some  of  the  addi-
 tional  expenses  to  be  incurred  during  the
 current  financial  year  were  deliberately  not
 taken  into  account  at  the  time  of  the  pre-
 sentation  of  the  Railway  Budg:t,  is  nat  cor-
 rect.  The  decisions  regarding  revision  of
 running  allowance,  paynient  to  staff as  a  re-
 sult  of  the  adjustment  of  the  strike  period  jn
 May,  7974  with  leave  due,  payment  of
 additional  dearness  allowance  and  increase
 in  steel  prices,  were  all  post-Rail-
 way  budget  developments,  which  could
 not  be  taken  into  account  while  finalising the  Railway  Budget  presented  to  Par-
 liamenton  at-2-:978.  The  recoramenda-
 tions  of  the  Railway  —§  Workers’
 Classification  Tribunal  are  also  under
 finalisation  which  will  involve  additional
 expenditure.
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 As  per  the  decision  of  the  Govern-
 ment  of  Indias  on  Third  Pay  Cormis- sion’s  Recommendation,  a  review  of the  Class  I  Cadres/Services  has  to  be
 made  once  in  three  years.  The  first
 review  of  the  Railway  cadres  was  made
 n3973-74.  Thesecond  cadre  review

 has  now  been  taken  in  hand.  It  is
 premature  to  furnish  the  details  of  the  pro-
 posals  at  this  stage.

 (v)  Staff  Relations  १

 न
 While  it  is  true  that  there  have  been

 a  few  agitations in  some  parts  of  the  rail- way  system,  it  is  an  exaggeration  to  des-
 cribe  “widespread  di  ong  the staff”  as  the  sole  factor  responsible  for
 the  deterioration  in  operation.  On  the
 other  hand,  very  special  attention  is
 being  paid  to  the  redressal  of  staff
 grievances  and  to  the  settlement  of  vari-
 =  Lynd

 demands  of  the
 Rane

 bour. part  from  the  announcement  ri
 the  mentand  vacati  of  punish- ments  of  all  those  who  have  been  pena- lised  after  the  39724  strike,  several  mea-
 sures  have  been  taken  to  improve  the
 service  conditions  of  Railway  employees. Industrial  relations  on  the  Railway  are
 very  satisfactory  now  and  conducive  to
 efficient  working  of  the  system.  Minor
 ‘pin-pricks’  here  and  there  in  a  २०४६
 organisation  like  the  Railways  are  inevi-
 tableand  are  nota  matter  of  great
 concern.

 (d)  The  Railways  have  been  given directions  to  step  up  traffic  earnings,  parti-
 cularly  the  performance  under  Goods,  and
 also  to  pursue  vigorously  the  measures  to
 control  working  expenses.  As  a  result  of
 strick  monitoring  of  various  operations
 particularly  connected  with  goods  loading
 and  regular  coordination  between  Minis-
 tries  of  Railways,  Encrg  9,  Industry,  Steel
 &  Mines,  Labour  and  Finance,  overall
 performance  in  July  7978  has  improved
 considerably.  The  originating  loading in  June  3978  was  23795  (BG)  and  ‘519t
 (M.G.)  wagons  per  day.  In  July  1978  it
 increased  to  23803  (B.G.)  and  5228  (M.G.)
 wagons  per  day.

 रेलबें  स्टेशनों  पर  बौटोत  ौर  बुक  स्टाल

 503.  श्री  चतुर्भुज  :  क्या  रेल  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि  :

 (क)  रेलवे  स्टेशनों  पर  कितने  कैटीनों  भौर
 बक  स्टालों  के  ठेके  3  मार्च,  19977  को  समाप्त
 हो  गए  है  ;

 ि
 उनमें  से  कितने  ठेके  भागामी  वर्षो  के  लिए

 केदारों  के  नाम  दिए  गए  हैं  ;
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 (a)  क्‍या  सरकार  ऐसे  ठेके  देने  के  मामले  में
 हरिजनों  झौर  पिछड़े  बगो  के  लोगों  को  विशेष
 सुविधायें  और  प्राथमिकता  देगी  ;  भौर

 (=)  यदि  हां,  तो  ऐसी  विशेष  सुविधाप्नों  का
 पूरा  ब्बौरा  क्‍या  है  ?

 रेल  मंत्रालय  में  राज्य  मंद्रो  (भो  शिव  बाशायण)  5
 क)  से  (प)

 रेलवे  स्टशनों  पर  कंम्टीनों  झोर  बुक  ह्टाल

 डड  शर्क
 ठेकों  के  झावंटन

 गठन  लिए झनसूचित  जा  र्‌
 चित

 जनजा
 व्यक्तियों  की  तरजीह  दी

 जाती
 है  ।  लेकित  बक

 स्टालों  के  ठेकों  के  प्राबंटन  में  इस  प्रकार  की  कोई
 तरजीह  नहीं  दी  थाती  t

 गाड़ी  के  निकट  शोमचे  लगाने  झौर  छोटे-छोटे
 स्टाल  लगाने  जैसे  छोटे  ठेके  भव  केवल
 जातियों  भौर  अनुसूचित  जनजातियों  के
 को  ही  झावंटित  किये  जा  रहे  हैं  1  बड़े  ठेकों  के
 मामलों  में  भी  धन्य  बातें  समान  होने  पर  अनुसूचित
 जाति/पनुसूचित  जनजाति  के  व्यक्तियों  को  झब
 प्राथमिक  रूप  से  तरजीह  दी  जाती  है  ny

 3I-3-77  को  ठेके  समाप्स  हो  जाने  बाली
 केंटीनों घौर बुक भौर  बुक  स्टालों  की  संख्या  झौर  पिछले  ठेके-
 दारों  के  नाम  में  दिए  गए  ठेकों  की  संख्या  से  संबंधित
 सूचना  इक्टूटी  की  जा  रही  है  भौर  सभा  पटल  पर
 रख  दी  जाएगी  |

 Global  Tenders  to  Import  Wheel
 Sets

 *504.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  RAILWAYS  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  the  Railway Board  have  recently  invited  global  tenders
 to  import  wheelsets;

 (b)  whether  it  is  also  a  fact  that  Dur-
 Bapur  Steel  Plant  offered  to  supply  such
 wheelsets  ;  and

 (c)  if  so,  why  the  global  tenders  have
 been  invited?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes,  Sir,  The  following  five  Global
 Tendershave  recently  beeninvited  :

 (i)  GP-79  for  7280  Nos.  Wheelscts
 for  the  manufacture  of  Broad  Gauge ICF  Type  Coaches.

 (ii)  GP-80  for  3000  Nos.  20-Ton
 Wheelsets  for  the  fe  ¢  of  BOX/

 RH/CRT  Wagons  (BG).
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 iii)  GP-84  f  or  3200  Nos.  20-Ton

 eelsets  for  manufacture  of  BOX/
 BRH/CRT  Wagons  (BG).

 (iv)  GP-82  for  264  Nos.  Wheelsets  for
 the  manufacture  of  DC  EMU  Coaches.

 v)  GP-83  for  o  Nos.  16-Ton
 were  for  the  aaa  in  of  BG
 Tank  Wagons.
 (b)  The

 es
 offered  by  Durgapur Steel  Plant  are  g  accepted  by  the  Rail-

 waysin  full;  and,
 (०)  Global  Tenders  are  invited  only  in

 those  cases  where  the  supplies  made  by
 Durgapur  Steel  Plant  or  Tata  Iron  &  Steel
 Company  fall  short  of  the  requirements of  the  Railways  for  meeting  the  mainte- nance  needs  or  Coach  and  Wagon-build-
 ing  Programmes  or  where  the  manufacture
 of  certain  types  of  Wheelsets  has  not  been
 developed  by  Durgapur  Stee)  Plant  and
 Tata  Iron  &  Steel  Company.

 Drilling  work  near  Suthri  Village,
 Kutch,

 igh
 SHRI  ANANT  DAVE  +  Wil

 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  }FERTILIZERS  be  pl
 to  state:

 a)  whether  drilling  platform  for  oil  is
 weit  near  Suthri  village  in  Kutch  District;

 (b)  whether  the  drilling  work  is  going
 to  start  this  year;

 (c)  whether  the  work  has  now  been
 entrusted  to  ONGC;  and

 (d)  if  so,  what  is  the  progress  in  this

 regard
 and  when  this  work  will  be  comple-

 ?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  HL  BAHUGUNA)  :
 (a)  to  (d).  A  location  near  Suthri  was
 released  by  the  ONGC  in  September  5973
 for  exploration  of  Mesozoic  and  Tertiary
 prospects.  A  foundation  on  this  location
 for  the  deployment  of  rig  was  also  cons-
 tructed.  However,  in  view  of  the  further
 geological  information  obtained

 a  the
 ONGC  in  the  area,  the  onland  drilling  at
 Suthri  has  been  deferred.

 Decline  in  Freight  Earnings

 ©2506.  SHRI  C.K.  JAFFER  SHARIFF  :
 will  the  Minister  of  RAILWAYS  be
 pleased  ¢o  state:

 (a)  whether  there  has  been  any  decline
 aie

 earnings  during  last  six  months;
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)
 {a)  Yes,  Sir,

 (b)  Steps  have  been  taken  to  meet  all
 Outstanding  de  for  wagons,  includ-
 ing  low  priority  traffic.  As  a  result,  the
 number  of  outstanding  indents  has  been
 brought  down

 4  20%  on  the  B.  G,  and
 30%  on  the  M.G.  as  on  :6th  August,  1978, as  compared  to  the  demands  at  thc  end  of
 June,  7979५

 Length  of  Railway  Lines  in  Biher
 Adivasi  Areas

 bd ier
 SHRI  AGHAN  SINGH  THA-

 KUR:  Will  the  Minister  of  RAJLWAYS be  pleased  to  refer  to  the  reply  given  to
 unstarred  question  No.  95  on

 area i
 rib

 ing  length  of  railway  lines  in  Bihar
 ivasi  areas  and  state:

 (a)  whether  any  decision  has  since  been
 taken  regarding  construction  of  the  lines
 mentioned  as  surveyed;  and  if  so,  the
 details  thereof,  and

 (b)  if  not,  the  reasons  therefor  and  the
 time  by  which  a  decision  will  be  taken  ?

 THE  MINISTER  OF  RAILWAYS
 PROF,  MADHU  DANDAVATE)_  :
 a)  and  (b).  No  decision  has  so  far  been

 taken  :  *
 rding  construction  of  lines

 mentioned  in  the  reply  given  to  unstarred
 question  No.  95  on  21-2-1978.  The  limi-
 ted  funds  which  are  made  available  are  not
 sufficient  even  to  meet  the  requirement  of
 projects  which  are  already  in  hand.  The
 decision  regarding  construction  of  these
 lines  would,  therefore,  depend  upon  the
 allocation  of  funds  in  the  coming  years.

 tad  बर्कशापों  ते  चोरी  गई  बत्तुरें

 *508.  शी  लालली  जाई  :  क्या  रेल  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  विभिन्न  रेलवे  वर्कशापों  से
 सम्बन्धित  कर्मचारियों  की  लापरवाही  के  कारण
 ब््ति  वर्ष  लाखों  रुपए  के  माल  को  चोरी  होती  है
 जिससे  सरकार  को  भारो  हानि  होती  है  ;  भौर

 (@)  यदि  हां,  तो  उसे  रोकने  के  लिए  सरकार
 हारा  क्या  कदम  उठाए  जा  रहे  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (लो  शिव  ताराषण)  ६
 (क)  झापराधिक  गतिविधियों  के  कारण  प्रति

 ब्  भ्रौसतत  लगभग  2  लाख  रुपए  मूल्य  का  रेलों
 का  सामान  रेलवे  कारखानों  से  चोरी  चला  जाता  है

 )
 रेलवे  कारवानों  से  रेलों  के  सामान  की

 ओरी/उठाईगीरी  की  रोक-थाम  के  लिए  निम्नलिखित
 निवारक  उपाय  किये  जा  रहे  है  :--

 q)  प्रनाधिकृत  प्रवेश  भ्रथवा  बिना  गेट  पास
 के  सामान  को  बाहर  ले  जाने  को  रोकने  के  लिए
 रैलवे  सुरक्षा  दल  द्वारा  कारदानों  के  द्वार  पर
 नियमित  पहरा  देना  ;

 (2)  कारबातों  को  परितोता  दीवार  के  बारों
 ओर  रेलवे  सुरक्षा  इग  द्वारा  गे  खाता  ;

 (3)  खाली  माल  डिब्बों  तथा  सभी  वाहनों के  साथ-साथ  कारखानों  से  बाहर  झामे  वाले
 सभी  श्रमिकों  की  जांच  करना  ;

 (4)  रेलवे  सुरक्षा  दल  के  कर्मचारियों  द्वारा
 सादी  पोशाक  में  प्रपराध-भासूचना  एकल  करना
 तथा  सन्देहास्प्रद  व्यक्तियों  पर  कड़ी  निगाह
 रखना  ;

 (5)  सिविल  पुलिस  विभाग  के  साथ  निकट
 सम्पर्क  बनाये  रखना  ;

 (6)  कारखानों  में  तैनात  रेलवे  सुरक्षा  दल  के
 कर्मचारी  अपनी  ड्यूटी  पर  सतर्क  रहते  हैं  भौर
 भसी  प्रकार  झपनी  ड्यूटी  निभाते  हैं,  इस  बात  को
 सुनिश्चिन  करने  के  लिए  रेलवे  सुरक्षा  दल  के
 -पयेबेक्षक  कर्मचारियों  द्वारा  कारखानों  में
 झचानक  गश्त  लगाया  जाता  है  ;

 (7)  कारशातों  में  मूल्यवान  सामग्री  तालें  में
 क  शौर  सील  लगाकर  रखी  जाती  है  ;

 8)  कारकानों  में  राति  के  समय  गश्त
 में  कुत्ता दल  का  उपयोग  भो  किया  जाता

 (9)  कारखातों  में  प्रावश्यक  बुनियादी
 सुरक्षा  प्रबन्ध  भी  किए  जाते  है  t

 Accommodation  and  other  Facilities
 for  Judicial  Administration

 ape
 PROF  P.  G.  MAVALANKAR  :

 Will  the  Minister  of  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:
 ’

 (a)  whether  Government  arc  aware
 that  the  judicial  dministration
 in  the  whole  country  has  been  suffering  for
 want  of  proper  office  and  court  accommo-
 dation,  basic  facilities  and  amenities  for  the
 judicial  officers  etc.  at  many  places  in  various
 States  of  the  Union;

 (b)  if  so,  what  concrete  and  effective
 steps  are  being  taken  by  Government  to
 correct  and  improve  the  said  situation  and
 for  how  long  and  at  what  expenses  during the  years  1976,  1977)  7970:  and
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 (c)  broad  outline  of  the  rovements,
 if  any,  effected  in  this  regard

 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  :

 @
 to  (०) The  information  is  being  collected  and

 will  be  laid  on  the  Table  of  the  House.

 Additional  duty  to  the  Managing  Direc-
 tors  of  an  «OF.

 540
 SHRI  PADMACHARAN 'ASINHERA:  Willthe  Minis-

 ter  of  PETROLEUM,  CHEMICALS
 AND  FERTILIZERS  be  pleased  to  state  :

 (a)  is  it  a  fact  that  the  Man
 aging

 Direc-
 Orissa  F.C.I.  (Talcher)  is  given additional  duty  work  other  than  his  own

 uty;

 (b)  if  so,  what  is  the  additional  work
 attached  to  him  and  how  many  days  he
 was  absent  from  Headquarters  since  last
 two  years  upto  date;  and

 as
 )  for  this  additiona]  work  what  is  the
 tional  ation/T.A.  ry him  since  last  two  years?
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 THE  MINISTER  OF  PETROLEUM
 ID  CHEMICALS  AND

 pace (SHRI  H.N.  BAHUGUNA)  There
 is  only  one  Chairman-cum-Mana-

 is  headed  by  a  ral  Manager  and  apart from  his  regular  duties,  he  wa  not  assinged
 any  additional  work  during  the  lest  two

 ears;

 (०)  and  (c)  Donot  arise.

 Toeue  of  New  Licences  to  syntketica
 and  Chemicals  Limited,  Eareilly

 40.  SHRISURENDRABIKRAM  :
 wi  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  new  licences  which  rave
 been  issued  to  Synthetics  and  Chemicals
 Limited,  Bareilly,  arc  stil)  yaucag  or
 implementation  ;  an

 (b)  which  new  projects  have  teen  ccns-
 tructed  by  Synthetics  and  Chemicals  Limi-
 ted  at  what  cost  and  from  what  sources
 the  finances  were  arr

 THE  MINISTER  OF  PETROLEUM  CHEMICALS  AND  FERTILIZERS
 (CBRE

 H.N,  BAHUGUNA):  (a)  and  (b).  The  position  as  reported  by  the  company  is
 as  follows  t

 Industrial  Li  and  capacity  Cost  and  sources  of  finances  for  Position  ofthe
 the  project  project

 Oo}  Nitrile  rubber—zooo  tonnes  per
 annum.

 (ii)  Butadiene  Catalyst—
 60  tonnes  per  annum.

 Project  cost  Rs.  r40°2  lakhs
 Sources  of  Finances

 Project  has  been
 implemented.

 (a)  ICIGI

 (c)  Internal  resources  of  the
 company.

 Project  cost  Rs.  39°  47  lakhs.  Project  has  been
 implemented.

 Entierly  financed  from  internal
 rea  of  the  द

 ee  i
 a

 is  under  im: (iii)  A.B.S.—2000  tonnes  per  annum
 z

 tation,  In«
 ustrial  licence

 is  valid  upto
 8-18-1979,
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 hese  of  a  Lotter  of  Intent  to  Colgate- Palmolive  India  Lindeed

 amt.  SHRIP.K.KODIYAN  :
 SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  PETROLEUM, GHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 (a)  whether  Government  have  issued  a letter  of  intent  to  Colgate-Palmolive  India Limited  to  manufacture  menthol;

 (b)  whether  it  is  a  fact  that  the  small units  engaged  in  the  industry  are  capable of  g  the  entire  domestic  d  d  of
 mentiol;  and

 (०)  ifsc,  what  are  the  details  and  reaons
 granting  permiston  to  a  multi-national to  enter  into  this  field?

 THE  MINISTER  OF  PETROLEUM AND  CHEMICALS  AND  FERTILIZERS
 (SHRIH.N.BAHUGUNA  :  (a)  Yes,  Sir.

 (b)  The  exact  demand  estimate  of  men-
 has_  not  been  made.  The  present demand  of  menthol  is,  however,  met  by the  existing  units,  both  in  the  organised sector  and  small-scale  sector.

 (c)  The  project  which  envisages  produc- tion  of  menthol  from  natural  Menthe
 grass  was  sanctioned  on  the  strong  recom- mendations  of  the  State  Government  of
 J  &  K  as  this  will  promote  the  agricultural

 ५  of  the  backward  area  in  the  State.
 An  export  obligation  of  60%,  of  the  pro- duction  of  menthol  has  been  imposed  to
 protect  the  interests  of  small  scale  units.

 fe  :

 1:
 ‘1975-76,  1976-77  झर  i977~

 78  में  बोगस  कम  नकलीं  लेबलों  तथा  ब्रांडों
 में  इन्जैक्शन  तथा  भ्रपमिश्नित  प्रौषधियां  सप्लाई  कर
 ही

 भर
 उनके  बिष्द्ध  क्‍या  कार्यवाई  की  गई

 >  ह अ rad

 (s)
 क्या  शौषधियों  में  भ्रपमिश्रण  को  रोकने
 निर्माता  फर्मों  की  झचानक  जाच  करने

 लिए  कोई  योजना  शुरु  करते  का  सरकार  का
 विचार  है  ?

 देह्ोलियम  तथा  रसायन  झौर  जयरक  संत्री  (भी
 :  ौर

 का  जी  सक  t  pu  सभा  कण  पे
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 Royresuntation
 mtations  forwarded  Lecal

 mats  and  Members  of  be
 /

 to  the  Management  of  F.  a  L  Sindri
 '

 mids:
 SHRI  A.  K.  ROY:  Will  the

 ister  of  PETROLEU  M,CHEMICALS AND  FERTILIZERS  be  pleased  to
 state:

 (a)  what  is  the  number  of  letters  of  re-
 Presentations  forwarded  by  the  local  MI  As and  M.  Ps,  received  by  the  Management of  the  Sindri  Unit  of  7d  F.C.J,  and  their
 dates  ofreceipt;

 (b)  whether  it  is  a  fact  that  despite  clear
 ment  instruction  to  acknowl  such letters  immediately  and  to  give  &  final  reply within  ह. 16  days  most  of  them  have  remained

 unattended  and  unanswered;
 (e)  whether  it  is  a  fact  that  the  F.C.I.

 management  also  adopts  discriminatory

 |: अ

 to  the.  CLT.U.  affiliated  F.C.
 Union  led  by  the  Jocal  MLAs.

 and  M.  Ps.;  and

 @)  if  s0,  reason  thereof  Pl
 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA)  : (a)  to

 |
 The

 gt
 inforrraticn  is

 being  collected  and  will  be  laid  on  the
 Table  ofthe  House.

 facilitie Taadequate  oe
 at  Ottappalam

 4744-SHRI  K.  KUNHAMBU  :  Will
 the  Minister  of  RAILWAYS  be  pleased to  state  :

 (a)  whether  Government  are  २४४१९  thet
 facilities  at  Ottappalam  (Kerala)  Railwzy station  are  inadequate;  and

 (b)  if  so,  what  are  the  steps  taken  to
 improve  the  facilities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  and  (b)  The facilities  provided  at  Ottappalam  Railway station  are  considered  adequate  for  the
 present  level  of  traffic  offering  at  this
 station.

 Movement  of  Coal  and  Wheat

 re
 SHRI  MOHINDER  SINGH

 NG  WALA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  task  of
 gearing  the  railways  to  perform  ade-
 quately  and  efficiently  in  the  revival  and
 growth  of  the  economy  did  not  receive
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 dus  attention  when  it  failed  to  cope  up
 with  the  right  movement  of  coal  and  wheat,
 inter-alia;  and

 (b)  if.so,  what  steps  are  being  sought
 to  be  taken  to  improve  the  situation?  a

 by
 HE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 *  (b)  Does  not  arise.

 Resolution  from  All  India  Railway
 Accounts  Employees’  Association

 4745.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  received
 a  resolution  passed  by  the  All  India  Rail-
 way  Accounts  Employees’  Association  and
 also  by  the  Danapur  Branch,  Eastern  Rail-
 way;  and

 (b)  if  so,  the  demands  of  the  Accounts
 Staff  and  s'

 teps
 taken  by  Government  to

 finalise  each  demand  ?

 ®CTHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 NARAIN)  of”
 and  =  (b)

 In  the  absence  details  _it
 has  not  been  possible  to  identify  the  resolu-
 tion  referred  to.  Necessary  information
 is  Yoeing  collected  and  will  belaid  on  the
 table  of  the  House.

 Action  againss  M/s.  Alkali  and
 Chemicals  for  legal  Activities

 4747.  SHRI  S.  S.  DAS  :  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased to  state:

 {a)  whether  in  spite  of  the  fact  that  it
 has  been  brought  to  the  notice  of  the  Go-
 vernment  that  the  activitics  of  Alkali
 and  Chemicals  are  illegal,  no  action  has
 been  taken  in  the  matter;  and

 (b)  why  protection  is  being  granted for  illegal  activities  and  why  the  price
 approvals  have  not  been  cancelld  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALSAND  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  and  (b).  No,  Sir.  Government
 have  already  instructed  State  Chemicals
 and  Pharmaceuticals  Corporation  of  India
 Ltd.  and  M/s.  Indian  Drugs  and  Phar-
 maceuticals  Limited  to  stop  release  of
 canalised  raw  materials  to  M/s.  Alkali  and

 AUGUST  29,  978  Written  Answers  48

 Chemical  Corporation  of  Intlia,  -  The
 company  were  also  atked  on  ggth
 May,  1978,  to  stop  the  manufacture  of
 such  formulations  as  are  presently  manu-
 factured  by  them  under  loan  licence
 arrangements  but  are  not  covered  by  any
 Industrial  Licence.  The  cdmpnay  have
 represented  against  this  decision  of  the
 Government.  |  On  the  prices  side,  the
 West  Bengal  State  Drug  Controller  has
 been  instructed  to  ensure  that  the  company
 complies  with  the  revised  lower  prices
 for  propranolo  Hcl.  fixed  by  Government.
 Thus  needed  action  has  been  taken  in  the
 matter,

 Proposal  to  bring  Medical  S¢
 Depets  “Ander  the  Ministry

 4748.  SHRI  A.  MURUGESAN  :
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  Government  Medical  Store  ots
 under  Ministry  of  Health  and  iP  Le.
 under  Ministry  of  Petroleum,  Chemicals
 and  Fertilizers  are  performing  almost
 the  same  work  ;

 (b)  if  so,  whether  Government  have
 examined  the  above  and  the  details  there-
 of;  and

 (c)  the  action  proposed  to  be  taken  to
 bring  the  Medical  Store  Depots  under  the
 Ministry  of  Petroleum,  Chemicals  and
 Fertilizers  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  and  (b).  The  primary  functions
 of  the  Medical  Stores  Organisation,  a
 Government  body  under  the  Ministry  of
 Health  and  Family  Welfare,  a  supply
 on  payment,  the  require  p
 and  dispensarics  in  different  States.  In
 particular  they  handle  the  supply  of  bulk
 of  the  material  required  for  various  Na-
 tional  Prograrames  tike  Malaria  Eradica-
 cation  Programme,  T.  B.  Control
 Programme,  Cholera  Control  Programme
 and  Family  Welfare  Programme.  Emer-
 gency  supplies  are  also  arranged  by  them
 as  relicf  measures  in  the  case  of
 cyclone  and  other  natural  calamities.  They
 function  on  a  no-profit-no-loss  basis.

 The  Medical  Stores  Depots  at  Bombay
 and  Madras  have  factories  attached  to
 them  which  produce  about  २००  common
 Pharmaceutical  p-eparatons  comprising
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 mainly  tinctures,
 on

 ointments,
 tablets  and  surgical  dressings.

 LD.P.L.  a  public  sector  undertaking
 under  the  Department  of  Chemicals  and

 Section  95A  of  the  Central  Excise  and Salt  Act,
 944

 to  review  the  decision
 passed  by  the  Collector  of  Central  Excise,
 Bombay,  to  continue  classifying  the

 Pro- ‘duct  under  Tariff  Item  14E
 Fertilizers  are  ged  in  the
 of  bulk  drugs  and  formulations  co:

 is  pending  decision.  If  Govt.
 to  classify  the  product  on  the  basis decides

 of  Penicillin,  Streptomycin,  Tetracycline,
 @xytetracycline,  Gri  iseofulvin,  Vitamins,
 sa

 be
 Analgesics,  Antipyretics,  Tran-

 guilizers,  Anti-amoebic,  Diruetics,  Anti-
 reheumatics,  Anti-tuberculars,  Anti-filarials
 Anthelmintics,  typnotics,  Anti  Confulsants,
 Contraceptive  pills  and  Anti-micro-
 bials  ctc.  They  also  manufacture  some
 finechemicals.  They  facture  various
 types  of  Surgical  Instruments  also.  They have  marketing  organisation  to  market
 their  products  on  a  commercial  basis
 throughout  the  country  both  to  Go-
 vernment  institutions  as  well  as  the  trade.
 R  and  D  activities  are  also  undertaken  by them  to  stabilise  and  up-date  available
 technologics,  improve  process  know-how
 and  develop  new  products.

 Hence  there  is  no  comparison  or  dupli- cation  between  the  roles  of  Medical  Stores
 Depots  and  I.D.P.L.

 fe)  There  is  no  proposal  under  con-
 sideration  at  the  moment  to  bring  the
 medical  Stare  Depots  under  the  control
 of  the  Ministry.

 Use  of  ‘Selson’  as  Sham:  b ne
 "Mis.  Abhot

 4749.  SHRI  GOVINDA  _MUNDA
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state  :
 ‘

 (a)  whether  it  is  a  fact  that  M/s.  Abbot
 used  ‘Selson’  as  a  shampoo  to  the  tune  of
 Rs.  38  lacs  in  violation  of  Excise  Duty
 rules;

 (b)  whether  fungus  is  added  to  Selson;
 if  so,  how  it  could  be  a  shampoo;  and

 (c)  when  did  the  company  remove  Sel-
 son  from  their  list  of  shampoos  and  under
 what  provisions  of  I  (D  &  F)  Act  they  were
 allowed  to  do  so  ?

 ‘THE  MINISTER  OF  PETROLEUM
 AND  GHEMICALS  AND  FERTILE
 ZERS  (SHRI  H.  है. ही  BAHUGUNA)  :

 (a)  ‘Selson’  labelled  earlfcr  as  ‘Dandruff
 Treatment  Shampoo’  manufactured  by
 Mijs.  Abbot,  Bombay,  is  a  subject  matter of  dispute  between  the  Central  Excise
 Department  and  the  manufacturer  since
 5th  of  June,  1976.  The  Government of  India  have  issued  a  show  cause  notice
 dated  185-1978  to  manufacturer  undor

 of  the  above  findings  under  Tariff  Item
 44E  of  Central  Excise  Tariff  then  the
 suescanel  rm  ete  ba  Pd

 on

 ४
 a
 im

 elsun’  effec  rom  Jw
 till  May  78  upto  about  Rs.  oie  hy
 From

 fone
 १०8  onwards,  no  clearances

 have  en  effected  for  Selsun  for  home
 consumption,

 (b)  Commissioner,  Food  and  Drug
 Administration,  Maharashtra,  has  con-
 firmed  that  the  preparation  of  Selsun
 does  not  contain  any  fungus.

 (c)  The  matter  is  under  examination.

 Proposal  to  fix  selling  price  of
 Bulk  Drugs

 4750.  SHRI  YASHWANT  BOROLE  :
 Will  the  Minister  of  PETRLOLEUM, CHEMICALS  &  FERTILIZERS  be
 pleased  to  state  :

 (a)  whether  interms  of  new  Policy common  selling  price  for  bulk  drugs  based
 on  the  cost  of  production  of  major  efficient
 producers  are  proposed  to  be  fixed;  if
 so;  the  basis  on  which  such  prices  shall  be
 fixed  ;

 (b)  bow  Government  will  protect  new
 and  small  scale  unite  who  have  generally
 high  cost  of  production;  and

 (c)  whether  any  repr  were
 received  in  this  regard  and  ifso,  Govern-
 ment’sreaction  to  such  represntation  ?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.N.  BAHUGUNA)  :  (a)  The
 Pricing  Policy  which  forms  a  part  of  the
 Statement  laid  on  the  Table  of  the  Lok
 Sabha  on  the  29th  March,  1978  containing
 Government  decisions  on  the  report  of  the
 Committee  on  Drugs  &  Pharmaceuticals
 Industry  (Hathi  Committee)  envisages
 that  where  the  indigenous  bulk  drug  is
 produced  by  more  than  one  manufacturer,
 a  common  selling  price  for  sale  to  all  for-
 mulators  will  be  fed  initially  on  the  basis
 of  the  average  cost  of  production  of  rela.
 tively  more  efficient  firms  which  account
 for  a  large  percentage  of  the  output.

 (b)  and  (c),  Representations  from  the
 Associations  of  Drug  Manufacturers  on  the
 question  of  providing  protection  to  the  new
 and  small  scale  units  in  the  matter  of  price

 ‘go
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 fixation  were  received.  It  has  been  clari-
 fied  to  them  that  Government  may  fix  a
 <a  average  price  with  Te ion  prices  for

 Laas wal  firms  = appropriate  cases,  where  re  are  su
 stantial  differences  in  the  cost  pf  production

 any  be  drug  among  the  different

 Release  of  canalised  Drogs  fi
 ious  Druga  and  non-drug  Unies

 Ale  :  _VASANT  KUMAR
 P,  IT  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state

 (a)  details  regarding  name,  quantit
 and

 )
 recommending  "release  ०

 canalised  bulk  a
 grad

 various  drug
 ae non-drug  by  his  Ministry  to  the

 CPC/IDPL  during  the  last  2  years  ;

 provisions  of  policy  under  which
 cal  of  umse  letters  were  isued  ond

 (c)  whether  through  this  mechanism
 etrtain  foreign  and  Indian  companies have  been  helped  and  if  so,  details  of
 unintended  benefit  in  the  form  of  more
 raw  materials  obtained  by  them  ?

 THE  MINISTER  OF  PETROLEU:
 AND  FERTILIZERS

 (SHRI
 ह:  N.  BAHUGUNA):  (a)  an

 (b).  Min.  of  P.  C.  &  (Department  of
 6  &  F)  laid  down  parameters  for  distri-
 bution  of  canalised  bulk  drugs  within  the
 frame-work  of  Import  Trade  Control
 Policy  to  Small  Scale  and  DGTD  units.
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 in  this  regard

 Ws
 Sak,

 to :
 Lar  answered

 notification  No.  qeITC(PN) Mr
 cated  in  the  attached  statement.

 As  regards  the  circuimstances  in  which
 were  asked  to  release  nS  kgs.  of

 Prednisolone  in  favour  of  M/s  Warner
 Hindustan  Ltd,  during  1977-78),  the  rele-
 hig

 details  have
 a

 vady,  been  &  कप
 व

 in  ly  to  Lok  ha  Unstarred  Ques- *  8802  answered  on  2-5-78.
 Certain  releases  of  Vit,  B  1  Vit.  8  ४

 and  Folic  Acid  were  also  cleared  by  the
 Deptt.  in

 rorpze
 in  favour  of  a  few  non-
 details  of  such  releases

 dated  at

 were  cleared  have  aire
 in  reply  to  Lok  Sabha  Starred  Question lo.  है: .  answered  on  88-78

 On  29-12-97,  CPC  asked  to  release
 of  Vit.  ‘A’  in  favour  of  M/s  Mysore aed  foods  Led.  Bangalore  who  required it  for  being  utilised  in  the

 of  extruded  ready-to-eat  food  for  use  in  the
 mid-day  i  progra

 mame  of  the  Education
 Deptt.  mont  of  ataka.
 It  is,  however,  not  known  whether  the
 material  was  actually  supplied  by  the

 Clarifications  arising  out  of  the  application
 of  the  distribution  policy  were  also  given  (c)  As  the  action  taken  by  the  Deptt as  and  when  sough  was  based  on  well-defined  policy  and

 principles,  the  question  of  certain  foreign
 Duriag

 294
 5-76  and

 20267
 7  action  was  Ind:  pani  leriving taken  to  regulate  releases  of  Methyl  Dopa  benefits  does  not  arise

 Statement

 Name  of  canalised  bulk  Date  of  Name  of  Company  Quantity  (kg.)
 drug/raw-material  recommen.

 dation

 a  3  4

 1976-77

 Methyl  Dopa’  3-8-76.  IDPL  .  oo  .  5000
 Merch  Sharp  &  Dohme  .  2000

 Dey’s  Medical  Stores.  नि  2009
 Themis  +  2000
 Suneeta  Labs.  .  .  2000
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 Gujarat  Pharmaceuticals  200

 Jagson  Pal  &  Co.  .  200

 Unique  Chemicals  200
 Cadila  Lab.  .  .  200

 t4-9-76  Dolphin  Laboratories  Pvt.  Lid.  200

 26-r:-76  C.  J.  Laboratories  .  नि  600

 98-277  Cadila  Labs.  .  .  50
 For  1976-7  &

 1977-78

 L-Base  .  19°7-77  Day-Se-Chem.  45000
 (1977-78  only)

 198-77,  Microbe  Labs,  .  2374
 (1977-78  only)

 19°7-77,  Trichem  Labs.  .  .  2968
 19-8-77  Nectrine  Pharmacy.  न  .  5805

 (1977-78  only)
 9-7°77  Vitco  Labs.  2697

 Deo.  Imperial  Pharmaceuticals  .  2242

 Do.  Usan  Labs.  te  .  3574
 Do."  Metro  Chemicals  .  575
 Do.  Fine  Organic  ०  .  e  575
 Do.}  British  Pharmaceuticals  2942
 Dot  Unique  Pharmaceuticals  575

 19-8-77  Jagson  Pal  &  Co.  .  2  °
 (  3987  I 977-78  only)

 98-79-77  Pharmachem  -  ee  e
 (  rornad  only)

 19-8-77  Pharma  Indiana  .  .  द
 (  es  only)

 Do.  Piya  Pharma  .
 (ons  on)

 39°9-77  Syntholab  .  .  नि  575

 r9-8-77  Pure  Drug  (India)
 ont  only)

 Do.”  Jatin  Pharma  .  .  ‘  *
 (1997-78,  only)

 धान्यना  Nirlac  Pharmed  .  .
 Geet  only)
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 L.  Base  39°7-77  Allied  Chemicals  &  Pharma-
 ceuticals  575

 Do.  Basic  Pharma  575

 Do.  Bombay  Drug  House  Pvt.  Ltd.  575
 Do.  Gratus  Pharma.  .  575

 Do.  Sundeep  Drugs  Pvt.  Ltd.  575

 Do.  Poly  Drug  Chem...  575

 Do.  Theo  Pharma  .  575
 Do.  Champharma  Chemicals  &

 Pharmaceuticals  Products.  575

 Do.  Intrachem  se  575

 Do.  Reverie  Pharmachem.  575

 Do.  Gufic  Pvt.  Ltd...  575

 Do.  Suchem  Lab.  न  575

 Do.  Vichem  Labs.  नि  575
 Do.  _Barichem  India  Ltd.  575

 Do.  Biomex  Remedies  7  575
 Do.  Orion  Chemicals  +  575

 Do.  Avron  Pharmaceuticals  575

 198-77  J.  K.  Pharmaccuticals
 (  97728  only)

 27-8-77  Premier  Pharmachem.  250
 (1977-78,  only)

 ‘59-78  Pharmaryuth  Chemicals  ३3०47

 8-90-77  Polydrug  Laboratories  575

 Do.  Imphachem  Industries  575

 Do.  Santosh  Pharmaceuticals  मु  575

 26-9-77  Sunchem  Laboratories  250
 (1977-78  only)

 a0-t-78  Canberra  Chemicals  Do.

 Pilferage  or  Theft  of  Fertilizers
 from  Fertilizer  Factory

 ak ia
 SHRI  SUBHASH  CHANDRA

 BOS!

 from  fertilizer  factories  during  the  last
 three  years;  and

 (b)  what  steps  are  being  taken  ‘to  pre-
 vent  such  recurring  losses  due  to  pilferages?

 FERTILIZERS  be  pleased  to  state  :  AND  CHEMICALS  AND  _FERTILI-
 ZERS  (SHRI  H.  N.

 2  e  29  =  a (a)  and  (b).  Therequired  informat
 (a)  what  is

 Red
 amount  of  loss  suffered  is  being  collected  and  wil]  be  laid  on  the

 by  wa)  of  pilferage  or  theft  of  fertilizers  Table  of  the  Howse.
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 द्  ota  aon

 mits
 SHRI  VYJAY  KUMAR

 Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  ६

 (a)  what  is  the  approximate  number  of
 who  travel  daily  to  New  Delhi

 neighbouring  States;
 (b)  is  it  true  that  the  trains  by  which

 travel  are  freq the  commuter  can  never  be  sure  of
 reaching  the  office  or  place  in  time  ;

 (c)  is  it  also  truc  that  such  commuters
 swarm  into  the  reserved  compartments and  cause  great  inconvenience  to  the
 other  passengers;

 (¢)
 if  so,  what  are  being  taken  to

 see  thot  ve  things  right  ?  .

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  About
 25,000.

 oe?)
 No  Punctuality  performance  of

 trains  in  Delhi  area  is  satisfactory.
 (c)  Cases  of  commuters  entering served  coaches  around  Delhi  and  other

 important  stations,  have  come  to  the  notice
 of  the  Rail  Administration

 (d)  Staff  manning  reserved  coaches
 have  instructions  to  ensure  that  unautho-

 gers  do  not  enter  the  reserved
 coaches.  At  times,  however,  it  becomes
 difficult  to  control  such

 ese  = Surprise  checks  are  conducted  and  un-
 authorised  Pavengers

 travelling  in  those
 coaches  are  dealt  with  as  per  rul  Cases
 of  deliberate  negligence  on  the  part  of  the
 staff  reserved  coaches  are  viewed
 seriously  con  appropriate  action  taken
 against  th

 with  Chairman  Indian
 Oil  Corporation  by  tiv. representatives

 of  a
 oid

 Works

 ter  ०  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  _  be
 pleased  to  state  :

 {a)  wheth  3  of  the
 Barauni  Oil  Refinery  Works  Union  met
 the  Chairman  of  the  Indian  Oil  Corpora-
 tion  recently  to  resolve  the  dispute  arising
 out  of  the  slow’  tactics  launched  by
 the  Technical  Staff  of  the  refinery  ;

 ant
 if  so,  the  nature  of  the  talks  held;

 wit.
 SHRI  AHMED  M.  PATEL  3

 (०  the  reaction  of  the  Government  .in this  regard  ?
 THE  MINISTER  OF  PETROLEUM, AND  CHEMICALS  AND  FERTILIZERS

 cana
 H.N.  BAHUGUNA)  ;  (a)  Ye,

 (b)  The  major  demand  made  by  the
 various  unions  and  different  groups  of
 workers  during  the  talks  was  a  removal
 of  stagnation  among  the  employees.  An
 offer  was  made  to

 pdr  ee
 tatives  of

 the  various  atagnat relief  to  employees  of  cadre  posts
 by  giving  them  one  scale  as  personal them  without  change  in  their  job  and
 desi sage

 This  is  on  the  of  a
 offer  made  to  the  recognised  union

 of  Gauhati  Refinery  and  by  them,
 However,  Unions  ig  oe uni  have
 made  demands  for  reducing  the  limit  of
 32  years  to  as  low  as  5  years  and  have
 demanded  that  the  scheme  should  cover

 Sage  ene
 of  employees  in  posts  other  than

 ८
 (९)  The  matteris  under  examination’
 Vacancies  Filed  by  Promotions and  DirectRecruitment

 ri
 55.  SHRI  SHIV  SAMPATI

 R
 ;

 :  ill  the  Minister  of RAILWAYS be  pleased  to  state
 (a)  the  number  of  vacancies  filled  b

 promotions  and  direct  recruitment  in  eac
 class/category  and  grade  over  Allahabad
 Bikaner,  Delhi,  Firozpur,  —  Jodhpur, Lucknow,  Moradabadandrailway  elec-
 trification  of  Northern  Railway  and  how
 many  among  them  were  from  SC/ST  and
 how  many  of  them  were  belonging  to
 Non-SC/ST  in  the  yeat  7977  ;

 (b)  the  number  of  vacancies  in  each
 class,  category  and  grade  which  had  come
 to  the  share  of  SC/ST  as  reserved  quota
 including  carry  forward  vacancies  ;

 (c)  whether  the  entire  vacancies  in
 reserved  quota  were  fully  subscribed  (give
 details)  ;  and

 (d)  if  not,  whether  any  special
 steps  are  being  taken  to  a  secure  adequate
 representations  of  SC/ST  and  wipe  out  the
 back-log  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to(d).  Inform-
 ation  is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 प्याज  के  परिवहन  के  लिए  रेलगाड़ियां
 4756:  शमी  धर्सासह  साई  पटेल  :  क्या  रेख

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 (क)  क्या  गजरा के  सोराष्ट्र  क्षेत्र  क ेराजकोट

 जिले  में  भाषाबार,  धोराजी,  झौर  उपलेटा  स्टेशनों
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 जामनगर  जिसे  में

 |  ४
 और  सालपुर  जब  कभी

 है |
 मांगों  की  1...  के

 छु
 बाल

 स्टेशनों,  जुनागढ़  जिले  में  बराब  सष्कशीद  स्टेशवों  |  दढिम्बों  की  बढाई  यह  मे  को  दि  पा
 दौर  भावषगगर  जिले  में  महवा  भादि  स्टेशनों को  मांग  पत  रह  कर  दिये कटे  v

 हग  |
 16 मई से  3:  जुमाई,  i978  तक
 से  जुलाई,  i978  तक  धसग-अलग

 कितने  बैन  प्याज  के  परिवहत  के  लिए  झावंटित
 किये  गये  ;

 सा)  क्‍या  प्याज के  लदान  हेतु  यहां  मैंगनों की

 ह
 ह  ि  यदि हों, gt,  तो  लक  कारण  हैं;

 c

 इस  वर्ष  कोई  समम-सू्री  तैथपार  की
 गई  है  झौर  क्या  झगले  वर्ष  के  लिए  भी  इस  प्रयोजन

 | उ
 कोई  समव  सूची  तैयार  करने  का प्रस्ताव

 देल  मंगावय में  राज्य  मंत्री  (भो  शिव  नारायण):
 (क)  संलग्न  विवरण  में  ब्यौरा  दिया  हुआ  है।

 (क्ष)  इस  वातायात  की  निकासी  स्थूसा-
 चिक  रूप  से  साथ-साथ  होतो  रही  है।  लेकिन,

 [ि  शावाबाल,  ह
 ¥
 4
 4

 44

 z
 3

 ay
 amid

 |

 2
 फि

 ्

 4

 यह  सुनिश्चित  करने
 जा  रह ेहै  कि  यचपि  प्याज  कोई  स्रत्यक्षिक
 माल  नहीं  है,  तो  भी  जहां  तक  सम्भव
 प्याज  माताबात  को  माल  डिब्बा  पाबंटन
 अपेक्षाकृत  उच्च  प्रायभिकता  दे  कर  चात
 मान्य  यातायात  पश्रनुसूची  के  ्रम्तर्गत  ्य  प्रायमिकता

 थ्य

 ष्
 करने  के  लिए  उनकी  मानीटरिंग

 करके  जल्‍दी  से  जल्दी  भेज  दिया  जाये  ।
 विवरण

 प्याज  से  लादे  गये  माल-डिब्बों  की  संब्या  3i-7-78  मांग-पद्रों  का
 स्टेशन  को  बकाया  रह  करवा  देना

 15-6-78  जनवरी  से  पंजीकरण
 (31-7-78  जुलाई,  78

 l  2  3  4  5

 भाववादर  2t4  953  6  4487
 arr.  .  87  356  28  581
 उपलेटा  $  -  A  65  250  5  30l
 जामजोधपुर  8  92  259
 लालपुर  4  7  3
 बेरावल... ..  .  230  823  2  375
 केशोद  है  मु  7  42  6  l54
 agar  8  586  47  600
 भावनगर  पु  683  359

 Sarvey  of  lines  during  1978-79. -
 4757.  SHRI  GIRIDHAR  Go

 MANGO  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  the  names  of  the  lines  included  for
 survey  for  the  yzar  1978-79,  and  in  the
 Sixth  Plan  in  the  State  of  O-issa  to  convert
 into  B.G.  lines  ;

 (b)  the  reasons  for  non-inclusion  of
 Naupada-Gunupur  N.G.  line  for  survey; and

 (९)  p-ozress  of  the  work  and  programmes for  the  new  lines  to  be  included

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  to  (e)  A

 re  eng  g-cum-traffic
 survey  for  the  conversion  of  Rupsa-Talband narrow  gauge  line  into  broad  gauge  a
 and  its  extension  up  to  Goran  py  / Chakulia  has  been  taken  up  during  the
 current  financail  year.

 Surveys  have  also  been  taken  up  on
 the  request  of  the  Government  of  Orisa
 for  construction  of  two  new  railway  lines
 from  Talcher  to  Sanbalpur  and  from
 Koraput  to  ys  all

 2
 uram.  Cons-

 truction  of  the  first  phase  of  the  Jakhapura
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 Banapani  line  from  Jakhapura  to  Daitari
 is  in  prog  appre  roposed  to  con-
 sider’  convenion  of  Naupade-Gunupur
 narrow  gauge  line  into  7  gauge  st
 present  due  to

 The  statistics  of  the  number  of  caren
 and  the  amount  of  compensetion  =

 in
 these  cases  of  pilferage  during  inst
 three  years  are  :

 The  list  of  new  lines  and  conversion
 proccs

 to  be  included  in  the  Sixth
 lan  has  not  yet  been  finalised.

 Demindfer  haltof  Nava  Jeevan
 Express  at  Raichar

 4758.  SHRI  RAJSHEKHAR
 KOLUR  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  has
 been  a  demand  from  a  wide  section  of  the
 Prople  to  provide  a  halt  of  Nava  Jeevan
 Rixo-es  at  Riichur  Railway  Station  in
 Karnataka  ;

 (b)  if  so,  whether  a  decision  has  been
 taken  to  provide  a  halt;  and

 (c)  if  not,  the  reasons  for  such  decision?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  Yes,  several
 representations  have  been  received.

 (b)  and  (c)  145/146  Ahmedabad-
 Mudras  Nava  Jeevan  Express  provides  fast
 service  between  these  two  cities.  Pro-
 vision  of  additional  stoppages  will  slow
 down  the  train  to  the  inconvenience  of
 through  passengers  who  have  been  _repre-
 senting  for  reduction  in  journey  time.

 Pilferage  on  Railways

 4759.  SHRI  MADHAVRAO
 SCINDIA  :  Will  the  Minister  of  RATL-
 WAYS  bz  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  during  the
 financial  year  1977-78,  the  pilferage  on
 Indian  Railways  was  more  than  what  it
 was  in  the  previous  years  ;

 (७)  if'so,  comparative  figures  for  the
 last  three  years  ;

 (c)  whether  as  a  result  the  railways
 had  to  pay  a  huge  sum  in  the  form  of
 compensation;  and

 (d)  if  s0,  total  amount  paid  during  the
 last  three  years  separately  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to(d).  The
 cases  of  pilferage  during  ig  77-78  were
 82,926,  as  ‘compared  to  86,985  during
 1976-77,  i.e,  a  decrease  of  4,059.

 Year  ae
 =

 of
 cases  of  compensa-
 pilferage  _  tion  paid

 Spas
 975°76.  1,56,  882  7-22

 1976-77.  86,985  {5°46
 1977-78.  82,926  ठनका

 Pr  ent  of  Oxyt  cline
 by  M/s.  Pfizer  from  LDL

 4760.  SHRI  BALWANT  SINGH
 RAMOOWALIA  :  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 3275  regarding  manufacture  of  Oxytetra-
 cycline  by  M/s.  Pfizer  dated  25yth  July,
 978  and  state  :

 (a)  was  the  entitlement  and  actual
 release  of  Oxytetracycline  effected  in
 favour  of  M/s.  Pfizer  on  the  basis  of  policy
 parameters  as  indicated  in  reply  to  the
 said  question  ;

 (b)  how  M/s.  Pfizer  were  entitled  for
 release  of  Oxytetracycline  from  IDPL
 when  they  themselves  are  licenced  to  pro-
 duce  this  drug  ;  and

 (c)  whether  M/s.  Pfizer  arc  still  pro-
 curing  Oxytetracycline  from  IDPL  and
 if  so,  quantity  supplied  by  IDPL  during
 current  year  to  M/s.  Pfizer  and  whether
 IDPL  have  met  the  demand  of  other
 users  of  Oxytetracycline  in  full  before
 supplying  to  Pfizer,  under  what  provi-
 sions  of  policy  these  supplies  have  been
 effected  ?

 ‘THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  २०  FERTI-
 LIZERS  (SHRI  H.  ह  BAHUGUNA):
 (a)  Upto  the  year  1976-77,  the  relesecs
 of  Oxytetracycline  were  made  by  IDPL
 as  per  demand  received  from  various
 units  because  this  drug  was  banned  for
 import  upto  that  year.

 Oxytetracycline  was  canalised  for  the
 first  time  in  1977-78.  M/s.  Pfizer  were
 entitled  to  a  release  of  more  than  20  tonnes
 during  1977-78,  both  in  terms  of  the  ald
 policy  regarding  supply  of  canalised  raw
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 materials  and  the  revised  policy  announced in  October,  1977)  but  they  were  actually
 rapist

 3  quantity  of  5°00  tonnes  by

 (०)  There  are  no  guidelines  or  instruc
 tions  that  drug  manufacturing  units licensed  for  production  of  a  particular
 bulk  are  debarred  from  obtaining
 supplies  ereof  from  other  manufacturers/ suppliers’  of  the  same  drug.

 (०)  Yes,  Sir.  Oxytetracycline  has  been
 de  and  put  on  the  banned  list  for the  year  1978-79.  7०  1978-79,  M/s. Pfizer  registered  a  total  quantity  of  शप tonnes  with  IDPL  with  delivery  schedule
 Ofg  tonnes  in  the  first  quarter  and  6  tonnes in  each  of  the  remaining  three  quarters. While  IDPL  have  so  far  released  a  quantity of  3§  tonnes  of  Oxytetracycline  to  M/s. Pfizer  against  the  delivery  schedule  for  the first  two  quarters.,  they  have  met  the  de- mand  from  other  units  also  in  full.

 पुर्थोस्तर  रेलबे  से  भान्यता  प्राप्त  संघ

 476i.  श्री  हुकम  क  कछबाय :.  कया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क्)  इस  समय  पूर्वोत्तर  रेलवे  में  मान्यता
 भ्ाप्त  संघ  का  नाम  क्‍या  है  ;

 (ख)  क्‍या  किसी  संघ  ने  मान्यता  के  लिए झपने  दावे  को  प्राथमिकता  दी  है;  भौर

 (ग)  यदि  हां,  तो  उसका  साम  क्या  है  शौर
 इसे  तदनुसार  मान्यता  न  देने  के  क्या  कारण  हैं?

 रेल  संत्रालय  &  राज्य  मंत्री  (ओ  शिव  नारायण):
 (क)  इस  समय  पूर्वोत्तर  रेलवे  पर  निम्तलिखित

 दो  यूनियनों  को  मान्यता  मिली  हुई  है  :--

 (i)  एन0  ६0  रेलवे  मजदूर  यूनियन-  यह
 झाल  इंडिया  रेलवे  मेन्स  फेडरेशन  के
 साथ  सम्बद्ध  है।

 (ii)  एन0  fo  रेलवे  एम्पलाइज  यूनियन
 (पूर्वोत्तर  रेलवे  कर्मचारी  संघ  \—-
 यह  नेशनल  फेडरेशन  श्राफ  इण्डियन
 रेलवे  मेन  के  साथ  सम्बद्ध  है।

 (ख)  दौर  (ग)  पूर्वोत्तर  रेलवे  श्रमिक
 संघ,  जोकि  एक  मान्यता  रहित  यूनियन  है,  नें
 पूर्वोत्तर  रेलवे  के  भहाप्रबन्धक  को  एक  पत्र  लिखा

 जिसमें  मान्यता  प्रदान  किये  जाने  का  भनुरोध किया  गया  है।

 मई  7977  में  हुए  त्रिपक्षीय  मजदूर  सम्मेलन
 के  बाद  श्रम  मंत्रालय  मे  एक  त्िपक्षीय  समिति
 स्थापित  की  थी  जो  भन्य  बातों  के  साथ-साथ  यूनियनों को  मान्यता  प्रदान  करने  के  मानदण्डों  के  आारे  में
 सिफारिशें  करेगी  1  सरकार  नये  भ्रौद्योगिक
 सम्बन्धों  के  बिल  के  बारे  में  उतकी  रिपोर्ट  पर  विचार

 AUGUST  29, 1978
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 कर  रही  है।  जब  तक  इस  सम्बन्ध  में  सपनाई'  जाने
 वाली  सामान्य  नीति  पर  निर्णय  नहीं  लिया  बाता  , तथ  तक  रेल  भ्रशासनों  द्वारा  किसो  नई  मोनबन को  मान्यता  प्रदान  नहीं  की  जा  रही।

 Progress  of  complete  take  over  of
 Swadeshi  Cotton  Mills

 47
 62.  SHRI  MOHAN  LAL  PIPIL  :

 Willthe  minister of  LAW,  JUSTICE AND COMPANY  AFFAIRS  be  pleased  to
 refer  to  reply  given  to  Starred  Question No.  76x  on  38th  April,  1978  regarding Swadeshi  Cotton  Mills  and  state  :

 (a)  the  progress  so  far  made  by  the
 National  Textile  Corporation  in  taking over  complete  management  of  Swadeshi
 Cotton  Mills  Company  Ltd.,  Kanpur and  its  5  units  alongwith  asscts  investments
 share,  land,  subsi  a  company  owning two  sugar  units  ctc;  and

 (b)  why  not  other  civil  and  criminal
 action/proceedings  are  taken  against
 erring  erstwhile  management  ?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN)  :  (a)  _  Possession
 of  six  textile  undertakings  of  Swadeshi
 Cotton  Mills  Company  Limited,  Kanpur, was  taken  by  the  National  Textile  Cor-

 ration  Limited  immediately  after  the
 issue  of  the  Notification  dated  13-4-1978- in  terms  of  Section  380 /  of  the  Industries
 (Development  &  Regulation)  Act,  95T. The  question  of  take-over  of  other  indus-
 tries  of  the  Company  did  not  arise
 since  such  take-over  would  not  have
 merited  action  under  the  said  Act.  Mean-
 while,  in  terms  of  the  arrangements  upp- roved  by  the  Delhi  High  Court,  National
 ‘Textile  Corporation  is  also  in  possession of  certain  portions  of  the  premises  of  the
 Company.

 (b)  The  Ministry  of  Industry  which  is
 concerned  in  the  matter  has  informed  that
 there  is  no  move  for  any  such  action.  As
 for  as  this  Department  is  concerned,  action
 under  scetion  408  of  the  Companies  Act,
 956  had  already  been  taken  but  the  matter
 is  subjudice.

 Representation  from  Sangli
 “Pr  Municipal  Council

 4763.  SHRI  ANNASAHEB  GOT
 KHINDE  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 ®
 whether  at  the  time  of  his  visit

 on  the  rgth  June,  1978,  to  Sangli,
 rashtra  State,  the  President  of  the  Sangli

 resentation  to  him
 new

 ing  the  amount er  more  than  Rs,  75  jakhs  paid  by  the  said
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 council  to  the  Railways  as  the  price  of
 the  Railway  land  sold  to  the  Council  ;

 (b)  if  so,  taking  into  consideration  the
 fact  that  such  blocking  of  funds  has  resulted
 in  seriously  affecting  the  developmental
 activities  of  the  said  council,  whe!  sag  Go-
 vernment  will  take  a  decision  at  an  carly

 date  in  the  matter;
 (c)  if  so,  the  probable  date  when  the

 decision  is  likely  to  be  taken  ;
 (d)  whether  till  then  the  Government

 will  stay  the  d  dof  the  remaini
 ng amount  of  about  Rs.  5  aja  lakh  rais

 against  the  said  council;  and

 (e)  if  not,  the  reasons  for  the  same  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  Yes.

 (b)  and  (c)  ‘The  land  in
 yeaa was  handed  over  to  the  Municipal  Council

 and  other  parties  last  year,  but  in  view  of
 the  subsequent  proposal  for  restoring
 Miraj-Sangli  branch  line,  the  Municipal
 Council  and  other  partics  to  whom  the
 railway  land  between  Sangli  and  Miraj was  handed  over  have  been  requested  not
 to  make  any  construction  thereon.  In
 case,  it  is  ultimately  decided  to  restore
 the  branch  line,  the  land  will  be  taken  back,
 otherwise  it  will  be  permitted  to  be  used
 by  the  Municipal  Council.  _  It  will  how-
 ever,  take  some  time  more  before  a  decision
 is  taken.

 (०)  Yes.

 (९)  In  view  of  (dj  above  the  question does  not  arise.

 Promotion  to  Loyal  Workers

 4764.  SHRI  R.  L.  KUREEL  :
 SHRI  SUBHASH  AHUJA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  654  on  ath
 April  978  regarding  promotion  of
 coaching  clerks  as  Commercial  Apprentices
 at  New  Delhi  Station  and  State  further  :

 (a)  whether  such  like  promotions  have
 been  given  to  other  loyal  workers  in  Indian
 Railwayss  ;

 (b)  if  not,  reasons  for  giving  preferential
 treatment  to  these  employees  ;

 (c)  whether  these  employees  were  de-
 puted  by  the  Administration  to  work
 against  the  Railway  Strike  in  7974  ;

 @)  ifso,  reasons  for  makin,
 g  hem

 absent
 from  their  duty  from  8th  y,  7974  ५०

 2587  LS—8

 igth  May,  1974  and  declaring  them
 loyal  ;

 (e)  if  8०,  number  of  other  employees
 given  this  type  of  preferential  benefits
 to  promotions  in  Northern  Railway;  and.

 (f)  if  so,  the  further  redressal  actions  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  No.  There  were
 no  other  such  cases.

 (b)  As  indicated  in  reply  to  Lok  Sabha
 Unstarred  Question  No.  9638  answered
 on  g-5-78,  there  was  only  one  solitary  case.
 It  was  a  case  of  7650  appointment  as  Com-
 mercial

 4  =
 against  20%  quota  for

 wards  of  Railway  employees  on  the  basis
 of  service  rendered  by  his  father.  ‘There
 was  no  question  of giving  any  preferential treatment  in  this  particular  case.

 (c)  ts  (f).  Donot  arise  as  there
 were  no  other  employees  similarly  treated.

 Chan;e  of  name  from  Dumexto
 Pfizer

 4765.  SHRI  MOHAN  SINGH  TUR:
 Will  the  Minister  of  PETROLEUM,  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 (a)  when  it  became  known  for  the  first
 time  to  his  Ministry  that  Pfizer  have  pur- chased  Dumex  in  India.

 (b)  when  was  the  re
 quest.

 for  change of  name  from  Dumex  to  received
 by  Government  and  what  were  the  details
 furnished  by  Pfizer  for  seeking  transfer  of
 independent  licence/approvals  possessed
 by  M/s.  Dumex  in  their  name;  and

 (c)  when  was  the  approval  of  Govern-
 ment  granted  for  such  change  in  name  and
 on  what  basis  and  under  what  provisions
 was  this  change  in  name  allowed  by
 Govern:  cnt  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHR]  H.N.  BAHUGUNA)  :

 oe  (c)  «
 Mjs.  East  Asiatic  Company,  a  Denmark
 based  international  Corporation  were
 marketing,  since  1946,  Pharmaceutical
 products  bearing  the  name  of  “‘Dumex”
 manufactured  by  a  combine  of  six  drug
 manufacturing  firms  known  as  Danish
 United  Medical  Export.  On  ४5६  Novem-
 ber,  950  this  was  organised  as  a  Private
 Lmited  Company  in  the  name  of  Dumex
 Limited,  as  a  subidiary  of  the  Danish
 firm—East  Asiatic  Company.

 In  May,  1958,  M/s.  Dumex  submitted
 an  application  for  the  issue  of  capital  of
 Rs.  go  lakhs  as  preference  capital  of  M/s.
 East  Asiatic  &  Co.  India  Limited  and  Rs.
 go  lakhs  as  equity  capital  to  M/s.  Pfizer,
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 Panama.  They  stated,  as  justification
 therefore,  the  fact  that  M/s.  Pfizer  proposed
 to  invest  and  would  also  furnish  tec  nical know  how  etc.  for  the  manufacture  of  anti-
 biotics  in  India  from  the  basic  stage.
 ‘This  application  was  considered  by  dhe
 Govt.  in  4958  and  was  agreed  to  with  the
 approval  of  the  then  Minister  of  Industry.

 On  toth  June,  rg6o  Govt.  agreed  to  the
 issue  of  shares  worth  Rs.  25°t0  lakhs  to
 M/s.  Ptizer  Corporation,  Panama  by  M/s.
 Dummex  Limited,  Bombay  for  the  establish-
 ment  of  a  plant  in  Chandigarh  for  the
 manufacture  of  —  Oxytetracycline  and
 Tetracycline.

 In  July,  72900  the  East  Asiatic  Company
 (L)  Pvt.  Lid.,  intimated  that  15,000,  pre-
 ference  shares  out  of  —  ©  /32,000°  preference
 shares  held  by  them  in  Mis.  Dumex
 Limited  were  redeemed  out  of  the  aceu-
 mulated  profits,  on  the  3rd  June,  rgbo.
 Hence,  the  East  Asiatic  Company  (L)  Pvt.
 Lid.  were  left  with  only  4.000,  preference shares  wit's  a  vitue  of  Rs.  १5  lakhs  only.
 Thus  M/s.  Phizer  acquired  controlling

 interest  in  M/s.  Dumex  Limited.
 Later  m=  tg6u,  a  proposal  was  made  by East  Asiatic  Co,  (T)  Pvt  Lid,  and  Fast

 Asiatic  Co  Lid.  Danmark  wanting  to  sell
 all  their  shares  in  Dumex  Limited  amo-
 unting  to  Rs.  oo  lakhs  of  the  face  value
 of  Rs.  roo  per.  share  tu  M/s.  Pfizer  at  Rs,
 200  per  share

 This  proposal  was  agreed  tu  in  consulta-
 tion  with  the  then  Ministry  of  Commerce
 and  Industry  and  Department  of  Company
 Law  Administration.  "The  Department
 of

 Company
 Law  Administration  con-

 sidered  the  price  of  Rs.  200  as  fair  and
 reasonable,  The  procedure  at  that  time
 regarding  consulting  the  concerned  Adimi-
 nistrative  Ministry  about  association
 of  foreign  equity  and  the  Department  of

 pany  Law  Administration  to  check
 up  the  reasonableness  of  the  price  at  which
 the  shares  would  be  transferred  was  duly observed  in  this  case.  Hence  by  the  end
 of  3960०  M/s.  Pfizer  acquired  the  entire
 share-holding  of  M/s.  Dumex.  As  aresult,
 M/s.  Dumex  Pvt.  Ltd.  ceased  to  exist  as  a
 separate  Company  in  India,  on  its  re-
 incorporation  as  M/s.  Pfizer,  The  name
 of  M/s.  Dumex  Pvt.  Ltd.  was  subsequently
 changed  to  M/s.  Pfizer  and  Industrial
 Licences  and  Registration  Certificate  held
 in  the  name  of  Dumex  were  also  endorsed
 in  the  name  of  M/s.  Pfizer  in  July,  1961.

 Time  taken  by  train  from  Udai;
 to  Jodhpur  pm

 4766.  SHRI  R.  D.  GATTANI
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (aj  whether  a  time  of  more  than  5
 hours  is  taken  by  the  train  for  reaching
 Udaipur  from  Jodhpur  which  is  a  distance
 of  gor  Kms.;  and
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 (b)  if  so,  whether  efforts  would  be  made
 to  bring  down  this  time  to  a  reasonable
 limit  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  —  (SHRI
 SHEO  NARAIN)  :  (a)  221  UP  Jodhpur-
 Udaipur  Passenger  takes  42  hours  50
 minutes  from  Judhpur  to  Udaipur.

 (b)  Speeding  up  of  this  train  is  not
 operationally  feasible  under  the  —  present
 conditions  of  track  and  traction  and  the
 need  to  mainiain  connections  enroute,

 Strength  of  Assistant  Officers

 4767.  SHR  KISHORE  LAL  3
 Will  the  Minister  ol  RAILWAYS  be
 pleased  to  state  :

 (a)  What  was  the  strength  of  Assistant
 Oticers,  Senior  Scale  Oflicers,  Junior
 Administrative  Otlicers  and  Principal
 Oificers,  department  wise,  in  each  zone
 iu  the  Indian  Railways  in  April,  7974  and
 in  April,  1978.  and

 (b)  What  percentage  of  upgradation has  been  done  in  the  ciwe  of  officers  grade-
 wise  and  Class  WI  and  IV  cmployees  since
 7974  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 SHEO  NARAIN)  :  a)  A  statement  is
 laid  on  the  ‘Table  of  the  House.  {Placed
 in  Library.  See  No.  LT-2733/78].

 (b)  Number  of  gazetted  posts  upgraded
 after  T1974  305

 J.A.  to  S.A.  Grade  5b.
 }

 S.S.  to  J.A.  Grade  163,

 ‘jsjch.  वा  to  Sr.  Scale  gt)
 Number  of  Class  II  posts  up-

 graded  to  Class  II  7  506
 Number  of  Class  HII  posts

 upgraded  o  24297
 Number  of  Class  IV  posts

 upgraded  मु  .  11538

 Upgradations  are  done  only  on  the  basis
 of  worth  of  charge  and  responsiblities  and
 not  on  percentage  basis.

 R
 preteniatio®

 regarding  Work
 by  ONGC  in  Tripura

 4768.  SHRT  SACHINDRALAL,
 SINGHA  :  Willthe  Minister  of  PETRO-
 LEUM,  CHEMICALS  &  FERTILIZ-
 ERS  be  pleased  to  state  :

 (a)  whether  he  had  received  any
 ?p

 Tes
 sentation  either  from  any  M.P.  or  from
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 the  workers  representatives  of  ONGC
 working  in  Tripura  regarding  the  delay  of
 work  in  the  State  :

 (b)  if  so,  the  details  of  the  representati-
 on/representations;  and

 (c)  the  details  of  action  taken  on  the
 basis  of  —  representation/representations.

 THE  MINISTER  OF  PETROLEUM
 &  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.N.  BAHUGUNA;  :  fa)  to  (ce)
 The  General  Secretary,  ONGC  Workers’
 Union,  Tripura  Project  Agartala  and
 General  Secretary.  ONGC  Workmen
 Association,  Calcutta  jointly  subinitted  a
 Memorandum  dated  Bee7  throwsh  Shri
 Samar  Mukherjee.  M.PL  vide,  his  letter
 at.  ti-5°977  Paras  of  chis  Memorandum
 which  refers  to  the  alleged  mis-emanage-
 ment  and  unplanned  drilling  in  ‘Tripura
 Project,  besides:  West  Bengal  Project  reads
 as  under

 “Drilling  Aspects  :

 Drilling  is  being  carried  out  at  West
 Bengal  and  ‘Sripura  sinee  last  ree  years
 buat  so  far  practically  is  nil.  Although there  are  sy  many  reasons  behind  it  still  our
 a2  years  practical  experience  does  not  pers mit  that  a  major  portion  of  the  reasons
 cannot  be  avoided.  viz.,  regular  stuck  up in  the  wells  dw  to  unplann  ते  drijing  op. tration  and  iere  neghgence  of  the  ruanage-
 ment  indecision]  releasing  ofdrilling  point,
 frequent  changing  of  decision  in  all  respects, which  spoils  the  man  power,  material,
 money  and  time  ete.  Therefore,  it  is  ex-
 pected  that  you  will  probe  into  the  matter
 to  put  this  vital  organisation  to  a  sound
 footing.”

 The  matter  was  examined  and  cominents
 were  called  for  from  the  ONGC.  In
 regard  to  West  Bengal  J  had  already  supp- Sied  the  reply  in  answer  to  Question  No.
 2392  in  the  Lok  Sabha  on  1-8-1978,  which
 may  be  referredto.  Insofar  as  thedrilling workin  Tripura  is  concerned  the  apparent slow  pace  of  exploration  by  the  ONGC  in
 Tripura  has  been  mainly  duc  to  the  remot-
 ness  of  the  area,  difficult  sub-surface  enndi-
 tions  and  the  high  pressures  encountered  in
 the  drilling  of  the  wellsin  that  State.

 However,‘notwithstanding  these  difficultics, further  drilling  in  Tripura  is  being  continu-
 ed  by  the  ONGC  snore:  vigorously.

 Geological  and  Geophysical  Survey
 by  ONGC  in  North  Eastern  Region and  Eastern  Region.

 4769.  SHRI  SUDHIR  GHOSAL:
 Willthe  MINISTER  OF  PETROLEUM, CHEMICALS  &  FERTILIZERS  ©  be
 Pleased  to  state  :

 (a)  the  name  of  the  area  in  North  East-
 een  Region  and  Eastern  Region  where

 ONGC  conducted  geological  and  geophy-
 sical  survey  up-to-date,  period-wise  ;

 (b)  thenames  of  thescientists  participat=
 ed  in  these  survey  work  areawise  ;

 (c)  the  details  of  the  Report  submitted
 by  each  of  the  survey  team?

 THE  MINISTER  OF  PETROLEUM,
 &  CHEMICALS  AND  FERTILIZERS  :

 SBR
 H.N.  BAHUGUNA)  :  (a)  to  (c)

 he  necessary  information  is  being  obtain-
 ed  from  the  ONGC  and  will  be  laid  on  the
 table  of  the  Sabha.

 Petrochemicals  Complex  at
 Haldia

 4770.  DR.  BIJOY  MONDAL  :  Will
 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZBES  be  pleased
 to  state:

 (a)  whether  West  Beng]  Government have  given  any  proposal  fora  petrochemicals
 complex  at  Haldia  ;

 tb)  if'so.  details  of  the  proposal  of  the
 State  Government  ;  and

 (cj  the  action  taken  up-to-date  in  this
 regard?

 ‘THE  MINISTER  OF  PETROLEUM
 &  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.N.  BAHUGUNA)  :  (७)  to  (c)
 A  letter  of  intent  was  issued  to  the  West
 Bengal  Industrial  Development  Cor-
 poration  Limited,  in  November,  3977;  for
 the  setting  up  of  a  petrochemical  complex
 upto  the  capacities  specified  below  :

 Annual
 Items  of  manufacture  capaciies/ tonnes

 (3)  Ethylene  54,000
 (2)  Propylene  .  30,000
 (3)  Prolysis  Gasoline  46,000
 (4)  Butadiene  8,000
 (5)  Benzene  8,000
 (6)  Ethylene  Oxide  :  3,000
 (7)  Ethylene  Glycol  10,000,
 (8)  Diethylene  Glycol.  1,500
 (9)  Ethyl  Hexanol  :  के  (21,000:

 (10),  Isobutanol  :  कर  हे  8,t00
 (rt)  N-Butanol  33100
 (79)  HDPE.  20,000
 (09)  PVC.  45.000

 The  Corporation  have  yet  to  come  up with  the  feasibility  reports.
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 मंत्रालय  में  हरिजनों  के लिए  घिशेथ  सेल

 771.  ह. , उ  मही  लाल  :  क्या  पेट्रोलियम
 रसायत  धौर  जरचरक  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  दिनांक  25  जुलाई,
 I9ts  के  नवभारत  टाइम्स!  और  'जनयग'  में

 उनके  मंत्रालय  में  हरिजनों  के  लिए  दो  विशेष  सेल
 बनाये  जाने  के  बारे  में  प्रकाशित  समाचार  की  क्‍श्लोर
 दिलाया  गया  है;

 (ख)  यदि  हां,  तो  उक्त  दो  विशेष  सैल
 उपरोवन  समाचार  पत्र  में  उल्लिखिन  निगमों,  विशेष
 रूप  से  भारतीय  तेल  निगम  में  अनुसूचिन  जातियों
 झौर  भनृसूचिन  जनजातियों  के  कर्मचारियों
 के  कल्याण  के  लिए  बनाये  गये  हैं;

 (ग)  यदि  हां,  तो  इन  सैलों  के  सदस्यों  का
 ब्यौरा  क्या  है  और  क्या  ग्रनुसूचित  जातियों  के
 झ्रधिकारी/कमंचारी  इन  सैलों  का  अध्यक्ष  नियुक्त
 किये  जायेगा  क्‍योंकि  वे  भ्रनुसूचित  जातियों  और
 झन॒सूचित  जनजातियों  के  कर्मचारियों  की  समस्‍यायें
 अच्छी  तरह  से  समझ  सकेंगे  और  उन्हें  बेहतर  हल
 क्र  सकेंगे  :  और

 (घ)  यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 पेट्रोलियम  तथा  रसायन  और  उ्रक  मंत्रों  (भरी
 हेमबतो  नन्दन  बहुगुणों)  :  (क)  जी,  हां  t

 (ख)  से  (घ)  दस  मंत्राझय  के  नियंत्रणा-
 धीन  सा्वंजनिक  क्षेत्र  के  व्यवसायिक  उद्यमों  में

 ि सूचित  जातियों  और  अनुसूचिन  जनजातियों
 पर्याप्त  प्रतिनिधित्व  को  सुनिश्चिन  करने  हेतु  प्रशास-
 लिक.  कदमों  की  शुरुप्रात  करने  के  लिए  दा  प्रकोष्ट
 स्थापिन  करने  का  निर्णय  किया  गया  है।  पेट्रो-
 लियम  विभाग  में  खाले  गये  सेल  का  संचालन  इंडियन
 झायल  कार्पोरेशन  द्वारा  किया  जायेगा  श्रौर  रसायन  तथा
 उर्वरक  विभाग  में  स्थापित  सेल  (प्रकोष्ठ)  का
 संचालन  भारतीय  उर्वरक  निगम  द्वारा  किया
 जायेगा  ।  इन  प्रकोष्ठों  का  स्वरूप  प्रशासनिक
 इकाइयों  जैसा  होगा  और  ये  प्रकोष्ठ  कुल  मिला
 कर  इस  मंत्रालय  की  देखरेख  में  अपने  भपने  उपक्रमों
 के  भाग  के  रूप  में  काम  करेंगे  -  इंडियन  प्रायल
 कार्पोरेशन  तथा  'मारतीय  उर्वरक  निगम  से  भ्रनुरोध
 किया  गया  है  कि  वे  इन  प्रकोष्ठों  का  गठन  करने
 के  लिए  तत्काल  कार्रवाई  करें।  इन  प्रकोष्ठों  को
 प्रभावी  बनाने  से  सम्बन्धित  सुझाझों  पर  विचार
 किया  जाप्रेगा  1

 टाटा  बायरन  1...  स्टील  कम्पनी के  लिए  दलवां
 लोहे  का  परियहम

 4772.  श्री  शामयेज लिह  :  क्‍या  रेल  मंत्री
 यह  बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  टाटा  नगर  इस्पात
 संबंत्न  के  लिए  दलवां  लोहा  मध्य  प्रदेश,  उड़ीसा  श्रौर
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 wa  राज्यों  से  टाटा  नगर  (जमशेदपुर)  को  बैगनों
 हारा  भेजा  जाता  है  ;

 (ख)  क्‍या  टाटा  प्रोजेक्ट  के  अधिकारियों
 की  सांठ-गांट  से  रेल  श्रधिकारी  इन  बेगनों  को  बापसी
 यात्रा  के  समय  खाली  दशति  हैं  जबकि  वे  वस्तुतः टाडा  स्टील  के  उत्पादों  से  भरे  होते  हैं  जिसके
 परिणामस्वरूप  रेखवे  को  भारी  नुकसान  होता  है  ;

 (ग)  कया  दर  वारे  में  गवर्नमेंप्ट  रेलवे  पुलिस
 [जीए  भरण  ito)  के  पास  कोई  प्रथम  सूचना रिपोर्ट  दर्श  कराई  गई  है  शौर  इस  मामले  की  जांच
 चल  रही  है;

 (घ  )  क्या  बिहार  के  सी0  झाई0  डी0
 अधिकारियों  ने  इस  मामले  को  दबाने  के  लिए  जांच
 रोक  दी  है:  ओर  {r

 (च)  यदि  हां,  तो  इस  बारे  में  सरकार
 द्वारा  क्‍या  कार्यवाही  की  जा  रही  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  भी  शिव  नारायण)
 (क)  जी  नहीं  v

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  जी  नहीं  -

 (3)  प्रश्न  नहीं  उठता  t

 (8)  प्रश्न  नहीं  उठता  1

 Sanctioned  Strength  of  House
 Surgeons  in  Northern  Railway.

 4773.  SHRI_  NATHU  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased to  statc  :

 (a)  the  present  sanctioned  strength  of
 House  Surgeons  in  Northern  Railway
 Hospital  New  Delhi  and  the  existing  work-
 ing  strength  in  that  Hospital  ;  and

 (b)  if  the  working  strength  is  not  com-
 mensurate  with  the  sanctioned  strength
 when  the  remaining  vacancies  are  likely  to
 be  filled  up?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b)  The
 maximum  permissible  number  of  House
 Surgeons  that  could  be  appointed  in  the
 Central  Hospital,  New  palit i  isto.  At
 present  7  House  Surgeons  are  work
 Action  is  being  processed  to  fill  the  remain.
 ing  three  posts.
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 Maintenance  of  Rake

 4774.  SHRI  BALDEV  SINGH
 JASROTIA  :  Willthe  Minister  of  RAIL-
 WAYS.  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  according  to
 the  instructions  existing  on  the  Railways
 each  rake  should  get  primary  maintenance
 after  a  run  of  approximately  rovo  kms,
 and  secondary  maintenance  after  a  run

 -of  500  kms.;
 (b)  whether  it  is  also  a  fact  that  63  UP/

 ‘64%  Lucknow  Agra  press  has  been
 extended  upto  Kota  without  any  secondary
 maintenance  at  Kota  though  the  one  side
 run  is  more  than  600  kms.  ;  and}

 (c)  what  remedial  measures  are  proposed
 by  the  Government  to  avoid  the  violation
 of  rules  which  endangers  safety?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  No.  Normally
 Primary  maintenanceis  given  at  the  origin-
 ating  Station  and  secondary  maintenance
 at  the  terminating  Station  depending  on
 the  Rake  links.  No  kilometrage  targets
 have  been  laid  down  for  this  purpose.

 (b)  Yes,  63  UP/64  Dn.  Lucknow-Agra
 Express  has  been  extended  upto  Kota.
 The  Primary  Maintenance  of  this  train  is
 based  at  Lucknow,  the  originating  Station,
 and  Safe-to-run  cxamination  at  Kota,  the
 terminating  Station.  After  the  Safe-to-
 run  examination  the  train  is  fit  to  run  for
 its}  return  journey.

 (c)  Does  not  arise,  as  no  Safely  rules
 have  been  violated.  |  |

 खखतऊ-बम्बई  एक्सप्रैस  झ्लौर  सावरमती  एक्सप्रैस
 रेलगाड़ियों  &  धिक  भोड़-भाड़

 4775.  ह उ  रायबजी  :  क्या  रेल  मंत्री
 यह  बताने  को  कृपा  करेंगे  कक !

 (क)  क्‍या  सरकार  को  ज्ञात  हैकि  लखनऊ-
 बम्बई  एक्सप्रेस  भौर  साबरमती  एक्सप्रेस  रेलगाड़ियों
 में  हमेशा  भोड़भाड़  रहतो  है  तथा  इसके  परिणाम-
 स्वरूप  भारी  भीड़  के  दिनों  में  यात्री  दहन  रेलगाड़ियों
 में  नहीं  चढ़  पाते  हैं;

 (स्व)  क्‍या  सरकार  का  विचार  इन  रेल-
 गाड़ियों  की  बोगियों  की  संख्या  बढ़ाने  बौर  इनको
 डीजल  इंजनों  से  चलाने  का  है  ;  शर

 (ग)  यदि  हां,  तो  ऐसा  कब  तक  किया
 जायेगा  ?

 रेल  मंत्रालय में  राज्य  मंत्रो  (भओ  शिव  नारायण):
 (क)  25/i:6  बअम्बई-लखतऊ  एक्सप्रेस  झौरे
 Les/i66  सावरमती  एक्सप्रैस  गाड़ियों  में|  कुछ

 आण्डों  पर  भीड-भाड़  देखी  गई  है  ।
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 (a)  ak
 प्

 गुंजाइश  न  होने  के  कारण
 इन  गाड़ियों  में  रक्त  डिब्बे  नहीं  लगाये  जा
 सकते  t  लंबी  दरी  की  यात्री  गाड़ियों  के  डीजली-
 करण  का  काम  चयनात्मक  भझाघार  पर  किया  जा
 रहा  है  परन्तु  यह  ढीजल  इंजनों  की  उपलब्धता  पर
 निर्भर  करता  है  जो  प्राथमिक  रूपसे  माल  यात्रायात
 की  निकासी  के  लिए  श्रपेक्षित  हैं।  फिर  भी,  जब
 अतिरिक्त  डीजल  रेल  इंजन  उपलब्ध  होंगे,  जन्य
 गाड़ियों  के  साथ-साथ  इन  गाड़ियों  के  डीजलीकरण
 के  प्रश्त  पर  भी  विचार  किया  जायेगा

 भीटर  गेल  स्टेशन,
 ~~

 के  पीछे  खालो  पड़ी

 4776.  श्यो  मीठा खाल  पटेल  :  क्‍या  रेल  पत्नी
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  सवाई  माधोपुर
 जंक्शन  (कोटा  पश्चिम  रेलवे)  में  मीटर  गेज  स्टेशन
 झोर  मनढाऊन  बाजोरिया  दुकानों  के  पीछे  रेलवे

 ह
 का  बहुत  बड़ा  क्षेत्र  खाली  पड़ा  हुआ  है

 यदि  हाँ,  तो  भूमि  का  कितना  क्षेत्र  खाली  पड़ा
 हुआ  है;

 (ख)  गया  यह  सच  है  कि  इस  क्षेत्र  में  पानी,
 जमा  हो  गया  है  भौर  कई  वर्षों  से  रुका  हुआ  पानी
 सड़ांध  फैला  रहा  है  क्‍योंकि  इस  पानी  की  निकासी
 के  लिए  कोई  रास्ता  नहीं  है  जिसके  परिणामस्वरूप
 बहां  पर  प्रायः  बीमारियां  फैलती  हैं;  और

 (ग)  यदि  हां,  तो  क्या  इस  पानी  को  निकासी
 झौर  इस  स्थान  को  साफ  रखसे  के  लिए  सरकार  द्वारा
 कार्य  वाही  की  जा  रही  है शौर  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौरा  कया  है  और  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं  और  इस  स्थान  को  कब  तक  साफ  कराया  जायेगा  ?

 रेल  मंत्रालय  में  राज्य  संत्री  (भो  शिव  नाशयण):

 ड
 से  (ग).,  सवाई  माधोपुर  रेलबे

 के  पीछे  रेलवे  भूमिकी  सीमा  विवादा-
 स्पद  है।  रेलवे  सीमा के  साथ-साथ  बहुत  सी  दुकानें/
 होटल  झादि  बन  गये  हैं।  इन

 1  द्
 का

 पानी  रेलवे  क्षेत्र  में  स्थित  कुछ  भागों  भें
 जमा  हो  जाता  है।  भूमि-सीमा  के  बारे  में  विधाद
 का  निपटारा  करने  और  साथ  ही  उस  क्षेत्र  से  पाती
 के  निकास  की  समस्‍या  के  समाधान  के  लिए  सवाई
 माधोपुर  नोटिफाइड  एरिया  कमेटी  के  प्रतिनिधियों
 के  साथ  एक  संयुक्त  सर्वेक्षण  किया  गया  था  t
 रेलवे  सीमा  के  साथ-साथ  पानी  की  निकासी  के  लिए
 पक्की  नाली  की  व्यवस्था  करने  के  सम्बन्ध  में  एक
 प्रस्ताव  पर  नोटिफाइड  एरिया  कमेंटी  के  साथ
 बात-चोत  की  जा  रही  है  ।

 Consumer  Price  of  L.P.  Gas

 AV?  SHRI  P.  VENKATASUBBA- J  :  Willthe  Minister  of PETROLEUM, CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  consumer  price  of  L.P.
 (cooking  gas)  produced  and  marketed  by
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 ‘the  Government  owned  oil  companies  is
 statutorily  or  otherwise  fixed  by  the
 Government  ;

 {b)  ifso,  the  formula  on  which  the  con-
 sumer  price  is  fixed  bothin  the  case  of  direct
 mnarketing  by  Indian  Oil  and  Burmah
 Shell  through  their  retail  agents  and  in  the
 case  of  Hindustan  Petroleum  through
 their  wholesale  distributors  like  M/s,
 Kosan  Gas  Go.  and  East  Coast  Gas  Pvt.
 Ltd.,  and  Domestic  Gas  Pvt.  Ltd.  ;

 (c)  whether  it  is  a  fact  that  wholesale
 distributors  like  M/s.  Kosan  Gas  Co.,
 Bombay  and  East  Coast  Gas  Cu.,  Visakha-
 patnam,  while  showing  in  their  costings  to
 Ministry  asif  they  are  allowing  Rs.  3.37  p.
 as  retail  agents  margin  are  actually  paying
 Rs.  2.75  p.  only  per  cylinder  ;  and

 (व)  the  reasons  for  the  delay  in  imple-
 menting  the  decision  of  the  Government
 for  the  take  over  of  M/s  Kosan  Gas  Co.
 as  announced  on  the  Floor  of  the  Lok
 Sabla  on  4th  September,  1977  by  the
 Hon'ble  Minister?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA);  {a)  The
 consumer  price  of  domestic  cooking  gas
 for  all  marketing  companies  is  fixed  by
 Government---but  not  statutorily.

 {b)  and  (c).  The  formula  on  which  the
 price  to  the  consumer  is  fixed
 takes  into  account  the  various  elements  of
 cost,  cylinder  filling  charges,  marketing
 and  distribution  charges,  margins,  dealer's
 commission,  local  taxes,  etc.  It  includes
 a  commission  of  Rs.  3.37/  cylinder.  While
 the  formula  applies  to  all  the  marketing
 companies,  the  commission  of  रि,

 amt cylinder  is  applicable  to  a  full-fledg
 ag-nt  with  complete  facilities/services  to
 customers.  Kosan  Gas  (one  of  the  con-
 cessionaires  of  Hindustan  =  Petroleum
 Corporation),  has  one  main  agent  and some  agents  andsub-agents.  The  commis- sions  is  shared  between  the  concessionaires
 and  their  agents/sub-agents  in  proportion
 to  the  services/facilities  provided  by  them.
 Agentsare  given  commission  ranging  from
 Rs.  2.75  to  Rs.  3.37  per  cylinder  and  the
 sub-agents  from  Rs.  3.25  to  Rs.  i.75  per
 cylinder  depending  on  the  services  perform-
 ed  bythem.  As  per  arrangement  reached
 by  East  Coast  Gas  Co./Domestic  Gas  Co.
 Pvt.  Lid.,  (which  are  the  concessionaires
 of  the  Vishakh  Marketing  Unit  of  HPC
 the  erstwhile  CORIL)  with  their  agents
 directly,  an  amount  of  Rs.  2.75/  cylinder  is
 given  to  their  agents  as  against  Rs.  ा  १7/
 cylinder  pro  ided  in  the  price  build-up.

 (त)  Steps  in  this  regard  have  already
 been  initiated.
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 Consideration  of  Hathi  Committee
 Report

 4778.  SHRIOM  PRAKASH  TYAGLI  : Will  the  Minister  of  PETROLEUM, CHEMICALS  AND  FERTILIZERS be  pleased  to  state  :

 (a)  whether  Government  have  consider- ed  the  report  of  Hathi  Committee  ;
 (b)  ifso,  the  details  of  the  major  recom-

 mendations  thereof  accepted  by  Govern- ment  ;
 (c)  whether  Government  have  also  ac«

 cepted  the  recommendations  made  in  the
 Hathi  Committee  report  about  mualti-
 national  Drug  Companies  ;  and

 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  PETROLEUM AND  CHEMICALS  AND  FERTILIZERS

 (SHRI  H.N.  BAHUGUNA)  :  (a)  to  (d). Government  have  taken  comprchensive decisions  on  the  recommendations  of  the
 Hathi  Cominittec  and  a  Statement  reflect-
 ing  the  New  Drag  Policy  has  already  been laid  on  the  Table  of  the  House  on  egth
 March.978.  Thesaid  Statement  contains
 inte  alia,  Government's  decisions  on  the
 regulation  of  activities  of  multi-national
 drug  companies  and  summarises  the  re-
 commendation  of  the  Hathi  Conumittee  on
 the  role  of  foreign  companies  vis-a-vis
 Government  decisions  thercon,

 दिल्लो  में  कुकिंग  गेस  के  लिए  पंजीकरण
 4779-  ह.  राजकेशर  सिह:  या  पेड्रोलियम,

 श्सायन  और  जरबरक  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्‍या  दिल्‍ली  में  सभी  गैस  एजेंसियों  में  गैस  के
 कनेक्शनों  के  लिए  पंजीकरण  काफी  समय  से  बन्द  है;
 शौर

 ख)  यदि  हां,  तो  उस  के  क्‍या  कारण  हैं  भौर
 सरकार  का  पंजीकरण  आरंभ  करने  के  लिए  कब
 आदेश  जारी  करने  का  विचार  है  ?

 पेट्रोलियम  तथा  रसायन  और  उरबरक  मंत्री  (धी
 हेसबतो  ह... ल  )  :  (क)  खाना  पकाने  की  मैस
 को  मांग  की  भ्रपेक्षा  स  उत्पाद  की  लगातार  कमी  को
 देखते  हुए  तेल  कंपनियों  द्वारा  (दिल्ली  सहित)  कुछ
 क्षेत्रों  मे ंतरल  पेट्रोलियम  गैस  (खाना  पकाने  की  गैस)
 के  कनेक्शन  प्रदान  करने  के  लिए  नामों  के  पंजीकरण
 को  निरुत्माहित  किया  गया  था  ।

 (खि)  तेल  कंपतियों  को  वर्ष  i980  से  जब
 खाना  पकाने  की  बैस  पर्याप्त  मात्रा  में  उपलब्ध  होनी
 आरम्भ  हो  जायेगी,  जहां  कहीं  भी  जरूरी  होगा
 एक  विशिष्ट.  पैमाने  पर  नये  ग्राहकों  को  ध्यान  में
 रखते  हुए  नया  पंजीकरण  श्रारंभ  करने  की  सलाह  दी
 गयी  है  3
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 Contractors  engaged  for  con-

 struction  of  Math  Refinery

 4780.  SHRIPIUS  TIRKEY  :  Willthe
 Minister of  PETROLEUM,  CHEMICALS
 AND  FERTILIZERS  bc  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  3236  re:  contracts  for  construction  of
 Mathura  Refinery  on  8-8-1978  and  to  state:

 (a)  the  names  and  addresses  of  the
 Indain  and  Foreign  Contractors/Firms  engag-
 ed  for  the  construction/erection  of  the
 Mathura  Refinery  ;  and

 (b)  what  is  the  nature,  magnitude  and
 value  of  work  to  be  executed  under  the
 contract  by  each  contractor?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.N.  BAHUGUNA)  (a)
 and  (b).  Astatement  giving  the  required information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2732/78}.

 ares,  देहरादून  और  झागरा  में  कुकिंग  मेस  को  एजेंसियों
 का  झावंटन

 478i.  sit  नवाब  सिह  जोहान  :  क्‍या  पेट्रोलियम
 रसायन  और  अउरवेरक  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मेरठ  ,  देहरादून  और  आगरा  में  कुकिंग
 गैस  की  कितनी  एजेंसियां  प्रावंटित  करने  का
 किया  गया  है  ;

 ख)  उन  के  श्ाबंदन  को  मामले  में  किन
 सिद्धान्तों  का  पालन  किया  जायेगा  ;

 (ग)  उन  में  प्रनुसूचित  जातियों  भौर  भनुसूचित
 जनजातियों  तथा  अन्य  वर्गों  क ेलिए  क्या  कोटा  निर्धारित
 किया  गया  है  ;  प्ौर

 (घ)  इस  संबंध  में  कि  तने  भावेदन  पत्न  प्राप्त
 हो  चुके  हैं  तथा  उन  पर  कब  तक  निर्णय  किये  जाने  की
 संभावषता  है  ?

 वेह्रोलियम  तथा  रसायन  और  जबेरक  संत्रो  शी
 हेसबतोी  ह... ल

 बहुगुणा)
 :  (क)  इंडियन  भ्रायल

 कार्पोरेशन  ने  एक  में,  एक  देहरादून  में  भौर  दो
 झागरा  में  कुकिंग  रौस  की  वितरण  एजेंसी  खोलने
 का  निश्चय  किया  है  ।

 (ख)  वतेमान  मार्रादर्शी  रूपरेखागों  के  प्रनुसार,
 प्रावेदन  पों  को  प्रामंत्तोिति  करने  के  लिए  विज्ञापन
 प्रकाशित  करने  पढ़ेंग़.  झौर  वाणिज्यिक  महत्व  को  ध्यान
 में  रखकर  वितरण  एजेंसी  दी  जायगी ,  वास्तविक
 उपभोक्ता  सहकारी  सोसाइटियों  और  कृषि  उद्योग
 निगमों  को  प्राथमिकता  दीजारही  है  ।

 (ग)  सरकार  द्वारा  जारी  की  गई  मागंदशी  रूप-
 रेंखाझों  के  प्रनुसार  सावंजनिक  क्षेत्न  की  कम्पन्ियां
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 पेट्रोल  पम्प,  तरल  पेट्रोलियम  सैस(  खाना  पकाने
 की  गैस)  एस०  के०  झो०  एल०  डी०  झो०  को  भी
 एजेन्सियां  निम्नलिखित  ्ाघार  पर  देसी  :--

 i)  अ्रनुसूचित  जाति।भनुसूचित  जनजाति  के as
 के  लोगों  को  25 प्रतिशत  ;

 (i)  शारीरिक  रूप  से  विकलांग  लोगों  के
 लिए  2  प्रतिशत  ;  और

 (iat)  शेष  को  वाणिज्यिक  प्राधार  पर,  जिन
 में  वास्तविक  उपभोक्ता  सरकारी
 सोसाइटियों  और  कृषि  उद्योग  निगमों  को
 प्राथमिकता  दी  जारही  है  t

 दिनांक  i5-5-978  को  लोक  सभा  में  दिये
 गये  विवरण  के  अनुसार  देश  के  विभिन्न  स्थानों  में  सेल
 कम्पनियों.  द्वारा  अनुसूचित

 ३01  ह्
 चित  जन-

 जाति  से  संबंधित  लोगों  के  लिए  87  में  से  24  नयी
 कुकिंग  गैस  की  वितरण  एजेंसियां  खोली  जायेंगी।
 इन  24  स्थानों  में  मेरठ,  देहरादून  और  झागरा  को
 शामिल  नहीं  किया  गया  है  ।

 (3)  देहरादून  और  प्रागरा  में  वितरण  एजेंसी
 के  लिए  ग्रावेदन  पलों  को  मंगाने  के  लिए  प्रेस  विज्ञापन
 भ्रभी  हाल  ही  में  प्रकाशित  किए  गए  हैं  झौर  श्रावेदन
 पत्नों  को  प्राप्त  करने  की  अन्तिम  तारीख  अभी  समाप्त
 नहीं  हुई  है  ।  इसलिए  कुल  कितने  श्रावेदन  पत्र
 प्राप्त  हुए  इस  संबंध  में  इतना  शीघ्र  बताना  कठिन
 होगा  t  साधारणत:  चयन  करने  झौर  नियुक्ति  के

 ड्
 में  पत्र  जारी  करने  में  3  से  4  महीने  तक  लग  जाते

 Ro

 Paying  of  rent  by  I.D.P.L.

 4782.  SHRI  KACHARULAL  HEM-
 JAIN  :  Willthe  Minister of  PETRO-

 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  I.D.P.L.  is
 pay...g  rent  20  per  cent  more  to  the  land-
 lords  in  addition  to  that  a  penalty  of  Rs.
 45,000  has  been  imposed  by  D.D.A.  ;  and

 (b)  if  so,  the  reasons  therefor  and
 whether  it  is  proposed  to  inquire  into  the
 matter?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICAIS  AND  FERTILIZ-
 ERS  (SHRI  H.N.  BAHUGUNA)  :  (a) Indian  Drugs  and  Pharmaccuticals  Limited
 have  been  paying  ROY,  of  the  rent  per month  as  composition  fee  toDelhi  Develop~ ment  Authority  only  with  effect  from  उन
 1977"  They  deposited  with  Delhi  Develop.~ ment  Authority  a  sum  of  Rs.  40,000  as
 security  money  which  has  since  been
 ee

 against  the  composition  fee
 due.

 (b)  This  arrangement  was  entered  into
 with  the  Delhi  Development  Authority
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 as  shifting  to  alternative  accommodation
 would  have  proved  more  costly,  apart from  the  fact  that  suitable  alternative  acco-
 mmodation  was  just  not  available.  The
 Com npan

 ५  Propose  tesinift.to  their  own  office
 building,  which  is-under  construction.

 ओेहसाना  रेलये  स्वेक्षम  के  होनों  लोर  नाले चम का  होगा
 4783.  थ्बी  मोतीभाई  झार0  चौधरी  :  क्‍या

 झेल  मंत्री यह  बताने  की  कृपा  करेंगे कि  :
 (क)  क्‍या  मेहसाना  रेलवे  स्टेशन  से  मेहसाना

 बस्वे  तक  स्टेशन  के  दोनों  शोर  रेलवे  के  नाले  हैं;
 (ख)  क्या  ये  नाले  बहुत  छोटे  हैं  प्रौर  भ्रपेक्षित

 लौड़ाई  क  न  होने  के  कारण  वहां  पर  प्राय:  दुर्घटनायें
 होती  हैं  शौर  क्या  हाल  ही  की  एक  दुर्घटना  में  दो  व्यक्ति
 मारे  गये  थे  और  क्‍या  इस  कारण  मेहसाना  नगर-
 पालिका  ने  इन  नालों  को  चौड़ा  करने  के  बार  में  मांग
 प्रस्तुत  की  है;  शौर

 (ग)  यदि  हां,  तो  क्‍या  इस  भ्रपरिहायय  मांग
 को  पूरा  किये  जाने  का  प्रस्तावहै  ;  यदिहां

 के  कब
 झौर  यदि  नहीं,  तो  उस  के  क्या  कारण

 रेल  मंत्रालय में  राज्य  मली  (श्रो  शिव  लारायण):
 (क)  मेहसाना  याई  में  दो  रेल  पूल  (  नंग  962  शौर
 963  )  हैं।  इनका  निर्माण  केवल  स्थानीय  नालों  की
 जरूरतों  को  पूरा  करने  के  लिए  किया  गया  था  न
 कि  निचले  सड़क  पुल  के  रुप  में  उपयोग  के  लिए।

 (ख)  नालों  के  बहाव  के  प्रयोजन  के  लिए  इन
 पुलों  की  चौड़ाई  पर्याप्त  है  ।  इन  पूलों  के  नीचे
 यातायात  के  कारण  दुर्घटनाओं  की  रेलों  को
 जानकारी  नहीं  है  t  इन  पुलों  को  चौड़ा  करने
 के  लिए  मेहसाना  नगरपालिका  ने  रेल  विशाग
 के  साथ  कोई  पत्र-व्यवहार  नहीं  किया  है

 (ग)  प्रश्न  नहीं  उठता  ।

 jon  of  Board  of  Directors  of
 Khandelwal  Ferro  Alloys  Limited

 4784.  SHRIM.A.  HANNAN  ALHAJ: ‘Willthe  Minister  of  LAW,  JUSTICE  AND
 ‘COMPANY  AFFAIRS  be  pleased  to  state:

 (a)  what  is  the  composition  of  Board  of
 Directors  of  the  Khan  delwal  Ferro  Alloys
 Limited,  Bombay,  and  the  names  of  its allied  units;

 (b)  whether  there  are  reports  of  mis-
 management  in  this  group  of  companies
 =  its  opt

 are  drawing  heavy salaries  and  perquisites;  ifso,  full  detail Set  ae  ५  ull  details

 (c)  what  action  Government  have taken  to  cheek  mismanagement  in  this
 group  of  companies  and  whether  any inquiry  has  been  made  thereinto  ?

 THE  MINISTER  OF  LAW,  JUSTICE AND.  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  The  composi- tion  ofBoard  of  Directors  of  M/s.  Khan- delwal  Ferro  Alloys  Limited,  Bombay  as

 AUGUST  29,  978  Written  Answers  86

 per  the  annual  return  of  the  company made  upto  19-4-1978,  is  as  under  .

 {i)  Shri  Madan  Mohan  R.  Ruia,  Chatr-
 man.

 (ii)  Shri  K.R.K.  Menon

 (it)  Shri  Jasvantlal  Matubhai
 (iv)  Shri  K.  Sadagopan
 (v)  Shri  Shreenath  R.  Khandelwal
 (li)  Shri  Premnath  R.  Khandelwal

 (vii)  Shri  O.K.  Shah

 ({otii)  Shri  L.N.  Jadhvani  (Nominated
 by  IFC  of  India)

 According  tu  the  Annual  Report  for  the
 Year  7077  the  company  has  got  two  units
 namely,

 (i)  FERRO  MANGANESE  UNIT

 (४)  TUBE  MILL  UNIT

 (b)  Certain  complaints  were  received
 from a  shareholder  of the  pany  makin
 allegations  regarding  (i)  the  management set  up  of  the  company  since  the  abolition  of
 the  Managing  Agency  system,  (ii)  drawal
 of  excess  perquisites  by  the  Directors  and
 (iii)  sale  of  steel  tubes  to  Khandelwal  Pri-
 vate  Limited  to  derive  substantial  profits
 for  Khandelwal  Directors.

 (c)  Enquiries  were  made  into  these  alle-
 gations  and  it  was  found  that  there  was  no
 substance  in  these  allegations.
 Removal  of  Chairman  and  Director
 of  Belapur  Sugar  and  Allied  Ind  ustries

 4785.  SHRI  BALASAHEB  VIKHE
 PATIL  :  Will  the  Minister  of  LAW  JUS+
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  published  in  the  Finan-
 cial  Express  of  27th  June,  1978,  regarding
 resolution  for  the  removal  of  the  Chai:man
 and  Director  of  Belapur  Sugar  and  Allicd
 Industries;

 (b)  if  so,  whether  there  is  any  pressure
 direct  or  indirect  on  the  Government  for
 changing  the  management;  and

 (c)  what  are  tne  views  of  Government  on
 the  existing  management  which  is  nomina-
 ted  by  the  Government?

 ‘THE  MINISTER  OF  LAW,  J
 USTICE

 AND  COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN)  (a)  Yes,  Sir.
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 (b)  No,  Sir.

 )  _  (०)  S/Shri  H.  B.  Dhondy  and  R.R.
 Desai  were  appointcd  as  Governinent
 Directors  under  section  408  of  the  Com-
 panies,  1956  for  a  period  of  two  years
 with  effect  from  28-3-197  and  their  tenure
 expired  on  29-3-1975-  There  are  no  Go-
 vernment  nominated  Directors  on  the
 Board  of  the  company  after  -27-3°1975-
 M  dum  from  Employees  Union
 of  Eastern  Gas  Power  Company  and

 its  A  ed  ठ

 4786.  SHRISAMAR  MUKHERJEE:
 Willthe  Minister  of  PETROT.EUM  CHEM-
 IGALS  AND  FERTILIZERS  2  picased  to
 state:

 (a)  waether  Government  have  received
 a  memorandum  from  the  Eastern  Gas

 “Power  Company  and  its  associated  con-
 cern’s  employees  union  expressing  appre-
 hension,  the  sizeable  section  of  the  employees
 may  b>  rendered  surplus  and  retrenched  as
 a  rasalt  of  the  Crutre’s  reported  decision
 for  restructuring  of  the  present  system  of
 distributorship  ;

 (by  if  so,  whether  Government  have
 taken  steps  to  alleviate  the  fear  expressed
 by  the  employees’  union;  and

 (c)  the  details  thereof?
 THE  MINISTER  OF  PETROLEUM

 AND;CHEMICALS  ANDFERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,  Sir.

 Ly

 (b)andicy:  Asalreadyindicated  in  the
 Statement  made  in  the  Lok  Sabha  on
 1575-1978,  restructuring  of  the  cooking
 gas  distributorships  has  been
 decided  upon  to  ensure  that  such  distri-
 butorships  do  not  become  or  continue  to
 bs  too  big  and  thus  deprive  others  from
 the  opportunity  of  running  such  distri-
 butorships.  While  the  restructuring  may
 result  in  certain  employees  being  rendered
 surplus  at  certain  points,  it  may  at  the  same
 tim  generate  better  employment  opportu- nities  at  the  new  points.  Oil  companies
 may  also  persuade  the  new  distributors  to
 explore  the  possibility  of  engaging  em-
 ployees  retrenched  hy  big  distributors.

 Shifting  of  Main  Office  of  Bongaigaon
 Refinery  Peero-Chemicals  Ltd

 4787.
 SHRI  PURNANARAYAN

 SUINHA:Willthe  Minister  of  PETROLEUM
 CHEMIQGALS  AND  FERTILIZERS  be
 Dleased  to  state:

 (a)  if  it  is  a  fact  that  Chairman  and
 Managing  Director,  Bongaigaon  Refinery and  Petro-Chemicals  Limited  promised to  shift  the  main  office  of  Project  to  Bon-
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 gaigaon  while  answering  to  some  egitators
 in  Assam;

 (b)  isitafact  that  the  office  of  the  under-
 taking  has  failed  to  implement  his  promise
 and  he  stil]  maintains  his  office  in  New
 Delhi  and  still  following  the  policy  of
 denying  employment  to  local  people  in

 i mal
 and  allotment  of  contracts;

 an
 (c)  if  so,  action  Government  propose  to

 take  in  the  matter?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  +a)  to
 (c):  The  Managing  Director
 had  promised  to  shift  his  office  to  Pon

 gE gaon  by  the  ist  June,  1978,  and  his  office
 has  been  shifted  to  Bongaigaon  with  effect
 from  rst  June,  1978,

 The  company  is  having  at  present  a
 liaison  office  and  some  other  staff  in  New
 Delhi.  The  purpose  of  having  this  office
 is  to  maintain  contact  with  the  company’s
 consultants,  whose  head  offices  are  located
 in  Delhi,  and  also  the  administrative
 Ministry.

 The  employment  policy  of  the  Company 5  governed  by  the  Government’s  guide- lines  issued  from  time  to  time.
 Contracts  are  awarded  by  the  Company on  the  hasis  of  tenders  and  strictly  in

 accordance  with  the  normal  tender  pro- cedures,

 न्यायालयों  शोर  भ्रस्प  स्थामों  पर
 पाकर

 नियुक्त

 4788.  शी  हुकम  देव  नारायण  यादव  :  क्‍या
 fafa,  न्याय  और  कम्पनों  कार्य  मंत्री  यह  बताने की
 कृपा  करेंगे  कि  केन्द्रीय  सरकार  ने  हरिजनों  ,  भादि-
 वासियों,  महिलाझों,  मुसलमानों  और  पिछड़े  बगो
 के  कितने  एडवोकेटों  को  न्यायालयों  ,  झायोगों
 झथवा  झन्य  विभागों  में  नियुक्ति  की  और  उन
 न्यायालयों,  प्रायोग्ों  भ्रथव।  धन्य  विभागों  के  माम  क्या
 हैं  जिन  में  उन  की  नियुक्ति  की  गई  झौर  सरकार  ने
 कल  कितने  एडबोकेटों  की  नियुक्ति  की  ?

 विधि,  ्याय  और  कब्पनों  कार्य  संद्रो  (भी  शांति
 भूणण)  :  जानकारी  हकटटी  की  जा  रही  है

 सदन  के  पटल  पर  रख दी  जाएगी।
 भई,  974  की  हड़ताल  के  पश्चात्‌  राजपलित  वों  का

 जअनाया  जाना
 4789.  करो  हरभोजिम्द  ant:  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  क  रेंगे  कि  :
 (क)  मई,  .9748%  रेलवे  हड़ताल  के  पश्चात्‌

 कितने  राजपतश्चित  पद  बनाये  गये  और  कितने  राज-
 पत्चित  भ्रधिकारियों  को  पदोच्नत
 किया  गया  ;
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 (ख)  यदि  हां,  तो  गया  उन्हें  उच्च  बेतन  मान
 दिये  गये  थे  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  9748  पहले
 की  स्थिति  बहाल  करने  हेतु  कोई  कार्य  वाही  करेगी  ;
 झौर

 (घ)  यदि  हां,  तो  कब  शौर  यदि  नहीं,  तो  इसके
 क्या  कारण  है  ?

 रेल  मंतालय  में  राज्य  मंत्रो  (क्री  शिव  नारायण)  :
 (क)  से  (घ).  बढ़े  हुए  कार्य  भार  को  सम्भालने  झौर
 नितान्त  प्रल्पकालिक  निर्माण  कार्य  के  लिए  i974  की
 रेल  हड़ताल  के  बाद  झाज  सक  विभिन्न  क्षेत्रीय
 रेलों  पर  लगभग  or2ns  राजपत्रनित  पद  सूजित
 किये  गये  9  ऐसे  कई  पद  उस  काम  के  परा  होने  पर
 जिस  के  लिए  बे पद  सुजत  किये  गये  थे,  बाद  में,  झम्यपित
 कर  दिये  गये  ।  इस  अवधि  के  दौरान  नियामत
 श्रंखलाबद  प्रबन्धों  के  परिणामस्वरूप,  (लगभग,  1947,
 भ्रधिकारी  उच्चत्तर  प्रेडों  में  पदोन्नत  किये  गये  शौर  े
 सामान्य  नियमों  के  ्रधीन  उपयुक्त  बेतनमानों  में
 लगा  दिये  गये.  t  चंकि  ऐसा  हड़ताल  के  कारण
 नहीं  किया  गया  था,  इसलिए  हडताल  के  पूर्व
 की  स्थिति  को  बहाल  करने  का  प्रश्न  ही  नहीं
 सता 1

 rmission  letters  issued  to  Drag
 Cais  without  Seal  of  the  Ministry

 479  SHRI  UGRASEN  :  Wili  the
 Minister  of  PETROLEUM,  CHEMICALS
 AND  FERTI  LIZERS  be  pleased  to  state:

 ta)  whether  at  is  a  fact  that  Industrial
 licences,  theie  clarifications  and  other
 letters  isstted  under  I  (D  &  R)  Act  possess
 the  seal  of  the  issuing  Ministry;

 (b)  whether  it  is  a  fact  that  Permission
 Letters  which  were  granted  to  drug  manu-
 facturing  units  don’t  possess  any  seal  and
 were.  issued  by  officers  in  excess  of  their
 powers,  violating  provisions  of  |  (D  &  R)
 ‘Act.  and  rules  made  thercunder:  give
 details  of  officers  involved  in  the  issue
 of  Permission  letters;  details  of  permission
 letters  issued  product  wise,  whether  before
 iqsuing  each  and  every.  such  Permission
 Letter,  application  for  industrial  licence
 was  received  or  not;  and

 fe)  how  many  applications  of  Indian
 firms  for  such  formulations  were  rejected
 He  the  same  time:  details  of  such  applica-
 tions  and  reasons  for  rejection  ?

 HF.  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  N

 AND
 ए  FERTI-

 NIZERS  (SHRI  #H  ~~  BAHUGUNA)  :
 (a)  All  Industrial  Licences  issued  under
 te  Industries.  (Development  &  Regula-

 tan)  ‘Act  or  any  amendments  made  to  the
 Industrial  Licence  under  this  Act  bear  the
 Seal  of  the  Ministry  of  Industry.
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 (०)  Consequent  on  the  coming  into  force
 of  the  Tr  (D  &  R)  Actin  i95:,  fin  which
 were  in  existence  before  the  Act  came  into
 force  were  entitled  to  Registration  under
 the  Act  for  their  existing  range  of  produce tion  as  well  as  such  items  where  the  parties had  taken  effective  steps  to  manufacture
 them,

 Various  Companies  approached  the  Govt.
 from  time  to  time  subsequently,  secking
 authorisation  for  the  manufacture  of  articles
 which  could  be  produced  Ly  them  without
 adding  to  their  existing  plant  and  machi-
 nery,  The  Licensing  Committer  at
 their  mecting  held  op  Bgs rte  १55  examined
 thisissurin  the  context  of  the  im

 ep
 ns

 of  the  term  “new  article"  and  held  that
 a  broad  view  cf  the  definiticn  of  “new
 article’?  was  reasonable  and  should  be
 taken)  =  The  Committee  felt  that,  where
 no  new  Trade  Mark  or  new  Patent  was
 involved  and  the  product  was  cevered
 within  the  ambit  of  the  same  inem  in
 Schedule  F  of  the  TD  &  Ri  Act.  i95-  fer
 which  the  concerned  company  held  a  Re-
 gistration/  Industrial  approvals,  then  such
 product  would  not  be  a  “new  article”
 and  there  should  be  no  objection  to  the
 Company  manufacturing  it.

 Based  on  this  decision,  and  with  a  view
 to  enabling  Companies  already  holding
 val'a  authorisation  te  fully  utilise  the  exe
 ing  machinery,  without  adding  to  cither
 royalty  burden  or  plant  and  machinery  or
 secking  any  additional  conecssions  for
 import  of  raw  materialin  relaxation  of  the
 general  ‘mport  policy,  Permission  Letters
 were  jssucd  to  such  Companies.

 Generally,  these  letters  were  issued  with-
 out  any  seal  of  the  issuing  Ministry  because
 thev  were  in  the  nature  of  a  clarification  as
 to  the  meaning  of  ‘new  article”  and  ela-
 borated  the  authorisations  for  manufac-
 ture  available  to  the  party,  namely,  Regis-
 tration  Certificates  and  Licence,  thereby
 explaining  to  them  that  they  were  authorised
 to  manufacture  these  additional  items
 without  a  separate  licence,  frerided  the
 following  4  main  conditions  were  satisfied

 (i)  No  additional  plant  and  machi-
 nery  will  he  required  for  the  purpose;

 (ii)  No  royalty  will  be  payable;

 (iii)  The  produets  would  be  marketed
 under  trade  marks  already  in  use  and  no
 new  patent  wasinvolved.

 (iv)  No  special  concession  in  regard
 to  the  import  of  basic  raw  materials  and
 ingredients  would  be  made  in  relaxadien
 of  the  general  Import  Policy  in  forer’
 from  time  to  time,

 Details  of  Permission  Letters  are  fur-
 nished  in  Annexure  TT  of  Chapter  दि  of  the
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 Hathi  Committee  Report,  which  has
 already  been  laid  on  the  Table  of  the
 Howse.

 (ce)  Since  the  Permission  Letters  were
 issued  in  the  fifties,  it  is  not  possible  to
 state  if  Indian  Companies  had  heen  re-
 fused  the  manufacture  of  any  such  item
 covered  by  Permission  Letters  issued  to
 Foreign  Companies.
 Redaction  in  cost  of  production  of

 Fertilizers

 4  gt.  DR.  SAROJINI  MAHISHI:
 Will  the  Minister  of  PETROLEUM, CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  in  view  of  the  fact  that  more  than
 Rs.  50  crores  are  given  by  way  of  subsidies
 to  indigenous  phosphatic  fertilizers,  what
 concrete  steps  are  being  taken  by  Go-
 vernment  to  reduce  the  cost  of  production of  these  fertilizers;  and

 (bj)  what  is  the  total  quantity  of  phos.
 phatic  fertilizers  imported  in’  the  past three  vears  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRE  का.  ह) लि  BAHUGUNA);
 (a}  About  60  to  70  per  cent  of  the  cost
 of  production  of  phosphatic  fertilizers
 is  accounted  for  by  the  cost  of  basic  inputs like  imported  phosphatic  acid,  rock-
 phosphate,  bulk  of  which  is  imported, and  potash  and  sulphur,  both  of  which
 ate  also  imported.  As  the  inputs  are
 mainly  imported.  we  have  little  control
 over  their  cost.  However,  it  has  been  the
 constant  endeavour  of  Government  to
 reduce  the  cost  of  production  and  make
 fertilizers  available  to  the  farmers  at
 reasonable  prices.  With  this  in  view, measures  such  as  reduction  in  import
 duty  on  phosphoric  acid,  reduction  in
 excise  =  duty)  on  super-phosphate  and
 reduction  in  the  price  of  imported  potash were  taken  in  the  past  in  order  to  reduce
 the  cast  of  production  and  thereby,  he  price to  the  farmers.  Since,  however,  these
 measures  were  not  adequate  to  bring  about
 significant  reduction  in  the  prices  of  phos-
 phatic  fertilizers,  the  scheme  of  price
 Support  was  introduced  with  a  view  to
 bringing  down  the  prices.

 tb)  The  quantity  of  imports  of  phos-
 phatic  fertilizers  in  terms  of  nutrient  is
 furnished  below:—

 uantity oe  lakh
 Year

 e
 nnes  of
 205

 1975-76  357
 1976-7  मु  मु  0-23
 1977-7,  r-64

 Lay  off  in  M/s.  Dharanghdra  Chemical
 Works  and  M/s.  Plastics  Resins
 Lisni a  bh  ed,  Sah h  Pp  am  Aru  eri

 and  Tirunelveli

 4792.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be  pleased ६0  state:

 {a)  whether  it  is  a  fact  that  there  was
 lay  off  in  Messrs  Dharonghdra  Chemicals
 Works,  Sahupuram  and  Messrs  Plastics
 Resins  Limited,  Sahupuram,  Arumuganeri Tirenelyeli  District  Tamilnadu  State
 during  the  current  year  as  well  as  last  year;

 (b)  if  so,  what  is  the  reason  therefor;
 (ec)  whether  Government  are  aware  that

 a  number  of  small  scale  industries  depen-
 ding  upon  the  raw  material  Resins,  will
 be  affected  if  Mis.  Plastics  Resins  were
 to  stop  production;  and

 (d\  if  so,  whether  the  Government
 would  take  over  the  management  of  this
 Gnit  in  the  interest  of  the  small  scale
 industries.  or  whether  the  alternative
 entrust  the  management  with  its  sister
 Unit  vie.,  Dharanghdra  Chemical  Works
 Lid..  Sahupuram  for  its  management?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  5.  BAHUGUNA)  (a)
 and  (bt.  There  was  no  lay  off  in  M/s.
 Dharanghdra  Chemicals  Works  during the  current  vear  or  during  the  last  year.
 M/s.  Plastic  Resins  and  Chemicals  Limited
 was  closed  from  ttth  November  to  24th
 November,  '77  and  during  this  period  the
 workers  were  laid  off.  The  factory  again closed  down  on  5th  February,  78  due  to
 uneconomic  operations  and  the  lay  off
 of  the  workers  continues  since  then.

 (c)  and  (d)  The  problems  of  this
 Company  were  discussed  in  an_  inter-
 Ministcrial  Meeting  and  the  matter  is
 under  examination,

 In  the  meantime,  import  of  PVC  resins
 is  being  allowed  to  mcet  the  gap  between
 the  demand  and  the  indigenous  availability.
 Sele  of  Non-Canalised  bulk  drugs  to-

 IDPL  on  high-sea  basis

 4793.  SHRI.  RAMJILAL  SUMAN:
 will  the  Minister  of  PETROLEUM,.
 CHEMICALS  AND  _  FERTILIZERS
 be  pleased  to  state:

 (a)  details  of  non-canalised  bulk  drugs sold  to  IDPL  on  high-sea  basis  during the  last  three  years,  year-wise;
 (b)  under  what  authority  were  these

 high-sea  sales  were  also  effected  in  favour
 of  any  other  authority;  if  so,  details.
 thereof;  if  not,  why;  and
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 (८)  whether  for  allowing  high-sea  sales
 and  making  delivery  of  nou-canalised
 bulk  drugs  it  was  ascertained  that  IDPL
 hold  necessary  in  lependent  licence  for
 manufacture  of  formulations  covered;  if
 not,  under  what  authority  were  non-
 canalised  items  released  to  IDPL  on  high- sea  basis?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Details
 of  non-canalised  bulk  drugs  sold  by  CPC
 to  IDPL  on  high  sea  sales  basis  during  the
 last  three  years  are  indicated  below:

 AUGUST  29,  978

 1975-75  =  1976-77,  1977-78,

 Vitamin  A  7975  MMU
 Procaine

 Penicillin  =  §3000BU  1000,  BU
 (By  air)

 (b)  The  import  of  Vit.  A  which  was  a
 banned  item  for  import  during  1976-77,
 was  authorised  at  the  instance  of  Ministry of  Health  and  Family  Welfare  in  favour
 of  IDPL  to  meet  a  specific  requirement in  respect  of  the  Family  Planning  Pro-
 gramme.  This  import  was  necessitated
 due  to  shortage  of  this  drug  it  the  indi-
 genous  market  and  it  was  an  ad  hoc
 arrangement,

 As  regards  Procaine  Penicillin  the  ma-
 terial  was  imported  by  CPC  to  meet
 IDPL's  requirements  for  an  export  order
 ‘from  Afghanistan  and  the  import  was
 authorised  against  an  advance  licence
 issued  in  favour  of  IDPL  by  the  Office
 of  CCI&E.

 In  the  case  of  canalised  raw  materials,
 IDPL  share  with  CPC  the  responsibility for  distribution  of  such  raw  =  materials
 and  in  this  capacity  take  delivery  of  ma-
 terials  on  high  sea  sales  basis  from  the
 latter.  On  the  same  analogy,  in  the
 instant  cases  also,  the  material  was  trans-
 ferred  on  high  sea  sales  basis  by  the  CPC*

 If  the  reference  in  the  words  ‘any  other
 ‘authority’  is  to  an  ‘Actual  User’,  the  Mi-
 nistry  has  no  knowledge  whether  any
 other  actual  user  made  a  sim  |  request
 to  CPC  for  supply  of  non-canalised  traw
 materials  on  high  sea  sales  basis.

 (८)  No,  Sir.  The  basis  on  which  non-
 canalised  items  were  released  to  IDPH.
 ‘on  high  sea  sales  basis,  has  been  ex.
 plained  in  (b)  above.
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 Cost  price  of  urea

 4794.  SHRI  5.  ४.  KRISHNAN:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state;

 {a)  what  is  the  present  units  cost  price of  urea  produced  in  the  country;  and

 (b)  what  is  the  present  unit  cost:  price of  urea  which  is  being  imported  from
 aborad  and  the  reasons  for  the  difference
 in  costs  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  —  FERTILI-
 ZERS  (SHRI  H.  ह,  BAHUGUNA).
 (a)  and  (b).  ‘The  cost  of  production  of  urea
 in  the  country  varies  from  plant  to  plant
 depending  upon  such  factors  as  the  capital cost,  ferdstock  usec,  vintage.  process
 adopted,  location,  cost’  of  utilities  ete.
 The  price  of  imported  urea  does  not
 depend  on  its  cost  of  production  in’  the
 exporting  countries  but  on  the  interna
 tional  market  forces.  Data  in  respect  of
 the  cost  of  production  of  urea  itl  other
 countries  is  not  available  in  a  form  that
 makes  comparison  with  the  cost  of  pro- duction  of  indigenous  urea  possible.

 Money  collected  by  Ms.  Bharat  Pp)
 Led.  from  Cement  Stockists

 4795.  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW.  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  a  huge
 amount  have  been  collected  by  Mis.
 Bharat  (P)  Ltd.  from  the  Cement  Stockists
 in  the  form  of  advances  security  loans,
 etc.  and  misappropriated;  and

 (b)  ifso,  what  action  has  been  taken  by
 Government  against  the  Ex-Exective
 Directors  of  the  Company?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)  and
 (b).  Presumably  the  question  refers  to
 M/s.  Bharat  Overseas  Private  Limited
 This  company  was  acting  as  sole  selling
 agents  of  M/s.  Jaipur  Udyog  Limited.
 and  had  taken.  large  sums  of
 moncy  from  cement  dealers.  The  precise
 Position  in  this  regard  is  not  known,  since
 the  company  has  not  filed  any  balance
 sheet  after  March  3!,  19746

 Due  to  complaints  reecived  about  non-

 sup)
 ply  of  cement  and/or  nonerefund  of  the

 advances,  action  is  being  taken  to  conduct
 an  inspection  of  the  books  of  accounts
 ete.,  of  the  company  under  section  209A of  the  Companies  Act.  1956  to  get  a  clear
 idea  of  the  irregularities  committed,  if
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 any,  and  to  take  such  action  as  may  be
 called  for.

 re  बड़े  ध्ौद्योगिक  गहों  के  परिसमापत्र  का
 समाचार

 4796.  और!  जगदोश  साव  माथुर  :  क्या
 विधि,  न्याय  ह... 4  कम्पनी  कार्य  मंत्री  यह  बताने  कौ
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  8  जून,  के
 “दि  इण्डियन  एक्सप्रेस  में  “गवर्नेमेंट  भार  डिटरमिष्ड

 44002
 20  बिग  हाउसिज”  शीर्षक  से  प्रका-

 समाचार  की  शोर  दिलाया  गया  है;  और

 खि)  यदि  हां,  तो  इस  बारे  में  श्रव  तक  क्‍या
 कार्यवाही  की  गई  है  ?

 विधि,  न्चाय  और  कम्पनी  कार्य  मंत्रो  (भो  शांति
 झूषण)  :  (क)  हां,  श्रीमानजी  t

 (ख)  22  दिसम्बर,  977  को  संसद्‌  में  रखे
 गये  झ्लौद्योगिक  नीति  विवरण  में  सरकार  ने  बड़े  गुहों  के
 सम्बन्ध  में  प्रपनी  पहुंच  की  स्पष्ट  घोषणा  की  है  t
 इस  नीति  को,  लाइसेंस  नीति  की  सीमा  शौर  एकाधि-
 कार  एवं  निर्बेन्धनकारी  व्यापार  प्रथा  प्रधिनियम  का
 बढ़ता  से  लागू  करने  के  रूप  में  क्रियान्वित  किया
 जा  रहा  है  ।  सरकार  ने  काछों  क॑  हाथों  में  प्राथिक
 शक्ति  संकेन्द्रण  पर  विस्मीर्ण  एवं  क्लिप्ट  प्रश्न  पर
 झागे  विचार  किया  है  प्रौर  धस  प्रकार  के  संकेन्द्रण
 को  प्रभावी  रूप  से  समाप्त  करने  के  प्रस्तावों  की
 झभी  परीक्षा  कीजा  रही  है।

 Drug  to  control  Tuberculosis

 4797+  SHRI  AMRSINH  V.
 RATHAWA:
 SHRI  SUKHENDRA  SINGH:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Central  Salt  and  Marine
 Chemicals  Research  Institute,  Bha-
 vnagar  has  achieved  a  break-through  in
 Preparing  a  drug  from  a  seaweed  to
 control  tuberculosis;

 (b)  ifso,  the  progressive  results  achieved
 so  far  in  this  direction;  and

 (c)  the  time  by  which  the  drug  is  likely
 to  be  put  in  commercial  production  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  to  (c),  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.  ,

 go

 झ्रापुर्वे दिक  झौषधि  कारणानों  की  स्थापना

 4798.  श्री  लक्ष्योमारायण  मायक  :  क्या
 मे,  रसायन  शर  उर्थधरक  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  ;

 (क)  देश  में  राज्यवार  उन  स्थानों  का  ब्यौरा
 क्या  हैं  जहां  सरकारी  आयुर्वेदिक  श्रौषधि  कारबानें

 ,

 ि
 (@)  प्रायुवेदिक  श्रौषधि  क॑  उपयोग  को  बढ़ाया देने  की  दृष्टि.  में  वर्तमान  जनता  पार्टी  सरकार  ने

 सत्ता  सम्भालने  के  बाद  झब  तक  कितने  नये  पग्रायुवेदिक
 श्रौषधि  कारखाने  स्थापित  किये  हैं  भौर  उन  स्थानों  के

 1"
 क्या  हैं  जहां  ऐसे  कारखाने  स्थापित  किये  गये  हैं;

 ि
 (7)  क्या  सरकार  का  विचार  भध्य  प्रदेश  में

 ऐसे  कारखाने  की  स्थापना  करने  की  है  जहां  भ्रभरर+
 कष्टक  शर  जंगली  जड़ी  बटियां  बहुतायत से  उपलब्ध  हैं?

 पेड्रोलियण  तथा  रसायन  शौर  उर्वरक  मंत्रो  (को
 हेमबती  नम्दन  बहुगुणा).  (क)  से  (ग):  स्वास्थ्य
 ौर  परिवार  कल्याण  मंत्रालय  ने  बताया  है  कि
 अ्रपेक्षित  सूचना  उसके  द्वारा  एकत्न  की  जा  रही  है  भौर
 सभा  पटल  पर  प्रस्तुत  की  जायेंगी ।

 Request  for  shifting  of  Mathura
 Refinery

 4799.  SHRI  D.  D.  DESAI  :  Will  the
 Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  whether  twelve  eminent  _  perso- nalities  of  the  country  have  written  to
 him  requesting  him  to  intervene  and_  shift
 the  site  of  Mathura  Refinery  to  a  less  risky site  to  save  Taj  Mahal  and  Agra  city  from
 pollution;  and

 (b)  if  so,  what  action  he  proposes  to
 take  in  the  matter?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  No,  Sir,

 (b)  Does  not  arise.

 Appointment  of  Managing  Director.
 of  Jeypore  Sugar  Company  Orissa

 4800.  SHRI  M.R.  LAKSHMI  NAR-
 AYANAN  :  Will  the  Minister  of  LAW,
 {UST

 AND  COMPANY  AFFAIRS
 pleased  to  refer  to  the  answer  given  to

 Starred  Question  No.  707  on  8th  May,
 ¥978  regarding  Jeypore  Sugar  Co.  Ltd.
 and  state  :

 (a)  whether  the  Jey
 ypore  Sugar  Compan: Orissa  ,  has  now  made  an  application  for
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 apa-oval  of  Mrs,  Raj-shwari  Ramakrish-
 as  Managing  Director  if  so,  whether

 Governm:nt  propose  that  she  will  not  be
 given  approval  ;

 (b)  whether  it  is  true  that  the  Manage-
 ment  ufJeypoce  Sugar  Company  consist-
 ing  of  one  family  also  is  in  the  manage
 mont  of  K.C.P.  Ltd,  Madras  |  if'se,  waat
 are  the  family  members  ;  and

 (०)  whether  itis  a  face  that  repreeenta-
 tions  were  made  by  shareholders  of  K.C.P.
 Limited  more  than  a  vear  age  for  appoint-
 ing  Government  Directors:  Uso.  what
 actions  has  been  taken  so  dur  on  these
 representations  ?

 THE  MINISTER  OF  LAW.  JL
 AND  COMPANY  AFFAERS  :  SHRI
 SHANTI  BHUSHAN.  Yes.  Sire
 The  proposal  of  the  company  for  the  re-
 appointment  of  Shrimati  RAJESHWARI
 RAMAKRISHNAN  as  the  Managing
 Director  of  the  company  for  a  periad  of
 five  vears  with  effec  ttromj-q-4977  on  her
 existing  oo  remuneration  has  since  been
 received,  and  is  under  consideration.

 STICE

 (b)  The  following  five  directors  of  the
 Jeypore  Sugar  Company  Limited  are  also
 the  directors  of  ४,  K.C.P.  Lid.

 G)  SbriV.L.  Dutt  (Managing  Director)
 (ii)  Mrs.  V.R.  Dhurgamhal
 (iii)  Shri  M.A,  Krishnamachari
 (iv)  Shri  R.  Prabhu
 (v)  Shri  P.R.  Ramakrishnan

 (c)  A  representation  from  Shri  K.
 Rajendra  Chowdhary,  Advocate  has  heen
 received  on  behalf  of  some  shareholders
 of  the  company  for  the  appointment  of
 sovernment  Directors  on  the  Board  of

 M/s.  K.C.P.  Ltd.  The  same  is  under
 -consideration  of  the  Government.

 Selection  of  Station  Masters

 yor,  SHRI  RAM  PRAKASH  TRI-
 PATHI  :
 SHRI  DAYA  RAM  SHAKYA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  All  India
 Station  Masters  Association.  Delhi  Division
 boycotted  selection  of  Station  Masters
 Grade  रब,  453-700,  on  rith  June,  1978, and  :Gth  July,  कफी  ;

 fb)  whether  the  boveott  was  due  to
 serious  allegations  of  anomalies  and
 favouritism  in  the  oral  test  which  have  been
 totally  i  toby  the  adm‘nistration  of
 Delhi  De...
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 (०)  whether  the  same  procedure  of  select-
 tion  in  Grade  Rs,

 $5577
 oo  for  S,  Ms.  and

 A.SMs  is  heldin  All  Railways,  if  not,  the
 reason  thereof  ;  and

 (d)  what  action  the  Railway  adminis-
 tration  took  for  the  favouritism  given  to
 juniormost  persons  under  the  cover  of
 emergency  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN  ):  (७)  Yes.

 (७)  No,
 (ee  Yes;  the  post  of  ASMs/SMs  in  grade

 Rs.  458-700  २४७)  are  selection  posts  on  all
 Indian  Railways.

 (d}  Does  not  arise.

 शाहदरा-सहारनपुर  लाइट  रेलवे
 4४02.  श्री  कंलाश  प्रकाश  :  कया  रेल  मंत्री  यह

 बताने  की  कृपा  करेगे  कि  :

 (क)  शाहदरा-सह्वार्नपुर  लाइट  रेलवे  के
 स्थान  पर  बड़ी  रेल  लाइन  बनान  की  योजना  कब
 तक  परी  हो  जायेगी;

 (3)  इसके  निर्माण  के  लिये  सप्रा  बाचिक  लक्ष्य
 निर्धारित  किये  गये  हैं,  और

 (ग)  क्‍या  इस  तथ्य  को  ध्यान  में  रखते  हुए
 कि  इस  समय  रेल  यात्रा  की  वो  सुविधायें  उपलब्ध  नहीं
 हैं  जो  पटले  उपलब्ध  थी,  निर्माण  कार्य  में  लेजी  लाने  के
 लिये  कोई  योजना  बनाई  गई;  है  ?

 रेल  मंत्रालय  से  राज्य  मंत्री  (श्री  शिथ  नारायण):
 (क)  से  (ग).  शाहदरा-सहारनपर  बड़ी  लाइन  को

 पूरा  करने  के  काम  को  पहले  ही  उच्च  प्राथमिकता
 गयी  है  t  शाहदरा  से  बागपत  रोड  तक  का  खंड

 यातायात  के  लिए  खोला  भी  जा  चुका  है  t  बागपत
 रोड  से  शामली  तक  के  झगले  चरण  को  चालू  वर्ष
 में  और  सम्पूर्ण  परियोजना  को  मार,  980,  तक
 पूरा  करने  का  लक्ष्य  निर्धारित  किया  गया  है  ।
 अध्य  प्रदेश  में  प्रौधध  तथा  रसायन  संयंत्र  को  स्थापना

 4803.  श्रो  सुकना  सिह :  क्‍या  पेड्रोलियस,
 रसायन  और  उर्वरक  मंत्री  यह  बताने  की  कृपा  क  रेंगे

 (क)  क्‍या  सरकार  का  विचार  निकट  भविष्य
 में  मध्य  प्रदेश  में  सरकारी  क्षेत्र  में  श्रौषध  तथा  रसायन
 संयंत्र  स्थापित  करने  का  है  ;  शौर

 (ख)  यदिहां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है?

 पेट्रोलियम  तथा  रसायन  धौर  उर्वरक  मंत्रो
 % हेमबतो  मम्दम  बहुगुणा):  (क)  शौर  (ख)  मध्य

 में  एक  संयुक्त  क्षेत्रीय  फार्मूलेशन  एकक  स्थापित कर
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 के  लिये  इंडियन  ड्रग्स  एण्ड  फार्मास्यूटिकल्स  लि०
 एक  सरकारी  उपक्रम  तकनीकी  भाथिक  संयाब्यता
 रिपोर्ट  तैयार  कर  रहे  हैं।

 निम्नलिखित  मदों  का  निर्माण  करने  के  लिए
 मध्य  प्रदेश  के  झाबुझा  जिले  में  मेघानगर  नामक
 स्थान  पर  एक  नया  एकक  स्थापित  करने  के  लिये
 मैसर्स  एम  पी  एग्रो  मोरारजी  फर्टिलाइजर्स  लि०

 हे
 मार्च,  978  में  एक  आणय  पत्र  जारी  किया  गया

 |

 (i)  सल्फूयरिक  एसिड  1,40,000  टन  प्रतिवर्ष

 (ii)  फास्फोरिक  एसिड  50,000  टन  प्रतिवर्ष

 (iil)  मोनों  एमोनियम  फास्फेट  73,600  टन  प्रतिवर्ष
 इस  प्रायोजना  को  एस०  पी०  एग्रों  इन्डस्ट्रीज  डवलपमेंट
 ऊरपोरेणन  द्वारा  मैसर्स  धर्मसी  मोरारजी  केमीकल्स
 कम्पनी  के  सहयोग  से  संग्रकत  क्षेत्र  में  स्थापित
 किया  जा रहा.  है  ।

 निम्न  श्रेणी  लिपिकों  को  वरि6व्ठता-सूचो

 4804.  श्री  शाजेन्ह  कुमार  शर्मा  :  क्‍या  रेल  शंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  बोई  के  सहायकों
 और  उच्च  श्रेणी  लिपिकों  की  बरिप्ठता  सूच्ियां  तैयार
 की  गई  है;

 (3)  रेलवे  बोई  के  निम्न  थेणी  लिपिकों  की
 वरिष्ठता  सूची  पिछली  बार  किस  वर्ष  तैयार  को
 गई  थी  ;

 ,.  (ग)  यदि  नही,  तो  निम्न  श्रेणी  लिपिकों  की
 वरिष्ठता-सूची  ब  तक  तैयार  न  किये  जानें  के  क्या
 कारण  है;  और

 (घ)  यह  सूची  कब  तक  तैयार  होने  की
 सम्भावना  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव  नारायण)  :
 (क)  जी  हां

 (@)  978

 (ग)  शौर  (घ).  प्रश्न  नहीं  उठता  ।

 Inclusion  of  Representatives  of  RPF
 in  Staff  Council

 1805.  SHRI  DAYA  RAM_  SHAK-
 YA:  Will  the  Minister  of  RAILWAYS  be

 ppicased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3270n  25th  July,  1978
 tegarding  All  India  RPF  Association  and
 ftate  :

 (a)  whether  representatives  of  the  All
 India  R.P.F,  Association  willalso  be  includ-
 ¢din  the  Staff  Council  (Karamchari  Pari-
 thad)  and  ifso,  the  number  thereof;  and
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 (०)  the  justification  for  including  a
 representative  and  C,S.O,  of  the  Zonal
 Railway  Protection  Force  Association  in  the
 Staff  Council  when  the  Zonal  Railway Protection  Force  Association  is  recognised  ?

 THE  MINISTER  OF  STATE  कहर  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  The  presence  of  Chief  Security  Officer
 on  Staff  Counci]  is)  considered  necess-
 ary  on  account  of  the  following  :—

 (:)  Chief  Security  Officer  is  the  head  of
 the  Force  on  the  Zunal  Railway  as  such  is
 conversant  with  the  various  problems  of
 the  Force,  (ay  Zonal  Railways’  Associa-
 tions  do  not  representthe  entire  Foree  and
 assuch  the  CSO's  presence  will  take  care  of
 the  imterest  of  the  other  staff  who  are  not
 members  of  the  Association.  (3)  The
 attendance  of  CSO  will  help  ultimately  to
 accelerate  the  follow-up  on  decisions
 taken  which  isin  the  ultimate  interes
 the  Railway  Protection  Foree.

 यसुना-पार  श्रेत्  क ेनिवासियों  के  लिए  परिवहन  सुविधाशों
 में  सुधार  की  योजना

 AS OG.  श्री  फूल  चन्द  वर्मा  :  क्‍या  रेल  मंत्री  यह
 बताने  की  कृपा  के  रंगे  कि

 (क)  क्‍या  यमुनापार  क्षेत्र  के  लाखों  निवासियों  के
 लिए  परिवष्टन  जन  गुबिधायों  में  सुधार  की  उन  के
 मंत्रालय  को  कोई  योजना  है;  और

 ख)  क्या  याताग्रात  को  भीड़  और  कठिनाइयों
 को  देखते  हुए  सरकार  हापुड़  -शटल  गाड़ी  को  नई  दिल्‍ली
 की  ओर  मोड़ने  का  प्रयास  करेगी  ?

 रेल  मंबालय  में  राज्प  संत्रो  (श्रो  शिव  नारायण):
 (क)  नयी  दिल्‍ली  दिल्ली  भौर  गाजियाबाद के  बीच
 यात्रा  करने  के  लिए  बहुत  सी  गाड़ियां  उपलब्ध  हैं।  साग-
 वर्ती  लाइन  क्षमता  पर  श्रत्यधिक  दबाव  होने  तथा  दिल्लो/
 नयी  दिल्‍ली  में  अ्रपर्याप्त  टमिनल  सुविधाझों  के  कारण
 कोई  प्रतिरिक्त  गाड़ी  चलाना  परिचालनिक  ,दृष्टि  से
 व्यावहारिक  नहीं  है  t

 (a)  ॥  एन०  एच०  के०  शटन  गाड़ी  दिल्ली
 शाहदरा,  दिल्‍ली  तथा  नयी  दिल्‍ली  के  रास्ते  खुर्जा
 हापुड़  प्रौर  हजरत  निजामूदाँन  लि  पहल  स  ही
 चल  रही  है  भर  इस  गाड़ी  का  मार्ग  बदलकर,  दिल्ली
 झादि  का  परिहार  करते  हुए,  नये  यमुना  पुल,  तिलक
 ब्रिज  के  रास्ते  चलाये  जाने  को  इस  गाड़ी  के  वर्तमान
 उपयोगकर्ता  पसन्द  नहीं  करेंगे  ।

 Broad  Gauge  Line  from  Guntakal  to
 Hospet

 4807.  SHRIP.  R  AJAGOPAL  NAI  NU:
 Will  the  Minister  of  RAILWAY®  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  the  broad
 gauge  linc  from  Guntakal  to  Hespet  isin
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 Gunrakal  Division  and  metre  gauge  track fram  Guntakal  to  Hoapet  isin  Hubli  Divi-
 sion  ;

 (b)  whether  it  is  a  fact  that  there  are
 adniinistrative  difficulties  and  waste  of
 man-power  in  regard  (०  inspection  of  track
 and  other  assets  ;  and

 (०)  in  view  of  the  above  facts  whether
 Government  are  willing  to  transfer_the metre  gauge  line  alo  to  Guntakal  Divi-
 sion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  Yes.  The  Broad
 Gauge  line  from  Guntakal  to  Hospet  falls in  Guntakal  Division  and  the  metre  gauge line  from  Guntakal

 |
 2

 tng
 2  to  Hospet an  Hubli  Division  of  South  Central  Rail-

 way,

 (b)  and  (८),  Nospecific  administrative Or  operational  difficulties  and  waste  uf  man- Power  in  regard  to  the  inspection  of  track an-lother  assets  have  su  far  come  to  light, arising  out  of  the  existing  arrangement. As  such  the  question  of  tran  fer  of  the  sect ion  from  Hubli  te  Guntakal  Dos  isan  js not  under  consideration  of  this  Ministry,
 Transfer  of  Name  in  respect  of  L.P.G. Connection  of  Indian  Oil

 4808.  SHRIR.L.P.  VERMA:  Will the  Minister  of  PETROLEUM,  CHEMI- GALS  AND  FERTILIZERS  be  pleased to  state  :
 (a)  whether  it  is  a  fact  that  L.P.G,  con- nections  of  Indian  Oil  cannot  be  transfer- ed  from  the  name  of  a  dependent  father  or ‘bis  son  ;  and  if  so,  the  reasona  therefor;

 (b)  whether  Government  have  received such  requests  for  transfer  and  if  90,  the
 tein

 taken  by  Government  in  this  be- ait  4
 fe)  whether  Government  will  consider transfer  of  gas  connections  from  dependent parents  oveg  bo  years  of  age  >  and
 (d)  what  is  the  procedure  for  transfer Of  &  gas  connection  to  the  next  of  kins  in case  of  death  of  parents?
 THE  MINISTER  OF  PETROLEUM, AND  CHEMICALS  AND  FERTILIZ-~ ERS  (SHRI  H.N.  BAHUGUNA)  :  (a) to  (d).  As  per  present  practice,  normally gas  connections  are  non-transferrabie.  The Indian  Oii  Corporation  has  no  अतफटिशा,  of

 transferring  a  gas  connection  from  one  name to__another,  However,  in  exceptional citcumstances  involving  death
 ier

 as and  when  a  connection  has  to  be  ty: edt  at  the  request  of a  close  blood  relation, at  the
 big

 tation’s  instance,  TOC's distributor  first  prepares  #  Termination

 AUGUST  28,  978  Written  Answers  96

 Voucher  in  the  name  of  orginal  su  trcriter and  then  issues  a  new  gas  connection  in
 lieu  of  the  said  Termination  Voucher
 (with  a  changed  name),  In  such  cases,
 security  depenit  for  the  gas  cylinder  and
 Pressure  regulator  is  collected  at  the  pre-
 vailing  rates,

 During  the  petiod  from  2-:-58  to  - क
 re

 no  such  request  was  received  in  this
 inistry.

 war  में  काल,  रेलबाड़ी
 4609.  यी  इल्वर  चोधरों  :  कया  रेज  बंगी

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मंबालय  को  पता है  कि  तवा  (बिहार) में  लोकल  रेल  गाड़ी  में  बहुत  झचिक  भीड़  रहती  हैं  ;

 (हा)  क्ष्यर  सरकार  को  वहा  के  होगी  में  इसा,
 बारे  से  शिकायले  मिली  है  ;

 (ग)  क्या  सरकार  का  विचार  दिल्ली  कहावडा का  समय  बरतने  ौर  उसका  बर्ग:  सथा  से  होकर
 अलाते  का  है  ;  झौर

 (3)  क्‍या  सरकार  का  विचार  झामनसोन
 जाने  बाली  विली  ुक्मप्रैम  का  मार्म  भया  से  होकर करने  का  है  *

 रेल  लंद्रालय  में  राज्य  ह;  (जो  शिव  नारायण) :
 (%क)  प्रटशा-गया  गाण्ड  पर  जयते  बाली  बारी ,

 गाड़ियों  में  कछ  भीड़  -भाड़  देखी  नयी  है

 (शव)  मीहा;

 (गे)  और  (घ).  जी.  नहीं  |

 Aeremagnetic  Survey  of  Mabanendi

 Bi,  SHRI
 ॥  Prange

 IANA,  roo}. any  :  Willthe  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZ- ERS  be  pleased  to  state  :

 so}
 whether  the  Acromagnetic  Surves of  Mahanandi  Rasin  has  been  completed; and

 (b)  if  se,  the  results  thereof?
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  FERTILIZ-
 a  Pile

 H.N.  BAHUGUNA)  :  (a)
 »  Sir.

 b)  The  results  will  be  known  after  the
 as  is  analysed  by  the  National  Grophy- sical  Resrarch  Institute  «  {India  at  thet

 laboestory  and  research  ¢:rtre at  Hydere-
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 भालगाड़ियों  द्वारा  ले  जाये  गये  ढोरों  की  संख्या

 48ll.  श्री  चन्द्रशेखवर  सिह :  क्‍या  रेल  मंत्री  यह्‌
 बतान  की  कपा  क  रेंगे  कि  :

 (क)
 ल

 एक  वर्ष  के  दौरान  माल  गाड़ियों  द्वारा
 कितने  ढोरों  को  एक  स्थान  से  दूसरे  स्थानतक
 ले  जायागया  और  उनसे  कितनी  आय  हुई  ;

 (ख)  क्‍या  उन  को  ऐसी  कोई  शिकायतें  प्राप्त
 हुई  हैं  कि  सम्बन्धित  अ्रधिकारी  इन  ढोरों  को  ले  जाने  के
 लिए  50  रुपए  प्रति  वैगन  के  हिसाब  से  श्रतिरिकत  धन-
 रशशि  ले  रहे  हैं;  और

 (ग)  यदि  हां,  तो  इस  संबंध  में  सरकार  ने
 क्‍या  कार्यवाही  की  है  ?

 ह, रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव  नारायण):
 (8)  रेल  द्वारा  ढोये  गये  मवेशियों  की  संख्या  के
 ह आंकड़े  नहीं  रखे  जाते  हैं  ।  लेकिन,  वर्ष  i977-78

 क्रेदौरान  भारतीय  रेलों  की  बड़ी  लाइन,  मीटर  लाइन
 _  और  छोटी  लाइन  के  स्टेशनों  से  चौपहियों  के  हिसाब  से

 98,848  माल  डिब्बों  में  मवेशी  लादे  गये  थे  ।  यद्यपि
 जेबों  को  श्रंतिम  रूप  दिया  जाना  है,  ऑ्भी  शेष  है!  फिर  भी
 उन  से  6.85करोड़  रुपये  की  आमदनी  (अ्रनन्तिम  )
 होने  का  अनुमान  है  ।

 (ख)  जी  नहीं

 (ग)  प्रश्न  नहीं  उठता  |

 Bogies  and  Buses  set  ०7  fire  in  Mara-
 thawada

 _  4812.  SHRI  AMAR  ROYPRADHAN:

 Will  the  Minister  of  RAILWAYS
 _  be  pleased  to  state  :

 q  (a)  whether  it  is  a  fact  that  some  rail
 bogies  and  buses  were  set  on  fire  in  Mara-
 thwada  on  the  27th  July,  7979  ;  and

 (b)  ifso,  what  are  the  details  in  this  re-
 “gard  and  the  reaction  of  Government  there-

 ? to?
 a  THEMINISTER  OF  STATEIN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b):  The

 ‘violent  azitation  launched  in  the  Mara-
 ‘thwada  region  affected  the  Railways  from

 98th  July,  .978  onwards  and  as  such  there
 Was  noincid-ntofburning  of  bogies  on  the
 a7th  July,  r978.  There  were  4  instances

 of  arson—all  on  28th  July,  7978  involving
 coaches  in  all.  Out  of  rr  coaches  9

 Were  comoletely  burnt  and  two  slightly
 burnt.  Two  cases  as  Crime  No.  36  &
 97/78  of  GRP/Jalana_  u/s.  147/148/149]
 425,323-324-335-337-427-43t  IPC  read

 With  Section  r27  and  r28  IRA  were  re-
 fistered  in  connection  with  the  incident

 Which  took  place  at  Sailu  Railway  Station
 7  bogies  were  burnt.  In  another

 pident  which  took  place  at  Boker  Railway
 mor  4

 Station,  involving  3  coaches,  GRP/
 Purna  registered  a  case  under  crime  No.
 B-44/78  u/s.  t00-B,  IRA,  Similarly,  in
 another  incident  which  toox  place  at  Chu-
 dawa  Railway  Station  involving  one
 coach  ,  GRP/Purna  registered  case  under
 Crime  No.  B-40/78  u/s.  :00-BTIRA.  26
 agitators  were  arrested.

 The  information  regarding  burning  of
 buses  in  Marathwada  region  is  not  avail-
 able.

 Statewise  Production  of  Crude  Oil,
 Chemicals  and  Fertilizers

 4813.  SHRI  AHSAN  JAFRI  ;  Willthe
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state  :

 (a)  whatis  the  State-wise  production  of
 crude  oil,  chemicals  and  fertilizers  in  India
 during  the  last  three  years;

 (b)  whatis  the  State-wise  refining  capa-
 city  ;  and

 (c)  whether  Gujarat  is  getting  its  due
 share  in  the  allocation  of  funds  and  other
 benefits  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.N.  BAHUGUNA)  :  (a)
 and  (b)  :  Astatement  giving  information
 in  respect  of  production  of  crude  oil  and
 refining  capacity  is  attached.  Information
 regarding  chemicals  and  fertilizers  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  Sabha.

 (c)  Allocation  of  funds  to  projects  in
 various  Statesincluding  Gujarat  is  made
 according  to  the  Annual  Plans.

 Statement

 ‘000?  Tonnes

 Crude  Oil  I975  3076  I977
 Production

 Assam  '  मु  4i89  4267  4570

 Gujarat.  4094  4364  4237

 Off-shore  Nil  228  7438

 Totel  8283  8659  «=:  707  85
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 Refining  Capacity  Mn.  Tonnes  per  Ann-
 um

 Andhra  Pradesh
 Asam.  हा
 Bibar  3°30
 Gujarat  नि  4°30
 Kerala.  3°30
 Maharashtra.  8°75
 Tamil  Nadu.  2°50
 West  Bengal  2°50

 Total  27°45

 Raids  on  Petrol  pumps  for  adultera-
 tion  in  North  India

 4814.  SHRI  RAGHIBIR  SINGH  :
 Will  the  Minister  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 (a)
 whether  Government  of  India

 conducted  any  raids  on  the  Petrol  Pum
 in  Northern  India  during  the  last  three
 years  ;

 (b)  if  so,  the  names  of  such  Petrol
 Pumps  on  which  raids  were  made  for
 adulteration  of  Petrol  and  Diesel  ;

 (c)  the  names  of  petrol  pumps  whose
 petrol  and  diesel  was  found  adulterated  ; and

 (d)  whether  an  y  action  was  taken
 against  them  and  ifso,  the  details  thereof  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  to(d)  :  Noraids  have  been  conducted
 by  the  Government  of  India  on  petrol
 pumps  in  Northern  India  during  the  last
 three  years.

 State  Governments  have  been  requested to  ensure  periodical  sample  checks  of
 petrol  sold  from  retail  outlets  (petrol
 pumps  )  and  take  appropriate  action  against those  indulging  in  adu  Teration

 According  to  the  information  available
 with  this  Ministry,  in  the  case  of  two
 retail  outlets  (petrol  pumps)  of  Hindustan
 Petroleum  Corporation  Limited  (Visakh
 Marketing  Unit),  raids  were  carried  out
 during  May’  78  by  the  State  Governments’
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 Civil  Supplies  Authorities.  The  details
 thereof  are  as  under  :—

 (i)  At  M/s.  Modern  Auto,  Lucknow  :
 The  raid  was  based  on  a  complaint  of
 a  scooterist.  Petrol  sample  was  drawn
 by  the  Civil  Supplies  Department,  but,
 so  far,  no  advice  he  been  received  by  the
 oilcampany  from  them  regarding  adultera-
 tion  of  the  prod  Phe  repr  ive
 of  the  oi]  compamy  had  carried  out  the
 filter-paper  test  at  the  site  and  he  did  not
 find  evidence  of  adultcration.

 (ii)  At  Lakshmi  Motors,  Jaipur:  Petrol
 sample  was  drawn  by  the  District  Supply
 Officer,  Jaipur,  on  the  basis  ofa  complaint
 by  a  scooterist.  The  oil  company  has
 tested  a  sample  of  the  product  which
 was  found  to  be  on  specification.

 Pending  receipt  of  advice  from  the
 concerned  State  Authorities  no  action
 has  been  taken  by  the  il  company  in
 these  two  cases.  Hesides,  the  above
 two  cases,  in  one  case  at  Ballabhagarh
 (arvana)  मे  retail  outlet  of  Bharat
 Petroleum  |  Corpoation  Ltd.  (BPC)
 owned  by  M/s.  Tara  Chand  Saluja  &
 Sons,  was  inspected  by  the  Police  on
 teceipt  of  complaint  about  the  alleged
 adulteration  of  petrol  and  high  speed
 diesel  oil,  As  per  BPC's  report,  the
 analysis  showed  that  while  the  high
 speed  diese]  samples  were  found  to  be  on
 specifications,  the  petrol  samples  failed
 on  two  counts  namely,  octane  number
 and  the  final  boiling  point.  ‘The  petrol
 appeared  to  be  contaminated  to  the
 extent  of  approximately  407५  with  product
 like  kerosene  and  mincral  turpentine  oil.
 BPG  had  conveyed  the_  teat  reports  to.  the
 Police  authoritics  and  simultaneously  wrote
 to  the  dealer  asking  for  his  explanation. The  dealer  had  replied  saying  that  no
 adulteration  had  taken  place  at  his  site.
 As  further  investigations  in  this  regard
 are  being  carried  out  both  by  the  oil
 company  and  the  Police  authorities  the
 question  of  taking  action  against  the
 dealer,  at  this  stage,  does  not  arise.

 Stud:  on  salary  structure
 Bendy  Erque  ‘om.  sarery

 4815.  हरा  SARATKAR  :  ip the  Minister  of  LAW,  JUSTICEd  to COMPANY  AFFAIRS  be  pl- state  :
 ti

 (a)  whether  Government  haves
 any  study  Group  of  rankinge  and  fat look  into  the  salary  structyg  of  private perquisites  of  the  top  execut,
 sector  companics  ;

 (b)  if'so,  the  salient  ca  x
 + and
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 (०)  what  is  the  constitution  of  the
 —T

 and  by  which  date  it  has  heen
 asked  to  submit  its  report  ?

 THE  MINISTER  OF
 raw.

 t  USTICE
 AND  COMPANY  AFFA  (SHRI
 SHANTI  BHUSHAN)  (a)  to  (c)  :  No
 auch  Study  Group  has  been  constituted
 by  the  Government  recently.  However,
 the  Bhoothalingam  Study  Group  on
 ‘Wages,  Incomes  and  Prices,  which  was
 set  up  in  October,  7

 4204
 has  already submitted  its  report.  ¢  report,  besides

 other  things,  deals  with  the  remuneration
 structure  of  managerial  personnel  of
 private  sector  Companies  and  is  under
 cxamination  of  the  Government.

 कोयले  पर  झाघारित  मया  उर्थरक  संयंत्र

 48i6.  ft  गोविस्द राम  सिरी:
 श्री  छबिराम  झर्गल :.
 भी  परथन  सिंह  ठाकुर  :
 शी  USAT  हेमराज  जेन  :

 क्‍या  ,  रसायन  और  उर्वरक  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कोरवा  उबंरक  संयंत्र  के  भ्रतिरिकत्त
 मध्य  प्रदेश  राज्य  में  उपलब्ध कोयले  के  प्रचुर  भंडारों
 पर  प्राधारित  कोई  प्रन्य  नया  उर्वरक  संयंत्र  स्थापित
 करने  की  सरकार  की  कोई  योजना  है  ;  भौर

 (ख)  यदि  हां,  तो  वह  किस  स्थान  पर
 लगाया  जायेगा

 +  चेट्रोलियम  तथा  रसायन  शोर  उर्थरक  मंत्री  पुष्पी
 ,हैमबती  मम्दस  बहुगुणा):  (क)  भौर  (ल):
 जी,  नहीं  ।  पश्चिम  थाट  में  बड़े  पैमाने  में  मैस
 की  उपलब्धी  को  ध्यान  में  रखते  हुए  भतिरिक्‍त  उर्वरक
 क्षमता  की  स्थापना  के  लिए  गैस  के  प्रयोग  को  फीड-स्टाक

 “के  रूप  में  प्राथमिकता  दी  जा  रही  है
 कोयले  के  रूप में  फीड  स्टाक  पर  श्राधारित  भ्रति-
 रिक्त  क्षमता  की  परियोजना  तालचर  झौर  रामा-
 पुष्डम  के  कोयले  पर  झाधारित  खरबरक  संयंक्षों  के
 प्रनुभवों  के  पश्चात्‌  ही  भारम्भ  की  जायेगी।

 [Manufacture  of  Chloramphenicol  by
 M/s.  MAG  Laboratories  Pve.  Led.,

 ey
 SHRI  GAURI  SHANKAR

 ;  RAL:  Willthe  Minister  of PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS

 |  be  pleased  to  state  :
 (a)  what  is  the  total  licenced  capacity of  M/s.  Mac  Laboratoris  Pvt.  Ltd.,  to
 =  Chloramphenicol  from  basic

 age  ;
 (b)  whatis  the  total  quantity  of  various

 पि
 they  can  import  during  the

 ‘urrent  Import  Trade  Control  Policy the  basis  of  past  consumption  ;  and
 (c)  the  reaction  of Government  thereto  है

 THE  MINISTER  OF  PETROLEUM AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.

 pieced
 :  (a)  The

 total  licensed
 oer  M/s.  Mac

 Laboratories  ह.  Ltd.,  for  the  basie
 manufacture  of  Chloramphenicol  is  25 Tonnes  per  annum.

 (b)  and  (c).  The  intermediates
 allowed  for  imports  which  are  required. for  the  manufacture  of  Chloramphenicol
 figure  cither  in  Appendix  i

 ofthe  1978 Import  Policy  (Restricted
 woe

 orin
 OGL  list.  As  far  as  the  Li
 arc  concerned,  the  import  will  be  governed
 by  para  23  of  the  1978-79  Import  Policy. As  far  as  Appendix  §  items  are  concerned, the  import  will  be  according  to  policy  set
 outin  paras  24  to  36  of  the  Import  Policy.

 Linking  of
 gorerenabeingeln

 by
 y

 4818.  SHRI  NIRMAL  CHANDRA
 JAIN  :  Will  the  Minister  of RAILWAYS
 be  pleased  to  state  :

 (a)  are  Government  aware  of  the  fact
 thatin  the  year  98r  there  is  going  to  be
 a  big  cclebration  of  ‘Mahamastikabhishep” of  Gommatteshwar,  the  world  famous
 30600  year  old_  statute  situated  at  Shara-
 vanahelagola  in  the  State  of  Karnataka
 for  which  at  least  t  crore  people  are  likely to  reach  there  ;

 (b)  do  Government  not  feel  their  duty to  see  that  for  providing  them  with  suitable
 transport  facilities,  it  is  necessary  to  link
 that  place  by  Railway  ;  and

 (c)  will  Government  provide  such  a
 facility  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEONARAIN)  :  (a)  to  (c),  Govern-
 mentare  aware  of  the  need  for  construction
 of  new  railway  lines  in  the  areas  where
 transport  faci  tities  are  lacking,  or  are
 inadequate  to  meet  the  demands  of  the
 area,  but  have  not  been  able  to  take  up  the
 construct’on  of  more  suchlines  on  accout
 of  constraint  of  resourccs.

 Registrar  of  the  Court  of  Judicial
 Commissioner  of  Goa,  Daman  &  Diu

 4819.  .  SHRI  AMRUT  KASAR:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)
 whether  the  Registrar  of  the  Court

 of  the  Judicial  Commissioner  of  Goa,
 Daman  and  Diu  was  not  in  services  of
 the  Judiciary  from  June  7966  to  April,
 1968.

 (b)  whether  he  was  attending  law
 classes  at  the  R.  L.  Law  College  Belgaum
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 during  the  above  period  but  regularly
 drew  payments  from  the  Government
 treasury;  and

 (c)  if  so,  what  action  has  been  taken
 against  the  Registrar  of  the  Court  of  the
 Judicial  Commissioner  for  cheating  the
 Government?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS:  (SHRI
 SHANTI  BHUSHAN):  (a)  According
 to  the  Government  of  Goa,  Daman  &
 Diu,  the  present  Registrar  of  the  Court
 of  Judicial  Commissioner  of  Goa,  Daman and  Diu  was  Superintendent  in  the  Dis-
 trict  and  Sessions  Court  during  the
 period  June  966  to  April,  9f8.

 (b)  and  (c),  According  to  the  infor-
 mation  furnished  by  the  Judicial  Com-

 the  Registrar  had  attended
 service  regularly  and  was  paid  during
 the  above  period  on  the  basis  of  his  at-

 dai  The  icial  Commissioner
 has  also  intimated  that  the  information
 regarding  his  attendance  of  Taw  classes at  the  Law  College  Belgaum  is  not  avail-
 able,  but  that  there  has  been  nv  cheating
 and  therefore  there  is  no  question  of
 taking  action  against  him.

 Complaints  Regarding  Air  Pollution
 due  to  Chemical  Plants

 4820.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  PETROLEUM,  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  have  recei-
 ved  any  complaints  regarding  air  pollu-
 tion  from  localities  where  major  chemi-
 cals  plants  in  the  public  and  private
 sectors  are  located;  and

 (b)  if  so,  what  are  the  details  thereof
 and  the  steps  Government  have  taken
 to  redress  their  gricvances?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  Government  have  received
 complaints  of  air  pollution  caused  by  the
 operation  of  the  following  plants:

 (a)  Caustic  Soda  unit  of  M/s.  Jay- shree  Chemicals  at  Ganjam  (Orissa).

 (b)  Trombay  unit  of  Rashtriya  Che-
 micals  &  Fertilizers  Limited  at
 Trombay  (Maharashtra).

 2.  In  the  case  of  M/s.  Jayshree  Che-
 micals,  the  Government  decided  that
 grant  of  letter  of  intent  and  licence  (both resh  ones  and  renewals)  and  other  pend-

 j  ng  matters  relating  to  this  firm  should
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 be  deferred  till  the  firm  has  taken  all
 steps  to  check  pollution  of  air  and  water in  and  around  Ganjam  town.  All  admi- nistrative  Ministrics/Dcpartments  have been  requested  to  give  effect  to  this decision.

 3.  The  Trombay  unit  of  the  Rashtriya
 Chemicals  &  Fertilizers  is  implementing anti-pollution  measures  costing  Rs.  677 lakhs.  The  air  pollution  from  this  plant will  be  substantially  reduced  when  it starts  using  low-sulphur  gas  from  Bombay
 hy

 in  place  of  Naphtha  in  December, ‘1978.
 Exchange  of  Railway  Expertise  bee- ween  Australia  and  India

 sha.  SHRI  _M.  RAM  GOPAL  REDDY: Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  Whether  the  Avstralian  Parlia-
 mentary  Delegation  which  visited  India
 recently  mentioned  about  wide  scope for  exchange  of  exp-rtise  between  the
 pal

 countries  in  the  field  of  railways; ani

 ©)
 if  so,  Government's  reaction  therc- on

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  Tne
 Ministry  of  Railways  have  no  informa- tion  in  the  matter,

 लखनऊ  बौर  वाराणतो  के  बोज  नई  गाड़ियां  लाने
 का  प्रस्ताव

 4822.  श्री  गंगा  भक्त  सिह  :  क्‍या  रेल  मंत्री  यह
 बताने  की  हृपा  करेंगे  कि  :

 (क)  क्या  लखनऊ  और  वाराणसो  के  थोच कुछ नई  गाड़ियां  चलाने  के  प्रस्ताव  पर  सरकार  विभ्ार
 कर  रही  है;  ौर

 (ख)  यदि  हां,  तो  ये  कब  तक  चलाई  जायेंगी  ?
 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शित्र  नारायण):

 (क)  भौर  (ख).  जी,  नहीं  v  तथापि,  वा  राणसी
 दौर  लखनऊ  के  रास्ते  हावड़ा  भर  जम्मूतवों  के  बीच
 सप्ताह  में  दो  बार  चलने  वाली  एक  तेज्ञ  गाड़ी  अक्तूबर
 3978  के  झास  पास  चलाये  जाने  का  प्रस्ताव  है  t

 Shortage  of  Judges  of  High  Courts
 in  West  Bengal

 4823.  SHRI  K.  B.  GHETTRI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 GOMPANY  AFFAIRS  be  pleascd  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  of  West  Bengal  is  facing  a  great
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 difficulty  in  High  Courts  because  of  the
 ahortage  of  Judges;  /-  uh,

 (b)  whether  the  Govern  of  West
 Bengal  have  urged  the  Central  Govern-
 ment  to  sanction  eight  posts  of  Judges
 recently;  and

 (c)  if  so,  what  is  the  reaction  of  the
 Central  Government.

 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  _  AFFAIRS  (SHRI SHANTI  BHUSHAN):  (a)  to  (c),  The
 Government  of  West  Bengal  have  pointed out  the  heavy  arrears  that  have  accu-
 mulated  in  the  High  Court  of  Calcutta
 and  have  proposed  the  creation  of  eight more  posts  of  Additional  Judges.  They have  been  requested  to  obtain  and  send
 to  the  Central  Government  the  views  of
 the  Chief  Justice  of  the  Calcutta  High
 Court,  before  a  final  decision  is  taken

 in  the  matter.

 पिजकोल  स्टेशन  पर  स्टेशन  मास्टर  ओर  सहायक
 स्टेशन  मास्टर  का  समान  प्रेड

 4824.  श्री  राम  रेश  कुशवाहा  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  वाराणसी  डिवोजन  में  पिवकोल
 स्टेशन  पर  स्टेशन  मास्टर  झौर  सहायक  स्टेशन
 प्रास्टर  का  ग्रेड  समान  है;

 (ख)  यदि  हां,  तो  स्टेशन  मास्टर  के  पद  का
 दर्जा  न  बढ़ाये  जाने  के  क्‍या  कारण  हैं  ;

 (ग)  कया  इस  स्टेशन  पर  बिजली  नहीं  है;  भोर

 (घ)  हस  स्टेशन  की  दशा में  सुधार  करने  के
 लिए  कया  कार्यवाही  कीजा  रही  है?

 रेल  मंत्रालय  भें  राज्य  मंत्री  (भो  शिव  नारायण):
 (क)  जो,  हां

 (@)  विभिन्न  ग्रेडों  के  लिए  प्रतिशत  पर
 भाधारित  स्टेशन  मास्टरों  झौर  सहायक  स्टेशन
 मास्टरों  के  संबर्गों  के  पुनगंठन  के  भाधार  पर  प्रेडों
 को  ऊंचा  किया  गया  है  a

 (ग)  स्टेशन  पर  बिजली  नहीं  लगी  है  1

 (घ)  उचित  लागत  पर  बिजली  उपलब्ध
 होने  घौर  उपलब्ध  निधि  के  भीतर  रेल  उपयोगकर्ता
 सुविधा  समिति  द्वारा  सिफारिश  किये  जाने  के  बाद

 हुडुग
 पर  बिजली  लगाने  का  कार्यक्रम  बताया

 सा
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 भारतीय  तेल  निम  हारा  झश्ति  लाभ

 4825.  ह.  शासित  :  क्‍या छीवूभाई  वेह्रोलियम
 शलामन  शौर  उर्थरक  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  गत  बर्ष  भारतीय  तेल  निगम
 द्वारा  पिछले  सभी  वर्षों  से  श्रधिक  लाभ  प्रजित  किया
 गया  था  ;

 ख)  यदि  हां,  तो  मूल्यों  में  वृद्धि  क ेपरिणाम-
 स्वरूप  कितना  लाभ  अजित  किया  गया  ;  शौर

 (ग)  क्‍या  सरकार  का  विचार  उपभोक्ताओं
 को  राहत  देने  के  लिए  मृल्य  ढांचे  पर  पुनविचार
 करने  का  है?

 वेट्रोलियम  तथा  रसायन  और  उर्वरक  मंत्री
 शनी  हेमबतो  लन्दन  बहुगुणा)  !  (कक)  जी,

 हां  ।  इंडियन  आयल  कापरिशन  का  शुद्ध  लाभ
 पिछले  वर्षों  की  प्रपेक्षा  atis77—-78  के  दौरान
 अधिक  था।  वर्ष  i977-78  के  दौरान  शुद्ध
 लाभ  लगभग  49.24  करोड़  रुपये  का  था
 जब  कि  वर्ष  1976-77  में  शुद्ध  लाभ  48.  42
 करोड़  Bo  था।  वर्ष  i977-78  a  शुद्ध  लाभ
 आयकर  अधिनियम  के  अन्तर्गत  कर  का  दायित्व
 कम  होने  के  कारण  अ्रधिक  हुआ  था  t

 (@)  उपरोक्त  (क)  को  देखते  हुए  प्रश्न
 नहीं  उठता  $

 (ग)  इस  समय  पेद्रोलियम  उत्पादों  का
 मूल्य  कम  करने  का  कोई  प्रस्ताव  नहीं  है।

 Oil  Prospecting  in  Contai  and  Tamluk, West  Bengal
 4826.  PROF.  SAMAR  GUHA:  Will the  Minister  of  PETROLEUM,  CHE- MICALS  &  FERTILIZERS  be  pleased to  state:

 (a)  whether  Government  have  any  pro-
 ject  to  undertake  prospecting  of  oil  in
 the  Contai  and  Tamluk  sub-divisions  of
 West  Bengal  ;

 (b)  whether  according  to  the  report of  the  preliminary  survey  oil  is  likely to  be  found  in  that  area,  and  along  the
 off-shore  arca  of  Contai;

 (c)  whether  Government  will  also
 undertake  off-shore  drilling  project  along the  coastal  area  of  Contai  sub-  division
 of  West  Bengal;  and

 (d)  if  so,  facts  about  the  replies  related
 to  the  above  questions?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  oat

 H.  N.  BAHUGUNA): a)  to  ¢  necessary  i  tion
 is  cing  collected  from  the  ONGC  and.
 will  be  laid  on  the  Table  of  the  Sabha
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 जिश्य  बैंक  से  सहायता
 4827.  Blo  लक्ष्मोनारायण  पांडेय  :  क्‍या  रेल

 मंत्री यह बताने की यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विश्व  बैंक  तथा
 आस्तर्राष्ट्रीय  विकास  एजेंसी  भारतीय  रेसों  के  विकास
 के  लिए  बड़े  पैमाने  पर  वित्तीय  सहायता  देने  के  लिए
 सैयार  है;  भौर

 (खत)  यदि  हां,  तो  क्‍या  उसके  लिए  परि-
 झबवा  योजनायें  बनाई  गई  हैं  प्रथवा

 इस  बारे  में  क्‍या  व्योरा  है?

 रेल  मंजालय  में  राज्य  मंत्री  (भो  शिक्ष  गाशापण)  :
 (क)  झौर  (खा).  भारतीय  रेलें  झपने
 विकास  व्यय  के

 42450  2
 झंश  को  पूरा  करने

 के  लिए  विश्व  बेंक/  विकास  संघ  की
 सहायता  प्राप्त  करती  रही  हैं  t

 अन्तर्राष्ट्रीय  विकास  संच  जो  विश्व  बैंक  से
 सम्बद्ध  है,  ने  हाल  ही  में  प्रस्तावित  रेल  भाधुनिको-
 करण  एवं  अनुरक्षण  परियोजना  के  लिए  i900
 लाख  अमरोकत  डालर  का  एक  और  ऋण  देने
 के  लिए  झपनी  सहमति  प्रदान  की

 के,
 प्रस्तावित

 ऋषध  में  शामिल्र  मदों  का  ब्यौरा  प्रस्तर्राष्ट्रीय
 विकास  संध  द्वारा  उनके  लिए  सहमत  सहायता  की
 राशि  नीचे  बताई  गई  है

 मद  (लाख  डालर  में  )

 (i)  कारशाना  झाधुनिकीकरण  250
 बरियोजना

 घुनि

 (ii)  पहिया  एवं  धुरा  संयंत्र  380
 (iii)  पहियों,  टायरों  भौर  धुरोंफा  50

 झायात

 (iv)  विकास  सहायता  420

 जोड़  i900

 AUGUST  29,  978

 अज्ारा  स्टेशन  पर  रेलगाड़ी  के  पटरों  से  ऊतर  जाने  प्रस
 सम्बन्धित  दस्ताबेलों  का  गुम  होना

 4828.  भी  राम  साल  राही:  क्या  रेल
 अंती  यह  बताने  की  कृपा  करेंगे  कि

 (कक
 ष्या  यह  सभ्न है  कि  पूर्वोत्तर  रेलबे  के

 मनारा,  पर  दिनांक  10  जून,  1997,  को
 रेलगाड़ी  के  पटरी  से  उतर  जान  की  जांच  से
 सम्बन्धित  दस्तावेज  गुम  हो  गये  हैं;  भौर

 (=)
 यवि  हां,  तो  उसके  लिए  कौन  व्यक्ति

 दोषी  गये  तथा  उनके  विदद्ध  क्या  कार्मवाही
 को  गई  है?

 रेल  मंत्रालय में  राज्य  मंत्री  (भो  शिक्ष  गारायण):
 क)  जी  नहीं।
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 -(ल)  श्हन  नहीं  उठता।

 Persons  Coming  to  Delhi  Subur-
 ban  Trains  nd

 ag.  SHRI  RAMANAND  TIWARY:
 Wi fi  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (s)
 whether  Government  are  aware  of the  fact  that  thousands  of  central  govern- ment  employees  and  workers  daily  come to  Delhi/New  Delhi  by  suburban  trains

 and  they
 have  to  reach  their  offices  before to  A.M.;

 (b)  whether  keeping  in  view  the
 it  ber  of  Gover  servants
 who  come  to  their  offices  from  far-
 away  places,  Government  would  ensure
 punctuality  of  suburban  trains  especially trains  coming  from  Ghaziabad  and  Fari-
 dabad  like  Meerut  shuttle  etc.;

 (c)  the  number  of  times  when  Meerut
 shuttle  reached  New  Delhi  station  late
 during  the  last  six  months  month-wise;

 (d)  whether  Government  would  attach
 Diesel  Engine  to  Meerut  Shuttle  for  its
 Speedy  operation  and  if  so,  by  what  time
 and  if  not,  the  reasons  therefor;  and

 (०)  whether  Government  propose  to
 introduce  at  least  two  more  electric
 trains  between  New  Ghaziabad  to  New
 Delhi/Delhi  via  Indraprastha  rail  bridge
 to  avoid  congestion  in  Meerut  shuttle;
 if  so,  by  what  time  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  Yes.  Every  endeavour  is  being made  to  run  suburban  trains  in  time.

 ‘(e)  During  the  period  from  January to  June
 9

 8,  2NM  Meerut  City-New Delhi  shuttle  arrived  New  Delhi  late
 on  three  days  each  in  January  and  Feb-
 ruary,  six  in  March,  two  in  April,  three
 in  May  and  one  day  in  June.

 (d)  Dicselisation  of  this  train  is  not
 feasible  for  want  to  spare  diesel  loco-
 motives.

 (०)  Introduction  of  any  new  train  oa
 os

 Ghaziabad  and
 ried pate at  present  not  operationally  faciliti for  want  of  necessary  terminal  Licies

 at  Delhi/New  Delhi.
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 Manufacture  of  Synthetic  Menthol

 go.  इप्ताधा  K.  RAMAMURTHY:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 ‘(a)  whether  Government  have  de-
 cided  to  allow  a  large  scale  unit  to
 Manufacture  Synthetic  Menthol;

 (b)  if  so,  whether  this  large  scale
 unit  is  under  Public  Sector  or  Private
 sector  and  if  it  is  a  Private  sector  unit
 the  name  of  the  company;

 (c)  whether  Government  are  aware
 that  by  this  decision  nearly  200  small
 scale  units  engaged  in  menthol  produc-
 tion  wil]  be  badly  affected  and  more
 than  95  thousand  cmployces  will  lose
 their  jobs;  and

 (d)  in  view  of  the  production  of  men-
 thol  by  small  scale  units  is  enough  to
 meet  the  internal  requirements  will  Go-
 vernment  reconsider  to  allow  large  scale
 unit  in  this  field  of  Industry?

 “THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND_  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and(b).  Yes,  Sir.  Shri  Jayant  S.  Dalal
 has  been  granted  a  Letter  of  Intent  on
 28-10-1975,  for  the  manufacture  of  200
 tonnes  of  L-Menthol  etc.  (through  Syn-
 thetic  route),  The  letter  of  Intent  has
 becn  issucd,  apart  from  other  conditions,
 subject  to  an  export  obligation  of  25६, of  the  annual  production  of  Menthol.

 An  application  for  the  import  of  Gapi- tal  Goods  by  M/s.  Camphor  &  Allicd
 Products  Limited,  Bombay  for  the  manu-
 facture  of  Menthol  and  Thymol  has  also
 been  approved  on  19-68-1978  subject  to
 an  export  obligation  of  60%  of  the  an-
 nual  production  and  the  party  advised
 to  apply  to  DGTD  for  registration  of
 «apacity.

 (०)  and  (d),  No  precise  demand  csti-
 mate  for  this  item  has  yet  been  made.
 The  present  demand  of  Menthol,  is
 however,  Santee  f

 by  the  existing  units,  both
 in  the  organi  sector  as  well  as  in  the
 small  scale  sector.  With  a  view  to  pro- tect  the  interests  of  small  scale  sector,  a
 suitable  export  obligation  is  imposcd  by
 Government  in  the  case  of  large  scale
 units.

 सरकारों  बकोल
 4a3i.  शनी  सती  अस्ाबती  :  क्‍या  विधि,

 न्याय  और  कम्पनी  कार्य  मंत्री यह  बताने  की  कृपा
 करेंगे  कि:

 नियुक्त
 (क)  i977-78  में  कितने  सरकारी  वकील

 किये  गये  ;
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 उच्चतम  स्यायालय  में  भ्ंशकालिक
 अथवा  कौन-कौत  से  सरकारी  वकील

 दर्द्  ्
 गये  भ्ौर  उनके  नाम  और  पते  क्‍या

 ;  ह

 (7)  उनमें  से  पिछली  सरकार  के  कार्यकाल
 के  दौरान  भ्रापात  स्थिति  में  नियुक्त  किये  गये
 सरकारी  वकीलों  के  माम  शौर  पते  क्या  हैं?

 विश,  ष्याव  और  कम्पनो  कार्य  मंत्री  (भी  शांति
 भूबल) :.  (क)  274!

 ब)  भारत  के  उच्चतम  न्यायालय  में  नियुक्त
 सरकारी  प्लीडरों  की  सुची  सभा  पटल  पर  रख
 दी  गई  है।  [प्रस्थालय  में  रखा  गया  बेखिए  संख्या
 एल-टी-2793/78  ]

 (ग)  झापात  स्थिति  के  दौरान  निम्नलिखित
 अधिवकक्‍्ताओों  को  सरकारी  प्लीडरों  के  रूप  में  नियुक्त
 किया  गया  था.  :

 भारत  का  उच्चतम  न्यायालय
 श्री  आर०  बी०  दातार  और  कुमारी  सुषमा
 महिन्द्र  (श्रीमती  सुषमा  कंवर
 बिल्ली  उच्च  व्यायालय

 श्री  ए०  एन०  गोस्वामी
 जिला  ग्पायालय,  दिल्‍ली

 श्री  दौलत  राम  गुप्ता
 मुम्बई  उच्च  स्थायालय

 सर्वश्री  सोराब,  डी०  विमादलाल,  के०  के०
 सिघवी,  डी०  भ्ार०  घानुक  शौर  बी०  पी०
 टिपणिस

 कलकसा  उच्च  स्यायालय
 स्वेधी  एस०  एम०  हाजरा,  To  पी०  राय,

 बी० एस०  चौथरी,  शिवदास  बनर्जी,  बी०
 के०  नाहा,  एसान  बी०  मुखर्जी,  हरिमोहन
 घर,  प्रदोष  मलिक,  विश्वरंजन  घोषाल,
 एस०  पाल,  मधुसूदन  बनर्जी  शर  दिलीप
 कुमार  बोस

 इन  ग्रधिवक्‍ताओं  के  पते  उनके  अपने  अपने
 न्यायालयों  की  मार्फंत  हैं।

 Restriction  on  Profit  of  Essential
 Drug  Formulations

 4832.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  PETROLEUM,  CHEMI.
 CALS  &  FERTILIZERS  be  pleased  to
 state:

 (a)  is  it  a  fact  that  margin  on  essen-
 tial  drug  formulations  in  the  category वे  and  YI  will  be  restricted  to  40  and
 55  per  cent  respectively;

 (b)  has  there  been  any  representa- tion  from  the  Industry  on  the  ground
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 that  this  would  made  their  production uneconomical  and  will  badly  hit  their
 profitability;  and

 (c)  have  Government  given  an  assur-
 ance  to  the  Industry  that  formulations
 in  category  IIT  and  IV  will  enable  them
 to  maintain  their  profitability  while
 reducing  the  prices  of  essential  drug;

 (9)  how  would  this  help  units  which
 are  predominantly  producing  formula-
 tions  in  Gategory  ]  &  गा  only;  and

 (८)  will  Government  allow  —  such  units,
 as  jisted  in  (d)  above,  to  diversify  their
 formulations  activity  to  category  ITI  and
 TV  drugs  as  long  as  they  are  within  the
 ratio  of  वधु  or  10  as  the  case  may  be.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  Yes,  Sir.  The  new  Pricing  Policy contained  in  the  Statement  laid  on  the
 Table  of  the  Lok  Sabha  on  the  agth
 March,  2978  envisagesa  mark  up  (in-
 cluding  the  distribution  costs,  outward
 freight,  promotional  expenses,  manu.
 facturers’  margin  and  trade  commisson) of  40  per  cent  and  55  per  cent  respec.
 tively  on  Category  I  and  If  formula-
 tions.

 (b)  Yes,  Sir.  Representations  were
 received  from  the  drug  industry  on  this
 point.

 (0  to  (e)..  It  has  been  clarified  to  the
 Industry  that  in  order  to  make  their  over-
 all  operations  econamically  viable,  with
 lower  mark  ups  in  Category  I  and  Cate-
 gory  वी,  Government  would  consider
 their  diversificaton  into  the  formula-
 tions  falling  in  Category  II]  and  Cate-
 gory  IV.  Such  a  diversification  would
 be  considered  keeping  in  view  the  pro-
 visions  of  paragraph  Thy  ID  20,  22,  25
 of  the  Statement  referred  to  in  (a)  above.

 Import  of  Crude  Oil

 4833,  SHRI  G.  NARSIMHA  REDDY:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  is  the  total  quantity  of  crude
 ojl  being  imported  and  what  is  the  quan-
 tity  available  in  our  country;

 (b)  within  huw  many  years  we  can
 be  self-sufficient;  and

 (0)  after  becoming  self-sufficient  whe-
 ther  there  is  any  possibility  of  reducing
 the  prices  of  petrol,  kerosene,  diesel
 etc.
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHR}  H.  N.  BAHUGUNA):
 (a)  A  quantity  of  15  million  tonnes  of
 crude  oil  is  expected  to  be  imported.
 during  1978-79.  Indigenous  crude  oil
 availability  during  this  period  is  expected to  aggregate  to  AQ  million  tonncs.

 (b)  While  all  attempts  are  being  made
 to  intensify  our  ex!

 ploration
 activities, and  while  plans  are  being  made  for  the

 exploitation  of  our  established  reserves,
 keeping  in  view  the  need  to  conserve  this
 non-renewable  source  of  encrgy,  it  is  di-
 ficult  to  hold  out  any  promise  of  self-
 sufficiency  in  crude  oi].  Our  exploratiom
 policy  will  be  pursued  vigorously  with  a
 view  to  making  an  inventory  of  our
 hydrocarbon  resources.

 (०)  Does  not  arise  in  view  of  (b)  above.

 पेट्रोल  का  उत्पादन  बढ़ाया  जाना
 4834.  चौधरी  राम  गोपाल  सिंह  :  क्‍या

 पेट्रोलियम,  रसायन  और  उर्वरक  मंत्री  यह  बताने
 की  क्षा  करेंगे  कि  :

 (क)  गत  वर्ष  के  पेट्रोल  के  उत्पादन  कीं
 तुलना  में  इस  वर्ष  इसके  उत्पादन  में  कितनी  बृद्धि
 हुई  है योर  झागामी  वर्य  में  इसमें  कितनी  वद्धि  होने
 की  संभावना  है;

 (ख)  क्या  पेट्रोल  के  उत्पादन  में  वृद्धि  की
 देखते  हुए  उपभोकताभों  को  राहत  देने  के  लिए
 इसका  मूल्य  कम.  करने  का  विचार  है;  झौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 पेट्रोलियम  तथा  शासयन  शौर  खर्चरक  मंत्री
 पश्ी  हेमबती  सम्दन  बहुगुणा)  :  (क)  वर्ष  978
 के  प्रथम  छः:  महीनों  के  दौरान  पेट्रोल  के  उत्पादन
 में  (मोटर  स्पिरिट)  वर्ष  977  को  तदनुरूपी  झबधि
 के  Golooomte  टन  उत्पादन  की  तुलना  में
 768,000  मी०  टन  वद्धि  हुई।  भ्रगले  वर्ष  मोटर

 स्पिरिट  के  उत्पादन  में  बुद्धि  मांग  में  वृद्धि  पर  निर्भर
 करेगी  जिसका  इस  समय  5  प्रतिशत  भ्रनुमान  लगाया
 गया  है।

 (छ)  और  (ग).  झायातित  कच्छे
 तेल  के  ऊंचे  मूल्यों  के  कारण  पेट्रोल  के  मूल्य  को  कम
 करना  संभव  नहीं  होगा  ।

 कोरोसंडल  एक्सप्रेस  का  गोढाबरी  फे  जिलों  तक
 जढ़ाया  जाता

 4835.  भरी  कसुम  हृण्णमूति  :  कया  रेल
 मंत्री  यह  बताने की  कृपा  करेंगे  कि:

 (क)  कया  कोरोमण्डल  एक्सप्रैस  की  सुविधाधों
 का,  जो  क्षेत्ञ  में  एकमात्र  एक्सप्रेस  गाड़ी  है,  झान
 प्रदेश  में  गोदावरी  के  जिलों  तक  विस्तार  किया  जा:
 सकता  है;  ौर
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 (@)  यदि  नहीं,  तो  तमिलनाद.  एक्सप्रैस
 झौर  के०  eo  एक्सप्रैस  याड़ियों  को समय  पर  मिलाने
 के  लिए  विजयवाड़ा  में  गोदावरी  के  जिलों  के  लोगों
 के  लिए  क्‍या  व्यवस्था  की  गई  है  ?

 रैल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव  माराषण) :
 (s)  जी  नहीं  v

 (a)  sie  (ग).  गोदाबरी  जिलों  से  मद्रास
 झौर  दिल्ली  की  तरफ  यात्रा  करने  वाले  क  यात्रियों
 की  सुविधा  के  लिए  121/122  समिल  नाड  एक्सप्रेस
 झौर  25/126  के०  के०  एक्सप्रैस  गाड़ियां  विजय-
 बाड़ा.  में  45/46  हबड़ा-गुट्र  ईस्ट  कोस्ट  एक्सप्रेस
 4  मद्रास-हवड़ा  मेल  झोर  79  पुरी-तिरुपति  एक्सप्रैस

 के  साथ  उपयकक्‍त  रू।  से  लेती  हैं।
 Different  rate  of  Wages  in  different

 Drug  Units

 4836.  DR.  BAPU  KALDATE:  Will  the
 Minster  of  PETROLEUM,  CHEMI-

 “CALS  AND  FERTILIZERS  be  pleased state:

 g
 what  are  the  reasons  for  having different  ratcs  of  wages  in  two  different

 drugs  and  chemicals  units  managed  by Government:

 (b)  whether  the  discremination  is  ree
 sulting  in  dissat'sfiction  among  —  the
 workers;  and

 (c)  whether  this  has  affected  produc- tion  of  drugs  and  chemicals?
 THE  MINISTER  OF  PETROLEUM \AND  CHEMICALS  AND  FERTILI-

 ZERS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  Presumably,  the  Hon'ble  Member is  referring  to  M/s,  Bengal  Chemical  and
 Pharmaceutical  Works  Ltd.  and  Bengal Immunity  &  Company  Ltd,  whose  mana-
 gement  has  been  taken  over  by  Govern-
 ment  recently  under  the  Industries  (De-
 velopment  &  Regulation)  Act.  Since  Go-
 vernment  has  only  taken  over  the  mana-
 gement  of  these  companies,  the  wage structures  that  existed  while  they  were
 under  private  management,  continue.  Any revision  of  such  wage  structures  is  possible
 only  after  the  future  status  of  these  com-
 panies  is  decided.

 (b)  and  (c}.  The  different  rates  of  wages, as  far  as  the  Government  is  aware,  te not  led  to  any  dissatisfaction  among  the
 workers,  nor  has  it  affected  production.

 Railway  Line  from  Khamgaon  to
 Jaina

 ill?  SHRI  D.  G.  GAWAT:  Will  the
 at  of  RAILWAYS  be  pleased  to le:

 \  (a)  whether  a  decision  was  taken  to ay  a  railway  line  from  Khamgaon  to

 Jalna  in  Buldana’‘  district  in  Maha-
 rashtra;

 (b)  the  expenditure  incurred  by Government  on  laying  this  line  in  1935, and  3936  and  the  rcasons  for  stopping the  construction  works  on  this  railway line  Jater  on  ;  and
 (c)  whether  Government  propose  to

 compicte  this  railway  line  and  if  not, the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  850  NARAIN):  (a)  to  (c).. A  survey  for  Kharnvaon-Chickli-Jalna line  was  carricd  out  in  rg00  and  the
 earthwork  for  the  same  was  also  taken
 up  as  famine  relief  measure.  The  work
 was  subsequently  abandoned,  Several  sur-.
 veys  for  the  line  have  been  carried  out
 since  then,  The  project  was  sanctioned
 in  July  ‘1931,  but  the  construction  of.
 the  line  was  postponed  duc  to  lack  of
 funds.  The  project  was  again  reviewed
 in  the  year  933  and  a  Traffic  Survey was  carried  out  in  +1933°34-  It  was  aban-
 doned  in  4955  on  account  of  its  ume.
 muncrative  character.  Information  regard-
 ing  the  expenditure  incurred  on  the  line
 at  different  stages  is  not  available.  No
 investigations  have  been  made  for  the
 project  in  the  recent  past,  In  view  of  very limited  availability  of  resources  which
 are  not  sufficient  even  for  meeting  the
 commitments  already  made,  the  project.
 may  have  to  await  better  times  for  con-
 sideration.

 Amritsar  Railway  Station

 4838.  DR.  BALDEV  PRAKASH:  Will
 the  Minister  of  RAII-.WAYS  be  pleased to  state:

 (a)  whether  the  work  to  provide  entry
 to  Railway  Station,  Amritsar  frcm  the
 Gol  Bag  side  has  started;

 (b)  is  it  a  fact  that  provision  has  been
 made  in  the  current  ycar’s  budget  for  this
 work  ;  and

 (c)  how  long  it  will  take  to  ccmp!ete
 the  work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  The  work
 of  providing  an  entry  from  Gole”  Bagh side  to  Amritsar  Railway  station  has  been
 included  in  the  Railway’s  Works  Pro-
 gramme  for  the  current  ycar.  Designs. and  Drawings  are  being  prepared.  It  is
 expected  that  this  work  willb:  completed in  about  3  years  time.  हू
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 Petea-Chemical  Complex  at  Ccchin

 4839.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased to  state;

 (a)  whether  the  Kerala  State  Govern-
 mint  have  submitted  its  projects  for  a
 p2tro-chemical  complex  at  Cochin;  and

 (b)  if  so,  what  are  the  details  of  the
 pP-  xi  sts  and  Govern-u:nt*  reaction  there
 to?

 TAHE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  P-oprsals  have  been  received  from
 the  State  G  »vernm-nt  of  Kerala  from  time
 to  tim:  for  setting  up  a  Petrochemical
 complex  at  Cochin,

 (b)  The  initial  proposals  were  with
 regard  to  a  petrochemical  complex  based
 on  a  naphtha  cracker,  whercas  the  latest
 Prop?sals  envisaye  production  of  aroma-
 tics.

 A  number  of  studies  are  under  way to  work  out  the  details  of  the  new  petro- chemical  projects  which  need  to  be  set
 up  during  the  Sixth  Five  Year  Plan.  A
 final  decision  regarding  the  projects  to
 be  taken  up  for  implementation,  includ-
 ing  their  locations,  will  be  taken  on  receipt of  the  reports  of  the  studies.  If  and  when
 it  is  decided  to  set  up  any  new  petro-
 chemical  project  the  proposal  of  the
 Kerala  Government  would  also  be  kept in  view.

 Reduction  of  Capital  under
 FERA

 48  7
 SHRI  VAYALAR  RAVI:  Will

 the  inister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be  plea- acd  to  state:

 (a)  wisther  the  Indian  Chemicals  In-
 dastrv  has  b:en  asked  to  reduce  its  capital under  the  FERA:

 (b)  if  so,  whether  the  shares  are  sold
 only  to  the  Kirloskars;  and

 (c)  if  so,  the  steps  taken  to  distribute
 the  shares  to  Public?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  No  company  under  the  name  and
 style  of  Indian  Chemicals  Induitry  has
 bien  directed  to  dilute  the  the  foreign
 holdings  under  the  frovisions  of  FERA,
 4973+

 (t)  and  (०)  Does  not  arise.
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 Shortage  of  Life  Sevinga  Dregs

 48  i
 SHRI  F.  P.  GAEKWAD:  Will

 the  Minister  of  PETROLEUM,  CHE-
 MICALS  &  FERTILIZERS  be  pleaved to  state:

 (a)  whether  Government  are  aware
 that  recently  there  has  been  acute  short-
 =

 of  life  savings  dr..gs,  not  to  speak of  other  vital  medicines:
 (b)  whether  Government  are  aware

 that  these  drugs  can  be  proctred  only at  exorbitant  prices;  and
 (c)  if  so,  whether  Government  will

 consider  chalking  out  a  dynamic  strategy to  meet  social  d  ds  of  the
 who  are  not  ely  oc  raed
 whether  multi  Is  or  Indian  industry
 behave  well  within  the  bounds  of  National

 aw
 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  प्र,  N.  BAHUGUNA):
 (a)  A  close  watch  is  maintained  over  the
 availability  of  essential  drugs.  The  supply
 position  of  drugs  and  pharmaccuticals  is
 by  and  large  satisfactory.  Occasionally
 reports  of  shortages  of  patent  or  propric- tary  products  are  received  but  in  these
 cases  equivalent  substitutes  of  other  pro- ducers  are  available.  Recently  reports
 about  the  non-availability  of  both  pro-
 prietary  and  non-proprictary  substitutes in  respect  of  the  following  formulations have  been  received  :

 di  ad

 q)  Dapsone  Tablets
 (2)  Adrenaline  in  Oil  Injection
 (3)  Neoepinine  Tablets

 (4)  Clinestrol  Injection  &  Tablets

 (5)  Gas-Gangrene  Anti-Toxin

 (6)  Insulin  Lente

 (7)  Ethyl  Chloride  Spray
 (8)  Mycostatin  Tablets,

 Suitable  action  to  relieve  the  shortages has  been  taken  in  consultation  with  the
 manufacturers  concerned.

 (b)  The  prices  of  drugs  and  medicines are  controlled  unaer  ve  Provisions Drugs  (Prices  Control)  Order,  rg70.  Prior
 approval  of  the  Government  is  necessary to  effect  any  increase  in  price.

 Any  violation  of  the  provisions  of  the
 Drug  (Price  Control)  Order  ‘1970,  is  puni- shable  under  the  Essential  Commodities
 Act,  1955.
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 (c)  The  following  data  relating  to  over-
 all  production  of  drugs  and  pharmaccu- ticals  in  respect  of  wa ¢  last  two  years
 would  reveal  that  the  availability  of
 drugs  in  the  country  is  increasing  :

 Rs.  Crores

 Year  Availability  Availability of  drugs*  of  formu-
 lations*

 1976-77  75०  7००
 1977-78,  364  goo

 *Indigenous  Production+Imports—
 Exports.

 379  डाउन  पलथल-विस्लो  कठ  रेखगाड़ी  का
 लिलक  खिल,  मई  दिल्‍लो  में  दकता

 4842.  थी  राम  कंबर  बेरबा :  क्या  रेल
 मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  ह ैकि  379  डाउन  पलवल
 दिल्‍ली  शटल  रेलगाड़ी  तिलक  ब्रिज  के  बाहरी  सिगनल
 पर  प्रतिदिन  10-15,  मिनट  रुकती है  क्योंकि  एम0
 एन0  fo  मेरठ  शटल  (जो  नए  यमुना  पुल  से
 गुजरती  है  ),  प्रतिदिन  बिलम्ब  से  पहुंचती  है  जिसके
 कारण  पलवल  झौर  फरीदाबाद से  बाने  वाले.  हजारों
 सरकारी  कर्मचारियों  को  थके  रहना  पड़ता  है  भौर
 वे  अपने  कार्यालय  बिलम्ब  से  पहुंचते  हैं;

 @)  क्‍या  सरकार  उन  हजारों  सरकारी
 कमेचारितोी  के  प्रति

 सहानुभूति
 रखती  है  जिन्हें

 तिलक  ब्रिज  स्टेशन  पर  के  बिलम्द  से  पहुंचने
 के  कारण  देरी  हो  जाती  है  तथा  क्‍या  उनके  विरुद्ध
 झनुशासनात्मक  कार्यवाही  की  जा  सकती  है;  झौर

 (ग)  यदि  हां,  तो  क्‍या  सरकार  379  डाउन
 रेलमाड़ी  को  तिलक  ब्रिज  पर  इसके  निर्धारित  समय
 यथा  सुबह  नौ  अजकर  चालीस  मिनट  पर  रोकने
 के  लिए  भ्धिकारियों को  निदेश  देगी,  झौर  यदि  नहीं,
 तो  इन  दोनों  रेलग्राड़ियों  को  साथ-साथ  तिलक  जिंज
 पर  रोकने  के  लिए  कया  वैकल्पिक  उपाय  किए  हैं
 ताकि  इस  रेलगाड़ियों  में  यात्रा  करने  वाले  सरकारी
 कर्मचारी  अपने  कार्यलिय  समय  पर  पहुंच  सकें  ?

 रेल  भंतालय  में  राज्य  मंत्रो  (भी  शिव  नारायण):
 कक 1

 ग  जब  कि  2  एन  एम  मेरठ--
 न  (४  भेरठ  सिटी से  प्रातः  झाने  बाली एक

 पलवल-दिल्ली  शटल  गाड़ियों  से  09.  50  बजे  या
 l0.20  बजे  दिल्ली  पहुंच  सकते  हैं  ।  केवल  कुछ
 धवसरों  पर,  जब  कि  2  एन  एम  मेरठ  शटल  विलम्ब

 चल  रही  थी,  प्लेटफार्म  सम्बस्धी  कठिनाइयों  के
 कारण  ३79  डाउन  को  तिलक  लिज के  बाहरी  सिगनल
 पर  रोकना  पड़ा  ।  379  शाउन  पलवल-विलली
 शबल  का  समय  पालन  संतोष  जनक  रहा  है।
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 Assistance  by  Bulgaria  for  setting  up
 le

 4843.  SHRI  TRUN  GOGOI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 2ALS  AND  FERTILIZERS  be  pleased states

 (a)  whether  Bulgaria  will  help  India
 to  set  up  chemicals  and

 pharmaceutical units  and  agro-industrial  complexes  in
 various  parts  of  the  country;

 (b)  whether  the  assistance  will  also
 include  training  programme  by  the  Bul-
 garian  Technocrats  and  experts  in  various
 fields;  and

 (c)  if  so,  how  soon  the  aid  would  be
 forthcoming  and  the  extent  of  it?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  ते.  N.  a

 Yoel
 :

 (a)  to  (c)  At  the  Fourth  Meeting  of  the
 Indo-Bulgarian  Joint  Session  for  Eco-
 nomic,  Scientific  and  Technical  C
 tion  held  recently,  Bulgaria  has  offered
 technical  assistance  for  setting  up  che-
 mical  and  agro-industrial  complexes  in
 various  parts  of  India.  The  assistance
 offered  includes  training  of  Indian  per- sonnel.

 The  offer  of  assistance  by  Bulgaria is  being  studied.

 Availability  of  Imported  Life.
 Savings  Drugs

 4844.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  &  FERTILIZERS  be  pleased to  state:

 (a)  whether  Government  are  aware
 that  certain  imported  life-saving  drugs for  cancer  and  other  fatal  diseascs  are
 not  available  in  the  country;  and

 (b)  if  so,  what  steps  Government  pro-
 pose  to  take  to  ensure  adequate  supply of  these  drugs?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND_  FERTI-.
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b)  Anti-cancer  formulations  in
 respect  of  which  complaints  about  short-
 tages  have  been  reported  recently  are
 Clinestrol  tablets  and  Injections.  Short-
 ages  of  other  life  saving  drugs  for  cancer
 and  other  fatal  diseases  have  not  been
 reported,

 The  main  reason  for  the  shortage  of
 Clinestrol  tablets  and  Injections  is  that
 Mis.  Glaxo  Laboratories  (India)  Letd.,
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 who  were  manufacturing  these  prepara-
 tions,  have  stopped  producticn  due  to
 very  low  demand.  Other  firms  are
 marketing  these  tablets  under  the  name
 of  Stilboestrol  tablets  and  they  are  avail-
 able  in  the  country.

 The  import  policy  for  the  year  1978-
 79  provides  for  liberalised  import  of  anti-
 cancer  drugs  and  other  life-saving  and
 essential  medicines;  and  the  consumers
 can  import  the  same  under  the  Open General  Licence.

 रेल  माल  हियो  को  कमी
 4845.  श्री  अनन्तरासभ  जापसबाल  :  आया

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेल  माल  डिब्बों  की
 कमी  के  कारण  श्रौद्योगिक  उत्पादन  पर  बुरा  प्रभाव
 पड़ा  है:

 (खा)  यदि  हां,  तो  977  में  कितने  रेल  माल
 डिब्बों  का  उत्पादन  हुआ  तथा  976  4  उत्पादित
 माल  डिल्यों  की  संख्या  से  उनकी  संड्या  कितनी  अधिक
 थी;

 (ग)  रेल  विभाग  द्वारा  पर्याप्त  संख्या  में  माल
 डिब्बे  सप्लाई  न  किए  जाने  के  क्‍या  कारण  हैं  तथा
 क्या  यह  कमी  उत्पादन  में  कार्य-कुशलता  के  कारण
 झथवा  पर्याप्त  संख्या  में  माल  डिब्बे  न  उत्पादित
 करने  के  कारण  उत्पन्न  हुई  है;  ौर

 (थ)  रेल  माल  हिल्यों  की  कमी  को  दूर
 करते  के  लिए  सरकार  का  क्या  कार्यवाही  करने  का
 विचार  है  ?

 ल  मंानय  में  राज्य  मंत्री  (शो  शिव

 मराचण)
 :  (क)  से  (घ)  रेलवे  के  माल

 ढिम्बों  की  कमी  के  कारण  भ्रौद्योगिक  उत्पादन पर  पड़े
 प्रतिकूल  प्रभाव  का  ब्यौरा  इस  मंत्रालय  को  ज्ञात
 नहीं  है।  किन्तु  उर्वेरकों और  सीमेंट के  श्रधिक
 आयात  के  कारण  रेलों  पर  भ्रसारणीबद्ध  यातायात
 के  परिणामस्वरूप  रेलों  को  लम्बी  दूरी  वाले  यातायात
 की

 बुलाई
 करने  को  कहा  गया  है  जिसके  कारण

 माल  के  फेरों  पर  अधिक  समय  लगने  लगा।
 माल  को  लादने,  उतारने  भादि  के  लिए  होने  वाले
 बिलम्य  के  कारण  भी  माल  डिब्बों  के  फेरों  पर  प्रति-
 कल  प्रभाव  पड़ा  है  जिसके  कारण  माल  डिब्बों
 की  सप्लाई  में  मामूली  सी  गिरावट  भागी  और  कुछ
 क्षेत्रों  स ेइस  बारे  में  शिकायतें  मिलीं  t

 976  में  बनाये  गये  माल  डिव्यों  की  संख्या
 शौपहियों  के  दिसाव  से  1284  भ्रौर  977

 .i2669  थी।  हस  प्रकार  977H  उत्पादन
 में  i385  माल  डिब्बों  की  बृद्धि हो गई।  माल
 डिब्बों  की  उपलब्धता  में  कमी  के  कारण  उत्पादन
 में
 ह

 शलता  नहीं  कहा  जा  सकता  क्योंकि  :975—
 76  ‘1976-77  के  दौरान  योजना में  निर्धारित

 स्तरों  से  भ्रधिक  उत्पादन  हुआ  था  ।  सरकार  ने
 चिणेय  किया.  है  कि  ‘1978-79  के  अजट  में  चौपहियों
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 के  हिसाब  से  10,000  माल  डिब्बों  का  भार्डर  देने
 का  जो  स्तर  रखा  गया  है  उसे  बढ़ाकर  12,000
 माल  डिब्बे  कर  दिया  जाये  जिसे  शौर  बढ़ा  कर
 13,000,  तक  कर  देने  की  सम्भावता  हो  सकती  है

 Wagon  Shortage  in  Guntshal  Divisicn

 4846,  SHRI  K.  OBUL  RFDDY:
 Will  the  Minister  of  RAILWAYS  be-
 pleased  to  state;

 (a)  whether  he  is  aware  of  the  acute
 shortage  of  wagons  in  Guntakal  Divisicn
 after  its  merger  into  South  Cenual  Rail-
 way}

 b)  what  action  Government  are  going to  take  for  the  supply  of  nearly  t000
 pending  demands  for  wagons  in  Guddapah and  Kodur  stations  of  Guntakal  Divizicn;

 (c)  what  action  Government  propose to  take  to  meet  the  future  demands  of
 wagons  for  export  of  huge  qnantitics  of
 Baryts  to  various  countries  abroad  from
 Cuddapah  and  Kodur  Stations  of  Gunta-
 kal  Division;

 (व)  whether  Government  propose  to
 run  a  Baryts  goods  special  to  Madras
 Harbour  from  these  stations  to  meet  the
 heavy  Bartysts  traffic  for  export:  and

 फ्लो  whether  Government  are  aware
 that  nearly  50,000  tonnes  of  Baryts  Powder
 has  to  be  moved  to  North  West  and
 North  Fastern  parts  of  the  country  for
 the  drilling  requirement  of  O.N.G.C.  in
 closed  wagons  and  whether  the  Govt.
 will  take  action  for  supply  of  closed
 wagons  for  O.N.G.C.  and  for  export  of
 Baryts  Powder  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN):  (a)  and  (b)  Wagons
 are  being  tupplicd

 for  clearing  demands
 at  Cuddapah  and  Koduru  depending
 upon  the  availability  of  suitable  stock.
 At  the  end  of  July  only  585  demands  were
 outstanding  at  Cuddapah  and  Koduru
 stations  of  Guntakal  Division,

 (c)  and  (d)  One  box  rake  has  been
 formed  and  put  into  close  circuit  between
 Koduru  and  Madras  Harbour  for  load-
 ing  Barytes.  In  addition,  block  specials with

 a  wagons  are  planned  to  run
 from  Cuddapah  and  Koduru  to  Madras
 Harbour  and  available  covered  wagons are  secured  to  load  Baryts  Powder,

 (e)  Yes.  Supply  of  covered  wagons  for
 clearing  demands  of  Barytes  Pow  &  from
 Koduru  on  O.N.G.C.  account  will  be.~
 arranged  depending

 on  the  availability  of
 covered  stock,
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 Conversion  of  Sholapur-Gadag  Line

 4847  SHRI  K.  B.  CHOUDHARI  : Will  the  Minister  of  RAILWAYS  be
 spleased  to  state  :

 (a)  whether  there  is  any  propvsal  to convert  Sholapur-Gadag  Railway
 tine

 fron  metre  gauge  to  broad  gauge  ; a

 (9)  if  so,  when  the  conversion  job  is
 going  t>  be  undertaken?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN):  (a)  and  (b)  No;  in view  of  the  severe  constraint  on  he
 availability  of  resourses,  it  will  not  be
 possible  to  undertake  the  conversion  of
 Sholapur-Gadag  line  at  present.

 Shortage  of  drugs  for  T.B.  Treatment

 4848.  SHRI  D.  AMAT:  Will  the Minister  of  PETROLEUM,AND  CHEMI- CALS  AND  FERTILIZERS  be  pleased to  state  :

 (a)  whether  it  is  a  fact  that  there  is  an acute  shortage  of  drugs  for  the  treatment of  T.B.  cases  in  the  country  ;  and

 (bi  if  so,  what  are  the  reasons  and  what
 Stepi  are  bcing  taken  to  remedy  the situation  ?

 THE  MINISTER  OF  PETROLEUM ANDO  CHEMICALS  AND  FERTILI- ZERS  (SHU  पर.  ON  BAHUGUNA): fa)  and  (b);  The  only  anti-T.B.  formu- lation  whose  shortages  have  been  reported from  diff:rent  areas  of  the  country,  from tim:  to  tim:,  is  Streptomycin  Injection, The  main  reason  for  the  shortage  of  this
 drug  is  late  arrival  of  imported  material due  to  inadequate  availability  of  bulk
 drug  Streptomycin  Sulphate  ia  the international  market.

 Apart  from  arranging  for  the  needed
 Imports,  the  following  steps  were  ulso  taken to  deal  with  the  situation  be

 (i)  The  State  Drug  Controlfers/ Associations  of  Drug  Manufac-
 turers  were  requested  to  ask  the
 Steeptomycin.  viallers  to  curtail their  production  of  Streptomycine- Penicillin  in  order  to  increase

 the  availability  of  Strepto- ae  mycin  —_  Injections.  Major viallers  were  also  separately
 requested  to  do  80.

 (ii)  IDPL  and  HAL,  both  public  sector
 enterprises,  were  requested  to
 augment  their  production  of
 bulk  =  Streptomycin  Sul,

 CPC  have  since  released  adequate
 quantities  of  bulk  Streptomycin
 Sulphate  among  various  viallers.
 who  are  lifting  the  material  and
 the  supply  of  Streptomycin  vials
 is  improving.

 Private  Railway  Companies

 4849.  SHRI  AHMED  HUSSAIN  3
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  the  name  and  number  of  private
 Railway  companies  operating  in  N.E.
 tegion  with  State-wise  break-up  of
 Kilometers,  liabilities  and  payments made  to  and  received  from  Government;

 (b)  how  and  by  when  Government
 Propose  to  take  over  them  ;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  RAILWAYS
 (SHRI_SHEO  NARAIN):  (a)  There are  Two  Light  Railway  Com-
 panies  viz.,  the  ©  Chaparmukh-Slighat Light  Raiiway  Company  and  Katakhal- Lala  bazar  Light  Railway  Company which  are  privately  owned  but  worked
 hy  the  N.F,  Railway  in  the  State  of  Assam. The  statement  attached  gives  the  details,

 (b)  and  (ce):  In  case  of  both  the  railways the  Govt.  have  the  right  to  exercise  its  option once  every  ten  vears  to  purchase  the
 Railways.  The  last  option  to  purchase fell  on  4-9-48  —  for  Chaparmukh-Silghat Light  Railway  Co.  and  on  93-9974  or Katakhal-falahbazar  Light  Railway  Co. Tt  was  decided  not  to  purchase  these  lines, because  the  purchase  was  not  considered financially  viable.  The  general  policy  of the  Govt.  in  regard  to  purchase  of  privately owned  railwave  has  been  to  conserve resources  for  acquisition  of  new  —  assets rather  than  to  purchase  old  and  worne out  ones.
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 Statement

 Chaparmukh-Silghat  Katakhal-Lalabazar

 ae  Length  8:  Kms,  g8  Kms.
 a.  Liabilities  as  on  31-3°77,  =  (i)  Sub:eribed  capital,  gr,co,cco  Sub:critcd  cepital  &gr,I00

 (ii)  Balance  on  Reser-  |  ,63,8g0  Reserves  &  Surplus  60,€33, ves  &  Surplus  Acc-  Accounts:
 ounts.

 (iii)  Loan  from  Govt.  —,:3,633  Debentures,  6,50,000 for  capital  expendi- ture,

 (iv)  Advance  to  the  Co,  +1,50,000,
 (v)  Misc,  “2,51,982  Mise.  1,20,368

 3  (i)  Payment  made  to
 the  Company  during
 1976-77-

 Rs.3,74,203  Rs.  142.555,

 (ii)  Payment*  received  —  Rs.  94,210]  Rs.  6.505/- from  the  =  company
 during  1976-77.

 *This  docs  not  take  into  account  the  actual  experdiiie  irene  Vy  ole  ML  Fa  ve  7
 running  the  lines,

 Cost  of  construction  of  pavilion at  Exhibitions  a:
 AT  Casgeess  Party

 od  by

 4850.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  RAILWAYS  be  pleased to  State  :

 (a).
 the  total  cost  (for  construction)  of

 pavilion  or  stalls  paid  to  contractors  in the  exhibitions  arranged  by  All  India
 rip  ain

 Party  on  the  eve  of  Session  of
 All  dia  Congress  Committee.

 (b)  in  case  these  were  constructed  de-
 partmentally,  the  cost  debited  to  these
 works  may  be  given  separately  for  each
 work;

 9
 the  fre,  rent  or  any  other  charges

 ys  to  the  of  the pai  rr  organ: exhibitilons  showing  details  of  such  pay- ments;
 (d)  cost  on  the  maintenance  of  the

 ‘esaid  pavilions  or  stalls;
 (e)  cost  of  dismantling  these  _  pavilions

 oe  grails
 after  the  exhibitions  were  over; ani

 (f)  under  whose  order  or  recommenda-
 yet  ape  span  pe

 were  held  and  the letails  of  the  orders  or  recommendations thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 oo

 SHEO  NARAIN):  (a)  *  aa ०  -2,99,900  was  paid  by  the
 Railways  to  the  contractors  for
 construction  of  railway  pavilions  in  the
 various  exhibitions  arranged  by  the
 AICC  on  the  eve  of  AICC  Sessions.

 (b)  Rs.  48,720,  was  incurred  for  de-
 partmental  construction  of  pavilions,  out
 of  which  Rs.  41,000:  was  spent  on  erection
 of  stalls,  floorings,  etc.  and  Rs.

 72  20] as  miscellancous
 charges

 including  T.A./
 D.A.  paid  to  the  staff  employed  at  stalls,
 electrical  work,  etc.

 (८)  Rs.  1,01- 360,  as  rent.
 (d)  Rs.  17,978 ]>.
 (९)  Rss  21,380/-,

 (f)  The  Rai'ways’  participaticn  in
 these  exhibitions  was  decided

 “p
 cn  by  the

 Ministry  of  Railways  (Railway  Foard)  vide
 details  in  the  enclosed  Statement  :

 Statement
 Exhibitions  held  during  AI.CC.  Session

 and  participated  in  by  the  Zonat  Railways
 NORTHERN  RAILWAY  :

 A.I.C.C.  Session  at
 ey  a Nagar,  Chandigarh,  held  in  December,

 *75/Jan:,  "76.
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 NO  RTHEAST  FRONTIER  RAILWAY:

 ‘A.L.C.C.  Session  at  Gauhati  held  in
 November/December,  "76.

 EASTERN  RAILWAY  :

 (2)  A.LC.C.  Session,  1965,  at  Durga-
 pur.

 (2)  A.I.C.C.  Session,  1972  at  Bidhan
 Nagar,  Calcutta.

 Sale  of  Books  and  Agencies
 Railway  Stations

 4557.  SHRI  ARJUN  SINGH  BHA-
 DORIA  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  reply  given
 to  Unuarred  Question  No,  499  on  28th
 March,  ag7t  regarding  sale  of  books  and
 Agencies  at  Railway  stations  and  state  :—

 (a)  whether  the  said  information  has
 been  collected;  and

 (b)  if  so,  what  are  the  details  of  the
 same:  >

 THE  MINISTER  OF  STATE  IN|  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 SHA)  NARAIN)  :  (a)  and  (b,.
 The  Iinplementation  Report  containing
 the  required)  information  has  already
 been  Iaid  on  the  Table  of  the  House
 by  the  Department  of  Parliamentary
 Affairs,  on  27-97-1978.

 Subjects  for  Diplome  Courses  §  in
 Company  Secretaryahip

 4852.  SHRI  BIRENDRA  PRASAD  :
 Will  the  Minister  of  LAW,  JUSTICE AND  COMPANY  AFFAIRS  be  pleased to  refer  to  the  reply  given  to  the  Unstarred
 Question  No.  9633  on  oth  May,  3978
 regarding  syllabus  of  Diploma  in  Company
 Secretaryship  of  Delhi  and  state  :—

 (a)  whether  the  syllabus  of  the  Post-
 Diploma  in  Company  Secretaryship  and
 the  correspondence  course  of  the  Institute
 does  not  contain  the  subjects  like  Project
 Report/Dessertation  and  experienced trained  employed  persons  in  the  field  are
 admitted  in  the  course;

 (0)  whether  persons  who  have  already
 Passed]  the  full-fledged  two  years  Delhi
 State  Course  of  Company  Seerctaryship
 are  required  to  again  appear  in  the  exami-
 nations  conducted  by  the  All  India  Insti-
 ture  of  Company  Sceretaryship;  if  so, Teasons  thereof;  and

 (c)  whether  Government  propose  to
 Tecog  nise  the  Post-Di

 sepa
 in  Company

 Secretaryship  under  Rule  2(a)  of  Com-
 Panies  (Secretary’s  Qualifications)  Rules,
 7975  or  to  refer  the  matter  to  the  Expert
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 Committee  on  Company  Law,  already
 appointed  by  the  Government  ?  }  j

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  ;  (a)  As  per  syllabus
 of  the  correspondence  course  of  the  Ins-
 titute  of  Company  Secretarics  of  India  and
 the  Post  Diploma  in  Company  Secrctary-
 ship  of  Delhi  Administraticn,  the  pesiticn

 is  as  under  :—

 Corres-  —  Post-
 pondence  Diploma Course  of  in  Com-
 the  Ins-  pany
 titute  Secreta-

 ryship

 (i)  whether  Project  No  Yes
 Report/Desserta- tion  is  included
 in  the  course.

 (ii)  whether  experi-  No  Yes
 enced,  trained
 persons  in  the  field
 are  admitted,

 (b)  Yes,  Sir,  Under  rule  2(a)  of  the
 Companies  (Seeretary’s  —  Qualificaticns)
 Rules,  1975.  a  person  in  order  to  be  eligible tu  be  qualified  as  Seerctary  of  a  ccmpany
 having  paid  up  share  capital  of  Rs.  25 lakhs  and  above,  is  required  to  have  the
 membership  of  the  Institute  of  Ccmpany Secretaries  of  India,  New  Delhi.

 (c)  There  is  no  such  proposal  at  present.

 बिहार  &  स्टेशनों  को  समा  रुप  देला

 4853.  श्रो  राम  सेवक  हजारो  :  वया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दक्षिण  मध्य  रेलवे  में  स्टेशनों
 पर  सफाई  रखरखाव  झौर  सुन्दर  बनाने  के  बारे  में
 किये  गये  कार्यों  के  परिणामस्वरूप  उक्त  रेलबे  का
 कार्य  झब  सुचारुपूर्ण  ढंग  से  हो  रहा  है  ;

 ्)  गया  बिहार  में  हसनपुर  रोड,  नया
 नगर,  कोसरा,  किशनपुर  तथा  मुक्तापुर  स्टेशनों  पर
 सफाई,  रखरखाव  जौर  सुन्दर  बनानें  के  लिए  भी
 इसी  प्रकार  के  कार्य  किये  जाने  हैं;  भौर

 (ग)  यदि  हां,  तो  इस  बारे  में  ब्यौरा  क्‍या

 रेल  मंत्रालय  में  राउय  मंत्रो  (प्री  शिव  मारायण):
 (क)  से  (ग).  रेल  प्रशासन  का  निरन्तर

 यह  प्रयास  रहता  है  कि  स्टेशनों  को  साफ़-सुथरा
 रखा  जाये  और  उनका  रखरखाव  ठीक  तरह  से
 किया  जाये  ।
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 “दक्षिण-मध्य  रेलवे  पर  महत्वपूर्ण  स्टेशनों
 के,|,ढांचे  में  परिवर्तन]  नवौकरण  किया  गया  है।
 जब  ऐसे  काम  प्रावश्यक  होते  हैं  तब  तक  कार्यक्रम
 के  प्राधार  पर  उन्हें  किया  जाता  है  बशर्ते  क्षेत्रीय
 रेल  उपयोगकर्ता  सुविधा  समिति  उनका  प्रनुमोदन  कर
 दे  शौर  धन  उपलब्ध  हो।

 इस  समय  पूर्बोस्तर  रेलवे  के  हसनपुर  रोड,
 नयानगर,  रुसेड़ा  घाट,  किशनपुर  और  मुक्तापुर
 रेलवे  स्टेशनों  के  ढांवें  में  परिवर्तेत  करने  का
 कोई  प्रस्ताव  नहीं  है।

 Hindi  Medium  in  Railway  Schools,
 Dahod

 Sk  SHRI  SOMJIBHAL  DAMOR  :
 wit I  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  is  there  any  propsal  to  extend  educa- tional  facilities  from  Ist  to  IV  Class  in
 Hindi  Medium  in  Railway  Schools,

 “Western  Railway,  ‘Dahod  ;
 (b)  if  so,  please  give  full  details  ‘thercof  ;
 (c)  if  not,  tht  reasons  therefor  ;  and

 (d)  whether  C2ntral  Government  are
 pressing  Gujarat  Government

 no  open  a
 primary  school  of  Hindi  Medium?

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  No.

 (b)  Does  not  arise.
 (c)  There  already  exists  one  Railway

 Primary  (Hindi  Medium)  School  at  Dahod
 jn  addition  to  two  Hindi  Medium  Schools
 run  by  railwaymen,

 (d)  No,
 Short  Payment  of  Wagesto  Labourers

 performing  Parcel  Handling  Work
 at  Allahabad

 855.  SHRI  N.  K.  SHEJWALKAR  :
 wil  lo  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  reply  given  to  Un-
 starred  Question  No.  BI  on  the  3865
 July,  978  regarding  short  payment  of
 wats:  to  labourers  performing  Parcel
 handling  work  at  Allahabad  and  state  ;

 (a)  whether  it  is  the  policy  of  Govern.
 moat  ty»  sacourage  Society  by  way  of
 giviaz  them  extensions  beyond  the  contrac-
 tual  term  who  were/are  systematically  and
 continsouily  cheating  poor  and  innocent
 workers  by  wiy  of  making  short  payments to  the  tune  of  several  lakhs  of  rupecs
 daciag  a  short  period  of  few  years  ;

 (9)  what  actioa  has  been  taken  by  the
 Goveramznt  ६०  recover  short  payment  of
 Rs.  1,23,595/>  provisionally  worked  out
 against  the  Society:
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 whether  officers  of  Headquarters

 Office,  Northern  Railway  are  interfering with  the  Divisional  S  intendent,  Allaha-
 bad,  in  the  matter  pr  prions  of  amount
 from  the  Society;  and

 (d)  ifso,  what  remedial  action  is  propo- sed  to  be  taken  in  the  matter?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  No.

 (b)  Recoveries  are  being  effected  from
 the  bill  of  the  Society  commencing  from
 the  month  of  April,  1978.

 (c)  No.

 (d)  Does  not  arise.

 Booking  of  Low  Rated  Goods  Traffic

 4856.  SHRI  G.M.  BANATWALLA  :
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  the  railways  have  recently
 completely  closed  or  suspended  booking of  low  rated  goods  traffic  ;

 (०)  if  su,  since  when  and  what  are  the
 reasons  therefor;  and

 (c)  in  view  of  the  inconvenience  and
 losses  to  small  dealers  particularly  when
 is  the  said  booking  cxpected  to  recommen-
 ce?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  No.

 (9)  and  (c).  Do  not  arise.

 Trains  Running  between  Mysore  and
 Chamarajanagar

 =

 4857.  SHRI  B.  RACHAIAH  :  Will
 the  Minister  of  RAILWAYS  be  pleased to  state  :

 (a)  whether  the  trains  are  running
 between  Mysore  and  Charmarajanagar;

 (b)  if  so,  from  what  date;  and
 (e)  what  are  the  imminent  causes  for

 cancelling  the  running  of  these  trains  started
 by  M.S.R.  belonging  to  former  Indian
 State  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RATLWAYS  (SURI SHEO  NARAIN)  :  (a)  Yes.

 (b)  and  (c),  Out  of  8  pairs  of  passenger trains  running  oa  Mysore-Ghamaraja-
 nagar  $::tion  4  prirs  of  trains  were  cances
 Hel  oa  डग  aad  agrd  July,  हठी,  One
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 pair  of  trains  was  restored  on  24-7-78  and
 another  pair  on  26-7-78.  At  present  only one  pair  of  trains  remains  cancelled.  This
 will  be  restored  as  and  when  the  steam
 coal  position  becomes  satisfactory.
 Regularisation  of  services  of  Casual

 Workers
 4858.  SHRI  T.  S.  NEGI  :  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  the  services  of  casual
 workers  with  six  months  service  are  regula- rised  by  Government;

 (b)  whether  there  are  loyees  in  the
 catering  department  of  the  Railways  who
 have  rendered  more  than  three  years service  but  have  not  been  made  regular;

 (c)  if's0,  the  reasons  therefor;  and  whe-
 ther  Government  proposed  to  regularise the  services  of  these  casual  workers;

 (a)  whether  an  interview  was  held  in
 January,  978  for  the  regularisation  06
 services  of  casual  workers  working  in  the
 canteens  in  Parliament  House  and  ‘ts
 Annexe;

 (e)  if  so,  how  many  workers  were  made
 lar  as  a  result  thereof  indicating  the

 length  of  their  service  ;  and
 (f)  if  not,  the  reasons  therefor ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  :  (SHRI
 SHEO  NARAIN)  :  (a)  Casual  workers
 with  over  i20  days  of  service  are  eligible
 fo  screening  but  their  regularisation  will

 lepend  on  va  being
 (b)  Yes.

 (c)  As  stated  in  reply  to  part  (a)  of  the
 Question,  regularisation  of  services  of
 casual  workers  de  pends  on  the  availability f  regual  The  screened  candi- ol  Teg dates  are  listed  and  absorbed  in  regular vacancies  as  and  when  the  same  occur.

 (d)  to  (f)  A  sitting  of  the
 ber  ] Committee  was  held  in  January  797 but  the  screening  of  allthe  casual  labour

 could  not  be  finalised  as  the  eligibility  of
 some  of  them  was  under  examination.
 The  ing  will  be  finalised  shortly.
 Trains  Originatin

 phe
 and  termi-

 nating  at  bad

 ae
 SHRI  DHIRENDRANATH BASU  :  Wil  the  Minister  of  RAILWAYS

 be  pleased  to  state  :

 (a)  the  number  of  mail,
 2  hie

 and  pa- ssenger  trains  ori;
 ginating

 and  terminatin
 from  and

 ar
 Allahabad  and

 enlace  hin
 £

 express  and  passenger  trains  including
 parcels  express  with  stoppage  at  Allahabad
 during  the  financial  years  1960-61,  1961-
 62,  1975-78,  1976-77  and  1977-78.

 oa
 the  number  of  cels  packages

 aC  at  Allahabad  theloding  packages in  sealed  vans  during  the  financial  years
 1960-61,  1961-62,  1975-76,  1976-77  and
 1977-785  and

 (c)  the  assessed  number  of  parcel  proters
 required  to  exclusively  handle  parcels
 traffic  at  Allahabad

 fs
 which  monthly

 lump-sum  rate  payable  to  handling  con-
 tractors  was  fixed  by  Railways  during  the
 financial  years  ‘1960-61,  961-62,  975-76,
 1976-7  and  1977-78  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The  number  of
 trains  originating  and  terminating  and

 sing  through  Allahabad  _  including
 Parcel  Express  and  COD  shuttle  were

 ् in  ‘1960-61,  46  in  1961-62,  66  in  3975-7०,
 74  in  1976-77  and  during  1977-78,  were  74-

 (b)  and  (©).  A  statement  is  attached.

 Statement
 b)  Yearwise  comparative  figures  of
 ed

 :  booked,  Le  ed  and  handled  at
 parcel  transit  at  Allahabad  are  as  under  :

 Year  No,  of
 Packages  packs

 -

 Booked  received
 transit  Total  No.  of

 P;  packages  dealt  with
 handled

 t960-6:__  Figures  are  not  available  as  records  have  sinc:  been  destroyed.
 S 1961-62

 1975-76  28879t  877725  549660  7209576
 y76-77  27812  420738  567970  7925760
 1977-78  $459°7  430972  569784  3326073

 2587  L.  S.—5
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 (c)  The  number  of  porters  required  to
 perform  parcels  handling  work  and  other
 miscellaneous  items  of  work  was  assessed
 at  il0.

 Train  Accidents
 4860.  SHRI  V.  M.  SUDHEERAN  ;

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  increasing  number  of  train  accidents  ;

 (b)  whether  Government  received  any
 report  on  this  rail  accident  8६  Valachive
 neat  Kottayam  5

 (९)  the  details  of  the  damages  ;—  and

 (d)  the  steps  taken  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  During  July,  1978,
 there  were  75  train  accidents  in  the  catego-
 ries  of  collisions,  deaaihnents,  level  crossing.
 accidents  and  lircs  in  trains  on  the  Indian
 Government  Railways  against  00  and  88
 train  accidents  iu  May,  79780  and  June,
 3978  respectively.

 (b)  Presumably,  the  reference  is  tothe
 derailment  of  47  Up  Trivandrum-Canno-
 nore  Express  between  Kuruppantara  and
 Piravam  Road  stations  of  Sonthern  Rail-
 way  on)  tothe 1978.,  ‘The  report)  of  the
 Additional  Commission:  of  —  Heailways
 Safety,  who  inquired  into  this  accident,
 has  not  yet  been  received.

 (c)  The  cost  of  damage  to  railway
 property  invelyed  in  this  accident:  has
 been  cstimated  at  approximately  —  Rs.
 80,000]-.

 (d)  Since  human  failure  is  the  largest
 single  factor  responsible  for  accidents,
 Safety  Organisations  on  the  Railways
 have  been  engaged  in  arclentless  campaign
 to  create  greater  safety  consciousness
 amongst  the  staff  connected  with  the
 running  of  trains  and  to  ensure  that  stall
 do  not  violate  rules  or  indulge  in  short-
 cut  methods  that  may  lead  to  accidents,
 In  order  to  reduce  dependence  on  human
 clement,  various  sophisticated  aids  like
 ultrasonic  flaw  detectors  for  wheels,  axles
 and  rails,  track-circuiting,  axle  counters,
 automatic  warning  system,  ९९,  are  being
 introduced  progressively.  It  has  been
 decided  to  complete  track-circuiting  on
 ran-through  lines  on  all  the  stations  on
 trunk  routes  by  1981.  In  addition,
 track-circuiting  of  00  vulnerable  stations
 from  fouling  mark  to  Advanced  Starter
 will  be  completed  by  3u-g-97y.
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 हदर्थ  कर्मचारियों  को  नियमित  करना

 ‘4861.  की श्राइ०  एन०  राकेश:  गया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  |

 (क)  क्‍या  सरकार  का  विचार  उन  तदचे
 कर्मचारियों  को  नियमित  करने  का  है  जो  सक्षम  धिन
 कारियों  द्वारा  नियुक्त  किये  गये  थे  ;

 ख)  यदि  हां,  तो  रेलबे  बोद  के  श्रेणी  LIT  के
 डन  तद  कर्मचारियों  को  नियमित  करने  के  प्रभी  तरके
 झादेश  जारी  न  किए  जाने  के  बया  कारण  हैं  जो  वर्ष
 i975-76  में  सक्षम  प्रधिकारियों  द्वारा  नियुक्त

 किये  गये  थे;

 (ग)  क्या  उनके  द्वारा  —-6—-77  की  लोक
 सभा  में  धोषित  वह  नीति  वर्ष  i975-76  में  सक्षम
 अधिकारियों  द्वारा  नियुक्त  रेलवे  बोर्ड  के  तदर्थे
 कर्मचारियों  पर  लागू  नहीं  होती  कि  सक्षम  प्रधि-
 कारियों  द्वारा  नियुक्त  तदर्थ  कर्चारियों  को  |नियमित
 कर  दिया  जामेगा;

 (4)  यदि  हां,  तो  उन्हें  कब  तक  नियमित
 किया  जायगा  भर  यदि  नहीं,  तो  उन  के  सम्बन्ध
 में  यहू  नीति  लागू  क्‍यों  नहीं  की  गई  है  ;  भर

 ह

 ($)  क्या  सरकार  का  विचार  [उनको  क्षेत्रीय
 रेलवे  में  भ्रथवा  रेलबे  सेवा  झायोग  में  खपान  का
 है  शौर  मदि  हां,  तो  कब  तक  और  यदि  नहीं,  तो
 इसके  कया  कारण  हैं?

 रेल  मंत्रालय में  राज्य  मंत्री  पश्न  शिव  नारायण):
 (क)  जी  हां ।

 (ख)  से  (घ).  976  में  जो  विशेष
 कर्मचारी  तदर्थ:  झाधार  [पर  नियुक्त  किये  गये  थे
 मे  हिन्दी  टाइप  जानने  वाले  बलकों  की  कमी  को
 पूरा  करते  के  लिए  थे।  उनकी  नियक्ति  भिशिष्ट
 रूप  से  थोड़ी  भवधि  के  लिए  इस  शत  के  भ्राधार
 परकी  गई  थी  कि  जब  भी  नियमों  में  की  गई  व्यवस्था
 के  प्रनुसार  निर्धारित  स्रोत  से  भरहता-प्राप्त  कर्म  चारी उपलब्ध  हो  जायेंगे  इन्हें  हटा  दिया  जायेगा  ।

 इन  सभी  तदर्थ  कर्मचारियों|की  सेवायों  को
 तब  तक  नियमित  नहीं  किया  जा  सकता  जब  तक
 मे  लोग  कर्मेचारी  चयन  झायोग  हारा  ली  जाने  वाली
 परीक्षा  पास  नहीं  कर  लेते  शौर  कामिक  विभाग
 हारा  नामित  नहीं  किये  जाते।

 (४)  इस  कर्मचारियों  को  क्षेत्रीय  रैलों  [में
 समाहित  करने  के  प्रस्ताव  पर  तब  तक  विचार
 नहीं  किया  जा  सकता  जब  तक  ये  लोग  रेल  सेवा
 आयोग  द्वारा  ली  जाने  वाली  परीक्षा  पास  नहीं  कर,
 लेते  झौर  उनके  द्वारा  नामित  नहीं  किमे  जाते  if
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 स्टेशन  सुपरिस्टेस्डेन्टों  की  नका
 (4862.  शनी  रजीना  प्रताप  सिंह :.  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पश्चिम-पूर्वे  भौर  दक्षिण  रेलवे  में  ट्रेन
 सुपरिन्टेन्डेन्टों  को  मंजरशुदा  संख्या  कितनी  है  ;

 (ख)  उनमें  से  कितने  पद  रेलवे  केटरिंग
 विभाग  में  से,  रेलवे-बार,  भरे  गये  ;

 (ग)  क्‍या  दक्षिण  रेलवे  के  उपरोक्त  पद  पर
 केवल  झन्य  विभागों  के  कर्मचारी  लेने  का  निर्णय
 किया  गया  है;

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;  झोर
 (8)  क्‍या  सरकार  का  विचार  केवल  फेटरिग

 विभाग  के  कर्मचारियों  में  से  इस  पद  को  भरने
 का  है  जिससे  यात्रियों  की  देखभाल  भली  भांति
 हो  सके  ?

 रेल  संतालय  ,में  राज्य  मंत्री  (लो  शिव  नारायण):
 (क)  पश्चिम  रेलवे  एक

 पूर्व.  रेलवे  एक
 दक्षिण  रेलवे  25

 (ख)  पश्चिम  रेलवे  एक
 पूर्व  रेलवे  एक
 दक्षिण  रेलवे  व

 (ग)  जहां  तक  पश्चिम  और  पूर्व  रेलों  का
 सम्बन्ध  है,  प्रत्येक  रेलवे  पर  केवल  एक-एक  पद  है
 ग्रोर  उस  पर,  फिलहाल,  खानपान  विभाग  से  सम्बन्धित
 कर्मचारों  ही  लगा  हुआ  है।  जहां  तक  दक्षिण  रेलवे
 का  सम्बन्ध  है,  रेल  प्रशासन  ने,  मान्यताप्राप्त  श्रामक
 संगठनों  के  साथ  विचार-विमर्श  करने  के  बाद,  स्थानीय
 तौर  पर  यहू  विनिश्चय  किया  है  कि  इन  पदों  को
 भरने  के  लिए  खानपान  विभाग  के  क्मंजारियों  के
 साथ-साथ  वाणिज्य  और  परिचालन  विभागों  के
 उन  कर्मचारियों  पर  भो  विचार  किया  जाय  जिन्हें
 जन  सम्पर्क  का  अनुभव  प्राप्त  है।

 (घ)  गाड़ी  भ्रधोक्षक  का  काम  केवल  खान-
 पान  प्रबन्धों  का  पर्यवेक्षण  करना  ही  नहीं  है।  उससे
 प्राशा  की  जाती  है  कि  वह  विभिन्न  शाखाओ्रों  के
 कर्मचारियों  के  काम  म  समन्वय  एंव  पर्यवेक्षण  की  व्यवस्था
 करे  झौर  गाड़ी  में  जिन  विविध  सुविधाझों  की  व्यवस्था
 की  हुई  है  उनके  उचित  रूप  से  काम  करने  को
 सुनिश्चित  करे  ।

 (2४)  भाग  (ग)  और  (घ)  के  उत्तरों  को
 हुए,  इसका  प्रश्न  नहीं  उठता  |

 —  supplied  to  Hindustan  Steel
 kyard  at  Bhubaneswar

 4863.  SHRI  SIVAJI  PATNAIK  :  Will
 the  Minister  of  RAILWAYS  be  pleased to  state  :

 (a)  whether  Government  are  aware
 that  lied  to  the  Hind go  PP
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 Steel  Stockyard  at  Bhubaneswar  deliberate-
 ly  returned  by  the  contractor  caused  a
 great  loss  to  the  revenue  of  the  railways  ;

 (b)  ‘if'so,  what  action  Government  have
 taken  against  this;  and

 (c)  whether  Government  are  also  aware
 that  oflicials  are  involved  to  manipulate
 demurrage  charges  for  the  interest  of  the
 contractor  ?

 ‘LITLE  MINISTER  OF  ST
 MINISTRY  OF  RAILWAYS  —  (SHRI SHEO  NARAIN):  (a)  ‘Fhe  Railways do  not  deal  with  any  coutractor  but  only with  the  Branch  Manager  of  Hindustan
 Steel  Ltd.  Stockyard,  Bhubaneswar.  Any
 request  for  diversion  or  removal  of  wagons is  generally  made  by  the  Depot  Superin- tendent  of  the  Stockyard.

 TEIN  THE

 (b)  Does  not  arise.

 (c)  Since  the  Railways  have  no  dealings with  any  contractor,  the  question  of  officials
 involved  in  manipulating  demurrage
 charges  in  favour  of  the  contractor  does
 not  arise,

 Loss  detected  in  investigation  against
 DeputyChief  eo

 N.E.  Railways im  20962
 4864.  SHRI  DAYA  RAM  SHAKYA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ¢

 (a)  whether  a  loss  of  Rs.  32,500"  00  was
 detected  in  an  investigation  donc
 the  Chief  Vigilance  Commissioner  and  his
 staff  against  a  Deputy  Chicf  Engincer
 (presently  promoted  as  Gencral  Manager) on  the  N.E,  Railway  in  the  year  1961,  ;

 (०)  is  it  a  fact  that  the  then  Chief
 Vigilance  Commissioner  instead  of  re+
 commending  recovery  of  the  loss  of  public
 money  directed  an  oral  warning  to  be
 administered  to  the  officer;  and

 (c)  how  many  such  cases  were  investi+
 gated  by  the  Commission  from  7965  upto
 3977  and  what  was  the  amount  of  public
 money  written  off  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  and  (b),  In
 i96i,  tenders  were  invited  by  the  North
 Eastern  Railway  for  the  construction  of
 97  units  type  J,  Jo  units  type  HI,  3  units
 type  ILL  and  4  units  type  iv  quarters for  medical  stal¥  at  Gorakhpur  and  while the  tenders  received  were  under  ridges

 |  A a  decision  was  taken  to  change  the  side in  respect  of  g:  units  type  I  quarters.  The
 Change  of  site  necessitated  extra  plinth involving  extra  earth  work  and  brick work.  ‘The  contractor,  whose  tender  was
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 the  lowest  with  respect  to  quantities  of
 work  at  originally  proposed  site,  was
 awarded  the  contract.  His  rates  for
 the  additional  work  for  the  new  site  were
 higher  than  those  quoted  by  other  con-
 tractors.  The  C.B.J.  investigation  showed
 that  the  value  of  the  contract  became
 higher  by  Rs.  32,500  as  compared  to  next
 higher  tender  taking  into  consideration
 the  quantities  at  the  new  site.  The
 Central  Vigilance  Commission  to  whom
 ‘he  case  was  referred,  as  per  cxtant  proce-
 “ure,  advised  that  no  malafides  had  been
 established  against  the  Officer  and  that
 it  would  be  enough  if  he  was  administered
 a  warning  to  be  careful  in  future,  which
 was  done.

 The  case  was  investigated  by  the
 Central  Bureau  of  Investigation  and  not
 by  the  Central  Vigilance  Commission.
 (There  is  no  post  like  Chief  Vigilance
 Commissioner.)

 (c)  ‘The  Gentral  Vigilance  Commission
 has  advised  that  no  record  is  available
 to  show  the  number  of  such  cases  investi-
 gated  by  the  Commission.  Such  statistical
 record  is  not  maintained  by  the  Com-
 mission.

 Increase  in  Price  of  Urea
 865.  SHRI  CHHITUBHAI  GAMIT:

 wil  |  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Gujarat  State  Fertilizers
 Company  Limited  has  demanded  increase
 of  40  to  50  per  cent  in  the  price  of  urea
 fertilizer;  and

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  PETROLEUM

 \ND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.N.  BAHUGUNA)  :  (a)  and
 (b).  Yes,  Sir.  The  Gujarat  State  Fertilizer
 Company  Limited  have  made  a  represcn- tation  for  increase  in  their  retention  price of  urea  from  Rs.  t006  to  Rs.  3557  per metric  tonne.  While  a  part  of  the  increase
 has  been  sought  on  account  of  increase
 in  cost  of-packing  material,  catalysts,  con-
 sumable  stores  and  repairs  and  mainten-
 ance,  bulk  of  the  increase  claimed  by  the
 company  is  on  the  ground  that  the  basic
 parameters  of  pricing  like  consumption
 norms,  level  of  capacity  utilisation  and  the
 working  of  net  worth

 adopted
 in  fixation

 of  retention  prices  should  be  relaxed
 and  related  to  their  actual  experience.
 Expausion  of  Capacity  by  Synthetics

 and  Chemicals  Limited

 ae
 SHRI  SURENDRA  BIKRAM:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 (a)  what  is  the  rated  plant  capacity  of
 Synthetics  and  Chemicals  Limited  and
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 how  much  rubber  every  year  this  factory has  manufactured  year-wise  for  the  last
 three  years  and  what  was  its  value  in  terms
 of  money  ycar-wise;  and

 (b)  whether  the  Government  have  any
 idea  of  allowing  this  industry  to  expand its  capacity  even  when  its  production  costs
 are  extremely  high,  huge  wastage  of  money
 prevails

 and  additional  quantitites  cannot
 ९  given  to  this  industry  of  alcohol  which

 will  be  consumed  in  other  precious  indus-
 tries  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA)  :  (a)
 The  licensed  capacity  of  SRR  and  Nitrile
 rubber  plants  is  40,000  M.T.  and  2,000
 M.T.  respectively.  Production  and  value
 of  these  rubbers  during  the  last  three  years as  reported  by  the  company  is  as  follows:

 975  4976  977

 Production  (22,712,  23,264  27,398 M.T.  M.T. M.T.
 Rs,  Rs.  Rs.

 Value  1g:  25  21-67  27°09
 crores:  crores  crores.

 (b)  No  such  proposal  is  under  consi-
 deration.

 Setting  up  an  Antibiotic  unit  in  Nagpur
 4867.  SHRI  _R.K.  MHALGI  :  Will

 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased to  state  :

 (a)  whether  it  is  a  fact  that  the  Central
 Government  and  the  State  Government
 of  Maharashtra  have  proj

 epee
 under

 consideration  to  start  antibiotic  unit  in
 Nagpur  area  ;

 (b)  if  so,  at  what  stage  the  said  pro-
 posals  stand;  and  when  it  is  likely  to  be
 commissioned  ;  and

 (c)  what  is  the  total  outlay  of  cach  of
 the  projects  and  the  break-up  of  the  share
 of  Centre  and  the  State  Government  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA)  :
 (a)  and  (b).  Government  have  approved on  3rd  August,  1978  the  setting  vp

 of  a
 joint  venture  formulation  unit  near  Nagpur
 in  Maharashtra  State,  by  Hindustan  Anti-
 biotics  Ltd.,  and  the  State  Industrial  and
 Investment  Corporation  of  Maharashtra, ‘This:

 aes
 is  expected  to  be

 by  gust  1980.
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 (०)  The  project  involves  a  total  capital

 outlay  of  about  Rs.  2°84  crores  With
 equity

 of  Rs.  r:4  lakhs,  The  contribution of  Hindustan  antibiotics  Ltd.,  and  the
 State  Industrial  and  Investment  Cor-
 poration  of  Maharashtra  to  the  equity would  be  5%  and  49%  respectively.

 Railway  Platforms  in  Kerala
 SHRI  K.  KUNHAMBU
 SHRI  VAYALAR  RAVI  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware
 that  the  Railway  Platforms  in  Kerala  are
 notin  accordance  with  climatic  conditions  ;

 (b)  whether  these  uncovered  platforms
 are  very  inconvenient  and  troublesome  to
 the  passengers  during  rainy  seasons;  and

 (०)  do  Government
 propose

 to  make
 provision  of  covered  platforms  in  major stations  in  Kerala  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  Covers  on
 Railway  Platforms  including  those  in
 Kerala  are  being  provided  according  to
 their  relative  needs,  on  a  programmed
 basis,  in  consultation  with  Railway  Users
 Amenities  Committee  and  subject  to
 availability  of  funds.

 Trains  between  Ferozepur  and
 Chandigarh

 4869.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA  :  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  train
 between  Ferozepur  and  Chandigarh  via
 Abhor  &  Malout  has  been  routed  through
 Suratgarh  and  Bhatinda  ;

 {b),  if'so,  the  reasons  for  the  samc  ;  and

 (c)  whether  in  the  interest  of  better
 political  and  social  link  of  Chandigarh with  Ferozepur  than  Suratgarh  the  old
 link  will  be  restored  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  to  (c).  No,  87/88
 Kalka-Bhatinda-Chandigarh  Express  has
 been  extended  to  Suratgarh  with  effect
 from  15-5°78.  Two  through  coaches
 continue  to  run  on  this  train  betwecn
 Firozepur  and  Chandigarh/Kalka.

 Persons  arrested  for  Sabotage  on
 Railways

 48 z
 SHRI  MOHINDER  SINGH

 SAYIAN  WALA  :  Will  the  Minister  of

 RAILWAYS  be  pleased  to  refer  to  the
 reply  given  to  the  Unstarred  Question No.  3768  on  21-3-78,  regarding
 bind

 ed  for  sabotage  on  Railways  and 8  :

 (a)  whether  the  information  regarding the  number  of  persons  arrested  for  sabotage on  railways  has  since  been  collected;
 (b)  whether  these  culprits  belonged  to

 certain  politicalparty  or  any  cult  other- wise  ;  and

 (९)  action  taken  against  them  ?
 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  Yes.  Twenty persons  were  arrested  in  one  case  of  sabo-

 tage  on  Central  Railway  between  Mana and  Murtizapurin  Akola  District.

 (b)  No  complicity  or  collaboration  of  any political  party  or  cult  bas  been  proved  in the  course  of  investigation.
 (c)  Charge-sheets  have  been  filed  against cleven  persons.  The  case  is  pending  trial,

 Distribution  of  Fertilizers  imported from  U.  K.

 nay
 SHRI  MOHINDER  SINGH SAYIAN  WALA:  Will  the  Minister of  PETROLEUM,  CHEMICALS  AND FERTILIZERS  be  pleased  to  refer  to  the

 reply  given  to  Unstarred  Question No.  5482  regarding  distribution  of  ferti- lizers  imported  from  U.  K.  on  the  gth April,  1978,  and  state.  :

 (a)  whether  details  for  distribution  of fertilizers  imported  from  have since  been  finalised:  ;
 (b)  if  not,  the  reason  for  the  same; and

 (c)  whether  some  supplies  have  been received  from  U.  K.  ?

 THE  MINISTER  OF  PETROLEUM AND  CHEMICALS  AND  FERTI- LIZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  to  (०).  The  details  of  the  Fertilizer Educational  Project  to  be  financed  from U.  K.  Aid  Funds  are  being  discussed  with the  concerned  Ministries  with  a  view  to
 obtaining  the  necessary  approval  of Government.

 No  supply  of  fertilizers  has  so  far  been
 received trom  U.  K,  under  this  scheme.
 However,  an  order  has  been  placed  by Fertilizer  Corporation  of  India  for  suply of  25,000  tonnes  of  Urea  from  U.  K. which  is  expected  to  arrive  duri  ing  the current  financial  year.
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 Section  Officers  in  Foreign  Traffic
 Accounts  Office,  Western  Railway

 4872.  SHRI  ROBIN  SEN  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Section
 Officers  working  in  the  Foreign  Traffic
 Accounts  Office,  Western  Railway  at
 Delhi  are  not  transferable  and  the  Section
 Officers  working  on  Vadodra,  Ratlam,
 Kota,  Rajkot  and  Bhavnagar  Divisions  are
 transferable  ;  and

 (b)  if  so,  steps  taken  by  the  Govern-
 ment  to  bring  at  par  all  the  Section
 Officers  in  the  matter  of  transfer  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEQ  NARAIN)  :  (a)  No.
 The  posts of  Section  Oflicers  (Accounts)  are
 selection  posts.  Their  seniority  is  main-
 tained  on  whole  railway  basis  and  they
 are  liable  for  transfer  anywhere  on
 Western  Railway.

 (b)  Does  not  arisc.

 Demonstrations  at  gate  of  Foreign Traffic  Accounts  Officer

 4873.  SHRI  ROBIN  SEN  :  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  series  of
 Demonstrations  were  held  at  the  gate  of
 the  Foreign  Traffic  Accounts  Officer,
 Western  Railway  at  Delhi  from  —  ist
 May,  7978  to  gist  July,  1978  ;  and

 (b)  if  so,  the  demand  of  the  employees
 and  steps  taken  by  Government  to  finalise
 each  demand  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 SHEO  NARAIN):  (a)  There  were  5
 demonstrations  during  the  period.

 (b)  The  demands  are  :
 (a)  Inter-section  transfers.

 (2)  Refund  of  CDS
 annual).

 (3)  House  Building  Advance  and
 Flood  Advance.

 (4)  Shortage  of  Staf,
 (5)  Delay  in  disposal  of  staff  re-

 presentations,
 (6)  Out  of  turn  allotracnt  of  Quar-

 ters.

 (Other  than

 (7)  Construction  of  more  Quarters,
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 (8)  Matters  pertaining  to  passes

 and  establishment  claims.
 In  accordance  with  Government's

 policy  staff  demands  received  from  any
 source  are  given  due  consideration  and
 necessary  action  is  taken.  The  demands
 of  all  categories  of  staff  are  considered
 and  solved  through  the  various  tiers  of
 the  Permanent  Negotiating  Machinery
 and  the  Joint  Consultative  Machinery.

 Cash  Award  to  Staff  of  Asansol
 Division

 4874.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  how  much  amount  has  so  far  been
 spent  towards  payment  of  cash  award  to
 staff  of  Asansol  Division  with  effect  from
 April,  1977,  and  onwards  (month-wise)  ;

 (b)  what  are  the  basic  principles/con-
 ditions  of  considering  grant  of  cash  award
 to  staff  ;

 (e)  how  much  staff  has  been  granted
 cash  award  on  more  than  one  occasion
 from  April,  वकाए  and  onwards  ;

 (d)  whether  there  is  any  improvement
 in  Railway  working  in  Asansol  Division
 after  payment  of  Cash  Award  to  staff  ;
 and

 (ली  दा  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RATLWAYS
 (SHRI  SHEQ  NARAIN)  :  (a)  The
 details  are  as  under  :—

 Month/Year  Amount

 Rs.
 April’77_.  12,025,
 july  प्रा  कर  छः  1,300
 August  '77  15550
 Qctober  प्
 January  778  3.00
 February  “8.  2,850
 March  "78  Fs  नि  5975

 हैप्पी  708.  -  +  29750
 May  78  है  नि  4००

 (b)  Awards  are  given  in  recognition
 examplary  and  cxtraordinary  =  Wor
 done  by  the  staff.

 (०)  33
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 (d)  and  (०),  It  would  not  be  possible
 to  correlate  improvements  in  Railway
 working  with  the  grant  of  individual
 cash  awards  as  the  railway  working  is
 pependent  on  a  varicty  of  factors.  How-
 ever,  speaking  in  general,  following  im-
 provements  have  been  clected  in  the
 Asansol  Division  :—-

 (i)  Disposal  of  Pension  and  P.F.
 settlement  cases.

 (ii)  Clearance  of  Deposit  P.  F.
 items.

 (iii)  Recoveries  effected  from  assort-
 ed  staff  Bills  by  intensified  In-
 ternal  Audit.

 (io)  Closure  of  Audit  references.
 (०)  Recoverics  of  dues  from  non-

 Railway  partics.
 (vi)  Timely  calculation  of  electric

 charges  hills,
 (vii)  Dealing  with  direct  purchase  of

 store  bills.
 (viii)  Weeding  out  the  time  expired

 records,  ete,
 Number  of  staff  working  in  Asansol

 vision

 4875.  SHRI  ROBIN  SEN  :  Will
 the  Minister  of  RATLWAYS  be  pleased to  state  +

 fa)  the  strength  of  staff  working  in
 Asansol  Division  of  Eastern  Railway  in
 respect  of  the  following  categories  2—

 (  Ollicers  5  (i)  Supervisors
 (iii)  Avtisans  ;  (fv)  Seani-skilled  5
 (vo)  Uneskitled  and  (ef)  Minis-
 terial  ;

 (b)  the  number  out  of  the  above  who
 have  been  granted  cash  Award  from
 April,  r977  and  onwards  ;  and

 (c)  the  figures  may  please  be  shown
 category-wise  as  mentioned  above  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  :  (a)  to  (०):

 Category  No.  of  —  No.  of
 stalf  staff

 granted cash
 Award

 Officers.  a  92  t
 Supervisors  .  3026  8
 Artisans.  नि  3648  का
 Semi-skilled  940  r0
 Un-skilled  ,  .  8862  द
 Ministerial  LI5t  58

 i579  308
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 Award  of  Contract  to  Union  Carbide

 4878,  DR.  RAMJI  SINGH  :  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 fa)  have  Government  seen  the  report
 of  Hindasiun  ‘Limes  dated  the  gist  July,
 1978  ‘Multinational  bags  big  dairy Board  deal’  if  so,  what  is  the  reaction  of
 the  Government  ;

 (b)  is  it  a  fact  that  in  preference  to  the
 Tndo-Burma  Petroleum  Company
 (LB.P.)  a  public  sector  Go,  the  contract
 has  been  given  to  Union  Carbide  ;

 (eo)  is  it  that  the  Union  Carbide  quoted
 the  highest  unit  price  ;  and

 (di  will  Governinent  enguire  into  this
 and  stay  this  apparently  deal  ?

 THE  MINISTER  OF  PETRO-
 LEUM  AND  GHEMICALS  AND
 FERTILIZERS  (SHRI  A.  N.  BAHU-
 GUNA):  fa)  Yes,  Sir;  but  the  press
 report  is  Not  correct.

 (b)  No,  Sir,
 fe)  and,  (d),  The  bids  made  by  the

 varjous  parties  in  response  to  the  elobel
 tender  are  under  processing  by  the  Na-
 tional  Dairy  Development  Board.

 रेल  कर्मचारियों  का  6  सूत्री  मांग  पत्र

 4877.  डा०  रामजो  सिंह  :  क्‍या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  सरकार  रेल  कर्मचारियों  द्वारा
 1974,  में  दिए  गए.  6  सूत्री  मांग  पत्र  की  वैधता

 तथा  झौचित्य  को  स्वीकार  करती  है;  यदि  हां,
 तो  उस  पर  अब  तक  क्या  कार्यवाही  की  गई  है;  भौर
 यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ;

 (ख)  इस  समप्र  सभी  रेलवे  में  नैमित्तिक
 झमिकों  को  कुल  संख्या  कितनी  है  भौर  वे  कितनी
 झवधि  से  कार्य  कर  रहे  हैं  ;

 (ग)  उन्हें  नियमित  नीकरी  देने  के  सम्बन्ध
 में  जनता  सरकार  ने  क्‍या  कार्यवाही  की  है  शौर
 करने  का  विचार  है  ;

 घ)  क्या  सरकार  रेल  कर्मचारियों  को  उन्हें
 अन्य  केन्द्रीय  सरकार  के  कर्मचारियों  से  अलग
 करके  बोनस  देने  का  जोखिम  ले  सकतो  है;  यदि  हां,
 तो  कब  तक ?

 रेल  मंत्रालय में  राज्य  मंत्रो  (भो  शिव  नारायण)  7
 (क),  (ग)  धौर  (घ)  इन  मांगों  के  बारे में  स्थिति

 संलग्न  विवरण  में  दी  गई  है  ।
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 (स्व)  4  महीने  से कम  I34294  I0  बचे  से  भ्रध्िक  3455
 4  महीने  से  3  वर्ष  तक  74674  eee
 3  बर्ष  से  5  बर्ष  तक  26664  जोड़  =  (242197
 5  वर्ष  से 10  वर्ष  तक  232I0

 चिवरण

 क्रम  संख्या  मांग  तत्सम्बन्धी  स्थिति

 a (1)  ट्रेड  [यूनियन  के  समस्त  भ्रधिकारों  सहित,  जिनमें
 बाता,  का  अधिकार  भी  शामिल  हो,  सभी
 रेल  कर्मचारियों  को  प्रौद्योगिक  श्रमिक  माता
 जाये  t

 (11)  रेल  कर्मचारियों  के  कार्य  भष्टे  चटा.  कर  8
 धण्टे  प्रतिदिन  कर  दिए  जायं  |

 l  (ut)  वैज्ञानिक  पद्धति  हारा  सभी  रेल  कर्मचारियों

 2  कार्य

 के  कार्यों  का  मूल्यांकन  करके  कम  से  कम  बेतन
 पाने  वाले

 शह  ि
 जरूरतों  पर

 ह रित  म्यूनतम  वेतन  के  प्रमुसार  उनका
 करण  तथा  रिप्रेडेशत  किया  जायेगा  ।

 श्
 तथा

 हुह
 र्गकरण  पूरा  होने

 तक  ऐसे  कर्मचारियों  के  बेतन  की  तत्काल  केन्द्रीय
 सरकार  के  उपक्रमों  के  कर्मचारियों  के  बराबर
 बनाना  )

 (क)  कारखाना  कर्मचारियों  के

 ्)  जहां  तक
 सम्बन्ध

 L  (a)  रेल  कर्मचारी  पहले  से  ही  भ्रौद्योगिक  विवाद
 झधिनियम  के  उपबन्धों  के  भ्रन्तगंत  भाते  हैं।
 तथापि,  सेवा  की  शर्तों  के  भ्रनुसार  परिस्परिक

 रूप  से  उन्हें  सरकारी  कर्मचारी  मामा  जाता
 है,  क्‍योंकि  प्रकृति  के  प्ननुसार  रेलें,  मूल  रूप
 से  सार्वजनिक  सेवा  हैं  तथा  भ्पने  सामाजिक
 एवं  सामरिक  महत्व  के  कारण  सरकार  द्वारा
 सीधे  चलाई  जाती  हैं।

 (1)  विभिन्न  स्थितियों  में  काम  करने  बाले  ,रेल
 कर्मचारियों  के  सभी  वर्गों  के  लिए  उनके
 कार्य  भार  पर  विचार  किये  बिना,  प्रतिदिन

 8  घण्टे  की  एक  समान  कार्य  चब्टों की ककी  मांग
 स्वीकार  नहीं  की  जा  सकती  ।
 रेल  कर्मचारियों  के  कार्य  धण्टों  के  सम्बन्ध
 में  मियाभाय  अ्रधिकरण  के  निर्णय  को
 I~8-974  से  स्वीकार  कर  लिया.  गया

 है

 i(mm)  भौर
 2),

 मई,  1974  की  हड़ताल  से
 बं  ह  के  साथ

 |
 आातन्ीत  जिसमें

 यह  सहमति  थी  कार्य  मूल्यांकन
 तीसरे  वेतन  की  सिफारिलों  के  भधन्तगंत
 ही  किया  जायेगा,  के  फलस्वरूप  सरकार  हारा
 निम्नलिखित  कदम  उठाये  गये  हूँ:--

 पुनर्वगीकरश  के
 प्रश्न  पर  विचार  करने  के  लिए  एक  भ्रधिकरण
 बनाया  गया  है  जिसमें  मान्यता  प्राप्त  दो
 फेडरेशनों  द्वारा  मनोनीत  श्रमिकों  के  दो
 प्रतिनिधि  तथा  दो  सरकारी  सदस्यों  सहित
 एक  निष्पक्ष  झध्यक्ष  है।

 ह र
 कर्मचारियों  का

 प्रश्न  पर  विचार  कश्ना  पड़ेगा।
 जहां  तक  बेतन  में  समानता  लाने  का  प्रश्न

 तीक्षरे  बेतन  प्रयोग  का  यह  मत  था
 सार्मजनिक  क्षेत्र  के  साथ  बेतन

 की  उचित  समासता  को  रेल  कर्मचारियों
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 मांग  तत्सम्बन्धी  स्थिति

 3.  ब्  97I-72  भौर  ‘1972-73  के  सिए
 एक  माह  के  बेतन  की  दर  पर  बोनस  ।

 तथा
 4.  सभी  मैमित्तिक

 करमा
 साभों  के  साथ  सेवाभों  में  स्थायीकरण 4  4

 रेल  कर्मचारियों  को  नियमित
 -व्याप्ति  लाभ  सहित  उनका

 '

 5.  विभागीय  तौर  पर  चसायी  गयी  दुकानों  के
 माध्यम  से  पर्याप्त  एवं  रियायती  दरों  [पर
 शाध्याज्ञों  तबा  प्रन्य  भावश्यक  बस्तुओों  की  सप्लाई

 6.  उत्पीड़न  के  सभी  भासले  बापस  लिये  जायें  t

 J

 ठोस  झाधार  के  रुप  में  नहों  माना  जा
 सकता  t  जो  भी  हो,  यह  एक  ऐसा  मामला
 है  जिससे  केन्द्रीय  सरकार  के  कर्मचारी
 सम्पूर्ण  रूप  दे  प्रभावित  होते  हैं  तथा  जहां
 तक  रेल  कर्मचारियों  का  सम्बन्ध  है,  रेल

 मंत्रालय  द्वारा  कोई  भी  एकतरफ़ा  कारंबाई
 नहीं  की  जा  सकती  है।  यह  वेतन,  भाय
 तथा  मूल्य  नीति  से  भी  जुड़ा

 दा
 है  ौर

 इस  पर  सरकार  हारा  हाल  ही  में  नियुक्त
 भूतलिंगम  भ्रध्ययन  दल  द्वारा  उक्त  मुद्दों  पर
 गहराई  से  भ्रध्ययत  कर  लिये  जाने  के  बाद
 ही  विचार  किया  जायेगा  t

 3.  यह  वेतन,  झाय  और  कीमतों  की  नीति  के  प्रश्न
 के  साथ  घनिष्ठ  रूप  से  जुड़ा  है झौर  सरकार
 द्वारा  भूतलिगस  भ्रध्ययत  दल  की  रिपोर्ट  पर
 विधार  कर  लिये  जाने  के  बाद  इस  बारे  में
 विचार  किया  जायगा।

 4.  यद्यपि  पूर्ण  रूप से  नियमित  करने  की  भादर्श
 स्थिति को  प्राप्त  करना  तत्काल  सम्भव  नहीं है
 1

 मैमित्तिक  श्रमिकों  को  नियमित  नौकरी
 देने  में  काफी  प्रगति  हुई  है।  नियमित  रिक्तियों
 की  कमी  के  कारण  व्यक्तियों  को  नैमित्तिक
 श्रमिकों  के  रूप  में लगे  रहना  पड़ा  है  उनकी

 हुम्द्ं
 को  दूर  करने  के  उपाय भी  किये

 '
 5.  उठाये  गये  मुद्दे  पर  रेल  मंत्रालय  द्वारा  झकेले

 विचार  नहीं  किया  जा  सकता  क्योंकि
 इसमें  सरकार  को  सभी  केन्द्रीय  सरकार  के
 कमेंचारियों  के  बारे  में  निर्णय  करना  है  ।

 6.  उत्पीड़न  के  बहुत  से  कथित  मामले  हाल  ही  में
 जांच

 कराई  गयी  है  शोर  प्रदोक  आमने  में  गत जांच  करा  र  प्रत्येक
 केमएक दोष  के  प्राधार  पर  धावश्यक  तथा  व्यावहारिक

 कार्रवाई  की  गयी  है।

 Products  Menufactured  by  M/s.
 Sandoz  (India)  Led.

 8.  SHRIS.S.  DAS:  Will_  the
 uite.  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state  ;

 hat  are  the  products  manufactured
 by  bie  Sandos  (tnd)

 Ltd,  under  autho-
 risation  of

 seo
 ,  19695,  detailed  composition

 of  each  product  ;

 (b)  is  the  podophyllum  project  shelved
 d  if  0  why  the  company  have  not

 reser  asked  to  es  the  licence  ;  and

 on
 what  was  the  investment  made  on

 ita  project  alone,  source  of

 funds  and  how  this  investment  have  been
 utilized  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA)  (a)  and
 (०)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 ai
 Apart  from  active  principals  of

 Pe  byl
 m

 {Glycoxide/Aglycone
 Frac. tions),  Industrial  Licence  No.

 LI  22/166 /69~ Ca,  THT  dated  218-6  granted  to  M/s, Sandoz  also  includes  the  following  items, added  subsequently  in  the  said  licence on  36-5-67  ६०-
 hw  Active  Principals  of  Senna
 2.  Active  Principals  of  Belladone
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 3.  Synthesis  of  O-Nitropheno]  and
 Nitrophenol

 ro  Synthesis  of  O-Aminophenol
 Syathesis  of  d-hydroxyquinoline 5

 6.  Syacussis  of  8-hydroxyquinaldine
 Mii.  Sandoz  are  manufacturing  certain

 items  out  of  those  added  subsequently,
 The  question  of  asking  them  to  return
 the  licence,  therefore,  docs  not  arise.
 How>ver,  this  33920  would  be  looked  into
 at  the  time  of  issue  of  a  consolidated
 licence  to  them.

 Peading  (ndastrial  Licences  Applica-
 tions  of  Foreign  Drug  Firms

 4879.  SHRIS.  S.  DAS  :  Will  the
 Minister  of  PETROLEUM,  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  details  regarding  date,  name  of  the
 product,  capacity  etc.  of  the  pending
 industrial  licence  applications  of  the
 foreign  companies  as  on  date  and  the
 reasons  for  delay  in  disposing  of  such
 applications  ;

 (b)  how  many  applications  of  Indian
 comanies  for  similar  product  are  pending  5
 and

 (c)  whether  this  delay  in  disposing  of
 applications  is  helping  certain  foreign
 companies  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA): (a)  The  requisite  details  in  respect  of
 foreign  drug  companies  having  direct
 farsi

 घ  equity  exceeding  40%  are  indi.
 cated  in  the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library  See No.  LT-2734/78.]

 The  processing  of  Industrial  Licence
 anplications  received  from  foreign  com-
 panies  wa  kept  in  abeyance  pending Government's  decision  on  the  recom.
 mendations  of  Hathi  Committee  on
 Drugs  and  Pharmaceuticals  Industry, The  New  Drug  Policy  has  been  an.
 nounced  recently  and  all  such  pending
 applications  are  now  being  processed in  the  light  of  that.  Some  of  these  ap- nlications  have  already  been  processed
 by  this  Ministry  and  cases  forwarded  to
 the  Licensing  Committee/LC-cum-MRTP
 Connittee  for  their  consideration,

 (b)  and  (c).5  (five)  applications  from
 Inlian  companies  for  certain  similar
 products,  out  of  which  4  (four)  have  been
 received  very  recently,  are  under  con-
 sideration  of  the  Government,  It  cannot
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 therefore,  be  said  that  there  is  delay  and that  ic  is  helping  forcign  companies,

 Approval  of  prices  for  New  Products
 by  M/s.  Warner  Hindustan,  Limited
 4880.  SHRI  S.  S.  DAS  :  Will  the Ministe-  of  PETROLEUM,  CHEMI. CALS  AND  FERTILIZERS  he  pleased to  state  ;
 (a)names  of  the  new  produets  for which  price  approvals  have  been  granted to  M/s.  Warner  Hindustan  Limited.
 (b)  how  many  new  products  are  indi- cated  in  the  price  list  of  this  company tow  as  compared  to  the  year  19755  and

 introd  d (०)  1  this  pany  have  d the  products  without  price  approval  why action  has  not  been  taken  against  them  ?
 THE  MINISTER  OF  PETROLEUM AND  GHEMICALS  AND  FERTILI- ZERS  (SHRI  ह:  N.  BAHUGUNA): (a)  and  (b),  M/s.  Warner  Hindustan

 Limited,  were  granted  price  approval for  the  fallowing  new  products  bet- ween  the  years  1975  to  977  t—
 (>)  Agarol  M  Emulsion
 (2)  Tedral  C  Tablets.

 Since  price  list  for  the  year  975  is  not
 available,  price  list  effective  from  ist
 January,  19745  has  been  compared  with
 price  list  effective  from  28th  March,
 4978  It  is  noticed  that  the  above  two
 products  are  the  only  products  appearing in  the  later  price  list,  compared  to  the
 former  price  list,

 (c)  As  the  Company  introduced  these
 products  with  prior  price  approval  of  the
 Government,  the  question  of  taking  any action  against  them  docs  not  arise.

 Guest  houses  maintained  by  synthetics and  chemicals  limited

 9881.  SHRISURENDRA  BIKRAM  :
 Will  the  —  Minister  of  LAW,  JUSTICE AND  COMPANY  AFFAIRS  be  pleased to  state  ३

 (a)  how  many  guest  houses  Synthetics &  Chemicals  Ltd.  has  been  maintaining at  various  places  in  the  country  for  the
 last  three  years  and  how  much  expenses are  being  incurred  on  cach  guest  house
 “very  year  ;

 (b)  for  what  sort  of  guest  such  guest touses  have  been  kept  at  company’s
 ixpenses  ;  and

 (०)  do  empl  also  stay  in  these
 guest  houses  during  their  official  duties  ?
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 MINISTER  OF  LAW,  JUSTICE AND  GOMPANY  AFFAIRS  (SHRI

 SHANTIBHUSHAN):  (a)to(c)  :  M/s.
 Synthetics  and  Chemicals  Limited  has
 furnished  the  fullowing  information  :—

 The  company  is  maintaining  one  guest house  at  63  Golf  Links,  New  Delhi  and
 two  guest  houses  at  its  plant  at  Bhitaura,
 Bareilly.  The  expenditure  incurred  at
 Delhi  guest  house  and  Bareilly  guest
 houses  during  the  last  3  years  is  given below  :

 New  Delhi  Bareilly

 Rs.  Rs.

 I975  49,299  950957
 7979  36,506  491,166
 t077  31,996  =  +1,32,478

 The  guest  house  at  Delhi  is  rented  by
 the  conpany  and  those  at  Barcilly  are
 ownrd  by  the  company.

 The  guest  house  at  Delhi  is  maintained
 for  the  use  of  directors  of  the  company for  business  purposes  or  on  their  way  to
 Barcilly/Lucknow  and  for  discussions  and
 mectings.  One  of  the  guest  houses  at
 Bhitaura,  Bareilly  is  located  within  the
 housing  colony  near  the  factory  and  is
 maintained  for  the  use  of  the  directors
 as  there  is  no  accommodation  available
 nearby.  The  other  guest  house  at
 Bhitaura  is  maintained  within  the  housing
 colony  for  the  staff  of  the  company  on
 official  visit.  This  facility  is  also  extended
 to  the  representatives  of  the  supplicrs, auditors  who  visit  factory  for  the  purpose of  business  of  the  company  and  to  the
 government  officials  on  official  visits.

 The  expenditure  is  less  than  one  per
 cent,  of  the  total  revenue  of  the  company and  henceit  has  not  been  shown  separately in  the  published  accounts  and  is  grouped under  miscellancous  expenses.
 Finances  paid  by  Synthetics  and
 Chemicals  Limited  to  Distillers

 Trading  Corpo:

 4882,  SHRI  SURENDRABIKRAM  :
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased to  state  ;

 (a)  How  much  finances  from  time  to
 time  Synthetics  and  Chemicals  Limited
 la:paid  to  Distillers  Trading  Corpora:

 tion  Pimited  for  rendering  various  services,

 (b)  what  is  the  justification  of  these
 payments  to  Distillers  Trading  Corpora-
 tion  limit’d;  and

 (c)  is  Distillers  Trading  Corporation as  sister  concern  of  Synthetics  and  Chemi-
 cals  Limited  ?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  :  (a)  and  (b)  :
 M/s.  Synthetics  and  Chemicals  Limited
 had  appointed  M/s.  Distillers  Trading
 Corporation  Limited  as  agents  for  handling
 storage  and  transport  of  alcuhol  at  Kandla
 at  mutually  agreed  rates.  The  precise aniwunt  of  payment  made  by  the  Synthe- tics  and  Chemicals  Limited  to  M/s.  Dis-
 tillers  Trading  Corporation  Limited  is  not
 available  with  this  Department  atp  resent.
 An  Investigation  into  the  affairs  of  the
 company  has  been  ordered  and  is  in  pro-
 gress.

 {c)  The  Distillers  Trading  Corporation has  registered  itself  as  an  inter-connected
 undertaking  of  M/s.  Synthetics  and
 Chemicals  Limited  under  M.R.T.P.  Act.
 Rise  in  prices  of  canalised  items  due

 to  loading  of  pricing  by  CPC.

 4883.  SHRI  GOVINDA  MUNDA  :
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  :

 (a)  why  canalised  items  of  drugs  have
 not  been  kept  open  for  REP  import
 licences  ;

 (b)  whether  it  is  a  fact  that  consumer
 prices  of  canalised  items  have  gone  up
 in  Indian  Market  due  to  Loading  of  pricing
 by  CPC  ;  if  not,  how  ;  and

 (c)  formulations  of  canalised  items  whose
 consumer  prices  have  not  gone  up/have
 gone  down  during  the  last  three  years,
 year-wise  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  It  is  not  a  fact  that,  under  the  1978-79
 Import  Policy,  canalised  bulk  drugs
 cannot  be  imported  under  REP  import
 licences.  The  Policy  provides  that  wherever
 the  product  exported  contains  a  canalised
 bulk  drug,  the  same  can  be  imported
 under  REP  entitlement  upto  a  certain
 percentage.

 (b)  During  1977-78,  the  prices  of  for-
 mulation  of  canalised  bulk  drugs  like
 the  anti-malarial  chloroquin  phosphate, the  anti-TB  streptomycin  sulphate  etc.
 which  are  required  by  the  masses  have
 been  held  at  levels  lower  than  those
 entitled  by  the  landed  cost  of  these  bulk
 drugs,  through  the  instrument  of loading
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 led  prices  of  newer  antibiotics
 bulk  drugs  _  like

 a  in,
 chloromphenicol  etc.  where  the  demand
 is  more  selective.  During  1978-7  ,  there
 have  been  no  increases  in  prices  ol  ?
 tions  based  on  canalised  bulk  drugs.

 wile)
 Formulations  based  on  canalised

 drugs  run  into
 nae

 numbers  and
 time  and  effort  involved  in  piling
 information  reg:  oe  कि

 increase/decrease
 in  the  price  of  formulations  during  the
 last  three  years  would  not  be  commensurate
 with  the  results  likely  to  be  achieved.

 Isaue  of  COB  Licences

 4884.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  _  FERTILISERS
 be  pleased  to  state  भी

 (a)  details  of  COB  licences  granted  dur-
 ing  the  last  three  years  y  scar-wise,  with
 name  of  the  company,  products  granted,
 production  before  the  grant  of  COB  and
 after  the  grant  of  COB;

 (b)  whether  Government  have  recognis-
 ed  installed

 oe
 acity  as  one  of  the  criteria

 for  grant  of  COB  and  if  so,  would  it  not
 benefit  the  foreign  companies;  and

 (c)  full  details  of  amendments  made  to
 the  COB  licences  during  the  said  period
 and  whether  such  amendments  confirm
 to  the  basis  followed  in  the  past,  if  not
 reasons  for  deviation  vis-a-vis  New  po-
 licy  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.
 ZERS  (SHRI  H.N.

 tly  Hebei)
 :

 (a)  A  S  ent  furnishing  the  requi
 details  in  regard  to  the  drugs  and  pharma-
 ceuticals  industry  to  the  extent  available,
 is  attached.

 (b)  The  uniform  critcria  both  Indian
 and  foreign  companics  for  fixing  annual

 capacities
 in  the  COB  Licence  are  as

 under  :—

 (i)  Where  production  has  been  estake-
 lished  and  reported  for  a  period  of  more
 than  one  year  or  to  the  specified  date,  the
 capacity  is  fixed  at  the  level  correspond.
 ing.

 to  the  highest  annual  production,
 subject  to  a  capacity
 to  be  determined  in  respect  of  the  con-
 cerned  industries/products,  whichever  is

 oa  4
 te  However,  where  it  is

 Ee
 Ctie

 i
 to

 =
 a

 minimom
 f

 provioaly
 pacity,  the  ca

 pose  fixed  ly on  the  basis  pe  production  in  any  of
 the  previous  years.
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 (ii)  Where  production  bad  commenc-
 ed  within  less  than  one  yea:  before  the
 specified  date  or  the  Undertaking  has  no

 ion,  the  ity  is
 ed  on  the  :  =  of

 the  pacity.  But
 in  cases  where  it  is  not  practicable  to  fix
 the  minimum  economic  capacity,  the

 pacity  is  pr  ally  deter  on
 the  basis  of  the  capacty  claimed  or  the
 computation  based  on  plant  and  equip- ment  installed.

 (iii)  Where  a  minimum  _  economic
 pacity  or  a  provisional  capacity  is  fixed, this  capacity is  fixed  finallyon  the  basis of the  highest  annual  production,  after  the

 unit  has  been  in  production  for  a  period of  3  years.

 (c)  The  details  of  amendments  made
 to  the  COB  Licences  mentioned  in  the
 Statement  referred  to  in  part  (a)  above
 are  as  unde:  :—

 (i)  COB  Licences  granted  to  Mis.  Roussel
 Pharmaceuticals  Ltd.,  &  (ii)  M/s.  Tamil  Nadu
 Dadha  Pharmacenticals  Ltd.

 Their  COB  Licences  were  amendcd  to
 include  certain  items  which  were  carlier
 left  outin  the  COB  Licence  inadvertently.

 (iti)  COB  Licence  granted  to  M/s,  Cadila
 Lab.

 Initially,  M/s,  Caaila  Lab  were  granted  a
 COB  Licence  for  the  manufacture  of
 certain  drug  formulations  where  the
 annual  capacities  for  various  types  of
 formulations  were  fixed  category-wise on  the  basisofmaximum  production  achie-
 ved  by  them  for  each  item  during  the  pre-
 ceeding  3  years  from  the  date  of  submis-
 sion  of  COB  Licence  application  by  them.
 After  obtaining  the  said  COB  Licence,
 this  party  ee

 resented  against  the  annual
 capacitics  fixed  the  COB  Licence  cn
 the  ground  that,  since  it  was  by  the  virtue
 ofinstallation  of  additicnal  machinery
 which  made  them  change  over  frcm  being  &
 small  sCale  unitto  a  DGTD  unit,  theis  annual
 capacities  should  be  fixed  on  a  provisicral
 basis  upto  the  level  of  additional  installed
 capacities,  in  addition  to  the  capacities
 already  granted  to  them  in  the  COB
 Licence.  With  the  approval  of  the  Li-
 censing  Committee,  the  party's  request
 was  acceded  to  and  their  COB  Licence
 was  amended  accordingly  on  28-11-77.

 The  above  amendments  to  the  COB  Li-
 cence  are  in  conformity  with  the  policy
 indicated  at  (b)  above.
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 Statement

 Sl.  Name  of  the  party  ०,  &  date  Item  of  manufacture  and  annual  Capacity  equivalent
 No.  of  GOB  Licence  to  the  higher  production  achieved  during  the

 last  9  years  preceding  the  year  of  submi  if
 application  for  COB  licence

 I  2  3  4

 t,  Mis.  Roussel  Pharm.  IL  1551  (75)  de  Tablets  475°36  lakhs  p.a.
 Led.,  dt.  (27-12-75,  2.  Ointments  25  377  kgs.  per  annum.

 g.  Liquid  Orals  22,680  Ltres  p.a.
 4.  Vials  98  lakhs  p.a.
 5.  Ampoules  719  lakhs  p.a. 6.  Sofratulla  l000  units  p.a.

 2.  M/s.  Uni-UCB  Pvt.  IL  :  25/76  Veiparax  Pa  lets  2  Million  Nos.  per  annum.
 Limited.  dt.  23-2-76

 3.  M/s.  Tamil  Nadu  !  TL  3/76  t.  Tablets  8g  Million  Nos.  per  annum.
 Dadha  Pharma.  Ltd.  4-76  2

 pouies
 78355  Ltrs.  p.a

 3.  Via  9)
 4.  Capsules  7:7  Million  nos.  per  annum.
 5.  Ointment  7000  kgs.
 ri  Liquids  4550  litres

 co  M/s  Catila  Labs  IL:  434  (78)  Wa  Tablets  986  lakh  Nos.
 dt.  6-10-76  2.  Liquids  3:7°20  litres

 3.  Capsules  135-28  lakh  Nos.
 Ae  Granules  &  Dry  —7075  kgs.

 Syrup
 5.  Ointments
 6.  Injections  4960  ४

 22°25  fitres

 5.  Mls.  Kerala  State  Drugs  IL  215 (77)  ro  Tablets  630  lakhs  Nos.
 &  Pharm.  Ltd.,  dt.  २4--77  2.  Capsules  430  lakhs  Nos.

 3.  Liquid  (Bottles)  70,000  litres.
 ro  Parenteral
 5,  Lakhs  Nos

 (Ampoules)
 6.  M/s,  East  (I)  Pharm.  IL  :  3  (77)  t.  Tetracycline

 )
 t.  Million  Nos.

 Works  Ltd.  dt,  Tis  77  Capsules  (250mg). Tablets  (500  mg.)
 2.  Chloramphenicol  One  Million  Nos,

 hese  (250  mg)
 g.  Chloramphenicol  One  Million  Nos.

 7.  M/s.  German  Remedies
 Ltd.

 IL  :  at  (77) It.  2-92-77

 Streptomycin
 Caps.  ‘126  mg.-+  !25  mg.)

 t.  Hydroxy  Progres- terone  Caproate
 2.  Bisacodyt  B.P.
 g.  Hydroxy  Ethyl

 heophylline
 q-  Tablets  &

 Dragees
 5  Ampoules
 7.  Suppostories Ointment

 3  kgs.
 —26  kgs.

 3828  kgs.

 1335,  lakh  Nos.

 53  lakh  Nos.
 98,000  litres.

 Sera
 Nos.

 7960  kgs.
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 1:  2  3  4

 8.  M/s.  Hoechst  Pharm.  IL  :  92/77  i,  Catilan  Capsules  on  “a million  Nos.
 Ltd.  dt.  27-6-77  es  Vitahext  Bl  lakh  Litres

 co  Hostacortin  ‘H’  0  77,000,  vials
 ml.

 g.  M/s.  Haffkine  Bio-~  IL  £140(77)  7.  Diphtheria  Tetanus  6-40  lakhs  doses
 Pharmaceuticals  Ltd.  dt.  812-77,  Vaccine

 to.  M/s.  Amrutanjan  Jad.  IL  196  (78)  wn  Annutanjan  Fain  2,65,.c0  Nos.
 dt.  146-78  Balm  (5-25  gms.)

 2.  Do.  20°57  Million  Nos.
 (12  gms.)

 3  Do.  2,60,000  Nos.
 (24  gms.)

 4.  Dermal  Ointment  1,80,000  Nos.
 («6  gms.)

 be  Cetomix  Cough  20,000  Nos.
 ixture

 (60  mil.)

 Rise  in  prices  of  Antibiotics  date  varied  from  0२60  per  cent  to  qo  50
 per  cent,

 4885.  SHRI  YASHWANT  BOROLE  :
 Will  the  Minister  of  PETROLIUM,  (०)  The  pooled  price  of  Chloramphenicol
 CHEMICALS  &  FERTILIZERS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  prices  of
 two  antibiotics  formulations  otz.  Ampici-
 llin  and  Chloramphenicol  have  gone  up
 substantially  during  last  one  year;

 (b)  if  so  the  reasons  for  the  same  and
 percentage  increase  in  prices;  and

 (c)  what  steps  have  been  taken  to  ensure
 their  availability  at  cheap  prices  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.
 ZERS  (SHRI  H.N.  BAHUGUNA):

 (a)  During  the  last  one  year,  there  have
 been  some  increases  in  Ampicillin  and
 Chloramphenicol  formulation  prices.

 (b)  The  price  increases  have  followed
 increases  in  the  priccs  at  which  Ampicillin

 powder  has  since  been  reduced  from{  Rs.
 586  kg.  to  Rs.  460/Kg.  Consequential
 reductions  in  the  price  of  formulaticns  of
 this  drug  would  be  notified  in  due  course,
 Forums  Associated  by  Government
 for  Fixation  of  Prices  of  Bulk  Drugs.

 4886.  SHRI  YASHWANT  BOROLE  :
 Will  the  Minister  of  PLTROLIUM.
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state  :

 (a)  what  forums  have  been  associat.
 ed  by  Government  for  fixation  of  prices of  bulk  drugs  during  the  last  three  years  ;

 (b)  what  was  the  categorisation  for
 placing  the  cost  of  production  of  different
 bulk  drugs  for  discussion  at  diflerent  forums
 and  who  decided  for  discussion  at  a  parti- cular  forum;  and

 (०)  how  it  was  ensured  that  no  dis
 ination  was  exercised  in  fixing  the and  Chloramphenicol,  which  are

 bulk  drugs,  were  made  available  to  the
 formulators.  The  prices  of  these  new
 antibiotics  were  increased  so  as  to  enable
 drugs  like  the  anti-malarial  chloroquin
 phosphate  and  the  anti-TB  streptomycin
 sulphate  to  be  distributed  at  low  prices.

 The  increase  in  the  prices  of  Ampicillin formulations  allowed  after  168-1977  varied
 from  °70  per  cent  to  I9°90  per  cent  and

 in  the  case  of  Chloramphenicol  formula-
 tions.  the  increases  allowed  after  the  same

 cer rices  full  history  of  price  fixation  of
 ndomethacin,  Phenothiazine,  Trthic-

 mycin  Streate,  Griseofulvin,  Pthalyal
 Sulphathiazole,  Tetracycline  and  Meto-
 nidazole  may  be  given  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND_  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA)  3

 iO}
 The  Prices  of  bulk  drugs  have  been fixed  by  the  Government  on  the  advice
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 of  Drug  Prices  Review  Committec/High
 Level  Group  on  Inter-Ministerial  Coor-
 dination  in  the  field  of  Drugs  and
 Pharmaceuticals.

 (b)  Broadly,  the  High  Level  Group
 dealt  with  the  price  fixation  of  essential
 bulk  drugs  listed  in  Schedule  I  of  the
 9700.  19790  and  bulk  drugs  cost  examined
 by  the  Working  Group  set

 up
 in  974

 onder  the  Chairmanship  of  Chairman,
 BICP,  The  DPRC  dealt  with  the  price
 fixation  of  other  bulk  drugs.

 (c)  The  composition  of  DPRC  and  of
 the  High  Level  Group  was  broad-based
 and  it  included  representatives  from  the
 concerned  Ministries  and  Departments of  Government  including  the  Ministry  of
 Health  &  FW,  Ministry  of  Commerce
 and  DGTD;  the  conclusicns  of  th.ese

 groups
 would,  therefore  be  objective. etails  regarding  the  price  fixation  of

 Indomethacin,  Phenothiazine,  _Erthro-
 mycin  Streate,  Griseofulvin,  Pthalyal
 Sulphathiazole,  Tetracycline  and  Metro»
 nidazole  are  given  in  thc  attached  State-
 ment,
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 Working  of  the  New  Drug  Policy
 87.  DR.  VASANT  KUMAR

 pANDIT  :  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  :

 (a)  bow  the  new  drug  policy  ensures  that
 only  efficient  units  are  encouraged  to
 produce  bulk  drugs  in  the  country;

 2
 are  any  changes  in  the  new  drug

 expected  inthenearfuture  and  if  so,
 what  main  provisions  are  proposed  to  be
 changed  are  under  review  ;  and

 (०)  isthere  any  re-thinking  on  loan  lic-
 ences  and  scheme  of  registration  with
 D.G.T.D.?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.N.  BAHUGUNA)  :
 (a)  The  new  drug  policy  aims  at  achiev-

 ing  self-reliance  and  sell  -sufficiency  in  the
 drugs  and  pharmaceuticals  vr  industry.
 Different  areas  of  responsibilities  have
 been  earmarked  forthe  “Public  Sector’?
 “Indian  Sector”  and  “Open  for  all  Sectors”.
 Besides,  while  considering  proposals  for
 licensing  the  ufacture  of  bulk  drugs.
 Government  keepin  view  various  relevant
 factors  like  economy  of  scale,  technology
 and  pricing  ofproducts.  A  cardinal  fea-
 ture  of  thenew  drug

 Liles  |
 Policy  isthat

 the  prices  of  bulk  drugs  will  ordinarily  be
 based  on  the  average  cost  of  relatively  more
 efficient  manufacturers  who  account  for
 a  large  percentage  of  the  pr  oduction  of  such

 (b)  and  (c).  Government  have  received
 representations  from  Drug  Manufactur-
 ers’Associations  on  various  decisions  of  the
 Government  contained  in  the  New  Drug
 Policy  including  decisions  on  loan  licensing
 and  abolition  of  Scheme  of  Registration
 with  DGTD.  These  are  under  considera-
 tion  of  Govenment.  Drug  manufacturing
 units  have  also  been  asked  to  workout  their
 profitability  profiles  based  on  the  norms
 contained  in  the  Policy.

 F  of  Bulk  Drug
 orl

 ५०4  a  on  high  Seu  fale.”

 4888.  DR.  VASANT  KUMAR
 PANDIT  :  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  :

 wet
 what  non-canalised  bulk  drugs  were

 supplied  by  the  CPC  to  IDPL  and  HAL  on
 High  Sea  Sale  basis  ;

 (b)  what  was  the  landed  cost  of  such
 drags  to  IDPL  and  HAL  and  what  prices
 for  such  bulk  drugs  were  allowed  &  the
 formulations;  and
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 (c)  whether  IDPL  have  enjoyed  an’
 unintended  benefit  on  this  scoomnt  and  i

 under  what  authority  were  such  sales
 allowed  without  adjusting  prices?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS(SHRI H.N.  BAHUGUNA)  :  (a
 Nonon-canalised  bulk  drug  was  sup)

 iat
 Le

 CPC  to  HAL  on
 high

 sea  sales
 ट  details  ofnon  ised  drugs  supplied

 by  CPC  to  IDPL  on  high  sea  sales  basis
 are  as  under  :—

 1975-76  1976-77  1977-78
 Vit  7  .  75

 MMU

 Procaine  Penicil-
 lin  3000  7000

 BU  BU

 (b)  and  (c)  :  The  average  landed  cost
 of  the  supplies of  Vit. A  an:  Procaine  Pen-
 cillin  to  IDPL  referred  to  in  (a)  above,
 works  00६  88  under  ;

 1976-7
 Vit.  A  Rs.  264,112,  MMU

 Procaine  Penci-
 lin  Rs.  533°  48  Per  BU

 1977-78
 Procaine  Penicil-

 lin  नि  Rs.  427°36  Per  BU

 च  A  was  utilised  by  IDPL  for  meeting
 the  requirements  of  Family  Planning  Pro-
 gramme  and  Procaine  Penicillin  for  meet-
 ing  an  export  order  from  Afghanistan.
 The  prices  of  formulations  are  not  fixed
 with  reference  to  the  cost  of  procurement
 of  individual)  consignments.

 Distribution  of  Canclized  Raw
 Materials  under  New  Policy

 488y.  DR.  _  VASANT  KUMAR
 PANDIT  :  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  :

 (a)  Salient  features  of  the  restrictions
 placed  on  the  organised  sector  units  in
 regard  to  the  release  of  canalised  raw
 materials  in  the  new  policy  ;

 (b)  what  _liberalisations  have  been
 announced  for  the  small  scale  and  Indian
 units  in  the  new  policy;  and

 ©
 what  is  the  sancity  of  the  new  policy

 of  distribution  what  are  the
 pen

 alities  for
 its  violation  and  how  of  that  it  ‘been  vio~
 lated  by  the  CPC  after  itsannouncement  ?
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 “THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILI-

 ZERS.  (SHRI  H.N.  BAHUGUNA):
 (a)and(b).:  —  Salient  features  ofold  and
 new  policies  for  release  of  canalised  raw
 materials  in  favour  of  drug  manufactur-
 ing  units  in  the  organised  and  the  small
 scale  sector  have  already  been  furnished

 ‘in  reply  Lok  Sabha  Unstarred  Question No.  3354  answered  on  25-7-78.

 In  the  case  of  DGTED  units,  under  the
 mew  policy  the  release  of  canalised  raw
 materials  shall  be  determined  with
 reference  tocither  the  releases  ofsameitems

 obtained  1976-7  or  the  entitlement  as
 yper  licensed  capacities  -of  individual
 drug  formulations  where  such  cepacitics are  specified  and  the  units  concerned
 choose  to  claim  releases  on  this  basis.
 This  is  in  line.with  Government’s  decision

 wwelating  tothe  regularisation  of  exccss
 production,  because  the  criterion  for
 regularisation  of  production.  ..in  excess  of
 licensed  pacity  of  capacity  based  on
 COB  licences,  permission  letters,  istra-
 tion  certificates,  no  objection  certif  cates
 ete.  with  the  highest  production  actual-
 ly  achieved  in  any  year  during  the  three
 years  period  ending  March  Bh  977+  The
 policy  is  liberal  to  the  extent  that  DGTD
 units  can  claim  raw  materials  as  per  licen-

 )  btai pacity  enti  orre’
 ed  in  7976-77,  whereas  previously  such
 units  were  obtaining  canalised  78१४  mater-
 ials  to  the  extent  of  best  of  consamption
 during  any  ofthe  two  previous  years  or
 the  quantity  recommended  by  the  State
 Drug  controllers  whichever  was  less,

 ‘In  the  case  of  Small  Scale  Unity,  it  is
 ‘expected  that  under  the  new  policy  they
 will  get  higher  allocations  of  canalised  raw
 materials  as  ed  with  their  entitle-
 ments  under  the  old  policy.  Morcover,
 “they  can  exercise  ‘their  choice  in  the  selec~
 ition  of.canstised  raw  materials  within  the
 -overall  quantity  ceiling  applicableto  them,
 which  ‘can  enable  to  adjust  their
 ‘\prodmect  mix  as  per  requirements  of  the
 market,

 (c)  ‘The
 seeps

 icy  guidelines for  relea-
 sé  OF  canalised  raw  materials  have  been

 bed  under  the  authority  derived
 Bom  th the  provisions  of  Import  Policy,  978-
 795  bi

 the  Ministry  of  P,C  &  F
 are  required  to  lay  down  the  connected
 policy  in  respect  of  import,  price  and  dis-
 tribution  of  raw  materials  in  Appendix
 9.

 ९  instance  where  C.P.C.  have No
 -Violat xed  the

 guidelines  |
 has  80  far  come  to

 athe  notice  of  Gevernment.

 “Car  Shed  at  Kalwa

 .4890.  SHRI  R.K.  MHALGI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  ६

 (a)  whether  it  is  a  fact  that  because  of
 new  car-shed  of  Central  Railway  being built  at  Kalwa  near  Thana  (Maharashtra), at  Chinchapada  Zopadpattifor  about  760
 poor  families  have  reached  a  dangerous
 situation  ;  and

 (०)  what  steps  Railway  Administration
 Propose  to  take  to  avert  the  danger  to  the
 said  Zopadpatti  in  this  rainy  season?

 THE  MINISTER  OF  STATE  INTHE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  No.

 (०)  Does  not  arise.

 Bangkok  Meeting  of  ESCAP

 t.  SHRI  SUBHASH  CHANDRA
 dst  ALLURI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  what
 decisions  were  taken  at  the  meeting  of  the
 Inter-Government  Railway  group  of  the
 Economic  and  Social  Commission  For  Asia
 and  Pacific  (ESCAP)  held  recently  at
 Bangkok?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN  ):  The  _Inter-Govern-
 mental  Railway  Group  of  ESCAP,  at  their
 meeting  held  at  Bangkok  on  s2th  June,
 1978,  considered  various  issued  connected
 with  the  promotion  of  economic  and  tech-
 nical  co-operation  among  developing  coun-
 tries,  sharing  of  knowledge  of  railway research  and  new  railway  techniques. The  Group,  being  a  recommendatory
 body of  E. SCAP,  by  its  nature  and  func-
 tionin,

 v3
 made  recommendations  to

 ESCAP  on  various  aspects  of  railway  ope- rations  and  training  of  personnel.

 Trains  running  on  uneconomic
 Routes,

 48g.  SHRI  SUBHAS  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  whether  any  railway  trains  are  be-
 ing  run  at  present  on  uneconomic  routes,
 if

 Fg
 what  are  the  numbers  of  such  trains  ;

 ant

 (b)  whether  there  is  any  scheme  under  Oo
 Government's ee

 00
 9  eo  oe trains  econ  ly  viable;  so,  the

 details  thereat?
 ,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  About  380  pairs
 of passenger  carrying  trains  are  running on  uneconomic  lines.

 (b)  No.

 Availability  of  Wagons  for  Movement
 of  Salt  f  "Western  Coast

 4893.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  RAILWAYS  be  pleas- ed  to  state  :

 (a)  whether  it  is  fact  that  due  to  non-
 availability  of  wagans  a  heavy  set  back  has
 been  done  to  the  movement  of  edible  salt

 eed
 Weatern  Coast  to  the  Northern

 tates;
 (b)  if  so,  theq on  salt  belt;  and  ity  ofsaltaccumulated

 (८)  the  measures  taken  by  Government
 to  allot  ad  b eq to  clear  the  accumulated  salt?  ag

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  and  (c)  :  Do  not  arise.

 Reservation  in  Service  for  SC/ST
 Employees

 4894.  SHRI  SHIV  SAMPATI  RAM  :
 Will  the  Minister  of RAILWAYS  be  pleas-
 ed  to  state  ;

 (a)  whether  Government  have  examin-
 ed  the  implications  of  the  decision  of  the
 Allahabad  High  Court,  interpreting  the
 Railway  Board’s  directive,  relating  to  reser-
 vations  in  service  for  SC/ST  employees
 and  restricting  scope  of reservation  of  posts
 and  not  of  vacancies  ;

 (b)  whether  Government  have  taken
 astep  to  nulify  its  effect  of  this  decision
 by  suitably  modifying  Railway  Board’s
 directive  ;  and

 (c)  if'so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYs  (SHRI SHEO  NARAIN)  5

 {a}
 (a)  to  (९)  As  the  judge- ment  of  the  Allahabad  High  Court  disputes

 the  policy  of  the  Government  in  regard  to
 reservation  for  Sch,  Castes/Sch.  Tribes  in
 services  an  application  has  been  filed  in
 the  Supreme  Court  far  grant  of  special
 leave  to  appeal  to  that  Court  against  the
 judgement  of  the  Allahabad  High  Court,
 The  application  is  pending  consideration
 before  the  Supreme  Court.
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 Representations  re  Halt  and
 Speed  of  400  Bf jail

 +4895.  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  many  persons
 have  sent  a  representation  to  the  General
 Manager,  Western  Railway,  Bombay  and.
 the  Ministry  on  29-5-1978  regardinghalt-
 age,  crossing,  and  speed  of  Somnath  Mai?
 and  Saurashtra  Mail  at  Jetpur  city  im
 Rajkot  district  of  Saurashtra  region  im
 Gujarat  ;

 (b)  ifso,  the  nature  of  demands  contain-
 ed  therein  ;  and

 (c)  the  details  of  action  taken  so  far  by
 Government  or  Railway  Board  in  regard’
 to  each  of  these  demands  or  if  the  action
 is  proposed  to  be  taken,  when  it  will  be
 taken  and  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRE
 SHEO  NARAIN)  :  (a)  No  representa-
 tion  appears  to  have  been  received.

 (b)  and  (c)  Does  not  arise.

 wat  हाई  बैस  पर  झाधारित  दो  बिजली  घरों  को
 स्थापना

 4896.  wf  धर्मासह  भाई  पटेल  :  क्‍या  पेह्रोलियन,

 हटना
 सर्थरक  मंत्री  यह  बताने  की  कृपा

 (क)  क्‍या  सूजरात  सरकार  ने  केन्द्रीय
 सरकार  की  इस  नीति  का  विरोध  किया  है  कि  अम्बई
 हाई  तथा  ताप्ती  हाई  तेल  क्षेत्रों  की  गस  का  बिजली
 धरों  के  लिए  ईंधन  के  रूप  में  उपयोग  न  किया
 जाये  तभा  यह  मांग  की  है  कि  इस  गैस  पर  भाधारित
 दी  बड़े  बिजली  घरों  की  स्थापना  की  जाये  शौर  यदि
 हां,  तो  कब  ;

 ख)  इन  दो  मांगों  का  ब्यौरा  क्या  है;

 (ग)  क्या  केन्द्रीय  सरकार  ने  गुजरात  सर-
 कार  की  इस  दोनों  मांगों  को  स्वीकार  कर  लिया
 है  भौर  मि  हां,  तो  कब  तथा  इसका  ब्यौरा  जया
 है  भौर  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं;  शर

 (ध
 गुजरात  सरकार  की  इस  सांशों  को  कब

 तथा  अकार  स्वीकार  किया  जायेगा  ?

 वेह्रोलियम  तथा  रसायन  शरीर  उर्भरक  मंत्री
 (करण

 ुगुना)
 era
 ee सरकार  द्वारा  ्प

 ट्  चि
 दौ
 नि

 स्थापित
 हे  हु  ग प्रस्ताव  प्राप्त  न  है,

 सरकार  ने  कुछ  वनों  में  गुजरात  में  सुपर  बिजली  भर
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 कौ  स्थापना  करने  और  सौराष्ट्र  में  बिजली  उत्पादन
 करने  के  लिए  ताप्ती  गैस  कौ  उपयोगिता  का  क्शिष
 उल्लेख  किया  है  L

 जहां  तक  बम्वई  हाई  की  प्रपतटीय  गैस  का
 सम्बन्ध  है,  इस  का  यथासंभव  उर्वरक  के  संभरण
 अंडार  के  रूप  में  उपयोग  किसा  जायेगा  1  मात्र
 बह  गैस,  जिसका  उपयोग  तब  तक  नहीं  किया  जा
 सकता  है,  जब  तक  कि  उर्वरक  यूनिट  इसे  लेने  की
 स्थिति  में  न  हो,  उसे  तथा  किसी  प्रकार  की  भति-
 रिक्त  मैस  को  बिजली  उत्पादन  के  एक  झान्तरिक
 उपाय  के  रूप  में  शुरूशुरु  में  उपयोग  किया  जाना
 चाहिए।  ताप्ती  गैस  को  उपयोग  करने  के  प्रश्न  पर
 विचार  करना  अभी  समय  के  भनुकूल  नहीं  है  क्योंकि
 इन  संरचनाप्रों  का  समुचित  रूप  से  भूख्यांकन  करने
 और  उन्हें  वाणिज्यिक  रूप  से  उपयुक्त  घोषित
 करने  के  पश्चात्‌  ही  ताप्ती  गैस  के  समृपयोजन और  परिवहन  सम्बन्धी  निर्णय  करना  संभव  होगा।

 शुजरात  में  झ्रपतटीय  गैस  की  भ्रनुकूलतम
 उपयोगिता  का  पब्रध्ययन  करने  के  लिए  गठित  कार्य-
 कारी  दल  की  सिफारिशें  भ्रम्य  बातों  के  साथ  साथ
 निम्नलिखित  विचारधाराशों  के  प्राधार  पर  थी  :--

 “जिस  मात्रा  में  प्राकृतिक  गैस  के  उपलब्ध
 होने  की  संभावना  प्रतीत  होती  है  बह  एक
 इतनी  महत्वपूर्ण  कक्ष्बी  साम्रग्री  क ेबराबर
 है  कि  इसका  उर्जरक  का  उत्पादन  करने
 जैसे  उच्च  महत्वपूर्ण  प्राथमिकता  प्राप्त
 प्रयोगों  में  उपमोग  करने  का  हेर  संभव
 प्रयास  किया  जाना  चाहिए,  जहां  पर  गैस
 की  प्रवसर  कीमत  नेफ्था  की  भ्रवसर
 कीमत  से  बढ़  जाती  है  झौर  यह  मूल्य
 ईंधन  तेल  के  झ्वसर  मूल्य  से  कहीं  प्रधिक
 बढ़  जाती  है,  जिसमें  भट्ठी  का  तेल,

 'एच०  एच ०  एस०,  एल०एस०एज०  एस०,
 आर०  एफ०  झोग  प्रादि  तेल  सम्मिलित
 हैं।  (गैस  के  प्रयोग  में  यह  प्राथमिकता
 बदल  सकती  है  यदि  गंस की  उपलब्ध
 आज्ञा  में  झथना  बर्तमान  छर्जा  मीति  की
 समीक्षा  करने  के  झाधार  पर  पर्याप्त
 बढ़ोत्तरी  हो  जाती  है)”

 इसको  ध्यान  में  रखते  हुए  उक्त  दल  ने
 अतिरिक्त  बिजली  का  उत्पादन  करने  के  लिए  प्राकृतिक
 गौस  की  भावी  सप्लाई  पर  कोई  विचार  नहीं  किया  |

 इस  दल  में  गुजरात  सरकार  का  एक  प्रति-
 निधि  भी  शामिल था  ।  सोटे  तौर  पर  इस  की
 सिफारिश  सरकार  द्वारा  मात  ली  गई  हैं  t

 रुजरात  भौर  महाराष्ट्र  में  प्रपतटीय  गैस
 की  उपयोगिता  के  लिए  कार्यकारी  दलों  की  सिफा-
 रिणों  पर  विचार  करते  समय,  इस  झाशय  का  भी

 निर्णय  किया  गया  था  कि  योजना  झायोग  को  पश्चिमी
 प्रदेश  में  छठी  योजना  प्रवधि  के  दौरान  बिजली  की
 संभाषी  मांग  के  प्रश्न  का  झौर  मांग  को  पूरा
 करने  के  विभिन्न  प्राविधियों/संसाधनों  का  भी  प्रध्ययन
 करना  चाहिए  ।
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 Cases  pending  in  Gujarat  High

 7.  SHRI  DHARMASINHBHAL pt  L:  Will  the  Minister  of  LAW, JUSTICE  AND  COMPANY  AFFAIRS be  pleased  to  state  :

 (a)  the  total  number  of cases,  pending  in. the  Gujarat  High  Court  as  on  the  gist July,  t978  ;  and  number  of  cases  of  each category  among  them  ;
 (०)  thereasonswhy these  cases  are  pend-

 ing  and  the  time  by  which  they  are  Fikely to  be  disposed  of  ;
 (०)  the  number  of  posts  indicating  the nature  thereof  which  are  lying  vacant in  the  Gujarat  High  Court  at  present  and the  reasons  therefor  ;  and
 (d)  the  time  by  which  these  are  likely  to filled  ;
 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN)  :  (a)  Information as  on  3ist  July,  1978  isnot  available.  A statement  containing  the  requi:ste  informa- tion  as  on  goth  Junc,  7978  is  given  in  the attached  statement.
 (b)  No  time  limit  can  be  fixed  for  the

 disposal  of  these  cases,  The  main  reasons
 Court  are  :-—
 for  the  pendency  indicated  by  the  High

 {i)  Disposal  of  some  cases  is  linked  with decision  of  cases  filed  in  Supreme  Court or  the  High  Court  on  similar  cr  like
 questior  of  law.

 (ii)  Difficulty  in  serving  notices  an  heirs and  legal  representatives  of  parties  con-
 sequent  upon  their  death  and  on  parties residing  in  foreign  countries.

 we
 Some  vacancies  of  Judges  are  unfill-

 (c)  and  fd).  Two  posts  of  Permanent
 Jud,  a

 and  four  posts  of  additional  judges in  the  High  Court  are  vacant  and  steps are  being  taken  tofill  them  up.

 Statement
 Cases  pending  in  the  Gujarat  High  Court  a:  on

 goth  June,  1978,
 Civil  Suits  78
 Testamentary  Petitions  .  7
 Liquidation  Cases  Br
 Company  Petitions  +  61
 Company  Applications  १45

 M
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 Income  Tax  References
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 778
 Income  Tax  Appliéations  9
 Sales  Tax  References  न  68
 Estate  Duty  References  .  37
 Estate  Duty  Applications  1
 Gift  Tax  Applications  .  8
 Wealth  Tax  References.  .  47
 Wealth  Tax  Applicatiens  4
 Stamp  References.  लि  नि  है
 Civil  Applications  (Original)  5
 Original  Side  Appeals  न  हे  3
 Miscellaneous  Petitions
 Miscellaneous  Applications  22
 Criminal  Contempt  under  the  Con-

 tempt  of  Court  Act  .  7
 Letters  Patent  Appeals  80
 First  Appeals.  5524
 Second  Appeals.  .  ‘t142
 Miscellancous  First  &  Second  Ap-

 ai2
 Civil  Revision  Applicaticns  924
 Miscellaneous  Civil  Applicaticns  oT
 Civil  Applications  (Appellate)  bur
 Givil  References  2

 S  secial  Civil  Applications
 Service  Matters  2  523
 Land  Reforms  including  land

 ceiling  827
 Labour  Laws  44
 Others  987
 Criminal  Appeals
 By  person  convicted  370

 By  Government  from  judgement  of
 acquittal  84

 By  oe
 aint  u/s.  378(4)  of  Cr.

 P.C,  हे  67
 Criminal  Revision  Applications  242
 References  2
 Criminal]  Miscellaneous  Petitions.  i80
 Writ  Petitions

 (i)  Special  Criminal  Applications
 u/Article  226and227  28

 (ii)  Special  Criminal  Applications
 ufArticle  waz.  gh

 Transfer  Applications  WwW
 Criminal  Cases  4

 ta,g20
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 Rail]  Coordination  Directorate  st
 Bhubaneswar

 88.  SHRI  GIRIDHAR  GOMAN-
 66  7  Will  the  Minister  of  RAILWAYS  be”
 pleased  to  state  १

 (a)  whether  nis  Ministry  has  received
 a  proposal  from  the  Government  of  Orissa
 toset  up  Rail  Coordinaticn  Disectcrate  aa
 Bhubaneswar  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  steps  taken  by  the  Ministry  :  5७
 far,  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN  )  :  (a)  Yes.

 (b)  The  Government  of  Orissa  has  pro-
 posed  to  set  up  Rail  Coordination  Direct-
 orate  at  Bhubaneswar  with  a  view  to
 bridging  the  communicaticn  ga

 Pp
 between

 the  State  Government  and  the  South-
 Eastern  Railway  on  the  one  hand  and.
 between  the  local  press,  trade  and  comm-
 ercia]  interest  and  the  Railways  on  the
 other  hand,

 (९)  The  Government  of  Orissa  has  beens
 advised  that  the  Rai  Coordination  Dir-
 ectorate  may  be  created  as  a  part  of  State
 Government  establishment  for  liaison  pur-

 |  bed
 with  the  Railways  at  Bhubaneswar.

 n  order  to  make  the  Directorate  effective,
 it  has  also  been  suggested  to  the  State
 Government  that  the  Directorate  be  mann-
 ed

 by
 Senior  Railway  Officials  to  be

 spared  by  the  Railways  on  deputaticn  basis
 if  the  State  Government  so  desires.

 Total  Length  of  Narrow  Gauge
 Lines

 4899.  SHRI  DURGA  CHAND  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  ३

 (a)  what  is  the  total  route  kilometres  of
 narrow-gauge,  line-wise  in  the  country;

 (b)  whatisthie  total  amount  required  for
 conversion  of  narrow  gauge  into  metre-
 gauge  ;

 (c)  whatisthe  route  kilometres  ofnarrow
 AU;  oposed  to  be  converted  into  metre-

 ure  Pouring  the  Sixth  Five  Year  Plan  ;

 (व)  whether  Pathankot-Joginder  Nagar
 narrow-gauge  _  is  proposed  to  be  under-
 taken  during  the  Sixth  Plan;

 (९)  ifnot,  what  arc  the  reasons  therePrr,
 and
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 (£}  what  is  che  expenditure
 conversion.  of  line  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The  total  length
 of  narrow  gauge  lines  in  the  country  is
 4280  Kms,

 (b)  Under  the  present  policy  existing
 narrow  gauge  and  metre  gauge  lines  if
 taken  up  for  conversion  are  to  be  convert-
 ed  to  broad  gauge  in  order  to  have  uniform
 gauge  throughout  the  country  in  the  long
 run.  The  total  cost  of  conversion  of  the
 narrow  gauge  lines  excluding  hill  railways into  broad  gauge  would  be  about  Rs.  700
 crores,  while  in  the  case  of  hill  railways  it
 would  be  prohibitive.

 (c)  and  (d).  The  list  of  narrow  gauge lines  to  be  converted  into  broad  gauge
 during  the  Sixth  Five  Year  Plan  has  not  vet
 been  finalised.

 (०)  It  is  not  proposed  to  consider  con-
 version  of  Pathankot-Joginder  Nagar narrow  gauge  line  into  broad  gauge due  to  its  high  cost  and  constraint  of
 resources,

 (f)  No  investigations  have  been  made
 for  the  conversion  of  Pathankot-Joginder
 Nagar  line  so  far.  On  an  approximate
 pete  sheet

 of  the  conversion  of  Pathan-
 kot.  c  Nagar  NG  line  a  Kms.) into  BG  would  be  about  Rs.  80  pes

 Excursion  Tours  for  Demestic  and
 Foreign  Tourists

 4900.  SHRI  DURGA  CHAND  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Railway  Administration  in
 collaboration with  India  Tourism  Develop- ment  Corporation  is  contemplating  to
 Start  excursion  tours  fur  domestic  and
 foreign  tourists;

 (b)  if  do,  what  aré  the  details  thereof;
 and

 (९)  what  are  the  details  of  the  present excursion  tours  undertaken  by  the  Rail-
 ways  and  with  what  results  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  No

 (b)  Does  not  arise,
 (c)  Railways  do  not  as  such  sponsor  or

 conduct  any  excursion  tours,  but  only
 provide  coaches  and  special
 trains  to

 yb
 asking  for  it  on  fulfil-

 ment  of  the  ibed  conditions  and  on
 paynient  of  normal  tariff  charges

 -Resteucturing  of  Fertiliney  Corporn-

 go!
 SHRI  VASANT  SATHE  :  Will

 inister  of PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state  :  ra  '

 (a)  whether  Government  have  taken  a
 decision  for.

 ie  2  Lt J
 of  Fertilizers

 Corporation  of  India  and  details  thereof;
 i

 ee
 what  stage  of  implementation the  decision  stan

 (c)  whether  Government  have  received
 repr  from  the
 employees  Association  and  other  organisa-
 tions  details  thereof  ;  and

 (d)  what  steps  have  been  taken  to  en-
 sure  that  the  interest  of  the  employees
 does  not  get  effected,  on  this  account

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 amt

 H.N.  BAHUGUNA):  (a)  and  (b)
 e  Fertilizers  C  ion,  of  India

 and  the  National  Fertilizers  Limited  have
 been  reorganised  into  the  following.  5
 companies  w.e.f.  st  April,  4978  :—

 Name  of  the  Units/Divisions
 Company

 ww  Fertilizer  Corpora-  Sindri  (including
 tion  of  India  Limit-  Sindri  Modernisa-
 ed.  tion  and  Sindri

 cher,
 dam  and  Korba.

 National  Fertilizers  Nan  Bhatinda 2.  National  Ferti
 ४7

 Hindustan  Fertiliz-  Namrup,  Haldia,
 er  Corporation  Barauni  and  Dugas
 Limited.  pur.

 Reshiely
 a  Chemi-  All  units  of  Trombay ‘  cals  and  Fertilizers

 =  oe  i  bros jan  i
 Limited  jouth  of  Bombay.

 Be  Fertilizer  (Plann-  P&D  Division  ofthe
 ing  and  Develop»  FCI.
 ment)  India  Ltd.

 (०)  ani  (d).  When  the  reorganisation
 proposals  der  consideration,  some

 tations  were  received  from
 a Associations  etc.,  stating

 we  that  the  anisation  had
 caused  apprehi baa  an in  the  minds  of  the
 officers  and  staff  about  their  future.  In
 order  to  safeguard  the  career  prospects  of
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 7477  ay  a the.  new  conpanics,  it  hasbeen
 ded  that  tion  to  the  posts  in  the

 ate  ca dee  should  be  made  on  the
 basis  of  an  inter-Company  Promotion
 Committee  to  be  set  up  for  this  purpose.

 Zone-wise  Catering  Staff

 4902.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be  pleased toatate:

 (a)  what  is  the  number  of  casual/tem-
 porary  catering  staff  zone-wise  engaged on  the  Railways  ;

 (b)  whether  the  Government  have
 received  7

 sentation  from  the  Union
 of  these  staff  members;

 (८)  if  so,  whatare
 theimpo

 rtant  contents ofthe  memorandum  ;  a

 (d)  the  decision  taken  by  the  Govern-
 ment  recently  to  improve  service/working conditions  of  these  staff  membera?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)

 Railway  Number

 Central.  470
 Eastern.  .  49
 Northern  है  Wz
 North  Eastern  23
 Northeast  Frontier.  नि  54
 Southern  डर  gt
 South  Central  wt  iat
 South  Eastern  नि  724
 Weatern  .  .  न  549

 ners

 (b)  Yes,
 ©  The  main  demands  are  as  under  :—

 Allotment  of  revised  cales  ti @
 “=  labour.

 =—*8

 (i)  Betterment  of  their  service  conditions
 like  permanent  absorptionin  regular
 posts.

 ry  All  temporary  postsin  the.  depart. (Hi)
 All  temporary,  ports  in  the.  depart-
 permanent.
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 (d)  The  recent  decision  isin  regard  to
 absorption  of  Commission  bearers  as  regular
 Class  IV  ployees  in  a  phased based  on  the  length  of  their  service.  How-
 ever,  casual  labour  working  in  the  Cater-
 ing  department  arc  already  being  consi-
 dered  for  regular  absorption  after

 eaon  ‘ as  per  extant  rules.  Temporary  sta
 are  confirmed  in  their  turn  as  and  when
 pei  pusts  ailable.

 Loss  to  Railways  during  recent
 Floods

 ra
 SHRI  VASANT  SATHE  :  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  what  is  the  estimated  loss  caused  to
 the  Indian  Railways  due  to  recent  floods  in
 various  parts  of  the  country,  zone-wise  ;

 (b)  how  does  it  compare  with  the  loss
 incurred  by  Railway  during  the  previous
 year;

 (c)  whether  Government  propose  to
 take  specific  measures  to  avert  threat  of
 floods  to  rail  lines  on  a  permanent  basis,  in
 selected  flood-prone  tracts  to  avoid  re-
 currence  of  high  expenditure  on  maintain-
 ing  the  rail  tracks  ;  and

 (d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  :  (a)  The  loss  caused
 to  Indian  Railways  due  to  recent  floods
 during  the  period  :-5-78  to  gi-7-78  zone-
 wise  is  as  under  :—

 Approxi- mate
 S.No.  Railway  estimated

 Figuresin  4४  of (Figu
 Re)

 ,  Central  .  न  .  2i7
 2.  Eastern  7  nil
 g.  Northern.  .  0°27
 ro  North  Eastern.  3९5०0
 5.  Northeast  Frontier  0°20
 6.  Southern.  nil
 7.  South  Central  नि  2°40
 8.  South  Easten  ‘nil
 g.  Western  ‘10°  50

 77704 Total  नि

 period  de§e  to  १7457  i
 verve
 very

 as  compared  to  the  loss  the
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 Railways  during  the  corresponding  period
 .of  the  previous  year,

 (c)  and  (d).  A  statement  is  attached.
 Statement

 ह... ड  taken  to  aneid  flooding  and  damaging
 of  Railway  lines  dua  to  fi

 All  Railway  lines  and  bridges  are  design-
 ed  and  constructed  so  as  to age  safe  against

 mormal  floods.  At  the  time  of  construction
 of  new  railway.lines,  careful  study  is  made
 ‘of  the  terrain,  rainfall,  drainage  and  flood
 wecords  in  the  area,  in  order  to  ensure  that
 tthe  new  line  is  not  affected  by  the  re-
 wages  of  floods.  The  alignment  is  selected
 ‘carefully,  the  formation  level  of  the  track
 iis  kept  above  the  flood  level  in  the  area  and
 brid

 i
 with

 एकल  eer]
 waterway  are  pro-

 vided  to  let  the  flood  waters  of  the  rivets
 flow  unhampered,  so  that  safety  of  the  rail-
 way  line  is  not  endangered.  Special
 attention  is  given  to  bridges,  which  are
 normally  designed  fora  flood  frequency  of

 o  vears  after  a  careful  considération  of
 hydrology  jand  past  history  of
 Their  foundations  are  designed  to  with-

 «stand  neavier  floods  than  those  of  50  years
 frequency,

 2.  The  following  steps  are  taken  to  pre-
 ‘veat  Aooding  and  flood  damage  on  the
 -existing  lines:

 All  bridges  are  carefully  inspected
 every  year  and  repairs  to  substructures,
 ‘flooring,  guide-bunds,  pitching  etc.  carried
 out  as  necessary,

 2.  Waterways  of  all  bridges  are  cleaned
 before  the  monsoons  so  that  there  is  no
 -obstruction  to  the  flow  of  water.

 3.  Briege  cells  review  the  uacy  of
 waterway  of  important  and  vulnerable
 bridges.  Some

 brids
 may  be  widened,

 raised,  resfttedor  additional  bridgescon- structed  as  a  result  thereof.  Vulnerable
 bridges  are  kept  under  watch.

 Wherever  justified  and  otherwise
 ‘feasible,  the  formation  may  be  raised  and/

 or  strengthened,  pitched  with  stones  or
 diverted  away  from  the  flood  affected  area,
 Training  works  such  as  groynes,  bunds
 pitching  of  river  banks,  guide  bunds,  etc.
 are  provided  for  rivers  where  necessary.

 Despite  all  the  measurds’  mentioned
 above  ,  certain  amount  offiood  damage  on
 the  vast  railway  system  is  unavoiadable.

 q-  In  order  to  ensure  safety  of  trains,
 keyman  Fad

 the  permanent  way  gang
 examines  the  track  in  his  beatevery  day.
 During  monsoons,

 night  22007
 ६  oftrack

 is  'inthoduced  ह. उ  sections  likely  to ed  by  breaches/ffoods.  Stationary  ee  +

 men  are  posted  at  vulnerable  spots  and
 In  addition,  in  the  case  of  severe

 storms,  the  mate  on  his  own  initiative  organ ises  patrolling  of  track,  irrespective  of  any
 other  trolling  that  may  be  in  force.
 Immediate  action  is  taken  to  protect  the
 pe

 case  anything  dangerous  is  ob-
 served.

 तेल  तथा  प्राकृतिक  गैस  भ्रायोग  हारा  किये  ये  भू-विशान
 तथा  भू-भौतिकोय  सर्वेक्षण

 4904.  जमे  शुरा  झा
 हे

 क्या  वेद्रोलिन
 waren  और  उर्वरक  मंत्री यह  बताने
 करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  तेल  तथा  प्राकृतिक
 कैस  झायोग  से  देश  के  किन  स्थानों  पर  भूवैज्ञानिक
 सथा  भूभौतिकीय  सर्वक्षण  किये  तथा  उनके  क्या  परिणाम
 बिकले.  झौर

 (स्व)  इस  प्रवधि  में  सर्वेक्षण  कार्य  पर  कितनी
 घनराशि  खर्च  की  गई  ?

 वेड्रोलियम  तथा  रसायन  शौर  शर्चरक  =  मंत्री
 (att  dere  wae  बहुगुणा)  (क)
 ‘1975-76  से  ‘977-78  के  पिछले  तीन  वर्षों  की
 झवधि  के  दौरान  तेल  तथा  प्राकृतिक  रैस  भागोग
 ने  जम्म-्काश्मीर,  राजस्थान,  उत्तर  प्रदेश,  पंजाब,
 हिमाचल  प्रदेश,  झान्घ  प्रदेश,  तमिलनाडु,  उड़ीसा,
 असम,  नागालैष्ड,  खिपुरा,  प्रसध्णाबल,  प्रदेश,  पश्चिम
 बंबाल  गुजरात,  भहाराष्ट्र  भौर  भ्रण्डभान  निकोबार
 द्वीप  समूह  के  विभिन्न  भागों  में  तेल  तथा  गैस  की
 संभावनाओं  का  पता  समाने  के  लिए  झन्बेबी  सर्वेक्षण
 किये  7

 पझ्रपतटीय  क्षेत्रों  में  ये  कार्य  संचालन  अम्बई
 हाई  कोरो  मण्डल  समुद्रीतट,  झरब  सागर  के  सौराष्ट्र

 ,  दक्षिण  बसीन  संरचना,  दक्षिण  बसीन  संरचना
 दक्षिण,  बसीम  रत्नगिरि,  झंगरिया  तट,

 गिरि,  मंगलौर,  मंगलौर  कोचीन,  बम्बई  रत्तगिरी
 उत्तर  बसीम  के  उत्तर  अम्बई  हाई  के  उत्तर  पूर्व,  कराय-
 कल,  पाण्डिचेरी,  लिबेनम  केपके  मरिन,  कोन्नीन
 के  उत्तर  पश्चिम,  पश्चिम  अम्बई  के  गहरे  महाहीपीय

 4  43  42% 4,

 में

 सभ

 किस्म के  सर्वेक्षण

 ्य
 05  ें  किलो  ्  पा “ब्यौरेवार

 हारा  10,055  बग  किलो  मीटर
 आरेखन  हारा  i798  लाइस  किलो
 सर्वेक्षण  के  मानचित्र  हारा  8976
 झौर  भू-प्राकृतिक  विशान  धौर  नथ-बास्तु
 चिकों  हारा  44/900  किलो  मीटर  के

 किलो.
 44

 प्
 34
 जि  ल्

 पम

 9542353 प



 779

 लाइव  किलो  मीटर,  झौर  परम्पराशत  प्रतिबिम्बित
 सर्वेक्षों  हारा  572  लाइन  किलों  मीटर  क्षेत्र  में
 सर्वेक्षण  झायोजित  किए  t  गुंदत्व-चूम्बकीय  क्षेत्र
 में  सर्वेक्षण  करने  बाले  दलों  ने  20309  केन्द्रों से  इन
 झांकड़ों  का  परिमाप  किया  1  श्रपतटीय  क्षेत्रों  में
 अ-भौतिकीय  सर्वेक्षण  करने  वाले  दलों  ने  पिछले
 तीन  बर्षों  में  कुल  50,077  लाइन  किलो  मीटर  क्षेत्र  का
 सर्वेक्षण  किया।  nn

 we
 a)  पिछले  तीन  बर्षों  में  [तेल  तथा  प्राकृतिक

 गैस  हारा  मल्यहास  सहित  भू-गर्भीय  भौर
 भू-भौतिकीय  सर्वेक्षणों  पर  निम्नलिखित  शार्च  किया
 गया  था  :

 at  किया  गया  खर्च

 (रुपए  लाखों  में  )

 रुपए
 975—76  832.30
 :897€-77  704.34

 1977-78  785.67  (भरसाई)

 विहार  में  कुकिय  पैस  एजेंसियों  का  श्राथंडन

 4905.  et  बुरेगा  झा  सुमन  :  क्‍या  पेड्रोलिसम,
 रसायन  cite  उ्रक  मंत्री  यह  बताने  की  $पा  करेंगे
 किः

 (क)  बिहार  राज्य  के  विभिन्न  शहरों  में
 कितने  व्यक्तियों  को  कुकिंग  गैस  की  एजेंसियां  दी  गई
 है  और  कितने  ब्यविनि  स्‍प्रभी  इन  एजेंसियों  में  भावंटन

 की  प्रतीक्षा  सूची  में  है  ;

 (ल)  उन्हें  एजेंसियां  देने  के  लिए  क्या  शीति
 निर्धारित  की  गई  है  अ्रयवा  निर्धारित  की  जा  रहो

 है;  शौर ,.,  w

 (4)  प्रतीक्षा  सूची  वाले  व्यक्तियों  को  एजैंसियां
 श्राबंटित  करने  के  लिए  निर्णय  कब  तक  किया  जायेगा।

 बिहार  राज्य  भें  विभिन्‍न  शहरों  में इस  समय  34

 1 अ
 गैस  बितरक  (एक  उप-वितरक  को  मिलाकर)

 झरकार  द्वारा  जारी  की  गई  मार्गवर्शी  रूप
 रेखादों  के

 ु  "1
 सा्थजनिक  क्षेत्र  की  तेल  कम्प-

 व्यक्तियों  के
 2  श्रतिशत  श्रारक्षित  .  की  है  भौर  शेष  73
 प्रतिशत  बाणिज्मिक'  महत्य  को  ध्यान  में  रख  कर
 दी  जायेंगी,  जिसमें

 ि
 उपभोक्‍ता  सहकारी
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 :  .  wt
 संबंधित  क्षेत्र  क ेसमाचार  पन्न  में  प्रकाशित  विज्ञापक
 द्वारा  झाबेदन  प्र  प्रामंत्रिन  करके  os  et

 एजेंसियों  का.  झ्माबंटन  करने  के  लिए  कोई
 अतीक्षा  सूची  नहीं  रखी  जाती  है।  एजेंसी  के  सिए
 व्यक्तियों  द्वारा  दिये  गये  झायेदन  पत्र  १र  तभी  विचार
 किया  जाता  है  जब  यह  झावेदन  पल्  तेल  केम्पनियों
 द्वारा  ऐसी  एजेंसियों  के  लिए  जारी  किये  गये.  विशापन
 के  उत्तर  भें  दिए  जाते  हैं।

 पूर्जॉसर  रेले  में  मैगिसिक  भमिक
 4906.  ी  सुरेल  झा

 क
 ४:  क्या  रेल

 मंत्री  यह  बताने  की  कृपा  कि:
 (क)  इस  समय  पूर्वोतर  रेलवे  में,  डिबीजन-

 वार,  कितने  नैमिशिक  श्रमिक  हैं  जौर  उनमें
 कक  से  प्रधिक  समय  से  काम  करने  बालें  श्रमिकों
 की  संख्या  क्या  है;

 (ख)  उनमें  से  धनुसूचित  जातियों  शौर  भनु-
 सचिन  जनजातियों  के  श्रमिकों  की  प्रतिशतता  क्या
 है;  भौर

 ही
 क्या  इन  नेमित्तिक  अ्मिकों

 ह् को  ज  करने  की  कोई  योजना  सरकार
 विचाराधीन  है  ?

 ,
 अंजालन  में  राज्य  मंत्री  ु  शिव  नारायण)

 =

 मंडल  जोड़  एक  वर्ष  से
 भ्रष्तिक  सेवा

 इज्जतनगर  467  574
 लखनऊ  2683  873
 वाराणसी  855  855

 समस्तीपुर  5603  3000
 गोरखपुर  7974  3572

 जोड़  49,282,  9,874

 (@)  सूचना  ह  की  जा  रही  है  दौर  सभा
 पटल  पर  रख  दी  जायेगी  -

 (ग)  एक  विवरण  संलग्न  है।
 विधरल  भा

 झाकस्मिक  श्रसिकों  की  सेवाएं  नियमित  करने
 के  लिए  निम्तलिखित  कदम  उठाए  .ग़ए  हैं  —

 (i)  970  के  बाद से  श्रेणी में  सामास्य
 भर्ती  बन्द  कर  दी  हि  और  लगभग  सभी
 रिक्तियां  भ्राकस्मिक  अंमिकों  *  की  जांच-
 पड़ताल  करके  भरी  जातीं  हूँ।

 इस  माश  के  धनेश  दिए  गए  हैं  कि ey  कारखानों  .  शोकी  झेशों।  गाड़ी-पशती
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 स्थापमाझ्रों,  सवारी  भौर  माल  दिब्बा
 डिपुभों,  याडों  झौर  स्टेशनों  जैसी  कुछ
 जगहों  में  माल  चढ़ाने-उतारने  तथा  सिविल
 इंजीनियरी,  सिगनल  धौर  पुल  ध्मरक्षण  के
 प्रावधिक  कामों  को  छोड़  कर,  कोई  प्राक-
 स्मिक  श्रमिक

 नियुक्त
 नहीं  किये  जायेंगे।

 सिबिल  इंजीनियरी,  सिंगनस  तथा  पुल
 पनुरक्षण  के  निरीक्षकों  की  स्थापना
 सहित  इन  सभी  जगहों  में  समय-समय
 पर  रेस  प्रशासनों  को  संवर्ग  समीक्षा
 करमी  होती  है  भौर  भझ्ावश्यकतानुसार
 नियमित  पदो ंका  सजन  करना  होता  है। &

 (iti)  रेल  प्रशासनों  को  यह  सुनिश्चिन  करने
 के  लिए  भी  प्रमंदेश  दिए  गए  हैं  कि  रेल
 पथ  गैंगों  में  जहां रेल  पथ  प्रनुरक्षण  की
 यांतिक  तथा  झन्य  प्राप्ठलिक  प्रक्रियाएं
 लागू  नहीं  की  गबी  वहां  जितने  कमंचारी
 मंजूर  किए  गए  हों  बे  सभी  नियमित  भ्राघार
 पर  रखे  जायें।  दूसरे  खण्डों  में  जहां
 रैल  पथ  के  प्रनुरक्षण  के  झाधुनिक  तरीके
 लागू  किये  जाने  के  कारण  गैंग  के कर्मचारियों  की  संख्या  प्रत्येक  मामले  के
 शण-दोष  के  भाधार  पर  निर्धारित  की  जानी

 है  वहां  भ्रपेक्षित  oe  नियमित
 प्राधार  पर  भरे  जाने  चाहिएं

 (iv)  जिन  स्थानों  पर  झ्राकस्मिक  श्रमिक
 नहीं  रखने  होते  और  यदि  यहां  जांच-
 पड़ताल  किये  गये  या  चने  गये  उम्मीदवारों
 के  प्रभाव  के  कारण  भ्रथवा  किसी  ौर
 कारण  से  नियमित  रूप  में  रिक्तियां
 भरना  सम्भव  से  हो  तो  ऐसी  रिक्तियों
 पर  लगाये  गये  प्रतिरिक्त  व्यक्तियों  को
 बेतन  की  मासिक  दर  पर  एवजियों  के
 रूप  में  नियुक्त  किया  जायेगा  न  कि
 दैनिक  दरों  पर  झ्लाकस्मिक  भ्रमकों  के
 रूप  में  ny

 उत्तर  बिहार  तथा  दिल्‍लो  के  बोच  जलने  बाली
 लयस्ती  जनतर  भाड़ी

 4907.  भी  जा  चुमनः  क्या  रेल  मंती
 यह  बताने  की  झ्  कि  =

 (8)  क्‍या  यह  सच  है  कि  जयन्ती  जनता  साड़ी
 उत्तर  बिहार  और  दिल्ली  के  ओच  सीधी  चलने  बाली
 एकमात्र  गाड़ी  है  जोकि  सप्ताह  में  दो  बार  बलती  है,

 ख)  क्‍या  मह  भी  सच  है  कि  गाड़ियों की कमी  के  कारण  यात्रियों को  बड़ी  कठिनाई हो  रही
 है  धौर  या  मंत्रालय  की  जयन्ती  जमता  गाड़ी  को

 ही
 चलाने  के  लिए  लोगों  से  श्रनुरोध  प्राप्त  ह्भा

 हूं;  श

 (ग)  यदि  हां,  तो  उस  पर  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 रेल  नंबानय  में  राज्य  मंजी  (भरी  शिव
 नारायण  )  :  (क)  सप्ताह  में  दो  बार  जने
 गाली  53/i54  जयन्ती  जनता  एक्सप्रेस  के  अलावा,
 3  था,  सबिस  डिब्बे  प्रतिदिन  नई  दिल्‍ली  भौर  मुजफ  र-

 पुर  के  बीच:  85/86  सम  मेल  में चल  र:  हैं।
 FES  shit

 (ख)  शौर  (ग).  सप्ताह  में  दो  बार  चलने.
 बाली  p53/54  सुजफ्फरपुर--दिल्ली  जयन्ती
 जनता  एक्सप्रेस  की  बारंबारता  में  बद्ध  करना  या
 इस  मार्र  पर  एक  भ्रतिरिक्त  एक्सप्रेस  गाड़ी  का
 चलाया  जाना  मार्गबत  खण्डों  में  लाइन  क्षमता  के.
 प्रभाव  और  ैदिल्ली-श्षेत्र  में  पर्मन्त  सुविधाधों  की.
 कमी  के  कारण,  स  समय  परिचालनिक  दृष्टि  से”
 व्यावहारिक  नहीं  है  ।

 Procedure  for  issue  of  Priority  lettera-.
 for  Gas  Connections

 4908.  SHRI  MADHAVRAG:
 SCINDIA  :  Willthe  Minister  of  PETRO.
 LEUM,  CHEMICALS  AND  FERTILIZ-
 ERS  be  pleased  to  state  :

 (a)  the  present  procedure  being  adopted for  issue  of  priority  letters  to  general”
 public  for  d

 gas
 connecti  in

 urban  as  well  as  rural  areas  throughout: the  country  ;

 (b)  whether  in  the  absence  of  proper
 procedure,  the  consumers  wanting  new--
 connections  are  not  able  to  register  their
 demands  with  the  dealers  or  with  Indian
 Oil  Corporation  directly  ;  and

 (८)  if  so,  what  steps  are  being  taken  to
 modify  the  existing  procedure  so  as  to  ena-.
 ble  co  5  co  to
 register  their  aus  with  authorities
 concerned  ?

 THE  MINISTER  OF  PETROLEUM

 AUTEN
 DAUGUR

 ee
 ZERS

 (SHRI  H.N.  BAHUGUNA)  :  (a)  to  de)...
 Applications  for  cooking  gas  connections
 are  required  to  be  registered  with  the
 cooking  gas  distributors  of  the  oil  com-
 anies,  ट  gas  connections  are  released

 by  the  distributors  from  amongst  those
 who  are  registered  on  a  ‘first-come,  first-
 served’  basis,  and  a  waiting  listis  maintain-
 ed.  Some  are  being  released
 by  the  distributors  on  prioerity  basis  on  the
 advice  of  the  oi]  companies,  Advice  is
 also  being  given  to  oil  companies  by  the
 Ministry  for  issue  of  such  priority  connec.
 tions.

 Generally  gas  connections  are  given  on
 priority  to  Members  of  Parliament  and  State.
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 Legisla: islatures,  other  VIPs,  foreign  dignitar-
 ies,  cases  of  hardships,  commercialcon  tacts,
 Government  Organisations  /  Institutions

 "etc,
 According  to  oil  companies,  the  registra- tion  of  names  for  granting  Liquefied  Pet-

 roleum  Gas  (cooking  gas)  connections  had
 been  discouraged  in  certain  areas  by  them
 in  view  of  the  continucd  shortages  of  the
 product  pared  to  its  demand.

 The  oil  companies  have  been  advised  to
 start  fresh  registrations,  wherever  neces- ing  in  view  th  ibitities  of  en- Pp  P
 ro!  of  new  3  On  a  signifi
 scale  from  about  1980,  when  substantial
 quantities  of  cooking  gas  will  start  becom-

 _ing  available.
 Efforts  to  find  Oil  off  The  Kerala

 Coast

 ARB
 SHRI  MADHAVRAO SCINDIA  :  Willthe  Minister  of PETRO-

 LEUM,  CHEMICALS  AND  FERTILIZ-
 ERS  be  pleased  to  state  :

 a
 whether  a  proposal  to  intensify forts  to  find  out  oil  off  the  Kerala  Coast

 is  under  consideration  of  the  Government
 innear  future  ;  and

 (b)  if  so,  details  therein  and  steps  that
 ‘have  already  been  taken  or  proposed  to  be
 ,taken  in  this  regard  during  the  coming
 year?

 THE  MINISTER  OF  PETROLEUM, AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  _H.N.  BAHUGUNA)  :  (a) ;and  (b).  ONGC  had  drilled  an  explora- ,  tory  well  60  Kms.  north-west  of  Cochin
 during  April-May,  1978,  This  well  was drilled  to  a  depth  of  7255  metres,  How-

 ever,  as  no  oil  or  gas  was  found,  the  drilling Was  suspended.
 Further  exploration  programme  in  the area  will  depend  ki

 n  theinterpretation  of
 the  data  obtained  from  this  well  and  the
 seismic  data  of  the  area  collected  carlier.

 Removal  of  Dr.  R.R.  Jaipuria  fi
 ‘Management  of  Swadeshi  Cotton  Mills

 4gto.  SHRI  K.  MALLANNA:  Will the  Minister  of  LAW,  JUSTICE  AND ‘COMPANY  AFFAIRS  be  pleased  to atate  ;

 mi)
 whether  it  is  a  fect  that  Mr,  R.R. J  who  is  responsible  for gatpuri:  x  iP  ‘or  jage- “ment  of  Swadeshi  Cotton  Mills  Company ‘Limited  has  since  been  removed  from  that

 (b)  if  so,  what  are  the  details  and  since
 =

 he  ceased  to  be  Managing  Director; an
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 (०)  what  Government  pro;  to  do  to
 oo  a te

 foi
 ufactur-

 ii  pan  ed  5  oad
 sugar

 lls)  a”  subsidiary  of  Swadesh  Conon
 Mills  Co.  Ltd.,  from  onslaughts  of  mis-
 management  of  Dr.  R.R.  Jaipuria?

 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN)  :  (a)  and
 ic The  company’s  proposal  under  section  2 of  the  Companies  Act,  956  for  the  re-ap-

 pointment  of  Dr.  R.R.  Jaipuria  as  Manag-
 ing  Director  of  the  company  for  the  period
 from  वन्  a8.

 to  3i-8-:980  has  bern
 rejected  by  Department  in  May,  1978. He  ceased  to  be  the  Managing  Director  of
 the  Company  with  effect  from  129°1977- A  representation  has  been  filed  by  the
 company  against  the  said  reiecticn  which
 is  pending.

 g
 The  Government  has  no  material  to

 indicate  any  acts  of  mismanagement  by Dr.  R.R.  Jaipuria  who  is  the  non-executive
 Chairman  of  Swadeshi  Mining  and  Manu-
 facturing  Company  Limited.
 Complaints  regarding  Production

 of  Oxytetracycline
 4977.  ‘SHRI  MOTIBHAI  २.  CHAU- DHARY  :  Will  the  Minister  of  PETRO-

 LEUM,  CHEMICALS  AND  FERTILI- ZERS  be  pleased  to  state  :
 (a)  the  nature  of  complaints  received

 during  past  three  years  from  various
 Members  of  Parliament  about  Oxytetra-
 cycline  and  its  excess  profits,  addressed  to
 the  Minister  and  the  former  Prime  Minister with  details  ;

 (b)  what  action  was  proposed  by  the
 former  regime  and  what  action  has  been
 taken  in  this  regard  sofar  ;  and

 (c)  ifno  action  has  yet  been  taken,  rea-
 sons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  ANDFERTILIZERS
 om

 H.N.  BAHUGUNA)  :  (a)  to  (c). ¢  following  points  were  raised  in  the
 main  by  certain  members  of  Parliament
 in  their  letters  addresssed  to  the  Minister
 oe

 and  the  former  Prime  Minister
 luring  the  last  g  years,  about  manufacture

 of  tracycline  and  cxcess  profits thereof  by  M/s.  Pfizer  Ltd.
 (i)  Regularisation  of  their  excess  produc- tion  of  Oxytetracycline  ;
 (#)  Non-execution  of  Export  Bond  by

 M/s.  Pfizer.
 (sit)  Substantial  profits  on  th  ad

 production  of  Oxytetracycline  and  its  for-
 mulations  since  there  was  no  price  fixa-
 tion  based  on  cost  examinatian  of  Oxy-
 tetracycline.
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 (iv)  Suit  in  USA  against  M/s.  Pfizer
 of  USA  charging  them  with  violation  of
 Anti-trust  laws  in  the  manufacture  of  and
 rea  Of  a  group  of  broad  spectrum  anti-

 otics,

 The  present  position  on  cach  of  the
 above  points  is  as  under  :—

 (i)  Regularisation  of  excess
 Produc: tion  of  Oxytetracycline  beyond  thelicensed

 capacity  of  M/s.  Pfizer  will  be  considered
 in  thelight  ofthe  New  Drug  Policy.

 (ii)  The  position  in  regard  to  non-execu-
 tion  of  Export  Bond  has  already  been  ex-
 plained  in  reply  to  Lok  Sabha  Starred
 question  No,  236  answered  on  ॥-0-70.

 (iii)  In  1979,  when  Drug  Prices  (Con-
 trol)  Order,  970  came  into  force,  M/s.
 Pfizer  declared  the  price  of  Oxytetracycline
 Hcl.  at  Rs.  oGo/kg.  as  they  were  entitled
 to,  since  this  item  was  not  included  in
 Schedule  I  to  the  said  Order.  The  prices
 of  formulations  of  Oxytetracycline  are
 allowed  based  on  the  above

 Price.
 BICP

 conducted  cost-cu;  hni  ination
 for  Oxytetracycline  and  submitted  their
 report  to  the  Government  in  the  year
 1975+  Based  on  the  report  of  the  BICP,
 Govt.  reduced  the  price  of  Oxytetracycline
 from  Rs.  960/kg.  to  Rs.  725/kg.  for  captive
 use  and  Rs.  749/kg.  for  sale  to  other  non-
 associated  formulators.  The  prices  of
 formulations  based  on  the  reduced  price  of
 Oxytetracycline  have  already  given  effect
 to  the  reduced  prices.

 (iv)  Government  of  India  filed  a  suit  on
 i5-0-74  againstsix US  Drug  Mi

 "
 fact

 ing  Companies,  including  Pfizer  for  alleg-
 edly  having  entered  into  a  conspiracy  for
 concerted  price  fixation  and  over-charging
 on  domestic  as  well  as  overseas  sales  of
 Broad  Spectrum  Antibioticsin  violation  of
 the  US  Anti-Trust  Laws.  The  Anti-
 ‘Trust  Laws  provide  that  “any  person
 who  shall  be  injured  in  his  business  or  pro-
 perty  by  reason  of  anything  forbidden  in
 the  Anti  Trust  Laws  may  sue  therefor
 in  any  District  Court  of  the  United  States

 and  shall  recover  three-fold  the
 mages  by  him  ined  and  the  cost

 of  suit,  including  a  reasonable  Attorney's
 fee.”

 The  defendant  Companies  had  contend-
 ed  before  the  US  Supreme  Court  that  a
 “foreign  nation”  was  not  a  “person”  as
 defined  in  the  Clayton  Act  (Anti-Trust
 Statute)  and  was,  therefore,  no  eligible  to
 sue  themin  US  Courts.

 The  US  Supreme  Court  in  its  judgement
 delivered  on  :t-!-978  has,  however,  ruled
 against  the  defendant  panies  and  held
 that  foreign  Governments  may  sue  them
 in  US  Courts  for  “treble  damages”. claims  are  now  being  processed  further.

 News  regarding  Geveransent  Nominees on  Board  of  Directors  of  private-
 Compaanice

 4932,  SRHI_  SURENDRA  BIKRAM:
 Will  the  Minister  of  LAW,

 deat
 lio

 AND  COMPANY  AFFAIRS  be  pleased to  state:

 (a)  whether  Governments’  attenticn
 been  drawn  to  the  news  item  pub-

 lished  in  the  ‘Economic  Times’  dated
 gand  June,  1978  under  the  Caption ‘Directors  on  Private  Campanies';

 (b)  if  so,  under  what  special  circums-
 tances  the  Government  will  place  its
 ll

 on  the  private  sector  companies;. an
 (c)  in  case  of  defalcations  of  funds  and

 frauds,  how  minority  shareholders  will
 be  able  to  save  their  interest  and  insist  on
 placement  of  Government  nominees  oni
 the  Boards  of  Private  Companies?

 THE  MINISTER  OF  LAW,  JUSTICE AND  GOMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN):  (a)  Yes,  Sir.

 (b)  In  order  to  prevent  the  affairs  of
 the  company  being  conducted  in a
 oppressive  to  any  members  of  the  company
 of  in  a  manner  which  is  prejudicial  to  the
 interests  of  the  company  or  to  public interest,  Government  nominees  are  ap-
 pointed  in  public  and  private  limited
 companies  under  Section  408  of  the  Com-
 panies  Act,  1956.  As  and  when  such
 casrs  come  to  the  notice  of  the  Central
 Government,  appropriate  action  as  per
 provisions  of  the  Companies  Act,  7956 - will  be  taken.

 (८)  In  case  of  defalcation  of  funds
 and  frauds,  the  minority  shareholders
 may  bring  the  matter  to  the  notice  of”
 Government.  If  Government.  is  satisfied
 after  inspection  or  investigation  into  the
 affairs  of  the  company  that  the  charges arc  substantiated,  it  will  take  action  to-
 appoint  Government  directors  in  the
 Board  of  the  Company  under  Section  408 of  the  Companies  Act,  1956.

 Release  of  canalised  bulk  drugs  to~
 M/s.  Pfizer,  Sandox  and  Hoechst

 4913.  SHRI  RAMDEO  SINGH:  Will’
 the  Minister  of  PETROLEUM,  CHE.
 MICALS  AND  FERTILIZERS  be-
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  M/s  Pfizer, Sandoz  and  Hoechst  have  been  granted” canalised  bulk  drug  in  7977-78  substantially in  excess  of  the  quantities  released  to  them.
 in  1974-75,  and  1975-765
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 (b)  if  so,  under  what  isions  of  ITG
 policy  and  rules  laid  down  by  the  Mi-
 nistry  these  reléases  ‘were  affected;  and

 (c)  details  of  bulk  drugs  released  in
 mt  of  these  companies,  each  bulk-drug
 wise  along  with  licensed

 bie
 ity  and

 «what  action  is  proposed  to  be  taken  against
 the  officers

 for  flouting  statutory  condi-
 +  tions?

 ‘THE  MINISTER  OF  PETROLEUM
 ‘AND  CHEMICALS  AND  _  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA).

 -(a)  A  statement  showing  the  releases  of
 -canalised  bulk  drugs  actually  made  by
 tIDPL  and  CPC  to  M/s  Pfizer,  Sandoz
 sand  Hoechst  during  during  1975-76),
 1976-77  and  1977-78  is  attached.  These
 ‘yeleases  were  made  in  accordance  with

 the  parameters  prescribed  for  distribution
 ‘of  canalised  raw  materials  from  time  to
 atime.

 (b)  All  the  three  companies  mentioned
 above  are  DGTD  units.  Policy  regarding
 distribution  of  alised  bulk  drugs  to
 DGTD  units  during  the  last  three  years
 has  already  been  indicated  in  reply  to
 Lok  Sabha  Starred

 aga
 No.  339

 answered  on  8-8-78.  is  policy  is  in .  fine  with  the  provisions  in  the  I.T.C.
 “Policies  of  last  three  years  whereunder
 *DGTD  units  were  allowed  import  of
 yraw  materials  by  way  of  replenishment
 sof  such  raw  materials  consumed  in  any
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 of  the  previous  two  years,  whichever  is
 advantageous,

 (c)  Details  of  canalised  bulk  drugs released  to  the  three  companies  have  been
 indicated  in  the  attached  statement.
 These  releases  were  not  linked  to  re-
 quirements  as  per  licensed  capacities  for
 individual  formulations  being  produced
 by  them.  From  the  total  releases  or
 various  items  of  canalised  bulk  drugs, DGTD  units  could  manufacture  their
 range  of  formulations  to  the  extent  ०
 market  demand,  In  view  of  this,  it  was
 possible  for  such  units  to  have  produced certain  formulations  in  excess  of  their
 approved  capacities.

 The  policy  relating  to  regularisation  or
 otherwise  of  production  in  excess  of  li-
 censed  capacity  is  contained  in  the  State.
 ment  laid  on  the  Table  of  the  House  on
 29-3-78  containing  deisions  of  Govt.
 on  the  recommendations  made  by  the
 (Hathi)  Committee  on  Drug  Industry. In  terms  of  the  new  drug  policy  it  has
 also  been  decided  in  such  cases  to  issue
 consolidated  industrial  licences  to  drug
 manufacturing  units  indicating  therein,
 inter  alia,  che  capacities  of  formulations  in
 turms  of  bulk  drugs  to  be  consumed.
 Once  this  is  done,  the  release  of  canalised
 bulk  drugs  to  DGTD  units  would  get
 linked  to  their  licensed  capacities.

 Statement
 (Figs.  in  Kgs.)

 “Name  of  the  Company  Canalised  bulk  drug  QTY  released  in

 1975-76  1976-77,  1977-78

 1  3  4  5

 CPC  items

 “MIs.  Hoechst  Pharmaccuti-  Chloroquin  Phosphate  230  ज
 ceals  Ltd.  Prenylamine  Lactate  7  70  495  435

 Prednisolone  न  9°5
 Vittamin  BE,  &  A  I50  65  I70
 Caffienc  हि  :  645

 loramphenicol  Powder  N.A.  3137  omg

 IDPL  Items  ie

 Tetracycline  Hel.  470  14160  44380

 Tetracycline  Base  745  1000  ‘£000

 Streptomycin  Sulphate
 Vit.  Br  oral

 5075  5930  5930

 66  66  340
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 2  4  2  cet  Sd  wes  ri  io  6

 Vit.  82  8  go.  7a
 Analgin  425000  AZII75,  28970

 ‘M/s  Sandoz  (I)  Ltd.  CPC  Items
 Chloroquin  Phosphate  785  00  १0०
 Vit  86  +  a  240  200  20
 Caffeine  .  .  520
 Chloramphenicol  NA.  goo  7875

 :  Powder
 Chloramphenicol  Palmi  .  250  265  ३65
 Vit.  'O’  Plain  3465  3720  4725
 Vit,  ‘CG’  Coated  2340  2940  385
 IDPLitems  ै
 Tetracycline  Hel  7  9235  3050  3050

 +  a  Vit.  ‘BreMono  QI5  47०0  480
 Folie  Acid  38-7  49°5  48

 Vit,  Ba  .  59°  sorte  t80
 Phenobarbitone  ‘T3I2  7975  7975
 Amidopyrine  890  7395  7050

 {upto  III
 quarter)

 Tetracycline  Base  9००  1250

 M/s  Pfizer  Ltd.  IDPL  items
 Streptomycin  ©.  a  27695  2000  2000
 Sulphate
 Sulphadimidine  नि  43050  3350  7००००
 Piperazine  Hexa-Hydrate  a  5000  75785
 Oxytetracycline  Hel  5000
 Vitamin  B  Hcl.  750
 Vitamin  B:  Amp.  i29  300  go
 Vitamin  B:  Mono  y  5579  6794  8800
 Vitamin  Be  हि  2736  2998  3550
 Folic  Acid  &  226  236  250
 Vitamin  Ba-5-Phos.  93
 CPS  Items
 Vitamin  96  1205,  880  3505
 Chioroquin  Phosphate  465  550  775
 Calcium-D-Pantothenate  3:75  3445  g82r
 D-Panthenol  4  80  78  75
 Vitaminc  38755  49575  45430
 Citric  Acid  मु  डे  worth  Rs.  worth  Rs.

 40337  *94778
 Tartaric  Acid  worth  Rs.  worth  Rs.  worth  Rs.

 *97905,  *II970  «#39273
 Prednisolone  265  203-5

 *Quantity  released  against  ‘Release  Orders’  within  their  values,
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 सौराष्ट  में  कुछ  उस्योमों  को  बैभेन  लस्यन्धी  माग
 49i4.  भरी  धर्म  सिह  भाई  we:  कया  रेल

 मंत्री  मह  बताने की  कृपा  करेंगे कि  :

 (क)  .6  मई,  978  से  हट
 पथ

 978
 तक  पोरबन्दर  'राणावाव,  धोरजी,  ,  माणाव-
 दर  मे  उद्योगों  की,  उधोगवार,  कितने  बैगनों  की  मांग
 बकाया  थी  ;

 (ख)  .678,  1978  से  i5  जुलाई,  i978
 तक  की  अयधि  के  दौरान  उद्योगपतियों  को  मितने
 बैगन  सप्लाई  किये  गये  थे;  भौर

 (ग)  क्‍या  यह  सुनिश्चित करने  के  लिए  कि
 उद्योगपतियों  और  व्यापारियों  को  बैगन  सुविधापूर्वक; नियमित  रूप  से  झोर  पूरी  तरह  से  उपलब्ध  हों,
 कोई  योजना  प्रथवा  कार्यक्रम  तैयार  किया  गया  है;
 यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  हैं?

 रेल  मंत्रालय में  राज्य  मंत्री (भो  शिव  नारायण):
 (क)  से  (१).  16  मई,  से  35  जुलाई,  i978
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 झौर  ‘15=7=1978  को  तथा  3i-7-78  को  रह
 किए  गये  मांग  पत्नों  सहित  बकाया  मांग  पत्तों  की  संख्या

 क्त
 के  के  रूप  में  संलग्ग  विवरण में  दी  गई. ॥

 स्पष्टतया  कुछ  वस्तभों  के  लिए  मांग  प्र
 बहुत  बढ़ा-बढ़ा  कर  पेश  किये  जाते  हैं  जैसा कि  इस
 तथ्य  से  प्रभत  होता  है  कि  जब  मालडिब्बों  की  सप्लाई

 ह: ी अ
 गई  तथ  भारी  मात्रा  में  मांग  पत्र  रह  कर

 I
 मालहिब्बों  की  सप्लाई  मांग  पत्नों  की  वरीयत  /

 शौर  प्राथमिकता  के
 श

 तर  की  जाती  &  भौर
 झनुअन्ध 'क'  में  बतायी  गई  स्थिति  से  यह  स्पष्ट है  कि केवल  खाद्य-तेलों  के  मामले  को  छोड़  कर  मांग़ों  को
 संतोषजनक  ढंग  से  पूरा  किया  जा  रहा  है।  खाल्य-
 तेलों  की  भ्रधिकांश  मांगों  के  गन्तव्य  स्टेशन

 न सीमा  रेखके पर पर  स्थित  हैं  और  चूंकि  इस  पर
 अधिक  अ्रभिवार्म

 यूं
 के  संचलन  के  लिए  भारी

 मांग  रहती  है  इसलिए  उनके  संचलन  को  कोटे
 हारा  विनियमित  किया  जाता  है।  इस  वस्तु  के  लदान

 a

 तक  की  अ्रवधि  के  दौरान  उल्लिखित  स्टेशनों  को  यथा  सम्भव  बनाये  रखने  के  लिए  रेल  प्रशासन.
 पर  उद्योग-वार  लादे  गये  माल-डिब्बों  की  संख्या  द्वारा  सभी  प्रयास  किये  जा  रहे  हैं।

 विवरण

 6  मई,  से  5  बकाया  मांग  पत्र  l6~7-78,  से
 उद्योग  जुलाई,  978  3I-7-78 तक तक  की  अ्रवधि  15-7-78  को  3i-7-78  को  की  प्रवधि  में

 में  लदान  निरसन

 सीमेष्ट  48i0  .  कोई  नहीं  कोई  नहीं  कोई  नहीं
 रसायनिक  उद्योग  385  65  00  5

 चाक  मिट्टी  482  76  3  6I4

 साबुन  पत्थर  4  22  2

 चूना  पत्थर  3650  कोई  नहीं  कोई  नहीं  कोई  नहीं
 क्षेत्रीय  नमक  L  कोई  नहीं  कोई  नहीं  कोई  नहीं

 गैर-क्षेत्रीय  नमक  8  कोई  नहीं  कोई  नहीं  कोई  नहीं

 हेच  405  453  848  42

 ल  8i  222  7  222

 we  की  गांटें  214  3  कोई  नहीं  कोई  नहीं

 जनता  के  लिए  झनाज  31  3  .  कोई  नहीं

 बिनौला,  |  34  3  34

 प्याज...  279  766  40  673

 शीरा  8  8  43  कोई,  mt
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 सम्पत्ति  के  श्रधिकार  के  स्वान  पर  प्राजीबिका  का
 भ्रधिकार

 49i5.  Blo  out  feg:  क्या  विधि,
 न्याय  हौर  कम्पसी  कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  जनता  पार्टी  के  चुनाव  घोषणा  पत्र
 में  यह  वायदा  किया  गया  था  कि  मूल  भ्रधिकारों  की
 सूची  में  सम्पत्ति  के  अधिकार  के  स्थान  पर  प्राजीविका
 का  शभ्रधिकार  रखा  जाएगा  ;

 (सर)  यदि
 हट

 इस  सम्बन्ध  में  सरकार
 में  ब  तक  क्‍या  कार्यवाही  की  है  ;

 (ग)  क्या  सरकार  झ्ाजीविका  का  प्रधिकार
 देने  के  पक्ष  में  नहीं  है;  झौर  यदि  हां,  तो  क्या
 यह  वायदे  से  मुकरना  नहीं  है;  और

 (घ)  यदि  झाजीविका  का  अधिकार  नहीं  दिया
 जाता  तो  रोजगार  गारंटी  ग्रोजना  अथवा  बेरोजगारी
 भत्ता  योजना  के  बारे  में  सरकार  की  क्‍या  प्रसिक्रिया
 है  4

 विधि,  स्पाय  धौर  कम्पनों  कार्य  मंत्री  (क्रो  शांति
 भूषण  )  :  (क)  जनता  पाई!  के  निर्वाचन  घोषणा-
 पत्र  में  यह  वचन  दिया  गया  था  कि  सम्पत्ति  को  मल
 अधिकारों  की  सूची  से  निकाल  दिया  जाएगा  और
 उसकी  बजाए  काम के  ग्रधिकार  की  पुष्टि  की  जाएगी।

 खि)  मूल  अधिकार  के  रूप  में  सम्पत्ति  के
 प्रधिकार  को  संविधान  (पैतालीसवां  संशोधन ) विधेयक,  .978  द्वारा  निकाल  देने  का  प्रस्ताव  है  ।

 (ग)  भौर  (घ).  सरकार  का  विचार  है  कि
 काम  के  प्रौर  बेरोजगारी  राहत  के  अधिकार  को
 मल  अधिकार  के  रूप  में  सम्मिलित  करने  का  उचित
 प्रभम  उस  प्रक्रम  पर  पहुंचने  के  बाद  होगा  जब
 बेरोजगारी  की  समस्या  को  बुनियादी  तौर  पर  हल
 कर  लिया  गया  हो  भ्रौर  कुछ  थोड़े  से  ही लोग  बेरोजगार
 रह  जाएं  जो  बेरोजगारी  राहत  पाने  के  हकदार
 होंगे  ।  इस  उद्देश्य  की  पूर्ति  के  लिए,  सभी  व्यक्तियों
 को  लाधभ्प्रद  नियोजन  देने  के  लिए  उचित  परि-
 स्थितियां  शौर  नीति  तैयार  की  जा  रही  है  ny

 Setting  ap  of  a  Po)yester  Vilament
 Yarn  Plant  at  Devas

 p96.  SHREK.  LAKKAPPA:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 GALS  AND  FERTILIZERS  be  pleased to  state:

 (a)  whether  Matatlal  Group  have
 submitted  any  proposals  to  Government
 for  setting  up  a  Polyester  Filament  Yarn
 Plant  at  Devas  involving  an  outlay of  Rs.  25  crores  or  so;  and

 (b)  if  so,  the  reaction  of  Government
 thereto
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 THE  MINISTER  OF  PETROLEUM AND  CHEMICALS  AND  FERTI- LIZERS  (SHRI  H.  N.  BAHUGUNA)  :

 (a)  Yes,  Sir,  The  proposal  is  for  manu- facture  of  Polyester  Filament  Yarn  as
 well  as  Polyester  Fibre.

 __(b)  The  proposal  is  under  consideration
 in  the  Government,

 Memo  from  All  India  Scheduled
 Castes  and  Scheduled  Tribes

 Association

 4917.  SHRI  SHIV  SAMPATI  RAM;
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Prime  Minister
 had  received  a  Memorandum  ficm  =  All
 India  Scheduled  Castes  and  Scheduled
 Tribes  Railway  Employees’  Asseciation
 en  sth  May,  7978  embodying  a  demand
 for  recognition  to  the  Association;

 (b)  whether  Government  have  consi-
 dered  that  demand:  and

 (Cif  so,  the  decision  the:  eon?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRT  SHEO  NARAIN):  (a)  A  memo-~
 randum  submitted  to  the  Prime  Minister
 liging  9  series  of  demands  indleding  a
 demand  for  recognition  of  the  All  India
 Scheduled  Castes  and  Schedukid)  Trikes
 Railway  Empleyces’  Association  hes  been
 received,

 (b)  and  (cy  In  aceu:dance  with  the
 policy  of  the  Government,  no  Association
 formed  by  the  empleyecs  cn  the  besis  of
 any  caste.  tribe  or  religions  denemira-
 tions  can  be  granted  formal  recogniticn,

 कोरबा  में  कोयले  पर  पह्राधारित  उबरक  संयंत्र  को  स्थापना

 49i8.  श्री  भारत  सिंह  चोहान  :
 सुखेनद ी  सिह

 शी  गोविन्द  रास  सिरी  :

 क्या  पेट्रोलियम,  रसायन  तथा  उर्वरक  संत्रो
 यह  बताने की  कृपा  करेंग्रे  कि  :

 (क)  कया  मध्य  प्रदेश  के  कोरबा  नामक  स्थान
 पर  कोयले  पर  श्राधारित  उर्वरक  संपत्र  की  स्थापना
 कीजारही  है;

 (ख)  यदि  हां,  तो  क्‍या  यह  सुनिश्चित  कर  लिया
 गया  है  कि  कोयला  उपलब्ध  न  होने  पर  भी  संयंत्र  में
 उर्वरक  का  उत्पादन  होता  रहेगा;  भर

 (ग)  यदि  नहीं,  तो  क्या  इस  प्रस्ताव  पर
 अब  विचार  किया  जायेगा  तथा  इसे  कियान्वित
 करने  के  लिए  कार्यवाही  की  जायेगी  ?
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 पेट्रोलियम  तथा  रसायन  झोर  जर्बरक  मंत्रों
 (शो  हेमबतो  नम्दन  बहुगुणा)  :  (क)  कार्यान्वियन  के  लिए
 हाल  में  लिये  गये  कोयले  पर  श्राधारित  उर्वरक  प्रायो-
 जनाओं  में  से  कोरबा  एक  है  ।  साधनों  की  कठिनाईयों
 के  कारण  i974  के  मध्य  में  यह  प्रायोजना  धीमी  कर
 दी  गई  धी।  बाद  में  यह  निश्चय  किया  गया  था  कि
 इस  प्रायोजना  का  शौर  कार्याम्ववन  तथा  कोयले
 फीड  स्टाक  पर  प्राधारित  भ्रतिरिक्त  क्षमता  की
 स्थापना  पर  केवल  तभी  विचार  किया  जायेगा  जब
 तालचर  झौर  रामारुण्डम  में  निर्माणाधीन  कोयले
 पर  आधारित  प्लांटों  के

 चाव ह
 होने  पर  अनुभव  प्राप्त

 हो  जाये  ।  रामागुण्डम  तालचर  प्रायोजनाशों
 के  .979  के  प्रारम्भ  में  चाल  ही  जाने  की  झाशा
 है।

 (ख)  और  (7).  कोयले  पर  आधारित  उर्वरफ
 प्लांट  दूमरें  फीड  स्‍्टाक  पर  तब  सके  नहीं  चलाये
 जा  मकते  जब  तक  कि  उनमे  भारी  लागत  पर  बड़े
 पैमाने  पर  संशोधन  न  किया  जावे  ।  कोरबा  में  कोयले
 की  पर्याप्त  उपलब्धता  को  विचार  में  रखते  हुए
 वैकल्पिक  फीड़  स्टाक  की  व्यवस्था  करने  की  आ्रावश्यकता
 उत्पन्न  नहीं  होती।

 Location  of  Vertilizcer  Plant  in
 Maharashtra

 forn  SHRI  DD.  BL  PATIL:  Will  the
 कै  व.  ्य  PE  TROLEG  CHEMI.
 CALS  AND  FERTILIZERS  be  pleased to  states

 fa)  whether  it  is  fact  that  he  has  laid
 a  precondition  for  approval  of  Thal-
 Vaishrt  as  a  site  for  the  proposed  Fetti-
 lizer  Plant  to  be  located  in  Maharashtra
 State  that  the  Governinent  of  Maha-
 rashtra  should  agree  to  the  proposed
 stage-five  expansion  of  the  —  Fertilizer
 Factory  at  Turkhe  (Bombay);

 tb)  whether  it  is  a  fact  that  the  Bombay
 Corp  oration  has  objected  to  the  expansion on  the  ground  of  air-pollution;  and

 (c)  what  is  the  reaction  of  the  Govern.
 ment  of  Maharashtra  to  the  above-men-
 tioned  condition  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  शब,  BAHUGUNA)  :
 (a)  No,  Sir.

 (by  and  ty  The  isane  ofa  ‘No  objection certificate”  for  the  ‘Frombay  IV  &  V
 Expansion  schemes  is  under  the  consi-
 deration  of  the  Bombay  Municipal  Cor-
 poration.
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 फर्रकाबाद---मालासो  are  गेज  लाइत  का  सर्वेक्षण

 4920.  डा०  महादोीपक  सिंह  शाक्य :  क्‍या  रेल
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 रेलबे  (क)  क्‍या  रेलवे  वोह  के  निदेश  पर  पूर्वोत्तर
 में  फरुखाब्राद--शाहजहांगुर  मालानी  are  गेज

 लाइन  का  सर्वेक्षण  कार्य  पूरा  कर  लिया  गया  है  ;  बौर

 (ख)  यदि  हां,  तो  इस  बारे  में  मुख्य  तथ्य  क्या
 हैं  शौर  इस  लाइन  के  निर्माण  में  विलम्ब  के  क्‍या
 कारण  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  श्री  शिव  नारायण):
 (क)  जी  हां  -

 (4)  प्रस्तावित  लाइन,  जो  154  कि०  मी७
 लम्बी  होगी  भौर  जिस  पर  ३३४  करोड़  पए  ्य  श्ाने
 का  श्नमान  है,  से  प्रतिफल  घाटेवाला  होगा  सर्वेक्षण
 रिपोर्ट  की  विस्तारपूर्वक  जांच  की  जा  रही  है  ।  इस
 लाइन  के  निर्माण  के  बारें  में  कोई  विनिश्चित  देश  के
 पिछड़े  क्षेत्रों  में  नई  लाइनों  के  निर्माण  के  लिए  निश्चियों
 की  उपलब्धता  पर  निर्भर  करेगा  t

 कुकिंग  गैस  के  निक्षेष
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 पेट्रोलियम,  रसायन  शौर  खबंरक  मंत्री  यह  बताने  मं
 कृपा  करेंगे  कि  :

 (क)  क्या  भारत  सरकार  को  कुकिंग  गैस  के  बड़े
 निक्षेप  मिले  हैं  ;

 (ख)  यदि  हां,  तो  इससे  कुकिंग  गैस  की  कमी
 की  क्रिस  हद  तक  दूर  किया  जा  सकेगा  ;  गरीर

 (ग)  कया  उसकी  वितरण  प्रणाली  को  संविधा-
 जनक  अनाने  हेतु  सरकार  का  विज्ञार  नई  एजेंसियां
 देने  का  है  और  यदि  हां,  तो  इसके  लिए  मया  मानदण्ड
 श्रपनाया  जाएगा  ?

 तथा  रसायन  शौर  उर्वरक  संत्रो
 (श्री  हेमबतो  सन्दल  बहुगुणा)  :  (क)  सम्बद्ध  गैस
 और  प्राकृतिक  गेस  से  विखण्डित  होने  के  बाद  तरल
 पेट्रोलियम  गैस  (खाना  पकाने  की  गैस)  उपलब्ध
 होगी  t  बम्बई  हाई  से  प्रशोधित  तेल  के  साथ  एसो-
 सिएटिड  गैस  उपलब्ध  है  t  दक्षिण  बसीन  से  प्राकृतिक
 गैस  सप्लाई  करने  का  प्रस्ताव  है  ।  विखण्डन  के  बाद
 लगभग  150,000  मी०  टन  प्रतिवर्ष  तरल  पेट्री-
 लियम  गैस  उपलब्ध  होगी  ।

 (ख)  विखण्डन  होने  के  बाद  भौर  मथुरा  शोधन-
 शाला  शौर  कोयाली  ए  सी  सी  यूनिट  के  प्रारम्भ
 होने  के  वाद  तरल  पेट्रोलियम  गैस  की  उपलब्धता
 बषे  i080-8i  के  बाद  झल्  अवधि  में  ही  i00
 प्रतिशत  बढ़  जायेगी  t

 (ग)  उक्त  तरल  पेट्रोलियम  गैस  के  विपना
 के  लिए  तेल  कम्पनियां  प्रतिरिक्त  एजेंसियों  की  स्था  अ
 करने  के  लिए  कदम  उठायेंगी  ।  बर्तमात  सरकार



 it  के  अनुसार  अनुसूचिन  जाति/अनुसूचिन  जनजाति
 |  लोगों  को  25  प्रतिशत  एजेंसियां  दी  जाती

 शारीरिक  रुप  से  विकलांग  व्यक्तियों  के  लिए
 |  प्रतिशत  और  शेष  वाणिज्यिक  महत्व  को  ध्यान
 रख  कर  दी  जाती हैं,  वास्तविक  उपभोक्‍क्त  सहकारी

 बाइटियों  और  एग्रो-इन्डस्ट्रियल  कार्पोरेशन  को
 दी  गई  है  ।

 उर्वरकों  का  आयात

 4922.  डा०  सहादीपक  सिंह  शाक्य  क्या
 तण्ण्ण्ण्य  तथा  रसायन  दौर  उर्वरक  मंत्री  यह  बताने
 कपा  करेंगे  कि

 (%)  977-78  में  विदेशों  से  कितनी  मात्रा
 रसायनिक  उर्वरकों  का  आयात  किया  गया  ;

 (ख)  राज्यवार  कितने  एकमात्र  एजेंन्टों  को
 mo  के  लिए  इन  उर्वरकों  की  सप्लाई  की  गई  ;

 (ग)  क्‍या  सरकार  का  विचार  गत  वर्ष  झायात
 ह गए  उर्वरकों  की  तुलना  में  इस  वर्ष  अधिक
 काए  का  आयात  करने  का  तथा  इनकी  बढ़ती
 है  मांग  तथा  इनके  वितरण  में  कठिनाइयों  को  ध्यान
 रखते  हुए  क्‍या  सरकार  का  विचार  एक  मात्र
 कों  की  संख्या  में  वृद्धि  करने  का  है  ?

 पेट्रोलियम  तथा  रसायन  और  उर्वरक  मंत्री =
 हेमवती  नन्दन  बहुगुणा)  :  (क)  977-78.%

 रन
 (वास्तविक  पहुंच  के  श्राधघार  पर)  रसायन,

 कक  की  2873855  मी०  टन  मात्रा  का  सरकार
 रो  भ्रायात  किया  गया  था  ।

 (@)  स्वदेशी  उत्पादन  से  उपलब्ध  मात्रा  तथा
 ह. उ  की  आवश्यकताओों  के  बीच  अन्तर  को  पूरा

 के  लिए  आयातित  उर्वरक  राज्य  सरकारों  को
 कियें  जाते  हैं।  बदले  में  राज्य  सरकारें  मुख्यत

 एजेंसियों  और  सहकारिता  संगठनों  और
 f  उद्योग  निगमों  श्रादि  जेसे  संस्थागत  एजेंसियों  द्वारा

 बेर  का  किसानों  में  वितरण  करते  हैं।  परन्तु
 8  मामलों  में  राज्य  सरकार  इन  वितरण  तथा  निजी

 1  को  पुनः  झ्रावंटन  भी  करती  हैं  ।  आ्रायातित
 कते  का  राज्यों  में  वितरण  करने  के  लिए  भारत

 कार  ते  कोई  'ऐजन्ट  नियुक्त  नहीं  किये  हैं  ।

 (4)  यह  जानकारी  देना  जनहित  में  नहीं  है  ।

 शाखा  लाइन  का  विस्तार  किया  जाना

 4923.  डा०  महादीपक  सिंह  शाक्य :  क्‍या  रेल
 पी वहू  बताने  की  कपा  करेंगे  कि  :

 हैं (क)  कितनी  शाखा  लाइनों  का  छठी  पंचवर्षीय
 जता  में  विस्तार  करने  का  प्रस्ताव  है,  और  क्‍या

 बारे  में  सर्वेक्षण  कार्य  को  अन्तिम  रूप  दिया  जा

 ्
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 (ख)  यदि  हा,  तो  उन  शाखा  लाइनों  के  नाम  क्या
 हैं,  जिन  पर  कार्य  शुरु  हो  चुका  है।

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव  नारायण)
 (क)  छठी  पंचवर्षीय  योजना  की  अ्रवधि  में  विस्तार
 कीये  जाने  वाली  शाखा  लाइनों  की  सूची  को  अभी
 अन्तिम  रूप  नहीं  दिया  गया  है  ।

 (ख)  978-79  में  निम्नलिखित  तीन  नई
 रेल  लाइनों  का  निर्माण  आरम्भ  किया  गया  है  t

 (i)  आप्ता  से  रोहा  ।

 (ii)  नड़ियाद-कापड़वज  लाइन  का  श्रामान
 'रिवर्तन  शौर  मोडासा  तक  उसका  विस्तार  | छ

 (iii)  कल्याणी  से  कल्याणी  टाउन  शिप  तक  ।

 Investigations  into  allegations
 against  the  Managing  Director  of  Tin

 Pilate  Company

 4924.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  refer  to  Unstarred  Question  No.  9685
 on  the  gth  May,  3978  regarding  ‘Salary
 and  Perquisites  of  Managing  Director  of
 Tinplate  Company’  and  state

 (a)  whether  the  allegation  has  been
 investigated  into  since  then;  and

 (b)  if  so,  the  finding  thereof  and  action
 taken  thereon  ?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Yes,  Sir.

 (b)  Taking  into  consideration  the
 findings  of  the  Inspection  under  Section
 209A  of  the  Companies  Act,  19565  the
 proposal  of  the  company  for  the  re-ap-
 pointment  of  Shri  Arun  Chakravorty  as
 Managing  Director  has  not  been  approved
 and  the  decision  has  been  communicated
 to  the  company.

 Private  Employment  without
 Government  permission

 4925.  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  RAILWAYS  _  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3597  on  the
 i3th  December,  19775  regarding  mal-
 practices  indulged  in  by  Shri  L,  Ss  Darbari
 Director,  Vigilance,  Ministry  of  Com-
 merce  and  State:

 (a)  the  action  taken  or  proposed  to  be
 taken  against  Shri  L.  S.  Darbari  for
 taking  up  consultancy  work  without
 Government  permission  in  violation  of
 the  provisions  of  the  Civil  Services  Regu-
 lations;
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 (०)  the  Ministry  which  sanctioned  his
 pension;  the  amount  thereof  and  the
 substantive  post  held  by  him  at  the  time
 of  retirement;

 (c)  whether  he  is  aware  that  Shri
 Darbari  has  also  taken  up  consultancy
 work  with  a  larger  industrial  house  and
 is  running  a  concern  named  L.S,  Darbari
 anu  Associates,  ro  Pant  Marg,  New  Delhi;
 if  so,  whether  he  obtained  Government
 permission  in  this  case  or  not;  and

 (d)  whether  he  would  place  on  the
 Table  of  the  House  a  copy  of  the  appliea-
 tion  submitted  by  him  in  this  behalf
 an?  Government’s  letter:  granting  him
 permission  ?

 TILE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 SHEO  NARAIN)  (a)  ९  already  stated
 in  reply  to  Lok  Sabha  Unstarred  Question
 No.  3597  answered  on  i3th  December,
 1977,  Shri  U.S,  Darbari  had  not  sought
 Prior  permission  of  the  Government  to
 tak  up  part  time  consultancy  work  with

 ise  Vaishali  Lnternational  Private
 Limited.  Shri  Darbari  has  in  his  reply
 stated  that  taking  up  consultancy  werk
 dows  not  attract  Government’s  instruc.
 tions  on  commercial  employment,  adding
 further  that  permision  may  be  granted if  the  Government  decides  otherwise,
 This  is  under  examination  in  consultation
 with  the  Department  of  Personnel  &
 Administrative  Reforms,

 (b)  Shri  Darbari,  prior  to  his  _retire-
 ment  held  the  post  of  DIG/Police  on
 substantive  basis  in  the  C.B.I.,  who  have
 sanctioned  a  pension  of  Rs,  g48/-  p.m.

 (०)  Shri  Darbari  has  intimated  that  he
 has  set  up  his  own  legal  consultancy
 service  titled  “LS.  Darbari  Associates,
 A157,  New  Friends  Colony,  New  Delhi-
 aoorg.”?  No  formal  request  for  Go-
 vernment’s  permission  has  been  made  by
 him  in  this  behalf.

 (d)  Does  not  arise  in  view  of  answer
 to  (c)  above.

 U.S.  Lawyer  engaged  by  the  former
 Prime  Minister

 4926.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE AND  COMPANY  AFFAIRS  be  pleased to  state:

 (a)  whether  one  Mr.  William  Sheffield;
 a  U.S.  Lawyer  has  been  engaged  by  the
 former  Prime  Minister  Shrimati  Indira
 Gandhi  to  look  after  her  legal  affairs;

 ©)
 if  so,  what  are  the  details  thereof;
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 (०)  whether  the  Government  has  cn-
 uired  into  the  source  whercficm  this
 ५5.  Legal  expert  is  being  paid  Ly  Shrimati

 Gandhi  in  dollars?
 THE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  It  is  under-
 stood  that  Mr,  William  Sheffield,  a  U.S.
 lawyer,  had  voluntercd  to  render  legal
 assistance  to  Mrs.  Gandhi.  the  fermer
 Prime  Minister,  in  the  cases  pendirg
 against  her  in  the  court  of  Chicf  Metre
 politan  Magistrate,  Delhi,  withcutiny
 remuneration.  He  had  not  formally  ap-
 peared  for  her  in  any  of  the  Court  cases,

 (b)  and  (c).  Do  not  arise.

 Acquisition  of  Assests  of
 Heilgers  sub.Group

 4927.  SHRI  JYOTIRMOY  TOS:  Wiil
 the  Minister  of  LAW,  JUSTICK  AND
 COMPANY  AFFAIRS  Le  pleasee.  te
 state:

 (a)  whether  Shri  Pran  Prashad’s  lamily
 acquired  the  Heilgers  sub-grcup  with:
 assets  of  over  Rs,  20  crores  as  famuly
 property  following  on  the  7972  bilurcaticn
 of  Birds  Heilgers  group  of  which  he  was
 the  Chairman;

 (७)  if  so,  whether  the  inquiry  con-
 ducted  by  Shri  Salil  Gupta  (of  Gupta
 Ghosh  and  Chowdhery  Chartered  Acc-
 ountants)  as  an  inspector  on  behalf  of  the
 Company  Law  Board  had  found  the
 7972  transactions  as  “irregular”  ;  and

 (c)  if  so,  what  are  the  details  thaeof
 and  action  taken  thereon  ?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPNAY  AFFAIRS
 (SHRI  SHANTI  BHUHAN);:  (a)  to  (¢)-
 Shri  Salil  Kumar  Gupta  ene  of  the
 Inspectors  appointed  under  =  secticn
 237(b)  of  Companies  Act,  956  to  investi-

 gate
 into  the  affairs  of  the  ccmpanics

 longing  to  Bird  &  Heilgers  grcup,  has
 in  his  interim  report  on  M/s.  Bite  &  Ce.
 Ltd.  mentioned  an  irregularity  abcut
 management  of  the  saying  trust  by  Shri
 Pran  Prashad  and  Shri  K.  I.  Dua,
 erstwhile  directors  of  M/s.  Bird  and  Co.
 Ltd.  and  trustees  of  the  fund  to  the  de-
 triment  of  interest  of  saving  trust,  ane with  a  view  to  give  bencfit  to  Shi  Pan
 Prashad  and  his  family  members,  tht  cugh

 urchase  and  sale  of  shares  from/to  the
 ‘amily  members  of  Shri  शिक्षा  Prashad

 and  from  trusts  in  which  he  was  ane
 terested,  at  arbitrary  prices  during  a furcation  in  ‘1972+  tne  final  report  ©
 the  Inspector  is  awaited.
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 This  and  other  points  brought  out  in

 the  report  are  under  examination.  After
 camoletion  of  the  same,  the  matter  will
 bz  Gonsidered  by  the  Company  Law
 Boaril  for  such  action  as  may  be  considered
 necessary.

 सरकारो  बेव  में  कारखाने  तथा  झस्य  प्रतिष्ठान

 4928.  श्री  सुभाष  आहूजा :  क्‍या  बिधि.  न्याय
 और  कम्पनी  कार्य  मंत्री  यह  बताने  की  स्  करेंगे
 कि  :

 (क)  सरकारी  क्षेत्र  के  ब्रन्तर्गंत  कुल  कितने
 कारखाने,  निगम  बर  प्रन्य  प्रतिष्ठान  हैं;  भौर

 (@)  उनमें  गत  एक  वर्ष  के  दौरान  किन-किन
 व्यक्तियों  को  चेयरेमैन,  निदेशक  श्ादि  को  रूप  में
 नियुक्त  किया  गया  !

 विधि,  न्याय  और  कम्पनों  कार्य  मंत्री (श्री  शांति
 भूषण)  :  (क)  कम्पनी  झधिनियम  की  धारा  67
 में  यथा  परिभाषित  सरकारी  कम्पनियां,  सार्वजनिक
 क्षेत्र  का  एक  प्रमुख  पंग  हैं  -  देश  मे  3I-3-978
 am  745  सरकाशी  कम्पनियां  कार्यरत  थी।  इनमें
 से  59  ऐसी  कम्पतियां  थीं  जिनके  सम्पूर्ण  अथवा
 बटुसंख्यक  शेयर  केन्द्रीय  सरकार  के  थे  ।  548
 ऐसी  कम्पनियां  थी  जिनके  सम्पूर्ण  प्रथवा  बहुसंद्यक
 ह्स्मे  राज्य  सरकारों  के  थे,  तथा  ऐसी  3४  कम्पनियां
 थी  जिनके  केन्द्रीय  सरकार  व  राज्य  सरकारों  द्वारा
 मिलाकर,  बहुसंख्यक  हिस्से  ध्रारण  किये  हुए  थे  ।
 इनके  अतिरिक्त  कुछ  सांविधिक  निगम  तथा  विभागीय
 उपक्रम  हैं,  जो  साश्जनिक  क्षेत्र  के  भाग  है  ।  परन्तु
 मे  कम्पनी  अधिनियम  को  सीमास्तगंत  नहीं  ज्ादे  ।
 अतः  इनके  बारे  में  सूचना  उपलब्ध  नहीं  है  v

 (3)  केन्द्रीय  सरकार  की  कम्पनियों  तथा  सांवि-
 धिक  निगर्मों  के  अध्यक्ष  तथा  प्रबन्ध  निदेशकों  की  नियु-
 कलिया,  सम्बन्धित  प्रशासनिक  संब्रालय  तथा  वित्त
 मंत्रालय  ब्यूरों  प्राफ  पब्निक  इन्टरप्राप  जेज  के  पब्लिक
 गन्टरप्राइजेज  चग्रने  बोई  से  प्राप्त  सिफारिशों  पर,
 कनी  सरकार  द्वारा  की  जाती  है  ।  28  मई,  1977

 जुन,  io7e  तक  की  प्रवधि  के  मध्य,  केन्द्रीय
 सरकार  की  कम्पनियों  तथा  सांविधिक  निगमों  में
 प्रध्यक्ष  तथा  प्रबन्ध  निदेशकों  के  रूप  में  नियतत  किए
 गए  तथा  ब्यरों  आफ  पब्लिक  इंटरप्राइगेंज  द्वारा
 अजे  गए,  52  व्यक्तियों  के  नाम,  विवरण  पत्र  में
 दिए  गए  हैं,  जो  सभा  पटल  पर  रखा  गया  है  t
 (worry  में रखा  गया  है  ।  देखिये  संद्या  एस.  टो.-
 2745/78)

 स्टीम,  डीअल  शौर  इलेकिटक  रेलगाड़ियों  की
 संतया

 4929.  श्री  सुभाष  हजा :.  क्‍या  रेल  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  स्टीस,  डीजल  और  इलैक्ट्रिक  ट्रेनों  की
 पृथक  पृथक  संद्या  कितनी  है  ;

 र्
 इन  रेलग  ड्यों  में  से  प्रत्येक  रेलगाड़ी

 पर  प्रति  किलोमीटर  कितना  व्यय  किया  जाता  है  ;

 (ग)  क्‍या  सरकार  कम  से  कम  लागत-व्यय  वाली
 प्रणाली  से  सभी  रेलगाड़ियों  को  जलाने  के  लिए  प्रयास
 कर  रही  है  ;  शौर

 (श्र)  यदि  हां,  तो  चालू  वर्ष  के  दौरान  इस  दिशा
 में  क्या  प्रगति  होने  की  सम्भावना  है?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव  नारायण):
 (क)  भाष,  डोजल  श्रौर  बिजलो  क्षण  द्वारा
 चालित  गाड़ियों  की  पृथक-पृथक  संख्या  बतलाना  संभव
 नहीं  है  क्‍योंकि  बहुत-सी  गाड़ियां,  खण्डों  में  उपलब्ध
 कर्षण-प्रकृति  और  गाड़ी  विशेष  के  लिए  उसकी
 उपयुक्तता  के  भाधार  पर,  दो  भ्रयवा  श्रधिक  प्रकार  के
 कर्षणों  से चलती  हैं।  लेकिन,  976-778  दौरान
 विभिन्न  कर्षण-प्रकृतिकों  के  भ्रधीन  भारतीय  रेलों  पर
 सवारी  (प्रनुपनगरीय)  एवं  माल  गाड़ी  किलोमीटर
 नीचे  लिखे  प्रनुसार  थे  —

 (गाड़ी  किलोमोटर
 दस  लाख  में  )

 सवारी  माल  जोड़

 भाष  66  58  224
 डीजल  48  l48  66

 विजली  29  49  78

 (प्र)  इन  गाड़ियों  पर  किये  गये  शिशिष्ट  व्यय  के
 कर्षण-वार  प्रांकड़े  नहीं  रखे  जाते  हैं  ।

 (ग)  शौर  (घ).  किसी  खंड  विशेष  पर  कर्षण
 का  सस्तापन  अथवा  प्रन्यथा  होना,  खण्ड  पर  यातायात
 के  घतत्व,  उस  धनत्व  के  अनुसार  कौन-सा  कर्षण
 उपयुक्त  होगा,  प्रतिरिक्त  सुविधाओं  के  लिए  अपेक्षित
 निवेश  आदि  बातों  पर  निर्भर  करता  है।  इन  कारकों
 को  दृष्टिगत  रखते  हुए  रेल  प्रशासन  सम्बन्धित  खण्डों
 पर  समर्थ  कर्षण  की  व्यवस्था  करने  के  लिए  प्रयत्न-
 शील  हैं  ।

 Total  haulage  of  Passengers  and Goods

 3930.  SHRI  DHARAMA  VIR VASISHT  ;  Will  the  Minister  of  RAIL. WAYS  be  pleased  to  state:
 (a)  the  total  haulage  of  passengers  and

 goods  year-wise  in  ‘19755  7976  and  19775
 (०)  the  availability  of  total  number  of Incomotives  and  coaches  in  the  same period  year-wise,  separately  for  Passengers and  goods;
 (९)  any  conspicuous  trends  in  (a

 (bh):  if  so,  with  reasons?  (a)  and
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  :(a)  Statistics
 are  maintained  for  financial  year  and  not
 for  calendar  year.  Total  number  of
 passengers  and  tonnes  of  guods  originating
 daring  1974-75  1975-76,  and  1976-77, are  given  below:

 1974-75,  1975-76  1976-77

 sNmber  of  2,429°4  294572  32300" 3
 Pausengers
 oiriginating

 )n  millions)
 Tonnes  of  goods
 originating  (in  millions)  96°7  223°5  299°!

 (b)  Number  of  Locomotives,  Passenger
 carriages  and  Wagons  as  on  gist  March
 is  as  under:

 As  on  3Ist  March

 975  976  977

 Locomotives  ALL”  I2,095  II,0l0

 Passenger  28,254  28,526  28,516
 carriages

 Wagons  i  377448,  -  361,497,  38579०

 (c)  There  is  no  conspicuous  trend.

 Registrar  of  the  Court  of  Judicial Commissioner

 4997.  SHRI  =BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPNAY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  person  is  qualified  to
 be  appointed  as  a_  registrar  of  the
 court  of  Judicial  Commissioner  if  he  has
 not  attended  any  law  college;

 (b)  whether  it  is  a  fact  that  the  Regis-
 trar  of  the  court  of  the  Judicial  Cuom-
 missioner  of  Goa,  Daman  and  Diu  has
 not  attended  any  law  college  but  still
 holds  a  law  degree;  and

 (c)  whether  the  Government  propose
 to  hold  an  enquiry  in  the  matter;  and  if
 not,  the  reasons  for  same

 THE  MINISTER  OF  LAW,  JUSTICE AND  COMPANY  AFFAIRS  (SHRI SHANTI  BHUSHAN):  (a)  to  (c).  The
 Government  of  Goa,  Daman  and  Diu
 have  intimated  that  the  present  Registrar of  the  Court  of  Judicial  Commissicner
 passed  the  IInd  LL.B,  (Old)  Examination
 held  by  the  Karnataka  University  in  Octe-
 ber,  1961  as  an  ex-candidate.  They  had
 asked  for  details  of  his  attendance  in
 the  Law  College  but  these  had  not  been
 furnished  by  the  University,  The  Judicial
 Commissioner,  Goa,  Daman  and  Diu
 has  intimated  that  law  degree  is  not
 prescribed  as  an  essential  qualificaticn
 for  the  post  of  Registrar  in  that  Court,
 and  that  the  question  of  Government
 taking  action  against  the  Registrar  doc
 not  arise,

 Confirmation  of  Temporary  C fficers

 4932.  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  whether  he  will  censure  that  his
 directives  to  the  Railwav  Board  to  confirm
 all  the  remaining  temporary  ¢  fficers  this
 year  is  implemented  as  there  is  already abnormal  delay  in  confirming  —  these
 officers  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  Yes.  Acticn
 in  this  respect  has  already  been  initiated.

 Railways’  participation  in  Exhibition
 arranged  by  AICC

 4933-  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  RAILWAYS  be,  pleased to  state:

 (a)  is  it  a  fact  that  Indian  Railways
 took  rae

 in  the  exhibitions  arranged
 by  All  India  Congress  Party  or  any other  agency  or  an  individual  on  the  eve
 of  Session  of  All  Indian  Congress  Com-
 mittee  or  to  propagate  20  point  program- me  of  former  Prime  Minister  of  India
 during  Congress  regime;

 (b)  ifso,  the  total  number  of  exhi-
 bitionsin  which  railways  and  _its  pro- duction  units  took  part;  information  may be  submitted  separately  for  cach
 railway  or  production  unit  with  names
 of  occasions  or  sessions  at  which  these
 exhibitions  were  held;

 (c),  cost  of  stores  utilized  for  the  cons-
 truction  of  pavilions  or  stalls  installed
 at  the  aforesaid  exhibitions;  and

 (d)  cost  of  materials  should  be  submit-
 ted  in  the  following  break-up—
 (7)  cost  of  material  issued  from  store:

 depots;
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 (2)  cost  of  material  drawn  from  the  floor
 or  workshops  or  from  its  petty  stores
 depots;

 (3)  cost  of  material  utilised  from  the
 stocks  held  by  Inspectors  of  works,
 electric  foreman,  head  train  exa-
 miners  and  other  subordinates  of
 the  railways?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (७)  Yes.

 (b)  to  (di,  A  statement  is  laid  on  the
 ‘Table  of  the  House.  [Placed  in  library. See  No.  LT—~-2736/78].

 Out  of  uine  Zonal  Railways,  three
 Production  Units  and  other  Railway Administrations,  only  four  Zonal  Railways
 viz,  Northern,  Northeast  Frontier,
 Eastern  and  South  Eastern,  actively  parti-
 cipated  in  10°  exhibitions.  Other  Zonal
 Railways,  Production  Units  and  the
 Research  Designs  and  Standards  Organi- sation  assisted  these  our  Railways  by
 way  of  sending  models  and  other  exhibits
 from  their  existing  stock  which  did  not
 involve  any  additional  expenditure,
 Upgradation  of  posts  of  X-Ray

 Technicians

 4934.  SHRI  PHOOL  CHAND
 VERMA;

 SHRI  SUBHASH  AHUJA:
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state:

 (a)  whether  there  are  ryles  framed  by
 competent  authority  to  upgrade  and
 downgrade  the  posts  of  X-Ray  Techni-
 cians  in  various  Railway  Hospitals,
 specially,  the  sub-divisional  hospital, Amritsar  and  Divisional  Hospital,  Lalgarh,
 Bikaner;

 (b)  if  there  are  such  rules,  what  are
 these;

 (c)  if  there  are  no  such  rules,  the
 reasons  therefor  and  how  the  upgradation and  downgradation  is  done;  and

 (d)  whether  the  exposure  of  X-Ray films  at  Bikaner  is  four  times  more  than  at
 Amritsar;  what  ar  the  causes  of  down-
 grading  the  post  of  X-Ray  Technician  at
 Bikaner  and  uperading  the  post  of  X-Ray Technician  बा.  Aniritsar  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RATLWAYS
 (SHRI  SHEO  NARAIN)  :  (a)  to  (५), The  nature  of  work  being  done  by  the
 incumbents  of  the  two  grades  (Rs.  260—
 400  and  Rs.  330—560)  of  X-Ray Technicians  is  identical.  The  higher

 grade  posts  are  provided  to  improve  pro- motional  prospects  and  the  incumbents of  the  posts  are  transferred  from  one  post to  the  other  on  administrative  grounds.
 Central  Railway  Buildings  in  Kalyan

 4935+  SHRI  _R.  K.  MHALGI:  Will the  Minister  of  RAILWAYS  he  pleased to  state:

 (a)  whether  it  is  a  fact  that  Ministry of  Finance  by  its  letter  No.  4(7)-P/65 dated  200  March,  967—fixed  quantum and  laid  procedure  and  intimated  to  all
 local  bodies  in  respect  of  payment  of
 service  charges  of  Central  Government
 properties  ;

 (b)  whether  it  is  also  a  fact  that  the
 Central  Railway  have  54  buildings  built after  W4-37  in  the  city  limits  of  Kalyan
 Municipality  of  Thana  District  (Maha-
 rashtra)  but  their  service  charges  for  the
 period  of  last  fourteen  years  amounting to  the  tune  of  Rs.  3,80,216,  have  not  been
 paid  to  the  said  Municipal  Council  even
 after  repeated  reminders;  and

 (९)  if  so,  the  reasons  thereof  and  wher
 the  said  amount  shall  be  paid  to  the
 Municipal  Council  ?

 THE  MINISTER  OF  STATE.  IN  THE
 \MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  :  (a)  Yes.

 (b)  and  (c).  The  54  buildings  in  ques- tion  include  some  constructed  before
 1°4°-37-  It  was  for  the  first  time  in  July,
 977  that  the  Kalyan  Municipal  Council
 preferred  a  claim  of  Rs.  380,216  relating to  service  charges  duc  from  In54e Since  the  claim  pertains  to  such  a  long
 period,  it  is  being  scrutinised,  and  pay- ments  will  be  made  as  soon  as  the  rek  vant
 points  are  settled.

 Mercy  appeal  of  X-Ray  Technicians

 4936.  SHRI  PHOOL  =  CHAND
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Minister  of  State  in
 the  Ministry  of  Railways  had  accepted the  mercy  appeal  of  the  X-Ray  Techni-
 cians  working  in  the  low  pay  scale  on  the
 Northern  Railway  on  the  grd  October,
 1977,  and  directed  the  Director  of  Esta-
 blishment  of  the  Railway  Board  (o  implc-
 ment  the  order  and  the  DF,  Railway
 Board  wrote  a  D.O.  letter  to  the  Addi-
 tional  C.P.O.  Northern  Railway  on
 15/16,  October,  978  but  the  C.P.O.
 (Additional)  and  C.M.O.  (Medical) Northern  Railway  did  not  comply  with
 the  orders  issued  in  this  regard;

 (b)  whether  orders  were  again  given before  the  G.M.  Northern  Railway  and
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 Medical  Officer  (BKN)  in  the  X-Ray Ccll  of  Medical  Department,  Bikaner  on
 the  ist  May,  978  (Back  to  ASR)  but
 they  ignored  the  orders;  and

 (०)  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN):  (a)  The  matter  relates
 to  one  X-Ray  technician  who  was  trans-
 ferred  from  Amritsar  to  Bikaner  as  a  re-
 sult  of  a  Vigilance  case.  His  transfer  was
 stayed  under  D.O.  letter  of  i6th  October,
 3977  (not  978)  but  the  stay  order  was
 subsequently  cancelled  on  goth  December,
 1977)

 (b)  No  such  orders  had  been  given,

 (c)  Does  not  arise.

 अध्य  प्रवेश  में  एक  पोलो  प्रोपोलोन  फिल्‍म  फंकटरो
 को  स्थापना  के  लिए  ्राशय-पत्र  का  जारी

 किया  जाना

 4937.  श्री  राधवजी  :  क्‍या  पेड़ोलियस,  रसायन
 शौर  उर्बरक  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  पोल्ी  प्रोपीलीन  फिल्म
 फैक्टरी  की  स्थापना  करने  के  लिए  श्राशयय-पत्र  जारी
 करने  हेतु  सरकार  को  कोई  आये दन  पत्र  प्राप्त  हमा है
 और  यदि  हां,  तो  यह  कब  प्राप्त  हुआ  है  और  किस
 माध्यम  से  प्राप्त  ह्श्ना  है  ;

 (3)  आशय-पत्र  जारी  करने  में  विलम्ब  के
 क्या  कारण  ई  जबकि  म  बारे  में  राज्य  सरकार
 सहयोग  करने  वाली  संस्था  के  साथ  करार  करने
 के  लिए  सहमत  हो  गई  है  ;  बौर

 (ग)  42  आशय  पत्र  कब  जारी  किये  जाने  की
 संभावना  है  ;

 पेट्रोलियम  तथा  रसायन  झ्रोर  उर्भरक  मंत्री  शनी
 हेमबतोी  सम्दन  अहूगणा)  :  (क)  से  ग)  जीहां  ।
 विद्युतीय  ग्रेड  के  बरायोक्यायली  ओरिएण्टिड  पोली
 प्रोपाोलीन  फिल्‍म  तैयार  करने  के  लिए  मध्य  प्रदेश
 राज्य  उद्योग  निगम  लि०  से  एक  आशय  पत्र  जारी
 करने  से  सम्बन्धित  एक  पत्र  प्राप्त  हुआ  था  झौर
 सं०  930! 77/ere  एल  दिनांक  9-12-1977
 के  भ्रन्तगंत  पंजीकृत  किया  गया  ।  श्रावेदत  पत्र  पर
 विचार  किया  गया  और  इस  श्राघार  एर  श्रस्वीकार
 कर  दिया  गया  कि  इस  मद  के  लिए  पर्याप्त  क्षमता
 के  उत्पादन  के  लिए  लाइसेंस  पहले  ही  दे  दिया  गया
 था।

 मध्य  प्रदेश  सरकार  ने  भ्रभी  हाल  में  इस  मामले
 पर  पुनः  बिचार  करने  के  लिए  आझ्रावेंदन  किया  है  t
 मामला  सभीक्षाह्वीन  है  ।
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 सफाई  कर्मचारियों  का  चयत

 4938.  भी  फूल  सनद  बर्मा :  क्‍या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  माह  उत्तर  रेलवे
 भ्रस्तपाल  में  सफाई  कर्मचारियों  के  चयन  में  शौर
 977  में  एक्स-रे  तकनीशियन  के  पद  को  बीकानेर

 से  झमृतसर  रेलवे  प्रस्पताल  में  भ्रस्तरित  करने  के  मामले
 में  सम्बन्धित  व्यक्तियों  से  कथित  घूम  ली  गई  थी  ;

 (ख  )  कया  जोधपुर  रेलब  प्रस्पताल  से  एक  एक्स-रे
 तकनीशियन  का  प्रमृतमर  तबा  दला  किया  जा  रहा  है
 क्योंकि  भर्ती  करने  वाले  क्लर्क  को  घस  दी  गई  है  ;

 (ग)  यदि  हां,  तो  दस  पर  रोक  लगाने  के  लिए
 रेलवे  विभाग  द्वारा  क्या  कार्यवाही  की  जा  रहो  है;
 श्रौर

 (घ)  यदि  नहीं,  तो  रेलवे  अस्पताल,  ग्रमतसर
 में  एवस-रें  तकसीशियन  के  पद  का  दर्जा  बढ़ाने  के
 कया  का रण  हैं  भर  उसे  बीकानेर  प्रपताल  में  तबादला
 करने  के  क्या  कारण  जबकि  प्रमृतसर  में  कार्यभार
 बीकानेर  के  कार्यभार  की  अपेक्षा  कम  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव  नारायण):
 (क)  झौर  (@),  विभागीय  बोट  वें;  सम्बन्ध  में

 निर्धारित  स्वास्थ्य  निरीक्षकों  के  ast,  पढ़ी  का
 करने  के  लिए  उत्तर  रेलवे  ने  मार्च  puts  में  एक
 प्रयाण  किया  था  ।  रवास्थ्य  निरीदाब.  के  प्रवसण
 में  प्रथवा  एकक्‍्स-रें  तकनीशियन  के  पद  नो  बीकानेर
 से  भ्रमृतमर  रेलये  ्रम्पसाल  में  प्रन्तरित  करने  के
 बारे  में  घूम  का  कोई  मामला  रेलये  बे  नोटिस  में
 नहीं  श्रायी  है  |  इस  बारे  में  नियुक्ति  कलक  द्वारा
 रिश्वत  मांगने  की  कोई  शिकायत  नहीं  हुई  है  t

 (ग)  प्रश्न  नहीं  उठता  t

 (ध)  प्रमृतमर  में  260--430  %o  (सं०  बे०्)
 के  ग्रेड  में  काम  करने  वाले  एक  एक्‍्स-रे  तकनीशियन
 को  प्रशासनिक  कारणों  से  स्थानान्तरित  करना  था।
 उसर  रेलये  के  किसी  भी  प्रस्पताल  में  260—— 430
 कत  (सं  ०वे०)  ग्रेड  में  एक्स-रे  तकमीशियन  का  पद
 रिक्त  ते  होने  के  कारण  भर  एक्स-रे  तकनीशियन
 को  अमृतसर  से  बाहर  स्थालान्तरित  करने
 के  लिए  उसे  उसके  पद  के  साथ  बीकानेर  स्थाना-
 न्तरित  कर  दिया  गया  शौर  बदले  में  बीकानेर  के
 एक्स-रे  सकमीशियन  का  पद,  जिसके  परदधारी  ने
 संयोगवश  प्रपनी  तैनाती  प्रमृतसर  में  कराने  की  इच्छा
 व्यक्ति की  थी,  भमृतसर  प्  रेत  कर  दिया  गया।
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 22०00  hrs.
 RE.  SHORT  NOTICE  QUESTION ON  REPORTED  MURDER  OF  TWO

 CHILDREN  IN  DELHI

 aft  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :  उपाध्यक्ष
 महोदय, दो  बच्चों  का  कत्ल  ड्ध्ा  है,  उनको  डैड  बाडी
 मिली  हैं,  मैंने  इस  बारे  में  शार्ट  नोटिश  क्वेश्वन
 दिया  है,  मैं  जानना  चाट्ृंगा  कि  उसका  क्‍या  हुभा  ?
 यह  हमारे  लिए  श्रौर  सारे  सदन  के  लिए  बहुत  बड़ी  बात
 है,  उसकी  इन्बबायरी  होनी  चाहिए  ।

 SHRI  VASANT  SATHE  (Akola); {am  sure  the  whole  House  and  yourself will  feel  shocked  and  grieved  to  hear  the
 shocking  and  sad  news  regarding  the  two
 young  children,  one  a  girl,  Gita  age  Wy and  the  other,  a  boy,  Master  Sanjay,
 age  We  children  of  Shri  M.  M.  Chopra,
 Captain  in  the  Navy,  who  were  kidnapped
 day  befare  vesterday  while  they  were
 trving  to  go  from  their  home  in’  Naval
 otlicers'  Colony  Enclave  to  the  Yuva  Vani
 Programme  at  6  pom.  in  the  ALR.
 They  were  kidnapped,  and  today's  mor-
 ning  news  is,  |  got  it  confirmed  from  the
 Home  Ministry's  office,  that  these  young
 children,  unfortunate  children,  were  found
 murdered  with  multiple  stab  wounds
 and  their  bodies  were  left  at  Ring  Road.
 T  do  not  hase  words.  What  is  the  fault
 of  these  young  children  2

 MR.  DEPUTY-SPEAKER  :  IT  would
 like  to  tell  you  one  thing.  A  short
 notice  question  has  been  given  notice  of
 by  Mr.  Kanwarlal  Gupta  and  |  am  =  ad-
 mitting  it.  Tomorrow  we  will  bave  a
 full,  discussion  on  it.

 SHRI  VASANT  SATHE:  Let.  the
 Government,  let  the  whole  House,  convey our  deep  sense  of  shock  and  sorrow  to  the
 bereaved  family.  This  is  the  least  that
 we  can  do.  The  whole  nation  is  shocked.
 I  am  sure  every  hon.  Member  in  this
 House  is  shocked.  When  this  Short
 Notice  Question  comes,  Government  will
 give  a  detailed  reply,  that  is  a  different
 matter,  and  it  will  be  considered  as_a  law
 and  order  problem,  but  at  present  |  {cel
 we  have  to  express,  and  the  whole  House
 has  to  associa.e  itself  in  expressing,  this
 total  shock  that  we  fecl  at  this  ghastly
 tragedy.

 MR.  DEPUTY-SPEAKER:  Yes,  it
 is  very  shocking.  I  think  the  whole  House
 will  associate  itself.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  wish,
 on  behalf  of  the  Government,  to  associate
 ourselves  with  the  feeling  of  shock  and

 Re,  S.N.Q.  2I0

 grief  that  the  hon.  Member  has  given expression  to.  This  is  a  very  serious matter  which  involves  innocent  children, and  certainly  Government  will  leave  no stune  unturned  to  look  into  the  whole case  and  see  that  the  culprits  are  brought to  book.  Mranwhile,  we  share  the  grief and  sorrow  and  shock  that  he  has  ex-
 pressed,  and  the  feclings  of  the  House  may kindly  be  conveyed  to  the  bereaved
 family.

 MR.  DEPUTY-SPEAKER:  I  think
 the  whole  House  associates  itself.

 श्रो  राम  भ्रवधेश  सिह  (विक्रमगंज )  :  उपाध्यक्ष
 महोदय,  एक  निवेदन  है,

 उपाध्यक्ष  महोदय  :  श्री  राम  श्रवधेण  सिंह  जी  आप
 जरा  बैठ  जाइये

 st  राम  झवधेश  सिंह  :  मेंने  नियम  44%  तहत
 नोटिस  दिया  है  कि  काका  कालेलकर  कमीशन  की
 रिपोर्ट  पर  बहस  कराई  जाए  और  उनको  लागू
 कराया  जाये  ।  उस  सम्बन्ध  में  26  श्रादमियों  ने
 लिखकर  दिया  है

 MR.  DEPUTY-SPEAKER:  Mr.  Ran
 Awadesh  Singh,  yeu  came  to  the  chamber
 and  |  have  told  you  to  give  a  notice  under
 rule  377.  But  you  have  come  here  and
 persisted  in  raising  it  in  the  House,
 Please  take  your  seat.  Do  not  get  up  like
 this  impromptu.  To  will  not  allow  it.
 Picase  take  your  seat.

 श्रो  राम  ऋवधेश  सह  :  टस  बारे  में  हाउस  को
 बताया  जाये  और  इस  पर  बहस  कराई  जाये  |

 SHRI  JYOTIRMOY  ROSU  Dia-
 mond  Harbour)  +  Sir,  |  want  to  say....

 MR.  DEPUTY-SPEAKER:  Let  me
 make  some  announcements.

 SHRI  JYOTIRMOY  BOSU  :  I  will
 not  take  half  a  minute.

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seats.

 SHRI  JYOTIRMOY  ROSU:  It  is
 about  the  communal  riots  in  Hyderabad,

 MR.  DEPUTY-SPEAKER  :  You
 have  given  notice  about  it.  will  look
 into  it.



 28

 12.06,  hrs.

 QUESTION  OF  PRIVILEGE
 AGAINST  (i)  EDITOR,  THE  NA-
 TIONAL  HERALD  AND  (ii)  SHRI
 SOMJIBHAI  DAMOR,  M.P.

 MR.  DEPUTY-SPEAKER:  Shri  K.P,
 Unnikrishnan  had  given  a  notice  of
 question  of  privilege  on  the  :4th  August,
 7978  against  the  Editor,  The  National
 Herald,  New  Delhi,  for  alleged  “gross
 distortion  and  wilful  misrepresentation”
 of  certain  proceedings  of  Lok  Sabha  of  the
 rath  August,  1978,  and  casting  “asper-
 sions”  on  their  “conduct  as  Members  in
 the  House”  in  a  news  report  published
 in  its  issue  dated  the  :3th  August,  1978,
 under  the  caption  “Major  Tactical  Re-
 verse’’,

 The  Editor,  The  National  Herald,  who
 was  asked  to  state  what  he  might  have
 to  say  in  the  matter,  in  his  reply  dated  the
 rgth  August,  1978,  has  stated  inter  alia,
 as  follows:

 “Our  reporter  has  explained  that  in
 his  attcrmpt  to  give  the  gist  of  the
 tumultuous  proceedings  of  the  day  in
 an  abbreviated  form,  unintentional
 errors  had  crept  into  the  report.  He
 has  further  stated  that  it  was  farthest
 from  his  mind  while  reporting  the
 procecdings  to  misquote  any  member or  misrepresent  any  party’s  view  point.
 We  express  regret  and  offer  our  un-
 qualified  apology  for  the  erroneous
 reporting  and  request  that  the  notice
 of  breach  of  privilege  against  The
 National  Herald  is  not  pressed.”
 In  view  of  the  regret  and  unqualified

 apology  tendered  by  the  Editor,  The
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 “In  this  regard,  I  express  my  unquali- fied  regrets  to  you  and  also  to  Chairman
 of  the  House  Committee.”

 In  view  of  the  unqualified  regrets  ex-
 pressed  by  Shri  Somjibhai  Damor,  if  the
 House  agrees,  the  matter  may  be  treated
 as  closed.

 SEVERAL  HON.  MEMBERS:  Yes,

 ‘12.10:  hrs.
 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  T  have  to  report the  following  message  received  from  the
 Secretary-General  of  Rajya  Sabha:—

 “In  accordance  with  the  provisions  of
 tule  .27  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya  Sabha, Tam  directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting  held
 on  the  26th  August,  1978,  agreed without  any  amendment  to  the  Delhi
 Police  Bill,  978  which  was  passed  by the  Lok  Sabha  at  its  sitting  held  on  the
 a4th  August,  1078.7 4  पढ़ा  97  x

 i245  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  “lOLENT  CLASHES  INVOLV  NG
 NAVAL  PERSONNEL,  WORKERS  OF  HINDUSTAN
 SHIPYARD  AND  BUS  WORKERS

 श्री  विजय  कुमार  मलहोत्रा  (दक्षिण  बिल्ली)  : National  Herald,  if  the  House  agrees,  the
 matter  need  not  be  pursued.  The  Editor
 of  The  National  Herald,  may.  however,
 be  asked  to  publish  the  necessary  correc.
 tion  and  his  apology  prominently  in  the
 next  issuc  of  the  newspaper.

 SEVERAL  HON.  MEMBERS:  Yes.

 उपाध्यक्ष  महोदय,  मैं  श्रविलम्बनीय  लोकमहत्व  के
 निम्नलिखित  विषय  की  झोर  गह  मंत्री  का  ध्यान
 दिलाता  हूं  झौर  प्रार्थना  करता  हूं  कि  वह  इस  बारे
 में  एक  बकतब्य  Fe

 /विशाखापत्तनम  में  नौसेना  कर्मचारियों  तथा

 EPUTY-SPEAKER:  Pand  हिन्दुस्तान  शिपयाई  के  कर्मचारियों  और  बस
 MR.  DEPUTY-  7  IR:  andit  कर्मचारियों  के  बीच  हुई  हिंसक  मठभेड  जिस YT).  N.  Tiwari,  M.P.,  Chairman,  House  caps

 Joramitiec,  had  given  a  notice  of  question  pli
 मारे  गये,  से  उत्पश्न  स्थिति  का

 of  privilege  on  3rd
 sev  a78  against

 Shri  Somjibhai  Damor,  M.P.  for  making
 certain  unfounded  allegations  against  him  मंत्रालय  &  राज्य  मंत्री  (ओ  भमिक  लाल
 in  the  House  on  the  gist  July,  .978  and  मंडल)  :  महोदय,  सरकार  को  विशाखापत्तनम  में  26
 also  in  a  letter  addressed  by  him  (Shri  बौद  27  झगस्त,  1978  को  हुई  झराजकता  की

 दुर्भाग्यपूर्ण  घटनाओं  जिनके  परिणामस्वरुप  तीन
 व्यक्तियों  की  जानें

 गई
 पर

 बहुत
 दु  हुमा  है।  सरकार

 के
 date,  regarding  allotment  of  houses  to
 the  Membrrs  belonging  to  the  Scheduled

 विषय Tribes.  इस  विषय  में  राज्य
 बनाए  हुए  है  ।

 26  प्रस्गत  को  काफी  शाम  को  नौसेना  के
 कर्मेचारियों  तथा  हिंदुस्तान  शिपयाई  के  सिविलिन
 कामगारों,  जो  एक  बस  में  यात्रा  कर  रहे  थे,  के
 बीच  कहा  सुनी  हो  गई  1  हिन्दुस्तान  शिपयार्ड  के  भन्‍्य

 Somjibhai  Damor)  to  the  Speaker  on  that

 साथ  सम्पर्क
 Shri  Somjibhai  Damor  was  requested

 to  furnish  his  comments  on  the  matter  and
 cither  to  substantiate  the  allegations
 made  by  him  or  to  express  regret.  Shri
 Somjibhai  Damor  in  his  reply  dated  the
 agrd  August,  7970,  has  stated:
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 कामगारों  को  इसकी  जानकारी
 हुई

 बाद  में  जब
 बस  वापस  भ्रा  रही  थी  तो  के  कर्मचारी
 बस  के  कंडक्टर  को  नौसेना  के  कार्यालय  पर  ले  गए,
 उसे  रोके  रखा,  और  शिपयार्ड  के  उस  कामगार
 को  पहचानने  के  लिए  कहा  जिससे  कहा-सुनी  हुई  थी।
 इस  बीच  सिटी  बस  के  कामगारों  को  कंडक्टर  की
 इस  नजरबन्दी  का  पता  खल  गया  श्लौर  वे  महा-
 लक्ष्मी  थियेटर  के  निकट  एकत्र  हो  गए  और  उन्होंने
 अपने  साथी  को  बचाने  के  लिए  नौसेना  के  कार्यलय
 में  प्रवेश  करने  की  कोशिण  की  परन्तु  राज्य  पुलिस
 ने  उनको  रोक  दिया  !  बाद  में  नौसेना  के
 कर्मचारियों  ने  कंडक्टर  को  पुलिस  को  सौप  दिया  |

 26  प्रगस्त  को  काफी  शाम  के  समय  नौसेना  के
 कुछ  कर्मचारियों  तथा  बस  कामगारों  झौर  बाद  में
 हिन्दुस्तान  शिपयाई  के  कुछ  कर्मचारियों  में  एक
 मुठभड़  हुई  ।  इसके  परिणामस्वरुप  भ्रराजकता,
 हिसा  और  झ्ागजनी  की  कई  घटनाएं  हुईं  t  शिपयाई
 के  कामगारों,  बस  कंडबटरों,  जनता  के  कुछ  व्यक्तियों
 तथा  नौसेना  के  कर्मचारियों  के  बीच  पथराव  हुआ
 जिसमें  कुछ  प्रसैनिक  नागरिक,  नौसेना  कर्मचारी,  तथा
 राज्य  पुलिस  के  कर्मचारियों  को  भी  चोटें  शाई  ।  घटना
 में  एक  सिटी  बस  झौर  नौसेना  के  ट्रक  को  झाग
 लगा  दी  गई  स्थिति  पर  काबू  पा  लिया  गया  ।

 27  भ्रगस्त  की  सुबह  को  नौसेना  के  हाथ  पैटी  श्राफि-
 सर  श्री  एन०  बी०  भट्ट,  का  शव  पिछली  रात  की
 वारदातों  के  भौके  के  निकट  मिला  ।  जब  उसकी

 यू  का  समाचार  नौसेना  कर्मचारियों  को  मिला  तो
 उनमें  से  कुछ  बहुत  क्रोधित  हो  गए  तथा  भ्रराजकता
 हिसा  तथा  प्रागजनी  फिर  से  नौसेना  के  कर्मचारियों  ,
 हिन्दुस्तान  शिपयार्ड  के  कर्मचारियों  तथा  पन्‍्य  के
 बीत  भड़क  उटी।  एक  सिनेमाहाल,  एक  पूजा  का
 स्थान,  कुछ  आवासीय  मकानों  तथा  कुछ  वाहनों  को
 जला  दिया  गया  !  हिन्दुस्तान  शिपयारई  के  एक
 कमंचारी श्री  कालीदाम  को  गम्भीर  चोंटें  भाई  जिसके
 परिणामस्वरूप  उसकी  मृत्यु  हो  गई।  एक  आर  9
 वर्षीय  लड़के  (सिविलयन)  की  मृत्यु  का  भी  समा-
 बार  मिला  है  t

 स्थानीय  प्रशासन  ने  प्रभावित  क्षेत्रों  में  27
 अगस्त  को  शाम  5  बजे  से  कंफयू  लगा  दिया  है  तथा
 तब  से  28  भ्रगस्त  की  शाम  सनक  कोई  घटनायें  नहीं
 हुई  हैं  ।  सामान्य  स्थिति  पुनः  स्थापित  करने
 के  लिए  पुलिस,  नौसेना  तथा  स्थानीय  प्रशासन
 के  प्रतिनिधियों  की  गतिविधियों  में  समन्वय  करने
 के  लिए  एक  संयुक्त  नियंत्रणकक्ष  की  स्थापना  की
 गई  है  a  राज्य  सरकार  ने  नगर  में  शांति  झौर
 व्यवस्था  बहाल  करने  &  लिए  भ्रावश्यक  उपाय
 किए  हैं।  नौसेना  के  प्राधिकारी  भी  शांति  बहाल
 करने  के  लिए  राज्य  सरकार  की  सहायता  करने
 के  लिए  उपाय  कर  रहे  हैं  ।

 मैं  सदन  से  तथा  सदन  के  माध्यम  से  विशाला-
 पलनम  के  लोगों  के  सभी  वर्गों  से  शांति  शौर
 सद्भावना  बनाये  रखने  तथा  सामान्य  स्थिति  का
 बातावरण  पुनः  स्थापति  करने  के  लिए  हारदिक  झपील
 करूंगा  ny

 ी  घिजय  कुमार  मलहोता  :  उपाध्यक्ष,  महोदय
 विशायापत्तनम  के  मलकापुरम्‌  शिपयाड  के  क्षेत्र
 में  जो  हिसक  घटनाएं  हुई  हैं  बे  काफी  दुखदायी  हैं  ।
 उन  घटनाझों  में  विशेष  रूप  से  जिन  लोगों  की  मृत्यु
 हुईं  हैं  उन  में  एक  विद्यार्थी  है  जो  वहां  पर  शिप-
 बाहें  भें  गैस्ट  के  रूप  में  भ्राया  हुआ  था  जिसका
 इस  लड़ाई  से  और  इन  घटनाओं  से.कोई  ताल्लुक  नहीं
 था  ।  एक  नैवल  झाफिसर  की  लाश  अगले  दिन
 रात  को  झाड़ियों  में  प्राप्त  हुई  भौर  तीसरे  मरने
 वाले  व्यक्ति  का  भी  ऐसा  लगता  है  कि  घटनाओं
 से  कोई  ताललुक  नहीं  था।  इस  कारण  से  जो  घटनाएं
 वहां  पर  घटी  हैं  उन  में  कुछ  शरारती  तत्व  बाद
 में  शामिल  हुए,  इस  के  बारे  में  कोई  सन्देह.  दिखाई
 नहीं  देता  ।  इस  के  साथ  जुड़े  हुए  जो  दूसरे  सवाल
 हैं  उन  की  ओर  में  मंत्री  महोदय  का  ध्यान  भ्राकधित
 करना  चाहता  हूं  कि  यह  कोई  पैटने  सिर्फ  यवशालखा-
 पतनम  का  हो  ऐसी  बात  नहीं  है  ,  हैदराबाद  में  जो
 घटना  हुई  है,  उस  से  पहले  मराठवाड़ा  में  जो  घटनाएं
 हुई  और  उस  से  पहले  भ्रन्य  स्थानों  पर  भी  जो  हिसक
 घटनाएं  उमड़  रही  हैं  भौर  तनाव  पैदा  हो  रहा  है
 इस  के  पीछे  कोई  पैटर्न  है  या  नहीं,  इस  को  देखने
 की  जरूरत  है  ।  में  यह  तो  नहीं  कहता  कि  ये  घटनाएं
 कोई  भ्री-मेडिटेटेड  थीं  या  पहले  से  प्लान  की  हुई
 थीं।  परन्तु  एक  छोटी सी  घटना  होती  है,  उस  के
 बाद  भ्रचानक  वह  घटना  बहुत  उम्र  रूप  धारण
 कर  लेती  है।  इस  क॑  बारे  में  यह  जो  एक  साइकोलाजी
 बन  गई  है  देश  के  भ्रन्दर,  इसको  केन्द्रीय  सरकार  और
 प्रादेशिक  सरकार  इन  सब  को  मिल  कर  के  देखने
 झौर  इस  को  रोकने  की  सख्त  जरूरत  है  ।  प्रगर
 ऐसा  न  हुभा  तो  इस  के  कारण  देश  में  यह  जो
 वातावरण  बनाया  जा  रहा  है  कि  ला  एण्ड  आर्डर
 तहसनहस  हो  रहा  है,  कानून  झौौर  व्यवस्था  नहीं  रह
 गई  है  इस  के  कारण  बहुत  ही  बीभत्स  रूप  में  पैदा
 हो  रहा  है  ।  मैं  चाहूंगा  कि  प्रधान  मंत्री  जी  सभी
 मुख्य  मंत्रियों  के साथ  बैठ  कर  इस  पर  विचार  करें
 और  इस  को देंखें  कि  इस  में  किसी  तरह  की  राज-
 नीति  नहीं  झ्रानी  चाहिए  शौर  इन  सारे  मामलों  को  किस
 तरह  से  हल  किया  जा  सकता  है  कुछ  लोग
 ऐसे  जरूर  हैं  जो  यह  चाहते  हैं  इस  बात  को
 साबित  किया  जाए  शौर  इस  बात  का  बड़े  जोर  से
 प्रचार  करने  को  कोशिश  उन  की  तरफ  से  है  कि
 एमरजेंसी  के  झन्दर  ला  एण्ड  प्रार्डर  की  स्थिति  बहुत
 ठीक  थी,  भ्रच्छी  थी  प्ौर  एमरजेंसी  क्‍यों  कि  हट  गई
 इस  के  कारण  देश  में  हर  रोज  समाचारपत्नों  में
 ऐसी  खबरें  भ्रा  रही  हैं,  परन्तु  बहुत  से  ऐसे  स्थान
 भी  हैं  जहां  कांग्रेस  का  या  कांग्रेस  (भाई)  का  शासन
 है,  किसी  जगह  दूसरी  प्रदेश  सरकारों  के  शासन
 हैं  तो  उन  सभी  को  मिला  कर  ला  एन्ड  भार्डर  की
 प्राब्लम  के  लिए  कोई  सख्त  कदम  उठाने  की
 जरूरत  है।  जैसा  कि  भ्रभी  यहां  पर  जिक्र  किया  गया
 कि  दिल्‍ली के  दो  बच्चों  का  कत्ल  करे  दिया  गया  v
 इसमें  एक  बात  निकलती  है  कि  जो  कानून  तोड़ने
 वाले  गुंडे  भौर  शरारती  तत्व  हैं  उनके  मन  में  कहीं
 इस  प्रकार  की  भावना  न  भ्रा  जाये  कि  देश  में
 ला  एण्ड  झार्डर  की  स्थिति  कमजोर  होती  जा  रही  है

 इसीलिए  मैं  इस  बात  पर  बहुत  बल  देना  चाहता
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 हूं  कि  राष्ट्रीय  स्तर  पर  इस  सारे  सवाल  को  देखना
 चाहिए  ।  आज  सभी  प्रदेशों  में  इस  तरह  की  घटनायें
 बढ़  रही  हैं  |

 दूसरी  बात  यह  है  कि  यह  जो  घटना  हुई  है
 इसके  सम्बन्ध  में  नैवी  के  वाइस  एडमिरल,  सुपरि-
 स्टेंडेंड  पुलिस  और  शिपयार्ड  के  प्रबन्धक-तीनों  ने
 अलग  अलग  घटनायें  बताई  हैं  7  आज  देश  में  बहत
 जगहों  पर  बी  एस  एफ,  सी  आर  पी,  मिलिद्री,  पब्लिक
 अंडरटेकिग्ज  स्थित  है  वहां  पर  इनमें  तालमेंल  कें
 लिए  कोई  ऐसी  एथारिटी  होनी  चाहिए  जोकि  सबके
 साथ  मिलकर  काम  कर  सके  और  कहीं  पर
 अगर  किसी  प्रकार  की  कठिनाई  होती  है,  ,कोई
 तनातनी  का  वातावरण  पैदा  होदा  है  तो  उसका
 निराकरण  किया  जा  सके  ।  ऐसी  जगह  जहां  पर  नैवी
 के  सेंटर  हैं  सेंट्रल  गवर्नमैंट  और  मिलिट्री  के  आफिस
 हैं  उसके,  सम्बन्ध  में  कोई  ऐसा  निर्णय  होना  चाहिए
 कि  जिसके  अन्‍्डर  में  वे  पूरी  तरह  से  काम  करेंगे  ।
 अगर  कहीं  पर  कोई  ऐसी  स्थिति  पैदा  होती  है  तो
 उसके  लिए  कौन  सी  कामन  एथारिटी  होगी  जो  मिलकर
 सारे  मामले  को  निपटा  सके  ।  अन्यथा  तालमेल
 बनाने  में  समय  लगता  है  ।  नेवी  के  कमाण्डर  को
 और  शिपयार्ड  के  प्रबन्धकों  को  अपने  आदमियों  को
 सम्हालने  में  24  घंटे  लगे  ।  जो  लोकल  बस  कर्म-
 चारी  थे  उनको  भी  सम्हालने  में  समय  लगा।  इसलिए
 कोई  ऐसी  एथारिटी  होनी  चाहिए  जो  सभी  को
 कन्ट्रोल  कर  सके,  सभी  का  आपस  में  कांड्रैक्ट  हो
 सके  और  एक  दूसरे  के  विपरीत  कोई  काम  न  कर  सके-
 इसको  देखने  की  जरूरत  है।  इस  मामले  को  देखने
 के  लिए और  आ्रागे  फ्यूचर  के  लिए  कोई  ऐसी  इंक्वायरी
 वहां  पर  हो  ताकि  आगे  कभी  भी  ऐसी  घटनायें  न
 चट  सकें  |

 श्री  धनिक  लाल  मंडल  :  महोदय,  जिन  भावनाओं
 को  व्यक्त  किया  गया  है,  में  उनके  साथ  हूं  ।
 विधि  और  व्यवस्था  को  अपने  हाथ  में  लेने  का  या
 हिंसा  करने  का  जो  भाव  है  उस  पर  काबू  पाना
 चाहिए  और  उसके  लिए  माननीय  सदस्यों  ने  जो
 सुझाव  दिए  हैं  मुख्य  मंत्रियों  तथा  विरोध  पक्ष
 के  नेताओं  स ेमिकलर  बात  करने  के  लिए  तो  हम
 चाहते  हैं  ऐसा  वातावरण  होना  चाहिए  कि  कहीं  पर
 अगर  कोई  छोटी  घटना  हो  तो  उससे  इस  तरह  की
 हिसक  वारदातें  न  बढ़ें  ।  इस  तरह  का  वातावरण
 हमें  बनाना  चाहिए  ।

 यहां  पर  जो  घटना  हुई  है  उसमें  कोई  पैटन
 है  ऐसा  तो  नहीं  दीख  रहा  है।  आपस  में  कुछ  कहा
 सुनी  हो  गई  और  उसके  बाद  बात  बढ़  गई  ।  स्थिति
 को  काबू  में  लाने  के  लिए  उपाय  किए  गए  यद्यपि
 माननीय  सदस्यों  ने  जैसा  कहा  कि  और  भी  अच्छे
 उपाय  किए  जा  सकतें  थे  i

 इंक्यावरी  की  जो  बात  माननीय  सदस्य  ने  कही
 है  तो  एक  मैजिस्ट्रीरियल  इंक्वायरी  का  एलान  राज्य
 सरकार  ने  किया  है  और  शअ्रभी  सबसे  जरूरी  बात
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 तो  यह  है  कि  शांति  और  व्यवस्था  स्थापित  हो  और
 आपस  में  सदूभाव  पैदा  हो  t  यह  सबसे  पहली
 आवश्यकता  है  ।  यह  पहला  काम  हो  जाता  है  तो
 बाद  में  राज्य  सरकार  से  इस  बारे  में  भी  बातचीत  की
 जा  सकती  है  ।

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  Growing  violence  in  the
 public  life  of  the  country  is  a  serious
 matter  of  concern.  An  atmosphere  of
 violence  and  lawlessness  has  gripped  the
 entire  country.

 You  know  our  defence  personnel  and
 particularly,  the  Naval  personnel  are  to
 safeguard  the  coast  and  also  to  safeguard
 public  lives  and  property  of  the  country.
 I  have  got  high  regard  for  our  defence
 forces.  But  to-day  what  had  happened
 in  Vizag  is  this.

 In  fact,  to-day,  our  naval  personnel
 have  taken  the  law  into  their  own  hands
 which  is  deplorable  and  no  peace-loving
 citizens  of  this  country  can  tolerate  it.
 You  know  there  are  atrocities  on  harijans,
 weaker  sections,  poor  workers,  minorities
 and  it  has  become  the  order  of  the  day.
 What  has  happened  in  Vizag  on  the
 night  of  the  26th  and  how  the  incident
 has  started.  The  Minister  concerned
 has  not  given  us  a  correct  picture  as  to
 how  the  incident  has  started.  The  inci-
 dent  had  srated  in  this  way.  Two  naval
 personnel  got  into  the  bus  in  a  drunken
 state,  that  is,  under  the  influence  of  al-
 cohol.  Then,  after  entering  the  bus,
 some  workers  of  the  Hindustan  Shipyard
 got  into  it.  The  poor  chaps,  the  poor
 workers,  simply  crawled  under  the  feet
 of  the  navy  men.  These  navy  personnel
 got  angry  and  there  was  an  altercation.
 Immediately  these  naval  personnel
 started  beating  these  workers.  These
 workers  got  down  from  the  bus;  they  went
 to  the  Shipyard  and  narrated  the  inci-
 dent  to  their  colleagues.  The  colleagues
 came  back.  When  the  bus  was  returning
 at  the  Naval  Sena  Dock  these  people
 waylaid  the  bus  and  removed  the  bus
 crew  and  took  them  to  the  workers’  quar-
 ter  of  the  shipyard  and  they  confined  them
 wrongfully.

 At  the  time  when  the  bus  crew  were  in
 the  quarters  the  bus  crew  got  collected
 in  strength  and  they  demanded  the  re-
 lease  of  their  crew  members.  At  that
 time  there  was  a  clash  as  a  result  of  which
 a  Petty  Naval  Officer  was  killed.  In
 the  meantime  some  naval  officers  were
 injured  and  8  workers  were  also  injured.
 Next  day  once  agin  the  fighting  erupted.
 The  dead  body  of  the  petty  naval  officer
 was  found  by  them  near  the  bush  in  the
 naval  colony.  At  that  time  these  people
 went  on  a  rampage  and  they  took  law
 into  their  own  hands  and  even  went  to
 the  extent  of  setting  fire  to  the  Cinema
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 Hall  and  also  to  the  shipyard  staff  quar- ters.  At  that  time  what  happened  was
 this.  In  the  clash  one  worker,  by  name,
 Kalidas  was  murdered  and  another
 nineteen  year  old  boy  was  also  murdered.
 When  the  naval  people  opened  fire  on
 the  Gurdwara,  at  that  time  these  people died.  Not  only  that.  Public  property was  also  set  on  fire.  This  is  the  position. Can  the  Members  of  this  honourable
 House  join  me  _  in  deprecating  and
 de

 Ploring
 the  acts  of  the  naval  personnel? What  is  happening  to-day  ?  The  at-

 mosphere  of  violence  and  lawlessness  had
 gripped  the  entire  nation  to-day.  You
 heard  what  Mr,  Sathe  has  just  now  stated.
 Now  [willcome  to  the  main  point.  What
 is  the  reason?

 MR.  DEPUTY-SPEAKER  :  You  should
 have  con  to  the  main  point  long  before.

 SHR  JANARDHANA  POOJARY: Please  excuse  me,  I  will  come  to  that,
 MR.  DEPUTY-SPEAKER:  You  are

 rotking  here  a  speech.  Actually  you should  ask  for  a  clarification.  Please  ask
 for  the  clarification.

 SHRI  JANARDIEANA  =  POOJARY: ase  excuse  me.  Now  why  itis  happen-
 ing  ?  Phere  is  no  fulfledged  Home
 Minister  in  the  country.  For  the  last
 so  many  months  we  did  not  have  two
 Cabient  Ministers  and  six  State  Ministers.
 What  is  the  Prime  Minister  doing?  He
 is  concentrating  the  powers  to  himself.
 Ife  is  not  prepared  to  give  the  powers. That  is  why  there  is  a  bottleneck  in|  the
 adininistration,  ‘hat  is  why  what  I
 submit  is  this.  {s  the  Prime  Minister

 guing  to  appoint  a  Home  Minister  in  this
 country?  There  is  no  discipline  in  their
 party  because  there  is  crisis  and  there
 is  no  time  for  these  people  to  tind  time  for
 running  the  administration  effectively, Under  these  circumstances,  may  [know
 from  the  Prime  Minister  when  is  he  going to  appoint  the  Home  Minister  for  this
 country?  (Interruptions)

 Secondly,  whether  he  is  going  to  ap- point  a  High  Court  judge  to  go  into  these
 allegations

 MR.  DEPUTY-SPEAKER  :  Please  con-
 clude  now.

 SHRI  JANARDHANA  POOJARY: am  concluding.  Sir,  peo  =
 in  this

 country  have  started  feeling  that  there  is no  safety  for  their  lives  today  and  as  such,
 FT  request  the  Prime  Minister  to  take
 immediate  action,  otherwise  tomorrow
 your  government  will  be  thrown  out  99 the  people.  (Znterruptions)

 ५  श्री  धनिक  लाल  संडल  :  जो  रिपोर्ट  हमने  दी
 है  वह  ना  सरकार  द्वारा  भेजी  गयी  हूँ।

 भी  उप्रसेन  (देवरिया)  :  माननीय  उपाध्यक्ष
 महोदय,  जो  घटना  घटी  है,  वह

 बहुत  ही
 शर्मनाक

 है  इस  में  भी  कोई  शक  नहीं  है  कि  राज्य  में
 यह  घटना  घटी,  वहां  की  राज्य  सरकार  इस  घटना
 को  मूक  दर्शक  की  तरह  देखती  रही  ।  इस  से  उसकी
 कमजोरी  प्रकट  होती  है  ।

 मुझे  तो  इस  सम्बन्ध  में  एक  त्तप्र  मिला  है  7
 यह  तार  राकोटी  इृश्वरम्मा  का  है  जिसके  पति
 राकोटी  कालिदास  पकड़  कर  के  ले  जाये  गये  ft
 वहां  नेबल  स्टाफ  के  द्वारा  मारें  गये  शौर  चीफ
 झाफ  नेवल  कमाण्ड  की  हाजिरी  में  उनको  पूरी
 तरह  कुचल  दिया  गया  ।  श्राज  भो  वहां  पर  इस
 तरह  की  अव्यवस्था  की  भावना  है  श्र  लोग  वहां
 कफ्यूँ  लगा  होने  पर  भी  डर  रहे  हैं  श्राया  कि
 उनका  जीवन  सुरक्षित  रह  सकेगा  या  नहीं  ।  यह  जो
 तार  हमारे  पास  प्राया  है,  मंत्री  जी  के  पास  भी
 पहुंचा  होगा  t

 मैं  भ्रब  दो-तीन  सवाल  करना  चाहता
 हू

 क्योंकि
 जनादंन  पुजारी  जी  की  तरह  में  फालतू  लैक्चर  देने
 के  लिए  तो  खड़ा  नहीं  हुआ

 i
 1  माननीय  मंत्री  जी

 ने  झपने  बयान  मं  कहा  है  कि  जब  वे  बस  यात्रा
 कर  रहें  थ ेनवल  आफिसर  के  कर्मचारी  पकड़  कर  के
 अपने  यहां  ले  गए  ।  क्‍या  मंत्री  जी  मरी  राय  से
 सहमत  होंगे  कि  अगर  वे  बस  कर्मचारियों  को  पकड़
 कर  को  नहीं  ले  जाते  कि  बताझ्नों  कि  किस  से
 तुम्हारी  कहा-सुनी  हुई  है  तो  उसको  पूरी  प्रतिक्रिया
 नहीं  हुई  होती  ?  मंत्री  जी  पहली  बात  तो  यह
 बतायें  कि  सही  मायनों  में  क्‍या  वें  इस  नतीजे  पर
 पहुंचे  कि  वे  पिये  हुए  थे  श्रौर  बिना  मुकाम  तक
 पहुंचे  रास्ते  में  ही  मस्त  हो  गए  थे  शौर  उन्होंने
 अपने  अधिकारों  का  दुरुपयोग  किया  ?  क्‍या  इस
 मंत्री  जी  खुद  प्रपने  आप  मानते  हैं?  दूसरे  मैं  मंत्री
 जी  से  पूछना  चाहता  हूं  कि  26.27,28,29  चार
 दिन  हो  गए  इतनी  बड़ी  घटना  को  घटे,  क्‍या  झापने

 ड्स्हु
 राज्य  सरकार  का  ब्रादेश  दिया  या  राय

 कि  हाई  कोर्ट  के  जज  के  स्तर  पर  इस  की  स्या-
 थिक  जांच  बिठायी  जाए  ?  अब  भी.  इस  में  क्‍यों
 देर  की  जा  रही  है  ?

 रोड  बेज  के,  शिपयार्ड  के  और  नौ  सेना  के  कर्म-
 सारी  आपस  में  लड़ते  हैं  और  इसके  लिए  मल्होत्रा  जी
 ने  भी  कहा  और  मंत्री  ने  उसका  जवाब  भी  दिया,
 इस  सम्बन्ध  में  मुझे  याद  हैं  कि  जब  हम  लोग  जेल  में
 थे  तो  अ्रगरा  में  भी  मारा-मारी  हुई  थी  भ्रौर  फौजी
 किसी  को  पकड़  के  लें  गए  थे  शौर  उन्होंने  पूरा.
 झागरा  शहर  घेर  लिया  था  |  उस  समय  मोहतरमा
 का  राज  भा  या  उनके  पिताजी  का  राज  था।  हम
 लोग  उस  समय  जेल  में  थे  और  हमने  भ्रखबारों
 में  पढ़ा  था  ।ऐसी  घटनाएं  जो  भ्रक्वर  शहरों  में.
 हो  जाया  करती  हैं  ।  क्‍या  मंत्री  जी  ऐसे  शहरों  ्
 जहां  पर  कि  पब्लिक  भ्रण्डरटेंकिगर्स  के  कर्मचारी  और
 फौजी  पभ्रधिकारी  काम  करते  हैं,  कोई  लायज।
 झ्ाफिसस  या  कोभ्रारडिनेशन  कमेटी  बनाने  की  व्यवस्था
 करेगी  ताकि  जब  ऐसे  मौके  शा  जाएं  तो  तुरन्त
 कार्यवाही  की  जाए  क्‍योंकि  विभाग  के  झादेशों  से  तो
 यह  ठीक  होने  वाला  नहीं  है  t
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 [  भरी  उन्तैन 1
 अब  में  मंत्री  जी  से  दोन्तीन  सवाल  करना

 चाहता  हूँ  ।

 हाई  कोर्ट  के  जज  की  प्रध्यक्षता  में  जांच  कमेटी
 बिठाने  में  राण्य  सरकार  को  क्‍या  कठिनाई  है  यह
 में  श्राप  से  जानना  चाहता  हूं  ।

 में  यह  भी  जानना  चाहता  हूं  कि  कौश्नोडिनेशन
 कमेटी  क्यों  नहीं  बनाई  जाती  है  ?  पह्लिक  झंडर-
 ढेकिंग  के,  नैवी के  कर्मचारी  या  दूसरे  जो  लोग
 वहां  रहने  हैं  उनकी  इस  तरह  कोपश्रोडिनेशन
 कमेटी  क्‍यों  नहीं  बनाई  गई  है,  यह  भी  मैं  श्राप  से
 जानना  चाहता  हूं  ।

 नैबल  प्राफिसर  ईस्टर्न  कमांड  के  सामने  काली-
 दास  को  मारा  गया,  इस  झ्राशय  का  जो  तार  भाया
 है,  इसके  बारे  में  भ्रापक  पास  कोई  जानकारी  है
 ब्लौर  यदि  है  तो  क्या  श्राप  वह  सदन  को  देंगे  ?

 ओ  धघनिक  लाल  संडल  :  जांच  का  प्रादेश  हो
 चूका  है  |  जांच  के  बाद  जो  भी  माननीय  सदस्य
 कहे  रहे  हैं  उसकी  जानकारी  दे  दी  जाएगा.  (  ब्यवधान  )
 माननीय  सदस्य  जो  कृछ  भी  कह  रहे  है  उसको
 में  समझता  हूं  ।  उनका  कहना  हैं  कि  ज्यूडिशल
 इन्कबायरी  होनी  चाहिए  |  लेकिन  हर  बात  में  ज्यूडिशल इनक्वारी  हो  यह  जरुरों  नही  हैं।  पहले  मैजिस्टीरियल
 इनक्वायरी  हो  रही  है  ।  जैसा  आपने  कहा  है  पहली
 भ्रावश्यकता  ---यह है  कि  वहां  शांति  व्यवस्था  स्थापित
 हो,  श्रापस  में  सदभाव  हो  ।  इनबबायरी  को  जाने  के
 बाद  ही  कुछ  कहा  जा  सकता  हैँ  ।

 रक्षा  संत्रो  (श्री  जगजीबम  राम)  :  भ्रभी  प्रातः-
 काल  डिफेंस  संट्रेटरी  को,  नौसेना  प्रध्यक्ष  को,  मैंने
 यह  आदेश  दिया  है  कि  शांध्  सरकार  से  बात  करके
 विशाखापतनम  में  बहुत  शीघ्र  सदभावना  कमेटी  की
 स्थापना  की  जाए  जो  नौसेना  के  लोगों  की,  हिन्दु-
 स्तान  शिपयाड़े  के  लोगों  की,  बस,  कर्मचारियों
 शौर  नागरिकों  के  नेताओं  की  हो  जो  सबसे
 पहले  इन  सब  समुदायों  में  सदभाव  स्थापित  करने
 का  प्रयत्न  करें  श्रौर  यह  देखती  गहे  कि  कोई
 तनाव  हो  तो  उस  चबत  उसके  लिए  कारगर  कदम
 उठाएं  जाएं  ।

 SHRI  VASANT  SATHE  (Akola):  I
 want  to  thank  the  Defence  Minister  for
 the  very  salutary  measures  which  have
 been  taken  because  this  is  a  matter  which
 cannot  be  treated  either  in  an  emotional
 manner  or  even  lightly.  It  is  a  very sensitive  issue.  I  can  understand  things when  there  are  clashes  between  com-
 munities,  civilians,  in  various  fields; these  incidents  themselves  are  of  serious
 nature.  But  it  is  altogether  a  different
 matter  if  there  is  clash  between  armed
 Personnel  and  civilian  personnel.  That
 is  the  seriousness  and  that  is  why  the
 delicacy  also.  I  would  not  like  to  go  into
 the  details,  it  is  no  use  doing  that.  The
 right  thing  for  us  to  sce  now  is  only  to  sce
 that  the  whole  situation  is  brought  under
 control  and  necessary  atmosphere  created.
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 I  would  like  to  say  one  thing.  You have  issued  orders,  as  have  appeared  in the  Press,  asking  the  personnel  to  remain bound  to  barracks.  One  disturbing thing  which  came  out  in  then
 ic

 Pers was  that  the  naval  personnel  could  draw arms  from  the  armoury  on  27th  morning. Sir,  on  the  “26th  this  incident  took  place; curfew  was  imposed;  everything  was  all
 right;  everything  was  brought  under control,  ‘Then  itis  reported  that  on  27th
 morning  at  i2  A.M.  they  could  draw arms  from  the  armoury.  You  know  the seriousness  of  this  because,  if  armed  per- sonnel  could  get  arms  from  the  armoury, then,  it  becomes  a  very  dangerous  thing:
 anything  can  happen.  ‘Therefore  kindly go  into  this,  ‘There  may  be  provucation or  whatever  itis.  The  whole  committee will  now  go  inte  it,  We  should  see  that in  future  no  such  incidents  are  repeated. There  is  need  for  some  directions.  I believe  you  will  of  course  de  it,  But  it
 isany  humble  suggestion  that  some  strict
 direction  must  also  be  given  (hat.  the
 officer  concerned  or  Otficer-commanding of  the  Arca  must  see  that  these  personnel have  no  access  to  the  arms  in  the  arnioury. That)  nust  be  done.

 T  hope,  you  will  kindly  consider  it.

 श्री  जगजोबन  राम  :  महोदय  मैं  जानबूलझ  कर
 झाज  की  स्थिति  में  यह  कहना  उचित  नहीं  समझसा  कि
 किन  वारणों  से  यह  घटना  बढ़  गई,  क्योंकि  बह  काम  तो
 इनक्वायरी  मजिस्ट्रेट  का होगा,  उस  को  देखना  है  ।
 यह  बात  सही  है  कि  जब  इस  तरह  की  कमोशन  (उसंजना!
 किसी  स्थान  पर  हो  जाती  है  तो  नेवी  के  ब्ार्सनल  भ्रादि
 की  सुरक्षा  के  लिये  कुछ  लोगों  को  प्राम्स  (हथियार)
 दिये  जाते  हैं  और  यहां  पर  भी  प्राम्स  (हथियार  )  दिये
 गये  है।  जो  हमें  जानकारी  मिली  वहां  के  सिविल  ब्रधि-
 कारियों  ने  कहा  था  कि  नेवी  के  लोगों  को  सतक॑  रहता
 चाहिये  मम्भवत.  उनकी  सहायता  हमको  झ्रावश्यक  हो  ।
 लेकिन  उस  के  बाद  से  यहां  से  यह  प्रादेश  दे  दिया  गया
 है  कि  जिन  लोगों  को  हथियार  नितांत  श्रावश्यक
 नहीं  हों  उनके  पास  से  हथियार  ले  लिये  जायें,  और
 ले  लिये  गये  हैं।

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Sir,  what  about  the  question of  relief  to  the  familics  of  those  who  have
 been  killed?  This  is  very  important. T  have  already  handed  over  the  telegram
 which  I  have  received  from  the  wife  of  the killed  person;  she  has  asked  for  relief. These  families.  must  be  given  imme-
 diate  relief.

 SHRI  JAGJIVAN  RAM  :  I  will  see
 that  some  immediate  relief  is  given  to  the families  of  all  those  who  have  fallen  victim
 in  this.
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 2  97  hrs.
 ०३ v  /  ‘TES  १७७ /  ९  १९४४०

 Twenty-Seconp  Report  AND  MINUTES

 थी  सहीलाल  (बिजनौर):  उपाध्यक्ष  महोदय,
 में  प्रापकी  अनुमति  से  प्रावकलन  समिति  का  निम्नलिखित
 प्रतिवेदन  तथा  काय्यबाह़ी-सारांश  प्रस्तुत  करता  हूं  :

 (1)  वित्त  मंत्रालय--अनुदानों
 र (सामान्य  )>-कार्य--सारणियों  का

 पुनरीक्षण--पर  22वां  प्रतिवेदन  ।

 (2)  उपर्युक्त  प्रतिवेदन  से  संबंधित  समिति
 की  बैठकों के  कार्यवाही  सारांश  |

 72.573  hrs.
 PUBLIC  ACCOUNTS  COMMITTEE

 Kroiry-Pinkp,  EiGury-sixtH  AND
 NINECUETH  REPORTS

 SHRIPL.V.  NARASIMHA  RAO  :
 (Hanamonda)  :  To  beg  te  present  the
 following  Reports  of  the  Public  Accounts
 Gomnittee  ;

 (3)  Eighty-third  Report)  on  action
 taken  by  Government  on  the  recommenda-
 tions  contained  in  the  ‘Senth  Report on  Export  of  Engineering  Gouds  relating to  the  Ministry  of  Comimerec.

 (ay  Eighty-sixth  Report  on  paragraph
 47  of  the  Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the  year  975°

 76,  Union  Government  (Railways)  on
 a  ia  Occupation  of  |  Railway and,

 (3)  Ninetieth  Report  on  action  taken
 by  Government  on  die  recommendations
 contained  in  the  Sixteenth  Report  on
 Fifth  International  Film  Festival  relating to  the  Ministry  of  Information  and  Broad-

 vasung

 72.38  hrs.

 MATTERS  UNDER  RULE  377
 (i)  Revortrp  RESEARCH  INTO  TIERMO-

 NUCLEAR  FUSION.
 SHRI  D.  D.  DESAI  (Kaira)  :  ‘Mr.

 Deputy-Speaker,  Sir,  I  rise  to  bring  to  the
 notice  of  this  august  House  an  event that  happened  at  the  Oak  Ridge  National
 Laboratory,  Princeton,  U.S.A.  which  has
 the  potential  to  remove  poverty  from  the
 entire  face  of  the  earth  where  all  sources of  energy  like  firewood,  coal,  oil,  hydro and  are  hausted  while

 the  demand  for  them  is  growing
 at  a  fast  rate.  On  August  a  team  of
 physicists  led  by  Dr.  Melvin  Gottlieb,
 Director  of  the  Plasma  Physics  Division  of
 the  Laboratory,  heated  up  a  mixture  of
 heavy  hydrogen  atoms  to  the  incredible
 temperature  of  60  million  degrees  Centi-
 gradc—that  is  10,000  times  the  tempera-
 ture  on  the  surface  of  the  Sun—which,
 helped  set  off  the  fusion  of  these  hydrogen
 nuclei  to  form  helium  and  in  the  process release  80  times  the  energy  used  in  achiev-
 ing  this  temperature.  Such  controlled
 reaction  once  started  can  go  on  for  ever—
 and  without  external  stimuli,  The  raw
 matcrial--  heavy  hydrogen—is  available
 in  plenty  in  sca  water.  One  litre  of  sea
 water  could  provide  cnergy  equivalent
 of  300  litres  of  high  grade  gasoline.  It
 is  said  that  the  break-through  came
 much  earlier  than  anticipated  and  that
 ‘thermo-nuclear  fusion  under  controlled
 conditions  will  become  a  reality  in  another

 ०१,
 Because:  of  the  promise  this  break-through

 holds,  of  plenty  of  energy  cheap  and  from
 inexhaustible  source  (sea  water’  and  also
 because  the  process  does  not  produce
 problems  of  pollution  from  residual  radia-
 lion,  it  would  be  the  Alladin’s  lamp  we
 have  all  been  hoping  for  to  provide  cheap
 and.  plentiful  encrgy  to  mankind  in  any
 part  of  the  world,  But  a  top  U.S.
 scientist  says:  “This  is  the  most  difficult
 technological  development  ever  undertaken
 by  man  for  non-military  purposes.  —  It  is
 too  big  for  any  country  to  do  alone.”
 For  instance,  the  U.S.  scientists  in  this
 experiment  used  an  equipment  devised
 by  the  Russians.

 The  need  for  international  cooperation in  research  to  make  this  dream  of  cheap
 and  plentiful  energy  28  reality  carly.
 opens  for  us  an  opportunity  to  focus
 international  attention  on  this  one  prob-
 lem.  —  India  has  scientists  of  calibre,  so
 too  many  other  nations  in  the  world.
 The  research  on  this  is  open  toall,  ‘There-
 fore,  I  am  sure  this  House  will  join  me
 in  requesting  the  Government  that  it  takes
 the  lead  and  proposes  through  an  appeal
 international  cooperative  research  on
 quickly  transforming  what  is  now  a
 laboratory  success  into  a  great  commercial
 venture  to  help  the  poor  and  the  wretched
 of  this  world  to  see  a  brave  new  world
 of  plenty  within  our  life  time.
 (ii)  NEED  FOR  EOUR-LANING  OF  ROAD

 BETWEEN  PANVEL  AND  DEHU  ROAD
 SHRI  8,  R.  DAMANI  a  (Shola-

 pur).  Sir,  the  Bombay-Pune  Road,
 National  High  Way  No.  4  is  a
 very  important  roaq  and  _  carries
 very  heavy  traffic,  about  4800
 vehicles  per  day,  from  Bombay
 towards  Bangalore,  Madras  and  Hyde-
 rabad.  The  Maharashtra  Government
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 pee
 four-laning  of  this  road  even

 the  Fourth  Plan  period  at  a  cost  of  Rs.
 !7°5  crores,  The  portion  between  Kho-
 poli  and  Lonawala  is  particularly  hazar-
 dous,  zig-zag  and  steep-graded  and  a  large

 ber  of  accidents  and  brealado’  are
 daily  occurrences;  and  hundreds  of

 passengers
 are  killed  monthly,  The

 ment  of  India  approved  the  re-
 alignment  of  this  portion  as  far  back  as
 March  1973+  But  implementation  was  not
 forthcoming.  Asa  first  step,  the  State
 Government  proposed,  tn  the  Government
 of  India  to  construct  a  two-lane  carriage
 way  that  an  estimated  cost  of  just  Rs.  9
 crores.  Considering  the  very  heavy  traflic
 on  this  National  Highway,  I  suggest  that
 (a)  the  work  is  of  four-laning  the  road
 between  Panvel  and  Dahu  Road  +  (b)
 realignment  with  a  two-lane  carriage  way Ietween  Khopoli  and  Lonawala  and  (c) the  construction  of  westerly  diversion  out-
 side  Pune  City,  can  brook  no  further  delay and  the  Government  of  India  should  take
 immediate  action  te  implement  these
 works.

 aft  फिरंगी  झलाव  (बांसगांव):  उपाध्यक्ष  महो-
 दय,  में  एक  व्यवस्था  का  प्रश्न  उठाना  चाहता  हूं  v

 उपाध्यक्ष  महोदय  :  व्यवस्था  क्या  है  ?
 श्री  फिशंगी  प्रसाद  :  शाप  सन  लीजिये  ।  प्भी

 कूछ  चन्द्र  मिनट  पहले  श्री  राम  अवर्धश  सिह  ने  काका
 कालेलकर  की  रिपोर्ट  पर  बढ़स  के  लिए  कहा  था।  मैंने
 भी  उस  पर  लिख  कर  दिया  है  ।  जनता  पार्टी  ने
 अपने  घोषणा-पत्र  में  कहा  था  कि  काका  कालेलकर  की
 रिपोर्ट  को  लागू.  करेंगे  ।

 उपाध्यक्ष  महोदय  :  यह  व्यवस्था  का  प्रश्न  नहीं
 है,  किसी  समय  किसी  से  कुछ  कह  दिया  और  झाप
 इस  तरहे  से  उस  के  लिये  खड़े  हो  जायेंगे,  यह  ठीक
 नहीं  हैं  t

 Now  Mr  Raj  Narain.

 (iiij  Rerortin  SeLecrion  oF  AIRCRATT
 vor  Inpian  Am  Force.

 श्री  राज  गारायण  (राय  बरेली ):  श्रीमनू,  सदन
 को  तो  ज्ञात  ही  है  कि  हमारी  वायु  सेना  को  अपने  कुछ
 पुराने  विमानों  के  बदले  नये  जहाज  खरीदने  की  सकते
 जरूरत  हैं  1  इसके  लिये  सरकार  ने  कई  करमेटियां  भी
 बनाई  थीं  ।  पिछले  सैशन  में  हुमारे  वरिष्ठ  सदस्य  श्री
 श्याम  नन्दन  मिश्र  ने  सवाल  उठाया  था  कि  विदेशी
 पत्निकाओों  में  हहला  है.  कि  विमात  को  हम  चुन  चुके
 हैं,  तथा  उसके  लिए  कुछ  कमीशन  भी  बांटे  गये हैं  ।
 हम  यह  समझते  थे  कि  सौदा  तय  करने  के  पहले  इस
 विषय  पर  सदन  में  प्रकाश  डाला  जायेगा  1

 यह  पुरानी  ख़बर  शायद  ठीक  नहीं  थी,  पर  दस
 दिन  पहले  बम्बई  के  एक  साप्ताहिक  समाचार  प्  ने
 बताया  कि  फ्रांस  के  एक  झच्छे  प्रस्ताव  को  दुकराया
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 प्रस्ताव  को  भ्रपनी  मान्यता  देते  हुए  उनकी  सरकार  ने
 भी  लिखा  था,  पर  इसका  जवाब  हम  ने  देर  से  भ्ौर
 बिना  झावश्यकता  विखाते  हुए  लिखा--इसका
 जबाब  देर  से  दिया  |

 साथ  ही  साथ  विदेशी  पत्रिकाशों  से  पता  चल्ला  कि
 अमरीका  चाह  रहा  है  कि  हमें  विग्गेन  हवाई  जहाज
 स्वीडेन  सेनमिले  ।  सुनने  में  श्राता  है  कि  सरकारी
 कमेटी  ब्रिटेन  के  जागुझार  विमान  छखरीदबाना  चाहती
 है,  जो  कि  चार  पांच  साल  के  प्न्दर  यरोप  की  वायु
 लेनामों  ककी  सविस  से  हट  जायेगा,  पानी  वहू  पुराने
 टाइप  का  हैं  |

 यह  भी  एक  चिस्ताजनक  बात  है  कि  फ्रांस  के
 मिराज  तथा  स्वीडेन  के  विशोन  के  श्रेष्ठ  होते  हुए  भो
 जागुश्वार  विमान  को  ही  लेने  का  निश्चय  किया  जा
 रहा  है  |  खबर  यह  भी  हैंकिह्स  में  भारी  कमीशन
 बंटने  की  संभावता  है  ।  ऐसा  क्यों  हो  रहा  है,  सपन
 को  हसकी  जानकारी  होनी  चाहिए  |  ऐसी  स्थिति  में
 यह  बात  सारे  देश  के  लिये  बहुत  ही  गंभीर  प्रीर  चिलता-
 जनक  है  ।  पहली  बात  तो  यह  है  कि  देश  के  लिए  यह
 बहुत  प्रावश्यक  है  कि  वायु  सेना  के  बीस  साल  पुराने
 विमानों  के  बदले  नग्रे  तरह  के  विमान  हम  खरोदें,  जो
 कि  हमारी  जरूरतों  को  करीब  करीब  बीस  साल  तक
 पूरा  करते  रहें  पर  इस  के  लिए  हम  ऐसे  विमान  के  लिए
 सही  झुक  सकते,  जो  कि  अभी  डिजाइन  ही  किया  जा
 रहा  है,  क्योंकि  हमारे  प्रास-पास  के  देश  बहुत  ही
 शक्तिशाली  पौर  नये  तरह  के  विमाल  मथा  मिसाइल
 खरीद  *हे  हैं,  जिस  से  हम  पर  भागे  वार  हो  सकता  है  ।
 इसलिये  हमें  शोध  ही  तये  तरह  के  विमान  की  भी
 झ्रावश्यकता  हैं  |  ये  ऐसे  होने  चाहिएं  कि  उनके  नये
 माइल  को  भी  हम  बाव  में  ्ासानी  से  क्षररीद  सके
 तथा  भारत  में  भी  बना  सके  |

 दूसरी  बात  यह  है  कि  एक  तरफ़  से  तो  सुप  र  पावर
 का  दबाव  पढ़  रहा  है  कि  नये  तरह  के  विमान  हमें  न
 मिलें  भौर  दूस री  प्ोर  सरकार  के  भीतर  का  एक  "प्रैजर
 शप”  था  'काकस"  चाह  रहा  है  कि  एक  पुराने  विमान
 को  हम  खरीदें  t  ऐसा  क्‍यों  हो  रहा  है,  इसका  कारण
 जानना  झावश्यक  है।  सरकार  से  प्लाग्रह  है  कि  उन
 कारणों  से  सदन  को  प्रवगत  कराये  |

 श्रीमनू,  मुझे  कहते  का  मौका  दिया  जायेकि
 यह  देश  तथा  यह  सवत  इस  खेल  को  चुपचाप  न
 देखेंगे,  जिस  में  हमारे  देश  तथा  इस  की  को
 एक  पुराने  ढंगका  विमान  वियाजारहा  है।  जिस
 पर  पब्लिक  का  isco  करोड़  रुपयों  का  क्च  है,
 कब  कि  और  भी  झच्छे

 ड्  8  ्  ष  है सरकार इस  बात  पर  भ्रपती  सफ़ाई  वे  t
 झौता  भीन  मानेंगे,  जिसमें  हमेंकितीभी  प्रकार



 225

 बाध्य  किया  जाये  कि  हम  चे  परीलित.  हुये  जिमातों की  जमह
 हं  विमान '  प्रे

 तथा  बेचने  बालों  का
 यादा  कि  नि  चल  कर  उन  के  गये

 को  याएं,  किसी  व्यक्शि  के  हाथ  लगे।

 (iv)  Puatic  Scoot  System)

 SHRI  RAJ  KRISHNA  DAWN
 (Burdwan)  :  _  Sir,  under  rule  377,  7
 mention  the  following  matter  of  urgent
 public  importance,

 The  coaching  system  in  private  schools
 is  creating  a  gap  within  the  society  and
 day  by  day  the  gap  is  widening  between the  common  men  and  the  affluent.  As
 has  been  seen,  every  person  of  privileged
 class  is

 oe
 to  get  his  kid  admitted in  a  private  school  by  ing  huge  sums

 which  are  demanded  in  The  pa  Pon  of  dona- tions.  ‘While  our  leaders  make  loud  pro- mises  for  Indianisation,  they  are  abolutel:
 keeping  their  eyes  and  ears  closed  as  to
 how  the  brains  of  innocent  childern  are
 being  washed.  Instead  of  making  them
 proud  of  their  heritage,  they  are  made  to
 feel  that  their  culture  and  way  of  living  in
 Europe.  The  typical  system  adopted  by  these
 private  schools  imparts  a  perverted  culture
 and  makes  middle-class  sahibs  intellectu-
 ally  subservient  to  half-digested  ideas  of  the
 middle-class  west.  Therefore,  it,  is  very
 necessary  to  go  into  the  details  of  the
 functioning  of  such  schools  and  to
 determine  precisely  what  kind  of  a is  created  4

 such  institutions.  This  is  a
 subject  which  has  aroused  many  suspicions in  the  minds  of  the  public  in  general
 about  the  way  these  schools  are  in  opera-
 tion  within  «the  country.  ey demand  higher  feex  and  expect  the  boys to  be  better  dressed  and  the  medium  in  all
 subjects  in  English.  Thereby  they  create
 Communiti¢s  of  the  afftuent  elites.  By
 destroying  their  own  roots  of  origin,  the
 boys  are  alienated  from  their  own  people. and  remain’  80  far  the  rest  of  their  live.

 Tt  is
 _preciee

 ‘to  avoid  the  turning sut  of  jenated  and  rootless  young  men
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 that
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 pare
 Yet-in  India

 Pe
 we

 —_ consciously  to  promote  integration
 Po  and:  ' puslet

 special  schools,  which  turn  out  posential
 pol

 schuols  should  be
 =  4

 tat  par  with  those
 ane

 Government  of  Government-aided
 schools.

 It  is  strongly  felt  that  the  Centre  should
 move  fast  in  scrapping  out  the  system  of
 Public  school  education  so  as  to  bring  an
 end  to  corrupt  practices  by  the
 ment  of  these  public  institutions  through- out  India.

 (v)  Reporten  DeatHs  AND  HEAvyY
 Losses  pur  To  RAIN  IN  HimMAGHAL
 PRADESH.

 SHRI  DURGA  CHAND  (Kangra)  :
 I  am  thankful  to  the  Chair  for  having
 permitted  me  to  raise  this  matter  of  urgent
 public  importance  under  rule  B77

 This  year,  Himachal  Pradesh  has  faced
 heavy  and  incessant  rains

 causing
 death

 of  i4t  persons.  Hundreds  cattle
 have  perished,  thousands  of  houses  have
 collapsed,  standing  crops  have  been  des-
 troyed  and  there  is  heavy  erosion  of  fertile
 lands,

 damag
 ¢  to  roads,  culverts  and

 bridges  by  landslides,  particularly  in
 Kangra,  Chamba,  Mandi,  Bilaspur,
 Hamirpur  and  Solan  District.  The  total
 loss  as  per  reports  amounts  to  several
 crores  o  Gee.  This  is  too  much  for  a
 backward  State  to  bear  such  a  heavy
 loss  on  account  of  natural  calamities.

 There  is  an  urgent  need  to  provide
 adequate  funds  from  the  Central  Exchequer
 for  relief  measures  in  the  worst  affected
 regions  in  the  State  and  to  send  a  Central
 Study  Team  to  make  anon  the  spot  assess-
 ment  of  the  havoc  wrought  by  the  heavy
 rains  in  this  State  and  the  damage  caused
 by  the  earthquake  shocks  in  the
 sala  area  (District  Kangra).
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 "  PRESS  COUNGIL  BILL—conid.

 MR.  DEPUTV-SPEAKER  :  We  now
 take  wa  further  consideration  of  the
 fallowing  motian  moved  by  Shri  LK,
 Advani  on  the  24th  August,  7970,
 namely  :

 Piya  ne  to  gt
 sh  a  Press

 Council  for
 pea the  freedom  of  the  Frese  and  of  pln taining  aad  improving  the  standards  of

 REWwPPApErs  an  pila  agencics  in  India, #  passed  by  Rajya  Sabha,  be  taken  into

 Shri  Venkataraman  to  continue.
 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur)  About  or  cles
 system  in  Caicytta,  IT  have  given  notice,

 MR.  DEPUTY-SPEAKER  :  A  hun-
 dred  notices  are  there,  in.luding  yours.

 tt  शाज  नाराब  (राम  बरेली)  :  एक
 निवेदन  झापसे  करना  है  कि  एभर  फोर्स  के  हेड  3
 तारीख  को  रिटायर

 हए
 हैं।  सरकार  इस  पर  एक

 बयान  पहां  पर  दें  ।  iy  में  देश  की  सुरक्षा का  सवाल  है।
 SHRI  SHYAMNANDAN  MISHRA

 (Begusarai):  It  is  an  urgent  matter
 which  is  going  to  be  decided  by  the  3:8t.
 This  matter  has  to  be  brought  up  before
 the  House  before  that  date  and  the
 expert  committee  report  has  also  to  be
 placed  on  the  Table  of  the  House.

 MR.  DEPUTY-SPEAKER:  I  have
 called  Shri  Venkataraman  to  continue
 his  speech  on  the  Press  Council  Bill.

 SHRI  R.  VENKATARAMAN
 (Madras  South):  I  was  saying  last
 evening  that  the  public  have  a  right  to
 independent  and

 ie
 jective  news  and  fair

 comment.  One  of  the  factors  which  mili-
 tates  agai:  objecti  presentati of  news  is  the  self-interest  of  the  news-
 paper  proprictors,  and  the  self-interest
 is  brought  about  by  other  extraneous
 interests  like  business  which  the  propreitors of  the  newspapers  have.  Therefore,  all
 over  the  world,  wherever  there  is  a  free
 press,  there  has  been  an  agitation  for
 diversification  of  the

 cone
 of  the

 newspapers  and  for  controlling  the  mono-
 polistic  tendencies  in  the  press.

 The  ‘Press  Council  Act  of  3965  stated
 in  section  42A  that  the  object  was  :

 “to  study,  the  developments  which
 may  tend  towards  monopoly  or

 concentestion  of  concrete  a papers  news  agencies,  incly a  study  of  the  ownership  or  financial structure  of  newspapers  or  news
 agencies,  and  if  necessary  to  suggest
 remedies  therefor.”

 AUGUST  29,  है:  “Press  ‘Counctt  BIT  “2g

 aren
 Ce

 z  in [Byauan  हटा  E+]  Reams

 she
 ster »  Oa  ह... अ  oF

 fai  ly  carried  oyt  the  provisions.  of
 the  old  Act,  and  he  mentioned  only  one  or
 two  deviations,  but  he  omitted  to  mention
 this  very  serious  deviation  which  he  has
 made  in  the  Bill  now  before  the  House.

 If  you  refer  to  Clause  sat)
 es
 relating  to

 mopope}
 ies,  the  power  of  the  Prem  Council under  the  Bill  tetore  the  House  is  :

 “te  concern  iel{f  with  developments
 See

 ol ovation el  ' pi Bal aspects and  news  agencies  which  may  affect
 the  independence  of  the  press;"’.

 33°00  hrs.
 T  want  you  to  kindly  look  at  the  differ-

 ence  in  ike  language.  In  the  old  Act,
 the  Press  Council  was  authorised  to  study and  make  recommendations  for  the  avoid-
 ance  of

 monopoly  &
 and  concentration.  In

 the  new  Bill  before  the  House,  the  Press
 Council  is  asked  only  to  concern
 itself  ts  such  as  concen-
 tration.  T  have  looked  into  some  of  the
 judicial  dictionaries.  of  Words  and  Phrases
 and  I  have  found  that  there  is  no  judicial
 deGnition  of  the  word  “concern”  asa  tra-
 nsitive  verb.  There  is  a  definition  in  the
 dictionaries  where  it  is  a  noun  that  “‘con-
 cern”  means  anxiety.  In  certain  cases  where there  are  contracts  and  a  person  is  said  to be  a  “concerned”  with  the  contract,  it
 shows  the  interest  of  the  person  in  the  con-
 tract.  But  “to  concern  itself”  would  only
 mean,  according  to  the  Oxford  Dictionary.
 to  interest  oneself  in  or  about  the  matter.

 So,  don’t  you  see  the
 Fiat

 difference
 between  the  power  of  the  old  Press  Council to  study  the  monopolistic  tendencies  and
 the  concentration  of  power  and  to  make
 recommendations  and  of  the  Press  Council
 under  the

 present
 Bill,  which  shall  concern

 itself,  that  is,  interest  itself  ?  Sir,  Tam
 making  this  point  because  if  the  Press Council  tomorrow  takes  up  any  issue  of
 concentration  of,  or  monopolistic  ten-
 dencies  in,  the  press,  the  press  concern
 will  go  and  move  the  Supreme  Court  an
 say  that  it  is  beyond  the  jurindictcr of  the  Press  Council,,  because  !
 has  no

 lege
 study, as  it  was  in original  Act,  it  has  no  power  to  make  . commendations,  as  was  the  position  , the  original  Act,  but  it  can  only  con  be itself,  that  is  to  say,  interest  itself;  it  wi

 ‘ interested  in  knowing  who  is  the  owner
 ra what  is  the  extent  of  his  holding;  nothing

 more.  I  do  not  know  why  the  a

 क्
 thought  it

 it  necessary,  to
 oe  ad “the  old  sectiog,  when  “ha,
 hes adopted  them in  repect of  all  theo
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 clauses.  It  amounts  to  weakening  of
 the  of  the  Press  Counlil.  Unless
 the  Bovernment  wanted  to  be  soft  towards
 some  press  barons,  there  is  no  other  justi- fication  whi  for  changing  the
 clause,  as  it  stood  in  the  Act  of  1965,
 into  this  almost  anaemic  clause,  saying  that
 it  shall  concern  itself.  =

 T  shall  briefly  refer  to  the  position  in
 There  the  Press  Council  shall

 have  the  power  to  report  aut
 on  deve-

 lopments  that  may  tend  tow:  greater or  ly  in  the  press,
 neluding  changes  in  ownership,  control,

 and  pers
 of  press  undertakings  and  too

 publ:  statistical  information  relating
 thereto.  The  British  people  believe
 that  public  opinion  is  a  far  greater  check
 against  abuse  than  any  legislation.  There-
 fore,  the  British  le  have  provided  that
 if  statistical  in: formation  regarding  the
 ownership  of  newspapera  is  published
 widely,  then  it  will  give  rise  to  an  opinion in  the  country,  both  against  the  tendency
 towards  growth  of  monopoly  as  well  as

 spn  Py the  an  hepa  Mery
 afew

 parry -  they  have  relied  upon  public
 —

 rather  than  legislaton,  as  a
 k.

 But,  what  do  we  do  here  ?  We  follow, neither  the  British  pattern,  in  which  we
 will  create  public  opinion  by  publishing all  the  information  regarding  the  owner-
 ship  and  control  of  the  press,  nor  do  we
 follow  a  pattern  which  was  adopted  in  the
 last  Preas  Council  Act,  in  which  the  Press
 Council  was  specifically  given  the  powers  to
 study  the  growth  of  monopolistic  tendencies
 and  to  make  recommendations
 therefor.  Today,  in  my  opinion,  the  Press
 Council  cannot  make  any  recommenda-
 tions  with  regard  to  the  concentration  of
 power  and  monopolistic  tendencies  in  the
 press  with  the  clause  as  it

 As  you  know,  in  the  interpretation  of
 statutes,  if  there  was  a  previous  statute
 and  that  statute  had  been  amended  or
 changed,  then  the  interpretation  of  the
 new  statute  is  that  the  Parliament  did  not
 want  an  old  law  to  continue  and  they  en-
 acted  a  new  law,  different  from  what  the
 origi

 inal  law  was.  Therefore,  the  point
 =

 is,  if  you  want  that  the  Press  Council
 ld  have  the  power  to  study,  then  you must  adopt  either  the  clause  which  was

 in  the  original  Act  or  you  must  adopt
 the  clause  which  the  Press  Council  in
 England  has.  If  you  do  not  adopt  these
 two  things,  the  fact  that  there  is  a  clause
 saying  that  the  Press  Council  “shall  con-
 Cern  itself”  is  mere  verbiage  and  will  have no  affect  and  no  value.

 ी  लिभेत्र  जन  चैल  (सिवनी):  सभापति
 महोदय,  मै  इस  विश्लेय  क  को  लाने  के  सिए  मंत्री  जी
 को  धस्यवाद  देता हूं  ।  जहां  तक  प्रैस  का  सवाल  हैं,

 जनमानस इंस के कारण इस  के  कारण  पीड़ित  न  हो  V

 समाचारों  के  बारे  में  बहुत  प्रभावशाली  ढंय  से
 कहा  जाता  है  कि  समाचार  क्‍या  है  ?  यदि  ता आदमी  को  काटता  है  तो  समाचार  गहीं  बनता, लेकिन  यदि  झादमी  कुत्ते  को  काठ  लेता  है
 तो  समाचार  बन  जाता  है  t  कई  बार  समाचार-
 यों  में  इतनी  सनसनीखेज्ध  चीड़ें  भाती हैं  कि जनमानस
 को  उथल  करने

 कु
 सहायक  होती  हैं  ।

 इससिए  जो  पत्र  सेंस  में  बल्कि  सेसेशियलणज्म
 में  ज्यादा  विश्वास  रखते  हैं,  उनकी  भी  रोक  थाम
 की  पह्रायश्यकता  है  |  लेकिन  मह  रोकथाम  किसी
 कानून  से  न  होकर  में  (अपने  श्राप  को  स्वतः
 अनुशासित  करें  t

 झाजकल  पीत  पत्रकारिता  बहुत  बढ़ती  चली
 जाती  है  1  बहुत  से  पीत  पत्र  तो  भवूप्रास  पौः  पाल: कारिक  भाषा में  इस  कदर  लिप्त  रहते  हैं  कि उनकी
 हस  प्रवृत्ति  पर  भ्रंकृश  की  भावश्यकता  है  ।लेकित
 बैस  की  स्वतंत्रता  का  गलान  धोंटा  जाए,  उनके
 अधिकारों  का  रारक्षण  हो।  प्रैस  भी  प्रपनी  स्वतंत्नता
 का  दुरुपयोग  न  करे,  झपनी  शक्ति

 ्  ्
 द थ

 करे  t  इसलिए  इस  सम्बन्ध  में  हस  बैस  बिल
 को  ठीक  ढंग  से  लाने  की  चेष्टा  की  गयी  है  t
 बहुत  बिवाद  जला  था  पहले  कि  इसका  गठन  किस  प्रकार
 से  हो  ।  कुछ  लोगों का  मत  था  कि  प्रान्त के  स्तर  पर भी  एक  कोौउंसिल  होनी  चाहिए  ।  लेकिन  भ्रन्ततोगस्वा
 विचार  विमर्श  के  बाद  जो  तथ्य  सामने  आए  उन  में
 पहले  केसंसद  सदस्यों  की  समिति  की  जो
 सिफारिश  थी  उस  के  ऊपर  भी  एक  यहां
 पर  श्राया  कि  तीन  व्यक्सियों  का  पैनल  बने  भौर  बह
 एक  चैयरमैन  को  मनोनीत  करे  ny  मैं  समझता  हूं  कि
 इस  से  एक  योग्य  सभापति,  निष्पक्ष  सभापति
 और  कमेंठ  सभापति  प्रैस  काउंसिस  को  प्राप्त  हो
 हो  सकेगा  t

 प्रभी  तक  वहीं  प्रेस  जानी  मानी  होती  भी  जिसक'
 सम्पर्क  धनी  मानी  यर्ग  से  होता  था  जो  प्रपने  प्राप॑  में
 प्रभागशासी  होती  थी  ।  क्षेत्रीय  भाषाभों  कौ  उस  में
 झवहेलना  होती  थी  t  aa  क्षेत्रीय  भाषाओं,  को,
 उन  के  सम्पादकफों  को और  मे  केबल  सम्पायकों  को
 बल्कि  श्रम  जीवी  पक  कारों  को  भी  उस  में  प्रतिनि-
 ह... ल  दे  कर  इस  को  भास्तव में  एकप्रतिनिश्चि  संस्था



 (231  ‘Press  Council  Bin  AUGUST  29,  1978  ‘Press  Council  Bit  327

 बनावे  ही चेष्टा  की  गई  है  इस  में  अगजीवी
 पत्रकार  सात  होंगे,  स्वादक छ:  होंगे,  संचालक भी जो  विभिन्नप्रैसें  हैं  उन  कोतीन  वर्गों  में  बांटा  बया  है,
 बड़े  मध्यम  झौर  छोटे,  उन  में  से  दो  दो  रखे  गए  हैं,
 समाचार  एजेंसी  का  एक  विशिष्ट  व्यक्ति जिन  को
 बिशेष  आग  रहता  है  बैसे तीन  ौर  सादे
 पांच,  इस  प्रकार  से  जो  इसका गठन  है  उस  गठन  में
 इस  बात  की  चेष्टा  की  मई  है  कि  सभी  प्रकार के  लोग  और  सभी  रिजंज  के  लोग  इस  में  प्रति-
 निधित्म.  प्राप्त  कर  सकें  ताकि  उसका  प्रतिनिधि
 रूप  पूर्ण  रूप  से  विकसित  हो  सके  श्रौर वह  एक

 स्टैंडई,  एक  कोड  प्राफ  कंडक्ट  भी  बना  सके
 पत्रकारों  केलिए  ।.  इस  बारे  में  बहुत  ब  हस  चली थी  कि  कोड  प्ाफ्‌  कंडक्ट  होता  चाहिये  झयवा  नहीं  t
 कुछ  लोग  चाहते  थे  लि  निरंक॒श  स्वतंत्रता  उन  को
 प्रदान  की  जाए  लेकिन  मैं  ऐसा  मानता  हूं  कि  जो
 स्तर  पीत  पत्तष  कारिता  का  पिछले  कुछ  दिनों
 से  देखने  में भाया  है  भौर  जैसा  मैंने  कहा  सैसेशन-
 लिज्म  की  जो  एक  प्रवृत्ति  रहतो  है  उस  के  कारण
 एक  कोड  झाफ  कंडक्ट  काहोना  बहुत  आवश्यक t

 इने  सभी  दृष्टियों  से  इस  में  जितने  प्रावधान
 किए  गए  हैं,  बहुत  संतुलित  ढंग  से  किए  गए  है  भौर  उस  के
 लिए  मैं  मंत्री  महोदय  को  बधाई  देता  हूं  कि  उन्होंने
 प्रैस  परिषद्‌  की  युनर्स्थापना  का  प्रयास  किया  है  जिस
 को  आपातकाल  में  जबर्देस्तो  प्रैस  का  गला  बोट  कर
 समाप्त  कर  दिया  गया  था।

 SHRI  com  K.  CHANDRAPPAN
 (Cannanore)  :  I  support  this  Bill.  But, waile  supporting  the  Bill,  I  would  like  to
 mike  a  rae  observations.

 First  of  all  ws  arc  not  discussing  the
 Press  Council  Billin  a  vacuum.  There
 isa  background.  We  had  a  Press  Council
 according  to  a  parliam-ntary  statute  and
 that  was  working  in  this  country  for  more than  to  years  and  then  it  was  scrapped. But  it  is  useful  for  us  to  know  or  for  us to  look  back  what

 nap  pened
 during  the  opzration  of  that  Press  Council
 in  the  country.  We  had  succeeded  in  ful-
 filling  the  objectives  for  which  the  Press
 Councilwas  made.  Why  I  amsa

 thes
 so

 is  because  I  have  gone  through  this  Bill
 and  all  that  which  is  said  is  laudable.  It
 is  like  a  good  ornament  but  whether  it  is
 going  toserve  the  purpose  for  which  it  is
 being  enacted,  I  have  my  own  doubts.

 First  of  all,  the  Bill  says  that  this  is  to
 help  newspapers  and  news  agencies  to
 maintain  their  independence.  For
 making  the  Press  independent  this  en-
 actment  is  being  brought  forward.  But is  it  possible  really  in  the  situation  as  we
 have  it  in  our  country  to-day  ?  Because
 the  important  newspapers  in  the  country are  owned  by  industrial  houses.  That  is
 why  the  question

 of  diffusion  of  ownership and  deli  trial

 houses  becomes  a  mi
 है

 शक
 issu
 issue.  Whea

 we speak  the  oe
 Younes  coral as  itis  nota  reality.  You  have

 yourself for  the  delinking  of  the  press  from the  industrial  houses.  So  long  that  is
 notdone.  I  cannot  visualise  that  we  will! have  a  free  press  ५

 Sometimes  some  accident  may  occur
 and  due  to  political  reaons,  the
 industrialist  may  take  a  stand  ;  that
 islaudable.  But  that  is  an  accident.  Here
 Shri  Venkatraman  pointed  out  that  thing. When  you  speak  of  the  concern  that  the
 Press  Council  should  have  about  the  pat- tern  of  ownership,  you  do  not  seem  to  have
 gonefurtherinthat.  There  I  would  like
 to  disagree  with  Mr.  Venkataraman  also.

 According  to  him,  he  wanted  to  study the  pattern  of  ownership.  Earlier  the  Press
 Council  was  king  r  dati
 to  Government  from  time  to  time.  But, what  happened  to  the  dations
 that  they  have  made  ?  You  know  that
 nothing  was  implemented.  In  a

 society like  this,  where  press  is  part  of  an  industria!
 house—if  the  the  press,  by  and  large, is  run  by  the  industrial  house—it  will  not
 serve  the  purpose  of  creating  a  free  and
 independent  press  in  our  country.  Take
 the  industrial  houses.  They  run  not  only the  press  but  also  the  hospitals.  There  are
 temples  run  by  them;  there  are  social
 aectlare  organisations  and  there  are  schools,
 colleges  and  everything  as  also  newspaper. It  is  one  of  the  status  symbols  for  an  indus-
 trial  house  to  have  a  temple—Lakshmi Narain  Temple  by  Birla.  (Interruptions). You  may  not  know  that  ever  God  is  being
 sold  in  retail  and  wholesale.  That  is
 the  problem.

 So,  my  point  is  this.  In  a  Bill  like  this,
 you  are  not  going  to  make  much  headway unless  you  have  a  political  will  to  diffuse
 the  ownership  of  the  newspapers  and  delink
 it  from  the  business  house  ;  I  am_  sure,
 you—  not  the  minister  but  the  Janata
 Party  Government—will  not  be  able  to
 do  that.

 Coming  to  another  aspect  of  the  matter,
 recently,  |  was  very  much  amazed  to
 know  about  the  P.T.I.  I  think  it  is  now
 a  part  of  the  Non-aligned  News  Pool.  We
 now  have  got  rid  of  the  Samachar.  We
 wanted  to  make  the  news  agency  more
 independent.  Look  at  it  as  to  how  they
 reported  the  Non-aligned  Conference
 the  Foreign  Ministers  which  took  place
 in  Belgrade.  That  was  one  of  the  most
 distorted  version,  Eeven  the  press  in
 U.S.and  in  U.K.  reported  that  much  more.
 fairly.  What  was  said  about  the  role  of
 Cuba  in  Africa  ?  “Here  the  monopoly
 press  of  the  industrial  house  and  heir
 masters,  the  imperialists,  wanted  to  depict
 Cuba  as  an  aggressor  in  Africa,  That  was
 done  in  a  most  unashamed  manner.  And
 you  want  to  call  it  an  in  it  news
 agency.  It  is  not  pa  z ble.

 (chased limitations  you  will  have  when  you  ena ing  the  press  from  the  ind
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 this  legislation.  Even  then  it  is  good  that
 at  least  we  speak  about  3  freedom
 and  about  the  necessity  of  the  indepen. dence  of  a  press.

 As  TI  said  at  the  beginning,  I  extend  my
 support.  I  have  of  course  moved  my amendments  specifically  to  improve  the
 legislation  further.  If  the  Minister
 accepts  my  amendment  to  the  Icgislation
 regarding  the  monopoly  houses,  the  owner-
 ship  of  the  press  and  having  more  represen- tattons  of  the  journalists,  I  will  be  very
 happy  about  it.

 When  I  move  my  amendments  at  that
 time  I  shall  refer  to  them.

 को  शोम  प्रकाश  त्थागी  (बहराइच)  :  सभापति
 महोदम,  में  इस  बिल  का  हादिक  समर्थन  करता  हूं  भौर
 मंत्री  महोदय  को  धघन्याबाद देता  हूं  कि  उन्होंने  इस

 ण
 विधेयक  को  इसी  सैशन  में  पारित  करने  के

 हम  को  भ्रदसर  दिया  a  मैं  इस  दृष्टि  से  इसको
 महत्वपूर्ण  मानता हूं  कि  हमारे  देश  ने  प्रजातंत्न मे ंविश्वास
 प्रकट  किया  है  ।  प्रजातंत्र  क ेलिये  यह  नितान्त  झाव-
 श्यक  है  कि  उस  में  मनुष्यों  की  वाणी  स्वतंत्र  रहे
 प्रेस,  मन  वचन  पर  पूरी  स्वतंजता  के  साथ  मौखिक
 झौर  लैखिक  रूप में  विचार  करने  झ्ौर  प्रकट  करने
 की  स्वतंत्रता  रहनी  चाहिये  1  जहां  डिक्टेटरशिप
 है,  तानाशाही  है,  चाहे  किसी  भी  रुप  में  है,  उनको
 प्रैस  की  स्वतंत्रता  की  प्रावश्यकता  नहीं  है,
 शन्हप्पन  जी  ।  बाहे.  यह  एक  प्रादमी  की
 डिक्टेटशिय  हो  या  स्टेट  की  डिक्टेट-
 लिप हो,  जैसे  चाइना  पौर  रशिया  में  ब्रैम  को
 स्वतंत्रता  की  कोई  कोमत  नहीं  है  -  यही
 मोनोपली  और  बिग  हाउसेज  की  बात  झाप  कर
 रहे  है,  परन्तु  वहां  मनुष्यों  क ंविचारों  भौर  स्वतंत्रता
 को  कोई  कीमत  नहीं  है।  भगर  स्वतंत्रता  पूर्वक
 कोई  विचार  व्यक्त  कर  दे  तो  बड़े  बड़े  साइन्टिस्ट
 शौर  हिस्टोरियन  जेछों  में  डाल  दिये  गये,  झाप
 यहां  स्वतंत्रता  के  गीत  गा  रहे  है।

 SHRI  70.  K.  CHANDRAPPAN  ;
 Do  you  seriously  believe  it  or  because  you
 just  want  to  score  a

 poe
 t  that  is  why  you

 are  saying  all  that
 MR.  CHAIRMAN  :  Let  there  be  no

 interruptions  otherwise,  Mr.  Tyagi,  you will  lose  your  time.
 कली  झोम  प्रकाश  त्मागी  :  मैं  इसीलिये  कहता  हूं  कि

 झगर  प्रैस  की  स्वतंत्ता  रहती  है  तो  प्रजातंत्र  सुरक्षित
 रहता  है  !  io  महीने  की  भ्रापातकालीन  स्थिति  के
 दौरान  प्रैस  पर  सैंसरशिप  लगाया  गया  और  प्रैस देश  की
 वास्तविक  स्थिति  को  सरकार  के  सामने  नहीं  रख  सका,
 इसीलिये  सरकार  अंघेरे में  रही और  उस  को  विमाश  का
 मुंह  देखना  पड़ा  1  प्रैस  का  महत्वपूर्ण  कार्य  यह  भी  है

 बह  जनता  और  सरकार  का  मार्रादर्शन  करे।
 इसके  लिये  भी  उसकी  स्वतंजता  की  प्रावश्यकता  है।

 में  इसलिये  भी  इस  विधेयक  का  समर्थन  करता
 हैं.  कि  प्रापने  किसी  तरह  से  प्रैस  की  स्वतंत्रता  के

 लिये  प्रैस  काउसिल की  स्थापना  की  है  cu  यही
 इसका  लक्य  है  |  मैं  बताता  चाहता हूं  कि बैस  की  स्वतंत्रता  के  3  सूत्र  हैं  लोभ,  लालच  भौर भय  t  भ्राज  भारतवर्च के  कितने  समाधार-पत्र  इससे

 दा
 है?  वही  समाचार-पत्र इन

 ध्  सो जिनका  व्यक्ति गत  रूप  में  एक  धादमी
 है,  भ्रस्यभा  जो  बिग  हाउसेज  भौर  मल्टीनेशनल्ज
 की  सपोर्ट  के  पैपर  हैं  या  विदेशी  धन  के  प्राधार पर  महां ल  रहे  हैं,  यह  स्वतंत्र  नहीं  हैं  भौर  भाषकी  बैर  कॉर-
 स्सिलहन  के  द्वारा  स्वतंत्र  समाचार  जनता  तक  दे
 सकेगी,  इस  में  मुझे  संदेह है  ।  प्रैस  कांससित  को
 जो  भ्रधिकार  झापने  दिये  हैं,  क्या  उन  की  समझ  में  यह्‌ बात  झा  सकेगी  कि  उन  समाचार-यत्रों  के  द्वार  भी
 जनता  को  स्वतंत्र  विचार  मिल  सकें  ?  खास  तौर
 पर  जो  स्वतंत्र  रूप  से  चलने  वाले  कुछ  समाचार-
 पत्र  हैं,  जोकि  व्यक्तिगत  हैं,  उन  के  सामने  भी  थाढ़ा
 सा  प्रलोभन  है  भौर  वह  है  विशापत  का  ।  हमने
 i9  महीने  को  झापातकालीन  स्थिति  में  देखा

 है  कि  सरकार  ने  उनका  गला  घोंटने के लिये के  लिये  भपनी
 विज्ञापन  नीति  को  ऐसा  कड़ा  बना  दिया  जिस
 से  उन को  सरकारी  विशापन  ने  मिल  सकें  t
 उसका  परिणाम  वह हुमा.  कि  दिल्‍ली  में  ही  ऐसे
 समाचार-पत्र,  “वीर  प्रर्जुन”  भ्रादि  जो  स्वतंत्र  विचार व्यक्त  करते थे,  वह  समाप्त  हो  गये  t

 इस  प्रेस  काउंसिल  बिल  में  यह  धारा  कहीं  भी
 नहीं  है  कि  सरकार  कौ  विशापन  नीति  में  यह  होगा
 कि  कोई  भी  सरकार  भाये  बह  निष्पक्ष  मीति  के  द्वारा
 सभी  को  झपने  विशापम  देसी,  पक्षपात  नहीं  कर
 सकेगी,  ऐसा  झगर  इस  बिल  में  हो  ठो  टीक  रहेगा।

 वर्तमान  विज्ञापन  नीति  के  अन्तत  समाचार-
 पत्नों  को  विशापन  उनकी  सर्कलेशन  के  झाधघार  पर
 दिये  जाते  हैं।  जिन  समाचार  पौं  के  पास  ज्यादा  धन  है,

 |
 विग.  हाउसेज  चलाते  हैं,  मल्टी  -मेशनलल्ज़

 पीछे  हैं,  विदेशी  ताकतें  जिनके
 पीछे  हैं,  यह  स्वाभाविक  है  कि  उनकी  सर्वलेशन  ज्यादा
 होगी  ।  लेकिन  जिन  समाचार  पत्नों  की  पूंजी  कम  है,  जो
 व्यक्तिगत  समाचार  पत्र  हैं,  उनकी  सर्कलेशन  कम  होती
 है  भौर  इस  लिए  उन्हें  विज्ञापन  नहीं  मिलते  हैं,
 झ्राज  विक्षापन  उन्हीं  को  मिलते  हैं,  जो  प्रैस
 की  स्वतंत्रता  का  गला  घोटते  हैं,  जिन  के  द्वारा  निष्पक्ष
 झौर  स्वतंत्र रुप  से  समाचार  नहीं  दिये  जाते  हैं।  मदि
 सरकार  की इच्छा  है  कि  प्रेस  स्वतंत्र  रहे,  तो  उसे  इस
 बारे  में  झ्ावश्यक  प्रावधान  करना  चाहिए।

 प्रैस  कौंसिल  को  यह  भी  भ्रधिकार  दिया  जाना
 चाहिये  कि  कोई  समाचारपत्र  चाहे  किसी  व्यक्तिगत
 मालिक  का  हो,  किसी  विग  हाउस  का  हो  था  मल्टी-
 नेशनल  का  दो,  उस  के  सम्पादक  की  कलम  पर  कौई
 प्रतिबंध  न  लगाया  जा  सके  श्री  बीज  ने  कूछ  लिखा,
 तो  विम  हाउस  ने  उन्हें  निकाल  दिया  1  प्रेस  काउंसिल
 को  यह  व्यवस्था  फरने  का  भ्रधिकार  होना  चाहिए
 कि  झगर  कोई  सम्पादक  किसी  विग  बिशिनेस
 की  नीति  के  खिलाफ़  सम्पादकीय  .लिखता  है  ,
 था  विचार  ध्यक्त  करता  है,  तो  उस  के  खिलाफ
 कोई  कार्यवाही  त  की  जा  सके,  उसकी  रोज्ी-रोटी  पर
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 कोई  खतरा  न  झाये ।  भाज  स्थिति  यह  है  कि
 सम्पादक  धौर  पत्न-प्रतिनिधि  झपने  मालिकों  की
 निगाह  को  देखकर  ही  समाचार  बनाते  हैं।

 प्रैस  कौंसिज  के  भ्रधिकारों  में  एक  महत्वपूर्ण बात शामिल  होते  से  रह  गई  है।  राष्ट्रीय  एकता  की  रक्षा
 भी  उस  के  प्रधिकारों  में  होनी  चाहिए।  कुछ  समाचार- पत्र  दक्षिण  भारत  भौर  उत्तर  भारत  ,  हिन्दी
 झौर  अहिन्दी  ,  हिन्दी  भौर  प्रंग्रेजी  क ेनाम  पर  भाव-
 नायें  उभाड़न ेकी कोशिश करते  हैं,  ताकि  इस  देश की
 एकता  ने  रहने  पाये  प्रैस  कौंसल  को  इस  बारे  में

 व्यवस्था  करत  का  झ्रधिकार  भी  होना
 होना  भाहिए  ।

 प्रैस  कौंसिल  के  भ्रध्तिकार  में  यह  भी  हो  कि समात्रारपत्र  में  समाचार  या  तो  छपे  न  शौर
 झगर  छपे ,  तो  बह  पूर्ण होसा  चाहिए,  एकांगी  नहीं
 होना  चाहिए  ।  हम  देखते  हैं  कि  कई  समाचार  पत्नों
 में  भट्  गा  तोड़-मरोड़  कर  छापे  जाते  हैं। वे  समाचार  पत्र  का  उतना  ही  झंश  प्रकाशित  करते  हैं,
 जिस  से  उन  के  विचार  का  समर्थन  होता  है  ।  जो
 हिस्सा  उनके  परपद्ध  को  सर्व  करता  है,  केबल
 उतना  ही  हिस्सा  --अपने  मतलब  का  हिस्सा  @-
 कई  समाचार  पल्लों  में  छपता  है,  जिस  से  जनता
 sift  में  रहती  है।  जो  समाचार  पत्र  पूरा

 ह्  क  करने 1  कूल को ह्  नि करने  का  अधिकार  होता  '
 ताकि  पूरा  समाचार  जनता  के  सामने  जाये  t

 यह  विधेयक  लाने  के  लिए  मैं  मंत्री  महोदव  को
 धन्यवाद  देता  हूं  श्रौर  भापको  भी  धस्यवाद  देता
 हैं.  कि  भाष  ने  मुझे  बोलने  के  लिए  समव  दिया।

 5प्तारा  DHIRENDRANATH  BASU
 (Katwa)  :  Madam,  Chairman,  while
 a  major  portion  of  the  Peess
 Council  Bill,  as

 Prop
 osed  in  this  House, I  would  like  to  make  some  observations and  suggestions.

 Madam,  ‘Freedom  of  the  Press’is  a  must, Here,  from  this  Press  Council  Bill,  we  sec that  this  will  be  mainly  controlled  by  the Central  Governmentand  there  are  too  many restrictions  for  controlling  the  Press  Coun- cil.  The  Press  Council  should  really  be an  independent  body  under  whose  pur- view  even,  radios,  televisions,  all  news-
 Papers,  journals  and  the  whole  mass  media should  come  in.  In  England  there  has
 been  legislation  even  in  977,  that  is,  last
 year  in  this  regard.  This  is  a'so  the  case in  the  U.S.A.  Radios  and  televisions  are under  the  control  of  their  Press  Council. Here  it  is  said  re,

 garding
 the  objects  that it  shall  preserve  the  freedom  of  the

 re and  maintain  and  improve  the  standards of  newspapers  and  news  agencies  in  India. T  wish  to  submit  that  all  journals,  radios and  televisions  should  come  within  the
 purview  of  this  Press  Council,  In the  past,  there  were  certain  restrictions.
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 But  if  there  are  certain  restrictions  even now,  if  there  are  controlling  factors,  under which  they  are  to  be  Eraugnt  up,  the  Press Council  cannot  act  freely,  The  Press
 Council  should  be  given  wide  powers  to
 see  that  the  freedom  of  the  press  is  achic- ved  in  real  terms.

 Then,  the  freedom  of  the  press  will  not
 be  there  if  there  is  individual  ownership of  newspapers.  By  individual  ownership, I  mean,  certain  newspapers  are  owned  by
 Goenkas,  Bangurs  ctc.  and  other  privated limited  companies.  This  is  also  to  be  con-
 sidered  as  individual  ownership.  The
 Press  Council  should  be  empowered  to
 see  that  the  individual  ownership  of  the
 newspaper  is  done  away  with.  The  Press
 Commission  of  U.K.  has  been  given  wide
 powers  and  we  should  sce  that  the  Press
 Council  in  India  is  empowered  fully  to
 achieve  these  objectives.

 Sir,  as  we  know,  the  Press  Council
 in  India  was  suspended  some  time  back;
 that  was  very  un!  Grcanate  for  all  of  us  and
 the  nation.  When  this  Bill  is  again  before
 the  House,  it  should  have  been  brought in  a  comprehensive  way  and  the  Press
 CG  il  should  have  full  aut  y  in  all
 its  administrative  and  other  matters  and
 should  have  ample  powers  to  work  freely. The  Government  of  India  should  not  inter-
 fere  in  their  affairs  and  should  not  impose limits  on  them  that

 has?  |
 will  go

 seed this
 re

 and  not  beyond  that.  y
 hi  id  if be  given  suitable  so  that  they are  able  to  achieve  the  chert ctives  chumera-

 ted  in  the  Bill  that  is  being  cnacted.

 Mr.  Deputy-!  ker,  Sir,  as  it  is, the  objectives  of  spe is  Bill  are  very  limited
 and  the  scope  of  this  Bill  is  very  small;
 the  hon.  Minister  will  bear  me  cut.  The
 objectives  are  only  to  improve  the  stsn- dards  of  newspapers  and  news  agencies  in
 India.  The  objectives  should  be  to
 improve,  to  enlarge  the  newspaper in  dustry  asa  whole,  and  bring  about
 the  required  improvements  in  the
 working  of  the  mass  media,  so  that  they  can
 reach  the  people  in  an  objecti
 The  mass  media  would  include  the  tele-
 vision  and  broadcasting  and  as  I  said,  these
 should  also  come  under  the  purview  of
 the  Press  Council.  If  this  is  not  done,  we would  be  able  to  achieve

 only  ’  partial frecdom  of  the  press  and  not  full  freedom.
 As  said  earlier,  the  Press  Council  should

 be  fully  empowered  to  do  away  with  the
 private  ownership  of  the  newspaper. Where  there  is  private  ownership  of  any
 particular  newspaper,  the  editors
 reporters  cannot  give  vent  to  their  views
 freely  and  fearlessly,  It  is,  therefore  very
 essential  that  every  effort  should  be  made to  do  awa

 beeing
 the  private  ownership and  that  s  be  one  of  the  objectipes of  the  Press  Council.
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 I  have  got  many  other  thin:
 4

 to  say,
 but  I  shall  rpeak  at  the  tims  df  disctitston
 on  my  amondthents.  With  these  words,
 I  conebude.

 wo  croak  fag  (सागलपुर)  :  सभापति
 महोदय,  प्रेस  कौंसिल  का  जा  बिल  यहां  पर  उपस्कित
 किया  गया  हैं,  यह  हमारे  मंत्री  जी  का  सौभाग्य  है  कि
 संसद्‌  में  स्वतन्त्रता  के  सम्बन्ध  में  जितने  विधेयक
 हैं  उनको  उपस्थित  करने  का  उन्हें  ही  भ्रबसर  प्राप्त

 |
 है।  प्रजातंत्र  के  प्रपि  तामह,  रूसो  ने  कहा

 “L033  of libsrty  to  mind  is  worse  than
 death.  Dz:ath  is  not  the  greatest
 calamity.  There  ace  still  more  terrible calamities  for  the  brave  ones  who,  if
 nésd  bs,  are  prepared  to  lay  down
 theit  lives  for  the  noble  cause  of
 freedom  and  liberty’.

 यह  हमारा  सौभाग्य  है  कि  झाज  फिरे  माननीय  मंत्री
 जी  के  प्रयत्न  से  प्रेस  परिषद्‌  का  पुनर्जन्म  हो  रहा  हैं।
 जिस  प्रकार  मे  977  4%  भारतवर्ष  में  स्वतस्थ्ता
 का

 दि
 भ्रा  उसी  प्रकार  :  वंषों  के  बाद.

 गौर  i9  की  इमरजेंसी  के  बद  प्रेस  परिवद्‌
 का  पुनजैन्म  हा  है  ।  प्रेस  की  झाजीदी  के  लिए
 यद्यपि  हमारे

 है
 प्रधान  मंत्री  नेहरू  जी  ने  बहुत

 प्रशा
 थ,  फिर  भी  उनको  प्रेंस

 उुवेस्केशरल ऐक्ट  बनीता  पढ़ा  था।  यह  भाग्य
 हैं  कि  माननीय  मंत्री  जी  से  जस  श्ाब्जेक्शनेंबल  मैठर
 ऐक्ट  को  भी  निरस्त कर  दिया है। है।  बलि  नेहकू  जो
 ने  कहा  था  :

 “T  would  rather  have  a  completely  free
 Press  with  all  the  dadgers  involved
 in  the  woeng  ७१९  of  freedortt  than  #
 suppressed  or  regalated  Prem.”

 4
 q

 |

 i

 |
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 परसेंट  हैं  भौर  एक  लाख
 कक

 कंमे  की  बादी  के र्स
 कलक,

 2332

 :

 जाये  तो  यहूँ  श्ट्रंकभे रत  इमेबलेंस |.  खत्म
 का

 होगा
 न्यय  मेंजो  करोड़ों  गरीब  लोग  हैं  [उनके
 लिए  समोधरे-ेत्रों  wt  स्वतस्कता  शूस्यबंत  हैं।

 इसलिए  मैं  प्रमाहता  हूं  साज  जब  हम  जेल  परिषद
 के  गठन  के  सम्बस्ध  में  बातचीत  कर  रहे हैं  को  बह
 ध्यान  देने  की  भावश्मकता  है  कि  बहू ठीका  है  कि
 एक  स्वतन्त्र  प्रेश्न  के  लिए  उसकों  सतानिरक्रेध्त  भो
 होना  चाहिए  भौर  स्वामित्वनरपेञ  भी  होना  चाहिए।
 सत्तानिरपेक्ष  करने  के  लिए  संयुक्त  प्रवर  समिति  ने
 जो  रिपोर्ट  दी  है  उसमें  इसको  सरकार  के  भरततेत
 नहीं  रखा  हैं  भोर  यह  एक

 बहुत
 बड़ो  att

 arr  देखेंगे  कि  प्रगर  सरकार  भी  निरंडुश  हो  नापे
 तो  प्रेत  परिषद्‌  सरकार  के  खिलाफ  भी  भनुशंता  कर
 सकती  है  लेकिन  भ्रच्ठा  हीता  बगर  प्रेस  परिषद  के
 झध्यक  को  सरकारी  कोब  से  पैस।  नहों  लेता  पड़ता
 क्योंकि  जिसका  पैसा  मिलेगा  =  खसकी  सायेगा--
 यह  नैसगिक  सिद्धांत  हैं।  इसलिए  प्रेश्व  परिवद्‌
 को  सत्तानिरवेक्ष  करते  की  जो  बात  कहो  गई  है  बड़
 तो  पहला  प्रेत  कमीशंत  जीं  था  उक  लिए  भो
 रिपोर्ट  के  पेज  53  पर  कहा  गया  था  :

 “Press  could  bs  free  only  when  the
 Government  keeps  away  from  it,  nor  is
 the  Press  above  the  law  of  the  land..”.

 ag  de  बात हैं  ि जंस  की  यंह के  कालूत का  दुरुपधोग  करने  का  झंधिकोर  नहीं  है  लैंडिग
 सता  से  प्रेम  की  बत  होदा  ही  चाहिएं ।  में
 समझता  हूं  प्रगर  सबमुब  में  प्रेत  को  स्वतस्ज्ता  देवा
 चाहते  हैं  तो  सता  से  उसको

 ि
 खेकित

 प्रेस  कौ  स्वतस्थ॒ता  की  दूसरी  शर्त  भी  है  उसके
 स्वामिंत्वर्तिरपेक्ष  भी  होना  चाहिए  ।

 “Bress  Counc?!  would  ni  be
 to  discipline  thé  Presi,  unkeds  ‘we
 de-linkdd  ‘ftdin  Big  Busitice.’

 झंगर  टांटी,  बिली  बशीर  जैन  जैंते  सरं४वैदारी  के  बैस
 चलते  रहेंगे  तो  फिर  हिन्दुस्तान  में  प्रेत  को  स्वतस्खता
 का  भ्र्थ  बेकार  हैं।  इस  लिए  सब  बज  में  प्रेस को स्व्तम्सता  के  लिए  उसका  हती  के  साथ-
 साथ  स्वामित्व  निर्षेले  मी  हीना  भॉहिंएं  &

 “A  definite  danger  exists  of  news
 being  twisted  to  serve  the  personal interests  of  the  owners.’’

 इसी  लिए  यह  भावश्यक  भां--प्ेस  कमीशन  ने  कंहा
 |  1

 “If  you  eantiét  do  anythii
 ng  with

 tte
 ph  sient  you  must  १९७  ith  the
 management  of  newspapers.”

 बदि  हस  पर  बिग-बिजनेस  वालों  का  एकाधिकार  रहेगा,
 को  बह  प्रेस  की  स्वतन्सता  केबल

 ह
 के

 स्वामित्व  श्र  उनके  निहित  स्वां

 .
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 >  Sg  eave  में  मैने  एक  बौर  चीज  देशी  है---
 जिसे  ae  wee  समिति  ते  दिया  है।  हमारे

 “जानेगीब  माधलंकरं  साहब  भौर  दो  झम्य  सदस्यों
 मोह-झाफ़डितेष्ट  दियां  है  >-कोड  ाफ़  कफ्इक्ट

 बारे  में।  यहूं  कोड  झाक  कच्याक्ट  क्‍या  चीज़  हूं  ?
 समझते  है  कि  जो  सरस्थति की  बाणी  के  उपासक

 हैं--उत को  श्ब्य  अपने  प्रधिकार  के  साथ-साथ  कर्तव्य
 लिए  प्राचार-संहिता  बनातो  चाहिए,  हमें  उन  पर

 कोई  चीज  शादनी  नहीं  fer...
 MR.  CHAIRMAN:  Please  conclude

 now.

 ste  राजजी  Ld  :  मैं  एक  मिनट  झौर
 लेगा  चाहुंगा--क्‍्लाज  ia  (1)  में--

 Decision  of  Press  Council  beyond  courts.
 MR.  CHAIRMAN  :  You  have  given

 notice  for  an  amendment.  You  can  speak
 on  your  amendment.  Please  conclude
 your  general  remarks.

 wo  रामजी  लिहु  :  इस  लिए  4  एक  चोज
 कहना  चाहता  हूँ

 Decision  of  Press  Council  Beyond
 courts,

 दम

 “शक

 मैं  समझता  हूं--यह  गलत  है।  प्रेस  कौसिस  भी
 ताभाज्ाही  के  शस्ते  पर  जा  सकती  है,  इसलिए
 उस  का  न्यायालय  कॉ  द्वार  बन्द  नहीं  हीता  बाहिए।
 झभी  हा  में  प्रमरीका के  एक  प्रोफ़ेसर  आपे थे.  -«
 एक  पेमिनार  हुआ  था  —‘Judiciary  can  save

 the  Pres’.  gage  oo  कहा  गया  है  “The

 f=]  jar
 /

 can  provide  ‘salvation’
 for  the  Indian  Press  from  Governmental

 Pressure."*

 इसलिए  मैं  समझता,  हूं--भानतीय  मंत्रौ जी का  यहु  कहना  कि.  प्रेस  कॉसिल  के  लिए  कोर्ट  का
 दरवाजा  बन्द  कर  दिया  जाय,  मैं  समझता  aE
 ore  नहीं  होगा!

 इन  शब्दों के  सांथ  मैं  इस  विधेयक  का  हृदय
 से  स्वागत  करता  हुं.।

 शी  रात  कृष्ण
 प्र्  है

 >  माननीय
 सभापति  जी,  जो  विधेयक  प्रेस  की  स्वतन्त्रता,  प्रेस
 के  स्तर को  ऊंचा  करते  के  लिए  लाया  गया  है,  मैं
 उसका  स्वागत  करता  हूं  ।

 -  लेकिन,  सभापति  जी,  सवाल  यह  है  कि
 हम  प्रेस  के  स्तर  को  ऊंचा  रखता  चाहते  भौर

 ' हमारी  यह  #व्तन्सता  भी  सुरक्षित  रहे--हस  का
 ह... ल  भी  करता  चाहते  हैं।  लेकिन  जो  समाज  की

 -घ्तमान  गविक्ा  हैं  और  जो  समाज  की  बतमान  दशा
 है-उसका  रिफलेक्शन  प्रेस  परे  हो--यह  कोई  रोक
 महीं  सकता  हैं।  प्राज  स्वतन्त्रता का  अर्थ  क्या
 है  ?  झगर  स्वतन्त्रता  का  प्र्भ  केवल  सरकार  का

 AUGUST  2D,  te  Preas  Counc!  BM  =  240

 स्वतन्त्रता  का

 4344  4
 ।'
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 दि
 ्  “३  फि  4  4  3

 करें तो  उस  को  स्वतस्थता का  हतत  मातेंगे।
 की  कल्पता हम  ने  की  है,  जैसे  समाजवादी
 समझता  हूं  सजा  समाजबादी  राज्य  की
 खिलाफ़  झगर  प्रेस  भाचरण  करता  है,

 खिलाफ़  प्रचार  करता  है--उस  का  समर्थन
 या  मे  करे,  यह  दूसरी  बात  हैं  -->लेकिन  जो

 मौलिक  सिद्धान्त  हैं,  मौलिक  माध्यतायें  हैं,
 बि उन के के  खिलाफ़  प्रेस  काम  करता  है,  तो  हस  के
 लिए  हमें  निश्चित  रूप  से  कोड  ore  कमक्ट  बनाता
 आहिए  धौर  हम  उसके  खिलाफ़  नहीं  हैं  i  स्वतन्त्रता
 का  अर्थ  यह  कभी  नहीं  हो  सकता  है  ---अ्रस्तीम  स्वतस्वता

 .या  अगैर  बर्घन  की  स्वतन्त्रता  ।  स्वतन्त्रता
 का  एक  सीमित  र्थ  होता  है।  उस  के  सीमित

 44

 है
 4
 वे

 ्

 दुष्टि  से  ay  ort  स्‍तर  को  बना  सकता  हैं  1

 सब  से  बड़ा  सवाल  यह  है  कि  हमारे माज वैस  कौ  स्थिति  क्‍या  है  ?  स्थिति  यहूं  हैं  कि  हिन्दु
 स्तान  का  बड़ा  प्रेस  हिन्दुस्तान  के

 श
 पतियों  के  हाथ  में

 हैभौर  जो  प्रेसपृंजीपतियां  के  हित  में  ?हेता,  बह  पूंजीवाद
 के  किसापा  संघर्ष  कर  सकेगा--यहूंकंभी  भी  सम्मव
 नहीं हो  सकता  हैं।  इसलिए  प्राज  सब  के  बड़ा  सवाल
 हमारे  देश  के  सामने  यह  है  कि  हम  पूंजीपतियों  प्रौर
 बढ़े  धरटानों  से  इस  प्रेस  के  स्वामित्व  को  कैसे  दर
 करें?  झौर  मैं

 जन
 कि  इस  प्रेस  परिषद

 के  बारेगमें  या  प्रेस  के  मामले  पर  जभी  में
 सरकार

 ह ०
 से  विचार  नहीं  कर  रही  है।

 असली  ह...  तो  यहं  है किजब  हम  ने
 सवाजवादी  समाज  की  कल्पना  की  है,  समाजवाद
 ाथ्टर  की  कारुपनां कीं  है  तो  हगारा  हर  कदम,  हमारा
 हुर  चस्ण,  हमारा  हुर  कारून  उस  विला  को  सम्पुष्ट
 करने  वाला  होगा  जाहिएं,  उसे  दिक्ला  को  मजबत
 करने  वाला  होता  चाहिंए।  प्रेस:  परिवेद्‌  षिधेयक  में

 बुलिया  उससे  कोई  मुक्त  नहीं हो  सक्षता।  इसलिए
 जरूरत  इस  बात  की  ५५  प्रवर  हम  इस  सारे  प्रेस

 'पत्न  हैं  उनकी  वि  स्थिति  धत्पप्चिक  खराब  है  1
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 z  पीसी  पश्षकारिता  के  रास्ते
 जात

 a
 पत्रकार भी  रहे  हैं,  राजनीतिक  काये-

 मैं  उन  से  गा  कि  वे

 एक  सबाल  जिसकी इस  सदन  में  चर्चा  कीजा
 चुको  है  विशापन के  मामले  में  है।  क्‍या  प्रेस  सरकार
 पर
 क

 ?  सरकार  पर  तो  वह  आश्रित

 हो,  चाहे  वह  एक  दसीय  तानाशाही  हो।  इस
 तरह  की  तानाशाहियों  में  प्रेस  कभी  स्वतन्त्र  नहीं  रह
 सकता  है।  जिन  लोकतांतिक  मुल्कों में प्रेम की में  प्रेस  की स्वतम्तता  की  बात  की  जाती  हैँ,  वहां  भी  प्रेस  की
 स्वतस्तता का  र्थ:  है  शोषकों  के  पक्ष  में  प्रचार  जो
 कि  नहीं  होना  चाहिए।  बहां भी  शोचकों के  पक्ष  में
 वातावरण  बनाया  जाता  है।  इसलिए  ऐसी  स्वतन्त्रता
 पर  ब  न्थधन  लगाना  बहुत  जरूरी  है।  प्रेस  परिषद्‌ मे ंजो  कंडक्ट  की  बात  कही  गई  है,  में उसका  समर्थन
 करता  हूं।  उस  में  चिमति  की  सम्मति  दी  गई  थी,
 उसको  भी  देखा  गय।  है।  प्रेस  परिषद्‌  को  कुछ कंडक्ट  बनाना  चाहिए  जिस  से  पीली  पत्रकारिता  को
 मिरत्साहित  किया  जाए।  प्रेस  को  शोषितों  के  विरुद्ध
 प्रचार  करना  चाहिए,  कमजीर  भौर  दलित  वर्गों  के हित
 में  प्रचार  करना  चाहिए  बौर,  स्टेट  पालिसी  का  प्रचार
 करना  चाहिए  ।  हमारे  प्रेस  का  यही  दृष्टिकोण
 होता  चाहिए  |

 सरकार  जैसी  होगी,  कैसा:  ही  सर  प्रेस.  पर
 होगा  ।  लेकिन  हम  बतान, में में  बात  करते  हैं  ।
 वर्तमान  में  जो  हमारी  सरकार है,  उसका जो  दृष्टिकोण
 है,  उसका  समर्थन  हिन्दुस्तान  के  पत्र  करें।  यह  आज
 का  धर्म  है,  यह  भ्राज की  जरूरत है,  इस  से  हमें
 इंकार  नहीं  करता  चाहिए  ।  स्वकततता  की  प्रसीमित
 बात कर  के  एक  प्रकार  का  लकड  प्रेस  खड़ा  कर  दे,
 इसकी  छूट  प्रेस  को  नहीं  दी  जा  सकती  है।

 कोशि
 एम

 ग  काग कि एक  चाहिए।
 और  पंप्रेजी  ई.  नाम  पर  विवाद  बड़ा  किया  जाता
 है।  अभी  मानमीय  सदस्थ  भी  बसु  साहब  वोल  रहे
 थे।  उन्हें  अंप्रेफी  में  बोलने  में  कष्ट  हो  रहा  था  t
 क्या  झानल्थ  भाता  झगर  बे  प्रंग्रेश़ी  में  बोलने  के  बजाये

 ह
 बोलते  i

 phi  ् चाहिए,  हमारा  यह  ण  होना  जा
 तमिल  को

 मजबूत  |»  ट्
 को,  बंगला  को,  असमिया न

 ला
 लेकिन  को  समाप्त  करें।

 यह  प्रेस  परिषद्‌  की  भीति  होती  चाहिए  क्योंकि

 हब  1  मेमिटशिणण,
 पनपता 4  साथा  होगी,  बहा.  शौकमत  जागूंत होगा।  जहां  लोकमत  जागृत  होगां  हां  जनवाद

 मजयूत'  होगा  ।  विदेशी  माष  की  बात  करता,  मैं

 समझता  हूं  कि  दंभ  है,  एक
 स है ।  ि  र्गद  |  किक णा गुड

 समाप्त  करने  के  लिए  यदि  प्रेस  परिषद्‌
 कोई  डिस्क्रिमिनेशन  भी  करना  पड़े  तो  करना

 चाहिए  भौर  जो  क्षेत्रीय  भाषाएं  हैं  उनको  मजबूत
 करने  के  लिए,  उनका  प्रचार-प्रसार  बढ़ाने  के  लिए,
 उसे  पूरी  मदद  करनी  चाहिए  t

 इन  शब्दों  के  साथ  ,  जो  प्रेस  परिषद्‌  विधेयक लाया  गया  है  भौर  जिस  सीमित  उद्देश्य  स ेलाया  गया
 है,  उसका  में  समर्थन  करता  हूं।

 MR.  CHAIRMAN  :  I  should  like  to
 put  this  point  to  the  hon.  Members,
 According  to  the  time  allotted  for  this  Bill, I  haveto  callthe  Ministernow.  But
 there  are  as  many  as  39  speakers,  still
 remaining  to  be  called  (Interruptions)...
 Normally  such  extension  of  time  at  this
 stage  of  the  session  is  referred  to  the  Busi-
 ness  Advisory  Committee.  In  view  of  the
 importance  of  the  Bill.

 AN  HON.  MEMBER  ;  The  time
 should  be  extended.

 MR.  CHAIRMAN  :  If  you  hear  me
 me  patiently,  it  will  be  helpful.  We  have
 got  one  hour  remaining  for  the  Bill.  I
 would  request  the  members  to  co-o

 perate “when  we  come  to  the  clause  by  clause.
 Meanwhile  I  would  like  to  know  whether

 the  House  wishes  to  extend  the  time.

 चौधरी  बलबीर  | ल  (  होशियारपुर):  एक
 बैंड  बढ़ा  दिया  जाए

 SEVERAL  HON.  MEMBERS:  One
 hour  more  may  be  given.

 MR.  CHAIRMAN  :  I  want  to  make
 one  thing  quite  clear.  Mmebers  will  have
 toco-operate  in  this  matter  and  that
 is  that  there  wiil  be  only  five  minutes  for

 _egch  speaker.  And,  therefore,  when  I
 ring  the  bell,  |  would  request  the  speaker would  request  the  speaker  not  to  say— one  minute  or  two  minutes  more,  When
 I  ring  the  bell,  kindly  start  concluding.
 and  do  not  force  me  to  ring  the  bell  a
 second  time.

 So,  Minister  will  reply  after  one  hour.
 ae.

 झोमती  चन्दावती  (भिवानी)  :  जो  प्रेस
 काउंसिल  बिल  पेश  किया  गया  है  इसका  से  समथरने
 करती  है।  इस  काउंसिल में  जिन  लोगों  को  रखा  गया
 है  उन  हू  गांवों  के  रहने  बाले  जो  लोग  हैं  जेसे  डा०
 रामजी  सिंह  ने  कहां  है  उनके  लिए  कोई

 हा  ी रखी  गई  है।  इनका  बहुत  बड़ा  सैबेशन  हैं।  उ
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 [जीमती  अन्ावती]
 समसे  ee  लोगों की बात  कहूं  सकते  थे।  पंचायतों  की  तरफ  ते  पढ़ें
 लिखे  लोग  भा  सकते  थे,  उतके  मुमाइंबे  भा  सकते
 थे,  फार्मर  एसोसिएशन  से  नुमाइंदे  भरा  सकते  थे
 इस  तरफ  झापको  ध्यान  देना  चाहिए  |

 जैसा  कहां  गया  है  झांज॑  देश  में  बस्ट  टाइप  झाफ
 भूंजीबाद  है।  पालिटिशियन  भी  पंजीपतियों  के  भ्रसर
 में  रहते हैं।  हमारे  यहां  गांवों  मे  एक  कहावत है

 &
 खाए  तो  आंख  शरमाए ।  हम  खुद  तो  ्स्दे  लें

 बहादुर  लोग  भी  हैं।  याद है  हिन
 2

 टाइम्ज
 के  जस  कारेसपोर्डेट  नस्  में  शर्मा  जी  थे।  उनका

 से  पहला  चैक  मेरे  पास  चुनाव  में  शाया

 शल
 परसनली  कभी  धस्यवाद  तक  भी  नहीं  दे

 अब ह  रखी  है।  में  समझती हूं  कि  जो
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 रेडियो  झौद  ‘ee  थी०  पर  ह. द  विश्वास  और
 भूत  परेतों से  भरे  लाटक  हैं।  जब  कि
 इस  देश  में

 नि  हु
 से  ही.  हो.  गहां इस

 तरह के  नाटक  नहीं  जाने  ।  कई
 बार तो  इतने  डराबने  नाटक  होते ू  ह t
 उनको  देखते  देखते  डर  जाते  हैं।  जसे  बाले  भाई
 यहां  सुनते  होंगे,  ऐस्ट्रोलाजी  की  बात  हर  संडे  को
 झाती  है,  तो  यह  इमरजेंसी  से  भ्रानी  शुरू  हुई
 क्योंकि  इनका  कसूर  नहीं  भा,  यह  कोई  बात  छाप
 नहीं  सकते  थे।  इसलिमे  मैं  प्रार्थना  कहूंगी  बैस
 काउन्सिल  में  जो  लोग  होंगे  उनसे  शौर  बैस  वालों
 से  भी  कि  भी  विज्ञापन वेते  हैं  तो  विज्ञापन  से  भी

 होनी
 हों  चाहे  बह  कहीं  से  भी  वेश  के  किसी  हिस्से  से  निकलते
 हों,  उन  सब  को  एक  सा  बिश्ञांपन
 लाहिये।  बल्कि  होना  तो  यह  चाहिये
 सकूलेशन कम  हो  उसको  ज्यादा  मवद  करनी
 कुछ  लोग  तो  कोटा  ले  कर  ही  ला
 तरफ  ध्यान  देना  चाहिबे।  प्राशा  है
 मेरी  बातों  पर  ध्यान  बेंगे
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 लेकित  सारे  मुल्क  के  सरमायेदार  कैस  वाले  लाही
 से  कर  पींठे  पड़  गये  कि  जनता  पार्टी  दषगी
 आहिये  भौर  रोज  यहां  उस  ढंग  से  प्रवार  किया
 गया  ।

 14,  0082

 कहते  हैं  कि  बैस  प्राजाद  हैं,  तो
 ।  करोड़पति  लोग  इसके  चलाने
 पीछे  बिड़ला  है,  किसी  के  पीछे

 का  है  |  प्राजाद  प्रम  इस  तरह
 सकता  है  ।  प्रैमस  काउन्सिन  इस  तरह

 धिकार  दे  कि  ये  सरमायग्रेदारों  के  चंगुल  से
 कें,  एडिटर  लोग  उनके  इशारों  पर  न  चल

 से  के  कौरस्पॉडेंट्स  भौर  रिवजेन्टेटिब्ज
 के  लिये  कुछ  करिये  t  झ्राज  ये  लोग  प्राजाद  नहीं
 हैं,  इनको  पैसे  के  लिये  किसी  का  मुंह  देखता
 पहता  है  इसके  लिये  कोई  ऐसा  कानून
 बनाइये  कि  प्रैस  वाले  इनका  गला  न  घोंट  सकें  t

 आज  हम  लोग  जो  इस  हाउस  में  बोलते  हैं
 उसके  बारे  में  भी  पह  है  कि  जगर  अबवार  वालों
 को  सजाम  करने  के  लिये  चने  जायें  तो  खबर
 मु्खी  में  ायेगी,  भगर  प्रैस  वालों  को  सजाम  करने
 नहीं  जाइये  तो  खबर  एक  लाइन  में  प्रायेमी  भौर
 वह  भो  इस  ढंग  से  झावेगी  कि  बलबोौर  सिह
 झालसोी  स्पोक  t  मैने  क्‍या  प्वाइन्ट  कहां  है  या
 क्या  नहीं  कहा  है,  वह  अखबार  में  नहीं  झायेगा  i
 में  चाहुंगा  कि  जो  प्रैस  हैं;  बह  भाजाद  हों  भौर
 इन  पर  सरमा।येदारों  को  गलबा  खत्म  होगा  चाहिये।
 जो  एडीटर,  कोरस्पौर्डेट्स  भौर  रिैजेंटेटिव्ज  हैं,
 उनके  लिये  भी  कोई  इंतजाम  करिये,  कातूम  बनाइये 2  ताकि  उनको  पूरा  पैसा  मिल  सके,  उते  कोई  रोक
 ने  सके  ।  ा  ह.  काउंसिल  बताने  से  कुछ  नहीं
 होगा  ।  इस  में  कोई  घारा  ऐसो  नहीं  है  जिसते
 उन  लोगों  को  प्रोटैक्सस  मित्र  सके  ।  इस  तरह  से
 प्रेस  भ्राजाद  नहीं  हो  सकेगा  ny

 प्रेस  भाउंसितर  एक्ट  जो भाप  बना  रहे  हैं,
 उसमें  मुलाजिमों  के  लिये,  क्लास  ।।।  और  क्लास-4
 भर  जो  घरों  में  जाकर  पेपर  सप्लाई  करते  हैं,
 'ोटे-छोठे  बच्चे  पनी  जीविका  के  लिये  यह  धन्धा
 करते  हैं,  उनके  लिये  भी  कोई  इन्तबाम  करिये
 तभी  यह  प्रेस  भ्राजाद  हो  सकेगा  ।

 लोगों  को  लिखते  को  पूरी  क्राजादी  हो  श्र
 उन  पर  किसी  का  दबाव  7  हो,  वह  भ्पनी  मर्जो
 से  भ्रपनी  बात  लिख  सके,  यह  ब  तक  नहीं  होगा, तो  जो  प्रेस  काउंसिल  बिल  झापने  बनामा  है,
 इसका  कोई  फायदा  नहीं  होगा  ।  प्राप  वह  बातें
 पूरी  की  पूरी  इसमें  रखें,  ताकि  प्रेस  प्राजाद  हो

 हो  ह"
 इस  देश  की  झाजादी  की  भावता  पूरी

 1

 SHRI  AMRUT  KASAR
 (Fanaji)

 H I  support  this  Bill  and  congratulate  the
 Minister  for  bringing  forward  this  Bill. But  at  the  sane  time,  I  am  surprised that  thie  Government  has  taken  17 months  to  come:  with  this  Bill.

 Press  Council  Bill  BHADRA  7,  3900  (SAKA)  Press  Council  Bill  946

 When  I  read  the  Press  Council  Act,
 3965  and  the  present  Bill,  I  find  to
 my  surprise  there  is  no  difference
 between  the  two  except  the  composition of  the  Council  and  the  sequence  of  the
 sections  or  clauses  of  the  Bill.  Any-
 how,  I  am  happy  that  the  Janata  Govern-
 ment  have  fulfilled  another  promise  by
 bringing  forward  this  Bill.  The  freedom
 of  speech  which  was  curbed  during  the
 emergency  has  been  restored  now.  Some
 of  the  Members  who  had  been

 up
 porting the  emergency  at  that  time  as  *  where

 is  the  freedom  of  the  i  I  do  not
 support  their  views.  Froday,  there  is
 freedom  of  speech.  In  spite  of  their
 views,  they  have  been  saying  that  they
 preserved  the  freedom  of  the  press.  But
 the  freedom  of  the  press  is  not  protected
 by  the  big  monopoly  houses.  I  feel  that
 the  big  monopoly  houses  and  big  business
 houses  are  the  of  our
 system,  and  unless  this  economic  system is  changed,  their  hold  over  the  press  also
 will  not  go.

 The  hon.  Minister  said  in  his  speech
 that  the  Bill  is  brought  for

 setae
 the

 press  from  various  onslaughts  and  en-
 croachments  being  made  either  by  the
 Government  or  by  big  business  houses
 or  by  any  other  sector.  The  preamble also  speaks  about  the  same  thing  and  in
 the  o  ese  of  the  Council  the  same  thing

 be  to  preserve  tl he.  freedom  of  the  press. Freedom  from  whom  ?  That  is  not  said.
 From  Government  authorities,  from
 private  individuals  whether  that  is
 going  to  be  done  or  not,  that  is  not  clear.
 And  today  actually  the  threat  to  the
 freedom  of  the  press  is  also  from  Govern-
 ment.  Government  has  also  become  a
 big  monopolist  and  capitalist  in  the
 present  society.  The  Minister  may  re-
 member  that  I  gave  him  concrete  exam-
 ples.  Many  times  Government  has  used
 its  authority  for  unilaterally  cancelling
 the  advertisements  to  newspapers.  Ad-
 verti  are  stopped  in  order  to
 exercise  coersion  on  newspapers.  There
 must  be  a  uniform  policy  as  regards  the
 distribution  of  advertisements.  Unless
 these  things  are  done  how  will  you  assure
 the  freedom  of  the  press  from  Government
 authorities  also  ?  ‘That  is  why  that
 on

 ie
 been  cleared  in  Clause  3  of

 the  Bil

 Clause  33  (7)  says:
 “‘to  concern  itself  with  developments such  as  concentration  of  or  other
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 aspects  of  ownership  of  news-
 papers  and  news  ies  §=which
 may  affect  the  i  dence  of
 the  Press  ;”

 The  same  clause  was  there  in  the  pre-
 vious  Act  also.  There  is  no  changc.-
 So,  the  question  is  whether  the  in  corpora- tion  of  the  same  clause,  even  after  the

 Ge
 gency,  ,  some  restricti  A  on monopoly  houses  is  going  to  help.

 If  it  is  going  to  help,  the  Minister  may
 explain  in  what  way  this  will  help  us.

 ain,  Clause  4  speaks  about  the ae  the  newspa  only,  but
 i  of  the  Gove

 t  is  also  not  there.
 I  am  happy  about  the  composition  of

 the  Council”  It  has  become  more  re-
 presentative  than  the  previous  provision in  the  Act  of  1965.  I  have  moved  some
 amendments,  and  ९  shall  speak  on  them

 at  the  appropriate  time,
 I  again  support  this  Bill  and  congra-

 tulate  the  hon.  Minister  on  the  restoration
 of  the  freedom  of  the  press.

 att  wet  नारायण  साथक  (खुजराहों)  :
 सभापति  महोदया,  माननीय  मंत्री  जो  को  मैं
 धन्यवाद  देता  हूं  कि  उन्होंने  प्रेस  परिषद्‌  विधेयक
 पेश  कर  के  स्वतंत्रता  का  वातावरण  प्रस्तुत  किया
 है  ।  प्राप  देखें  कि  समाचार  पतों  का  कास  केवल
 समाचारों  का  प्रादान  प्रदान  करना  ही  नही  है
 बल्कि  मैं  मानता  हूं  कि  राष्ट्र  को  सशक्त  बनाना,
 समृद्ध  बनाना  और  जो  शोषित  हैं  उत  को  शोषण
 मुक्त  बना  कर  के  समानता  के  झाघार  पर  एक
 समाज  की  रचना  करना  भी  उन  का  काम  है  भर
 इस  में  वह  ज्यादा  से  ज्यादा  झपना  पार्ट  झदा
 कर  सकते  हैं  t

 अभी  कई  माननीय  संदस्थों  से  कई  बातें  सामते
 रखीं  ।  मैं  केवल  इतना  कहना  चाहता  हूं  कि  भी
 हमारे  समाचार  पत्र  जो  शहरों  क्रा  वातावरण

 शा
 हैं  या  उमर  के  कार्यकलाप  होते  हैं  उन  को

 सामने  रखते  हैं,  ग्रामीण  क्षेत्र  में  जो  हमारे
 गरीब,  शोषित  और  पीड़ित  भाई  रहते  हैं,  उनकी
 शो  कठिनाइयां  हैं,  उत  को  वह  सामने  नहीं  रखते
 और  वह  किस  तरह  से  समाज  के  अंग  बन  सकते
 हैं  तथा  उन  की  कठिताइयां  किस  तरह  से
 हो  सकती  हैं,  इस  में  बह  झपना  पार्ट  झदा
 करते  ।  मैं  चाहता .  हैं,  जैसे कि  केन्द्रीय  सरकार
 मे  एक  निर्णय  लिया  कि  झब  शहरों  में  धन्धे  नहीं

 कुल
 ,  बड़े  बड़े  कारखाने  नहीं  ,  ग्रामीण  क्षेत्रों

 ही  हमारा  सारा  कारोबार  पा,  इसी  तरह  से
 यह  प्रेस  परिषद्‌ की  इस  तरह  से  निर्देश  दे,  प्रेस  के
 सामने  ऐसे  सुझाव  दे  जिस  से  देहाती  भंचल  के
 जो  भी  कार्यकलाप  हैं  उन  को  वह  सामने  लाएं
 धौर  वहां  जो  मानव  पीड़ित  हैं  उन्हें  उठाने  के  लिए
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 करना  ही  होना  बल्कि,  उस  कौ
 में  ऐसा  मानता  हूं द्ग
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 को,  जैसे  “नयी  दुनिया”  इन्दोर  भौर  श्  भजन”
 इन्होंने  जिस  समय  एममर्जेसी  में  न्यायपालिका  में
 स्थाय  के  लिए  जाने  पर  रोक  लगी  थी  उस  समय
 उस  का  विरोध  किया  था  i  में  ने  जेल  से  प्राने
 के  बाद  उन  के  साहस  के  लिए  उन  को  पत्र  लिखा
 था  ।  मैं  चाहता  हूं  भखबार  अपने  को  बेच  न  दें,
 अपनी  सवसंत़ता  कायम  रखें  क्यों  कि  नागरिक
 श्राजादी  के  लिए  ag  ज्यादा  से  ज्यादा  समाज  के
 सहायक  बन  सकते  हैं  ।

 इसी  तरह  से  जिस  तरह  ब्रिटेन  में  भाकाशवाणी
 स्वतंत्र  है,  उसी  तरह  यहां  भी  स्वतंत्र  होता  चाहिए
 ताकि  देश  में  एक  अच्छा  शौर  स्वतंत्र  वातावरण
 बन  सके,  लोग  भ्रपना  एक  सया  जीवन  बना  सके
 जौर  हमारा  देश  समृद्ध  हो,  देश  में  एकता  का
 बातावरण  बने  ।  हमारे  समाचारपत्र  इस  दिशा  में,
 काम  करेंगे,  ऐसी  मैं  प्राशा  करता  हूं  ।

 a
 PROF.  P.  G.  MAVALANKAR

 Gandhinagar)  :  Madam  Chairman,
 I  warmly  commend  this  Bill,  because  it revives  the  Press  Council,  and  I  hope  it
 also  now  revitalises  this  Council,  in  view  of
 the  new  improved  Bill  that  we  have  got
 before  the  House  today.  I  congratulate
 the  Minister  also  because  of  the  fact  that
 the  missing  loophole in  the  Emergency
 Parliament's  trio—the  Prevention  ©
 Publication  of  Objectionable  Matters  Ac‘.
 Feroze  Gandhi  Act  (abolished)  and  the

 --Prem  Council  Act  (abolished),  ail  these
 three  were  there,  but  two  of  them  were
 repealed  and  so  one  of  them  was  missing
 he  has  now  completed  that  trio  and  for
 that  he  deserves  congratulations.

 Madam  Chairman,  I  was  a  Member
 of  the  Joint  Sclect  Committee  and  I  have
 given  a  note  of  dissent.  Ido  not  want  to
 clahorate  on  that  again.  Precisely  be-
 cause  I  was  a  member  of  the  Committee,
 I  do  not  ‘think  I  should  move  amént™ ments  and  that  is  why  I  have  not  move
 any  amendments.  It

 vo  Be perhaps  for  me  to  say  that  now
 the  Select  Cominittee  Report,  it  has
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 come  with  betterment  or  improvement
 ne  a  be,  4  =  way,  self
 praise.  But  oy  amility that  the  Select  Commitee  gave  con-
 siderable  thought  in  some  quiet  moments
 to  the  whole  Bill  in  order  to  make  the
 press  not  only  more  free,  not  only  more
 strong,  but,  if  I  may  say  so,  more  tes-
 ponsible  and  more  sensible  and  more
 serious,  particularly  in  regard  to  language
 papers,  small  25,  district  papers,  and
 ne  Government's  sopmey  vis-a-vis the  press  in  general.  ‘hope,  therefore, the  new  Press  Council,  when  it  comes
 into  being,  w  llsee  to  it  that  the  code
 of  conduct  about  which  I  am  legitimately somewhat  nervous,  will  try  and  see  that
 the  whole  thing  is  built  up  brick  by  brick,
 gradually,  and  that  there  is  not  a  priori >a  whole  set  of  disciplinarian  points,
 commandments,  ‘‘Ten  Commandments”
 as  it  were,  “do  this”  or  “don't  do  this”  ; ‘that  should  not  happen,  because  the
 pressmen  themselves  will  do  it.

 Why  is  a  press  freedom  vital  ?  It  is
 vital  for  democracy,  vital  for  people, vital  for  Parliament.  Unfortunately,  the
 situation  in  India  today  is  that,  generally
 xpraking,  you  might  say  that  the  freedom
 of  the  press  situation  is  rather  at  a  low
 level.  In  other  words,  this  deterioration, if  at  all  there  is  some,  is  in  line  with  or
 is  a  part  of  the  general  overall  deteriora-
 tion  in  the  whole  country  in  terms  of
 excellence  in  various  fields.  That  is
 why  we  are  suffering  in  that  respect  also.
 lu  954  when  the  Press  Commission
 was  set  up  for  the  first  time,  it  recommended
 jhe  constitution  of  a  Press  Council. !  am  sorry  it  came  as  late  as  966  and,

 »akain,  because  of  the  eme!
 ay

 aberra-
 tion,  it  was  removed.  erefore,  it
 was  an  abortive  experience,  or  abortive
 experiment  of  the  Press  Council.  I
 hope  and  pray  that  the  new  Press  Council,
 bearing  in‘  mind  that  experience  and
 ncounter,  will  improve  and  strengthen the  media  through  the  pressmen  them-
 selves  so  that  the  freedom  of  the  press  in
 geneval  can  be  preserved.

 In  India,  of  course,  we  must  remember
 that  the  Press  Council  is  a  statutory  body
 unlike  what  happens  in  Britain.  In  the
 United  States  there  is  no  Press  Council,
 although  I  have  learnt  last  week  from  a
 Seminar  where  same  of  the  US  pressmen were  present,  some  of  them  eminent,  that
 they  want  a  Press  Council  in  America  as well.  That  only  shows  that  the  pressmen
 themselves  are  aware  of  their  own  rea
 ponsibility  in  the  matter  of  building  up
 pore  Strengthening  the  freedom  of  the

 I
 [  would  say  only  one  more  point  and

 have  done.  I  am  sure  the  Minister
 will  agree  with  me  when  I  say  that  if  the
 then  ee

 has  to
 inal  efficiently, act  as  an  agen  jor  era ‘ing  what  is  called  aceuntability  of  the

 press  to  the  community;  by  accountability of  the  press  to  the  community  I  anean  not..
 only  social  accountability  but  accounta-
 bility  to  the  community,  to  the  country and  to  the  ideals  of  a  free  press  ;  not  ac-
 countabilty  to  the  Government  and
 certainly  not  accountability  to  the
 ment.B  if  it  is  accountable  "to.  the management  or  the  Government,  it  will  go
 astray  from  the  normal  path  of  the  freedom
 of  the  press.  It  has  to  be  accountable
 iuelf,  to  its  own  conscience,  laid  down
 by  the  tenets  of  the  free  press.  §  There-
 fore,  I  would  say  that  this  social  accounta-
 ability  would  imply  self-control,  self-res-
 traint,  self-introspection,  self-analysis  and
 sclf-criticism  by  the  press,  I  am_  sure
 the  Press  Council  can  generate  this  ac-
 countability  as  well.

 One  final  word  and  I  have  done.  I  am
 sure  the  Minister  has  seen  and  perha: the  House  has  seen  a  recent  article  in
 Sunday  of  27th  August  by  Shri  Kewal
 Varma,  given  as  a  cover  story,  entitled
 “How  Editors  are  Managed”.4@ Not
 only  editors  are  ged,  even  columni.
 are  managed  and  they  are  not

 Proper
 ly

 treated,  indeed,  they  are  ill-trea
 by the  proprietors  on  the  one  hand,  a

 let  the  Minister  not  forget  it,  that  on  the
 other  hand  there  are  occasions  when
 Government  have  badly  treated  the
 editors  and  columnists.  I  have  my  own
 experience  when  I

 alg  Be  tesa
 of

 several  newspapers  in  Gujarat.  At  one
 point  of  time  they  did  not  like  what  I
 wrote,  just  because  the  Government  at
 that  point  of  time  did  not  like  what  I  wrote.
 bees

 I  was  asked  very  quietly  to
 ‘ave.
 Take  the  very  recent  example  of  Editor

 Shri  Chalapathi  Rao  of  National  Herald,
 who  had  to  go  precisely  for  the  same
 reasons.  We  all  know  how  a  new  8€Editor, who  was  complaining  of  being  sacked
 from  a  Bombay  paper  has  been  brought to  Delhi.  But  he  forgets  that  he  was
 brought  to  Delhi  to  fill  up  a  post  because  a
 Delhi  editor  was  sacked  in  the  same  way in  which  he  was  sacked  in  Bombay.
 These  things  have  happened,  but  thcy
 should  not  happen.

 I  will  conclude  by  saying  that  the  res-  ,
 nsibility  of  the  press  is  far  greater

 because  it  is  very  powerful.  I  only
 hope  that  the  Press  Council  will  act  as  a
 sacred  temple  and  as  an_  edifice  of
 freedom  which  will  go  into  these  problems
 in  their  entirety  with  a  sense  of  serious-
 ness  and  responsibility,  because  it  has  to
 guard  its  own  freedom,  namely,  the  freedom
 of  the  press.

 aft  quiere  (कांगड़ा):  सभापति  महोदय,
 मैं  माननीय  मंत्री  जी  को  बधाई  देता हूं  कि  उन्होंने
 प्रेस  कॉसिल  बिल  यहां  पर  पेश  किया।  इमरजेंसी
 के  दिनों  में  जो  एक्सेसेज  हुई  भौर  जिस  तरह  से
 मास-मीडिया  पर  पायन्दी  जगाई  गई  तथा  हमारे



 सें  शीक्रता  से  कुछ  बातें  कहना  चाहता
 7 क्लाथ  5  (पाइटन  2)  से  जाहिर  होता  है--नामिमेश

 are  चैपरमैन-वेशरमैन  का  तामिनेशन  कितने  प्राजा-
 दाना  तरीके  से  होगा।  इसी  तरह  से  क्लाज  4  झाइटम  t

 “व्वाषर  दु  सेन्सर  एनी
 ह  श

 आर  न्यूज  एजेन्सी  -
 इस  में  प्रेस  कोन्सिल  को  दिया  गया  है  कि  उन
 वेपर्ण  या

 न्यूज
 एजेन्सीज  के  खिलाफ,  जो  गाइड

 लाइन्ज  या  झाफ  कम्डक्ट  के  खिलाफ  जायेगी,
 उनको  सेन्सर  किया  जा  सकता  है।

 कल  श्री  बनातवाला  जी  ने  कहा  था-कलाज  6
 में  जो  यह  कहा  गया  है  कि  कौर  हर्फ  को  लेबी  कर
 सकती  है-पह  नहीं  होना  भाहिये।  वानी  कौंन्सिल

 झधिकार  नहीं  होगा  चाहिये  कि  बह

 में

 श  ह  करे  4  4 '  यह्‌
 झाखिर  कौन्सिल  को  चलाने  के  लिए  फण्ड्स  की
 जरुरत

 पड़ेगी,  बह
 रुपया  कहां  से  झावेगा ?  प्रगर

 कौस्सिल  खू द  पैरों  पर  लड़ी  हो-तो  इससे
 अच्छी  शौर  क्‍या  बात  हो  सकती  है।  इस  लिये
 में  ऐसा  महसूस  करता  हूं  कि  जो  प्रावीजन  किया  गया
 है,  बह  ढोक है।  उन्होंने  कहा  कि  सरकार को
 सारी  जिम्मेदारी  लेगी  चाहिये,  लेकिन  झगर  वह
 बलाज  7  को  पढ़ते  तो  उन  को  मालूम  हो  जाता
 उस  में  साफ  लिखा  हुआ हैं  कि  भारत  सरकार
 अपने  खजाने  से  इस  कौन्सिल  को  लाने  के  लिये

 जहां  तक  प्रेस  कौन्सिल  विधेयक  की  दूसरी
 प्राबीन्‍्जज  का  ताल्लुक  हैं-  उत  को  देख  कर  वह

 ्  लद
 है  कि  वाकई  यह  प्रेस  को  रेगुलेट  करने

 के  एक  बहुत  झच्छा  प्रयास  किया  गया  है।
 लेकिन  में  माननीय  मंत्री  जी  के  विचार  के  लिये
 एक  बात  कहना  चाहता  हूं-छोटे  बेषर्स  को  प्रेस  कौन्सल
 में  जो  रिप्रेजन्टेशन  मिलेगा,  उस  को  दृष्टि  में
 रखते  हुए  बहुत  छोटे-छोटे  रीजनल  बौर  लैंग्वेज

 [  पेपर्स  मशरूम  की  तरह  से  छड़े  हो  गये  हैँं-उन  को
 सह  प्रेस  कौस्सिल  कैसे  रेगुलेट  कर  सकेगी-यह  प्राप *  को  देखना  पढ़ेगा ।

 जहां  तक  ऐडबटिजमेन्ट  की  बात  हैं-हस  के  सिस्टम
 को  भी  रेगुलेट  शौर  कन्द्रोल  किया  जाना  चाहिये।
 यैज्ो-जर्मलिज्म  के  जरिये  छोटे  झौर  बड़े  प्रणवारों
 में  बड़ा  ब्लैक-मेलिंग  चलता  है।  थे  भपने  व्हिम्ज
 पर  खबरें  शाया  कर  देते  हैं,  जिस  से  सोसायटी  पर
 उल्टा  झसर  पढ़ता  है।  इस  तरफ  भी  आपको
 गौर  करना  चाहिवे।

 करे  सिक्षों  मे  कहा  कि  बड़े-बड़े  ्रलवारों
 की  झाल  ह  झोनरक्षिप  हैं-उस को  शिपयूल  करने

 शीजों  भी  शुमासित  बन उठाना  जरूरी  होगा,  उठायेंगे।

 ी  प्मी  केके  और  रीजनल  वेपथें का का  ह. ह
 किया ।  प्रेस  कौन्सिल  की  एक  भारी  जिस्मेदारी
 यह  भी  होगी कि  इस  पेपर्स  की  कठिनाइयों की  तरफ
 गौर  करे।  ये  पेपर्स  जिस  तरहसे  चलते  चाहियें,
 उस  तरह से  भाज  चल  महीं  रहेहैं।  जिस  तरह  से
 इस  मास-मीडिया को  गांबों में  बेनिट्रेट  करना  चाहिने,
 उस  तरह  से  हो  नहीं  पा  रहा  है!  इसके  लिये  जो
 हमारी  एजवर्टिजमेंट  पालिसी  है-  प्रेस  कौम्सिल  को
 उस  के  बारे में  सोचना  पढ़ेवा ।

 में  इतना  ही  कहता  हुआ-मंत्रो जी  को  बस्यवाद
 देता हूं  भौर  कान्प्रेचुलेट  करो  चाहता  हैं-उन्होंने एक
 बहुत  धच्छा  बिल  इस  सदन  में  पेश  किया  है  ।

 SHRI  CHITTA  BASU  (Barasat)  :
 Madam  Chairman,  I  rise  to  support  the

 io
 But  I  have  certain  observations  to

 make.
 The  press,  particularly  in  our  country,

 has  got  a  very
 impor

 tant  and  crucial  70९
 to  play.  The  freedom  of  the  press  has  all
 along  been  one  of  our  cherished  values  of
 life.  These  cherished  values  of  life
 have  struck  deep  roots  into  our  national
 life  right  from  the  days  of  national  freedom
 movement  in  our  country.

 In  order  to  understand  what  is  the
 specific  role  of  the  preas  in  our  country  ।
 today,  I  only  want  to  mention  that  the has  got  the  role  (:)  as  an  inspirer
 of  the  masses,  (2)  as  a  teacher  of  the  masses
 and  (3)  as  the  Inspector-General  of  the

 overnmental  activities
 and  poe  To

 fulfil  this  very  important  and  the  crucial
 role  of  the  press,the  press  requires  freedom.
 In  actual  terms,  the  freedom  of  the  press
 means,  freedom  from  proprietorial  inter-
 ference,  freedom  from  the  governmental
 interference  and  freedom  from  interference from  other  conceivable  sources.  The
 freedom  of  the  press  has  also  been  de-
 fined  as  ‘the  freedom  to  hold  opinions,
 to  receive  and  to  impart  information
 through  the  printed  word  without  any interference  from  any  public  authority

 The  Press  Commission  itsclf  feit  that
 the  freedom  of  the  press  must  include editorial  independence,  7  aa  aC  of  of news  presentation  and  the  fairness
 comment.  I  concede  that  ee

 ee of  the  press  which  was  completely

 ines
 ished  has  been  restored,  and  larg®, the  proposed  legislative  measure, think,  can  go  a  long  way  to  fulfil

 promise  for  the  reatoration  of  democrary



 presi.
 herefore,  the  fight  for  the

 of  the  press  is  not  only  the  fight for  the  press  alone  but  it  is  also  the  fight
 for  the  ee

 of  democratic  ai  ts
 and  civil  liberties  of  our  people.  It  is
 true  that  the  press  fights  for  itself  alone
 but  equally,

 1  now  ,  it  also  fights  for  others.
 This  is  the  lesson  which  we  have  learnt
 from  the  traumar  of  the  Emergency. The  experience  that  we  have  gained  is
 that  a  monopoly  press  which  gives  rise  to
 yeated  interest  328  a  complete  negation
 of  the  true  values  of  the  freedom  the
 pres.

 The  money  bags  which  control  the
 prem  and  have  a  strenglehold  over  the
 media  are  a  constant  threat  to  the  free-
 dom  of  the  press  in  our  country.  Here
 is  the  most

 glaring  exam) pic
 of  the  in-

 firmity  of  the  Bill  and  that  is  that  the
 Bill  is  conspicuous  in  its  lack  of  under-
 standing  or  lack  of  concern  for  this  growing threat  to  the  freedom  of  the  press, Since  I  have  not  much  time  at  my  dis-
 posal,  I  do  not  want  to  dilate  on  the
 subject.  But  I  would  only  like  to  draw  the
 attention  of  the  hon.  Minister  to  the
 fact  that  the  common  ownership  and
 interlocking  of  the  newspapers  have
 grown  in  recent  days.

 According  to  the  information  available
 with  me,  the  common  ownership  of  news-
 P  for  8:  perc:  the  cir-
 at  of  all  metropolitan  dailies
 published  in  our  country......

 wt  एस०  एच०  भायक  (नानदरवार)।  मेरा
 व्यवस्था का  प्रश्त है।  फोरम  नहीं है।

 bell  is  ringing......
 Now,  there  is  quorum.  You  can  conti-
 nue.  Please  finish  in  half  a  minute.

 SHRI  CHITTA  BASU  :  This  parti- cular  problem  of  growing  concentration
 of  ownership  of  the  Press  has  been  dealt
 with  by  the  Press  Commission  itself  and
 Certain  recommendations  were  made.  I
 have  come  to  learn  that  the  Government has  set  up  a  committee  to  take  certain
 steps.  May  I  request  the  hon.  Minister
 that  in  the  course  of  his  reply  he  should
 take  the  House  into  confidence  as  to  what
 steps  have  so  far  been  taken  in  the
 matter  of  transfer  of  management  of  the
 Press  to  public  trusts,  the  diffusion  of
 Ownership,  delinking  of  the  Press  from
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 Hove.

 =  ae  taps  SINHA  ‘ ur)  ६  cangra  nister

 fe  on
 forward  this  Bill  which  has

 been  by  the.  other  House.

 ,  etc.  He  should  tell  the

 A  Press  Council  will  be  constituted
 with  28  Members,  There  are  tg  Press-
 men,  6  from  owners  or  managers  of  the
 np  pers,  one  news  agency  man,  the
 the  Chairman  and  3  wisemen  and  five
 ‘politicians,  i.e.  the  M.Ps.  I  think  this
 constitutes  a  good  team......

 MR.  CHAIRMAN  :  MPs  are  also
 wisemen.

 SHRI  PURNANARAYAN  SINHA
 They  are.  The  other  point  is:  This  morning
 I  read  in  one  of  local  newspape+s that  the  is  being  ded.  I  get
 Times  of  India,  Hindustan  Times  and  the
 Statesman.  One  reported  that  the  session
 is  being  extended.  I  immediately  in-

 uired  of  our  Minister  if  this  is  correct.
 le  said,  ‘No,  no.”  Now  If  the  reporter had  only  taken  little  pains  to........
 SHRI  DINEN  BHATTACHARYA  :

 (Serampore)  :  This  is  the  freedom  of  the

 SHRI  PURNANARAYAN  SINHA  :
 Sir,  I  have  been  reporting  from  ‘1984+
 Even  to-day  I  report  for  some  of  the
 papers  including  my  own  paper  in|  my
 district.  There  are  pitfalls  but  there  is  no
 such  lack  of  responsibility.  Mr.  Mavalan-
 kar  wants  them  to  be  accountable  to  the
 society,  But  I  say  not  only  to  the  society
 but  to  the  nation  and  the  world,  to  the
 human  society  at  large  they  should  be
 accountable.  The  Indian  Press  should
 be  at  least  an  ideal  Press.  Here  the
 Reporter  could  have  ascertained  the  fact
 from  the  Minister  or  his  Secretariat
 whether  the  House  is}being  cxtended.....

 SHRI  DINEN  BHATTACHARYA  :
 What  is  the  harm  ?  It  is  simply  over-
 zealousness.

 SHRI  PURNANARAYAN  SINHA  3
 Publication  of  it  even  before  the  House
 decides  is  something  wrong.

 I  have  an  allegation  against  the  Press,
 After  this  Party  has  come  to  power,
 freedom  of  Press  has  been  guaranteed
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 {Shri  Purnanarayan  Sinha}
 but  the  press  here,  particularly,  in  Delhi
 is  behaving  with  some  amount  of  irres-
 ponsibility  which  has:  resulted  in  some
 of  the  squabbles,  Perhaps  hey

 want
 to  divide  us.  That  is  the  idea.  Perhaps
 they  have  been  instigated  by  some  agents from  somewhere  to  drive  a  wedge  _  bet-
 ween  us.  I

 bare  or
 one  ba  of wrong  report  that  has  appeared  to-day.

 They  do  not  try  to  verify,  they  publish
 guess  work,  their  imagination,  their  own
 story.  I  do  not  expect  the  Indian  Press
 to  be  like  it  is  done  now  in  some  papers. In  section  43,  there  are  so  many  clauses.
 I  do  not  find  the  main  thing  in  any  of  the
 clauses  ‘virtue  of  the  press  is  truth’.
 Truth  is  found  nowhere.

 MR  CHAIRMAN
 conclude  now.

 SHRI  PURNANARAYAN  SINHA  ॥
 I  have  taken  three  minutes  —  only,

 MR.  CHAIRMAN  :  I  have  got  the
 clock  here.  You  have  taken  four  minutes.

 SHRI  PURNANARAYAN  SINHA  :
 The  word  truth  is  not  found  in  any  of
 the  clauses  that  the  presa  should  be
 truthful.

 You  should

 The  word  ‘truth’  itself  is  nowhere
 there.  The  question  of  jute,  textile,
 sugar  industrialist  monopolising  the  press is  not  foreign  to  my  own  way  of  thinking. T  understand  the  sense  of  responsibility that  is  to  encourage  the  growth  of  sense  of
 responsibility.  Sub-Clauses  (d)  (e)  and
 (f)  of  Clause  13,  should  have  been  more
 elaborately  defined.  At  the  same  time
 it  is  said  the  Council  should  not  take
 cogni:  of  plaint  in  the of  the  Chiarman  ifitis  felt  there  is  not
 sufficient  ground  for  holding  an  enquiry.

 MR.  CHAIRMAN  :  Please  conclude
 now.

 SHRI  PURNANARAYAN_  SINHA  ;
 Any  responsible  reader  could  find  if
 the  press  is  dabbling  in  untruth  or  that  is
 trying  to  create  some  political  confusion
 among the  peopleor  the  party.  In  that
 case,  the  Press  Council  should  take
 cognisance  of  jt  and  an  enquiry  should  be
 started,

 With  these  r  ndations  I  support the  Rill.  I  hope  the  House  will  accept them.  At  the  same  time,  I  aleo  want that  due  representation  should  be  given to  small  newspapers  in  the  Press  Council
 so  that  their  voice  is  heard  and  they could  speak  for  the  people  for  whom  the
 the  Government  speaks  a  lot,  that  is, rural  people.

 SHRI  8,  6.  KAMBLE  (Bombay
 South-Central)  :  Madam,  so  far  as  the
 provisious  which  pertain  to  the  public

 service  and  public  interest.ane  concerned, I  welcome:  those  -  provisions
 =  4000 are  only  casual  provisions.  However:

 would  like  to  plead  with  the  bon  Minister
 to  kindly  define  broadly  what  he  ronans
 by  public  service  or  what  he  means  by
 pub!  Fic  interest,  so  far  as  the  freedom  of
 the  press  is  cbncemed,

 So  far  as  freedom  is  concerned  can
 there  be  freedom  for  the

 pre,
 or  for

 any  category  of  people  in  India  when  the
 material  resources  of  this  nation  are
 concentrated  in  the  bands

 secre  pore,
 ?

 There  can  hardly  be  any  freedo
 =

 In
 case  the  hon.  Minister  is  sincere  Tor  the
 freedom  of  the  press,  break  that  chainby which  the  press  is-  enslaved.  There  are
 two  chains—one  chain  is  by  the  capita- lists  and  the  other  chain  is  by  the  Govern:
 ment,  Therefore,  break  that  chain,
 Sa  Jong  he  has  not  broken  that  chain  ; it  is  not  possible  also.  Take  the  principle of  nomination.  Press  Council  is  being
 constituted  under  the  principle  of  nomina-
 tion.  Do  you  mean  to  say  that  the
 press  Gouncil,  by  such  a  nomination,
 will  be  able  to  preserve  the  freedom?
 It  is  impossible.  Therefore,  the  principle of  nomination  was  discarded  long  ago in  the  Constituent  Assembly.  Do  not
 revive  that  principle.  Accept  the  princi-
 ple  of  direct  election.  I  have  ,suggested certain  amendments  but  |  sball  not  go into  them  in  detail  at  this  stage.  But
 whatever  be  the  conception  of  the  Press
 Council,  if  it  is  by  nomination,  Parlia-
 ment  has  an  insignificant  place  in  the
 Press  ,  Council,  Th  erefore,  instead,  the
 principle  should  be  like  this.  I  would
 say  that  cven  among  the  Working  Jour- nalists  there  should  be  repr on  the  Press  Council.  Their  representa- tion  will  never  be  on  the  Press  Council.
 That  seems  to  be  the  provision  here.

 Looking  to  the  provision  about  the
 foreign  aid  or  foreign  money  or  assis-
 tance,  all  must  came  up  before  Parliament.
 even  the  economy  of  the  press  must
 come  up  before  it.  That  can  at  least
 be  done  at  this  stage.  The  budgets  or
 foreign  assistance  for  which  there  is  a
 provision,  all  the  details  of  them  must  be
 placed  before  Parliament.  Annually, there  should  be  a  report  submitted
 through  this  Press  Council  so  that
 there  will  be  a  full  discussion.

 ith  rogatd  to
 rates,  There

 isa  provision wi
 ropa

 to  rates  ere  is  a  prov
 &

 uniform  rates
 Bd  aprons  ot newsp:

 ape
 yu  want

 rates  "Pherefore,  i  Rave  proposed
 graded

 rates.  For  the  small  newspapers
 there  should  be  low  rates

 if
 the  medium

 dtp  Ss
 pers  there  should  be  middle  rates

 and  Tor  the  big  newspapers  there  sho
 ए  higher  rates.
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 Lastly,  I  would  like  to  ask  what  is  the
 Purpose  for  which  this  freedom  is  to  be
 given.  You  define  the  purposes  for  which
 it  ig  necessary.In  that  regard,  I  have  given certain  amendments.  I  will  conclude
 by  making  certain  suggestions.  Let
 there  be  some  choice  for  the  public  with

 Tomar
 d  to  newspapers,  Let  there  be

 diffusion  of  rship.  Let  the
 of  the  Press  be  brought  before  the  House
 and  let  there  be  relationship  between
 the  labour  and  the  management.  In
 case  our  nation  has  to  go  ahead,  the  Press
 has  to

 play
 a  big  role  which  it  has  not  so

 far  played  and,  as  such,  vast  masases
 of  the  people  are  stecped  in  illiteracy and  are  below  the  erty  line.  As
 such,  certain  portion  of  blame  goes  to  the
 Press  as  it  has  not  played  its  proper  part.

 SHRI  AJITSINH  DABHI  (Anand)  :
 Madam  Chairman,  the  Bill  seeks  to
 establish  the  Preas  Council  and  thereby to  make  the  law  regarding  the  preserva- tion  of  freedom  of  the  Press  and  to  im-

 rove  its  standards.  The  law  by  itself
 is  not  sufficient.  It  has  been  shown  by
 experience  that  many  a  law  are  '  flouted
 with  human  intelligence  and  ingenuity
 despite  legialtive  checks  and  strict  legal
 provisions.  What  is  more,  the  attitude
 of  the  government  goes  a  long  way  in
 the  growth  of  a  free  Press.  I  am  sorry  to
 say  that  I  have  no  faith  in  the  sincerety of  the  present  Janata  Party  government
 regarding  the  proposed  enactment.  The
 attitude  and  conduct  of  the  Janata  Party
 government  bears  ‘testimony  to  the  fact
 that  this  government  wants  not  a  free
 press  but  a  coloured  press.  This  govern-
 ment  wants  to  Iend  it  a  ‘  Bhagwa’  colour
 of  RSS  and  Jan  Sangh  to  whom  the
 hon’ble  Minister  for  Information  and
 Broadcasting  belongs.  Because,  Madam
 Chairman,  he  has  become  a_  minister
 in  the  Janata  party  government  by  virtuc
 of  a  quota  of  ministers  given  to  Jan  Sangh
 in  the  Janata  Government.  Immediately
 after  the  breaking  up  of  the  single  news
 agency,  namely  the  Samachar  into  four
 newsjagencies' the  Minister and  his  collea-
 gue  in  RSS,  Shri  Baleshwar  Agarwl,  tried
 to  invest  ‘Bhagwal  colour  to
 Samachar  Bharati—an  independent

 rogressive  news  agency—by  merging it  with  the  Hindustan  Samachar  con-
 trolled  by  the  RSS.  It  is  well  known
 that  the  hon'ble  Minister  had  brought
 pressure  on  Shri  P.  a  Gupta,  Chair-
 man  of  the  PTI  Board  and  got  accom-
 modation  in  the  PTI  building  for  the
 RSS  controlled  Hindustan  Samachar.
 Not  only  that.  Last  year  he  had  allotted
 Rs.  8  lakhs  for  each  of  the  four  news
 agencies  but  for  the  Hindustan  Samachar
 controlled  by  the  RSS,  he  gave  Rs.  4
 lakhs  more.  Therefore,  Madam,  I  say that  the  establishment  of  the  Press
 Council,  by  itself,  does  not  ensure  the
 independence  of  a  free  press.  How  can
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 ou  expect  unadulterated  news  and
 information  by  a  news  agency  which  is
 controlled  by  religiously  fanatic  people
 who  in  fact  distributed  sweets  when  the
 Father  of  the  Nation,  Mahatma  Gandhi,
 ‘was  assassinated  ?  Madam  Chairman,
 it  has  been  recommended  by  the_  first
 Press  Commission  that  the  Press  should
 be  de-linked  from  the  big  industrial
 houses.  Not  only  that.  The  hon.
 Minister,  Mr.  Advani,  while  speaking
 before  the  conference  on  the  Indian
 Press  and  Freedom,  last  year,  stated  that
 the  Press  should  not  be  in  the  hands  of
 unregulated  forces  of  market.  What  he
 is  doing  today  is  exactly  to  the  contrary.
 His  Ministry  recommended  Rs.  60  lak!  ts
 to  be  paid  to  the  Express  Newspaper
 Group  which  is  controlled  by  a  big
 multimillionaire  jute  baron......

 MR.  CHAIRMAN  :  You  have  taken
 more  time  than  what  is  your  share.
 Please  conclude.

 SHRI  AJITSINH  DABHI  :  While
 the  newspapers  like  the  Patriot  and
 Mainstream  were  allowed  to  famish.  I
 say  that......

 MR.  CHAIRMAN  :  Tou  are  taking
 a  long  time.  Kindly  conclude.

 SHRI  AJITSINH  DABHI  «  I  am
 just  concluding.  I  say  that  with  the
 present  Minister  in  charge  of  Informattion
 and  Broadcasting,  the  freedom  of  the  Press
 is  far  away.  I  am  just  concluding......

 MR.  CHAIRMAN  :  No,  no.  I  am
 calling  the  next  speaker,  Mr.  A.  K.  Roy.
 Kind!  iy  resume  your  scat.

 SHRI  AJITSINH  DABHI:  I  am
 concluding.

 MR.  CHAIRMAN  :  No,  _  please.
 You  can  speak  on  the  amendments  which
 are  standing  in  your  name,  Mr.  A.K.
 Roy.

 SHRI  A.  K.  ROY  (Dhanbad)  :
 Madam  Chairman,  this  deserted  House**

 MR.  CHAIRMAN  :  Don’t  _  record.
 Kindly  don’t  make  such  airemark.  It  is
 aganst  the  rules.  It  will  not  go  on
 record.

 SHRI  A.  K.  ROY  te  and  complete
 boycott  by  the  AIR  of  the  proccedings
 of  this  Press  Council  Bill  indicate  the
 real  worth  of  the  Bil.  It  shows  either
 that  the  pcople’s  representatives  and  all
 concerned  are  not  interested  in  the
 real  freedom  of  the  press  or  there  is  no
 genuine  clement  of  freedom  of  the  press
 in  this  Press  Council  Bill.  There  can  be
 only  two  alternatives  to  this  general
 apathy  all  round  towards  the  so-called
 impressive  Press  Council  Bill  with  which
 the  Minister  has  come.

 **Not  recorded.
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 [Shri  A.  K.  Roy]
 Madam  Chairman,  you  will  agree  with

 me  that  our  position  has  become
 very  difficult,  because,  we  are  to  choose
 between  genuine  slavery  and  a_counter-
 feit  freedom.  We  don’t  know  what  to
 do.  We  have  scen  0  months  of  genuine
 slavery,  unadulterated  agmark  slavery, now  we  are  having  7  months  of
 counterfeit  freedom  ;  that  is,also  regulated,
 process:  d,  finished  and  pr  ted.  So, Madam  Chairman,  our  position  has
 become  very  difficult  Previously  in
 that  controlled  Press,  so-called  committed
 Press,  we  used  to  rcad  from  our  jails, storics  of  Sanjay  Gandhi.  Today  in  the
 so-called  uncontrolled  and  free  press  we
 are  reading  stories  of  Kanti  Desai  and
 nowadays  of  Suresh  or  some  such  chaps  ; we  don’t  know  tomorrow  what  we  will
 read  about  and  about  whom.  The
 voice  of  the  teeming  millions,  the  voice  of
 the  working  people  was  choked  before
 and  it  is  being  choked  even  today.

 Now,  we  may  see  how  the  Press  Council
 can  preserye  the  freedom  of  the  press.  I
 wonder,  how  an  odd  29  nominated  Members
 can  give  us  freedom.  Out  of  the  ag nominated  Me.nbers,  even  if  that  is  a  good body,  [am  afraid,  it  will  be  only  good  for
 nothing,

 Only  seven  will  he  fron:  the  working
 journalists  and  five  will  be  from  the  two
 hon.  Houses.  So,  the  entire  concept  of freedom  of  press  is  being  mortgaged  to  the
 good  wishes  and  wishful  actions  of  some
 press  barons  or  press  owners.

 Madam,  while  you  are  busy  with  pressing the  bell,  the  Minister  has  come  with  an
 unimpressive  Billin  this  House.  Freedom
 means  freedom  from  what  and  freedom for  what.  Freedom  has  to  be  from  intimid-
 tion,  freedom  from  compulsion,  freedom
 from  all  sorts  of  terror  and  fear.  I  would  like
 to  ask  the  hon.  Minister,  can  the  Press
 Council  Bill  provide  that  freedom  to  the
 working  journalists,  freedom  from  their
 owners,  freedom  from  the  management  ?
 Now,  freedom  for  what  ?  Freedom  for
 venting  one’s  views  and  facts  about  the
 huge  agony  of  the  society.  Can  there  be
 any  guarantee  for  that  ?

 Press  in  this  poor  country  is  not  only a  means  of  entertainment,  it  is  an  instru-
 ment  for  change,  it  is  an  instrument  for
 givin

 direction  to  the  society.  But  what is  the
 Be

 s  today  ?  It  is  full  of  scandles  ;
 it  has  become  unreadable  now-a-days.  I
 was  just  reading  a  few  lines  by  Oscar Wilde  with  regard  to  the  Wifterenee  be tween
 literature  and  the  press.  He  said  that while  the  press  is  unreadable,  _  literature is  never  read  and  that  is  the  position now.

 Sir,  the  fight  for  democracy  is  a  long one,  It  requires  not  only  democratic
 ton, gu,

 but  it  also  requires  democratic teeth  and  this  Press  Council  Bill  is  devoid
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 of  any  democratic  teeth.  It  is  simply like  the  previous  one  and  as  I  told  you,  it
 is  only  the  counterfeit  freedum  which
 the  Janata  Party  is  offering  us  instead  of  the
 unadulterated  salvery  from  which  we  have
 emerged.

 MR.  CHAIRMAN  :  I  wonder,  who
 will  give  the  Chairman  freedom  from
 speakers  who  exceed  their  time  limit  ?

 The  Minister.

 geen  शोर  प्रसारण मंजी  (श्री  लाल  कृष्ण
 झ्राइवाणी)  :  सभापति  महोंदया,  में  बहुत  भ्राभारी
 हैं  उन  माननीय  सदस्यों  का  जिन्होंने  इस  बहस  में
 भाग  लिया  हैं  ।  केवल  एक  अ्पवाद  को  छोड़कर
 जोकि  पश्रभी  प्रभो  बोले  हुए  वक्‍ता  से  पहले  बोले
 थे,  बाकी  सभी  ने,  जहां  तक  इस  विधेयक  का
 सम्बन्ध  है,  इसका  स्वागत  किया  है  t  हस  विधेयक
 के  कुछ  प्रावधानों  के  बारे  में  टीका-टिप्पणी  बी
 गई  है  लेकिन  वह  भी  सामान्य  रूप  से  ही  t
 अधिकांशत:  जो  भी  झ्ालोचनायें  झौर  टीका  हुई
 है  बह  प्रेस  के  कार्यकलापों  के  बारे  में  हुई  है  t
 प्रेत  की  जोसामान्य  समस्‍यायें  हैं,  जिनसे  मैं  भी
 परिचित  हु,  उनके  बारे  में  कई  विचार  व्यकत
 किए  गए  हैं।  मैं  पहले  पहल  प्रेस  परिषद्‌  के  बार
 में  जो  टीकाटिप्पणी  हुई  है  उसके  बारे  में  कुछ
 संक्षेप  में  कहूंगा  झोर  उसके  बाद  जो  सामान्य  चर्चा
 की  गई  है  प्रेस  के  बारे.  में  उसपर  जितना  मझे
 लगेगा  कि  आज  की  सारी  चर्चा  के  सन्दर्भ  में
 उपयुक्त  है  उसका  उत्तर  देने  की  कोशिश  करुंगा।

 सबसे  पहले  तो  जो  चीज  मावलंकर  जी  ने
 कही  है,  यह  तीसरा  विधेयक  है  जिसको  लाने  के
 बाद  हम  समझते  हैं  कि  बिधायी  स्तर  पर
 लेजिस्लेटिव  लेवल  पर,  प्रेस  की  ग्राजादी  के  सम्बन्ध
 में  इस  सरकार  ने  जो  वायदे  किए  थे  वह  पूरे  हो
 जायेंगे  ।  प्रेस  की  आजादी  ऐसी  नहीं  है  जो  केन्रल
 कानून  द्वारा  पूरी  हो  जाये  t

 34°55  hrs.
 [SHRI  N.  K.  SHEJWALKAR  in  the

 Chair)
 इस  प्रस्ताव  से  में  सहमत  हूं  प्रोर  जिन-जिनत लोगों  ने  इस  बात  को  कहा  है--मैं  समझता  हूं

 कि  उन्होंने  उपयुक्त  कहा  है।  मान  लीजिये-
 हम  पीनल  कोड़  में  कोई  शभ्रच्छी  व्यवस्था  कर
 रहे  हैं--पीनल  कोड  में  श्रज्छी  भ्यवस्था  करने  के
 बाद  कोई  यह  कहे  कि  जब  तक  बेकारी  खत्म
 नहीं  होती,  जब  तक  लोगों  का  चरित्र  ठीक  नहीं
 होता,  तब  तक  इस  कानून  का  क्‍या  मतलब  है  ?
 कहने  के  नाते  तो  यह  बात  ठीक  है,  लेकिन
 कानून  की  झ्पनी  एक  सीसा  रहती  है  और  उस
 सीमा  तक  वह  प्रपनी  स्थिति  को  सुधार  सकता
 है  -  यह  जो  तीसरा  विधेयक  "प्रेस  परिषद्‌  विधेयषः
 लागा.  गया  है,  यह  एक  सीमित  मात्रा  में  प्रेस  की
 प्राजादी  को  सुरक्षित  करेगा,  जिस  सीमा  तक  कि
 कोई  कानून  सुरक्षित  कर  सकता  है  t  दो  कानून
 हम  मे  पहले  पास  किये  भे--शायद  संसद  के  पहले
 ही  सत्र  में  “प्रीबेन्शन  झाफ  पब्लिकंशन  झाफ -
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 _झाण्जैक्शनेबल  मैट्स  एक्ट”  को  रिपील  किया  था,
 फीरोज  गांधी  एक्ट  जो  पिछली  सरकार  ते  खत्म
 कर  दिया  था,  उस  को  इस  सरकार  ने  फिर  से
 रिवाइज  किया  t

 ह्ठी
 दिन  से  हमारी  यह  ह्च्छा  रही  है  कि  हमने  इस
 सम्बन्ध  में  जितने  वायदे  किये  हैं,  उन  को  जितनी
 शीघ्रता  से  पूर्ण  कर  सकते  हैं--यूर्ण  करें  ।  लेकिन
 प्रेस  काउन्सिल  विधेयक  के  बारे  में  जब  उस  को
 फिर  से  रिवाइज  करने  की  बात  भाई,  तो  एक  दम
 ्र्चा  शुरू  हो  गई--खास  कर  पत्रकारों  में--प्रब
 जब  प्रेस  परिषद्‌  फिर  से  कायम  कीजा  रहो  हैतो
 उस  को  ज्यों-का-त्यों  लाने  की  जरूरत  नहीं  है  t
 उस  पर  बिचार  किया  जाय,  बहस  की  जाय,  चर्चा
 की  जाय  t  में  यह  भी  बताना  चाहता  हूं--प्रेंस
 कोन्सिल  का  जहां  तक  सम्बन्ध  है--ईंग्लैंड  में
 इस  प्रकार  की  प्रेस  कौन्सिल  नहीं  है  ।  यहां
 स्टेचूटरी  प्रेंस  कौन्सिल  है,  जब  कि  इंग्लेंड  की  प्रेस
 कौन्सिल  एक  वालंट्री  प्रेस  कौन्सिल  है  ।  वहां  पर
 कोई  कानून  नहीं  है,  जिस  के  भ्रन्तर्गत  हां  की
 प्रेस  कौन्सिल  बनी  है,  वहां  की  प्रेस  कौन्सिल  स्वयं
 की  बनी  प्रेस  कौन्सिल  है  ।

 इस  सम्बन्ध  में  यहां  पर  चर्चा  हुई--एक  प्रमुख
 संस्था  है--भराइ०एन०एस०--इसन  का  नाम  प्राप  से
 सुना  होगा--इन  का  मत  रहा  है  कि  हिन्दुस्तान
 में  भी  प्रेस  कौन्सिल  उसी  प्रकार  की  बननी  चाहिये,
 जैसी  इंग्लैंड  में  है,  स्टेचूटरी  प्रेस  कौन्सिल  की
 जरूरत  नहीं  है  ।  इस  चर्चा  पर  विचार  शुरू

 द्ग
 ।  मैं  यह  नहीं  बाहता  था  कि  मैं  भ्रपनी  तरफ

 प्रेस  कौन्सिल  ज्यों-कि-त्यों  ले  भ्राऊं  ।  सरकार  से
 इस  पर  विज्ञार  किया  और  निर्णय  किया  कि  हम
 इस  यात  की  धोषणा  कर  दें  कि  हम  प्रेस  कौन्सिल
 फिर  से  बनाना  चाहते  हैं,  लेकिन  प्रेस  कौन्सिल
 विधेयक  लाने  से  पहले  भच्छा  होगा  कि
 पत्रकारों  से  सलाह  कर  ली  जाय,  जितने
 मुद्दे हैं, उन सब  पर  चर्चा  कर  ली  जाय 1 “Whether  it  should  be  a  voluntary
 hody,  or  a  statutory  body.’”
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 एक  पहलू  जौर  भी  है--जिस  की  शुरू  में
 बहुत  चर्चा  होती  wre  है  1  शायद  प्रेत  कमीशन
 ने  जब  पहली  बार  प्रेस  परिषद्‌  की  सिफारिश  की
 थी,  तब  से  होती  झाई  है  ।१

 “Should  the  Press  Council  have  teeth, or  should  it  have  only  the  power to  censure  and  admonish  and
 express  its  opinions  P

 एन०  मून  जे०  ने,  बकिग  जर्नेलिस्ट्स  की  फैडरेशन
 में  भी  अपने  विचार  रखे  थे  t  मुझे  निश्चित  रूप
 से  तो  याद  नहीं  है,  लेकिन  एन०यू०  जे०  के  बारे  में

 मुझे  याद  है
 बड़े  भात्रह-  से  यह  बात  कही

 कि  हम  जो  प्रेस  परिषद्‌  बनायें
 “We

 thookd  provi
 ide  it  with  teeth.

 We  should  not  ¢  it  a  body  similar  to
 what  was  there  earlier.”

 wa  ें  सारे  मुद्दे  ऐसे  थे--जिन  पर  जल्दीबाणी
 से  कोई  निर्णय  नहीं  करना  चाहता  था,  परन्तु  साथ
 साथ  विलम्ब  भी  नहीं  करना  चाहता  था  ।  इस-
 लिये  थोड़े  दिनों  के  बाद  प्रेंसे  जितने  पत्तकारों  के
 प्रतिनिधि  -थे,  उन  को  बुलाया,  उनकी  कान्स
 की,  उन  से  चर्चा  की  शौर  एक  ब्राड-कांसेंसल-इमर्ज
 हभा  भर  बह  यह  ह्भा  कि  हम  को  हिन्दुस्तान
 में  एक  स्टेचूटरी  बाडी  चाहिये,  वालंट्री  बाडी  नहीं
 चाहिये,  क्योकि  इस  बात  को  पूरी  सम्भावना  है--
 झगर  हिन्दुस्तान  में  कोई  वालंट्रो  बाडी  बनेगी  तो
 उस  पर  बड़े-बड़े  पत्र  छाये  रहेंगे,  छोटे  झौद
 मीडियम  पन्नों  का  उसमें  कोई  स्थान  नहीं  रहेगा।
 स्टेचूटरी  बाडी  होगी  तो  उस  के  जितने  प्रधिकार
 होंगे,  उस  की  बात  का  जितना  वज्ञन  होगा--
 वह  वालंट्री  बाडी  में  नहीं  हो  सकता  है  -  इसलिये
 प्रेस  कौन्सिल  के  द्वारा  हम  जिस  उद्देश्य  की  पूर्ति
 करना  चाहते  हैं,  वह  स्टेचूटरी  बाड़ी  के  द्वारा  ही
 हो  सकता  है।  इसलिये  भाप  स्टेचूटरी
 बाडी  बताइये  t  दो  संस्थाओं  ने
 कहा  कि  हम  इससे  सहमत  नहीं  हैं।  ए०भ्राई  ०एन०ई०
 सी०  ने  मत  व्यक्त  कयों  कि  हम  स्टैचूटरी  बाडी
 नहीं  चाहते  हैं,  एक  बालैंटरी  बाडी  के  पक्ष  में  हैं  ।
 इस  सब  चर्चा  के  चलते  चलते  सरकार  ने  एक  मत
 बना  कर  एक  विधेयक  यहां  पर  रखा  ।  विधेयक
 लाने  के  बाद  उस  सदन  ने  तय  किया  कि  इसको
 एक  प्रवर  समिति  एक  ज्वायंट  सिचैक्ट  कमेटी  के
 सुपुर्द  कर  दिया  जाए  |  बजट  सैशन  में  वहू  समिति
 बन  गई  थी  ।  यह  तथ  हा  था  कि  मानसून  सैशन
 के  पहले  दिन  रिपोर्ट  दे  दी  जाए  ।  मुझे  याद  है
 जब  उस  प्रवर  समिति  की  पहली  बैठक  हुई  तब
 मैंने  समिति  से  निवेदन  किया  था  कि  यह  मामला
 कई  दिनों  से  लटकता  झा  रहा  है,  फिर  से  यह
 प्रवर  समिति  के  पास  चीज  भाई  है,  बार  बार
 प्रवर  समिति  का  कार्यकाल  बढ़ता  ही  जा  रहा  है,

 जैसे  हमें  कहा  गया  है  हमें  रिपोर्ट  दे  देनी
 हियि

 पढ़ें  शर  जिस  दिन  हम  से  कहा  गया  था  उस  दिन
 झा  कर  हमने  प्रवर  समिति  का  प्रतिवेदन  प्रापके
 सामने  रख  दिया  |  इस  बात  को  मुझे  विशेष  खुशी
 है  ।  हमारा  जो  पहला  विधेयक  था  जो  संसद्‌  में
 इंट्रोंड्म्स  किया  था  उस  में  कुछ  महत्वपूर्ण  संशोधन
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 |  सर्ब  समम  त्ति

 :
 थे  सब  सर्वेसम्मति

 की  उनके  साथ  सहमति  थी  y
 थी  कि  यह  जो  बाड़ी  है  उसमें

 नहीं  देने  चाहियें  ।  बनातवाला  साहब  ने  कहा
 या  राय  साहब  ने  कहा  कि  इससे  क्‍या  फायदा
 होगा,  प्रेस  परिषद्‌  कोई  निर्णय  देती  है  श्रौर  उसको
 कोई  मानेगा  या  नहीं  मानेगा  तो  उसकी  क्या
 व्यवस्था  होगी  इत्यादि  ।  बाड़ी  हम  को  ऐसी
 बनानी  चाहिये  जिस  की  बात  में  उसके  कम्पोजिशन
 के  कारण  वजन  हो  ।  प्रगर  प्रेस  काउंसिल  कहती
 है  कि  सरकार  ने  गलत  बात  की  है  तो  मैं  समझता
 हूं  कि  सरकार  के  वास्ते  इन्कार  करना  आसान
 जात  नहीं  होगी  ,  कम  से  कम  कोई  भी  डैमोक्रेटिक
 सरकार  उससे  इन्कार  नहीं  कर  सकती  है,  उसकी
 आंत  उसको  माननी  पड़ेगी  ।  श्राप  देखें  कि  हाउस
 के  प्रिविलेज  का  बीज  होता  है  तो  केवल  बीच  करने
 याले  को  अगर  डमानिण  भी  कर  देते  हैं  तो  उसका
 कितना  वजन  होता  है,  इसकों  हम  जानते  हैं  ॥
 इस  प्रकार  की  संस्था  के  द्वारा  एडमानिशन  होता
 था  किसी  प्रकारसे  सैंशर  होना

 %
 त  बड़ी  चीज

 होती  है,  मामूली  बात  नहीं  होती  ।
 ग्रलबता  पिछले  विधेयक  में  एक  बात  थी

 कि  उस  में  इस  बात  का  उल्लेख  नहीं  था  कि  प्रेस  परिवद्‌
 सरकार  के  काम  पर  भी  टीका  कर  सकती  है।  कभी  भी
 सरकार  के  खिलाफ  कोई  मामला  जाता  था  तो  एतराज
 उठाया  जाता  था  1  मुझे

 हमत
 के  सम्पादक  का

 मामला  याद  है  t  सम्पादक  ने  प्रेस  कांउसिल  में
 हरियाणा  सरकार  के  खिलाफ  एक  मुहा  दायर
 किया  था  t  पटना  के  सर्चलाइट  प्रखबार  ने
 बिहार  सरकार  के  खिलाफ  एक  मुहा  दायर  किया
 था  a  दोनों  मामलों  में  सरकारी  वकीलों  की  तरफ
 से  प्रेलिमनरी  अभ्राबजेकशन  हुमा  था  कि  यह  प्रेस
 काउंसिल  बिल  जो  है  उस  में  कहीं  नहीं  लिखा  है
 कि  सरकार  की  बात  पर  भी  टीका  वह  कर  सकता
 है  t  एडवोकेट  जनरल  ने  यह  प्रार्यमेंट  दिया  था
 कि  सरकार  की  बात  पर  प्रेस  काउसिल  को  टीका
 करने  का  कोई  प्रधिकार  नहीं  है  ।  प्रेस  परिषद्‌  ने
 उनकी  इस  बात  को  नहीं  माना,  पिछली  प्रेस  परिषद्‌ ने  ।  उसमे  कहा  कि  जो  रेजीइभरी  पावर्ज  इत्यादि
 हैं  उनके  अधीन  यह  निष्कर्ष  निकाला  जा  सकता  है
 कि  हम  को  यह  भी  भ्रधिकार  है  कि  प्रेस  की
 झाजादी  पर  अगर  सरकार  कोई  झा्रमण  करती
 है,  कोई  हस्तक्षेप  उसके  द्वारा  होता  है  तो  उस  पर
 भी  हम  टीका  कर  सकते  हैं  ।  उसके  प्राधार  पर
 उन्होंने  की  भी  ।  सरकार  को  लगा  कि  इस  बारे  में
 कोई  सन्देह  नहीं  रहता  ब्राहिये  श्रोर  ४सके  बारे  में
 प्रावधान  कर  देना  चाहिसे  कि  प्रेस  परिषद्‌  को
 भ्रधिकार  होगा  कि  सरकार  भ्रगर  प्रेस  की  श्राजावी
 में  हस्तक्षेप  करे  तो  उसकी  बात  पर  भी  टीका
 करे  प्रौर  उसका  प्रावधान  कर  दिया  गया  है  |
 और  यह  प्रावधान  करने  से  स्थिति  भ्रच्छी  बनती
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 ऐसा  मैं  न्हीं  मानता  हूं  कि  प्रेश  परिषद्‌

 सरकार  का,  दूसरा  खतरा  है  मालिकों  का  था
 स्वामित्व  के  रूप  का  और  तीसरा  खतरा  है  लैक
 झाफ  हंटेगरिटी  झौन  दि  पार्ट  अाफ  जर्नेलिस्ट्स
 तीसरा  खतरा  सबसे  बड़ा  है  और  इसका  कोई  भी
 इंस्टीट्यूशनल  सब्स्टीट्यूट  नहीं  हो  सकता  है
 झौर  उसके  झाधार  पर  तो  प्रेस  की  भ्राजादी  का
 सारा  भवन  वाड़ा.  रहेगा  मुख्य  रूप  से  7  यह  तो
 हम  केवल  सहारा  ने  रहे  हैं,  जितना  दे  सकें  झच्छा
 होगा  t

 सब  सदस्यों  ने  कहा  कि  जब  तक  झौनरशिप
 पैटर्न  नहीं  बदलता,  जब  तक  स्वामित्व  का  श्ाज  का
 रूप  नहीं  परिवर्तित  होता  प्रेस  की  श्ाजादी  ब्राराक्षत
 नहीं  हो  सकती  ।  मैं  इस  बात  से  सहमत  हूं  ।
 अझलबत्ता  यह  बात  जरूर  कहूँगा  कि  पिछले  20
 सालों  में  प्रेस  के  झौनरशिप  की  बात  एक  स्‍लोगन
 के  रूप  में  की  गई  है  हमेशा  t  डिफ्यूजन  धौर
 डीलिकिंग  इन  शब्दों  का  भी  गलीशे  के  रूप  में
 प्रयोग  किया  गया  है  इस  नाते  कि  सरकार  की
 तरफ  से  खतरा  है  सबसे  बड़ा,  मैं  उसको  सबसे
 बड़ा  मानता  हूं,  क्योंकि  सरकार  सबसे  बड़ी  मोनोपली
 हो  सकती  है,  शौर  सरकार  से  जितना  खतरा  है
 उसकी  तुलना  में  मालिकों  का  खतरा  इतना  बढ़ा
 नहीं  है  ।  उस  खतरे  से  लोगों  का  ध्यान  झोल
 करने  के  लिये  पिछली  सरकार  ने  बार-बार  डोलिकिंग
 झौर  डिफ्यूजत  की  बाद  कही  t  जब  कि  किया  कुछ
 नहीं,  एक  कदम  भी  शागे  नहीं  बढ़ी  t  में  मानता
 हूँ  कि  डिफ्यूजन  बहुत  बड़ा  मामला  है  ।  डीलिकिंग
 ज्यादा  प्रैक्टिकल  है  a  लेकिन  उस  दिशा  में  कुछ
 हो  करना  चाहिये  था  |  लेकिन  बह  नहीं  किया।
 यह  ठीक  है,  लेकित  उसकी  चर्चा  रोज़  करते  थे  ।
 जो  भी  बोलता  था  सरकार  की  शोर  से  बह  उसकी
 र्था  करता  था  झौर  हमेशा  यह  दिखाने  की  कोशिश
 करता  था  कि  झगर  देश  के  झन्दर  प्रेस  की  भ्राजादी
 सीमित  है  तो  उसका  कारण  मालिक  हैं  भ्रपती
 बात  कही  नहीं  करते  थे  ।  यह  सरकार  जब  से
 बायी  है,  जितने  कबम  उठाये  हैं  बहू  कदम  पपनी
 शक्ति  कम  करने  के  हैं।
 One  by  one  we  have  been  shedding
 the  powers  of  the  government.
 शुरू  से  ले  कर  झाज  तक,  में  धपने  मंत्रालय  का
 उल्लेख  कर  सकता  हूं  कि  जितने  कानून  हम  लाये
 हैं  उन  कानूनों  के  पास  होने  के  बाद  मेरी  ताकत
 कुछ  कम  हुई  है  |  जिस  समय  मेँ  मंत्रालय  वी
 कुर्सी  पर  बैठा  था  तो  लगता  था  कितनी  ताकत  है
 चाहे  जिसको  जो  कुछ  कर  दो  ।  झौर  झाज  स्थिति
 यह  है  कि  मैं  अपने  बचनों  से  बंधा  जिसके
 कारण  ाज  रेडियो  पर  कई  बीजें  हैँ  जा
 मने  पसन्द  नहीं  हूँ,  में  कुछ  नहीं  कर  सकता  हूं

 नहीं  काता  हूं  ।  चूंकि  हमारी  बहन  ने  रेडियो
 की  चर्चा  nt  हमारे  जामे  के  बाद  हमने  शुरू  किया
 gleaning  from  the  Press.
 ऐडिटोरियल  प्रति  दिन  देना  चाहो  दो  v  भाज
 ऐडीटोरियल  फ्रोम  दी  प्रेस  कगर  झाप  देखेंगे  तो
 कहेंगे  वह  कलिंग  पार्टी  के  बिलाफ  हैं,  भौर  वह



 hy
 aD  कता  ग््हा  कि

 हमारे  कई  सदस्यों  में  चाहे  जितनी  बार  घिसी
 पिटी  बात  कही  थी  कि  हमने  बालेश्वर  झप्रबाल
 भौर  “हिन्दुस्तान  समाचार”  को  पी०टी०भ्राई०  में
 कोई  स्थान  दिलाया  ।  मुझे  वाज्जुब  होता  है,
 क्योंकि  में  कई  बार  स्वयं  इस  बात  का  खंडन
 कर  चुका

 हैँ
 झौर  पीण०्टी०प्राई०  वाले  भी  खंडन

 कर  चुक़े  हैं,  भौर  सब  से  बड़ी  बात  यह  है  कि
 dhodjomtc  मे  कभी  उनको  कमरा  दिया  ही
 नहीं  t  फैक्ट  ही  नहीं  कि  कोई  कमरा  दिया  |
 मुझे  जब  पता  अला  ऐसी  कोई  बात  चल  रही  है कि  पी०  dhe  प्राई०  जाले  शायद  “हिन्हुस्तान समाचार”  को  कोई  कमरा  देने  जा  रहे  हैं,
 पीक  डी०  झाई०  के  सम्पादक  मुझे  मिले  थे
 उनको  कहां  कि  भाई  क्‍या  कर  रहे  हो  ?  झगर
 आप  दे  रहे  हो,  प्रापके  पास  कोई  जगह  है  देने
 की  तो  "समाचार  भारती”  झौर  “हिन्दुस्तान

 ।  लेकिन
 हाउसिंग  मिनिस्ड्री  नहीं
 पास  'एबेलेबल  स्पेस  है,  देना
 ऐसा  न  हो  कि  एक  को  दें  ब्लर
 हमारे  ऊपर  झालोचता  हों  ।  स्थिति
 उसके  बाद  च्  क्‍योंकि  दूसरा  कुछ तो  वह  पुराभी  बात  दोहंराते  जायेगे

 ह उसी  प्रकार  से  मुझ्ले  याद  है  एक  सदस्य
 ने  शायद  शुशवन्त  सिंह  का  भी  उल्लेख  किया  1

 कि  बक्से

 दे

 ger  indepen  of  the  P.T.I.

 SHRI  L.  हू.  ADVANI:  That  I  have said  officially  and  J  em  giving  the  full facts  of  it.  ‘It  did  not  actually  happen,
 but  the  moment  I  came  to  know  that  this is  the  ibili:  oda

 the  PTI are  th  Ending  about,  I  told  them  people if you  have  space  and  accommodation to  provide,
 are

 it  to  both.  So  far  as  I am  concerned
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 क्योंकि  मैं  यह  मानता  हूं,  कभी-कभी  मजबूरी
 भी  समझ  सकता  हूं  विपक्ष  की,  खास  तौर  पद
 इस  कोने में  बैठे  हुए  लोगों  की  कि  कुछ  लोगों को लगता  है  कि  साथ  में  ताकत  जाये  तो  बहू

 टर्क
 का  प्रयोग  नहीं  करेंगे  ।  यह  प्रसंभव  बात

 !

 The  haps  find  it  imposible  to
 conten  alae  that  a  Government  or  a
 person  who  wields  such  power  would  be
 willing  voluntarily  to  shed  it.  But  this
 is  exactly  what  is  being  done.

 स्वेच्छा  से  सारी  बातें  की  जा  रही  हैं  ।  बार-बार
 लोग  हमको  कहते  हैं  कि  प्राटोनाभी  करेंगे  ाप,
 पाटोनामी  होगी  नहीं  ।  कौन  गवर्नमैंट  छोड्ती
 है  ?  मैं  मानता  कि  ब्ासार  नहीं  है,  मन  में
 लगता  है  कि  के  लिये  छोड़  देंगे,  इतने
 प्रधिकार  हैं,  हम  ठीक  कर  सकते  हैं  ry  on
 छोड़  देंगे  तो  शायद  खराब  हो  जायेगा,

 ्  | जायेगा  |  लेकिन  हैमोक्रसी  का  जो  रूट  है  बहू
 विश्वास,  जनता  शौर  प्रेस  पर  विश्वास  &

 मेरे  एक  मित्र  ने  कहा  कि  उनको  प्राजादी
 इतनी  मिली  है  कि  इरिस्पॉसिब्लिटों  स ेलोग  लिखने
 लगे  हैं  भ्रखबार  वाले  ।  मैं  बड़ी  वितम/ता  से  झपने
 साथी  से  कहूंगा  कि

 is  rhe
 ibility  is  not  mono

 the  politician
 y  .  ४७४७७

 झ्राखिर  इरिस्पॉंसिब्लिटी  सब  के  लिये  दिखाई  देती
 है,  ऐसा  कोई  क्षेत्र  नहीं

 द्
 दिखाई  न  देती

 हो  i  प्रेस  में  भी  विश्वाई  वेती  है  1  लेकिन  चूंकि कोई  प्रेस  का  सेक्‍शन  या  कोई  प्रसार  इरिस्पों-
 सिब्लिटी  से  ब्यवहार  करता  है  तो  सहज  रूप  से
 हमारे  कोई  साथी  पोलिटिकल  पार्टी  में  इस  तरफ
 या  उस  तरफ  कर  दें

 Press  has  become  irresponsible,
 ae  इसीलिये  उस  पर  बन्धन  होना  चाहिये,
 झ्राधात  होना  चहिये,  में  इस  बात  को  मानने  के
 लिये  तेयार  नहीं  हूं  ।  (व्यवधान)  देखिये,  कुछ
 होना  चाहिये,  इसके  लिये  ही  व्यवस्था  को  जा  रहीं
 है  ।  यह  जो  प्रेस  झायोग  है,  यह  भाटोनोमाइजेशन
 के  लिये  एक  संस्थागत  व्यवस्था  है।

 It  is  an  institutionalised  arrangement for  self-discipline,
 इसमें  वहां  के  लोग  बैठेंगे  श्लौर  वह  कहेंगे  कि  यह
 जो  है,  यह  पीत  पत्तकारिता  है,  लेकिन  हम  बेठ  कर
 यह  कहें,  जो  चीज  हमको  पसन्द  नहीं  बाये  कि
 यह  बैलों  जर्नलिज्म  है,  बह  बात  ठीक  नहीं।  बह
 क्षधिकार  हम  भपने  पास  रखना  नहीं  चाहते  ।  इसलिये
 कई  लोगों  से  विधेयक  पढ़ा  या  नहीं  पढ़ा,  लेकिन
 2,  3  सदस्यों  से  मैंने  सुता  कि  नामिनेटेड  बाड़ी  है,
 This  is  going  to  be  nominated  body  |
 This  is  not  going  to  be  anominatcd  bedy. That  Government  has  nothing  to  do  with
 it  absolutely.  So  far  as  the  porsconel
 of  the  Press  Council  are  concerned,  right
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 {Shri  L.  K,  Advani}
 from  th:  Caairman  who  isto  be  nominated
 by  a>mninating  panel  comprising  of  the  Lok
 Sais  Sozaker,  th:  Rajya  Sabha  Chair-
 miaaaions  person  elected  from  among th:aislves  by  th:  mimbers  of  the  Press
 Crarcil,  So.  this  is  the  nominating
 parsl  wr  is  going  to  nominate  the  Chair-
 mia.  3)  fir  as  th:  members  of  the  Council
 are  coaczened  उसके  लिये  व्यवस्था  की  गई  है

 और  बह  प्राववात  हमा  है  कि  जिपमें  संध्याएं  नाम  देंगी,
 हम  नाम  नहीं  देंगे  a  ए०प्राई०शएन०ई०सी०  नाम  देगी,
 झाई०एन०एस०  नाम  देगा,  बकिंग  जनलिस्ट  फैड-
 रेशन  नाम  देगी,  एन०पू०ती०  नाम  देगी  ।  जो  भी
 संस्थाएं  स्ब्प  में  बाती  हैं,  क्योंकि  रूप  फ्रेम  होंगे,
 यहू  नाम  देंगी  और  उसमें  भी  हम  यह  व्यवस्था
 कर  रहे  हैं  कि  र्व्स  में  सिस्टम  सलैतशन  का  हो
 यह  प्राटोमैटिक  हो,  किसो  को  डिस्क्रिनन  न  हो  t
 Not  even  the  Chairman  is  going  to  have
 discretion  in  picking  and  choosing.

 we  भी  नहीं  कह  सकता  है  कि  इसमें  पह  व्यक्ति
 होना  चाहिए,  या  वह  व्यक्ति  होता  चाहिये  1
 हम  इस  प्रकार  को  व्यवस्था  कर  रहे  हैं  कि  मुझे
 नहीं  लगता  है  कि  किसो  को  दसे  एक  नॉमिनेटिड
 चैनल  कहने  का  खधिकार  है  |  कम  से  कम  सरकार
 बीच  ें  नहीं  आती  है  !

 ज्ञायद  श्री  बनतवाला  ने  फ़ी  या  लेवी  लगाने
 का  विरोध  किया  है  |  मैं  समझता  हूं  कि  यह
 शआावधान  बहुत  सोच-विचार  कर  किया  गया  है  ।
 कई  माततीय  सदस्यों  ने  यह  भी  मत  व्यक्त  किया

 है  कि  अगर  सारा  पैसा  सरकार  से  श्रायेगा,  तो
 सरकार  किसी  न  किसी  दिन---प्राज  नहीं  तो  कल---
 उसको  नियंत्रित  करेगो,  इस  लिए  पूरा  पैसा  सरकार
 से  नहीं  झाना  चाहिए  ।  हम  चाहते  हैं  कि  प्रेस
 कौंसिल  की  वित्तीय  व्यवस्था,  उसके  फिनांशल
 एरेंजमेंट्स  इस  प्रकार  के  हों  कि  सरकार  को  उमे
 कमर  से  कम  देगा  पड़े  ।  हम  ने  सरकार  की  तरफ
 से  ग्रांट-इन-एड  देने  की  व्यवस्था  की  है,  क्योंकि

 हे
 कौंसिल  के  काम  के  लिए  इस  की  जरूरत

 लेकित  एक  बात  मैं  साफ  करना  चाहता  हूं
 कि  सरकार  का  इरादा  है  कि  जिस  पत्र  को
 सर्कुलेशन  पांच  हजार  से  कम  है,  उसको  फ़ी
 बिल्कूल  न  देनी  पड़े--छोटे  पत्र  पर  इस  का  बोझ
 बिल्कुल  न  पड़े,  भ्रौर  जो  बड़े  पत्र  हैं,  उन  पर  भी
 ब्रेडिड  बोझ  पड़े  ।  सर्कुलेशन  जैसे  जैसे  पांच  हुआर
 से  ऊपर  जायेंगी,  उन  समाकचार-पत्रों  को  अधिक
 देना  पड़ेगा  ।  जैसे,  कुल  मिला  कर  प्रेस  कॉसिल  का
 बजट,  या  इस  की  प्रावश्यकतायें,  इतनी  प्रधिक
 हैं  नहीं  ।  हिन्दुस्तान  में  बहुत  पत्र  हैं।  इस  लिए
 झगर  सभी  से  थोड़ा-योड़ा  हिस्सा  प्रायेगा,  तो  प्रेस
 परिदद्‌  क़े  प्रति  श्रात्मीवता  का  भाव  पैदा  होगा,
 चाटिसिपेशत  का  सेंस  पैदा  होगा,  जो  प्रेस  परिषद्‌
 की  महत्ता  प्रौर  उसके  प्रभाव  को  बहुत  बढ़ायेगी  ।

 AUGUST  29,  878  Press  Council  Bill  268.

 प्रधिकांश  माननीय  सदस्यों  ने  शोनरशिय
 बैडने  की  बात  कही  है  ।  यह  सरकार  उसहे  बारे
 में  जागरूक  है,  धौर  यहो  कारण  है  कि  इस
 सरकार  ने  ती  निर्णय  किया  कि  सैकंड  प्रेस
 कमीशन  बनाया  जाये->पहला  प्रेस  कमीशन  आज
 से  पच्चीत  साल  से  भो  पहले  बता  था--और
 उसकी  म्  श्राफ  रेफरेंस  में  सब  से  प्रमुख  प्रावधान
 यह  है--

 “It  will  examine  the  ownership
 pattern  and  the  financial  structure
 of  organs  of  the  press  with  a  view
 to  ensuring  editorial  independence and  professional  integrity  and
 readers’  right  to  objective  news
 and  views  and  comments  freely
 expressed.’

 This  is  one  of  th:  primary  objectives
 why  we  have  set  up  the  second  Press
 Commission.

 इस  कमीशन  के  प्रध्यक्ष  शौर  उन  के  साथी
 लगातार  मेहनत  कर  रहे  हैं  ।  मैं  अपेक्षा  करता  हुं कि  वे  साल  भर  में  हमको  पनी  रिपोर्ट  दे  देंगे,
 शर  जो  दूसरा  खतरा  हम  देखते  हैं,  उस  अतरे  के
 बारे  में  भी  एक  निश्चित  कदम  उठा  कर  यह
 सरकार  टीक  प्रकार  की  व्यवस्था  कर  सकेगी  v

 बहुत  सी  ऐसी  बातें  कही  गई  हैं,  जिन  का
 उल्लेक्ष  में  धाराझों  बौर  संशोध्षनों  पर  चर्चा  के
 समय  कहूंगा.  1

 एक  माननीय  सदस्य  ने  किसो  ग्रखबार--संडे-
 में  से  क्योट  करते  हुए  विशेष  रूप  से  प्रधान  मंत्री
 का  नाम  ले  कर  कहा  कि  प्रधान  मंत्री  जी  के
 कहने  पर  बोकली  के  सम्पादक  को  वहां
 से  हटाया  गया  ।  मैं  इसका  जोरदार  खंडन  करना
 चाहगा  t  मैने  प्रधान  मंत्री  जी  से  भी  बात  की
 है,  धौर  एक  बार  मुझे  स्वयं  इलस्ट्रेटिड  थोकलो
 के  सम्पादक  से  भी  बात  करने  का  मौका  मिला  t
 उसके  बाद  मैं  इसका  साफ-साफ  खंडन  कर  रहा

 दूं
 कि  जहां  तक  सरकार  का  सवाल  है,  उसने  शुरू
 ले  कर  झाज  तक,  कहीं  पर  भी,  इस  प्रकार  की

 बात  नहीं  की  है,  ने  डायरेक्ट  और  न  इनडायरेक्ट  प्रभाव
 डाला  है।  सरकार  के  हाथ  में  प्रभाव  डालने  का
 जो  सब  से  बड़ा  साधन  रहा  है,  वह  रहा हैँ  विज्ञापन
 नीति,  एडवरटाइजमेंट  पालिसी  ।  भौर  वह  एडवर
 टाइजमेंट  पालिसी  पिछले  नवम्बर  महीने  से  जिस
 प्रकार  से  बनी  है,  जिन  गाइडलाइन्ज  के  प्राधार
 पर  बनी  है,  उससे  श्राज  मेरे  हाथ  बंधे  हुए  हैं  t
 मेरे  पास  लोग  रोज  प्राते  हूँ नबात  तौर  से  शधर
 से  जाते  हँ--भौर  कहते  हैं  कि  इस  प्रखवार  को
 पिछली  सरकार  से  कोई  एडवरटाइजमेंट  नहीं
 मिलता  था,  क्‍योंकि  हम  उस  समय  सरकार
 के  खिलाफ  थे,  झौर  झाज  भी  हमारे  भ्रलबार
 को  कुछ  नहीं  मिलता  है,  या  बहुत  कम  मिलता
 है  Y  मैं  उन  को  कहता  हुं  कि  श्राप  को  जितना
 एडवरटाइजमेंट  मिल  रहां  है,  क्या  प्रापसे  कम
 खर्कुनेशन  वाले  ढद्मी'  प्रशबार  को  उसते  ज्यादा
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 मिलता  है  ।  मे  नहीं  बता  सकते  t  प्रगर  वे  बता
 दें,  तो  मैं  उसको  तुरन्त  रेक्टिफाई  करूंगा ।

 कुछ  लोगों  ने  कहा  है  कि  झगर  सर्कलेशन
 “के  भाधार  पर  विज्ञापन  दिये  जायेंगे,  तो  कैसे  काम
 चलेगा  ।  म॑  नहीं  मानता  हूं  कि  इसके  भझलावा
 कोई  दूसरी  कसौटी  हो  सकती  है  ।  यहू  सब  से
 प्रमुख  झौर  श्रच्छी  कसौटी  है  t

 श्री  शोम  प्रकाश  त्यागी:  तो  छोटे  पेपर्ज  की
 मदद  कैसे  होगी  ?

 श्री  लाल  कृष्ण  आड़वाणी  :  अगर  इसी  प्रकार
 मदद  देनी  हो,  तो  जिस  पत्र  का  सर्कलेशन  कुछ
 भी  न  हो,  उसको  सब  से  ज्यादा  एडवरटाइजमेंट

 "मिलेगा  ।  मेरी  बात  समझिए  V

 PROF.  P.  G.  MAVALANKAR  :
 Is  it  the  contention  of  the  Minister  that
 circulation  is  the  only  and  the  most
 effective  criterian  ?  If  that  is  so,  I  want
 to  remind  him  of  what  I  read  years  ago when  a  British  journalist  said  at  that
 time  that  ‘‘Newspapers  with  large  circula-
 tion  are  like  fashionable  ladies  who  are
 more  concerned  with  their  figures  than
 their  morals”?

 श्रो  लाल  कृष्ण  ध्राइवाजो  :  मावलंकर  जी  ने
 मुझे  ठीक  किया  है  एक  प्रकार  से  क्‍योंकि  में
 मानता  हूं  कि  यह  एक  प्रमुख  कसौटी  है  t

 It  is  one  of  the  ceiteria  and  it  cannot
 be  the  only  one.  But  at  the  same  time,
 all  the  other  things  being  equal,  the  diffe-
 rence  only  being  whether  this  paper
 supports  my  Government  or  not,  I  want
 to  make  this  clear  because  all  other  things
 equal  mean  that  both  are  political  papers, the  fact  that  this  paper  who  supports me  and  the  other  paper  who  does  not
 support  me  will  have  nothing  to  do  with
 the  advertisement.  Political  vicws  and
 political  opposition  is  totally  irrelevant
 so  far  as  this  Govern  ”  adverti:
 policy  is  concerned.

 SHRI  KANWAR  LAL  GUPTA  Delhi
 Sadar)  :  What  about  yellow  journalism  ?
 Will  you  allow  such  sensational  news  in
 this  country  ?

 श्री  लाल  कृष्ण  झ्ाइथाणी  :  में  इस  क॑  बारे
 में  यह  कह  सकता  हूं  कि  प्रेस  परिषद्‌  के  गठन  के
 बाद  प्रेस  परिषद्‌  के  जो  निर्णय  होंगे  एबाउट  येलो
 जर्नालिज्म,  वह  मेरे  लिए  बहत  सहायक  होंगे  क्योंकि
 वह  एऐडबर्टाइजमेंट  पालिसी  को  भी  प्रभावित  कर

 यह  बात  तो  है  कि  अगर  कोई  इस  प्रकार  के
 हैं  तो  उन  को  ऐडबर्टाइजमेंट  नहीं  दिए  जाएंगे।
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 बहुत  से  ऐसे  पत्र  होते  हैं  जो  झान  दि  फेस
 झाफ  इट  पोलिटिकल  लगते  हैं  But  they  are
 indulging  in  all  kinds  of  obscenity  and

 vulgarity.  तो  उन  पत्रों  के  बारे  में  भी  में
 अपेक्षा  करूंगा  कि  प्रेस  परिषद्‌  के  निर्णय,  उन  के

 दृष्टिकोण
 मेरे  लिए  सहायक  होंगे  इस  मामले

 |

 कोड  श्राफ  कांडक्ट  के  बारे  में  श्री  मावलंकर
 जी  ने  कहा  ।  उन्होंने  स्वयं  भी  इस  बात  को
 एप्रिेशिएट  किया  कि  कोड़  आफ  कांडक्ट  श्रगर  बैठ
 कर  के  बनाया  जाये  एक  दो  तीन  चार  पांच
 छः  कर  के  तो  उस  से  संभावना है  कि  उस  को
 कोड  झाफ  डिसिप्लिन  कर  के  यूज  किया  जाये,
 खास  कर  के  क्‍योंकि  एमर्जेसी  के  दौरान  कोड
 शाफ  कोडक्ट  को  बात  स  सन्दर्भ  में  की  गई  कि
 सरकार  की  ओर  से  एक  कोढ  आफ  कंडक्ट  बनाथा
 जाये  या  एआाइ  एन  ई  एस  से  बनवा  कर  उस  को
 लेजिस्लेट  किया  जाएं  ।  हसलिए  में  ऐसा  मानता
 हैं  कि  पत्रकारों  में  उस  कोड  आफ  कांडक्ट  से  ही
 भ्ररुक्ति  पैदा  हो  गई  ny  में  जानता  हूं,  म॑  इस  वात  से
 परिचित  हूं  शौर  इसोलिए  में  इस  बात  को  साफ
 करना  चाहूंगा  कि  जब  इस  विधेयक
 में  बिल्ड  अप  कोड  आफ  कांडकट  की  बात  कही  गई
 तो  वह  बिल्ड  झप  जानवझ  कर  कहा  गया  है  t
 ले  डाउन  नहीं  है,  फारमुलेट  नहीं  है  श्रौर  पिछली
 प्रेस  परिषद्‌  ने  भी  इस  बात  को  स्पष्ट  किया  है
 कि  हम  जो  ऐंडजुडिकेशन  करेंगे,  हम  जो  केस
 निर्णय  करेंगे,  उन  का  जो  केस  ला  बनेगा  वह
 स्वयं  में  एक  कोड  श्राफ  कांडक्ट  बनेगा  ।  उसी  को
 कोड  झाफ  कॉंडक्ट  माना  जायेगा  ।  इस  के  श्रागे
 कुछ  नहीं  |

 श्री  बेंकटरमन  ने  एक  बहुत  महत्वपूर्ण  बात
 कही  ।  उन्होंने  मेरा  ध्यान  इस  बात  की  शोर
 दिलाया  कि  पिएले  प्रेस  परिषद्‌  ऐक्ट  और  इस
 प्रेस  परिषद्‌  थिध्यक  के  शावध्ान  से  परिवर्तन  है  ॥
 जो  क्लाज  I3  का  सत्र  कलाज  (आाइ)  है  उस  में
 यह  है  :

 “To  concern  itself  with  developments
 such  as  concentration  of  or  other
 aspects  of  ownership  of  newspapers
 and  news  agencies  which  may
 affect  the  independence  of  the

 oe press

 में  यह  कहना  चाहूंगा  कि  यह  जानबूझ  कर
 हम  ने  लिखा  है।  पिछली  बार  की  प्रेस  परिषद्‌
 में,  चाहे  उस  में  मोनोपली  या  भौर  जितनी  शभ्रष्छी
 अच्छी  बातें  कही  गई  हों,  लेकिन  मैंने  पूछा  कि
 उन्होंने  किया  या  उस  बारे  में  श्रौर  कर  सकने
 की  कुछ

 चुग
 भी  है  क्‍या  ?  प्रेस  परिषद्‌  का

 काम  क्‍या  है  ?  प्रेस  एरिषंद  का  काम  है  इंडिपेडेंस
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 श्ाफ  दि  प्रेस  से  अपने  को  कसने  करना  ।  प्रेस
 आयोग  का  काम  झलग  है  जिस  का  हम  ने  उल्लेख
 किया  कि  प्रेस  कमीशन  को  तो  इन  जा  कर
 के  प्रोनरशिप  पैटत  के  बारे  में,  मोनोपलीज  के  बारे
 में,  कंसेंट्रशशे  झाफ  झोनरशिप  के  बारे  में  अपनी
 रिपोर्ट  देनी  पड़ेगी  और  हम  को  उस  के  आधार
 पर  बायबल  आल्टरनेटिव  झाप  के  सामने  रखता
 पड़ेगा  ।  लेकिन  So  far  as  Press  Council  is
 concerned,  that  Press  Council  is  mainly concerned  with  the  freedom  of  the  press.

 और  फ्रोडम  झ्राफ  दि  प्रेस  जिस  माता  में  करसेट्रेशन
 झाफ  भोनरशिप  द्वारा  कुंठित  होता  है,  जहां  लगता
 है  कि  ये  चार  पेपर  इकट्ठे  हो  गए,  इसीलिए  वह
 कम  हो  गया  तो  ichas  to  concern  itself  with

 that  Concern  itself  does  mean,  as  you  say, intercst  itselfin.  And  when  it  has  to  take
 interest  in  this  particular  matter,  it  has  to

 express  itself.  हमने  यह  बात  जानबुश  कर  इसलिए
 की  है  कि  हम  चाहते  हैं  कि  यह  प्रेस  परिषद्‌  वास्तव  में
 एक  इफेक्टिव  बादी  बने  शौर  जो  काम  उसके  सुपुर्द
 किया  गया  है  उसको  वह  करे  |  उसमें  मोनोपली
 की  भी  बात  थी  |  में  समझता  हूं  मोनोपली  की
 जहां  तक  बात  है  It  falls  more  within  the
 purview  of  the  MRTP.  यह  उनके  प्रावधान

 में  भाये,  उनके  क्षेत्र  में  श्राये  ।  जिस  मात्रा  में
 फ्रीडम  झ्राफ  प्रेस  कुंठित  होती  है  उस  मात्रा  में
 उनके  प्रावधान  में  जावे  ।

 SHRI  KANWAR  LAI.  GUPTA
 MRP  is  absolutely  different.  Monopoly
 isin  the  sense  that  a_  chain  of  papers  is
 owned  by  certain  businessmen.  So,  the
 freedom  of  the  editor  comes.  He  becomes
 the  boss.  Then  again,  there  is  the  question
 ofthe  monopoly  of  the  editor,  and  a  en  the

 stion  of  the  freedom  of  the  correspon-
 tcomesin.  You  have  been  watching

 that  a  particular  editor  during  the  emer-
 gency  was  behaving  in  a

 alae  way. The  same  editor  now  is  having  in  a
 different  way.  Prior  to  the  emergency  he
 was  behaving  in  another  way.  So,
 freedom  of  the  press  means  the  freedom
 of  the  correspondent,  the  editorial  staff
 and  everybody.  so,  what  are  you  doing
 to  do  about  it  ?

 st  लाल  कृष्ण  झाइबाणी :  इस  मात्ता  में  में
 शहमत  हूं  कि  फ्रीडम  श्राफ  दि  प्रेस  की  जब  हम
 श्र्चा,  करते  हैं।  It  means  editorial  freedom

 as  well  as  the  climate  to  maintain  the
 professional  integrity  of  those  who  work  in
 the  press.  As  I  have  said,  I  mean  the
 fre  dies  of  the  press  as  opposed  to  the
 freedom  of  the  purse.  I  am  not  talking
 in  terms  of  the  owners  of  the  press.

 तो  इस  से  मैं  सहमत  हूं  लेकिन  में  चाहता
 था  कि  जितने  सारे  प्राबधान  होते  हैं,  भ्राग्जेक्ट्स
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 में  खास  कर  जो  होगा  a
 should  be

 practicable.  They  should  not  seem  just
 airy  words.

 केवल  शब्द  आडंबर  हो  जिसमें  करना  कुछ  न
 पड़े,  ऐसी  स्थिति  नहीं  होनी  चाहिए  ।  प्रेस  परिषद्‌
 के  सामने  जो  काम  रखा  जाये  वह  उनको  लगे

 कक  प्रैक्टिकेबल  है।

 श्री  झोभ  प्रकाश  त्यागी:  भगर  इन  बातों  के
 भ्रनुसार  प्रेस  प्राचरण  न  करे  तो  उसके  लिए  कहीं
 भी  विधान  में  नहीं  है  कि  प्रेस  के  खिलाफ  क्‍या
 ऐक्शन  लिया  जायेगा  भौर  क्‍या  सजा  दी  जायेगी।

 भरी  लाल  कृष्ण  आडवाणी  :  इसमें  सजा  देने
 का  कोई  कारण  नहीं  है  ।  दुनिया  भर  में  प्रेस
 परिषद  की  कल्पना  इस  प्रकार  की  है  कि  सजा
 नहीं  दी  जायेगी।  प्रगर  सजा  होगी  तो  कानून  के
 अन्तर्गत  होगी  श्रगर  कानून  का  उल्लंघन  किया
 जायग्रेगा  तो  सजा  होगी  ।  झगर  किसी  श्रखबार  ने
 एक  बात  लिख  दी,  हरेंस्पांसिबल  बात  लिख  दी

 3  would  say  itis  carelessness,  not  beng
 particular  about  being  accurate  about
 one’s  report.  &  जानता  हूं  खासकर  विदेशों
 में  जो  प्रमुख  अखबार  हें  वे  बहुत  सतर्क

 रहते  हैं  चेक  के  बाद  काउंटरचेंक  करते
 है  और  जब  तक  पूरा  विश्वास  नहीं  हो
 जाता  तब  तक  खबर  नहीं  छापेगे  ।  श्रगर  हम  में
 से  किसी  ने  बवाटरगेट  के  सारे  काण्ड  को  फालो
 किया  होगा  भौर  जो  प्रसिद्ध  पुस्तक  लिखी  गई  है
 उसको  पढ़ा  होगा  तो  देखा  होगा,  यधपि  जो  बात
 कह  रहे  थे  वह  सही  थी  लेकिन  कहीं  बारीकी  में
 दोष  श्र  गया  तो  फिर  उनको  कितना  पश्चाताप
 होगा,  एडिटर  को  कितती  परेणानी  होती  थी  शौर
 कितना  एम्बरसमेंट  होता  था  t  मोटे  तौर  पर  जो
 बात  कह  रहे  हैं  वह  सही  है  लेकिन  व्यवहार  में,
 डिटेल्स  में  हमारी  पह  बात  गलत  क्‍यों  निकली--
 इस  बात  की

 ह
 चिन्ता सारे

 में
 समता हैं  हमारे  देश  पत्रकार  हैं  ज

 बहुत  सावधानी  ग्हुव  हैं  और  इसीलिए  उनका
 नाम  है  |  झ्रगर  एक  पत्रकार  ने  लिखा  है,  उसका
 साइन्ड  श्राटिकल  है  तो  लोग  कहेंगे  कि  फलाने  ने
 लिखा  है  इसमें  जरूर  कुछ  होंगा  t  बिना  तैयारी
 के  यह  झआटिकल  नहीं  लिखा  गया  होगा.  यह
 क्रेडिबिलिटी  तब  डेवलप  होती  है  जबकि  पत्चकार
 स्वयं  सतर्क  हो,  जागरूक  हों  और  हथ के  बारे  में,
 सच्चाई  और  इमानदारी  के  बारे  में  वह  सावधान
 रहे।  में  उम्मीद  करता  हूं  कि  प्रेस  परिषद्‌  विधेयक  पारित
 होने  के  बाद  ऐसी  व्यवस्था  हो  जायेगी  कि  एक
 तरफ  तो  प्रात्मानुशासन  का  प्रतिबंध  मिल  जायेगा
 झौर  दूसरी  तरफ  प्रेस  की  श्राजादी  पर,  जहां  से
 भी  प्राक्रमण  होगा,  जहां  से  भी  हस्तक्षेप  होगा,
 वह  चाहे  सरकार  की  झोर  से  हो  या  मालिकों  की
 झोर  से  हो  या  किसी  ी  तरफ  से  हो,  एडवर्टाइजर्स
 की  तरफ  से  हो  उस  पर  रोक  लगेगी  |  इस  उम्मीद
 के  साथ  में  इस  विधेमक  को  सदन  के  समक्ष  प्रस्तुत
 करता  मु
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 SHRI  8.  K.  NAIR:  Clause  74  of  the
 Bill  provides  for  punishment—warning,
 admionishing,  censuting  and  afl  that.
 All  these  actions  are  aimed  at  journalists,
 editors  and  other  parties.  Do  you
 conceive  of  any  action  on  the  part  of  the
 owner  of  the

 newspaper
 which  may  call

 for  censure  or  any  other  punishment  for  the
 offence  committed  by  him,  who  isa  very
 prominent  constitucnt  of  the  Press
 Council?  Does  the  owner  come  under
 this  Act  for  punishment  for  any  of  his
 actions  ?

 SHRI  L.  K.  ADVANI  :  Why  not  ?
 He  is  not  free  from...

 SHRI  B.  K.  NAIR:  He  is  not  free  ?
 He  is  above  all  these  ?  There  is  no
 censuring,  no  admonition  or  no  other
 punishment  for  him  ?  Does  he  not
 commit  any  offence  ?

 SHRI  L.  K.  ADVANI  :  If  you  sce
 clause  Wy  it  is  stated  te

 ‘Where  on  receipt  of  a  complaint made  to  it  or  otherwise,  the
 Council  has  reason  to  believe
 that  a  newspaper  or  a  news
 agency....”’

 It  does  not  mean  the  editor,  it  may mean  the  manager,  it  may  mean  the
 owner,  It  depends  upon  the  Council’s
 assessment  or  the  appraisal  of  the  case  as
 to  who  is  at  fault  and  then  he  will  be
 censured.

 SHRI  KANWAR  LAL  GUPTA
 Will  you  take  the  representatives  of  the
 readers  on  the  Press  Council  ?  This  is
 very  important  because  you  have  to  edu-
 cate  the  people.

 SHRI  L.  ह."  ADVANI:  Mr.  Chairman, this  point  was  made  by  Mr.  Kanwar  Lat
 Gupta  at  the  outset.  I  may  point  out
 thatin  India  we  do  not  have  associations  of
 readers  as  such.  But  the  lay  members  of
 this  Council  which  include  all  the  five
 Members  of  Parliament,  the  representa- tives  of  the  various  councils,  academies, the  Sahitya  Akademy  or  the  U.G.C.— all  these  are

 supposed
 to  be  there  as

 representatives  of  the  readership.  Their
 Capacity  to  be  there  is  as  reader.  Inci-
 dentally  |  may  mention  that  five  of  us, Members  of  Parliament,  arc  there  on  the
 Council  and  I  would  be  very  happy  if
 by  convention  one  of  the  Members  of
 Parliament  nominated  to  the  Council  ts
 atrade  unionist.  I  would  be  very  happy about  it.  This  is  something  that  wa:
 Suggested  in  the  Joint  Select  Committee
 and  there  I  said  that  I  would  certainly like  to  express  a  wish  in  the  House  when I

 reply
 to  the  debate  because  it  will  9९  for the  Speaker  to  nominate  of  the  Chairman

 to  te.  If  this  happe tion,  it  would  ensure  that  a  large  section  of
 the  workers  in  the  country  are  represented.

 SHRI  PABITRA  MOHAN  PRADHAN
 (Deogarh)  :  Mr.  Chairman,  the  hon.
 Minister  just  now  said  that  papers  having
 a  circulation  of  less  than  5000  will  be
 free  from  the  payment  of  subscription. But  this  is  not  provided  in  the  Bill.

 SHRI  L.K.  ADVANI  :  I  will  explain
 this  when  we  deal  with  clauses.  We  ncw
 come  to  the  clauses  because  there  arc
 amendments  on  them.

 MR.  CHAIRMAN  :  Now,  I  put  the
 motion  for  consideration  of  the  Bill  to
 the  vote  of  the  House.

 The  question  is  :
 ‘That  the  Bill  to  establish  a  Press

 Council  for  the  purpose  of
 preserving  the  freedom  of  the

 ress  and  of  maintaining  and
 improving  the  standards  of
 newspapers  and  news  agencies  in
 India,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.’’

 The  motion  was  adopted,
 MR.  CHAIRMAN  :  Now,  we  shall

 take  up  clause  by  clausc  and  amendments
 thereto.  First  of  all  we  shall  take  up  clause
 2.  There  is  one  amendment,  amendment
 No.  330  by  Shri  0,  K.  Chandrappan
 and  Shri  K.A.  Rajan.

 Clause  2  (Definitions)
 SHRI  K  .A.  RAJAN:  Sir,  ॥ ह  move:

 Page,  2  line  3,—
 after  ‘‘working  journalist”  insert— *  ‘and  other  newspaper  cmployces’”

 (73०)
 MR.  CHAIRMAN  :  I  now  _  put

 amendment  No.  7950  to  the  vote  of  the
 House.

 Thequestion  is:
 Page  2,  line  9,—
 after  ‘‘working  journalist’  insert—

 ta)
 other  newspaper  employees”

 (130,
 The  motion  was  negatived.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  clause  2  stand  part  of  the  Bill”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill

 Clauses  3  and  4  were  added  to  the  Bill.
 Clause  5  (Composition  of  the  eouncil)
 SHRI  BHAUSAHEB  THORAT  rs  I

 beg  to  move  :
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 {Shri  Bhausaheb  Thorat]
 Page  2,  line  9,—

 Ser  twenty-eight”
 substitute  “thirty” I

 Page  3,—
 after  line  i0,  insert—

 “(f)}  two  shall  be  |  members
 belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes, each  nominated  by  the
 President  of  India:*’  (2)

 SHRI  LAXMI  NARAIN  NAYAK  :
 Ebegtomove:

 Page  3,—
 after  line  to,  insert—

 “(f)  one  shall  be  nominated  in
 accordance  with  such  _pro- cedure  as  may  be  prescribed from  among  persons  who
 send  news  to  newspapers
 (correspondents):”  (45)

 SRA.  K.ROY:  [bog  to  move  :
 Page  2,  line  2!,~—

 after  “‘nominated”’  insert
 “from  ths  pineal  of  three  persons

 suggested  by  other  members
 of  the  Counc’l’’  (60)

 Page  2,  line  28,—
 for  ‘thirteen  substitute  “eighteen”

 (67)

 Page  2,  line  28,—
 for  “no  ninatel”  substitute  “elected”

 (62)

 Page  2,  line  30,—
 (i)  for  ‘‘six’®  substitute  ‘‘three’’.

 (ii)  for  “‘seven"’  substitute  “fifteen”
 (63)

 Page  2,  line  34,—
 for  ‘three  and  fout’®  siubstitute

 “two  and  eight’?  (64)
 Page  2,  line  34,—

 Sor  “six”  substitute  ‘three’?  (65)
 Page  a,  line  35,—

 pr  “nominated”  substitute  “elected”
 (66)

 Page  ४,  line  40,—
 for

 “Temninated”
 Substitute  “elected’’

 7.
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 Page  g,  line  ाा
 Sor  “Bar  Council  of  India”  substitute

 “Indian  Science  Congress”  (68)
 Page  3,  line  6,—

 (i)  for  ‘‘five”  substitute  “‘three””

 (ii)  for  “threc"  substitute  “two”  (69)
 Page  3,  line  8,—

 Sor  “‘two"’  substitute  ‘tone’?  (Jo)

 Page  a  line  :0,—~
 ad?  at  the  cnd—

 “who  are  not  members  of  any  other
 Committee  of  the  Parliament"?  (73)
 Page  3,  line  :4,—

 for  “nominations”  ubstituts
 “elections”  (72)

 Page  3,  line  t5,—
 Sor  “nominated”  substitute  ‘‘elected”

 (79)
 Page  3,  line  23,—

 Jor  “fifteen  thousand”  substitute
 “ten  thousand”  (74)

 Page  3,  line  26,—
 Jor  “fifteen  thlusand’”  substitute

 “ten  thousand”  (75)
 Page  3,—

 Sor  lines  27  to  38  substitute—
 “(4)  Before  making  any  nomination  of

 Chairman  under  sub-section  (2),
 the  members  of  the  Council
 shall  be  elected  by  secret  .  ballot
 as  per  the  provisions  laid  down  in
 sub-section  (3)  under  the  super-
 vision  of  the  Election  Commis-
 sion  in  accordance  with  the
 existing  law”.  (70)

 Page  3,  lines  39  and  $०,०--
 for  “nominated”  substitute  ‘‘elected”

 (77)
 SHRI  AJITSINH  DABHI  :  I  beg  to

 move  :

 Page  3,  line  at,—
 for  “fifty”  substitute  “seventy-five”

 (89)
 Page  g,  line  23,—

 Sor  “fifty”  substitute  “seventy-five
 (90)
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 8  IRI  ANANT  DAVE  :  I  beg  to
 move  :—

 Page  2,  line  20,—
 add  at  the  end—

 ‘and  one  member  of  every  State
 Legislative  Assembly  nominat-
 ed  by  the  Speaker  of  the  Assembly who  shall  not  come  within  the
 meaning  of  section  24  of  this  Act
 and  who  shall  simply  assist  the
 Council  and  protect  the  interest
 of  small  newspapers  of  his
 State”  (98)

 SHRI  G.M.  BANATWALLA  :  I
 beg  to  move  :—

 Page  By  line  975,--
 for  “panels  of  names  comprising twice  the  number’*
 substitute  “the  required  number

 of  names”  (103)
 Page3,—

 after  line  37,  incert—
 ‘Provided  also  that  in  case  nomi-

 nations  under  clause
 (a)

 and
 clause  (b)  do  not  inclu  any
 member  from  any  one  or  more
 of  the  languages  mentioned  in
 the  Bighth  Schedule  of  the
 Constitution,  such  additional
 number  shall  be  nominated  50
 as  to  secure  members  from.  all
 such  languages,’’  (149)

 Page3,—
 after  line  38,  insert—
 “(4A)  Before  making  ary  nomi-

 nations  under  the  third  proviso
 to  sub-section  (ads  the  Central
 Government  shall,  in  the  pres- cribed  manner,  invite  names  of
 the  required  number  of  members
 to  be  nominated  from  such  asso-
 ciations  of  persons  as  may  be
 Notified  in  this  behalf  by  the
 Central  Government.’’  (150)

 SHRI  B.C,  KAMBLE  :  I  beg  ७०
 move  :—

 Pages  2  and  3,—
 for  lines  27  to  42  and  t  to  47,  res-

 pectively,  substitute—
 “(g)  of  the  other  members—
 {a)  fifteen  shall  be  elected  from

 amongst  the  working
 journalists  including  edi-
 tora;  the  persons  who  own
 or  carry  on  the  business  of

 anagement  of  newspapers,
 big  medium  or  small  newse
 papers,  those  managing
 news  agencies, electoral  college  of  members
 of  the  above  mentioned
 bodies;

 (b)  ten  shall  be  elected  from
 amongst  the  members  of  the
 House  of  the  People;

 tc)  five  shall  be  elected  from
 amy  ngst  the  members  of  the
 Council  of  States.

 44)  The  Election  Commission
 shall  be  entrusted  with  the
 preparation  and  —  conduct
 of  and  superintendence  of
 these  elections  as  may  be
 prescribed  by  the  Govern-
 ment,

 (5)  Central  Government  shall
 notify  the  names  of  persons

 b. under
 (3)  and

 ®
 in  the  Official

 Gazette  and  the  same  shall
 take  effect  from  the  date  of
 notification.”  (r09)

 SHRI  R.  VENKATARAMAN  :  I
 beg  to  move  :—

 Page  2,  line  :9,~—
 after  ‘Chairman’?  insert—

 ‘who  is  or  has  been  a  Judge  of  a
 High  Court  or  Supreme  Court”
 (120)

 SHRI  K.  A.  RAJAN  :  I  beg  to  move:—
 Page  2,  line  t9,—

 Sor  “twenty-cight”  substitute  “thirty- two’?  (131)
 Page  2,  line  28,—

 for  “thirteen”  substitute  “fifteen”
 (732)

 Page  2,  line  30,—
 Sor  “seven”  substitute  “nine”  (183),

 Page  2,—
 afer  line  39,  insert—

 (bb)  two  shall  be  nominatedin
 accordance  with  such  pro-
 cedure,  as  may  be  prescrib-
 ed,  from  among  the  other
 newspaper  employees  (ise)

 Page  2,  line  ह

 Sor  “who  manage”  substitute —
 “who  are  working  in”  (135)
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 SHRI  YASHWANT  BOROLE  :  I
 beg  to  move  :—

 Page  2,  line  26,—
 add  at  the  end—

 “and  the  Committee,  as  far  as
 possible  shall,  nominate  a
 person  as  Chairman  having
 judicial  background.”  (137)

 SHRI  BHAUSAHEB  THORAT
 owen  tl  :  Mr.  Chairman,  _  Sir,

 have  suggested  two  amendment  to
 Clause  5  and  in  those  amendments,  I
 have  suggested  that  the  Press  Council
 should  consist  of  a  Chairman  and  thirty
 other  Members  in  order  to  accommodate
 two  Members  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes.  This  is
 my  suggestion.

 SHRI  GIRIDHAR  GOMANGO

 (Korapy
 ut):  I  have  given  notice  of

 amendments  No.  8  and  g,  which  are
 identical  with  amendment  Nos,  :  and  2.
 I  have  also  given  notice  of  an  amendment
 to  clause  23  i.¢.,  my  amendment  No.t0
 and  here  I  would  like  to  refer  to  the  same,
 I  will  read  out  that  amendment,

 .  P. ag  c  6:
 Gfter  line  35,  insert—

 es)  to  encourege  the  news
 papers,  news  agencies  and
 journalists  to  undertake  the
 greater  responsibility  for
 the  uplifementof  Scheduled
 Castes,  Scheduled  Tribes
 and  economically  backward
 classes  by  highlighting  the
 true  and  correct  s0cio-
 economic  and  cultural  con-
 ditions  in  national  and
 regional  papers."

 If  the  hon.  Minister  is  not  a
 greealiie to  amendment  Nos.  ॥  and  2,  would

 request  him  to  make  at  least  a  provision
 in  clause  13,  sothat  the  Press  Council
 can  deal  with  the  matter.

 शी  लक्ष्मी  मारायण  भावकत  :  मेरा  संशोधन  यह
 है  कि  जो  तीस  सदस्य  रखे  जाएं  उन  में  संवाददाताओों
 के  प्रतिनिधियों  को  भी  रखा  जाए।  संवाददाता  समा-
 जारपतों  के  महत्वपूर्ण  प्रंग  होते  हैं  भौर  वे  संवाद  एकल
 करके  भेजते  हैं  भशौर  इस  काम  में  उनका भे
 बड़ा  इसलिए  प्रेस  काउंसिल

 है
 1  भी  कुह  होने  चाहियें,  यहीं  मेरा  सुझाव

 i}

 SHRI  A.K.  ROY:  Mr.  Chairman,
 Sir,  as  I  already  said  sometime  back,
 the  freedown  of  the  press  means,  freedom
 of  the  pen,  freedom  from  the

 pure
 and

 freedom  for  the  people.  No  freedom  is
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 possible  otherwise  if  the  body  wnich  will
 give  freedom  is  hot  democratically  cunsti-
 tuted.  So,  this  Clause  5  is

 vey  important as  it  is  concerned  with  the  making  up  of
 that  body.

 Any  democratic  body  is  formed  frcm  the
 bottom,  from  below.  Any  autocratic  kody
 is  formed  from  the  top.  Any

 ‘yp
 €  of  oli-

 garchy  is  formed  from  the  top.  The  whale
 body  has  been  formed  from  the  top.  Scme-
 body  is  nominating  the  Chairman;  scme-
 body  is  nominating  the  me  mbers  and  scme-
 body  is  nominating  —  others.  I  have
 proposed  that  first  the  members  of  the
 council  will  be  elected  from  different
 categories,  as  I  have  explained,  ‘Then,
 that  Council  will  propose  a  panel  of  three
 names  from  amongst  whom  the  Chairman
 will  be  elected.  There  will  be  one  repres sentative  on  behalf  of  the  Speaker  of  the
 House  of  the  People  which  is  an  elected
 body;  one  representative  on  behalf  of  the
 Chairman  of  the  Council  of  States  which  is
 alsu  an  elected  body  and  third  one  will  be
 on  behalf  of  the  members  of  the  Council,
 So,  the  panel  of  three  will  be  an  elected
 body.  The  Chairman  will  be  elected  fram
 the  panel  of  three  names  which  would  be
 suggested  by  the  members  of  the  Council
 and  which  would  be  an  elected  body.  In
 this  way,  I  think,  we  can  have  a  truly  de-
 mocratic  body  to  bring  or  to  enforce  de-
 mocracy  in  the  press.

 As  regards  the  membership  also,  you  will
 find  that  the  members  nominated  ficm
 amongst  working

 journalists  are  in  a
 minority.  Under  the  present  Press  Council
 Bill,  only  seven  members  will  be  taken
 from  working  =  journalists  and  _five
 Members  of Parliament,  three  from  the  Lok
 Sabha  and  two  from  the  Rajya  Sabha.
 These  people  will  have  direct  concern  with
 the  people  outside.  I  have  propesed
 that  out  of  ag  members  of  the  Council.
 the  majority  of  members  should  be  from
 work  n

 Journalias,
 that  is,  75  members

 should  be  elected  from  amongst  werkirg
 journalists;  two  members  from  the  Lok
 Sabha  and  one  member  from  the  Rajya
 Sabha,  three  from  the  editors;  three  from the  management  ,  etc.  But  the  majority
 in  the  Press  Council  should  remain  in  the
 hands  of  working  journalists  if  we  want  to
 give  freedom  to  the

 fotos
 freedom  of  the

 sage
 freedom  from  the  purse  and  freedom

 or  the  people.

 T  have  suggested  that  we  must  give  @
 scientific  orientation  to  the  society,  And
 that  is  what  is  needed  most.  We  do  not
 want  much  of  htigants.  We  have  g°
 enough  lawyers  both  within  the  Parliament
 and  alsoin  the  politics  outside,  in  our  Cabi-
 net  and  in

 every
 sphere  of  our  life.  We

 have  got  cnough  lawyers  everywhere.  't
 is  hecoming  a

 ares  P
 are  a  And  4

 believe  they  are  interested  in  increasing  the
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 arena,  in  increasing  the  power  of  the  courts
 and  to  curtail  the  power  of  the  Parliament.
 Taatis  why  I  have  suggested  that  at  least
 let  the  Press  Council  be  free  from  these
 lawyers.  Yes,  youcan  have  one  member
 from  the  University  Grants  Commission.
 He  will  be  an  academician,  The  onc
 from  the  Sahitya  Academy  will  be  a  good ditterateur.  Then  with  respect  to  one
 mimber  from  the  Bar  Council  of  India,
 instead  of  the  Bar  Council  directly  or  in-
 directly  dominating  everywhere,  I  suggest-
 ed  let  one  member  be  from  the  Indian
 Science  Cungress  so  that  in  the  Press,  in  the
 Television  and  in  the  Radio  a  scientific

 o  itlogk  is  correctly  projected  as  the  hon,
 lady  M-mbrr_  was  telling  that  now-a-
 davs  radio  and  television  is  preaching  sup- tion,

 What  I  am  pressing  on  our  Minister  is:
 let  him  beware  of  the  Bar  Council,  We
 should  take  precaution.  Otherwise,  they will  enter  and  you  will  be  out.  So,  I  have
 sugg  sted  that  instead  of  the  Bar  Council, have  one  member  from  the  Indian  Science
 Congress  so  that  you  can  project  a  scien-
 ufic  outlook  both  in  the  Press  as  also  in
 other  spheres,

 Another  thing  is  :  I  have  put  certain
 dimitations  on  the  members  who  would b:  from  the  Rajya  Sabha  and  the  Lok
 Sabha  and  who  will  be  selected  from  the
 far  Council.  As  in  the  society  outside, there  should  be  one  man,  one  job,  at ivavt  within  the  Parliament.  Here  you will  find  that  many  of  our
 members  are  busy  with  so  many  jobs  and
 taany  of  our  membes  are  sitting  idle  like mz:  in  the  back  benches,  doing  nothing  and not  even  getting  a  chance  to  speak.
 Atleast  let  the  principle  of  one  man,  one
 job  be  applicable  within  this  House  so
 that  members  who  are  members  of  other
 bodies  would  not  be  taken  into  this  Press
 Council.  ‘The  membership  of  the  Press Council  will  have  nothing  todo  with  other
 xpheres—there  I  have  said,  ‘No’.  Only those  members  who  are  not  members  of  any other  bodies  will  be  eligible  to  become  a
 member  of  the  Press  Council.  We  are  talking of  diffusion  of  ownership  and  distribution of  facilities.  In  this  way,  at  least  within
 the  Parliament,  let  us  distribute.  the  faci- ties,  Thatis  why  I  have  said  that  members who  are  already  members  of  other
 comnittees  like  Estimates  Committee, Public  Accounts  Committee  or  Public
 Undertakings  Comrnirter,  this  committee
 orthat  com:nitter  would  be  debarred  from
 becoming  a  memb:r  of  the  Press  Council.

 Regarding  nomination  I  have  said  that whe  members  of  the  Press  Council  will  be
 elected  from  different  —  organisations
 through  a  secret  ballot  and  with  the  help of  the  general  election  laws  and  under
 the  guidance  of  the  Election  Qommission,
 ‘That  also  I  have  said  because  the  very  idea

 of  nomination  is  incompatible  with  the
 spirit  of  democracy  we  want.

 SHRI  AJITSINH  DABHI  (Anand)  3
 Mr.  Chairman,  Sir,  I  feel  that  in  view
 of  the  report  of  the  Newspaper  Economy
 Enquiry  Committee  of  975  and  observa-
 tions  made  therein,  the  definition  of  newse
 paper  given  in  the  Bill  should  be  amended,

 I  will  actually  quote  the  words  of  this
 joules

 wherein  it  has  been  stated
 ts

 “Small  newspapers  may  exist  simply  for
 the  purpose  of  acquiring  of  newsprint  allo-
 cations  depending  on  the  revenue  on  the
 blackmarket  sales  of  the  quota  or  a  part  of
 the  quota,”
 So,  in  order  to  ensure  that  this  mischief
 regarding  the  newspaper  quota  may  not
 continue,  the  definition  clause  should  be
 amended.  Instead  of  50,000,  75,000
 should  be  there.

 MR.CHAIRMAN:  Mr.  Anant  Dave.
 He  does  not  want  to  say  anything.  He
 was  there  at  that  time.  Shri  Banatwalla.

 SHRI  G.  M.BANATWALJ.A  (Ponnani)
 Sir,  I  have  moved  three  amendments.
 My  first  amendment  is  with  respect  to  the
 manner  in  which  the  Council  will  be  com-
 posed.  It  is  strange  that  the  Bil}  has  a
 partial  or  a  hesitant  approach  to  the  prin-
 ciple  of  election.  When  nominations will  be  required  to  be  made  under  Clause  5,
 sub-clause  3(a)  and  (b),  names  will  be
 invited  from  the  relevant  associations.
 But  these  associations  will  be  called  upon
 to  suggest  twice  the  number  that  is  sought
 to  be  nominated  and  then,  out  of  this  panel,
 oo

 of  persons  is  required  to  be
 made.

 If  we  read  sub-clause  (4)  to  Clause  in
 the  first  instance,  we  find  that  the  wording
 is  very  vague.  It  is  clear  that  in  the  case  of
 first  nomination,  the  Central  Government
 will  call  for  the  names  from  the  relevant
 associations.  It  is  also  clcar  that  in  case  of
 subsequent  _  nominations,  the  _  retiring
 Chairman  of  the  Council  will  call  for  the
 names  from  the  relevant  association.

 It  is,  however,  not  clear  from  the  wording
 of  this  sub-clause  (4)  as  to  whether  it  is  the
 retiring  Chairman  in  the  subscquent  cases
 who  alone  is  going  to  sit  in  judgment  and
 select  the  final  persons  from  the  panel
 suggested  by  the  relevant  association.  I
 submit  that  this  method  will  not  be  pro-
 per.  It  is  necessary  that  the  principle  of
 election  should  have  a  fair  and  full

 place There  is  no  reason  why  associations  should
 be  called  upon  to  elect  twice  the  number
 required  to  be  nominated.  Then,  some-
 body  else  has  to  sit  and  to  name  them  out
 of  that  pancl  that  has  been  elecied  by  this
 Association.  This,  I  say,  is  a  partial
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 [Shri  G.  M.  Banatwalla]

 approach,
 a  hesitant  approach,  towards

 principle  of  election.  It  should  go.
 Therefore,  my  amendment  seeks  to

 vide  that the  rel  should
 elect  the  ber  requieed  to  be  inated
 and  those  elected  by  the  rel
 tion  should  be  nominated  on  the  Press
 Council.

 MR.  CHAIRMAN:  Mr  Sanatwalla,
 do  you  want  more  time  or  you  will  finish
 with  a  sentence  or  two?

 SHRI  G.  M.  BANATWALLA:  I  am
 still  to  speak  on  two  more  amendments.

 MR.  CHAIRMAN:  Then  you  may
 Continue  your  specch  on  a  later  date  when
 it  is  taken  up.

 36-00  hrs.
 MOTION  RE.  INCREASING  PLAY
 OF  MONEY  POWER  IN  ELECTIONS

 MR.  CFAIRMAN  :  Now,  the  House
 wil)  take  up  Mr.  Unnikrishnan’s  motion.

 SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara):  Sir,  I  beg  to  move:

 “That  this  House  is  of  the  opinion that  increasing  play  of  money  power  in
 elections  pose  grave  threat  to  the  future
 of  Parliamentary  Democracy  as  evidenced
 by  the  recent  revelations  of  collection  of
 huge  election  funds  by  some  important
 persons  including  Ministers  and  those
 who  are  in  proximity  to  high  offices
 of  power  and  decision  making.”

 Sir,  I  rise  to  move  this  motion  with  great
 sorrow  and  anger  and  also  with  deep  con-
 cern  because  in  recent  months  and  wecks
 this  country  has  gone  through  many  trau-
 matic  experiences  which  come  across  the
 history  of  nations  on  very  few  occasions.
 But  this  country  went  through  a  crisis  of
 confidence  in  ability  to  run  its  democratic
 institutions  which  the  people  of  India  had
 earned  for  themselves  through  their  na-
 tional  struggle  under  the  leadership  of
 Mahatma  Gandhi  and  Jawahar  Lal  Nehru,

 Now,  Sir,  I  am  deeply  worried  not  only
 about  the  troubled  present  but  also  about
 the  future.  Sir,  you  are  probably  familiar
 with  a  term,  in  Greek  terminology  they
 call  it  ‘Catharsis’.  Has  this  country
 and  its  democratic  institutions  come  to
 this  moment  of  catharsis.  We  have  lived
 through  these  experiences—  as  J  have  noted
 —and  we  thought  in  March  3077  at  a
 moment  of  decisive  intervention  by  dumb
 millions  that  things  would  be  set  right.
 A  new  order  was  born,  it  was  announced
 from  house  tops  by  Jayaprakash  Nara

 yan. by  Morarji  Desai,  by  Chandra  Shekhar
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 and  even  though  it  was  a  conglomerate which  had  come  into  power  they  went  to
 Rajghat  to  seek  inspiration

 As  I  recall,  one  other  vow  which  was
 taken  was  to  cleanse  the  public  life  and  to
 fight  corruption.  A  man,  who,  we  thought
 was  an  apostle  of  the  new  regime,  sn
 apostle  of  fearlessness,  took  over  as  Prime
 Minister  of  this  country.  He  had  a  long
 and  distinguished  record  as  a  fighter  in  the
 freedom  movement,  long  record  of  adminis-
 trative  experience  in  various  capacities.
 But  what  we  thought  he  had  more  than  all
 these  was  certain  moral  fibre.  He  claims
 to  be  the  disciple  of  Mahatma  Gandhi  and
 he  has  been  associated  with  him.  We  had
 a  Home  Minister  who  is  absent  today—the
 then  Home  Minister—who  repeatedly
 told  this  House  that  we  shall  not  rest  till
 corruption  is  totally  knocked  out  and  des-
 troyed.  We  thought,  here  was  a  new
 crusader.  Commissions  were  set  =  up.
 Cases  were  filed  against  what  was  known
 and  what  was  publicied  as  criminal  acti-
 vities  of  the  previous  Prime  Minister,  the
 caucus  around  her.  And  the  list  did  not
 end  there,  It  was  extended  in  an  act  of
 megalomania  to  many  others,  I  recall
 that  one  of  those  cases  was  the  way  the
 congress  party  collected  its  election  funds
 or  funds  in  general.  We  had  expressed
 the  hepe  on  our  side  that  at  last  a  new
 nation  would  emerge  out  ०  this  with  its
 moral  fibre  strengthened.

 But,  Sir,  today  where  are  we?  The
 Indian  National  Congress  did  not  accept
 the  political  base  of  the  Janata  party  or
 its  thrust  and  attitudes  to  various  national
 and  international  questions  and  many
 other  policies  that  were  proclaimed.  But
 we  said  this,  I  recall  the  Resolution  of  the
 AICC  in  May  3977  that  we  shal!  not  shield
 corruption,  we  want  to  cleanse  public  life.
 If  we  are  guilty,  through  legal  means.
 pounce

 us  as  guilty  and  punish  us.
 is  was  the  attitude  that  we  took.  We

 hoped  that  the  long  awaited  reform  of
 elections  would  come.  We  hoped  that
 the  campaign  against  corruption  in  high

 laces  will  be  taken  to  its  logical  end.  We
 h
 epee

 that  the  wheel  would  have  turned  a
 full  circle.  Today  the  wheel  has  again
 turned.

 This  conglomerate  which  took  over  is  in
 shambles.  Its  Titans  are  locked  up  in  8
 gtim  battle,  not  over  policies  and  principles, but  over  positions  of  power,  over  chairs  8s
 Raj  Narain  was  fond  of  saying.  He  ence
 called  Charan  Singh,  Chair  Singh.  The
 Chair  Singh  is  again  active.  The  entire
 moral  worth  and  credibility  of  this  congle-
 merate,  a8  Babu  Jagjivan  Ram  has  called
 it,  is  in  chambles.  Itisercded.  The
 hopes  and  the  dreams  and  the  aspiration:
 of  the  people  of  this  country  who  fough  : for  you  and  who  thought  that  distortion:
 will  he  corrected,  are  shattered  0080 Why  should  this  country  traverse  this  path,
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 this  trejectory?  That  is  my  concern  today,
 Sir.  Sometime  ago  there  was  what  is
 known  as  a  correspondence  between  the
 Prime  Minister  and  the  then  Home  Minis-
 ter  Mr.  Charan  Singh.  It  was  reported
 in  the  press  that  the  allegations  treated
 in’  these  letters  may  not  be  specific  but  the
 thurst  of  the  correspondence  was  that
 things  have  to  be  enquired  into  that  a
 belief  ,  strong  belief  or  conviction  is  there
 in  high  places  that  corruption  has  entered
 the  sanctum  sanctorum.  It  is  very  unfor-
 tunate  that  we  should  be  discussing  this
 issue  and  this  Parliament  should  be  con-
 cerned  day  in  and  day  out  with  these  issues,
 which  I  will  say,  are  peripheral  issues.
 We  are  discussing  this  issue,  which  is  im-
 portant  for  our  functioning,  but  this
 House  has  no  time  to  discuss  basic  questions
 of  our  economic  life,  economic  policy.  I
 would  say  that  this  Government  and  the
 Prime  Minister  are  responsible  for  the  situa-
 tion,  for  having  brought  this  House  to  this
 situation,  because  the  opposition  in  a  par-
 liamentary  democracy  has  a  function  to
 perform.  The  attitude  of  high  and  mighty
 that  the  Prime  Minister  took  and  his  Party
 took  has  forced  the  opposition  into  this
 position,  which  is  not  very  natural  position,
 not  very  important  from  the  long-term
 perspective  of  the  country,  but  you  have
 compelled  us  to  take  this  position.

 After  this  correspondence,  Shri  Virendera
 Kapur  of  Indian  Express  brought  out  a
 story—I  will  come  to  other  stories  later—
 that  Shri  Madhu  Limaye,  General  Secre-
 tary  of  the  Janata  Party—I  do  not  know
 whether  he  has  resigned  or  is  still  there—
 has  said  that  Rs.  eighty  lakhs  or  more
 were  collected  by  Shri  Kanti  Desai  .to-
 wards  the  election  funds  of  the  Party.
 Shri  C.  B.  Gupta,  the  treasurer  of  Janata
 Party,  said  that  it  was  not  Rs.
 eighty  lakhs,  but  Rs.  ninety  lakhs
 and  I  had  said  that  it  was  neither  Rs.
 eighty  lakhs  nor  Rs.  ninety  lakhs,  but  it
 could  be  anywhere  around  Rs.  one  and  a
 half  crores.  Shri  Madhu  Limaye  later
 took  a  position  that  he  would  neither  deny
 nor  confirm  it.  He  has  not  denied  it,  all
 that  he  would  say  that  he  would  neither
 deny  nor  confirm  it.  This  revelation  is
 of  crucial  significance,

 In  March  1977,  and  later  in  June  1977)
 when  elections  were  held  to  the  State
 Assemblies,  Shri  K.  Santhanam,  who  was
 the  Chairman  of  the  first  Committee  for
 Electoral  Reforms,  who  had  been  exer-
 cised  over  these  things  as  a  patriot  for  a

 long  time....

 AN.  HON.  MEMBER  :  That  Commi-
 ttee  was  concerned  with  elimination  of

 corruption.

 SHRI  K.  P.  UNNIKRISHNAN  Bee
 charged  the  Janata  Party  with  extorting
 money  by  using  unfair  meens.  The  reply
 came  from,  the,  Party  Chairman,  Shri  Chan-

 dra  Shekhar,  that  they  hed  never  asked

 any  of  their  Ministers  to  collect  moncy and  Shri  C.  B.  Gupta,  treasurer  of  Janata
 Party  said  that  they  had  not  asked  any  one.
 only  authorised  persons  were  collecting
 the  funds.  Mark  the  word  ‘authorised’.
 This  was  on  May  24,  1977+  He  said:
 ‘Only  authorized  persons.”  When  he was  asked  to  disclose  as  to  who  were  these

 authorized  persons,  he  said  that  ‘it  was  an
 internal  affair  of  his  party.’

 I  do  not  want  to  take  the  position  tcday
 that  parliamentary  democracy,  our  insti-
 tutions  and  the  electoral  system  or  the
 party  structures  that  we  have  inherited  due
 to  historical  circumstances,  can  be  run
 without  money.  I  am  not  taking  that
 position  at  all.  And  these  were  some  of  the
 debates  that  we  hadin  the  pastinthe  Con-
 gress  organization  itself.  But  the  basic
 question  is  not  only  one  which  concerns
 the  immediate  present,  but  also  one  which
 concerns  the  future.  Immediately  we
 are  confronted  with  a  party  which,  having come  to  power,  having  taken  a  pledge  at
 the  Samadhi  of  Mahatma  Gandhi  and  en-
 tered  the  portals  of  power,  is  now  in  sham-
 bles.  Not  only  that;  its  moral  worth  and
 credibility  have  been  eroded.  It  is  not
 merely  a  question  of  collecting  election
 funds.  It  is  the  means  which  have  been
 used  in  collecting  these  funds,  as  well  as
 the  nexus  betweeen  administrative
 actions  and  collection  of  these  funds,  as
 also  collections  by  unauthorised  persons, which  breeds  corruption  in  the  whole
 system.  There  lies  the  crux  of  the  matter.

 As  I  said  earlier,  Commissions  of  enquiry have  been  set  up  and  many,  including Mr.  P.  C.  Sethi  who  was  treasurer  of  our
 party,  are  stillfacing  similar  charges.  Ido
 not  want  to  go  into  details,  because  some
 of  them  are  sub  judice.  Thisis  the  time
 when  this  House  should  assert  itself,  to
 guide  us,  because  the  party  which  came  to
 power  on  the  same  platform,  after  a  pro-
 longed  agitation  in  Bihar  and  Gujarat—
 which,  according  to  Jayaprakash  Narain
 centred  around  the  theme  of  corruption in  high  places—is  in  such  a  state  that
 its  moral  worth  has  further  deteriorated.
 So,  in  an  environment  like  this,  it  is  time
 that  this  House  intervenes  effectively  and
 decisively,  no  matter  who  is  involved,  and
 says:  ‘‘We  shall  not  go  back  to  the  situa-
 tion  where  we  came  from.’  It  is  in  this
 spirit  that  I  look  to  this  Motion  to-day.

 When  allegations  are  made,  the  obvicus
 reaction  should  be  that  one  cannot  judge
 oneself.  That  is  the  basis  of  our  functioning
 or  the  basis  of  any  kind  of  functicning.  I
 do  not  want  to  call  it  juristic;  it  is  basic,
 simple,commonsense.

 What  are  these  allegaticns?  I  shall  take
 one  allegation,  viz.  that  Mr.  Kanti  Deszi
 collected  Rs.  80  lakhs  or  Rs.  go  lakhs:
 figures  are  not  that  relevant,  but  the  fact
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 remains  that  it  is  admitted  that  large
 sections  of  people  in  this  country  believe
 that—  he  collected  not  only  funds,  but
 also  that  it  has  not  been  fully  accounted
 for.  The  question  is  also  whcther  he  had
 the  permission,  because  he  isin  close  proxi-
 mity  to  the  highest  centre  of  decision-
 making  in  this  country.  Mr.  Morarji
 Desaihas  gone  on  record  as  saying  that  he
 (Mr  Kanti  Desai)  terminated  his  business
 connections  as  carly  asin  1964.  On  joth
 July  1968,  in  reply  to  Mr  Umanath  and
 Mr  Madhu  Limaye  he  told  this  House—
 and  I  quote—‘‘Let  him  know  that  my  son
 has  given  up  business  from  the  year  1964,
 and  not  now.”  =  But  subsequently  it,  was
 known  that  he  continued  in  this  business,
 So,  possibly  it  could  be  that  because  he
 was  involved  in  that  business  in  the  past
 and  had  been  in  the  business  contact,  the
 Janata  Party  decided  to  make  use  of  his
 good  offices.  But  the  trouble  here  is  that
 he  is  not  a  nobody.  [I  do  not  dispute  his
 right  as  a  citizen  or  a  political  worker;
 if  he  wants  to  enter  into  politics  and  remain
 in  politics,  I  do  not  dispute  it  at  all  nor  do
 I  say  that  the  Party  should  not  collect
 funds.

 But,  as  I  said,  his  activities  have  bred
 corruption;  his  activities  have  led  to  what
 Justice  Shah  called  “Deviation  from
 established  administrative  procedure’’  for
 which  the  people  are  bring  arraigned.
 It  means  subverting  the  established  ad-
 ministrative  procedure  and  misuse  of
 authority.  This  is  the  crux  of  the  problem.

 Now  I  am  happy  that  theFinance  Minis-
 ter  is  here.  4  do  not  want  to  go  into  lot
 of  things  because  there  are  lot  of  things  to
 be  talked  about  what  is  going  on  in  his
 Ministry  from  March  977  to  this  day.
 But  [  only  want  to  mention  a  few  things.
 You  arc  aware  of  the  situation  of  the  Cen-
 tral  Board  of  Direct  Taxes.  Mr.  Kanti
 Desai,  one  fine  morning,  last  year,  landed
 in  Calcutta.  A  group  of  businessmen  met
 him  and  lobbied  the  case  of  Mr.  LP.

 Gup:
 ta

 and  said  that  he  should  be  appointed  as
 the  Chairman  of  the  CBDT.  I  am  told,
 a  substantial  amount  of  Rs.  50  lakhs  was
 donated  to  Janata  Party’sfundasa  quidpro
 quofor  making  Mr.  J,  P,  Gupta  as  the  Chair-
 man  of  the  CBDT.

 Now,  Mr.Kanti  Desai,  as  an  experienced
 basinessman  who  keeps  his  words,  had  to
 promote  his  candidature  when  the  post  of
 Chairman  fell  vacant.  The  appointment
 is  of  th:  rank  of  the  A  [itional  Secretary to  th:  Goverament  of  In-tlia  and  governs
 th:  rules  male  by  this  House,  according to  the  Central  Board  Act  of  1953.  The
 or  |+r  of  seniority  for  this  post  was;  (r)  Mr,
 Kailash  Narain,  (2)  Mr.  L.  P.  Gupta  and
 (3)  M.  Kacuvilla  for  reasons  I  have  ex-
 plained.  The  choice  of  Mr.  Kanti  Desai
 fcllon  Mr.  I.  P.  Gupta.  But  the  Central
 Vigilance  Commissioer  was  investigating certain  serious  allegations  against  Mr.
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 Gupta.  The  Finance  Secretary  approachs ed  the  Central  Commissioner  Mr.
 Fimpue kar  who  refused  to  submit  to  the  plandishe ments  of  the  messengers  and  couricrs  o

 Mr.  Kanti  Desai.  Mr.  Kailash  Narain  was overruled  forgJanata  Party’s  political  views, and  the  Finance  Sccretary  then  suggestedf and  the  Finance  Minister  and  the  Minister of  State  endorsed  it  on  the  file  that  Mr,
 Kuruvilla  be  considered.  The  Prime
 Minister  was  away  in  Kashmir,  But  Mr,
 Kanti  Desai  did  not  stop,  conscious  as  he
 was  of  his  commitment  to  his  friends  who
 were  pressing  him.  After  this  again  the
 Finance  Secretary  was  sent  to  C.V.C.—
 All  this  can  be  checked  up—to  revise  its
 opinion  about  Mr.  Gupta  but  he  refused
 to  do  so.  The  dates  of  his  mecting  also
 are  important.

 MR.  CHAIRMAN  :  Two  hours  time
 had  been  allotted;  you  can  take  half  an
 hour;  you  have  already  taken  25  minutes.
 You  have  to  louk  at  the  watch  also.

 AN  HON.  MEMBER  :  Time  will  be
 extended,

 SHRI  K.  P,  UNNIKRISHNAN:  There
 were  other  members.  I  shall  cut  short
 my  observations  because  there  are  many other  kissas  also  members  like  Mr.
 Srinivasan,  Avtar  Singh  etc.  on  the  Board.
 Mr.  Badami  for  whom  I  have  personally
 high  regard  and  J  hold  him  in  great  esteem,
 who  was  in  charge  of  forfeited  property was  brought  in.  When  it  went  to  the
 Appointments  Committee  of  the  Cabinct
 he  was  not  a  member  of  the  Board.  Accor-
 ding  to  the  Gazctte  of  India  January,
 3964  notification  of  the  ministry  of  finance
 rule  No.  Be  itsays;  The  Central  Govern-
 ment  may  by  notification  in  the  Official
 Gazette  appoint  one  of  the  members  to  be
 chairman.  I  do  not  think  the  Appoint-
 ments  Committee  was  told  about  this.
 He  was  appointed  straightaway,  asked
 simultaneously  to  become  a  member  and
 then  take  over  as  chairman.  CBDT and  settlement  commissions  have  been  im-
 portant  arenas  of  Kantilal  Desai’s operations.  ]  want  an  =  enquiry:
 challenge  this  goverment  to  conduct
 an  enquiry;  how  many  settlements  have
 been  effected  since  April  .977  भी  October
 3977  and  then  from  November  5977  to

 June  1978?  How  many  violations  were
 there?  Clause  245  (१)  of  the  Income-tax Act  of  अतरी  says:  sub-section  45  proviso  (3) of

 245
 :  Provided  further  that  an  applica-

 tion  shall  not  be  proceeded  with  under  this
 sub  section  if  the  commissoner  object  ७)
 the  application,  being  proceeded  with  on the  ground  that  concealment  of  particulars of  income  on  the  part  of  the  applicant  or
 perpetration  of a  fraud  by  him  evading  any tax  or  other  sums  chargeable  oF

 ble  under  income-tax  has  been
 established  or  is  likely  to  be  csta-
 blished  before  any  income-tax  author  ity.
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 section  30  the  Official  Secrets  Act.  Please
 How  many  fraud  cases  have  been  settled  ?
 There  are  clear  implications.  I  do  not  want
 to  mention  names  because  of  shortness  of
 time.  How  many  cases  have  been  decided
 against  the  clear  cut  advice  of  the  Commis-
 signers,  paticularly  in  Bombay  circle  and
 in  Ahmedabad  circle.  1  30  not  want  on
 this  occasion  to  refer  to  some  firms—-be-
 cause  that  is  outside  the  scope—with  which
 the  Finance  Minister  was  earlier  connected
 or  firms  with  wnich  the  Secretary  to  the
 Prime  Minister,  Mr.  Shankar  was  connec-
 ted.  That  is  outside  the  scope,  I  presume.
 What  I  want  to  know  is:  tell  us  the  donors
 to  the  Janata  Party  election  funds;  give  us
 the  accounts;  then  tcl  us—the  House  and
 the  country  are  entitled  to  know-how  they
 have  been  favoured  by  the  incemne-—tax
 and  CBDT  and  settlement  commissions.

 MR.  CHAIRMAN:  Your  half  an
 hour  is  over,  You  know  the  total  time  is
 two  hours.

 SHRI  K.PLUNNIKRISHNAN:  ET  have
 to  tell  you  morc.

 MR.  CHAIRMAN  :  You  niust  finish
 in  five  minutes.

 SHRI  VINODBHAL  B.  SHETH  (Jam-
 nagar)  +  Uftimately  he  is  going  to  prove
 that  Janata  Members  are  not  interfering
 inthe  day  to  day  affairs  of  the  government.

 How  much  of  it  was  in  black  money?

 MR.  GHAIRMAN  :  How  much  of
 time  de  you  expect  mer  to  give  you  ?

 SHRI  K.P.  UNNIKRISHNAN  :  I
 will  take  at  least  75  minutes  more.

 MR.  CHAIRMAN  :  Howis  it  possible?
 Out  of  two  how  if  you  take  45
 minutes,  then  what  about  others?

 SHRI  K.  P.  UNNIKRISITNAN  :
 ‘Time  may  kindly  be  extended.

 In  regard  to  acttlement  of  income  tax
 and  wealth  tax,  what  about  penalty  and
 prosecution  and  in  how  many  cases  was  the
 interest.  waived?  This  is  one  question.
 How  much  wae  itin  black  ?

 On  this  question  of  appointment  Mr.
 Morarji  Desai,  who  happens  to  be  the
 Prime  Minister  now,  once  recalled  the  advice
 that  he  gave  to  the  then  Governor  of
 Rombay  in  r939—  Sir  Roger  Lumley  who
 had  approached  the  then  Revenue  Minis-
 ter  with  the  request  that  somebody  be
 appointed  for  sume  minor  post.  Mr.
 Desai  asked  him  how  dare  you  ask  me  to
 do  this,  Iam  not  going  to  do  it.  But,
 unfortunately,  when  Kanti  proposes,  things
 are  different.  Now,  I  do  not  want  to  go
 into  various  questionslike  Polyster  Filament
 Yarn,C.P.M.O.,  and  how  they  are  connec-

 ted.  But  I  must  tell  you  something  of
 which  I  have  the  privilege  to  bring  about,
 regarding  Hindujas  Bros.  A  very
 tant  question  has  arisen  out  of  ths.  "Phe hat
 is  not  the  question  of  वा  million  dollars,
 which  I  have  brought  before  the  House
 and  the  Prime  Minister’s  Secretariat,  I
 allege,  was  requesting  the  President  of
 India  to  get  invited  for  the  banquett,  latest
 on  this  last  trip  of  Mr.  Kanti  Desai  or
 the  Prime  Minister's  trip.  Hindujas  were
 consorting  with  him  in  Hotel  Beaurivage in  Geneva.  It  has  been  the  scene  for
 money  collections—unauthorised  collec-
 tions  in  foreign  exchange.  Not  merely
 Hindujas,  there  are  chibas  in  Westbury in  London.  How  much  was  colected  40
 the  last  trip  i.e.  in  077  7  Janata  Party  and
 the  Government  of  India,  do  they  know
 how  much  has  been  collected  not  merely
 through  thrir  independent  contacts,  not
 in  Indian  currency  but  in  foreign  ex-
 change  ?

 Now.  what  is  relevant  is.  I  refer  to  the
 Central  Vigilance  Commissioner's  latest
 Report,  wheicin  there  is  a  very  interesting case  regarding  Hindujas  Bros.  An  Indo—
 franian  firm  produces  a  film  called  ‘Subah
 aur  Sham‘  and  without  the  knowledge  of
 the  Information  anc  Broedcasting  Ministry
 and  Gustoms  ६  |  ahiee  Point  wis  hroug-
 htto  India.It  waschanged  and  was  made  a
 film.  ‘his  happened  during  —  Sanjay
 Gandhi's  days.  But  the  point  is  the  offi-
 cials  were  proceeded  against  asa  result  of
 C.B.E.  enquiry,  not  the  —  Hindujas.  To
 this  day  no  prosecution  has  been  launched.

 Now  [  refer  to  the  Hindu  Report  of
 July  24.  1978.  Heading.  P.M.  Tops  Slush
 Payment.  What  was  ths  payment  of
 $450  million?  What  was  this  contract
 of  §  450  million?  Was  it  the  same  that
 Kanti  discussed  with  Hindujas  in  Hotel
 Beaurivage,  we  want  to  know?  That
 is  an  access.  The  source  is  these  corrupt
 links  Now,  investigations  were  held
 in  another  case-—Boeing  purchses  regarding
 Maneckji-  The  two  scrious  things  to  which
 [  want  to  draw  your  attention  are  these.
 On  goth  September,  NTT,  in  spite  of  his
 friend  Shri  Kanti  Desai  being  in  a  pesition
 of  power  and  influence,  he  had  to  be
 charge-sheeted  because  it  was  linked  with
 other  VEPs  of  the  former  regime.  In  the
 FIR  submitted  to  Mr.  Kotwal,  the  Addi-
 tional  Chicf  Metropolitan  Magistrate  of
 Bombay,  under  section  56  of  FERA  of
 19735,  two  lines  of  enquiry  were  to  be
 pursucd.  One  was  that  Commandant-
 General  Maneckj  and  his  younger  brother,
 Kekoo  used  part  of  the  money  to  promote
 the  sale  of  Bocing  aircraft  by  bribing  Cabi-
 net  Ministers  and  highly-placed  Govern-
 ment  Officials.  The  second  was  that  Mr.
 Kekoo  Maneckji  received  unauthorised
 information  of  a  sccretnature  relating  to
 the  development  and  aquisition  of
 defence  aircraft  and  stores  in  our  country,
 which  is  punishable  under  Section  3
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 of  the  Official  Secrets  Act.  Please
 refer  to  page  84  of  the  CBI

 speet
 for  977

 placed  on  the  Table  of  the  House,  where
 what  I  have  read  out  has  been  substantia-
 ted.  I  would  like  to  know  what  has  hap-
 pened.  The  t  the  investigatio reached  the  point  of  Kanti-Shankar  axis,
 the  investigation  was  stopped  and  has
 found  itsclf  in  a  blind  ally!  How  much
 money  has  come  through,  Mr.  Haridas
 Mundhra  shoud  be  able  to  tell  us.  He
 is  another  new  friend.  [  do  not  want  to
 gointo  all  tx  ese  details.  It  does  not  end
 there.  The  kissa  of  Janata  misrule  and
 corruption  that  they  are  breeding  in  this
 country,  all  in  the  name  of  election  funds,
 does  not  end  here.  There  was  the  ques-
 tion  of  impouding  of  passports  in  April,
 1977+  Twoud  like  to  know  how  the  pass-
 ports  of  Mr.  Raunaq  Singh  of  Raunaq
 International  were  returned.  Who  was
 lawyer  Juneja  who  appruached  the  close
 relatives  of  the  then  Home  Minister  and
 get  it  out  for  a  consideration?  Mr.
 Charan  Singh  has  always  been  very  vehe-
 ment  on  the  issue  of  corruption.  Speaking in  this  House  on  3th  July,  977  he  said:

 “Corruption  is  prevailing  from_  top
 to  bottom.  Political  leaders  and  Minis-
 tersare  notalsofree  fromit.  The  moral
 fibre  in  this  country  has  completely  col-
 lapsed.??  But  he  allowed  his  son-in-law
 that  is  the  tragedy  of  this  counry  what
 do  you  do  with  them  ?--to  interaene  in
 the  cases  of  impounding  of  passports  of
 criminals  and  racketeers  who  abund  in
 this  country?  Armed  racketeers  are  now
 around  because  we  are  considering  the  pur-
 chase  of  DPSA  and  Mr.  Kanti  Desai  cannot
 deny  that  he  met  the  racketcers  Chibber
 Brothers  in  Westbury  Hotel  in  London.
 I  am  making  that  charge.

 TI  do  not  see  the  former  Health  Minister
 here  unfortunately:  He  should  have  been
 here.  We  are  entitled  to  know  from  him
 how  much  money  was  collected  by  his
 Special  Assistant,  Mr.  Chitrngad  Singh. it  is  a  very  amusing  story,  the  collections
 made  by  his  Special  Assistant.

 Mr.  GHAIRMAN:  You  should  con-
 clude  now.

 SHRI  K.  P.  UNNIKRISHNAN  :  Be-
 fore  I  conclde  I  would  like  to

 say
 some

 thing  about  this  Mr.  Chitra  Anged  Singh.

 भौघरी  बलबीर  सिह  (  :  यह
 धर्म  तेजा  वही  नहीं  था,  को  फ्र  गांधी
 सिक  कोट  मिला  था  ?

 SHRI  K.  ?.  UNNIKRISHANAN  :
 श्री  कोए  पी0  उन्नीकृष्णन  :  इस  जुलाई  में

 हौटल
 दूखाण,

 जेनेवा.  में  शंकर  साहब  और  कांति
 देखाई  जिससे  मिले  थे,  वही  धर्म  तेजा  ।
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 Mr.  Raj  Narain  had  a
 ver

 colourful
 Private  Se  y  or  Special  Assi:
 Known  as  Mr.  Chitra  Angad  Singh.  It
 is  rumoured  that  an  enquiry  is  going  on.
 Ms.  Chitra  Angad  Singh  was  not  merely colourful  but  he  also  understood  the  re-
 quirements  of  political  finance  of  his  men-
 tor-and  his  group.  He  used  many  ordinary and  extraordinary  means.  One  of
 them  is  very  amusing.  There  were  three
 Persian  carpets  belonging  to  a  VIP
 which  on  a  tine  March  morning  of  1977 found  its  way  to  Vishwayatan  Yogashram. Swami  Dhirendra  Brahmachari  tied  to
 take  them  out  but  by  that  time,  he  had
 come  under  surveailluce.  So,  they  got
 stuck  there  at  Vishwayatan  Yogashram. Mr.  Raj  Narain  appointed  an  Adminis-
 trator  of  this  Ashram  a  man  called  Chha-
 trasal  Singh  from  UP  who  has  nothing  to
 do  with  yoga  but  every  thing  to  do  with
 Chitra  Angad  Singh.  One  fine  morning,
 all  the  carpets  including  these  carpetworth lakhs  of  rupees.  kambals,  matresses  lock, stock  und  barre)  were  removed  from  the
 Ashram.  Many  have  been  returned
 but  sot  these  expensive  carpets,

 The  whole  question  is  one  of  standards.
 We  had  cet  up  certain  standards  in  this
 country  because  Mr.  ९.  D.  Malaviya’s Personal  Assistant  was  found  having  collrr-
 ted  Rs.  toooo/-.  An  inquiry  commis-
 sion  was  setup.  1  was  serutinised.  An
 inquiry  was  held  by  a  Supreme  Court
 Judge.  He  resiened.  ‘These  were  the
 standards  we  had  set  for  ourselves  in  this
 country.  Now,  Sir,  [  want  the  Prime
 Minister  to  be  remembered  in  this  country, tremembered  by  pasterity  not  aa  father
 who  showed  infirmity  at  a  crucial  moment
 of  his  own  life  and  the  life  of  this  country, but  |  want  him  to  he  remembered,  25]
 said,  as  an  apostle  of  fearlessness  who
 came  from  Raj  Ghat,  went  to  define  ccr-
 tain  standards  of  public  canduct  to
 strengthen  the  moral  fibre  of  this  country.
 This  is  what  is  lacking  today.  T  recall
 what  he  told  this  House  on  g-¥2-74.  This
 is  what  power  corrupts.  I  quote  ;

 “Thopsthe  Prime  Minister  will  reatise
 it  ifnot  today:  some  day,  it  will  have  to
 be  realised.”

 I  hope,  Morarji  Bhai  will  not  abdicate  his
 commitment.  1  hope.he  willnot  abdicate his  position  of  responsibility  or  what  he owes  to  this  country  which  has  put  him
 where  he  is.  I  have  not  said  this  out  of  a
 perverse  love.  I  have  not  said  his  out  of
 personal  prejudiced.  But  if  you  want  to
 cleanse  the  system,  you  will  have  to.
 And  about  this  I  shall  come  back  in  my
 reply.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  this  House  is  of  the  opinion
 that  increasing  play  of  moncy
 power  in  elections  pose  grave
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 threat  tothe  future  of  Parlia-
 mentary  Democracy  as  eviden-
 ced  by  the  recent  revelations  of
 collection  of  huge  election
 funds  by  some  important  per- sons  including  Ministers  and
 those  who  are  in  proximity  to
 high  offices  of  power  and  decision
 making.”

 Now,  amendments  will  have  to  be
 moved.

 SHRI  NIRMAL  CHANDRA  JAIN
 (Seoni)  :  I  beg  to  move  :

 ‘That  in  the  motion,—
 afier  ‘sevidenced”  insert—

 “since  the  elections  of ig7t  and”?  (a)
 SHRI  P.  K.  DEO  (Kalahandi)  ;  I

 beg  to  move  :
 ‘That  in  the  motion,—
 add  at  the  cnd.—

 ‘and  recommends  to  the  Govern-
 ment  to  bring  forward  expedi-
 tiously  legislation  by  which  all
 political  parties  in  the  country should  be  registered  under  the
 Registration  of  Societies  Act,
 iWbo  (as  amended  up-to-date) and  should  maintain  accounts
 of  all  their  receipts  revealing their  seurces  and  expenditure
 supported  by  stamped  vouchers
 and  publish  annually  &  state-
 ment  of  _  receipts  and  cxpendi- tures  duly  audited  and  certi-
 fied  by  a  chartered  accountant
 which  should  be  published  in  the
 Gazette  of  the  Government  of
 India.’"*  (2)

 SHRI  SHANKAR  DEV  (Bidar)  :  I
 beg  to  move  :

 ‘That  in  the  motion,—
 after  “Parliamentary  Democracy”

 insert —
 “and  to  the  highest  Indian  tra-

 ditions  and  culture.”’  (3)

 MR.  CHAIRMAN:  Mr.  Kamath.
 SHRI  HARI  VISHNU  KAMATH

 ‘\(Hoskangabad)  :  I  had  given  notice  of  a
 ‘aubstitate  motion.  I  do  not  know  why Wt  %s  shown  as  an  amendment.  Is  it
 permissible  or  not  as  a  substitute  motion  ?

 MR.  CHAIRMAN  :  You  can  only move  an  amendment.
 SHRI  HARI  VISHNU  KAMATH  :

 I  gave  notice  of  a  substitute  motion.

 MR.  CHAIRMAN  :  Office  informs
 me  that  it  will  be  in  the  form  of  an
 amendment  itself  to  substitute  that.

 SHRI  HARI  VISHNU  KAMATH  :
 व  have  no  objection.  I  beg  to  move  :

 ‘That  in  the  motion,—
 add  at  the  end—
 “and  expresser  its  grave  concern  over

 the  fact  that  the  electoral  process as  well  as  public  life  in  India
 which  was  badly  polluted  and
 vitiated  by  an  unholy  alliance  of
 political  power  and  money  power
 during  the  decadent  decade,
 :967—77,  with  the  steep  erosion
 of  ethical  standards  and  moral
 values,  threatened  to  distort
 democracy  into  a_  plutocracy
 deform  ‘Janatantra’  into
 ‘Dhanatantra’  and  recognizes the  imperative  need  to  reverse
 those  morbid  trends  and  is
 convinced  that  for  the  purpose: the  formulation  of  a  voluntary
 code  of  conduct  by  all  political
 parties  is  essential  and  urges  the
 Government  to  initiate,  without
 delay,  _  comprchensive  —_  meas-
 ures  with  a  view  to  cleansing uublic  life  in  general  and  puri-
 bine  the  electoral  process  in  par-
 ticular.’’®  (4)

 DR.  RAMJI  SINGH  (Bhagalpur)  :  I
 beg  to  move  :

 ‘That  in  the  mation,—
 for  “‘as  evidenced  by  the  recent  re-

 velations  of  collection  of  huge
 election  funds  by  some  important
 persons  including  Ministers
 and  those  who  are  _  in  proxi-
 mity  to  high  offices  of  power  and
 decision  making.”

 substitute—
 “and  directs  the  Government

 to  refer  the  matter  to  the
 Chief  Justice  of  India  to  ascertain
 whether  there  is  a  prima  facie
 case  fora  thorough  probe  under
 the  Commissions  of  Inquiry
 Act,  and  further  directs  the
 Government  to  bring  suitable
 legislation  before  the  House  to
 ban  collection  of  clection  funds
 from  business  houses  by  any
 body.”  *(5)

 नी  गोरे  शंकर  राय  (गाजोपुर)  :  मान्यवर,
 झाज  सदन  के  सामने  जो  प्रस्ताव  प्रस्तुत  है  वह
 एक  बड़े  गम्भीर  प्रश्न  से  संबन्धित  है  ।  जो  मेरे
 मित्र  इसको  मूव  करने  वाले  हैं  वे  शुरू  में  तो  ठीक
 रहे  लेकिल  झन्त  में  उन्होंने  इस  विषय  को  छोड़
 कर  बड़ी  लम्बी  दौड़  लगाई  जिस  पर  में  जाना
 नहीं  चाहता  ।  यह  भ्रश्त  बहुत  पुराने  समय  से  चल]
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 भा  रहा  है  कि  मंत्री  भर  सरकार  में  जो  लोग
 हैं  उसके  पद  का  प्रयोग  चादा  बसुल  करने  में  कंसे
 नहीं  होगा  ौर  यह  जो  मी  है  वह  किस  प्रकार
 से  राजनीति  को  प्रभावित  न  करें--हसका  प्रयास

 बहुत
 पहले  से  हुभा है  18  सन्‌  960  में  इस  प्रकार

 जात  झाई  थी  लेकिन  de  नेहरू  ने  इसका
 चन्दा  लेने  की  बात  उन्होंवे ि  रोघ

 ह... क
 |  4

 द श्खी
 में  च्बन्दा  लेने  के  ऊपर  जो  पाबंदी  लगाई  गई  तब
 हमारे  मित्रों  का  पाबंदी  लगाने  का  मतलब  यह
 था  कि  भान  बुक  चन्दा ने  लिया  जाये  ।  इसके
 दो  नतीजे  निकले  ।  एक  नतीजा  तो  यह  निकला
 कि  ब्लैक  मनी  आने  लगा  और  दूसरा  नतीजा  यह
 निकला  कि  पार्टियों  का  हिसाब  देना  बन्द  हो

 क्योंकि  ब्तैकमनों  जो धाती  थो  उसका  हिसाब
 के  लिए  मे  मजबर  नहीं  थे।  में  कांग्रेस  की

 'परम्पराधों  को मी  जानता  हूँ  क्‍योंकि  हम  कोई
 टूर  के  नहीं  हैं,  हमारा  भी  रिश्ता  रहा  हैं  ।  जबसे
 चन्दा  बैन  हुआ  तब  से  रसीद  से  कृपया  न  प्रा
 करके  ब्रीफकेस  पालिटिक्स  प्रारम्भ  हो  गई  हमारे
 उन्लीकृष्ण  और  चब्हाण  साहब  जैसे  विवेकानन्दों
 की  बात  मैं  नहीं  करता,  मैं  ऋषियों  को  बात  नहीं
 करना  चाहता,  में  साधारण  कांप्रेसमैन  को  बात
 करता  हूं  कि  तबसे  ब्रीफकेस  पालिटिक्स  शुरू  हों
 गई  t  उसमें  ब्लैकमनी  का  प्रभाव  जाने  लगा  और
 बह  चल  पड़ा  |  पिछले  s-i0  साल,  ivsa  के
 बाद  की  जो  कांग्रेस  रही  है,  उसके  प्रांकड़ों  में  मैं
 नहीं  जाना  चाहता  लेकिन  शमी  मेरें  सामने  जो
 आंकड़े  है  इनमें  झगर  किसी  ने  चन्दा  लिया  तो  मेरा
 खयाल  है  कि  दस  प्रतिशत  से  कम  में  सारे  दल  हैं
 और  90  प्रतिशत  से  ज्यादा  में  उस  समय  कांग्रेस
 के  लोगों  ने  चन्दा  लिया.  फर्क  यह  था  कि  कांग्रेस
 में  कई  प्रकार  के  लोग  वे  प्रगतिशील  ये
 शौर  कुछ  प्रतिक्रियायादी  थे  1  मैं  इस  सम्बन्ध  थें
 कुछ  कहना  नहीं  चाहता  लेकिन  प्रगतिशील  की
 परिभाषा  जो  की  जातो  हैं--

 A  progressive  is  a  man  who  can  digrst
 moncy  from  Russia,  A  rectionary  is
 aman  who  can  digest  moncy  from  the
 dolar  area.  Adyamic  person  is  one  who
 can  digest  money  from  both  places most  cffectively.  And  there  were  dy- namic  people,  they  conducted  the  whole
 country’s  fianances  and  clections.

 ्

 इस  प्रस्ताव  में  एक  शब्द  जों  लिखा है,  हम  चाहते
 हैं  उस  पर  बहुत्त  हो  लेकिन  हमारे  मित्र  से  प्रस्ताव
 को  बब्  कर  दिया  ।  उन्होंने  कहां  देविलेशन्स

 प्र हैं  ।  श्री  उम्नीकृष्णन  को  शब  मालूम  हुभा  है
 प्रभावशाली  लोग  श्न्दा  इकट्ठा  कियः  करते  थे  1
 इससे  पहले  इनको  यह  बात  माम  शी ।
 बस्हाण  साहव  ने  स्वप्न  में  भी  नहीं  कि
 ष्बत्दा  भी  सिया  जाता  है  |  बह  हरिजन  प्रेमी  थे
 इसलिए  श्रीमती  इन्दिरा  गांधी  और  चन्हाण
 सारा  जन्दा  हरिजन  वस्ती  से  ले  प्राते  थे  शौर
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 नहीं  चाहता,  एक  तो  सलट  प्रूफ  भ्रादमी  होता  है
 हिन्दी  का  शाब्द  झच्छां  होगा,  “हपावार”
 झनपार्लमिस्टरी  हो  जायेगा  ाप  देखें  कि  किस

 "1  ४
 साथ  चल्दा  लेने  की  परम्परा  का  विरोध

 क  t

 कस्टम  वाली  जो  बात  है,  उन्होंने  कहा  कि
 कांति  भाई  उसमें  आपरेट  करते  हैं।  मेरा  खयाल
 है  मेरे  मित्र  को  उस  क्षेत्र  में  बड़ी  जानकारी  है
 क्योंकि  उसका  हम  जवाब  नहीं  दे  सकते  हैं
 उन  का  कस्टम  से  ज्यादा  ताह्लुक  है,  इसलिये  वह
 जानते  होंगे,

 थी  सौगत  शय :  (बेरकपुर)  :  इनकम  टैक्स  को
 बात  है  1

 श्री  गौरों  शंकर  राय  :  इनकम  टैक्स  के  आरे
 में  भी  मुझे  जानकारी  नहीं  है,  क्योंकि  मैं  गांव  का
 श्ादमी  हैँ  ।  इनकम  टैक्स  झाफिसर  कौन  हैं,  मैं
 नहीं  जानता  ।  लेकिन  एक  का  तो  सम्मान  करता
 ह, बड़े  प्रादरणीय  हैं  ।  लेकिन  कितने  ग्रावरणीय
 |  या  कितने  घुणित  ia  नहों  जानता  और

 जान  भो  नहीं  सकता  हूं--क्योंकि  मैं  प्रोग्रेसिव  भी
 नहीं  हूं,  रिएक्शनरी  ्  नहीं  हैं  प्रौर  डाइनेमिक
 भी  नहों  हुँ--श्स  लिये  नहीं  जान  सकता  हुं।

 मैं  निवेदन  कर  रहा  था--भाज  सदन  के  सामने
 जो  गम्भीर  प्रश्न  विचारार्थ  है--लेजिस्लेशन  से
 यह  म्रवृत्ति  नहीं  बदलेगी,  गक्पूजेशन्ज  से  यह  प्रवृत्ति
 नहीं  बदलेगी  ।  कान्तिभाई  ने  चन्दा  मांगा,  जनता
 पार्टी  में चन्दा  मांगा,  सरकार  में  जो  लोग  हैं
 उन्होंने  चन्दा  मांगा,  राजनारायण  जो  ने  चन्दा  मागा.
 लेकिन  ये  जो  अन्दे  से  घृणा  करने  वाले  लोग  है--
 मैं  अपने  विरोधी  दलों  के  मिलों  से  और  खास  ौर
 से  साठे  साहब  से  कहना  चाहता  g-sae  की
 माताजी  को  भी  चन्दे  से  नफरत  है,  तो  मैं  इस
 चन्दे  से  नफरत  करने  वालों  से  कहना  चाहता  हूं--
 एक  साथ  बैठ  कर  इस  पर  विद्यार  करें,  अपने  सीते
 पर  हाथ  रख  कर  विचार  करें>-कया  इस  समस्या
 का  कोई  समाप्रान  हो  सकता  है?  इस  समस्या  का
 समाधान  एक्यूजेशन्ज  से  नहीं  होगा।  यह  कहना
 गलत  है  कि  नई  रेवेलेशन्ज  हुए  हैं  t  मैं  चन्दे  से
 नफरत  करने  वाले  मित्रों  से  कहता  चाहता  A
 यह  परम्परा  प्रारम्भिक  काल  से  हैं,  जब  से  कांग्रेस
 पावर  में  राई,  स्वा  मांगती  रही  ।  फर्क  सिर्फ
 इतना  है--सी0  fro  war  जैसे  जो  पुराने
 रिएक्शनरी  लीड्स  रजे  हैं,  वे  रमींद  दे  कर  वन्दा
 लिया  करते  थे,  लेकिन  जब  से  प्रगतिशील  हो  गये,
 तब  से  रसीद  बौर  पुर्जे  की  जरूरत  ही  नहीं  रही  ।

 मैं धाप के जरिये के  जरिये  अपने  मित्रो ंसे  कहना
 चाहता दी,

 पर  गम्भीरता  से  विचार  करने  के
 लिये  --भ्रखजार  में  छप  जायगा,
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 ऋरती  थी,  उस  को  भी  इस  की  थोड़ी-बहुत  जातकारी
 झवषय  होगी

 श्री  सोगत  रा  :  प्रूफ  लाइग्रे  t

 श्री  भोरी  शंकर  राय  :  मरूफ  की  क्या  जरूरत

 है
 यह  कोई  प्रदालत  नहीं  है  ।  मैं  तो  भले  झादमी
 लिये  यह  बात  कह  रहा  foil  उस  को

 गश करने  के  लिये  तैयार  है  ।  यह  कह  देने  से
 इन्होंने  चन्दा  वसूल  किया,  उन्होंने  बन्दा  वसूल
 किया,  इस  से  काम  नहीं  चलेगा  ।  प्राप  ने  प्रपने
 मांघण  में  एक  भो  ऐसा  सुझाव  नहीं  दिया.  कि  ल
 को  बसे  ठीक  किया  जाय  चन्दा  वसूल  करना
 कोई  नई  बात  नहीं  है,  यह  प्रवत्ति  प्रारम्भ  से  ही
 थी  a  जब  हमारा  जाष्ट्रीय  श्रान्दौलल  चल  रहां  था,
 तब  भी  देश  के  पंजीपतियों  ने  राष्ट्रीय  प्रॉस्दोलभ
 में  सदा  दे  कर  हमप्तारी  सहायता  की  थी,  लेकिन
 उस  समय  पावर  उन  के  पास  नहीं  थी,  इसीलिये
 करपान  का  झसर  नहीं  पड़ा  |  उस  के  वाद  बं
 जबाहर  लाल  नेहरू  के  जमाने  में  भी  प्‌ंजीपति  चन्दा
 बेते  थे,  इन्दिगा  गांधी  के  जमाने  में,

 चूकि
 बह

 अगतिशील  झौर  डाइनेसिक  थी,  इस  वह
 प्राकाश  तक  चला  गया  t  मैं  झपने  उधर  42  हुए
 मिन्नों  से  कहना  चाहता  हूं--उनहोंने  भ्पने  समय  में
 एस  परम्परा  को  बड़ा  बीभत्स  रूप  दिया  ।  सभापति
 महोदय,  977  में  जब  पालियामेन्ट  के  चुनाव  हुए
 4  विश्यास  के  साथ  कहता  हुं--हमारी  पार्टी  के
 पास  एय  रुपया  भी  देने  के  लिये  नहीं  था  ।  लोगो
 ने  चन्दा  देकर  हम  को  चुनाव  लड़ाया  था  ।  मैं  यह
 नहीं  कहता  कि  श्धर  सब  सन्यासी  बैठे  हुए  है  या
 बह  चन्दी  नहीं  लेंगे  ny  लेकिन  मै  प्रपने  भाई
 उन्नीकृष्णन  और  चर्दाण  साहब  से  कहना  चाहता
 हनणक  कांस्रेन्सम  इबाल्व  कीजिये  कि  विस  तग
 मे  हंस  समस्या  को  समाधान  होगा  ।  लेजिस्लेशन
 मे  शग  सगस्या  को  समाधान  नहीं  ही  सकता  ।

 न
 lose  में झापनें  लेजिस्लेशन  बनाया,  सेबिन  उस

 स्लेशन  से  भ्रापने  व्लैक-मनी  को  ध्यापार  मुक्त  कर
 दिया,  'शोर-आंजारी  का  पैसा  राजनीसिफ  फण्ड  में  प्रासे
 लगा।  मै  एक  पुरानी  'शिवेट  पढ़  रहा  था--उसमें  लिखा
 a

 Phe  Government  of  the  people  by  the
 industrialists  ancl  for  (he  industrialists,

 ऐसा  झापने  उस  समय  किया  ।  मेरे  पास  समय  गहीं  हैं,
 मैं  ग्रापकी  तरह  से  मुख्य  वकसा  नहीं  हूँ--वर्ना  में  भाषकों
 बतलाता  कि  किस  प्रकार  से  कांग्रेस  सरकार  ने  एम
 एम  टी  सी  के  द्वारा  कास्ट-भ्रायरन  का  दाम  बढ़ा  कर
 किन-किन  कन्ट्रीस  से  हन्जें  प्राफ-मनी  लेकर
 विदेशी  बैंकों  में  जमा  किया  ।  मेरी  ताम  लेते  की  झादत
 नहीं  है,  लेकिन  मैं  जानता  हूं--जों  घोग  भ्रभारिटी  में
 शे--उनका  कितना  रुपया  विदेशी  बैंकों  में  जमा  है  1
 रिकार्ड  चिल्ला -चिल्लों  कर  इन  बातों  को  बतलाता  है।
 मैं  एक्सयजेशन  नहीं  करना  चाहता  हैं,  लेकिन  एक  बात
 कहना  चाहता  हू--भगर  सचमुच  में  इस  समस्या  को
 समस्या  के  रूप  में  लें--तब  तो  इसका  समाधान  निकल
 सकता  है,  लेकिन  यवि  उनका  उद्देश्य  कान्ति  भाई  का  नाम
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 लेता  है,  तो  मैं  नाम  तो  नहीं  लेना  चाहता,  सेकित  साठे
 साहब  आपको  मालम  होगा,  ब्रापके  यहाँ  उमाशंकर
 दीक्षित  पहुंचे  बत्दा  इकट्ठा  किया  करते थे  1
 बहले  झानन्द  भवन  के  टेरर  थे,  उसके  बाद
 कांग्रेस  के  देजरर  ढ्ए  जौर  फिर  देश  के  ।  हमारे
 यहां  एक  नेशनल  हेरल्ड  प्रखवार  है  ।  इसमें  संबली
 लैक  मनी  इनजेक्ट  होती  रहती  है  t  भखबार  में
 घाटा  है  लेकित  उसको  बिल्डिंग  बनती  रही
 व्यक्तिगत  रूप  से  बन्दे  से  नहीं,  पोलिटिक्स  के  नाम
 पर  ब्लैक  मनी  मांग  करके  नेशनल  हेरह्ड  को
 सींचा  गया  जोकि  एक  परिवार  की  सम्पत्ति  है  1
 उमको  सींचा  गया  ।  मैं  जानता  हूँ  कि  झाज  भी,
 जो  लोग  ब  शक्ति  में  या  पावर  में  नहीं  हैं, दुदस+
 बस  हंजार  रुपये  महीना  खर्चे  करते  हैं  ।  उनमें
 बहुत  से  पालियामेंट  के  मेम्बर  भी  हैं  कहां  से
 यह  सब  झांता  है  ?  ये  सब  बातें  किस  चीज  को
 साबित  करती  हैं  ?

 a शाप  प्रधान  मंत्री  मोरारजी  देसाई  पर  हमला
 करिये  लेकिन  शीशे  के  धर  में  रहने  वाले  शोग
 ऐसा  हँसला  न  करें  ाप  प्रगर  करना  चाहते
 तो  इस  वृष्टि  से  करो  कि  कोई  सुझाव  रखो  जिसले
 म  लोग  मिल  फर,  बैठ  कर  बात  करें  ।  श्राप
 प्रधान  मंत्ती  जी  से,  मंत्रियों  से  बात  करिये  t  मैं
 बहूंगा.  कि  चल्हाण  साहब  बात  करें  1  शायद  झाप
 लोग  नहीं  जानते  कि  हिन्दुजा  ब्रदर्स  क्या  है  |  यह

 श्
 अंज़िमंडल  में  रहने  वालों  की  जानकारी  में

 ,  यह  उस  वक्‍त  चंदे  की  बात  है  |

 में  कहना  चाहता  हूं  कि  इस  प्रस्ताव  को  लाकर
 इस  संदन  का  इस  तरह  से  बुस्पयोग  नहीं  होता
 चाहिएं  कि  कोई  झ्रादमी  कोई  खास  शिकायत  करने
 के  लिए,  शलिटिफल  सोटिव  से  इसका  दुरुपयोग
 करे  i  में  भापसे  कहना  चाहता  हूं  कि  झ्रापको  कोई
 शिकायत  है  तो  इस  सदन  में  सभी  दलों  के  लोग
 मिल  कर  बैठें  बौर  विचार  करें  कि  पैसे  इस  देंश
 के  चरित्त  को  भ्रच्छा  रखना  है,  कैसे  हस  देश  में
 अंद  की  राजनीति  चलगी  भौर  कहां  तक  चलेगी,
 कहां  तक  उसकी  सीमागरद्ध  करना  है  '  इस  पर  मिल
 कर  सब  लोग  सोच  सकते  हैं  |  यह  चीज  एक
 दूसरे  को  गाली-गलौज  देकर  नहीं  सोची  जा  सकती
 है  ।

 सान्यवर,  हमारे  दो  'हीचसे  थे  |  एक  बड़े
 विद्वान  थे  और  दूसरे  कुछ  कम  पढ़ें  लिखें  थे  ।
 दूसरे  टीचर  जब  इम्तिहान  होता  तो  नकल  करने  वाले
 लड़कों  को  पकड़  लिया  करते  1  उनसे  हमारे
 विद्वान  टीचर  कहा  करते  थे  कि  तुम  बचपन  में
 जरूर  सकल  करते  होंगे  तभी  नकलचियों

 ि] जाते  जहो  ।  इसलिए  हमारे  ये  भाई  भी  हैं
 कि  कहां  कहां  से  चन्दा  झाता  है,  कहां  कहां  इसके

 मैं.  16 झाने  बात  को
 भी  हंकते  से  हिचकता  हूँ

 बल  *
 मालूम

 है  कि  कौन  कहां  कहां  ताजुक  ||
 से  मौकों  को  जनते  हैं  a  इसलिए  मैं  प्
 कहता  हूँ  कि  झाप  इस  पर  बैठकर  विचार  कौजिए

 सुझाव  दीजिए  ।  यह  काम  कानून  अनाने  से हि  हि
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 [att  गौरी  शंकर  राय]
 होता  है  तो  वह  बताइये  ।  यह  देश  62
 करोड़  का  है।  देश  में  कांति  भाई  के
 झतिरिकत  क्‍या  हर  किसी  को  चंदा  मांगने  से
 नफरत  है  ?  झाखिर  आप  क्‍या  कहना  चाहते  हू।
 वाट  डु  यू  बाट  टू  इम्प्रेस  झपोन  भी  ?  मैं  कहता

 कि  इस  सारे  मामले  पर  बैठ  कर  विचार  कीजिए
 कैसे  इस  समस्‍या  को  हल  किया  जाए  इस

 प्रस्ताव  का  एक  हिस्सा  अ्रपनी  पराकाष्ठा  पर  चला
 गया है  ।  जब  चव्हाण  साहब  मंत्रिमंडल  में  थे  तब
 भी  रिविलेशंस  हुए  हैं।  हसलिए  यह  कहना  कि

 पंजीपतियों  से  वैसा  लिया  गया,  इस  बाल  को
 शायद  श्री  उन्नीकृष्णन  जी  उतना  नहीं  जानते
 जितना  कि  श्री  चव्हाश  साहब  जानते  हैं  a  इसलिए  में
 कहता  चाहता  हूं  कि  सभी  दलों  के  लोग  43,  एक
 कसिन्सस,  एक  भ्रण्डरस्टडिग  पर  नायें  कि  किस
 सरह  से  सार्वजनिक  जीवन  में  एक  परम्परा  कायम
 की  जाय,  मैयार  निश्चित  रूप  में  कायम  किये
 जायें  1  खासी  गाली  देने  से  तो  यह  नहीं  होगा  y
 era  इसके  लिए  मैयार  तय  कीजिए  ।  यह  मैं
 किसी को  डिफेंड  करने  के  लिए  नहीं  कह  रहा  हूं  ।
 &  इसलिए  कहना  चाहता  हूं  कि  यदि  भाप  समस्या
 का  समाधान  करना  चाहते  हैं  तो  बैठ  करके  इसका
 हल बूढें,  वह  जरूर  निकलेगा

 tt  weer  साठे  (भकोला)  :  सभापति
 महोदय,  मैं  गौरीशकर  राय  जी  से  सहमत  हूं
 जो  भ्रभी  उन्होंने  बात  कही  t  यह  जो  प्रस्ताव
 मेरे  मित्र  श्री  उन्‍नीकृष्णन  जी  ने  यहां  पर  रखा  है,
 इस  प्रस्ताव  से  जो  सबाल  उन्होंन  उठाया  है,
 उसका  हल  इस  तरह  से  निकल  सकता  है  यह  बात
 मेरी  समझ  में  नहीं  भायी  ।  (व्यकधान)  प्रापकी
 झायी  हो  तो  बताइये  ।  मैं  गौरीशकर  जो  से
 सहमत  हूं  ।  इसलिए  कि  चन्दा  इकट्ठा  हो  रहा  है
 औौर  पावर  को  बड़ी  समस्या  है  भौर
 उससे  खतरा  पैदा  हुआ  त  वह  प्रभावित  करती  है
 ौर  बड़े  लोग  जो  सत्ता  में  हैं  मिनिस्टर  हैं  उन्हें
 ज्यादा  सहूलियत  होती  है  तो  महू  बात  तो  झाज  से
 नहीं  है  |  जो  मिनिस्टर  रहेगा  श्रौर  जो  सत्ता  में
 रहेगा  स्वाभाविक  है  वन्दा  उसी  के  पास  जाएगा
 शौर  सत्ता  में  न  रहे  तो  उसके  पास  चन्दा  नहीं
 आएगा,  यह  भी  स्वाभाविक  बात  है  झाज  सत्ता
 में  नहीं  रहे  इसलिए  शिकायत  हो  तो  आत  श्रलग
 है  ।  लेकिन  सवाल  जैसे  राय  जी  ने  कहा,  यह  है
 कि  इसकी  बुनियाद  में  हमें  जाना  होगा।  ब॒नियादी
 बात  के  लिए  श्राप  क्‍या  करना  चाहते  हैं  -  कोई
 नया  सिस्टम  निकालने  वाले  हैं  जर्मनी  में

 "|
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 we  लोगों  के  हाथ  में  'एकल्रित हो ती. हो  तो  बहा  काला
 धन  भी  पैदा  होता  हैं  |  ऐसी  ज्र्थ  व्यवस्था  में
 झाप  चाहें  कुछ  कर  लें  तो  कुछ  नहीं  हो  सकेगा  tv

 ill  pale  दु  श्  झ
 उपयोग  या

 दुरुपयोग  रा  दबा  ए  कंट्रोल  में
 लाने  के  लिए  किया  ही  जाएगा  ।  यह  हकीकत
 है,  यह  वस्तुस्थिति  है  ाप  और  हम  इसको
 बदलने  के  लिए  प्राज  भी  तैयार  नहीं  हैं  ।  जो
 बैस्टिड  'इटरेस्ट  हें  उनको  खत्म  करने  के  लिए
 तैयार  नहीं  हैं  ।  भ्रन्यान्य  सवालों  पर  बहुत  बड़ी
 बहस  हो  सकती  है  |  होता  क्‍या  है  ?  हम  भ्ापकी
 धोर  श्राप  हमारी  टोपी  उछालने  की  कोशिश
 करते  हैं  ।  हम  कान्ति  भाई  को  गालियां  दे  देते
 हैं  भौर  भाप  संजय  को  गालियां  दे  देते  हैं  ।  यह  कया  है
 27°00  hrs.

 wt  सोगत  राय  (बेरकपुर)  a  दोनों  में  मेलजोल  हो
 गया  है  t

 st  wart  साठे  :  यही  बात  बलेगी  शर  इसमें
 झ्रापकों  सन्तोष  है  मुझे  कोई  एतराज  नहीं  है।  भ्रापने
 शाह  कमीशन  बैठाया  |  साठ  केसिस  सजय  गांधी
 पर  चलाए  t  tee  केसिस  इदिरा  जी  पर  चलाए,
 मिसयूज  माफ  पावर,  कुरप्शन  इन  हाई  झ्राफिस  tv
 पर  जब  दूसरे  का  बेंटा  हो  तो  खराब,  प्रपना  बेटा
 हो  तो  ललवा  ।  उसके  नाम  से  बोलों  मत,  वह
 दूध  का

 ष्  हुआ
 झा  है,  साफ  है,  वह  कोई  बदचलन

 नहीं  है,  बात  न  करो,  वह  कुरप्शन  नहीं
 करता  है

 स्ट
 में  सभी  बुराइयां  हैं

 इससे  मामला  नहीं  d  मैं  आपसे  पूछना
 चाहता

 ज
 क्या  झापने  इस  पर  गम्भीरता  से

 विचार  है?
 द  03.  hes.

 (Dr.  Sussira  Nayar  is  the  Chair]
 ot  व्यवस्था  के  बारे  में  कोई  बोलता  है  क्या  ?
 भाप  और  हम  किसी  को  भी  शायद  उसकी  फ्रसत
 नहीं  है।  जब  से  झ्ापसत्ता  में  झाए.  हैं  मुझे  बताइये कभी  ऐसी  शर्चा  ,  कभी  ऐसी  बैठक  हुई  है  कि
 ब॒दियादी  परिवर्तन  झाधिक  ढांचे  में  हम  कैसे  लाए
 न्ौर  झाप  हमें  चुनौती  दें.  कि  चलिये  बुनियादी
 परिवर्तन  लाना  है,  ये  जो  वैस्टिड  इटरेट्स  हैं,
 कृपिटलिज्म  क  जो  गढ़  हैं,  जो  जम  कर  बैठ  गए
 हैं  सीने  पर  इस  देश  के
 चलो  यह  हमारा  प्रोग्राम
 ना  चाहिये  श्ौर  भाझों

 ि कोई  बात  हुई  ?  इस  बात  पर  चर्चा  नहीं  होगी
 इस  बात  पर  प्रापको  भी  फुर्सत  नहीं  है  क्योंकि
 धाप  उन्हें  धमका  नहीं  लगा  सकते  ।  वेस्टेड  इटरेट्स

 20
 झौर  वह  भी  दो,  तीन  हजार  लोगों  के
 हो  तो  वह  किसे  इस  देश  में  नहीं  खरीद
 ?  सारी  टौप  ब्यूरोक्ेसी  उससे  मिली

 भाप  बताइये  सीने  पर  हाथ रख  कर
 वालियामेंट  कहू  दे  क्‍या  एक  एम0  पी0
 चुनाव  35,000  ₹०  में  होता  है  ?
 कहां  से  झाता  है  पैसा  जो  लाल,  सभा  लाख
 होता  है,  यह  पैसा  कहां  से  श्राता  है;  वही  प्राता
 है  जो  कांति  भाई  से  जमा  किया  t  उसको  जो  80

 जनक
 ग

 है

 ह...|
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 लाख  so  मिला,  शापने  तो  सूबेनियर  कलेक्शन
 जो  कांग्रेस  का  हुआ,  उस  सम्बन्ध  में  i809  लोगों
 के  नाम  झापने  गिनाये  धौर  उस  पर  कार्यवाही
 भी  की,  नोटिस  दिये  गये  कम्पनियों  को  ।  80
 लाख  जित  लोगों  से  भाया  उनकी  भी  लिस्ट  दे
 दीजिए  झौर  उनके  ऊपर  भी  नोटिस  दीजिये  ।
 लेकिन  नहीं  देंगे  भाप,  क्‍योंकि  सी०  बी०  गष्ता
 साहब  कहते  हैं  कि  उसने  मुझे  पूरा  हिसाब  दे  दिया
 है  t  ook  जो  पार्टी  के  लोग  है  उन्होंने  चन्दा
 कलेंक्ट  भी  किया  लेकिन  कोई  हिसाब  नहों  दिया  ।
 यह  गुप्ता  जी  कह  रहे  थे  ।  झब  इनसे  पूछिये  कि
 उन्होंने  80  लाख  fo  बिना  मंत्री  रहे,  केवल
 प्रधान  मंत्री  के  पुत्र  होने  के  नाते,  इकट्ठा  किया  तो  जो
 मंत्री  हैं  माननीय  पटनायक  या  माननीय  एच०  एम०
 पटेल  इनको  कितना  मिला  होगा  ?  उसका  हिसाब  कोई
 बतायेगा.  पर  वह  बात  भी  नहीं  होंगी  t  में
 ग्रापसे  कहता  हूं  फिर  से  गम्भीरता  से  विचार
 कीजिये

 हमारे  कामत  साहब  को  शाह  कमीशन  पर
 बोलते  समय  उनको  एक  ही  बात  मालूम  है  कि
 किस  तरह  से  चरित्र  हनन  इन्दिरा  गांधी  भौर
 उनके  खानदान  का  किया  जाय  जिससे  उनकी  श्ारमा
 संतृष्ट  हो  t  हमारे  बाकी  के  भी  लोग  हैं  t  भापको
 याद  होगा  कि  उन्होंने  हमप्टी  डम्प्टी  लियरिक
 सुनाई  थी...

 श्री  हरि  चिच्ण  कामत  (होशंगाबाद)  :  वह
 रेकाड  पर  है,  टेप  पर  है  t

 ay  aera  are  :  एक  रिमरिक  मैं  भी  इनको
 सुनाना  चाहता.  हु  झापके  बारे  में,  गौरीशंकर
 राय  के  बारे  में  :

 सम  जूठमलानी  गौरी  लाल,  गौरीशंकर  प्ौर
 कंवर  लाल,  पभ्ौर  प्राई०  सी०  एस०  हरि,  झाई०
 सी०  एस०  हरि  विष्णु  कामत,

 Some  jooth  malani.  Gauri,  Lal,  IGS  Hari
 with  much  sound  and  fury;  Signifying
 nothing,

 Indira  Gandhi  they  wanted  to  bury  :
 Now  they  fret  and  {ume  in  impotent  rage at  her  renewed  success  and  glory.

 श्री  हरि  चिच्ण  कासत:  जमा  नहीं  ठीक  t

 SHRI  VASANT  SATHE  :  Now,  to
 revert  to  the  subject  under  discussion,  it
 is  said  that  Kantibhai  has  nothing  ०
 do  with  politica,  heisonly  a  Private  Secre-
 tary  looking  after  his  aged  father.  What
 does  Kantibhai  have  to  say  about  this  ?
 A  German  correspondent  interviewed  him
 and  this  is  how  the  interview  goes  on.

 The  correspondent  asks  :  ‘‘Well,  how
 do  you  serve  your  father  2",

 Kantibhai  :  ‘‘Well  ,  you  see  my
 father  is  very  old  and  he  needs  to  depend
 upon  some  one  for  decision-making.”

 Correspondent  :  ‘“‘surely  he  can  cun-
 sult  his  Cabinct  colleagues.””

 Kantibhai  :  ‘‘Yes,  he  consults  them
 and  they  give  their  opinion.  But  I  usually
 advice  him  on  which  opinion  to  take.”

 So,  Madam  Chairman,  Kantibhai  has
 no  role  at  ail  !

 इस्पात  दौर  खान  मस्ती  बी  बोज  पटनायक):
 यह  कहां  से  पढ़  रहे  हो?

 ा  बसन्त  साठे  :  German  Magazine
 कांति  भाई  कोई  रोल  भ्रदा  नहीं  करते  वह  तो
 केवल  श्रवण  कुमार  की  तरह  पिता  की  सेवा  में
 लगे  हैं  |  में  आपसे  कहता  हूं  कि  कोई  दृध  का
 घुला  नहीं  है,  कोई  यह  नहीं  कहे  कि  holier
 than  thou  ara  at  ate  करप्शन  के  बुतले  हैं,
 मुह  की  जो  बुनियादी  बात  है,  में  भरापकी  मार्फत
 कहूँ  तो  सवाल  का  हल  निकाला  जा  सकता  है  1
 नहीं  तो  वह  तो  हंस  रहे  हैं  कि  भ्रच्छा  मौका  है,
 तू-तू,  मैं-मैं  हो  रही  है  जूतम  पैजार  में  लगे हैं
 शौर  जब  बकना.  झायेगा  तो  चन्दे  के  लिये  हमारे  पास
 आयेंगे  ।  वह  जानते  हैं,  हंस  रहे  हैं,  भापका  मखौल
 उड़ा  रहे  हैं  1

 आप  एक  दूसरे  पर  कीचड़  उछाल  रहे  हैं।  भाप
 इस  भावन।  से  मत  देखिए,  राजनीति  बह  रहो  है,  पटरी
 पर  से  फिर  से  उतर  रहीं  है  t

 Our  whole  national  debate  is  getting
 derailed  on  non-issues.  Believe  me,  the
 biggest  non-issue  was  Indira-baiting.  Now
 itiscoming  home.  Ithas  started  against
 each  other  in  he  Janata  Party  itself.
 This  cancer  will  grow.  I  beg  of  you,  I
 beg  of  my  friends  through  you,  Madam
 Chairman,  to  consider  this  issue  in  this
 larger  perspective  and  gravity  and  approach
 it  with  that  basic  approach  of

 removing the  system  which  corrupts  and  whic
 corrupts  all  individuals.  And  as  long  as
 that  system  prevails  you  cannot  undo
 corruption  by  just  passing  this  resolution
 or  some  law.  Thank  you  very  much  for
 giving  me  this  opportunity.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Madam  Chairman,

 thougk
 gh

 the  resolution  expresses  concern  in  the
 future  of  parliamentary  democracy  by
 the  increasing  role  of  money  in  clec-
 tions  but  mainly  the  discussion  is  cen-
 tering  round  charges  of  corruption  against
 Kanti  Desai.  These  two  aspects  T  want
 to  deal  with  separately.

 T  do  not  blame  them  because  they  are
 out  to  utilise  every  occasion  to  discredit
 the  Janata  Government  and  the  Janata
 Party  and  to  take  maximum  political
 advantage  of  it.  Mv  accusation  is  against
 the  Janata  Party  and  the  government  and
 Mr.  Morarji  Desai  himself  because  the
 Prime  Minister  should  not  have  given  any
 scope.  Wherever  any  charge  of  corruption
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 [Shri  Samar  Mukherjee]
 comes  and  when  it  comes  in  a  concrete
 form,  he  should  have  faced  it  with  some
 farm  of  inquiry.  If,  without  that,  the
 Prime  Minister  comes  to  defend  the  son,
 it  links  up  the  old  tradition.  Here  a
 tradition  has  developed  that  sons  and
 daughters  of  Prime  Ministers  and  Chief
 Ministers  have  becume  the  real  reasons  of
 the  exist  of  the  Prime  Ministers  and  Chief
 Ministers  from  the  scene  of  political  lite.

 SHRI  M.  र,  GOVINDAN  NAIR
 (Trivandrum)  :  That  is  why  Bengal  has
 always  chosen  the  bachelors.

 SHRI  SAMAR  MUKHERJEE:  Now
 is  the  time  for  the

 ae
 Party  Govern.

 ment,  the  Janata  Party  as  well  as  the
 Prime  Minister  to  defend  their  image before  the  public  life.  They  should  come
 forward  to  have  a  probe  on  every  case
 wherever  any  concrete  charge  of  currup- tion  cumes  and,  if  that  charge  is  proved,
 the  Prime  Minister  and  the  Government
 should  take  proper  steps  and  fully  disso-
 ciate  with  those  actions  and  defend  the
 integrity,  honesty,  purity  of  the  party  and
 the  position  the  Prime  Minister  is  holding. When  again  and  again  this  type  of  com-
 plaints  and  charges  come,  they  should
 be  met  with  proper  enquiries  otherwise
 the  entire  attention  of  uhe  House  and  the
 whole  county  wil  be  engaged
 and  diverted  into  those  issues  and  only this  will  be  a  common  talk  before  the
 public,  while  the  government  gave  no  time,
 no  attention,  to  the  basic  problems  of
 the  people.  Only  these  issues  are  geiing
 primacy.  That  is  why  we  told  in  the
 past  alo  that  whenever  the  question  of  the
 detters  rame  up,  we  bad  told  the  Prime
 Minister  to  lay  the  letters  on  the  thle.
 Let  the  public  see  what  is  there  in’  the
 lette  f  there  are  charges,  that  should

 subjected  to  be  probed.  Now,  it
 has  been  declared  by  the  Prime  Minister
 that  if  there  is  a  conerete  charge  and
 if  any  Member  is  prepared  to  give  it
 in  writing,  ‘I  am  prepared  to  forward
 it  to  the  Judge  of  the  Supreme  Court.’
 व्‌  would  urge  upon  the  freinds  bere  to  give them  in  writing  and  offer  to  the  Prime
 Minister  the  scope  to  test  this  declara-
 tion.  Let  him  forward  that  to  a  Supreme Court  judge  and  Iet  it  be  probed.  (dn
 terruptions  )

 SHRI  SAUGATA  ROY:  Whether  it
 applies  to  the  foreign  transactions  also?

 SHRI  SAMAR  MUKHERJEE:  That
 the  judge  will  decide.

 Madam,  Chairman,  whenever  the  friends
 bring  these  charges,  they  pose  themselves
 as  if  they  are  the  real  fighters  against
 corruptions.  Look  at  their  own  back-
 gcound.  They  must  be  ¢elf-critical;  they must  be  honest.
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 SHRI  HARI  VISHNU  KAMATH:
 The  less  said  the  better.

 SHRI  SAMAR  MUKHERJEE: Before  starting  accusing  others,  their
 attendtion  should  be  drawn  to  the  issue
 of  Blitz,  last  year,  April  16,  The  whole
 headline  is:  ‘Congress  Looted  Crores
 from  State  Bank’.  It  is  alleged—]  am
 reading.

 “It  is  alleged.  fur  cxample,  that  Vara-
 dachary  personally  carried  Rs.  9  crores
 in  tin  boxes  to  Malda,  from  where
 former  Banking  Minister  was  contesting the  Lok  Sabha  elections...
 Shri  Dinesh  Joarder  is  here.  He  de-

 faied  Shri  Pranab  Mukerjec.
 es  as  well  as  Rac  Bareili  and

 Amethi,  Indira  and  Sanjay  Gandhi’s
 constituencies,  and  supervised  the  cash
 handauts  to  voters.”

 SHRIC.M.  STEPHEN  (IDUKK]I):
 Shah  Commission  was  there.

 SHRI  SAMAR  MUKHERJEE:  No
 please  be  self-critical.  Don't  absolve
 yourself  of  the  responsibility.  You  never
 raised  your  voice  against  this  type  of
 curruption,  —  (faterruptions)

 My  accusation  is  that  you  never  raised
 your  voice  aginst  corruption,  New  vou heeome  the  crities  of  corruption.  tditi-
 ruption,  Latkhs  ave  spent  on  povters.
 I  quote:

 “Two  of  the  premier  financing  units,
 the  State  Bank  of  India  and  the  §4
 weee  horribly  muleted  ing  aM
 hke  operation.  Dissenting  officials
 sacked  of  transferred  and  the  compliant ven  undue  promotions  and  cx-
 tensions,
 Afier  State  Bank  Chairman  Talwar
 was  brusquely  edged  out  of  the  job,  his
 seecessor  TR  Varadachary  was  forced
 to  pull  crores  out  of  the  Biuk’s  funds
 to  finance  the  Ruling  party's  election
 campaigns,
 Insiders  claim  the  money  was  collected
 from  the  banks’  customers  who  were
 given  generous  overdrafis  and  forced
 to  part  with  a  substantial  percentage ofit  on  pain  of  withdrawal  of  all  faci-
 lities  in  future.  In  the  process  the
 bank’s  till  was  severely  drained.

 ve

 To  get  an  extension  of  service,  Chairman
 Varadachary  was  further  compelled
 to  please  the  Banking  Minister  by
 giving  huge  advances  to  certain  par-
 ties.  In  some  cases  the  advances
 were  handed  over  even  before  proces-
 sing  the  documents,  and  in  other  cascs before  the  signing  of  the  agreements.
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 After  the  election  were  over  they  tried  to
 regularise  these  in  bad  debts,  There
 are  other  details  also  but  Iam  not  going into  them.  Isimply  want  to  draw  the
 attention  of  the  hon'ble  Members  who
 have  now  brought  these  accusations--I
 atm  not  opposed  to  bringing  accusations—
 if  they  are  sincerely  inierested  in  fighting
 corruption  then  they  must  start)  from
 their  own  self.  ((uterruptions)

 SHRI  G.  M.  STEPHEN  ;  Let  us  begin with  the  four  CPL  (M)  Ministers  against whom  corr.tption  charges  were  establish-
 ed  by  Gominission  of  Enquiry  instituted
 against  them.  (dnterruptions)

 SHRI  SAMAR  MUKHERJEE: Madam  Chairman,  I  support  Mr.  Sathe
 in  one  respect  that  this  very  system— under  which  we  are  living—is  based  on
 exploitation  and  for  thirty  years  of  Congress rule  the  rieh  have  become  richer  and  the
 poor  have  become  poorer  and  there  has
 been  concentration  of  moncy  and  growth of  monopoly  houses,  For  this  you  eannot
 accuse  Janata  party  government.  But
 we  accuse  the  Janata  party  government that  they  are  pursuing  the  sane  policy. There  bas  been  no  basic  change  in  the
 policy  of  the  Janata  party  government.
 Money  is  being  concentrated  in  the  hands
 of  the  few.  What  does  the  Directive
 Principle  in  the  Constitution  say  ?  It
 says  that  disparity  should  be  reduced.
 But  what  is  there  is  in  actual  practice. The  rich  are  becoming  richer  and  the
 poor  are  becoming  poorer.  ‘The  dis-
 parity  is  growing  day  by  day.  Only last  month  the  Reserve  Rank  reports revealrd  that  the  monopoly  houses  have
 earned  nearly  50  per  cent  more  profit in  the  years  QT72,  tu  1975  The  monopoly houses  know  that  this  government  is  pro-
 viding  through  their  policies  the  scope for  earnings  huge  profit  and,  as  such,
 they  are  interested  to  keep  this  govern- mont  in  power.  They  know  so  Jong  as
 this  governnrent  is  in  power  their  profit
 earning  scope  will  remain  intact.  As
 the  people  at  large  are  being  exploited and  s0  their  dis-content  is  growing  day
 hy  day.  These  monopoly  houses  know
 that  it  is  becoming  more  and  more  di-
 ficult  for  the  ruling  party  to  get  support and  face  the  elections.  That  is  why
 people  must  be  influenced  by  money
 power,  by  using  castcism,  communalism
 and  various  oth  her  fradaulent  methods,

 Day  by  day,  capitalism  is  faced  with
 Crisis.  Day  by  day,  money  is  concen-
 trated  in  the  hands  of  afew.  Day  by  day these  peonle’s  ts  arc  growing. More  and  more,  these  big  capitalist  hous:
 and  the  exploiting  classes  are  bound  to
 purchase  the  ministers  and  use  them,
 and  use  their  money  power  7  for
 influencing  the  voters,  Thisis  invitable
 in  this  system.  That  is  why,  when  you

 talk  of  removing  corruption,  we  must keep  this  in  mind.  The  Government  hag changed.  But  the  State  machinery  hay not  changed.  The  entire  bureacracy  js there.  You  can  change  one  cfficer  from one  department  to  ancther  department But  he  is  bred  in  this  atmosphere,  where everybody  has  heen  foreed  to  be  corrupt If  any  honest  officer  is  there,  he  has  to face  punishment,  By  becoming  honest by  refusing  to  become  corrupt,  he  is pressurised,  he  is  transferred  or  he  ig demoted.  They  are  forced  to  become corrupt  and  they  become  part  and  Parce] of  the  ruling  machinery.  That  is  why  in this  aAtmospy  ere  you  cannot  expect  that
 the

 entire  administration  will  be  free rom  corruption,  That  is  why  व  say  that higher  political  consciciusness  is  necessary and  the  entire  people  must  be  aroused to  fight  corruption.  The  consciouness of  the  people  must  be  reused  against corruption  to  curb  the  vesibility  of  cor- ruption  spreading  in  ct  tee  spheres,  The level  of  the  political  consciousness  of  the people  must  be  aroused  higher,  They must  get  the  fecling  that  money  cannot corrupt  the  people.  The  people  of West  Bengal  have  exhibited  their  political consciousness,  They  have  correctly  se. Ieeted  as  to  which  party  they  should support;  they  have  found  out  which are  the  parties  which  are  the  agents  of the  big  business  houses  and  who  are  the agents  of  the  exploiters.  They  have proved  that  meney  cannot  influence them,  money  cannet  purchase  ve  tes Although  the  bourgeois  parties  spent Jakhs  and  Jakhe  of  tupees,  they  foumd thar  their  candidates  hed  been  defeated and  the  Left)  forces  had  wen,  The glaring  example  of  West  Vengal  is  there, Lakhs  and  Jakhs  of  rupees  were  spent, but  the  pecple  inthe  villages  knew  to whom  they  should  vate.  In  the  vill:  ges landtords  spent  huge  amounts  of  meney, But  the  peasantry  has  been  intelligent enough,  They  decided  ‘we  will  eet  the
 money,  but  we  will  vote  for  our  own selected  candidates,  These  who  wanted to  influence  the  voters  with  mrne  y  see that  even  after  spending  so  much  money their  candidates  had)  been  defeated, Then  they  will  refuse  to  spend  money  in those  areas  in  future.

 So,  what  T  say  is  that  the
 Rr

 ople's consciousness  must  be  roused,  Prople's cooperation  must  be  enlisted  to  fight  this
 system  and  to  change  this  system, People’s  organisations  must  be  organised and  developed.  Without  this,  ¢  here  is no  way  out.

 The  Janata  Party  Government,  inorder to  keep  thier  image,  must  come  ferward and  order  probe  whenever  there  is  any concrete  charge  of  corruption,  partic  ularly if  those  corruption  charges  are  in  cennec- tion  with  any  relation  of  any  Ministe:—
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 or  in  case  Of  any  relation  of  any  Prime
 Minister.  Otherwise,  with  the  experience of  37  years,  peuple  automatically  take  it
 for  granted  that,  even  after  the  Prime
 Minister  denying  it,  that  man  is  linked
 with  corruption.  That  impression  you cannot  remove  from  their  mind.  If  there
 is  a  probs,  that  probe  can  prove  that
 certain  charges  are  baseless.  If  it  is
 proved  that  the  charges  are  valid,  then  the
 strictest  punihmeat  must  be  awarded  to
 them,  Then  the  image  of  the  Prime
 Minister  will  become  more  heightened in  the  eyes  of  the  peole.  Then  only  he
 will  be  a  capable  of  feading  this  Govern-
 mint  and  the  people  of  the  country  to
 fight  corruption,  Then  only  his  words
 will  carry  wight  with  the  people. Otherwise,  his  words  will  never  carry
 weight  with  the  pruple.  That  is  why we  are  inisting  that  corruption  must  be
 fought  ruthlessly.  The  Janata  Party  has
 given  pledges  to  the  people  before  elec-
 tions  that  they  will  fight  corruption  upto
 the  last.  So,  I  demand  that  they  must
 come  forward  with  this  proposal:  When-
 ever  there  is  any  corruption  charge  against
 any  Minister  or  any  relative  of  a  Minis-
 ter,  they  must  immediately  order  a  probe.
 They  must  place  before  the  country  the
 results  of  such  a  probe,  That  alone  will
 heighten  the  image  of  the  Janata  Go-
 vernment.  Otherwise,  looking  at  the
 way  you  are  fighting  among  yourselves,
 you  will  also  have  to  face  the  same
 future  which  the  Congress  had  to  face.
 That  is  why  I  give  you  a  most  serious
 warning  that  you  must  re-think  and  re-
 model  and  reorient  your  entire  method
 of  functioning.

 With  these  words,  Madam  Chairman,
 I  would  tell  the  Houe  that  the  question  of
 fighting  conjuptin

 should  be  taken  up
 serious],  and  duc  weightage  must  be  given
 to  the  various  points  made  by  me.

 SHRI  P.  K.  DEO  (Kalahandi):  Mr.
 Chairman,  after  hearing  the  mutual  re-
 crimination  from  both  sides  and  after  so
 many  stinking  skeletons  have  come  out  of
 the  cupboard,  I  think,  no  persuasion
 would  be  required  on  my  part  —  for  the
 House  to  aceept  avery  constructive
 suggestion  which  T  have  put  forward  in  the
 shape  of  my  amendment.  In  my  amend-
 ment.  I  have  said:

 *fadd  at  the  end—
 ‘and  recommends  to  the  Government
 to  bring  forward  expeditioudy  —  legis.
 lation  7४  which  all  political  parties  in
 the  conntry  should  be  retistered  under
 the  Renistration  of  Societies  Act,  1860.
 (as  amended  up-to-date)  and  should
 maintain  accounts  of  all  their  receipts
 revealing  their  sources  and  ex

 pote supportsd  by  stamped  vouchers  and
 pubhsh  annually  a  statement  of  receipts and  expenditures  duly  audited  and
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 certified  by  a  a  chartered  accountant which  should  be  published  in  the  Ga- zette  of  the  Government  of  Inda.””
 There  would  be  no  two  opinions  that  it is  a  matter  of  great  concern  that  these are  undemocratic  intrusions  which  have been  susceptible  to  pernicious  influences. It  is  said  that  in  some  countries  power flows  through  the  barrel  of  the  gun,  but in  this  country,  we  know  that  power flows  through  money  bags  during  elec- tions,  The  poverty  and  ignorance  of  the

 voters  are  fully  exploited.  After  the elections,  they  start  engineering  defecticns, indulging  in  political  horse  trading  ani in  forming  minority  Governments.  In
 my  thirty  years  of  active  political  life in  every  case,  ]  know  that  while  submitting my  election  expenses  return,  I  have  sub- mitted  a  false  return,  I  adinit  this  myself and  it  must  be  true  in  the  case  of  every Member  in  this  House.

 Moncy  and  polities  are  two  sides  of  the same  coin  in  this  country.  In  last  Sep- tember,  the  Government  released  a  list of  180.  companies,  who  had  paid  Rs. one  lakh  and  above  for  advertisments  in the  souvenirs  of  the  political  party  then  in
 power.  We  would  also  like  to  know  the
 quantum  of  monry  collected  from  the
 various  sources,  along  with  the  sources,
 by  the  present  ruling  party  in  this  county.
 Moncy  and  politics  have  always  have  a
 adulterous  relationship;  it  is  illegal  ard
 exciting.  Despite  various  picus  statements
 full  of  moraility.  politicians  do  take
 money  fromrich  people  and  from  the
 various  companies.  and  in  return  they
 promise  them  favours.  Most  of  the
 money  flows  from  the  unaccounted  —  black
 money  and  this  money  is  syphoned  to
 the  coffers  of  the  political  parties  in  a
 very  clandestine  way  and  under  the  t:  ke.
 In  this  House,  there  has  been  a  debate  in
 the  past  how  the  CIA  and  KGB  mency has  played  its  role  in  patronising  the
 various  political  parties  having  clan  dentine
 relationship  either  with  CIA  or  KGB.

 In  this  regard,  T  take  this
 am  portunity to  quote  a  few  lines  from  the  latest  book

 “Rescue  Democracy  from  Money-Power”’
 by  Shri  Rajagopalachari.  It  is  a  cem-

 ilation  of  the  vaious  articles  written  by
 Tate  Rajaji  in  ‘“‘Swarajya’.  And  the
 Foreword  .to  this  book  has  been  written
 by  no  less  a  person  than  Shri  Jayaprakash
 Narain;  and  JP  says:

 “One  who  weighed  every  word  he
 uttered  or  wrote,  Rajaji  was  a  relentless
 campainger  for  rescuing  our  democracy
 from  the  corrosive  influence  of  moncy-
 power  and  its  evil  brood.  As  I  went
 through  his  collected  writings  on  the
 subject,  I  could  not  help  admiring  his
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 far-sightedness,  —_absoli  sincerity,
 depth  and  courage  of  conviction  and
 total  devotion  to  national  welfare.

 No  truth  gains  currency  when  it  is
 first  propounded  and  no  prophet  has
 been  spared  of  initial  cab  and  dis-

 agement.  Similar  was  ‘the  fate  of
 Rajati  when  he  set  face  sternly  against the  conventional  politics  of  election-
 winning  and  pursuit  of  pelf  and  power, At  the  time  when  Rajaji  wrote  these
 articles,  they  did  not  ९९०६८  the  response they  deserved.  This  was  perhaps due  to  the  then  prevalent  all-pervasive charisma  of  Pandit  Nehru  and  the
 blinding  force  of  unshared  power  and
 the  all-round  subservience  and  syco- phancy  it  generates.

 But  to-day,  both  Jawaharlalji  and
 Rajaji  have  left  the  scene.  The  na- tion  itself  has  just  regained  its  freedom
 from  despotic  rule,  about  the  advent
 of  which  Rajaji  had  clear  forebodings and  of  which  he  had  given  ample, timely  and  unambiguous  warnings. Against  this  setting,  today  his  writings acquire  a  new  dimension  and  signi- ficance  and  call  for  fresh  in-depth  study.

 His  words  are  words  of  wisdom.  If the  plant  of  parliamentary  democracy is  not  merely  to  survive  but  thrive on  our  soil,  it  is  imperative  to  create  a
 corruption-free  and  congenial  climate  for it  till  the  top  roots  go  deep  into  the  soil.” And  then  he  mentions  how  it  is  essential that  politics  in  this  country  should  be freed  from  the  influence  of  I
 had,  in  this  regard,  tabled  a  non-official Bill  identical  to  the  amendments  which T  have  given  here;  and  in  this  regard, ये  sent  a  copy  of  it  to  some  persons  who had  taken  interest  in  this  matter.  And Mr.  K.  Santhanam  who  presided  over the  Anti-Corruption  Committee  has
 written  to  me  thus:

 Mylapore,  Madras
 6-2-98

 “Dear  Shri  P.  K.  Deo,
 Thank  you  for  the  copies  of  the  two Bills  sought  to  be  introduced  by  you  in the  Lok  Sabha.  Both  of  them  are  im- portant.  I  would  however  like  that  in the  Bill  for  Registration  of  Political  Parties and  Publication  of  their  accounts,  you had  provided  for  the  maintenance  of members’  list  and  the  constitution  of  the

 party,  including  the  executive  authorties and  procedure  for  changing  the  Consti- tution.  You  may  table  amendments  for the  purpose.
 T  wish  you  success  in  your  brave  attempt. With  kind  regards,

 Yours  sincerely,
 K.  Santhnaam”.

 Similarly,  many  messages  have  come  from all  over  the  country.  I  do  not  want  to take  the  time  of  the  House;  but  if  the Government  and  the  Opposition  are anxious  to  have  a  permanent  solution  to this  problem  of  corruption  and  to  root  it out  from  the  body  politic  of  the  country, I  think  they  should  gladly  accept  the amendments  I  have  suggested  to  the  Mo-. tion  80  ably  moved  by  my  friend  Mr. Unnikrishnan.

 श्री  राज  गरायरा  :  (राय  बरेली):  मैं  एक  परसनल
 स्टेटमेंट  देना  चाहता  हू  ।

 MR.  CHAIRMAN;  देखिये,  राज  नारायण  जी,
 Direction  750  says:

 “No  member  shall  be  permitted  to  make
 a  statement  by  way  of  personal  expla- nation  under  rule  357  unless  a  copy thereof  has  been  submitted  in  wirting
 by  the  member  to  the  Speaker
 sufficiently  in  advance  and  the
 Speaker  has  approved  it.  Words,
 phrases  and  expressions  which  are  not
 in  the  statement  approved  by  the
 Speaker,  if  spoken,  shall  not  form
 part  of  the  proceedings  of  the  House.”
 मैंतों यहां  थी  नहीं।  उन्नीकृष्णन  साहब  ने
 कुछ  कहा,  ऐसा  भ्रापकों  बताया  गया  ।  उनके
 कहने  के  आद  झापको  झगर  परसनल
 एक्सप्लेनेशन  देना  है  तो  थोड़ा  सा  लिख  कर  भेज
 दें  कि  क्या  एक्सप्लेनेशन  देना  है।  उसके  बाद
 झापको  अ्रवसर  मिल  जाएगा।

 चोधरी  बललोर  सिह  :  प्रेसीडेंट  है  कि  जब
 कोई  बोला  है  उसके  बाद  जिस  के  बारे  में  कहा
 मया  है  उसने  परसनस  एन्सप्लेनेशन  दिया  है।

 भी  cre  area:  मे  जानता
 दा

 नियम
 है।  ब  तक  के  कलवेंशन  के  बिल्कुल  झापकी
 बात  है।  मैं  खुद  हस  सदन  में  कई  बार  परसनल
 एक्सप्लेनेशन  दे  चुका  हूँ  -  कल  ही  जब

 ह बेठे  हुए  थे  तो  एक  विषय  भाया  था  जिस  में  उन्होंने
 मुझे  व्यक्तिगत  स्पष्टीकरण  करने  को  कहा  था:
 और  मझे  उसका  मौका  दिया  था।  मैंने  स्पष्टीकरण
 दिया  था  ।  स्पीकर  ने  भी  कई  बार  दिया  है।  सभी
 को  दिया  है।  जो  चीज  हैपंज  इन  दी  धाइज  झाफ
 दी  हाउस  शमिडिएटली  उसका  एक्सप्लेनेशन  उसी
 समय  दिया  जाता  है  ।  भ्गर  कोई  चीज  ऐसी  हो
 जो  बाहर  की  हो  किसी  लेख  पर  भाश्वित  हो  उसके
 बारे  में  लिख  कर  दिया  जा  सकता  है।  लेकिन
 यहां  भ्ामने  सामने  की  बात  है।  उप्नीकृष्णन  साहन'
 मिले  हैं  उन्होंने  बताया  है,  दूसरों  ने  भी  बताया
 है  कि  उन्होंने  यह  कहा  है।  मैंने  फौरन  जा  कर
 श्री  चित्रागंद  सिह  को  फोन  किया  है।  42  उन
 से  भौर  श्री  छत्साल  से  बात  की  है--

 SHRI  K.  GOPAL  (Karur):  Iam  on  a
 point  of  order.  Mr.  Unnikrishnan,
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 in  his  speech,  nowhere  has  he  mentioned about  Mr.  Raj  Narain;  he  only  mentioned about  his  Private  Secretary.  Members cannot  come  before  this  House  on  behalf of  their  Private  Secretaries,

 at  राज  नारायण  :  में  इतना  ही  कह  देना
 चाहता  हूं  कि  श्री  चित्रागंद  मिहू  भौर  विश्वायलन
 योगाश्रम  के  जो  डायरेक्टर  है  थ्री  छत्रसाल  सिह जी  उन्होंने  कहा  है  कि  जिस  सदस्य  ने  यह  कहा कि  यहां  से  कारपेट्स  ले  जाये  गए  हैं  वह  बिल्कुल भ्रसत्य  है,  निराधार  है,  बेजुनियाद  है,  झूठ  है भौर  अनुरोध  है  कि  प्रा  कर  लाग  बक  को  देख

 हे
 कि  क्‍या  सामान  गया  है  ब्रौर  क्‍या  नहीं  गया

 |
 मैं  समझता  था  कि  हमारे  मित  सज्जन  हैं शौर  बिना  धनक्वायरी  किए  हुए,  जांच  किए  हुए अच्छी  तरह  से  किसी  बात  को  बोलेंगे  नहीं। मैं  इंके  की  चोट  पर  कहना  चाहता  हूं  कि  इस  तरह से  अ्रसत्य  श्ारोप  लगाना  बहुत  श्रमुचित  है।  जो

 आदमी  सदन  में  महीं  है  उसके  बिरद  हस  तरह से  आरोप  लगाता  संमदीय  परम्परा  के  विपरीत
 है  ।

 मन  मलीन  तने  सुस्दर  ऐसे  1
 विष  रस  भरा  कनक  घट  जैसे  ॥।

 ‘SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara):  Do  not  preten  Te  Fle  postends  to ‘be  an  angel,

 MR.  CHATRMAN:  |  arti  say  that  it  is not  right.
 श्री  राज  नारायण  :  में  कल  लिख  कर  भी

 दे  दंगा।  ह. ६ द  तो  हो  हो  गया  है।
 सभाकति  महोश्य  :  श्रगर  श्राप  यहां  बठे  होते

 श्रौर  कोई  माननीय  सदस्य  बोलता,  बौर  ाप  सुरन्‍्त उठ  कर  एक्सप्लेनेशन  देते  तो  बाव  समझ  में  प्रा
 सकती  थी।  अब  तो  कंट्रॉबर्सी  हो  गई  है।  वह  कहते 2  कि  आपका  नाम  ही  नहीं  लिया  गया  है,  ग्रापके
 लिए  कुछ  कहां  ही  नहीं  गया।  ऐसी  परिस्थिति
 में  उचित  यही  होगा  कि  जो  भो  कहा  गया  है  उसके
 बारे  में  श्राप  स्पीकर  को  लिख  कर  दे  देगें  ।  जो
 उन्होंने  कहा  है  वह  रिकाई  में  श्मा  गया  है।  ग्राप
 जब  लिख  कर  देंगे  तो  उसको  देख  कर  झ्रापको
 स्पीकर  साहब  इजाजत  दे  सकते  है।

 थी  राज  नारायण  श्रभी  तो  जो  कहना था  मैंने  कह  दिया  है।  श्रापकी  श्राशा  शिरोधाय॑
 करता  हैं।  कल  जो  झाप  मे  कहा  है  मैं  लिख  कर

 i
 दूंगा।  ध्राज  जितना  कहना  था  मैंने  कह  दिया
 \

 बन  मलीन  तन  सुन्दर  ऐसे
 विष  रस  भरा  कनक  घट  जैसे ॥

 SHRI  KRISHAN  KANT  (CHANDI. GARH)  :  Mr.Chiirm  n  Tam  thanxful
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 to  you  that  after  all  you  thought of  calling rae,  There  is  a  general  practice  that  one Member  from  the  Opposition  and  one from  the  Ruling  Party  should  speak, But,  this  time,  probably  the  rule  was
 changed  to  accommodate  the  Opposition,

 Tamgrateful  tothe  mover  ofthe  Resolu- tion  that  he  tried  to  raise  the  level  of  the debate  by  changing  the  motion  —  fram
 individual  corruption  to  the  general
 approach  to  the  —  probhims  of  —  power politics  and  money  politics,

 The  Resolution  says:
 “This  House  is  of  the  opinion  that

 increasing  play  of  money  power in  elections  pose  grave  threat  to the  future  of  Parliamentary
 Democracy  as  evidenced  by  the
 recent  revelations  of  collection,  ras

 The  first  part  really  points  to  the  malady. What  isto  be  sorted  out  has  been  mentioned
 by  Mr.  Unnikrishnan.  But,  he  confined himself  to  citing  a  few  cases,  and  did
 not  attack  the  problem  as  a  whole.  He refers  to  the  recent  weeks  and  =  months.
 What  abont  the  present  and  what  about
 the  future?  This  is  not  a  new  thing. When  Dr.  Rajendra  Prasad  retired  as
 President,  he  gave  a  valedictory  address
 inthe  Central  Hall.  In  that  he  referred
 tothe  money  power  and  he  said  tnat  money
 power  was  taking  over,  was  taking  hold
 Of  polities  in  India  and  unless  somethiny was  lone  about  that,  the  elections  would
 become  a  farce  and  ultimately  power will  go  into  the  hands  of  those  Who  have
 money  power  as  well  ay  physical  power. Babu  Pinushottam  Das  Tandon  address
 the  Lok  Sabha  and  he  referred  to  the
 danger  of  money  power  taking  aver
 the  politics  in  India,  Se,  itis  not  anes
 thing,  We  have  not  learnt  the  lessens.
 While  Mr,  Unnikrishnan  was  speaking, I  was  expecting  that  he  would  refer  to
 the

 Ree  ve,  tothe  whole  problem  and
 say  how  things  could  be  solved.  Tt  was
 refreshing  to  hear  Shri  Unnikrishnan.
 and  I  hope,  he  will  not  mind  if  I  refer  te
 the  AICC  meeting.  I  wrote  a  letter
 against  black  money  power  and  I  pointed out  how  black  money  was  taking  over,
 how  black  economy  was  leading  to  black
 politics,  Iam  referring  to  what  was
 happening  in  the  Congress  and  then  some
 friends  challenged  me...  (Jnterrufttions). T  do  not  want  to  name  any  friends,  It
 was  done  first  in  the  Delhi  AICC  and
 secondly,  the  same  question  was  referred  to in  the  Gandhinagar  session.  When  I  said
 that  some  delegates  had  told  me  that  the
 price  of  sugar  was  increased  because  we
 took  _monzy  from  the  sugar  barons,  thirty
 two  Members  of  the  Congress  Party  spoke
 against  me  as  if  I  was  talking  blasphemy. It  is  refreshing  to  note  now,  T  will  be
 gladifhe  joinsin  the  crusade  for  the  total



 |

 ह  eradication  of  black  money  .and_  black
 ‘Toney  power,  There  is  nexus  between

 black  money  and  black  politicians,  black
 bureaucrats  and  the  black  businessmen.
 Unless  that  nexus  is  broken  nothing  can
 be  broken.  And  that  starts,  as  he  said,

 from  the  election  processes.  We  have  to
 _  examine  whether  by  merely  attacking  balck
 -money  and  black  politicians  we  can  eradi-
 ¢ate  the  whole  nexus  and  really  remove

 the  black  money  from  the  country’
 Kindly  analyse  the  situation.  At  that
 time  in  the  Congress  Party  I  was  referring
 tocertain  figures  and  I  wrote  three  articles

 inthe  Hindustan  Times  on  black  money
 power  and  electoral  reforms.  I  had
 calculated  this  on  the  basis  of  my  Haryana
 experience,  a  Lok  Sabha  constituency  and
 g  assembly  constituencies.  If  you  give  two
 jeeps  in  every  constituency,  it  means  78
 jeeps  ;  one  jeep  for  the  candidate  and  one

 Jeep  for  the  election  agent—that  comes  to
 20  jeeps.  The  rate  of  hiring  a  jeep  is  Rs.

 350  per  day  ;  itmeansRs,  3000  per  day
 for  20  jeeps.  If  you  calculate  petrol  at
 the  rate  of  Rs.  roo  per  jeep,  it  means
 ‘the  expenditure  is  2000  ;  the  total  is

 yr.
 For  thirty  days  the  expenditure  is

 ‘Rs.  «°5  lakhs.  That  is  the  minimum.
 There  is  no  black  money  involved  ;
 thereisno  corruption,  nothing.  Secondly,
 if  we  leave  out  the  slips  that  you  give,
 ifyou  send  them  by  post  to  each  candidate,
 by  25  paise  covers,  it  means  r°25  lakk
 for  5  lakh  candidates.  The  total  is  Rs.
 हि  lakhs.  I  remember  that  when  I
 read  these  two  figures  in  the  ‘Congress,
 Shri  V.  B.  Raju  who  was  the  General
 ‘Secretary  said  that  it  cost  arupee  per  voter,
 itcost  Rs.  5  lakhs.  Are  we  not  playing
 false  to  ourselves  by  putting  it  at  I0,000
 and  25,000.  Eventhe  Tarkunde  Committee
 Which.J.  P.  had  appointed  referred  to

 453000  and  50,000,  Why  deceive  ourselves?
 Because  we  are  deceiving  ourselves,  we
 are  not  true  to  the  economy  or  true  to
 the  polity.  If  you  want  to  remove  it,
 ‘some  fundamental  cure  has  to  ke  done.
 “Mr.  Sathe  spoke  and  criticised  that  the

 anata.Party  has  donethis  or  that.  He
 did  not  refer  how  the  political  system
 was  utilised  by  Mrs.  Gandhi  in  1977-

 9  crores  worth  advertisements  were
 taken  for  the  souvenir;  most  of  them

 ere  not  published.  How  was  the
 ministrative  machinery  utilised

 TBE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI

 [AJPAEE)  :  They  saved  paper.

 ee

 SHRI  KRISHAN  KANT  :  They
 made  the  Company  Law  Board  issue  a

 tificate  that  advertisements  will  not  be
 nsidered  as  political  donations.

 econdly,  they  made  the  Central  Board
 of  Revenu®  to  issue  a  certificate  that  all  the
 dvertisement  expenses  whould  be  allowed

 deductions  in  the  income  tax.  The
 of  donors  to  the  Congress  funds  was

 ized  on  the  Baroda  Rayon  and  was
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 handed  over  by  the  investigating  authcrity
 to  Shri  Mehta  which  was  given  to  Shri
 Pranab  Mukherjee  and  which  went  to
 Smt.  Gandhi.  I  would  like  to  knew
 from  Shri  Patel  whether  the  list  has  come
 ornot  ?  Isitstilthere  ?

 Mr.  Sathe  was  talking  of  those  things,
 Iam  not  talking  of  those  things  which  are
 irrelevant.

 Vimat  Lal  Commission  is  sitting.
 there,  looking  to  the  excesses.  It  was  given
 out  on  the  basis  of  evidence  that  each
 candidate  of  Legislative  Assembly  was
 given  alakh  oralakhand  ahalf.  If  that
 is  the  situation  for  an  Assembly  candida  tc
 lakh  or  lakh  and  a  half,  which  was  given
 out  by  ‘Vimat  Lal  Commissicn,  then
 what  about  the  Lok  Sabha  candidate  ?
 Unless  we  havea  big  thrust  on  the  whole
 system  of  electicn,  nothing  is  possible.
 T  may  like  to  reiterate  those  suggesticns
 which  I  had  givenin  3974  and  3075  and
 had  talked  to  Shri  Jaya  Prakash  Narayen
 also.  I  said  that  the  Tarkunde  Ccmmis-
 sion  recommendaticns  will  not  do,  What
 is  happening  to-day  ?  The  four  curses:
 of  elections  are

 r.  Caste  and  ccmmunity.

 2,  Communalism  and  religion,

 Money.

 4.  Gunda  pewer,  muscle  pewer  which
 they  contribute  erd  these  gundas
 survive  accerdirg  to  Mezhetma
 Gandhi  enly  on  the  protecticn  of”
 politicians.

 If  politician  has  to  be  purified,  ifpolitician
 has  to  be  ennobled,  then  the  basic  attack
 has  to  be  on  the  methcds  of  election.

 How  can  we  make  people  based  politics
 and  not  money  politics  ?  I  had  given
 two  or  three  suggestions.  May  I  urge
 the  Government  to  consider  that  the
 elections  should  be  held  only  after  giving
 a  notice  of  a  week,  not  three  weeks  or
 four’  weeks.  There  is  not  office  of  the
 political  parties  in  the  villages,  towns,
 talukas  or  anywhere.  Any  political’
 party  which  has  worked  for  a  pericd  of five
 years  will  be  able  to  face  election  within
 a  period  of  seven  days  and  before  one-
 month  no  vehicle  should  be  allowed.
 The  workers  of  the  political  party  which
 have  worked  for  whole  five  years  will  go
 immediately  and  voting  will  be  held.
 This  has  to  be  done  if  you  want  people
 based  politics  rather  than  money  based
 politics.  Secondly.  if  we  want  ‘people
 based  politics  and  the  political  parties  to
 work  then  let  us  not  have  any  inhibiticn
 on  donations  to  political  parties,  whether
 by  individuals  or  by  companies  and  all
 of  that,  like  Germany  should  be  given
 income  tax  deduction,  because  we  want
 to  have  the  political  system  on  the  ‘basis:
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 political  parties.  Let  us  not  dupe
 orselves by  closing  the  Company  relations
 and  we  start  the  same  donations  ina  much
 bigger  amount  under  the  table.

 All  the  accounts  of  the  political  parties
 must  be  audited  annually,  not  onty  the
 election  account,  If  that  is  done,  it  will
 become  casier  to  cleanse  the  _  politics.
 Black  money  starts  from  bad  politics.  If
 black  economy  has  to  be  given  a  goby....

 SHRI  K.  P.  UNNIKRISHNAN
 Time  is  coming.  |  have  to  move  for
 extension  of  time.  I  have  to  doit.  This
 is  time  to  do  it.

 I  move  for  extension  of  time.
 MR.  CHAIRMAN  :  What  is  the

 wish  of  the  House  ?  Two  hours  are
 nearly  over.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Four  hours.

 SEVERAL  HON.  MEMBERS  :  Four
 hours.

 MR.  CHAIRMAN  :  ‘Phe  House  may
 sit  till  7  Ovclock  and  this  will  continue  till
 7  O'clock.

 SEVERAL  HON.  MEMBERS:  No,
 till  8  O'clock.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA)  :  Not
 later  than  7  O'clock.

 MR.  CHAIRMAN:  Not  later  than
 -7  OFslock.  Is  it  the  wish  of  the  House  that
 this  debate  be  continued  till  7  Ofclock  ?

 HON.  MEMBERS:  Yes.  (Jnterrup-
 tions).

 MR.  CHAIRMAN  :  JT  have  under-
 stood  that  the  House  wants  to  discuss

 -this  till  7  O'clock.
 SHRI  KANWAR  LAL  GUPTA  :

 We  can  discuss  it  till  7  and  continue  it
 tomorrow.

 MR.CHAIRMAN:  Itisfor  the  House
 to  decide,  Probably  it  is  for  the  Minister
 of  Parliamentary  Affairs  to  say  whether
 he  wants  this  to  be  concluded  today  ?

 SHRI  RAVINDRA  VARMA  :  Yes;
 this  will  be  concluded  today.  The
 Business  Advisory  Committee  had  recom-
 mended  2  hours.  But  in  view  of  the
 demand,  one  hour  more  may  be  given.
 More  than  that  we  are  not  willing  today.
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 MR.  CHAIRMAN  :  May  I  request
 hon.  members  not  to  waste  time  on  this  ?
 Let  everyone  be  brief  and  to  the  point. Let  us  try  and  see  how  much  we  can  get
 through  by  7  O'clock.  Mr.  Krishan
 Kant,  please  wind  up.

 SHRI  KRISHAN  KANT  :  Madam
 Indira  Gandhi  had  institutionalised  black
 moncy  politics.  I  do  not  want  to  refer
 to  instances,  as  Mr.  Unnikrishnan  has
 done,  how  files  in  the  Conimerce  Ministry were  sold  for  getting  licences  or  how
 certain  money»  that  certain  companies wanted  togive  were  refused  because  she
 suspected  that  they  were  giving  moncy to  other  parties  also.  She  wanted  to
 completely  institutionalise  the  whole
 political  system  for  herself.

 What  I  am  referring  now  is  to  the
 political  malaise  and  how  it  is  to  be
 checked.  |  would  like  that  this  present debate  should  not  end  up  having  one
 against  this  man  or  that  mano.  against this  company  or  that:  company.  but  hitt
 up  the  whole  thing  so  that  a  situation  is
 created  where  all  political  parties  in|  this
 House  will  sit  together  and  cvolye  a
 system  where  you  can  have  clean  potitics,
 pure  politics,  an  the  basis  of  which  this
 democratic  system  was  evolved,  according to  the  dream  of  Gandhiji,  Only  then,
 we  shall  be  able  to  buildup  a  system
 which  will  be  a  system  of  cleaner  economy for  the  people  and  cleaner  econeainy  for
 the  society.

 MR.  CHAIRMAN  :  Shri  Chandrap-
 pan:

 SHRI  A.  BALA)  PAJANOR  (Pondi-
 cherry)  :  What  is  the  procedure  you
 are  following  >

 MR.  CHAIRMAN  :  I  am  calling  the
 different:  groups  one  by  one.

 SHRI  KANWAR  LAL  GUPTA You  have  to  call  two  members  from  this
 side  and  one  from  the  opposition.

 SHRI  A.  BALA  PAJANOR  :  Even
 among  the  opposition  parties,  she  is  not
 following  the  order.

 MR.  CHAIRMAN  :  You  sent  you
 name  much  later.

 SHRI  A.  BALA  PAJANOR  :  That
 does  not  matter  A  [have  to  8०
 according  to  the  order.

 MR.  CHAIRMAN  :  All  right.  If
 ou  want  to  speak  first,  you  may  speak.

 Shri  Pajanor,
 3800  hrs.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry)  :  Madam  Chairman,  4s
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 usually  mentioned  Members  of
 Parliament  when  they  rise  to  speak  that
 they  are  happy  to  participate  in  the  dis-
 cussion,  I  am  not  happy  to

 part  icipate  in
 this  discussion  for  the  simple  reason  that
 it  is  about  a  sad  affairs.  Secondly,  I
 am  happy  to  speak  after  Mr.  Krishan
 Kant  because  he  has  pointed  out  a  very
 imy  mt  matter.  It  is  more  like  a
 privilege  issue  that  we  always  take  in
 this  House.  Without  any  party  barricr,
 it  is  to  be  discussed.

 व्‌  was  happy  to  see  in  the  beginning when  Mr.  Unnikrishnan  moved  his  motion.
 If  you  read  the  motion  there  are  four
 particular  points,  to  which  he  has  referred.
 This  House  isin  agreement  with  him  about
 the  money  power  in  elections  posing
 ‘grave  threat  to  the  future  of  parliamentary
 democracy  as  evidenced  by  the  recent
 revelations  of  collection  of  huge  election
 funds  by  some  important  persons  including ‘Ministers  and  those  who  are  in  proximity to  high  offices  of  power  and  decision
 making.

 Madam,  I  am  not.  going  to  restrict
 myself  to  the  people  who  have  collected
 money  in  the  recent  past  because  when  I
 go  through  the  Indian  history  as  far  as
 collection  of  moncy  is  concerned,  it  is
 very  much  embedded.  If  you  sce  the
 history  of  30  years,  I  think,  even  50 hours  are  not  enough  for  this  Parliament
 to  mention  the  names  of  those  people who  were  concerned  with  this.  If  my
 revered  firend,  Mr.  Unnikrishnan  has  the
 occasion  to  go  to  the  Library,  he  can
 collect  the  cuttings  of  the  papers  and  find
 out  this  starting  from  the  days  of  Mr.
 Nijalingappa.

 श्री  ह... ब  कर  ‘Seer  (उज्जैन)  :  काला  धन
 इनके  पास  नहीं  होता  तो  तीस  साल  तक  ये  कांग्रेस
 के  लोग  नहीं  टिकते ।

 SHIRL  A.  BALA  PAJANOR  :  I  can
 undertand  Mr.  Kachawai.  It  is  a  matter
 of  deep  concern  for  every  one  of  us.  Mr.
 Sathe  and  many  other  Members  also
 mentioned  this  and  they  were  concerned
 about  it.  (Interruptions)

 MR.  CHAIRMAN  :  Please  continue.
 yeu

 have  only  ten  minutes  like  everybody else,
 SHRI  A.  BALA  PAJANOR  :  It  is  a

 matter  where  we  have  to  take  serious note  of.  Since  the  Chairman  is  restricting
 my  time,  I  take  you  to  the  Asian  Drama:
 by  great  Gunnar  Myrdal.  If  you  want  to
 ask  about  my  party,  even  before  Lok
 Nayak  J.P.  Narayan,  my  Party  leader
 and  the  present  Chief  Minister  of  Tamil
 Nadu  rose  against  corruption  within  the
 Party.  He  is  much  against  this.  I  do
 not  think  any  person  can  come  forward

 and  say  publicly  that  we  are  for  corrup-

 tion  and  for  money  power.  But  I  want to  put  it  very  clearly  that  our  Party  has
 established  to  this  country  that  without
 money  also  we  can  came  to  power.  When
 our  great  Jeader,  late  Anna,  started  the
 Party,  we  were  penniless  and  we  were the  party  representing  the  poor  and
 common  people  of  this  country.  We
 fought  against  the  great  Congress  which
 had  big  money  bags,  in  those  days.  In
 one  of  the  brilliant  speeches  in  Tamil
 which  I  cannot  correclty  translate  here, Anna  said  that  we  would  make  you  one
 of  the  biggest  moncy  bags  and  the greatest
 industria’  fists  of  this  country  who  sit  on
 the  top  towers  of  this  country  and  who
 come  down  to  the  common  man’s  fect. That  is  our  greatest  achievement.  We
 are  not  bothered  about  the  number  of
 seats  that  we  are  going  to  get  in  the
 Legislative  Assembly.  Andthat  happened also.  In  _r967,  the  present  Janata  Party tried  to  dislodge  the  Congress  Party  but
 they  could  dislodge  it  in  1977.  But  they could  not  come  to  Tamil  Nadu  or  Pondi-
 cherry  because  of  the  simple  reason  that
 we  do  not  believe  in  money:  we  believe
 in  the  common  people  of  this  country, This  is  what  I  want  to  ask  on  this  occasion.
 This  money  is  collected  for  what  reason  ?
 —toconduct  elections  as  has  been  explained
 by  manv  hon.  Members.  This  money is  utilised  as  cxpalained  by  Santha-
 nam  Committee  as  speed  moncy,  to  speed
 up  the  matters  for  which  they  are  lobbying. I  am  sorry  to  say  that  it  is  said  about
 Members  of  Parliament  also  that  some  of
 them  are  being  purchased  by  these
 money  bags.  That  was  mentioned  in  a
 verv  clever  manner,  in  a  covered  manner
 by  Shri  Krishan  Kant:  There  are  certain
 lobbics.—sugar  lobby,  jute  lobby.  They are  able  to  purchase  Members  of  Parlia-
 ment,  Legis!  fators  toinfluence  and  direct
 the  pracess  to  be  followed  up.  Not  only
 here  but  they  are  able  to  doit  with  burea-
 ucrats  also.  That  is  the  weakness  of  the
 democratic  system  in  this  country.  So,
 if  we  are  going  to  find  out  a  solution—
 it  is  interesting  to  have  an  academic exercise  in  this  House  by  means  of  a  motion
 by  saying  that  we  all  condemn  and_  this
 House  takes  serious  note  of  it.  And  this
 resolution  states  that.  The  next  moment
 we  go  in  for  it  and  only  collect  funds.
 But  I  see  that  there  is  a  difference  between the  present  and  the  past.  From  the  ruling
 benches,  whenever  they  speak,  they  refer
 to  the  past  27  years,  but  there  is

 oy
 onc

 difference,  because  you  are  decentralised.
 Like  four  or  five  parties,  in  a  decentralised manner,  you  are  collecting,  while  it  was
 centralised  in  the  past.  But  the  same
 offence  is  being  committed  in  the  same
 manner.  So,  don’t  distinguish  between
 the  present  and  the  past.

 As  far  as  we  are  concerned,  we  are
 much  against  corruption,  It  is  we  wha
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 started  #aying  that  corruption  must  go
 ot  of  palities  begauss  otherwise  it  १8  im-
 possible  for  the  é6mmen  man  to  come  to
 the  top.  We  make  the  commonest  man
 the  Mayor  of  Madias  for  the  first  time.
 Prior  to  that  it  waa  the  prerogative  of  the
 “ches  class  only  to  6eeupy  the  first  chair
 af  the  city  of  Madras.  Many  other  cities
 have  subscquontly  followed  it.  We  made
 a  third  tate  follow,  according  ta  the  presen ६- day  polities  the  firse  citizen  of  the  eity  of
 Madras,  but  instead  of  taking  a  lesson
 from  that,  you  try  @énvenicntly  to  say
 that  yeu  will  abolish  donations  by  come
 panies,  yoy  will  amend  the  law  etc,  So
 many  legislations  have  come,  but  nothing
 has  happened.

 As  time  is  short,  I  will  just  read  out
 certain  passages  so  that  they  may  go  on
 record.  It  you  take  the  report  given  by
 Gunnar  Myrdal  when  the  ana'yses  the
 poverty  of  nations,  especially  in  Southeast
 Asia,  he  says:

 ‘*When  considering  the  prospects  of
 reform  in  countries  where  corruption  is
 so  embedded  in  institutional  and  attitu-
 dinal  remnants  of  traditional  society  and
 where  almost  everything  that  happens
 increases  incentives  and  opportunities
 for  personal  gain,  the  public  outcry
 against  corruption  must  be  regarded
 as  a  constructive  force.  This  holds  true
 even  when  this  reaction  is  basically  only the  envy  of  people  who  themselves
 would  not  hesitate  to  engage  in  corrupt
 practices  had  they  a  chance,  and  even
 though  the  common  awareness  of  cor+
 ruption  is  apt  to  spread  cynicism.  As
 those  people  who  can  benefit  personally
 from  corrupt  practices  are  a_  tiny
 minority,  the  public  outcry  against
 corruption  should  support  a  government
 intent  on  serious  reforms.  What  the
 people—and  the  outside  observer—
 generally  demand  is  punishment  of  the
 offenders.  Resentment  stems  especially
 from  the  belief  that  ministers  and  high
 officials  go  unpunished.”’
 व  think  that  is  the  main  outcry  now.

 I  am  well  aware  of  the  fact  that  then
 is  a  lot  of  character  assassination.  I  am
 in  agreement  with  the  Prime  Minister
 when  he  says  that  whenever  he  is  in  power,
 they  talk  bout  these  things,  and  the
 moment  he  is  not  in  power  they  stop
 talking  about  them.  Ifthey  were  sincere,
 they  would  have  taken  it  up  even  earlier.
 This  is  character  assassination  and  so  I
 am  not  prepared  to  associate  myself  with
 it.

 But  if  you  take  ocrruption  in  general,
 see  what  the  Santhanam  Committee  has
 said.  You  readthe  report.  Ithas  been
 there  for  such  a  long  time.  I  do  not
 know  why  the  previous  Government  did
 not  take  note  of  it,  and  I  cannot  under-
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 stand  why  the  proscnt  Goveriment  ह
 also  not  taking  note  of  it,  Please  permit me  to  rcad  this  passage  at  ieast  !

 “Tt  is  believed  thar  the  peodedurts and  praétices  in  the  working  of  Govern=
 MCnt  Offi@es  are  guinbecrsome  Ad  लीद
 tory.  The  Anxicty  to  aviod  delay  has
 encouraged  the  growth  of  dishonest
 practices  like  the  system  of  speed  money.
 ‘Speed  moncy’  ig  raported  wo  have
 beeame  a  fairly  common  type  of  Surrupt
 practiee  particularly  in  matters  telating to  grant  af  licences,  permits,  éte,
 Generally,  the  bribe  giver  does  not  wish, in  these  cases,  to  get  anything  done
 unlawfully,  but  wants  to  speed  up  the
 process  of  the  movement  of  files  and
 communications  relating  to  decisions.
 Certain  sections  of  the  staff  concerned
 are  reported  to  have  got  into  the  habit
 of  not  doing  anything  in  the  matter
 till  they  are  suitably  persuaded.  —  It
 was  stated  by  a  Secretary  that  even
 after  an  order  had  been  passed,  the
 fact  of  the  passing  of  such  order  is  not
 communicated  to  the  person  concerned
 and  the  order  itself  is  kept  back  till  the
 unfortunate  applicant  has  paid  appro-
 priate  gratification  to  the  subordirete
 concerned.  Besides  being  a  most
 objectionable  corrupt  practice,  —  this
 custom  of  speed  money  has  become
 one  of  the  most  serious  causes  of  delay
 and  inefliciency.”’
 This  is  the  crux  of  the  problem.  You

 require  money  to  speed  up  the  files,  to
 get  decisions  you  require  money.  The
 quantum  ofmoney  is  the  only  consideration:
 whether  it  is  Rs.  r0  or  Rs.  to  lakhs  or
 Rs.  ro  crores.  I  am  not  referring  to  any
 particular  person  or  Minister  of  the
 past  or  the  present.  For  a  poor  man,
 to  part  with  Rs.  .0  may  be  something;
 for  a  rich  man,  to  part  with  Rs.  r0  lakhs
 may  besomething.  The  Finance  Minister
 deals  with  crores  of  rupees.  So,  this  is
 a  very  serious  matter.  This  House
 should  take  it  up  as  a  matter  of  privilege,
 but  sometimes  we  do  not  take  up  even
 matters  of  privilege  in  the  proper  spirit.
 But  if  you  take  up  the  matter,  चु  am  sure
 we  can  get  out  of  it.  ह  am  happy  that
 Mr.  Unnikrishnan  and  Mr.  Vayalar
 Ravi  have  brought  this  motion  in  this
 House  so  that  the  country  will  know  that
 we  are  also  serious  aboutit  and  the  country
 will  be  grateful  to  us  and.  will  keep  us
 in  this  House  without  sending  us  out  if
 we  are  sincere  about  it  and  execute  it.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  :  Chairman  Madam,
 I  move  an  amendment,  rather  s  a  subs-
 titute  motion  to  the  motion  mentioned  in
 the  Order  Paper,  listed  as  amendment
 No.  4.  My  amendment  to  the  motion  is
 as  follows:

 “The  House  expresses  its  grave
 concern  over  the  fact  that  the  electoral
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 process  as  well  as  public  life  in  India
 which  was  badly  pulluted  and  vitiated
 by  an  unholy  al  fate  of  political  power and  moncy  power  during  the  decadent
 decade,  :967—

 {is
 with  its  steep  erosion

 of  ethical  standards  and  moral  values, threatened  to  distort  democracy  into
 a

 Plaoersey
 deform  ‘Janatantra’  into

 ‘Dhanatantra’,  recognises  the  imperative need  to  reverse  those  morbid  trends, is  convinced  that  for  the  purpose  the
 formulation  of  a  voluntary  code  of
 conduct  by  all  political  parties is  cssential
 and  urges  the  Government  to  initiate, without  delay,  comprehensive  measures
 with  a  veiw  to  cleansing  public  life  in
 gencral  and  purifying  the  electoral
 process  in  particular.”

 This,  Chairman  Madam,  I  submit  is  a
 major  dment  in  substance  and  I
 would  crave  the  indulgence  of  the  House
 and  yours  too,  to  speak  at  some  length, but  not  at  great  length.

 MR.  CHAIRMAN  :  I  am  afraid  I
 can’t  give  you  more  than  70  minutes  and
 you  have  taken  three  minutes  already in  reading  your  amendment,

 SHRI  HARI  VISHNU  KAMATH  :
 |  have  to  read  it.  If  I  don’t  read  it,  how
 can  J  convince  the  House  ?  You  make
 it  15,  minutes.

 SHRI  SHANKAR  DEV  ;  Madam
 Chairman,  our  Party  Members  arc  also
 there  to  speak.

 MR.  CHAIRMAN:  Please  continue
 Mr.  Kamath.

 SHRI  HARI  VISHNU  KAMATH  :
 Now,  Chairman  Madam,  I  am  sorry  to  say that  though  my  friend,  Mr.  Unnikishnan, has  brough  a  motion  of  some  importance
 before  the  House,  yet  the  main  thrust
 of  his  argument  was  with  regard  to  collec-
 tion  of  election  funds  recently,  ona

 arti-
 cularly  he  mentioned  the  name  of  Shri
 Kanti  Desai.  4  am  afraid  that  Shri
 Kanti  Desai  has  occupied  more  of  parlia-
 mentary  time  during  this  Session  than
 perhaps  any  other  single  person  in  the
 rountry.  Both  the  Houses  together,  the
 Rajya  Sabha  and  the  Lok  Sabha,  have
 taken  more  time  in  discussing  Shri  Kanti Desai's  activities  at  various  places  than
 they  have  in  di  ing  any  other.  pc: in  this  House.  It  should  not  have  been
 so  because  the  hon.

 Speak
 aker,  when  the

 'ssuc  was  raised  in  the  House  last  Tuesday, 4  week  ago,  gave  a  clear  ruling.  I  am
 sorry  that  has  been  overlooked  in  this
 discussion.  The,  Speaker  said  :

 “The  collection  of  funds  for  political
 Purposes  by  those  in  power  as  well  as
 those  ucar  the  seat  of

 Power
 is  likely to  give  tise  to  suspicion  that  there  might have  been  ‘misuse  of  official  power  or

 Positiom.  This  is  a  political  question,
 2587  LSIt,

 Solution  to  such  issues  ‘must  be  found
 ring  oe

 enacting  necessary  laws  or
 y  iS  appropr  en

 tions,  This  is  not  a  matter  for  me."

 Nor  was  it  a  matter  for  an  adjournment
 mowon,

 Madam  Chairman,  I  have  followed the  line  laid  down  by  the  Speaker  and, as  suggested,  the  Government  must  come
 forward  without  delay  to  enact  measures for  cleansing  public  life  in  general  and
 purifying

 the  electoral  processes  in  parti- ८

 My  hon  friend,  Shri  Sathc,  he  has  again fled.  On  the  .2th  of  this  month,  earlier, he  had  fled.  He  makes,  I  su  »  a  good
 job  of  it.  Because,  he  himse Paid  once— it  was  his  own  words—once  a  coward,
 always  a  coward.  He  said  it  last  time, and  he  follows  to  the  lettcrand  alsoto  the
 spirit,  his  own  words.  Now  he  is,  if  I
 may  say  80,  a  beknighted  knight,  in  shoddy armour,  of  Her  Extinguished  Majesty,  and
 he  is  not  present  here.  Both  he  and  his
 leader  are  absent.  Though  his  leader
 has  been  given  the  status  of  the  Leader  of
 the  Opposition,  de  jure  Leader  of  the
 Opposition,  more  often  than  not  de  facto he is  a  misleader  of  the  oppositi  id
 the  second  in  command,  as  I  have  already said,  has  made  it  a  profession  or  vocation of  fleeting  the  battle-field  at  the  nick  of
 time.  He  did  it  once  and  he  has  done it  again.  It  is  for  him  to  consider,  to
 decide,  to  mend  his  ways.

 Now  I  do  not  wish  to  go  into  all  the
 lurid  details  not  merely  of  the  elections, but  ofevery  form  of  corruption,  because
 corruption  is  a  hydra-headed  monster, which  has  been  indulged  in  by  the  Con-
 gress  Governments  for  over  ३0  years. There  is  a  saying  in  Hindi  or  Urdu,  I
 hope  I  am  right  in  saying  it,
 सौ  सौ  भूहे  खाय  बिल्ली  हज  को  चली  |

 That  applies  in  totality,  entirety  to  our
 friends  of  the  Opposition.

 In 1971  and  in  1977)  and  in  the  previous four  years  967  to  1g7t  during  the  fa-
 mous  or  notorious  era  Ayarams  and
 Gayarams,  money  had  to  be  found  to
 finance  the  buying  and  selling  on  the  ex-
 chan,  8०

 of  the  Legislatures  at  the  Centre
 and  the  States;  Ido  not  know  I  donot
 wish  to  go  into  it,  but  money  was  found
 for  that  also.  Be  that  as  it  may,  in  ‘1971, I  remember,  because  some  of  the  Congreas
 candidates  in  Maharashtra  and  Madhya Pradesh  had  told  me  personally,  that  each
 of  them,  many  of  them,  had  receiv-
 ed  at  least  Rs.  2  lakhs  to  g  lakhs.  Out  of
 that,  some  of  the  more

 eal  6 rising  once
 kept  something  for  the  rainy  day,  and  did not  utilise  it,  use  if  for  election  purposes,
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 They  did  not  mind  losing  and  some  of
 them  lest.  They  used  it  perhaps  for  their
 own  other  purpose.  In  977  alsothe  same
 thing  happend.  And  the  money  found
 for  these  elections  perhaps  rained  from
 heaven.  According  to  some  of  the
 members  of  the  opposition  only  moncy
 collected  by  the  Janata  Party  and  Janata
 Party  agents  caine  from  some  fishy  sources,
 but  all  the  money  that  came  for  the  Cong-
 ress  ray

 candidates  for  the  elections  in
 ३977  and  977  must  have  come  from  God
 himself,  raincd  like  manna  from  heaven.
 He  need  not  go  into  how  the  moncy  was
 collected.

 My  hon,  collegue,  now  a  Minister
 here,  a  former  party  collegue,  Mr.  Danda-
 vate,—I  was  not  in  Parliament  then
 in  the  fifth  Lok  Sabha,  I  believe,  he  made
 a  charge  against  onc  of  the  Congress
 Leaders  saying  that

 tnoney
 was  collected

 by  that  leader,  who  was  then  a  Minister
 of  the  Governmnt,  but  was  not  account-
 ed  for  and  only  a  very  small  portion  was
 paid  to  the  Congrcss  gett  and  the  rest
 was  retained  byhim  and  Shri  Dandavate
 challenged  the  Government  on  the  floor  of
 the  House  to  institute  in  inquiry  No,
 inquiry  was  instituted,  only  that  Mi.
 nister  was  20t  included  in  the  Cabinet  and
 he  was  made  a  Governor  and  sent  to  one
 of  the  States.

 You  are  very  well  aware  and  the
 House  is  very  well  aware  as  to  how  and  in
 what  manner  money  from  the  nationalised
 banks,  some  of  the  nationalised  banks
 was  siphoned  off  for  Maruti  Ltd.  I
 believe  some  of  it  has  come  in  the  Shah
 Commission’s  Report,  more  could  be  said,
 much  more  could  be  written  about  this.
 But  since  you  are  ringing  the  bell,  I  do
 not  think  I  can  continue  for  long.  But  I
 wish  to  refer  to  one  or  two  salient  points
 before  I  conclude,  I  have  to  conclude.
 Otherwise,  ]  had  a  number  of  points  ,  and
 I  could  have  gone  into  all  this  at  some
 length  to  prove  that  democracy  was  dis-
 torted  into  a  plutocracy  during  those
 years  and  now  if  there  is  anything  at
 all,  it  is  a  hangover  from  the  past,  from
 those  years,  from  thirty  years.  Hangovers
 cannot  be  cured,  cannot  be  got  rid  of
 so  soon.  (Interruptions).

 SHRI  A.  0.  GEORGE  ;  Hangover  can-
 not  be  passed  on  to  somebody  else.

 SHRI  HARI  VISHNU  KAMATH  :
 There  is  a  saying  that

 wee  का  नशा  उतर  जाता  है  लेकिन  सत्ता
 का  नशा  चढ़ता  जाता  है  भौर  ले  कर  डूबता  है।
 That  is  what  ha  ed  to  them.  Now  they
 are  coming  int  Per House  with  stories  about
 the  collection  of  funds  by  an  individual
 or  two  or  three  individuals.  Asa  matter
 of  fact,  the  statemens  attributed  to  certain

 persons—Shri  €.B.-Gupta’s  name  was
 mentioned  here——they  have  been  contra-
 dicted,  denied  and  not  authenticated,
 they  could  be  relied  upon  in  this  House  as
 matters  materially  va id  enough  or  good
 enough  for  a  motion  of  this  kind,  I  do  not
 know,  But,  or  course,  I  may  make  it
 clear  that  I  do  not  hold  any  brief  for  any-
 body  who  is  accused  of  corruption.

 The  Prime  Minister  has  told  the  House
 plainly,  he  has  told  the  country,  the  na-
 tion  that  if  any  specific  charg

 ¢  is  made
 against  anyone,  it  will  be  referred  to  a
 Supreme  Court  Judge.  My  fricnd,  Mr.
 Unnikrishnan  referred  to  that.  In  the
 olden  days,  in  the  Third  Lok  Sabha
 when  you,  Madam  Chairman,  were
 also  a  Member  of  that  Lok  Sabha,
 the  them  Prime  Miniser,  Shri  Jawaharlal Nehru  referred  to  a  Supreme  Court
 Judge  a  specific  charge  made  by  the
 party  to  wi Rich  J  had  then  the  honour  to
 belong,  the  Praja  Socialist  Party,  my
 colleague  Shri  Surendra  Nath  Dwivedi
 and  myself,  we  brought  home  a  charge
 and  we  have  a  specific  instance  about  an
 entry  in  the  documents,  in  the  account
 books  of  Mr  Serajuddin  of  Calcutta,  we
 gave  that  and  that  was  then  referred  to
 Mr,  S.K.  Das  of  Supreme  00070  in-
 formally;  the  report  was  not  placed  be-
 fore  the  House, but  Shri  Jawaharlal  Nehru,
 the  then  Prime  Minister  asked  the  Minister
 to  quit  the  Cabinet.  Who  took  him  back
 into  the  Cabinet  ?  His  daughter,  Shri-
 mati  Indira  Gandhi.  The  daughter,
 whose  father  had  expelled  him  from  the
 Cabinet,  that  daughter  took  him  back
 into  her  Cabinct.  That  is  the  sort  of
 example  they  have  set.

 One  word  more  and  have  done.  My
 hon,  friend,  Mr.  Sathe,  referring  to  my
 criticism  of  “Her  Extinguished  Majesty”
 on  earlier  occasions.

 AN  HON.  MEMBER  :  Extinguished.
 SHRI  A.K.  ROY:  Who  _  was  the

 Minister,  involved  in  that  affair
 SHRI  HARI  VISHNU  KAMATH  :

 Pandit  Keshv  Dev  Malaviya  wasinvolved
 in  that  Serajuddin  affair.  He  was  ¢x-
 pelied;  he  was  asked  to  quit  the  Cabinct
 after  the  inquiry.

 So,  I  would  also  ask  my  hon.  friend,
 Mr.  Unnikrishnan  and  his  colleagues,  the
 paries  in  he

 Opposi
 ition,  to  bring  forward

 such  specific  instances.  Then,  I  am  sure
 the  Government  will  not  fight  shy.  The
 Government  will  be

 =  prepared  to
 refer  those  specific  charges{or  an  inquiry.

 As  regards  the  Motion  as  it  stands,  no-
 body  will  have  any

 guar]
 with  thal.

 What  doss  it  say  ?  It  say,  ‘increasing
 play  of  money  power"  is  detrimental  to
 parliamentary  demonnacy,  Is  there  any
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 question  about  that  ?  The  play  of
 money  power  is  derimental  to  the  growth of  a  healthy  parliamentary  democracy.

 MR.  CHAIRMAN:  Please  conclude.
 SHRI  HARI  VISHNU  KAMATH  :

 I  am
 concluding.

 Please  don’t  be  im-
 patient.  I  appeal  to  you  to  have  a  little
 more  patience.  We  have  patiently  borne
 the  Congress  Government’s  mistule  for
 go  years.Now,  atleast  for  afew  minutes
 more  you  can  bear  with  me.

 Whatis  the  operative  part  of  the  Motion  ?
 Please  read  it,  I  do  hope,  you  have  read
 it.  Are  you  reading  it  just  now  ?  What
 doesitsay  ?  Itsayss

 ‘‘increasing  play  of  money  power  in
 elections  pose  grave  threat  to
 the  future  of  Parliamenary  De-
 mocracy..  ms

 MR.  CHAIRMAN  :  You  have  read
 it  once,  Why  do  you  want  to  read  it
 again  ?

 SHRL  HARI  VISHNU  KAMATH  :
 Itsays  “‘inereasing  glayof  money  power.”” It  has  been  increasing,  not  now,  and  it  went
 toa  climax  in  r97t  and  1977.  From  the
 year  1977,  the  year  of  peaceful  revo-
 lution,  it  has  been  showing  a  downward
 trend.  As  fas  as  possible,  we  must  eradi-
 cate  thisevil.  Iam  sure,  the  House  will
 agree  with  me  that,  human  nature  being what  it  is,  all  over  the  world,  not  India
 alone,  there  are  many  hues  and  colours  of
 corruption,  and  corruption  of  many
 kinds,  of  all  kinds,  cannot  be  totally  eradi-
 cated  not  only  in  India  but  anywhere  in
 the  world,  All  that  you  can  do  is  to
 mini  nise  it,  as  far  as  it  lies  in  human
 power.  To  that,  our  Government  is
 comunitted;  to  that,  our  party  is  com-
 mitted.

 Before  I  sit  down,  I  would  once  again ask  the  absent  mover—his  deputies  and
 colleagues  are  here—and  I  would  ask
 them:  they  have  not  asked  for  an
 inquiry.  An  inquiry  was  asked  for  by Mr.  Sathé  on  that  day  on  which  he  fled.
 That  does  not  arise  now.  I  would  ask  them
 to  make  a  corercte  issut  of  this  and  not  to
 leave  it  in  vacuo,  in  the  air,  It  says, “‘grave  threat  to  the  future  or  Parlia-
 mentary  Dessocrucy

 and  it,  later  on,
 says,  ‘tas  evidence  by  the  recent  revela-
 tions’,  Have  they  made  any  d  el

 be  brought  home  to  the  Government.
 Otherwise,  there  is  no  alternative  before
 the  House  but  to  accept  my  motion  which
 T  have  moved  already  asking  the  Govern-
 ment,  all  political  parties,  that  you  I  and
 all  of  us  sit  together  and  accept  a
 code  of  conduct.  That  is  my  fervent
 appeal  to  all  Partics,  Let  us
 evolve  a  voluntary  code  of  conduct.
 Achar  Sanita  so  that  all  Parties  may honour  that  code  of  conduct  and  the
 Government  should  come  forward  with
 measures  to  cleanse  the  public  life  in  ge- neral  and  purify  the  electoral  process  in
 particular.

 MR.  CHAIRMAN:  Mr.  Chandra-
 ppan.

 oft  निर्मल  सम्द  जैन:  सभापति  महोदय,  लिनके
 संशोधन  हैं,  उनको  बोलने  का  समय  मिलेगा  क्‍या  ?
 कुछ  तो  बोलिये,  हां  या  ना।

 श्री  शकर  1  हमने  जो  पर्मेडमेंट्स  दिये  है,
 तो  मुवर  को  वॉस  मिलेगा  या  नहीं  ?

 MR.  CHAIRMAN  :  Mr.  Chandra-
 ppan.

 Tf  you  do  no  interrupt,  we  willaccommo-
 date  two  more  speakers.

 SHRI  C.K.  CHANDRAPPAN  (Canna-
 nore)  :  I  am  very  happy  that  this  motion
 gives  us  an  opportunity  to  discuss  the
 poles!

 corruption  in  our  country.  But
 am  sorry  I  cannot  share  the  views  ex-

 pressed  by  some  of  our  distinguished
 colleagues  including  Shri  Krishan  Kant
 who  said  that  we  should  discuss  it  in  a
 very  academic  fashion  and  that  we  should
 go  to  a  hi

 igher
 lane.  I  cannot  float  with

 them  in  that  higher  plane  because  we
 are  discussing  this  motion  in  the  House
 in  a  definite  context.

 The  Janata  Party  which  came  to  power a  few  motnths  ago  in  the  year  of  revolution,
 as  it  was  put  by  my  cstecmed  friend,  Shri
 H.V.  Kamath,  came  with  the  slogan, ‘We  will  remove  corruption  from  public
 life.”  That  was  one  of  your  main  slogans.
 And,  to-day,  we  are  witnessing  a  strange
 spectacle.  It  is  not  only  kantibhai  Desai
 but  the  father,  Morarji  Bhai  Desai  him-
 self  and  the  whole  Janata  Party  have
 proved  to  be  more  currupt  than  any
 administration  we  ever  had.  (Interruptions)

 orrequestfor  an  inquiry  intot!  his  matter?
 No.  They  are  silent  on  that  point.

 Tam  sorry  to  gay,  this  is  an  imporant
 motion,  withut  any  legs  to  stand  upon,
 without  any  heart,  without  any  head,
 without  anything  at  au-ilis  a  lifeless  mo-
 tions  it  is  a  still-bor  motion,  There-
 fore,  I  would  like  them  to  make  it  a  live
 motion,  a  concrete  motion,  so  that  it  can

 श्री  हुकम  चय  “जनता  पार्टी  ने  सब
 को  करप्ट  किया  है,”  इन  शब्दों  को  निकाला  जाये।

 सभापति  सहोदय  :  देखिये,  प्राप  बैठ  जाइये,  जब
 झाप  बोलें  झाप  भ्रपनी  तरफसे  उनको  जबाब  दे
 दीजिये।  यह  उनका

 श  लि
 ,  जो  उनके  मन  भें

 हैं  वह  बोलें यह  कोई  नः  नहीं है
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 िभाषति  महोदय]
 जो  भापके  मन  में  है,  जब  श्राप  जवाब  दें,  तब
 कह  लें।  इस  तरह से  इन्टरप्ट  नकरें।  इस  तरह  से

 काम  हो  सकता  है  ?
 SHRI  C.K.  CHANDRAPPAN  :  I

 do  not  know  why  they  are  shouting.
 Perhaps  the  shoe  pinches.  If  the  shoe
 pinches,  then  those  who  feel  the  pain  of
 it,  may  get  up....

 MR.  CHAIRMAN  :  Proceed  with
 your  speech.  Do  not  waste  your  time.

 SHRI  C.K.  CHANDRAPPAN :  Please
 call  the  House  to  order.  How  can  I
 speak  in  this  way  ?

 I  am  telling  out  of  certain  facts.  There
 are  certain  facts  to  prove  that.  We  in
 this  House  heard  about  it.

 श्री  चम्द  कछबाय  :  पग्रापके  दांत  खाने
 के  झोर  हैं,  दिखाने  के  शौर  हैं।

 SHRI  C.K.  CHANDRAPPAN  :  I
 can  shout  better  than  you.  You  are  a
 little  bit  older  than  me.

 We  have  heard  about  Kantibhai  Desai
 and  his  money  collection.  Not  that  I
 said  it.  The  Treasurer  of  the  Janata
 Party  said  that  he  authorised  him  to
 colleet  Rs.  90  lakhs.  Not  a  matter  of
 joke,  He  did  not  deny  it.

 When  the  whole  world  said  that  the
 Party  is  corrupt  and  the  Prime  Minister's
 name  is  in  mud,  an  after-thought  dawned
 on  him  and  then  he  denied.  We  heard
 it  from  your  leader,  Shri  Madhu  Liniaye,
 Secretary  of  the  Janata  Party  who  wrote
 that  letter  saying  Rs.  go  lakhs  but  when
 he  was  asked  in  the  Central  Hall  ‘Do
 you  confirm  or  deny?’  he  did  not  have
 the  guts  to  say  that  ‘I  don’t  deny  or
 confirm  it’.  (Interruptions)  No  more
 shoutings  will  help.

 SHRI  VAYALAR  RAVI  :  Please  keep
 quiet.

 SHRI  C.K,  CHANDRAPPAN  :  What
 does  it  mean  ?

 SHRI  VAYALAR  RAVI  :  If  the
 Congress  is  corrupt,  you  are  also  corrupt.

 SHRI  A.K.  ROY  :  They  are  corrupt,
 they  are  corrupt——we  are  not  corrupt.
 SHRIC  K  CHANDRAFPAN:  Madam,
 Chairman,  they  are  not  allowing  me.  That
 tim:  should  not  be  ed  agai:  me.

 What  was  the  period  in  which  these
 collections  were  made.  What  was  they
 amount  collected  ?  They  came  in  power
 after  the  last  general  election  and  the
 Awembly  Elections.  In  three  month's
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 time,  Rs.  90  lakhs  of  _rupees-in  Beaty days  Rs.  90  lakhs.  For  them  one  1
 does  not  matter,  But  it  is  on  record.
 Here  is  the  proceedings  of  the  Rajya Sabha  where  one  of  the  former  ministers, who  died—he  became  the  Presid  the
 late  Shri  Fakhuddin  Ali  Ahmed  is  answer-
 ing  question  No.  9812,  on

 on  August,
 £968,

 gave  certain  figures  of  collection.
 (  iptions)  Why  are  you  getting  so
 much  excited  (Interruptions)

 MR.  CHAIRMAN.  :  May  I  request
 you  all  to  let  him  proceed?  Please  conti-
 nue,  Mr,  Chandrappan.

 SHRI  con  K.  CHANDRAPPAN:
 Madam,  it  says  that  within  the  period from  ist  March  1962,  to  2oth  February
 1960  they  compiled  the  figures,  the
 moncy  given  by  various  companies  to
 political  parties,  accounted  money—
 unaccounted  money  is  not  included.
 Tt  says  :

 “The  Congress  Party  received
 Rs.  2,05.22,798."”

 The  Congress  stood  very  good.  They were  Number  We  Then  came  Shri  H.M.
 Patel’s  party,  the  Swatantra  Party  at  that
 time—

 “Rs.  46  lakhs.”  (Interruptions)
 ‘Why  are  you  reducing  it  to  Rs.  20  lakhs.

 व  am  reading:

 *46,02,563]-5  then  came  Praja Socialist  Party  with  Rs.  66,000/-.”
 Like  that  it  goeson.  What  Iam  saying

 is  (Interruptions)
 MR.  CHAIRMAN  :  Please  continuc.
 SHRI  C.K.  CHANDRAPPAN  :  How

 can  I  continue  if  80  many  people  are
 interrupting  me  ?

 MR.  CHAIRMAN  :  Do  not  take  any
 notice  of  it.  You  continue  your  speecl

 SHRI  CK.  CHANDRAPPAN  :  I
 am  continuing.  I  am  trying  not  to  listen
 to  them  (Interruptions)

 MR.  CHAIRMAN  .  Please  let  him
 proceed.  Don't  waste  the  time  of  the
 House.

 SHRI  C.K.  CHANDRAPPAN  :  The
 point  which  I  am  emphasising  is  that there  is  a  corrupt  system.  T  agree  with those  who  said  that  a  capitalist  system  's
 corrupt.  The  Leader  of  the  Janata
 Patty  or  Lok  Nayak  said  that  he
 would  wipe  out  the  corruption.  ‘The
 people  changed  their  place,  When  they.
 were  sitting  there,  these  Congreess  people.
 when  they  were  sitting  there,  ey

 could
 collect  Rs.  2  crores  very  easily.  And  to-day
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 when  the  Janata  Party  is  sitting  there
 wearing  the  garbs  of  ar  8

 trying
 to

 flutter  the  Heaven,  they  co  also  colicct
 and  they.  even  broke  all  the  records.
 This  is  what  I  said.  It  is  not  the  only
 story  of  this  country

 fa  pang
 They

 collected  Rs.  go  lakhs  in  90  days.  Madam,
 then  comes  the  father.  As  a  person, I  do  not  like  that  our  Prime  Minister  is
 known  as  the  corrupt  Prime  Minister.
 ‘This  is  not  something  to  be  proud  of  for
 any  nation,  But  the  Prime  Minister  is
 sitting  silent.  On  his  face  we  are  asking
 everyday  ‘Did  you  write  that  letter  ?
 Even  to-day  Shri  H.M.  Patel  said  that
 he  wrote  that  letter  to  the  Andhra  Pradesh
 Chief  Minister  successively  from  Shri
 Vengal  Rao  to  Dr.  Chenna  Reddy,  ask-
 ing  for

 rah
 ting  the  former  Raja—Raja

 of  Challappalli  of  2,000  acres  of  land.
 So,  the  father  is  not  better.

 Madam  Chairman,  corruption  is  there.
 It  isnot  anew  thing.  From  1961  onwards
 the  country  was  worried  about  political
 corruption.  In  1952  elections,  4957
 elections,  3907  elections  and  in  4977 elections  the  capitalista  were  very  cleaver.
 They  knew  whom  they  should  butter.
 Here,  with  your  permission,  Madam
 Chairman  I  would  like  to  quote  a  portion of  what  Mr.  Tata  said  in  his  affidavit
 ina  courtin  Bombay.  In  this  case  one
 of  the  share-holders  of  the  Tata  company had  questioned  the  right  of  Tata  company to  change  their  Article  of  Association  to
 enable  them  to  donate  Rs.  ro  lakhs  to
 Congress  Party.  He  challenged  it  in  a
 Bombay  court  and  then  Mr.  Tata  gave  a
 very  interesting  affidavit  in  the  court.
 He  said  that  it  was  in  the  interest  of  the
 company  that  I  gave  donation.  The
 share-holder  said  that  my  interest  is  not
 looked  after  by  giving  Rs.  0  lakhs.  Mr.
 Tata  said  that  you  do  not  live  in  this
 world,  It  was  to  safeguard  your  interest
 and  to  promote  your  interest  and  to  enhance
 vour  profit  that  we  are  giving  money  to
 this  party.  And  today  these  people  are
 sitting  on  this  side.  I  do  not  say  that
 they  are  absolutely  useless.  But  for
 practical  purposes  for  Indian  monopoly houses  they  are  second  in  the  list  whereas
 Janata  party  is  at  the  top  and  they  will
 ह... ज  anthing.  It  is  only  a  question  of
 stretching  their  hand.

 AN  HON.  MEMBER  :  Are  they  not
 stretching  ?

 SHRI  C.K.  CHANDRAPPAN  :  They are.  Otherwise  how  would  you  explain a  man,  who  is  not  even  a  public  man,
 who  is  only  a  businessman,  Shri  Kanti-
 bhai  Desai,  can  coltect  ‘Rs.  90  lakhs  in 90  days,  It  is  because  he  is  the  son  of the  Prime  Minister  and  he  is  living  with the  Prime  Minister  and  he  is  the  one—
 According  tn  everybody—who  advises  the rime  Minister  on  important  matters.  So,

 he  has  a  price  and  the  Indian  capitalists are  ready  to  pay  that  price  and  that  is
 what  is  happening.

 MR.  CHAIRMAN  :  ‘Please  conclude.
 SHRI  C.K.  CHANDRAPPAN  :  While

 concluding,  I  must  say  that  Iam  sorry I  could  not  make  the  Janata  benches  so
 happy  but  I  must  tell  the  House  one  thing that  those  who  came  sixteen  months  ago— in  the  year  of  revolution  —chanting  a
 song  about  anti-corruption  today  we
 are  seeing  them  sinking  in  the  mire  of
 corruption.  They  are  standing  in  the
 dock  in  the  other  House,  Let  us  not
 forget  that.  The  other  House  is  equally a  part  of  Indian  parlaimentary  democracy.
 Tt  has  put  the  Satara  party  in  the  pie (Interruptions)

 It  has  asked  them  to  appoint  a  parlia- or  a  to ittee
 probe ag  is  the  corruption  charges.  It  is a  matter  of  shame  that  our  Prime  Minister
 went  and  said  :  You  give  in  writing,  if
 you  have  a  definite  allegation.  I  will
 send  it  toa  judge.  It  is  much  bigger  than
 what  Indira  Gandhi  did  when  she  flouted
 the  Allahabad  High  Court  judgement.

 ‘Then,  Madam,  jt  was  expedient
 MR.  CHAIRMAN  :  Please  resume

 a
 seat.  I  have  called  Shri  Kanwar

 ]  Gupta.
 SHRI  ©.K.  CHANDRAPPAN  :  It

 was  then  expedient  for  Mrs.  Indira  Gandhi
 to  say  ‘I  don’t  care  for  the  Allbahad
 Judgment  ;  the  le  are  with  me.”
 But  today  what  happens  ?

 MR.  CHAIRMAN  :  Kindly  conclude.
 SHRI  C.K.  CHANDRAPPAN

 Madam  Chairman,  by  flouting  the  decision
 of  the  other  House,  Mr.  Morarji  Desai
 and  his  Government  today  stands  in  the
 dock  of  the  people.  If  you  want  to  remove
 poverty,  to  the  extent  it  is  possible  under
 the  present  system,  you  have  to  bring about  radical  electoral  reforms  and  there
 should  be  proportional  representation.

 MR.  CHAIRMAN  :  How  can  it  go  on
 like  this,  if  you  take  so  much  time  ?  How
 will  others  get  time  ?

 SHRI  C.K.  CHANDRAPPAN  :
 Madam,  I  have  not  taken  so  much  time
 as  some  others  have  taken.  There  should
 be  radical  electoral  reforms  and  propor- tional  representation.  Part  of  the  essential
 part  of  the  election

 Fy  ee
 should  be

 borne  by  the  State  itself  as  was
 by  Shri  Vajpayee  when  he  was  sitting here  in  the  opposition.  If  that  proposal is  accepted,  to  the  extent  possible  in
 our  system  today,  we  may  suceeded  in
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 [Shri  C.K.  Chandrappanj

 rooting
 out  corruption;  but,  so  long  as

 capitalism  remains,  corruption  is  also
 bound  to  remain  in  the  body-politic  of
 this  country.  Thank  you.

 SHRI  NIRMAL  CHANDRA  JAIN  :
 How  will  you  manage  ?  It  is  already
 650°  Mr.  Unnikrishnan  has  to  reply.

 MR.  CHAIRMAN  :  We  will  conclude
 by  7.  O'clock  today,  and  continue  for
 one  hour  at  9.90  p.m.  tomorrow.  in
 which  one  or  two  speeches  can  be  made
 and  the  Minister  will  reply  and  then  Mr.
 Unnikirshnan  will  reply.  It  is  not  posible
 to  extend  the  House  after  ‘700  p.m.
 today  according  to  the  hon.  Minister.

 श्री  कचर  जात  गुप्त  :  Please  extend  it  up to  7°05  १0  that  I  may  get  sufficient  time.

 सभापति  महोदय,  जिस  समस्या  की  तरफ
 उप्नीकृष्णण  जी  ने  ध्यात  दिलाया  है  वह  समस्या
 बड़ी  जटिल  है।  इस  देश  में  खुनावों  में  पैसे  का
 कितना  प्रभाव  होता  है,  इस  चीज  की  झोर  उन्होंने
 ध्यान  दिलाया  है।  मैं  समझता  हूं  इसमें  किसी
 पार्टी  का  सत्य  नहीं  है।  मैं  पूछता  चाहता  हूं  कि
 यहाँ  पर  जितनी  भी  पार्थियां  हैं,  चाहे  इस  तरफ
 की  या  उस  तरफ  की,  क्या  इनमें  से  एक  भी  ऐसी
 कोई  पार्टी  है  जो  यह  कह  सके  कि  हमने  चुनाव
 में  लैक  मनी  का  इस्तेमाल  नहीं  किया?  मैं  इमान-
 दारी  के  साथ  कहना  चाहता  हूं  कि  चाहे  कांग्रेस
 पार्टी  हो,  कम्युनिस्ट  पार्टी  हो,  माबिसस्ट  पार्टी  ही
 या  कोई  भी  दूसरी  पार्टी  हो, कोई  भी  ऐसी  पार्टी
 पार्टी  नहीं  है  जो  कह  सकती  हों

 प्
 में

 काले  धन  का  प्रयोग  नहीं  किया  |  मैं
 कहना  चाहता  हूं  कि  ag  कोई  पार्टी  का  सवाल
 नहीं  है,  यह  सवाल  सारे  देश  का  है  भौर  उसी
 स्तर  पर  इसको  सुलझाना  चाहिए।  मेरा  कहना

 कि  केवल  भारत  का  ही  सवाल  नहीं  है,  जितनी
 हिमोफ्रैटिक  कंद्रीज  हैं  सभी  में  पैसे  का  प्रभाव

 चुनावों  पर  होता  है।  प्रमरीका  में,  इंग्लैंड  में,

 अगर  पैसे  से  चुनाव  जीता  जाता,

 द
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 ही  ger  et  जितना  प्रभाव  काले  धन  का  चुनाव
 के  ऊपर  पहले  था,  झाज  उस  से

 कई  गुना
 ज्यादा

 है,  क्योंकि  झब  क्या  होता  है--ये  बड़े-बड़े
 बिग-बिजनेस

 सुर
 हैं,  इन  को  कम्पतियां  पैसा

 हैं,  तब  उन  से  कहा  जाता  है
 अण्डर-दि-टेबिल  दे  बीजिये  शौर  इस  तरह  पे

 झ्रण्डर-दि-टेबिल  करोड़ों  रुपया  इकट्ठा  किया  जाता
 है।  उन  को  भी  करप्ट  किया  जाता  है  और  अपने
 झाप  को  भी  करप्ट  किया  जाता  है,  पार्टी  को  भी
 प्री  करप्ट  किया  जाता  हैं,  वर्क्स  को  भी  करप्ट
 किया  जाता  है  जौर  चरित्र  का  हनन  होता  है।

 इस  लिये  मैं  कहूँगा--मंत्री  महोदय,  ाप  ने
 कंपनी  ला  में  जो  प्रावधान  किया  है  कि  कोई  भी
 बंपनी  पैसा  नहीं  दें  सकती,  इस  के  ऊपर  दोबारा
 विचार  करने  की  जरूरत  है।  मेरा  सुझाव  हैं  कि
 इस  पर  दोबारा  विचार  कीजिये,  इस  को  रीकन्सीडर
 कीजिये,  इसको  सैकेण्ड-याट  दीजिये  बौर  उस  में
 एक  मैक्सिमस  लिमिट  लागू  कर  दीजिये  कि  कंपनी
 30  हजार  था  50  हजार  रुपये  से  ज्यादा  नहीं

 दे  सकतीं  7  लेकिन  जो  प्रण्डर-दि  टेबिल  पैसा  दे,
 उस  का  प्रसीक्यूशन  होता  चाहिये  ।  लेकिन  मैं
 यह  भी  कहना  चाहता  हुं  कि  यह  चीज  संभव
 नहीं  है--जब  तक  पब्लिक-ह्लोपीनियन  शौर  पोलि-
 टीकल  चार्टीज  का  प्रपना  कोड-ग्राफ-कष्डक्ट  ने
 हो।  जब  तक  हम  लोग  खुद  ठीक  नहीं  होंगे,  तब
 तक  इण्डस्ट्रीयलिस्ट्स  को  दोष  देने  से  कुछ  नहीं
 होगा।  उन  को  तो  लाइसेंस  लेता  है,  बे  तो  पाते
 ही  रहेंगे  और  जैसा  चन्द्रष्पत  साहब  ने  भी  कहीं--
 जो  पैसा  टाठा  ने  दिया,  उस  से  कई  गुना  ज्यादा
 उस  ने  ले  लिया--वें  तो  पैसा  दे  कर  फायदा  उठायेंगे
 ही  |  इस  लिये  मेरा  कहना  है--जब  तक  कोड-
 झ्राफकण्डक्ट  पोलिटोकल  पार्टीण  अ्रपने  लिये  नहीं
 बनायेंगी,  जब  तक  जनता  में  पोलिटीकल-कान्शसनेस
 नहीं  होगी,  तब  तक  इस  समस्या  का  निवारण  नहीं
 हो  सकता  है।  यह  बीमारी  बढ़  रहो  है  भौर  तेजी
 से  बढ़  रही  है।

 करें  प्रौर  वह  साबित  हो  जाय,  तो  उस  को
 डिसमिस  कर  दिया  जाना  चाहिये।  बाहे  कोई  भी
 हीं,  #  यह  बात  सब  के  लिये कह  रहा  ह:
 कोई  प्रारोप  था  प्रत्यारोप

 ीं
 खंगाना

 पब्लिक
 44% लेकित  यदि  पब्लिक  लाइफ

 यदि  प्राप  चाहते  हैं  कि  पब्लिकनैन  के  कई लोगों  का  विश्वास  बना
 ्

 तो  यह  जरूरी
 है नकोई  भी  मंत्री  पार्टी  के  या  किसी

 कर भी  पैसा  इकट्ठा  मं  करें।  मैं  यह  जानता  हैं
 के  ताम  से  पैसा  पार्टी  के  लिये

 :
 इकट्ठा  होता  है  भौर

 प्रपने  लिये  भी  इकटठा  होता  है
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 दूसरी  चीज,  मैं  जवाब  नहीं  देना  चाहता--
 जभी  मेरे  भाई  बोल  कर  बले  गये--हम  ने  स्लोगन
 लगाया  था।  ठीक  है  हम  मे  जरूर  स्‍लोगन  लगाया
 था-पब्लिक  लाइफ  में  प्योरिटी  लायेंगे।  मैं  पूछता
 चाहता  हं--किस  ने  वह  स्लीगम  नहीं  लगाया
 था,  क्‍या  पाप  चाहते  हैं  कि  पब्लिक  लाइफ  में
 प्योरिटी  नहीं  रहनी  चाहिये  ?  अगर  सचमुच  में
 हमारे  बारे  में  यह  छयाल  है  कि  हम  करप्ट  हो
 चुके  हैं,  तो  जनता  को  हमें  हटा  देना  चाहिये-
 इस  में  कोई  दो  रामे  नहीं  हैं,  लेकिन  प्रधान  मंत्री
 जी  ने  स्पष्ट  कह  दिया  है-मेरे  परिवार  के  ऊपर
 या  चरण  सिंह  जी  के  परिवार  के  ऊपर-प्राज  तो
 उम्रीकृष्णन  जी  में  राजनारायण  जी  के  बारे  में
 भी  कहा  है,  में  उन  को  भी  उस  में  शामिल  करता
 हैं--या  कोई  शौर  हो,  किसी  के  खिलाफ  बह
 लिखित  प्रमाण  के  साथ  लिख  कर  दे  तो  एन्कवारी
 होनी  चाहिये  -  कोई  हो,  इधर  से  हो,  उधर  से  हो
 प्रगर  कोई  लिख  कर  के  स्पेसिफिक  चार्जिज  दिये  जाते  है
 तो  उसकी  इंक्यायरी  चीफ  जस्टिस  से  हो  ।  में  समझता
 है  कि  इसके  बाने  कोई  गुंजाइश  महीं  है  ।  इस
 तरह  से  आप  पोलिटिकल  कंसीड्रेशन  से  कुछ  भी
 कहते  जाइये,  राज्य  सभा  में  बुददाई  देते  जाइये,
 मेरा  कहना  यह  है  इस  सब  को  चीफ  जस्टिस
 पर  छोड़  दीजिए  1  फिसी  बारे  सें  भी  यहां  बोलने
 का  जो  हमारा  भ्रधिकार  है,  उसका  मिसयूज  नहीं
 होना  चाहिये  । झ्ाप  बाहर  बोलिये,  लिख  कर
 दीजिए  ताकि  दूध  का  दूध  भर  पानी  का  पानी
 सामने  शझा  जाए।

 सभापति  महोदया,  मेरा  एक  कंक्रीट  सुझाव
 है  कि  इलेक्शन  फाइनेंसिंग  का  सारा  सिस्टम  रिव्यू
 होना  चाहिए  1  एक  गरीब  ्रादमी  आज  चुनाव
 नहीं  लड़  सकता  है,  पालियामेंट  बा मेम्बर  नहीं
 बन  सकता  है।  मेरा  सुझाव  है  इस  के  लिए  एक
 पालियामेंट  की  कमेटी  बनायी  जाएं।

 The  entire  system  of  financing  the  elec-
 tions  should  be  reviewed;  and  that  should
 be  done  by  a  parliamentary  committee.

 यह  कमेटी  इस  पर  विचार  करे  श्रौर  सारी
 बातों  पर  विचार  कर  के  वह  अपनी  रिपोर्ट  सदन
 के  सामने  रखे  ।  कोई  वह  कंक्रीट  प्रपोजल  सदन
 के  सामने  पेक  करे  ny

 दूसरी  ओर  सरकार  को  यह  भी  सोचना
 चाहिए  कि  जो  खर्च  इलेक्शन  में  होता  है  उसका
 कुछ  हिस्सा  बह  बर्दाश्त  करे।  जब  तक  यह  नहीं
 होगा,  तब  तक  में  नहीं  समझता  कि  कोई  भी  काम
 ठीक  हो  सकता  है  या  इसका  प्रभाव  कम  हो
 सकता  &

 सभापति  भहोदया,  एक  स्टेबुटरी  प्रोविजन
 बनाया  गया  था  कि  दिल्‍ली  में  पालियामेंट  का  भेम्बर
 देस  हुआर  बपये,  किसी  दूसरी  जगह  पर  35
 हजार  रुपये  खर्च  कर  सकेगा  ।  मैं  समझता  हूं कि  इसको  रीकंसीडर  करना  चाहिए  ।  यह  नहीं  कि
 ऐस  खर्च  को  बढ़ा  कर  दुगता  कर  दिया  जाएया
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 तिगुना  कर  दिया  जाए  ।  लेकिन  में  यहू  कहना
 चाहता

 रह
 कि  यह  इतना  भ्रवश्य  कर  दिया  जाए

 जिससे  कि  इसका  ठीक  ठोक  हिसाब  दिया  जा  सके
 में  कहता  हूं  यहां  एक  भी  प्रादमी  ऐसा  नहीं  है
 जिसने  .  कि  भ्रपना  इलेक्शन  रिटनें  ठीक  से  भरा
 हो  t  क्रोम  टाप  दू  बोटम  कोई  भी  ऐसा  नहीं
 मिलेगा  1  मैंने  प्रपने  इलेक्शन  के  सिलसिले  में  एक
 याजिफा  दी  थी  ौर  मेरी  याचिका  पर  फैसला  होने
 के  बाद  श्रीमती  इं  दिरा  गांधी  मे  कानून  को  ही  बदल  डाला  ।
 यह  कर  दिया  कि  पार्टी  खर्चा  करे,  बेटा  खर्चा  करे,
 बाप  खर्जा  करे,  वह  उसमें  शामिल  नहीं  माना  जाएगा।
 केण्डीडेट  जो  खर्च  करेगा,  वही  माना  जाएगा
 लेकिन  दस  हजार  रुपये  में  पालियामेंट  का  इलेक्शन
 नहीं  हो  सकता  हैं।  इसके  लिखें  कोई  संतोषजवक  हल
 निकाला  जाना  चाहिए  ।  अगर  हम  यह  नहीं
 निकालते  हैं  तो  इस  प्रावधान  को  ही  बदल  देना
 चाहिए  i  पालियामेंट  में  झ्ाने  से  पहले  ही  हमारे
 चरित्र  का  हनन  हो  जाता  है,  हमसे  झूठ  बुलवाया
 जाता  है।  यह  नहीं  होना  चाहिए  इसके  लिए  कोई
 रास्ता  निकाला  जाना  चाहिए  ।  इसके  बारे  में  सर-
 कार  ध्यान  दे  ।

 सभापति  महोदया,  मैं  पोलिटिकल  पार्टीज  के
 झाड़िट  के  बारे  में  एक  बिल  लाया  था  ।  उस
 समय  झापने  कहा  था  कि  पार्टियों  के  भ्रकाउंट  का  भी
 झ्राडिट  होगा  i  wa  तक  कांस्टीट्युएशन  में  पोलि-
 टिकल  पार्टी  नाम  की  चीज  नहीं  है  we
 एण्टी  डिफेक्शन  बिल  के  कारण  से  वह  भी  कांस्टी-
 ट्युशन  में  शा  रही  है  1  इसलिए  पोलिटिकल  पार्टीज
 के  अकाउंट्स  पर  भी  कंट्रोल  होना  चाहिए  t
 are  पांच  हजार  रुपए  से  थ्यादा  किसी  को  दिया
 जाता  है  तो  उसका  नाम  जनता  के  सामने  झ्ाना
 चाहिए  ।  उस  पार्टी  का  अकाउंट  भी  भाडिट
 कर  के  जनता  के  सामने  रखा  जाना  चाहिए  कि  किसने
 उसे  पैसा  दिया,  उसने  किसको  पैसा  दिया  ?  कामथ
 साहब  ने  जैसा  कि  कहा  कि  पार्टी  वाले  खुद  पार्टी
 का  पैसा  खा  जाते  हैं  |  इससे  बहू  चीज  भी  नहीं
 होगी  श्र  सब  को  पत  लग  जाएगा  |  अगर  प्राडिट
 होगा  तो  यह  चीज  पता  लगेगी  कि  किस  प्रकाउन्ट
 से  पांच  हजार  रुपया  धाया,  उसका  नाम  F  पता
 भी  सामने  आ  जाएगा  v  जो  नहीं  देता  है  उस
 पार्टी  को  चुनाव  नहीं  लड़ने  देना  चाहिए  a  इस
 प्रकार  का  प्रावधान  कर  दिया  जाना  चाहिये  ।

 19°00  hrs.
 में  इसको  सीधा  करप्शभ  का  सवाल  बनाना

 नहीं  चाहता  ।  केवल  चुनाव  में  करप्शन  का  सवाल
 बनाना  चाहता  हूं  ।  जनरल  करप्शन  का  सवाल
 इसको  मैं  नहीं  बनाना  चाहता  t  मेरे  पास  बहुत
 से  इंस्टैंसित  हैं  जिनको  यहां  रखा  जा  सकता  है।
 बहुत  गड़बड़ी  हुई  है  जिसको  भ्रभी  तक  पकड़ा  नहीं
 गया  है।  लोगों  के  पास  इंदिरा  गांधी  का  रुपया  हैं
 जो  पकड़ा  नहीं  गया  है  t  उसमें  कमजोरी  हमारी
 सरकार  की  है  1  मैंने  वित्त  मंत्री  को  एक  पत्र  भी
 लिखा  है  ।  एक  यूनिवर्सिटी  का  लड़का  है  उसके
 नाम  से  डेढ़  करोड़  रुपया  जमा  हमा  पोस्टल
 सेविंग  एकाउंट  में  1  मेरे  पास  पत्र  भी  है  जिसको  में
 पढ़  देता  हूं  v
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 जी  कंदर  लाल  गुप्ता]
 “There  are  also  a  few  suspicious

 deposits  like  those  in  the  name  of  a
 Delhi  student  amounting  to  about
 Rs.  4°35  crores.  It  is  evident  that  the
 student  concerned  did  not  have  the
 means  to  make  the  deposits.  Even  if
 he  had  the  resources,  it  is  inconccivable
 that  he  could  have  deposited  large
 funds  in  the  post  office  for  just  a  day
 or  two.”
 Thisisdated  28th  February,  1978  written
 by  the  Minister  of  State  for  Fianance.

 यह  जो  पैसा  है  इसके  बारे  में  मैंने  दोबारा पत
 लिखा  हैं  भौर  कहा  हैं  कि  इसको  इन्कवायरी  को
 जरूरत  है  t  मिनिस्टर  झाफे  स्टेट  कह  रहे  हैं  कि
 जरूरत  नहीं  है  t  मैंने  वित्त  मंत्री  को  लिखा  है
 कि  इस्कवायरी  की  जरूरत  है।  उनका  उत्तर  नहीं
 शापा  ।  इस  तरह  का  एक  प्रकाउंट

 नहीँ
 है  t

 एक  साल  में  24  करोड़  दपया  हरियाणा  के  पोस्ट
 भाफिसिस  में  जमा  हुभा  है,  एक  ही  हफ्ते  में  प्रौर
 एक  ही  हफ्ते  में  निकाल  लिया  गया  है  v

 SHRI  K.  ए.  UNNIKRISHNAN  :  Who
 is  the  student?
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 SHRI  KANWAR  LAL  GUPTA  :  I  do
 not  know.  He  is  a  student  from  Haryana,

 MR.  CHAIRMAN  :  Please  conclude,

 ी  बांचर  जाम  गुप्त  :  यह  बेनामी.  नामों  से
 है  1  मेरा  कहता  यह  है  कि  यह  सब  पोलिटिकल

 श
 है  ।  वित्त  मंत्री  जा  में  मेरे  पत्र  का  झभी  तक

 पालियामेंटरी  कमेटी  हमको  बनानी  चाहिये  जो
 इस  सारे  प्राबलेम  की  तह  में  जाए |  तभी  यह
 समस्या  हल  हो  सकती  है  ।

 इन  शब्दों  के  साथ  मैं झपना  भाषण  समाप्त
 करता  gt

 MR,  CHAIRMAN  :  The  House  stands
 adjourned  till  वव.  A.M.  tomorrow.
 tg:0g  hre.

 The  Lok  Sabha  then  adjourned  till  Eleom
 of  the  Clock  on  Wednesday,  August  30,  1978/
 Bhadra  8,  1go0_  (Saka).


